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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Production  of  High  value  Protein  from
 Bacteria

 *8i2.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Institute  of  Microbiology  of
 the  University  of  Gottingen,  West
 Germany  has  developed  a  new  method
 of  producing  high-value  protein  out
 of  bacteria;

 (b)  whether  the  protein  produced
 by  the  Oxhydrogen  bacteria  and  its
 nutritive  quality  comes  very  close  to
 the  high-value  protein  in  milk,  casein;
 and

 (e)  if  so,  whether  Government  will
 ask  the  laboratories  and  researchers
 to  develop  the  same  and  see  if  its
 commercial  utility  exist?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  The  Government  is
 aware  that  the  Institute  of  Microbio-
 logy  of  Gottingen  University,  West
 Germany  is  engaged  in  work  on  pro-
 tein  from  bacbaria:  Results  of  the
 work  are  not  avatiable.

 de
 Generally  bacteria  protein  is  of

 high  quality.
 807  LS—2
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 (cy  The  Regional  Resdarch  Labora-
 tory,  Jorhat  is  examining  the  possi-
 hility  of  taking  up  this  work.

 SHRI  RAJDEO  SINGH:  Since  when
 the  Regional  Research  Laboratory  at
 Jorhat  is  examining  the  possibility  of
 taking  up  the  work  op  protein  from
 bacteria  and  by  what  time  the  ex-
 amining  process  is  expected  to  be
 finished?

 SHRI  C.  SUBRAMANIAM:  This  is
 a  very  difficult  area.  Ag  far  as  we
 are  concerned,  I  do  not  think  we  can
 give  priority  to  this  area  because
 this  protein  is  not  acceptable  for  hu-
 man  consumption.  Even  in  the  west-
 ern  countries,  advanced  countries,
 they  are  not  giving  high  priority  to
 this  now.  But  we  will  have  to  decide
 on  the  basis  of  the  priorities  we  have
 laid  down  in  the  Science  and  Tech-
 nology  Plan  whether  we  could  divert
 any  resources  for  this  purpose  at  all.

 SHRI  RAJDEO  SINGH:  Mey  I
 know  whether  the  Jorhat  Laboratory
 is  fully  equipped  to  take  up  this
 work  on  protein?

 SHRI  C.  SUBRAMANIAM:  No,  Sir.
 Once  we  decide  to  take  up  thie  work,
 then  alone  the  question  of  equipment
 will  arise.

 Suggestions  maile  by  Chairman  of
 Atomic  Energy  Commission  on

 Energy  Crisis,

 +

 815,  SHRI  P,  GANGADEB:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:  y

 (a)  whether  Government's  attention
 has  been,  drawn  to  the  suggestions
 made  by  the  Chairman  of  the  Atomic



 3  Oral  Answers

 Energy  Commission  on  energy  crisis
 and  to  promote  a  meaningful  energy

 programme;

 (b)  whether  Government  have  con-
 sidered  those  suggestions;  and

 (c)  if  so,  the  decisions  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a).  Yes,  Sir.

 (b)  and  (c),  The  Chairman,  Atomic

 Energy  Commission  has  indicated  that
 with  the  introduction  of  fast  breeder
 reactors  using  thorium  as  fuel,  nu-
 clear  power  generation  can  play  an

 increasingly  important  role  in  meétt-
 ing  the  energy  requirements  of  the

 country.

 A  prototype  fast  breeder  reactor
 is  under  construction  at  Kalapakkam
 near  Madras.  It  may  be  possible  to
 consider  the  suggestions  on  the  basis
 of  the  success  of  this  experiment.  This
 reactor  when  proved  is  anticipated  to

 pave  the  way  for  larger  nuclear  power
 generation  programme  in  the  eightees.

 SHRI  P.  GANGADEB:  Sir,  in  view
 of  the  water  potential  in  our  country,
 which  is  available  in  an  abundant
 measure  and  in  view  of  the  fact  that

 large  quantity  of  water  is  required  to

 produce  atomic  energy,  I  would  like
 to  know  from  the  hon.  Planning  Minis-
 ter.  what  has  been  the  plan  drawn  up
 to  make  available  this  required  quan-
 tity  of  water  for  producing  atomic
 energy?  What  steps  have  been  taken
 to  meet  the  situation  in  the  Fifth  Plan?

 SHRI  MOHAN  DHARIA:  Sir,  heavy
 water  is  being  produced,  but,  it  is  not
 enough.  In  the  Fifth  Plan,  we  have
 taken  enough  steps  to  make  available
 heavy  water  for  such  plants,

 SHRI  P.  GANGADEB:  I  would  like
 to  ask  another  question.  Since  the
 gas  and  oil  supply  in  the  country  will
 be  restricted  until  1980,  as  pointed  out
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 by  the  Chairman,  Atomic  Energy
 Commission,  may  I  know,  what  ade-
 quate  provisions  have  been  made  in
 the  Fifth  Plan  to  exploit  the  non-com-
 mercial  fuels  like  vegetable  waste,
 fire-wood  and  animal  waste  which  are
 found  in  plenty  in  States  like  Orissa
 and  Madhya  Pradesh  and  whether  a
 National  Energy  Authcrity  will  be
 created  for  effective  administration  of
 the  development,  distribution  ang  con~
 sumption  of  this  energy?

 MR.  SPEAKER:  Please  be  brief  in
 your  question.

 SHRI  MOHAN  DHARIA:  Sir,  the
 question  of  having  a  National  Energy
 Board  is  under  the  ccnsideration  of
 the  Government.  But,  in  the  mean-
 time  we  have  coordinated  the  acti-
 vities  of  the  concerned  Ministries.
 Regarding  the  other  pcint  mentioned
 by  the  hon.  Member,  as  has  already
 been  replied  i  this  Hcuse  we  are
 trying  to  exploit  al]  possible  and
 available  resources  in  the  country  to
 have  more  and  more  pcwer.

 SHRI  SAMAR  GUHA:  I  weuld  like
 to  know,  what  has  happened  to  the
 Profile  that  was  prepared  by  Dr.  Sha-
 rabhai  to  have  a  comprehensive
 scheme  for  the  development  of  atomic
 energy?  Secondly,  I  would  like  to
 know,  whether  it  is  a  fact  that  we  re-
 quire  to  conserve  coal  fcr  metallurgi-
 cal  and  other  purposes.  For  that,  re-
 peated  requests  have  been  made  to
 the  Government  that  we  should  ex-
 plore  the  possibility  cf  setting  up  a
 atomic  energy  plant  near  Gauhati  or
 in  some  other  place  im  the  Eastern
 Region.  Thirdly,  I  would  like  to  know,
 whether  Government  have  taken  into
 consideration  the  fact  that  laser
 beams  are  i0W  being  used  as  a  tech-
 nology  for  production  of  energy.  What
 steps  Government  js  gcing  to  take?

 SHRI  MOHAN  DHARIA:  Sir,  the
 Fifth  Plan  for  production  of  atomic
 energy  has  taken  into  consideration
 the  paper  of  Dr.  Sarabhai.  Regarding
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 ‘the  other  suggestion  made  by  the  hon.
 Member,  there  is  no  proposal  for  set-
 ting  up  a  atomic  power  plant  in  the
 ‘Eastern  Region.  Regarding  conserva-
 ‘tion  of  coal,  adequate  steps  are  being
 taken.

 /  a  ger  ae
 :  क्‍या  उन  सुझावों

 डेकोटा  एटॉमिक  एनर्जी  प्लांट  के

 बारे  में  भी  कोई  सुझाव  राय।  है  ?  मैं  यह

 भी  जानना  चाहता  हूं  कि इस  का  प्रथम  विकास

 होने  पर  कितनी  और  बिजली  मिल  प्रगति  हैं,

 जन  का  विकास  शीघ्र  क्‍यों  नहीं  किया  जाता

 है  ग्रोवर  ह: 2:  तक  किया  ज  देगा  ?

 SHRI  MOHAN  DHARIA:  This  Ra-
 jasthan  power  plant  is  producing  230
 MW  already  and  in  the  Fifth  Plan,
 another  unit  producing  230  MW  will
 be  set  up.

 SHRI  R.  S.  PANDEY:  The  Chair-
 ‘man  of  the  Atomic  Energy  Commis-
 sion  has  made  some  meaningful  sug-
 gestion  to  remove  the  energy  crisis.
 What  is  that  meaningful  suggestion
 and  when  is  it  going  to  be  implement-
 ed  to  remove  the  crisis?

 SHRI  MOHAN  DHARIA:  In  our
 country  the  supply  of  uranium  is
 limited  while  the  supply  of  thorium
 is  quite  large.  He  has  suggested  how
 we  can  make  thorium  fissible  so  that
 it  can  be  used  for  producing  atomic
 energy.  In  this  connection,  we  are
 having  one  small  experiment.  If  the
 prototype  is  successful,  we  would  be
 able  to  utilize  large  quantities  of
 thorium  for  making  atomic  energy.

 SHRI  P.  M.  MEHTA:  May  I  know
 whether  any  proposal  to  establish  an
 atomic  power  station  in  the  Saurashtra
 region  of  Gujarat  is  under  consider-
 ation  and,  if  so,  when  the  final  deci-
 sion  is  likely  to  be  taken?
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 SHRI  MOHAN  DHARIA:  I  require
 notice.

 MR.  SPEAKER:  It  is  a  question  of
 very  general  nature.

 Take  over  o¢  Caustic  Soda  Plant  in
 Karwar  (Karnataka)

 *8i7.  SHRI  B.  प्र.  NAIK:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  Karnataka  has  submitted  any  pro-
 posal  for  the  take  over  of  the  Caustic
 Soda  Plant  in  Karwar  in  the  public
 sector;  and

 (b)  if  so,  the  reaction  of  the  centre
 thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  No,  Sir.

 (b)  Does  not  arise.

 SHRI  B.  V.  NAIK:  Is  the  hon.  Mini-
 ster  aware  of  the  fact  that  the  State
 Industries  Minister  specifically  gave
 an  promise  that  if  the  Central  Gov-
 ernment  intends  to  take  over  this
 plant  in  the  public  sector,  the  State
 Government  will  have  no  objection?
 This  was  done  in  a  meeting  on  the
 l2th  February  974  in  which  24  Mem-
 bers  of  Parliament  from  Karnataka
 were  present,  in  the  Informal  Consul-
 tative  Committee  meeting  held  at
 Bangalore.

 SHRI  0,  SUBRAMANIAM:  I  have
 no  information  about  it.

 MR.  SPEAKER:  I  really  wonder
 how  this  question  arises  out  of  the
 main  question.  On  what  information
 are  you  basing  your  supplementary?
 After  all,  there  should  be  some  mate-
 rial  before  the  House  on  which  you
 base  your  supplementary.
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 SHRI  8.  फ  NAIK:  THis  ic  based  on
 the  fact  that  I  have  written  a  letter
 to  the  hon  Minister,  Shri  C.  Subra-
 maniam,  on  the  19th  April  ‘1974,  in
 which  the  entire  proceedings  of  the
 meeting  held  on  the  l2th  February
 974  at  Bangalore  hag  been  communi
 cated  ‘to  him.  In  that  it  has  beén
 very  spécifically  stated  that  since  the
 Karnataka  Government  have  not
 enough  funds  for  the  project,  if  the
 Government  of  India  wag  willing  to
 undertake  it  as  a  public  sector  pro-
 ject,  the  State  Government  would
 have  no  objection  to  it—item  No.  16,
 of  the  proceedings  of  the  meeting  of
 the  Informal  Consultative  Committee,
 which  met  at  Bangalore  on  the  329
 February  1974,

 MR  SPEAKER:  Why  are  you  bring-
 ing  all  thig  here?

 SHRI  B.  ्य  NAIK:  It  has  been  my
 endeavour  since  July  1971  to  bring  to
 the  notice  of  this  august  House  and
 the  Karnataka  Government  the  prob-
 lem  of  10,000  people  with  2,500  acres
 of  land.  They  are  being  displaced  from
 that  Jand.  Every  time  I  raise  this
 point  the  Minister  makes  a  non-com-
 mittal  reply  with  the  result  that  par-
 Namentary  procedures  becomes  sterile.
 I  have  quoted  the  entire  proceedings
 in  my  letter.  If  the  hon,  Minister  has
 not  received  it,  when  he  receives  it,
 will  he  give  due  consideration  to  it
 and  pursue  the  matter  with  the  Kar-
 nataka  Government,  particularly  the
 Minister  of  Industries?

 SHRI  C.  SUBRAMANIAM:  The  hon.
 Member  has  written  to  the  Ministry
 of  Petroleum  and  Chemicals...

 SHRI  B.  ्  NAIK:  This  is  written
 to  Mr  Subramaniam  himeelf....

 SHRI  C.  SUBRAMANIAM:  ...and,
 I  am  told,  the  reply  has  been  sent  to
 him  that  there  is  no  proposal  to  take
 oveys  any  of  the  Caustic  Soda  Plant.

 SHRI  8.  ्,  NAIK:  May  I  lay  the
 letter  on  the  Table  of  the  House?

 APRY,  28,  i074  Orat  Angwers  gs

 WR.  SPEAKER:  You  better  hand  it
 over  to  him  in  his  office,  not  here.

 Distribution  of  Yndustrixl  Gases  in
 West  Bengal

 *8i9.  SHRI  A.  K  M.  ISHAQUE:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCISNCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  system  of  distribution  of
 industrial  gases  m  West  Bengal;

 (b)  whether  any  complaint  about
 the  distribution  sytem  have  been  re-
 ceived;  and

 (c)  if  so,  the  facts  of  the  complaint
 and  the  action  taken  so  far?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRA-
 MANIAM):  (a).  There  is  no  control
 over  the  distribution  of  industrial
 gases.  Gases  are  supplied  to  consu-
 mers  in  West  Bengal  through  the  nor-
 mal  trade  channels  by  manufacturers.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 SHRI  A.  K.  M.  ISHAQUE:  In  reply
 to  part  (b)  of  the  Question,  the  reply
 is,  “No,  Sir.”  The  question  was  whe-
 ther  any  complaint  about  the  distri-
 bution  system  has  been  received.  May
 I  know  from  the  hon  Minister  as  to
 which  sector  is  engaged  in  the  pro-
 duction  of  industrial  gases,  public  sec-
 tor  or  private  sector,  and  it  is  because
 that  some  production  is  in  the  private
 sector  and  no  complaint  was  made
 and  that  is  why  the  answer  is,  “No,
 Sir.”?  woes

 SHRI  C.  SUBRAMANIAM:  The
 production  is  in  the  private  sector.
 The  question  was  specific  whether  any
 complaint  about  the  distribution  sys-
 tem  hes  been  received.  I  eaid,  “No,
 Sir”  because  we  have  not  received  any
 complaint,
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 SHRI  A,  K.  M.  ISHAQUE:  Because
 the  production  is  in  the  private  sector
 and  there  is  no  seope  of  making  a
 complabit  to  you,  that  is  why  the  ans-
 wer  is,  “No”.

 SHRI  0,  SUBRAMANIAM:  I  do  not
 know  whether  there  ie  any  complaint
 at  all,

 SHBI  A.  K.  M,  ISHAQUE:  My  sec-
 ond  question  is:  What  are  the  needs
 of  industnal  gases  in  West  Bangal?
 What  is  the  quantum  of  industrial
 gases  produced  in  West  Bengal?  Whe-
 ther  there  is  any  shortfall  in  the  de-
 mand  and  supply  of  these  industrial
 gases  and  whether  there  is  any  use
 of  these  gases  in  steel  plants.

 SHRI  C  SUBRAMANIAM:  Out  of
 the  existing  capacity  of  nearly  80  mil-
 hon  cubic  metres,  nearly  29  million
 cubic  metres  capacity  is  established
 in  West  Bengal.  Two  new  letters  of
 intent  have  also  been  issued.  But  even
 in  addition  to  this,  if  more  gas  is  re-
 quired  for  industries  located  in  West
 Bengal,  certainty,  we  shall  look  into
 it.

 SHRI  INDRAJIT  GUPTA:  Just  now,
 the  hon.  Minister  hag  admitted  that
 there  igs  q  need  for  more  gas.  He  said
 that  two  new  letters  of  intent  have
 been  issued  because  there  is  more  de-
 mand  of  gas.  I  would  like  to  know,
 out  of  29  million  cubie  metres  capacity
 in  West  Bengal,  how  much  is  located
 within  one  Company,  that  is,  the
 Indian  Oxygee)  which  ig  a  British  firm
 and  whether  ‘it  controls  the  bulk  of
 the  production  while  there  is  also  a
 shortage  and,  if  so,  whether  the  Gov-

 any  complaint,  we  shall  look  inte  it.
 Arongst  the  producers,  the  Indian
 Oxygen  is  the  main  producer....

 SHRI  INDRAJIT  GUPTA:  Out  of
 29  million  cubic  metres  capacity,  how
 much  is  produced  by  them?

 SHRI  S.  M.  BANERJEE:  In  the
 meantime  can  I  put  my  question  so
 that  he  can  reply  both?

 SHRI  C.  SUBRAMANIAM:  Indian
 Oxygen  at  Asaasel  has  capacity  to
 produce  57  million  cubic  metres
 Indian  Oxigen  at  Shamnagar  produces
 50.000  cubic  metres  and  Indian  Oxi-
 gen  at  Caleutta  produces  7.2  million
 cubic  metres  Therefore,  about  4
 million  cubic  metres  half  of  jt.

 SHRI  INDRAJIT  GUPTA:  I  asked
 whether  the  Government  hag  _consi-
 dered  any  scheme  to  control  the  dis-
 tribution  specially  to  the  essential
 sectors.

 SHRI  C.  SUBRAMANIAM:  I  have
 alidady  answered  this  question.  So  far
 there  has  been  no  complaint  with  re-
 gard  to  the  distribution  system.  If
 there  33  something  wrong,  we  shall
 certainly  look  into  it

 SHRI  B.  K.  DASCHOWDHURY:  In
 view  of  the  hon,  Minister's  statement
 that  licences  for  a  production  of  some-
 thing  like  29  million  cubic  metres  have
 been  given  or  that  much  capacity  is
 going  to  be  installed,  but,  as  a  matter
 of  fact,  I  would  like  to  know  from  him
 whether  it  is  a  fact  that  about  27.5
 million  cubic  metres  of  gag  are  being
 produced  and  is  it  also  a  fact  that  the
 Government  of  West  Bengal  has  re-
 presented  to  the  Centre  that  licences
 or  letters  of  intent  for  production  of
 more  industrial  gag  should  he  issued
 and  that  otherwise  the  industries  will
 be  in  the  doldrums?

 SHRI  C.  SUBRAMANIAM:  Ag  I
 have  already  said,’  श्ल्ि

 Berita
 has

 already  a
 cp  croc

 But,  "there
 is  any  need  for  more  gat,  I  hay¢  al-
 ready  given  en  assurénée  that  ‘we  etal!
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 look  into  it,  and  ig  more  is  needed.  We
 shall  issue  letters  of  intent  for  the
 establishment  of  more  factories.  But
 that  is  under  consideration.

 SHRI  S.  M.  BANERJEE:  From  the
 statement  made  by  the  hon.  Minister,
 it  appears  that  lefters  of  intent  have
 been  issued  to  many  firms.  I  would
 Tike  to  know  whether  it  is  a  fact  that
 more  industrial  gas  will  also  be  pro-
 duced  in  some  of  the  public  under-
 takings  or  separate  units  in  the  pub-
 lic  sector  producing  industrial  gas
 will  be  set  up  because  the  Govern-
 ment’s  policy  is  going  to  be  that  public
 enterprises  should  not  depend  upon
 private  gas  supplies.

 SHRI  C.  SUBRAMANIAM:  I  do  not
 see  why  we  should  not  depend  upon
 private  gas.  There  ig-no  such  thing
 that  gas  produced  in  the  private  sec-
 tor  should  not  be  used  by  the  public
 sector  units.

 SHRI  S.  M.  BANERJEE:  Why  do
 you  not  produce  the  gas  yourself?  Why
 do  you  depend  upon  the  gas  produced
 by  the  private  sector?

 Modification  of  Telephone  Exchanges
 in  Delhi

 *820.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  43  on
 the  l4th  November,  973  regarding
 modification  of  telephone  exchanges
 in  Delhi  and  state:

 (a)  whether  the  modification  work
 in  the  cross-bar  system  telephone  ex-
 changes  in  Delhi.and  New  Delhi  has
 since  been  completed;  and

 (b)  the  extent  to  which  the  tele-
 phone  subscribers  in  Delhi  have  been
 given  relief  on  this  account?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  The
 modification  work  in  Crossbar  Ex-

 ~shanges  in  Delhi  Telephones  is  under
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 progress  and  the  major  portion  of  the
 work  will  be  completed  by  October,
 1974,  The  entire  work  is  expected  to
 be  completed  by  March,  1975.

 (b)  About  25  to  40  per  cent  of  the
 modification  work  hag  been  completed
 in  the  various  crossbar  exchanges  in
 Delhi.  The  extent  to  which  the  defectg
 causing  failure  of  calls  are  likely  to
 be  removed  will  be  known  only  after
 completion  of  modification  in  all  cir-
 cuits.  Considerable  improvement  in
 the  quality  of  service  ig  expected  after
 the  completion  of  the  modification
 work.

 SHRI  VIKRAM  MAHAJAN:  Our
 Telephone  Department  is  a  wonderful
 Department.  It  takes  a  particular
 type  of  system  without  knowing  its
 consequenceg  and  then  it  starts  modi-
 fications  without  knowing  what  results
 will  these  modifications  produce  be-
 cause  the  hon.  Minister  has  just  now
 stated  that  he  will  only  know  the  im-
 provements  made  after  the  modifica-
 tions,  I  think  when  they  have  started
 the  modifications  they  must  have  car-
 ried  out  experiments  before  and
 know  what  these  improvements  will
 lead  to.  Therefore,  I  want  to  know
 who  advised  you  to  take  up  this  system
 of  crossbar  exchange  and  ag  it  has
 proved  a  failure,  have  you  taken  any
 action  against  the  officers  who  advised
 you  to  go  in  for  it?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  K.  BRAHMANANDA
 REDDY):  This  cross-bar  system  was
 decided  in  the  year  1963-64,  what  is
 called  the  Pentecosta  Cross-bar  system
 wag  decided  after  a  detailed  techno-
 economic  survey  by  experts.

 SHRI  INDRAJIT  GUPTA:  Foreign
 experts?

 SHRI  K.  BRAHMANANDA  REDDY:
 Not  necessarily  foreign  experts.  Even
 our  people  are  involved.  Later  some
 defects  were  noticed  in  the  function-
 ing.  Several  complaints  were  received
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 from  the  areas  where  they  were  intro-
 duced.  Some  Technical  Committees
 have  gone  into  it.  They  have  identi-
 fied  seme  areas  where  defects  take
 place.  There  are  crtain  circuits  where
 improvement  is  sought  to  be  made
 and  there  are  certain  components
 being  redesigned.  The  work  in  this
 regarq  hag  been  undertaken.  In  fact
 a-Committee  has  already  gone  into  it
 how  these  several  components  should
 be  remodelled  to  suit  our  conditions;
 that  work  is  being  taken  by  the  ITI
 at  Bangalore.  They  are  doing  it.

 As  my  colleague  has  pointed  out,
 upgrading  work  is  going  on  in  several
 areas.  25  to  40  per  cent  work  is  com-
 pleted.  We  expect  that  major  portion
 of  the  work  will  be  comleted  by  Octo-
 ber  and  the  whole  work  completed  by
 the  end  of  March,  1975.  Even  now
 our  reports  say  that  some  appreciable
 change  hag  occurred  after  this  work
 has  been  undertaken.  Therefore  we
 have  to  wait  and  gee.

 SHRI  VIKRAM  MAHAJAN:  There
 have  been  persistent  complaints  that
 your  department  has  overcharged  the
 subscribers  in  respect  of  the  telephone
 pills  and  that  no  relief  is  being  given
 to  them.  About  a  year  back  a  ques-
 tion  was  put  whether  you  have  devised
 some  sort  of  a  meter  which  will  enable
 subscriber  to  know  the  extent  of  calls
 which  ig  made  from  his  telephone.
 The  answer  ह  experimentation  is
 going  on  on  this  system.  To  what
 extent  the  experience  has  succeeded?
 Have  you  devised  any  instrument  in
 this  regard?

 SHRI  K.  BRAHMANANDA  REDDY:
 I  cannot  just  now  say  whether  any
 meter  is  being  used.  I  can  tell  you
 this;  there  have  ‘been  certain  com-
 plaints  which  have  come  to  us  with
 regard  to  overbilling  ete.  And  this
 matter  is  being  looked  into.  If  in  a
 particular  month  or  months  there
 is  some  extraordinary  over-billing
 they  will  naturally  go  into  the
 causes  why  this  is  so  and  whe-
 ther  there  are  any  special  rea-
 sons  fer  such  increase  in  the  bills
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 ang  whenever  that  ig  detected  some
 relief  ig  given.

 SHRI  INDRAJIT  GUPTA:  As  oné
 of  those  unfortunate  people  whose
 telephone  is  connected  to  this  wonder
 ful  crossbar  system  as  a  result  of
 which  I  can  never  get  anybody’s
 number  and  nobody  who  rings  me  can
 ever  get  my  number,  may  I  know  from
 the  Minister  whether  the  whole  trou-
 ble  is  due  to  this  particular  item  of
 equipment—which  we  purchased  from
 the  International  Telegraph  and  Tele-
 phone  Company,  USA—being  defective
 in  itself  and  so  it  is  going  to  be  modi-
 fied?  Sometime  back  also  the  comp-
 any  was  asked  to  carry  out  certain
 modifications  at  their  own  expense.  I
 would  like  to  know  whether  the  equip-
 ment  itself  is  proved  to  be  defective
 or  whether  it  is  a  fact  that  the  cross-
 bar  system  as  such  is  not  suitable  for
 the  conditions,  cltmatic  and  others,  in
 this  country.  What  is  the  real
 trouble?

 SHRI  K.  BRAHMANANDA  REDDY:
 Sir,  the  crossbar  system  as  such  is  a
 system  which  is  used  in  the  entire
 world.  But,  what  is  relevant  here  is
 the  Pentaconta  system—cross-bar
 system—which  we  have  adopted  here.
 Several  cross-bar  systems  are  operat-
 ing  in  the  world—in  several  countries
 —and  therefore  this  is  what  we  have
 discussed  with  the  B.T.M.  Company
 ang  they  have  agreed  to  bear  a  por-
 tion  of  the  expenditure  for  this  upgra-
 dation  work.  In  fact,  an  agreement
 has  been  entered  into  with  them  and
 I  suppose  about  Rs,  22  lakhs  worth
 of  materials  are  being  given  by  this
 B.T.M.  Company.  After  further  dis-
 cussions  with*them,  a  sum  of  Rs.  80
 lakhs  is  also  agreed  to  be  borne  by
 them  for  expenses  towards  man-~
 power

 SHRI  INDRAJIT  GUPTA:  This  is
 not  my  question.  My  question  hag  not
 been  answered,  I  want  to  know  whe-
 ther  our  own  engineers  and  experts
 have  come  to  the  conclusion  that  this
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 particular  equipment  wag  defective—
 inherently  defective—or  whether  they
 feel  that  this  pentaconta  system—
 cross-bar  system—is  not  suitable  for
 the  Indian  conditiong  and  therefore  it
 has  to  be  upgraded.

 SHRI  xK  BRAHMANANDA  REDDY:
 No,  Sir.  After  commissioning  it  we
 found.  I  am  not  an  expert  to  express
 an  opinion  on  this  as  to  whether  this
 type  of  cross-bar  system  is  good  or
 bad  inherently.  I  would  sub-
 mit  that  on  the  basis  of  our  own
 experience  and  on  complaints  made  to
 us,  we  have  gone  into  the  matter.

 MR.  SPEAKER:  The  question  was
 very  simple.  He  wants  to  know
 whether  this  particular  piece  of  equip-
 ment  is  defective  or  the  system  as  a
 whole  is  defective,

 SHRI  K  BRAHMANANDA  REDDY:
 I  cannot  just  now  say  whether  the
 system  itself  is  defective.  But,  in
 India,  on  the  basis  of  the  experience
 that  we  have  gained,  ag  there  are
 defects,  ate  trying  to  remove  those
 defects.

 SHRI  R.  N.  SHARMA:  I  want  to
 know  from  the  hon.  Minister  whether
 such  kinds  of  complaints  are  coming
 from  all  the  pentaconta—cross-bar—
 exchanges  or  only  from  Delhi.

 SHRI  K,  BRAHMANANDA  REDDY:
 There  are  complaints  from  ail  crose-
 ber  exchanges  that  this  system  is
 defective  but,  in  Delhi,  that  is  much
 more.  It  may  also  be  remembered
 that  maintenance  is  a  very  relevant
 factor.

 SHRI  SAGANNATH  RAO:  May  १
 know  whether  it  is  a  fact  thet  the  pre-
 cent  unsatisfactory  state  of  affairs  is
 due  to  the  reason  that  you  are  find-
 ing  it  difficult  to  connect  der  ays-
 tem  with  the  cross-bar  ?

 SHRI  K,  BRAHMANANDA  REDDY:
 3  do  not  think  fo.
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 PROF,  MADHU  DANDAVATS:  In
 reply  to  a  supplementary  by  the  hon,
 Member,  Shri  Mahajan,  the  hon.
 Minister  said  that  whenever  bills  ane
 prepared  on  the  bagig  of  the  new
 cross-bar  system  and,  if  some  com-
 plaints  are  there  regarding  over-bil-
 ing,  you  do  not  go  through  the  records
 of  billing  for  many  months  but  you
 take  only  the  average  for  that  parti-
 cular  period.  If  it  is  enormously  highy
 an  that  case,  you  give  some  relief.
 Therefore,  may  I  know  from  the
 Minister  if  there  are  complaints
 received  that  the  billing  for  a  parti-
 cular  period  is  fantastically  higher  as
 compared  to  the  average  bill  for  the
 respective  months.  But,  the  routine
 reply  is  that  the  bills  have  been
 checked  and  no  relief  ¢an  be  given.  If
 so,  will  you  go  into  those  cases  s0
 that  relief  ig  given  to  them  also.  7
 myself  am  experienced  in  this  sort  of
 thing.

 PROF.  SHER  SINGH:  If  complaints
 are  brought  to  our  notice,  we  certainly
 go  into  them  And  if  there  is  fan-
 tastically  high-billing,  as  the  hon.
 Member  has  just  now  mentioned,  we
 go  into  it  and  only  the  average  money
 is  charged.  Even  then  we  investigate
 into  the  matter.

 Raising  the  amount  of  Pension  to
 Freedom  Fighters

 हटे  SHRI  RAMAVATAR
 SHASTRI:

 SWAMI  BRAHMANANDJI:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)whether  Government  are  consi-
 dering  to  raite  the  amount  of  pensions
 granted  to  the  freedom  fighters  from
 rupees  two  hundred  per  month  in
 view  of  the  high  cost  of  living:

 (b)  whether  Government  have
 received  26097  of  a  resolution  passed.

 La  ah
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 t  the  convention  of  free-
 domi  fighters  held  pg  te mien  Jan-
 uary  this

 hs  se
 asking  Government  to

 raise  the
 am

 of  pension  to  Ra.  500
 per  month;  and

 (e)  if  qo,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  H.  MOHSIN):  (a  )to  (c).
 Government  have  received  a  copy  of
 the  Resolution  referred  to  jn  part  (b).
 Government  do  not  consider  general
 enhancement  of  the  minimum  pension
 to  be  feasible  in  the  present  circums-
 tanees.  The  existing  scheme  provides
 for  a  minimum  pension  of  Rs  200/-
 p.m,  but  permits  higher  pension  in
 spectal  circumstances.

 |  एक  माननीय  सदस्य  :  अध्यक्ष

 महोदय,  प्रश्न  संख्या  82)  रह  गया  है  |

 अध्यक्ष  महोदय  :  प्राय  ठीक  कहते
 हैं।  उस  को  इस  के  बाद  ले  लेंगे  ।

 शी  रामावतार  शास्त्री  :  अध्यक्ष

 महोदय,  इस  क्तेमानं  महंगाई  के  जमाने  में
 पिछले  तृतीय  बतन  आयोग  की  सिफारिशी  के

 अनुसार  भारत  सरकार  अपने  भ्र पर  डिवीजन
 बल्कि  को  436  रपये,  लोअर  डिवीजन पलकों  को
 353.  40  रुपये,  जमादारों  शौर  दफ्तरियों  को
 272,  50  रुपये  धौर  चपरासियों,  सफाई

 मजदूरों  ौर  चौकीदारों  को  268.  90
 रुपये  दे  रही  है।  यदि  यही  ठीक  है,  ती  फिर
 स्वतन्त्रता  सेनानियों  कौर  जन  के  परिवार
 के  भरण-पोषण  के  लिए  जन  को  मिलने  वाली
 पेंशन  की  राशि  में  बुद्धि  न करने का  क्या  औचित्य
 है  कौर  कया  इस  तरीके  से  सरकार  भेदभाव
 की  नीति  नहीं  बरत  रही  है  ?
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 त्याग  किया,  उनकी  तुलना  हम  सरकारी
 अपराधियों  या  लिपिकों  या  दूसरो  से  करें  ।
 उन  की  सेवा  का  पूरा  मुलाहिज़ा  नही  दिया  जा

 रहा  है।  यह  तो  उन  को  एक  प्रकार  की
 सम्मान  सूचक  सहायता  वी  जा  रही  है  ।

 इस  के  झला था,  श्रीमत्‌,  उन  मे  से  श्री-
 काश  ऐसे  हैं,  जिन  की  थोड़ी  बहुत  दूसरी
 इन्कम  है।  पांच  हजार  रुपये  से  कम  जिनकी

 आय  है,  उन्हीं को  कुछ  सहायता दी  जा  रही  है
 श्र  जिन  की  उससे  अधिक  है  ,  उनको  यह
 सहायता  नहीं  दी  जा  रही  है  7  यह  जो

 इन्होंने  तुलना  की  है,  कम्पेरीजन  किया  है,
 यह  मेरे मत  में  उचित  नहीं है  a

 श्री  रामावतार  शास्त्री  :  प्रत्यक्ष  जी,
 मैने  तुलना  दूसरे  दृष्टिकोण  से  की  थीं.  क्योंकि
 मै  भी  अपने  को  स्वतन्त्रता  सेनानी  मानता  हूं
 और  आज  सब  लोग  बराबर  हैं  चाहे  स्वतन्त्रता
 सेनानी  हो  या  आम  नागरिक  ।  इसलिए
 तुलना  का  आप  दूसरा  भ्रम  न  लगावें  ।  मैंने
 सीधे  तुलना  इसलिए  की  है  कि  जब  आप  उनकी
 इस  महंगाई  के  जमाने में  इतना  देते  हैं,  तो
 इन  को  भी  क्यों  नहीं  देते  हैं।  खैर,  आप  ने
 जो  जवाब  दिया  है,  उस  से  हम  संतुष्ट  नही  हैं  ।

 ०

 दूसरा  प्रश्न  मैं  यह  पूछना  चाहता  हूं  कि
 मंत्री  जी  ने  यह  भी  बतलाया  है  कि  कुछ
 लोगो  को  भ्र धिक  राशि  देनें  की  कोशिश की  है;
 तो  मैं  यह  जानना  चाहता  हूँ  कि  ऐसे  कितने
 स्वतन्त्रता  सेनानी हैं  जिन को  आप  ने  200

 रुपये  से  भ्र धिक  राशि  दी  है  भर  उन्हें  प्रतीक
 राशि  देने  का  क्या  कारण  है,  क्‍या  औचित्य
 हैं  1

 इसी  प्रश्न  के  (ले)  ह... ४  के  करे  में
 मैं  यह  जानना  चाहता  हूं  कि  जो  स्वतन्त्रता
 सेनानी  मर  चुके  हैं,  जिन  का  देहान्त  हो
 चुका  है,  उन  की,  पत्नियों

 र  ि

 उन  के
 परिवार  की  संख्या  अधिक  हैं,  बाप  केवल
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 सौ  रुपया  देते  हैं  ?  अगर  हां,  तो  फिर

 यह  एक  सौ  और  दो  सौ  का  तरीका  रखने

 का  क्‍या  आब्जेक्ट  है  ?

 श्री  उमा  शंकर  दीक्षित  :  श्रीमन्‌,
 चार  शर्तें  हैं,  जिन  पर  विचार  किया  जाता

 है  अधिक  देने  के  लिए  ।  एक  तो  यह  है  कि

 कितने  समय,  कितनी  अवधि  तक  वे  सेनानी

 महाशय  जेल  में  रहे  या  दूसरे  प्रकार  से  उन  को

 अधिक  कष्ट  हुआ  या  उन  की  आमदनी  दूसरे
 साधनों  से  बहुत  कम  है  या  मध्य  है  या  अ्रधिक

 है  ।  दूसरा  यह  है  कि  उन  के  ऊपर  निर्भर

 कितने  लोग  हैं  i  उन  की  संख्या  अगर

 ज्यादा  है  उन  के  परिवार  में  तो  हम  उस  पर  भी

 विचार  करते  हैं  ।  अगर  वे  अकेले  हैं  या

 परिवार  में  बहुत  कम  आ्रादमी  हैं,  तो  उस  का

 दूसरी  तरह  से  विचार  करते  हैं।  उन  का

 स्वास्थ्य  कैसा  है  और  उन  की  उम्र  कितनी  है,

 इन  सच  बातों  पर  विचार  करते  हुए  ही  हम
 पेंशन  देते  हैं ।  इस  तरह  से  करीब

 200  से  250  रुपया  दिया है,  14 को  300

 रुपये  तक  दिया है  78  को,  30i  से  350

 रुपये  तक  दिया  है  7  को,  35  से  400  रुपये

 तक  दिया  है,  3  को  और  500  रुपये  दिया

 है  3को  ।

 श्री  रामावतार  शास्त्री  :  ऐसे

 दर्जनों  और  सैकड़ों  लोग  हैं  जन  को  7

 साल,  5  साल  और  3  साल  की  सज़ा  हुई

 है।  मैं  डन  को  जानता  हूं  और  मैं  उन  के

 साथ  जेल  में  रहा  हूं,  लेकिन  उन  को  बाप

 नहीं  देते  हैं।  ऐसा  लगता  है  कि  आप  इस  में

 पर्वत  की  नीति  बरत  रहे  हैं  और  जो  लोग

 आप  की  हां  में  हां  मिलाते  हैं,  उन  को  देते

 हैं।

 श्री  उमसझझंकर  दीक्षित  :  श्रीमन्‌,  यह  बात

 सत्य  नहीं  है।  वे  हम  को  बताएंगे  तो  हम
 विचार  करेंगे  ।

 श्री  रामावतार  शास्त्री  :  बहुत  दफ़ा

 बताया  है
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 oft  उमाशंकर  दीक्षित  :  फिर  बताइए।

 श्री  रामावतार  शास्त्री  :  अच्छा
 मैं  आप  को  फिर  लिखूंगा  ।

 अध्यक्ष  महोदय  :  यह  कई  दफ़ा  इस

 हाउस  में  आया  है  ।

 श्री  स्वामी  ब्रह्मानन्द  जी  :  एक  तो
 पच्चीस  सालों  के  इन्दर  आधे  आदमी  मर  चुके
 तब  उन  को  कुछ  दिया  गया  और  जो  दिया
 गया  वह  भी  बहुत  कम  है।  मरने  के  बाद
 स्‍त्री  को  i00  रुपया  देना  और  दूसरे  कामों
 में  करोड़ों  रुपये  बरबाद  करना,  सेनानियों
 के  लिए  यह  बहाना  बनाना  कि  यह  तो  केवल

 अनुदान  है,  यह  कहां  तक  उचित  है  ?  आज

 जिन्होंने  आजादी  प्राप्त  की  उन  के  लिए  रुपये
 की  कमी  है  और  जो  लोग  गुलामी  करते  रहे
 उन्होंने  करोड़ों  रुपये  प्राप्त  किये  और  गद्दी  पर
 बैठे  हुए  हैं।  मैं  जानना  चाहता  हूं  कि  आज

 देश  में  रुपये  की  कमी  है  या  सरकारी  खजाने
 में  कमी  है  ?  आज  देश  में  रुपये  की  कमी

 नहीं  है,  सरकार  को  अक्ल  हीं  है।  आज

 अरबों  रुपया  चोरी  का  पड़ा  हुआ  है,  सोना

 पड़ा  हुआ  है।  आज  स्वतन्त्रता  सेनानियों

 की  सलाह  कोई  नहीं  मानता  ।  बड़े  बड़े
 स्वतन्त्रता  सेनानी  पंडित  सुन्दरलाल  और

 राजा  महेन्द्र  प्रताप  जैसे  पड़े  हुए  हैं।  अगर

 सरकार  उन  से  राय  ले  तो  देश  के  लिए  ग्र  रनों

 रुपये  मिल  सकते  हैं  और  उस  को  स्वततब्द्वता

 सेनानियों  को  दे  सकते  हैं।

 अध्यक्ष  महोदय  :  माननीय  सदस्य

 ने  कुछ  पूछा  ही  नहीं  है।  उन्होंने  मंत्री

 महोदय  की  मश्बरा  दिया  है  -  इस  हाउस
 में  कई  दफे  यह  प्रश्न  आया  है  और  बहुत  से

 माननीय  सदस्य  प्रश्न  पूछ  चुके  हैं  ।  क्‍यों

 न  इस  को  छोड़  कर  के  हम  आगे  चलें  ?

 श्री  डी०  एन०  तिवारी  :  अभी  इस
 बात  का  जवाब  नहीं  आया  कि  स्वतन्त्रता

 सेनानियों  में  से  जिन  का  देहान्त  हो  जाता  है
 उन  की  पत्नियों  को  या  नाबालिग  बच्चों  को
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 l00  रु०  ही  क्‍यों  दिया  जाता  है।  यह  फर्क
 क्यों  है  ?

 दूसरी  बात  यह  है  कि  पिछले  दो
 तीन  मही  फंसे  स्वतन्त्रता  सेनानियों  को  पेंशन
 आदि  मंज  र  करने  की  गति  बहुत  धीमी  हो
 गई  है।  इस  का  कारण  क्या  है?  आजादी
 पाये  हुए  इतने  दिन  हो  गये  लेकिन  हजारों
 लोग  प्रदेशों  में  पड़े  हुए  हैं  जिन  के  बारे  में

 निर्णय  नहीं  हो  रहा  है

 श्री  उमाशंकर  दीक्षित  :  यह  सिद्धान्त
 तो  पहले  ही  निश्चित  किया  गया  था  कि  जो

 स्वतन्त्रता  सेनानी  जीवित  हैं  उन  को  अमुक
 रकम  दी  जायेगी  और  उन  की  विधवा

 पत्नियों  को  कम  दी  जायेगी,  लेकिन  इस
 में  00  %  से  200  रु०  तक  की  सीमा

 लगाई  गई  है  और  इसी  सिद्धान्त  को  ध्यान

 में  रख  कर  मैंने  पहले  और  दूसरे  प्रश्न  के  उत्तर

 दिये  हैं

 माननीय  सदस्य  ने  जो  दूसरा  प्रश्न

 किया  उस  के  सम्बन्ध  में  मैं  पहले  भी  कह  चुका

 हूँ  कि  जहां  तक  हमारे  यहां  का  प्रश्न  है,  जिन

 लोगों  के  जवाब  पूरे  थे  या  जिन  मामलों

 में  प्रमाण  थे  कि  फलां  सेनानी  जिस  ने  हमारे

 यहां  फर्जी  दी  है,  हमारी  कटेगरी  में  आता

 है,  यानी  जिस  के  पास  छः  महीने  की  सजा  का

 प्रमाण  था  या  बन्द  र-ग्राउंड  रहने  का  प्रमाण

 था,  उस  को  हम  ने  पेंशन  दी  है।  जिन  लोगों

 के  मामलों  को  हम  ने  गलत  समझा  है  या  तो

 हम  ने  उन  को  फाइल  कर  दिया  है  या  उन  को

 भ्र स्वीकृति  की  सूचना  दे  दी  है।  बाकी  जो

 मामले  हैं  उन  को  हम  ने  प्रदेश  सरकारों  के

 मास  भेजा  है  और  कहा  है  कि  वह  हमारे
 'पास  प्रमाण  भेजें  ।  हम  ने  उन  से  कमेटियां

 बनाने  की  भी  कहा  है  जो  कि  उन  मामलों

 को  देखें  जिन  के  बारे  में  प्रमाण  नहीं  हैं  ।

 अगर  उन  को  सन्तोष  हो  जाता  है  कि  कोई

 आदमी  पेंशन  पाने  योग्य  है,  तो  हम  उस  को

 भी  स्वीकार  करते  हैं।  लेकिन  जिस  के  पास

 न  तो  कोई  प्रमाण  है  कौर  न  प्रदेश  सरकार

 रिमांड  कर  रही  है  उन्हें  हम  कोई  सहायता

 नहीं  दे  रहे  हैं

 श्री  डी०  एन०  तिवारी  :  बिहार  से
 जो  आवेदन-पत्नी  भेजे  गये  हैं  वह  वहां  से
 रिमांड  हुए  हैं,  लेकिन  यहां  से  नामंजूर
 हो  गये  ।

 श्री  उमा  शंकर  दीक्षित  :  उन  को

 जिम्मेदारी  लेनी  चाहिए  और  सब  कुछ  देख  भाल

 कर  भेजना  चाहिए  ।

 श्री  डी०  एन०  तिवारी  :  उन्होंने
 छान  बीन  कर  के  भेजा  है।

 SHRI  SAMAR  GUHA:  Is  it  a  fact
 that  the  repeated  appeals  of  the  widow
 of  Col.  Mishra  who  sacrificed  his  life
 to  Save  the  life  of  Netaji  when  Netaji
 was  encircled  by  the  British  Army  in
 North  Burma  have  been  rejected?  I
 am  not  in  favour  of  increasing  the
 pension  except  in  exceptional  cases-
 till  al]  the  outstanding  applications
 are  cleared.  I  want  to  know  the  total
 number  of  applications  still  outstand-
 ing.

 SHRI  UMA  SHANKAR  DIKSHIT:
 As  for  the  first  question,  I  am  not
 aware  of  the  circumstances  under
 which  in  that  particular  case  the  deci-
 sion  has  taken  one  way  or  the.  other.
 If  he  writes  to  me.  I  shall  certainly
 check  up  and  inform  him  of  the
 correct  position,

 SHRI  SAMAR  GUHA:  All  right.

 SHRI  UMA  SHANKAR  DIKSHIT:
 As  for  the  disposal  of  applications,
 out  of  1,98,093  .applications  received,
 76,65  have  been  sanctioned,  28,615
 have  been  rejected,  4,I07  have  been

 “filed  ang  78,720  applications  are  still

 pending  for  clarification.

 ro  गोविन्द  दास  रिछारिया:  क्‍या

 मंत्री  महोदय  को  यह  ज्ञात  है  कि  बहुत  से

 ऐसे  स्वतन्त्रता  सेमानी  हैं  जिन्हें  छः  महीने

 से  अधिक  की  सजा  हुई  थी,  लेकिन  गांधी

 नवीन  पैक्ट  हो  जाने  के  कारण  उन  को  बीच  में
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 ही  छोड़  दिया  गया  ?  क्यों  सरकोर इस  पर
 विचार  कर  रही  है  कि  जित'  लोगों  को  गांधी
 इषित  पैक्ट  के  कारण  समय  से  पूर्व  छोड़  दिया
 गया  था  वह  इस  सुविधा से  वंचित  न  रह  जायें
 और  उन्हें  भी  पेंशन दी  जाये  ?

 श्री  उमाशंकर  लोकित  :  छः  या  सात
 बेकार  के  स्वतन्त्रता  सैनिकों  का  सवाल  उठा

 है  ,जिन  के  बारे  मे  हमारे  पास  कभी  कोई
 स्पष्टीकरण  नें  था।  हम  ने  ऐसे  सब  मामलों
 को  कैबिनेट  के  पास  स्पष्टीकरण  के  लिए
 भेजा  है।  मैं  साशा  करता  हूं  कि  शीघ्र

 ही.  जब  स्पष्टीकरण  हो  जायेगा  या  सफाई

 हो  जायेगी  तब  इस  तरह  के  मामलो  पर  भी

 दम  उचित  कार्रवाई  कर  सकेंगे  ।

 SHRI  NURUL  HUDA:  Have  the
 Government  of  India  received  infor-
 mation  to  the  effect  that  in  various
 parts  of  our  country  certain  spurious
 agencies  a¥e  at  work  forging  signa-
 tures  in  the  names  of  accredited  free-
 dom  fighters,  dead  or  living  and
 recommending  people  for  pension  and
 the  Government  are  granting  pensions
 without  holding  proper  inquiries?  If
 90,  will  the  Minister  inform  us  as  to
 what  steps  have  been  taken  to  stop
 such  misuse  of  freedom  fighters’  pen-
 rion  along  with  details  thereof?

 SHRI  UMA  SHANKAR  DIKSHIT:
 Complaints  alleging  irregularities  in
 the  grant  of  pension  to  ineligible  free-
 dom  fighters  have  been  received.  So
 far  50  such  complaints  have  been
 received.  There  is  a  statement  show-
 ing  State-wise  breakup  of  complaints.
 I  can  read  it  out.

 All  complaints  are  beihg  inquired
 into.  In  24  cases,  pension  has  been
 suspended  pending  further  inquiries

 ‘through  Bate  Governments;  26  cases
 have  been  disposed  of.  Such  com-
 plaints  are  examined  on  merits  in
 consulfition  with  State  Governments
 or  Uniewi  Territory  administrations
 and  suitable  orders  issued  in  each
 case.
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 The  Statewise  breek-up  is;  number
 of  cases  in  which,  complaints  have
 been  made  are:  Andhra  Pradesh  12;
 Bihar  29;  Chandigarh  ;  Dethi  49;
 Goa  3;  Gujarat  1;  Haryana  0;  Hime-
 chal  Pradesh  2;  Jammu  and  Kashmir
 l;  Karnataka  4;  Kerala  7;  Madhya
 Pradesh  7;  Maharashtra  10;  Orissa  25;
 Punjab  36;  Rajasthan  4;  Tami]  Nadu
 24;  Uttar  Pradesh  64  and  West  Bengal
 2l.  Total  310.

 MR  SPEAKER:  Shri  Parmar.  I  am
 sorry  I  skipped  over  that  question.

 Saving  of  Foreign  Exchange  in
 allowing  Product-Mix  to  Foreign

 Firms

 "821,  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minster  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  _  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  07  on  the  27th
 February,  1974  regarding  permission
 for  produet-mix  to  undertakings  and
 state;

 (a)  the  amount  of  foreign  exchange
 saved  during  the  Fourth  Five  Year
 Plan  hecauge  of  allowing  product-mix
 to  foreign  firms  with  more  than  26
 per  cent  foreign  equity:  and

 (b)  whether  different  trademarks,
 bulk  drug  manufacturing  formulations,
 product-mix  letters  and  the  decision
 of  the  Licensing  Committee  and  say-
 ing  of  forelgy  exchange  have  no  inter
 connection  at  all?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  and  (b).  A
 statement  i¢  laid  on  the  Tabel  of  the
 Houge.

 Statement

 (a)  and  (b).  It  is  not  possible  to
 compile  the  requisite  information  a3
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 nd  specific  study  in  this’  regard  -has
 been  made.  However,  the  liberalised
 policy  of  Government  adopted  from
 time  to  time  has  resulted  in  the  in-
 creased  produetion  of  .bulk  deugs
 and  formulations,  which  curtailed  the
 import  bill  and  saved  foteign
 exchange.

 SHRI  BHALJIBHAI  PARMAR:
 May  I  know,  under  what  provisions
 of  the  Industries  (Development  and
 Regulation)  Act,  95l  these  product-
 mix/no-objection  letters  were  granted
 and  what  section  of  the  Act  covers
 them?  Ways  there  any  notification
 issued  in  respect  of  these  product-mix
 letters?  If  not,  what  is  the  legal
 backing  for  these  letters?  Will  the
 hon  Munster  provide  details  as  to
 how  many  product-mix  letters  have
 been  issued  itemwise  and  firm-wise,
 indicating  their  capacities  and  other
 factors  mentioned  in  the  letters?  What
 is  the  loss  of  foreign  exchange,  direc-
 tly  and  indirectly  due  to  the  issue  of
 these  product-mix  letters  which  have
 been  issued  illegally?

 May  I  also  know  whether  the
 Industries  (Development  and  Regula-
 tion)  Act  is  supreme  or  the  Licensing
 Committee  is  supreme?  If  the  Act  is
 supreme,  and  these  letterg  are  not
 issued  under  any  provisions  of  the
 Act,  they  are  illegal,  and  the  respon-~
 sibility  must  be  fixed  and  the  letters
 must  be  scrapped.

 SHRI  C.  SUBRAMANIAM:  This
 Question  relates  to  the  Ministry  of
 Petroleum  and  Chemicals,  Till  now,
 perhaps  more  than  50  questions  have
 been  asked  on  this  aspect.  That  is
 why  the  P  &  C  Ministry  has  now
 constituted  a  Committee  under  the
 chairmanship  of  Mr.  Hathi,  and  a
 good  friend  who  has  been  specialising
 in  this  matter,  Mr,  Chavda  fg  alao  a
 member  of  that  Committee.  The  whole
 matter  is  now  belng  examined.  I
 would  request  the  hon.  Member  to
 awajt  the  outcome  of  the  findings  of
 this  Committee,
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 SHRI  BHALJIBHAI  PARMAR:  1
 want  to  have  a  clarification.  May  I
 know  whether  it  is  a  fact  that  every
 product-mix  letter  bears  a  distinct
 trade  mark  undey,,the  Trade  Marks
 Act  and  on  this  “Pisin  it  should  be  a
 ‘new  article?’  I  want  to  know  whe-
 ther  these  product-mix  letters  involve
 recurring  foreign  exchange  expendi-
 ture,  which  is  increasing  year  after
 year  as  the  capacity  is  not  defined.

 Will  the  Government,  therefore,
 cancel  all  product-mix  letters  with
 the  same  stroke  with  which  they  were
 granted?  Will  the  hon.  Minister  agree
 to  hand  over  these  letters  to  the  Law
 Ministry  for  establishing  their  legality
 or  to  the  CBI  to  find  out  their  actual
 position;  if  not,  why  not?

 SHRI  C.  SUBRAMANIAM:  There  is
 no  question  of  a  CBI  inquiry  into  this
 matter  If  the  legality  has  to  be
 tested,  it  has  to  go  the  Law  Ministry
 to  find  out  whether  there  has  deen
 any  illegality  in  this.  But  all  these
 matters  are  now  being  looked  into  by
 the  Committee.  Let  us  see  what  comes
 out  of  it.

 Appointment  of  a  Boundary  Commis-
 sion  to  implement  the  award  on

 Chandigarh,  Faxilka  and  Abohar

 if bl
 *823.  SHRI  B.  S.  BHAURA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  HOME  AFFAIRS
 he  pleased  to  state:

 (a)  whether  Haryana  Government
 have  asked  the  centre  to  set  up  a
 Boundary  Commission  to  implement
 its  award  on  Chandigarh,  Fazilka  and
 Abohar;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HGME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 The  various  matters  relating  to  the
 announcement  made  by.the  Central
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 Government  on  28th  January,  970  in
 respect  of  boundary  disputes  between
 Punjab  and  Haryana  are  under  discus-
 sion  with  the  State  Governments.

 भरी  भान  सिंह  भौरा  :  पंजाब  और

 हरियाणा  में  भी  यह  मामला  टेंशन  का  मामला
 बना  हुआ  है  ।  थोड़ी  थोड़ी  देर  के  बाद

 कोई  न  कोई  स्टेटमेंट  न  जाता  है,  कभी
 अकाली  पार्टी  की  तरफ  से,  कभी  चीफ
 “मिनिस्टर  की  तरफ  से  ।  पंजाब  के  चीफ

 मिनिस्टर  कहते  हैं  कि  हम  फाजिल्का  और

 अबोहर  को  जाने  नहीं  देंगे  ।  प्राइम  मिनिस्टर
 'ने  यह  कहा  है  कि  दोनों  जो  चीफ  मिनिस्टर

 हैं  वे जब  एग्री  कर  लेंगे  तो वह  फैसला  करेंगी  |
 जब  फैसला  आपको  «975  तक  करना

 है।  वे  तो  अग्नि  नहीं  कर  रहे  हैं।  तो  क्या

 वजह  है  कि  सेंट्रल  गवर्नमेंट  बाउंड्री  कमिशन

 नहीं  बनाती  है  लिग्विस्टिक  एक्सपर्टस
 की?

 गुह  मंत्री  (श्री  उमाशंकर  दीक्षित)  :

 जहां  तक  हमें  मालूम  है  पंजाब  के  चीफ

 मिनिस्टर  ने  कभी  यह  नहीं  कहा  है
 कि  वह  फैसले  को  नहीं  मानेंगे  ।  जिस  तरह
 से  अबोहर  और  फाजिल्का  के  बारे  में  आपने

 कहा  है  जैसी  कोई  राय  उन्होंने  जाहिर

 नहीं  की  है।  यह  जरूर  है  कि  हम  जितनी
 जल्दी  हो  सहे,  कुछ  इनमें  ल  किस  .शंख  से
 और  अगर  जरूरत  पड़  तो  फार्मूला  डिसकशंस

 से  भी  इसको  करना  चाहते  हैं  ।  हम  इस  में  वक्‍त

 ज्यादा  नहीं  निकालना  चाहते  1  बाउंडरी
 कमीशन  की  नियुक्ति  पर  हम  म्रम्भीरता  से

 विचार  कर  रहे  हैं  कौर  जितनी  जल्दी  हो  सकेगा
 उसके  बारे  में  हम  निश्चय  करने  की  कोशिश

 करेंगे  ।

 श्री  भान  सिह  मौरा  :  मिर्धा  साहब
 ने  5  अप्रैल  को  चण्डी गढ  में  कहा  था:

 ‘Decision  on  Chandigarh  to  be
 implemented  by  1975.”

 मिनिस्टर  साहब  ने  लोक  सभा  में  कहा  था  :

 “For  transfer  of  Abohar  and
 ‘Fazilka  to  Haryana,  no  time-limit
 has  been  set.”
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 वह  कहते  हैं  कि  i975  तक  कर  देंगे  और  ये

 कहते  हैं  कि  कोई  टाइम  लिमिट  नहीं  है
 क्या  इसको  बाप  करना  चाहते  हैं  या  ऐसे  ही  ।

 रखना  चाहते  हैं,  चण्डीगढ़  को  यूनियन
 टैरिटरी  और  भ्र बोहर  और  फाजिल्का  को  वैसे

 ही  रखना  चाहते  हैं  जैसे हैं?  क्या  आप
 975  तक  कोई  फैसला  करना  चाहते

 =?

 बी  उमाशंकर  दीक्षित  :

 रखना  चाहते  हैं  ।
 ऐसे  ही  नहीं

 SHRI  RAGHUNANDAN  LAL  BHA-
 TIA:  Sir,  first  of  all,  I  take  objection
 to  the  word  ‘award’  which  has  been
 mentioned  in  the  question.  It  was  a
 Government  decision  ang  not  an
 ‘award’.  Sir,  taking  into  consideration
 the  political  and  economic  situation  in
 the  country,  I  would  request  the  Min-
 ister  that  he  should  take  into  conside-
 ration  all  the  aspects  of  this  boundary
 dispute  before  he  appoints  such  a  com-
 mission.  Secondly.  I  would  like  to
 enquire  from  the  Minister  if  he  would
 take  into  consideration  the  views  of
 the  Punjab  Government  and  will  not
 be  in  a  hurry  to  appoint  such  a  com-
 mission  under  any  pressure.

 SHRI  UMA  SHANKAR  DIKSHIT:
 Firstly,  he  has  expressed  an  opinion.
 This  is  a  suggestion  for  action.  Sec-
 ondly,  so  far  35  his  second  question  is
 concerned,  we  shall  certainly  take
 into  consideration  al]  the  relevant
 matters  that  require  to  be  considered.

 SHRI  BIRENDER  SINGH  RAO:
 Under  the  Prime  Minister’s  award
 Chandigarh  is  to  be  transferred  to
 Punjab  next  year.  As  no  amount  out
 of  the  Rs.  20  crores  promised  by  the
 Centre  for  construction  of  a  new  capital
 for  Haryana  has  so  far  been  given  to
 Haryana  Government,  will  the  hon.
 Home  Minister  assure  the  House  that
 Chandigarh  will  not  be  given  to  Pun-
 jab  unless  steps  have  been  taken  by
 Haryana  Government  for  construction
 of  a  new  capital?
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 SHRI  UMA  SHANKAR  DIKSHIT:
 Sir,  the  question  was  discusseq  with
 the  Chief  Minister  of  Haryana  as  to
 the  sélection  of  a  site  and  other  pre-
 peratory  work  in  connection  with  the
 pullding  of  a  capital.  No  selection  of

 it
 hag  ‘béen  madé  nor  has  any  request

 fen  Inadé  for  making  available  funds
 re@iired  under  the  decision.  But,  that
 does  not  mean  that  the  decision  taken
 ig  in  any  way  affected  adversely.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Waiting  periog  for  new  telephone
 connections

 *8i0,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  Govern-
 ment  to  reduce  the  waiting  period  for
 new  telephone  connections  from  the
 present  30  months  to  half  the  period;

 (b)  if  so,  the  time  by  which  decision
 would  be  taken;  and

 (c)  the  time  by  which  the  telephone
 connections  would  be  provided  to  per-
 sons  whose  requests  are  pending  for
 more  than  0  years?

 THE  MINISTER  OF  COMMUNICA-
 TIONS.  (SHRI  K.  BRAHMANANDA
 REDDY):  (a)  and  (b).  The  draft  5th
 ive  Year  Plan  for  Telecommunica-
 tions  (Issue  2-Dec.  72)  submitted  to
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 the  Planning  Commission  envisages
 reduction  of  average  waiting  period
 for  telephone  connections  from  2.5
 years  to  .3  years.  The  Waiting  Period
 is  also  planned  to  be  eliminated  by
 about  1982-83.

 (c)  It  is  not  possible  to  indicate  a
 specific  date  as  these  locations  call  for
 extensions  to  the  existing  network  or
 capacity.

 Setting  up  of  Oxygen  and  Dissolved
 Acetylene  Units  in  West  Bengal

 *8i.  SHRI  LUTFAL  HAQUE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  3835  on  the  20th  March,  974  re-
 garding  shortage  of  Industrial  gases  in
 West  Bengal  and  state  outlines  of  the
 proposals  for  setting  up  the  Oxygen
 and  dissolveq  Acetylene  gases  Units
 in  West  Bengal/the  location  of  the
 unit,  capacity  and  the  timing  when
 the  industries  will  come  up?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  In  addition  to  the  units
 already  installed  in  West  Bengal  for
 manufacture  of  oxygen  and  dissolved
 acetylene  gases,  tWo  more  proposals
 have  been  approved  for  manufacture
 of  these  gases.  The  position  of  these
 two  cases  is  as  follows:—

 Ss.  Name  of  the  firm  Location  Annual  Stages  of  implementation,
 No.  capacity  position  of  capital  goods

 approved  etc.
 (million  cu.  metre)

 Oxygen  D.A.

 I  2  3  4  5

 I.  Sh.  Dilip  Kumar  Jajodia,  Not  indicated.  0°90  0°20  The  firm  has  not  placed
 Calcutta  order  for  the  supply  of

 Oxygen  plant.  It  is
 therefore,  difficult  to
 indicate  the  period  of
 implementation  of  the
 project.
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 x  2  3  4  7

 0°70  +=»  ‘Phe  firm  expects  to  obtein «  2  Sh.  Rat  Rup  Sharma,  Howrah
 Caloutta

 Grants-in-aid  to  Welfare  Associations
 of  Goyernment  employees

 *8i3.  SHRI  P  VENKATASUB-
 BAIAH:  Will  the  PRIME  MINISTER
 be  pleased  to  state;

 (a)  whether  the  Welfare  Associa-
 tions  of  Government  servants  are
 granted  grants-in-aid  as  a  welfare
 measure;

 (b)  the  number  of  such  Associations
 and  the  total  amount  given  to  them
 during  last  three  years  ag  grants-in-
 aid;  and

 (c)  whether  the  grants-in-aid  are

 paid  towards  the  end  of  the  year  gene-
 rally;  if  so,  the  reasons  therefor  and
 he  steps  taken  to  ensure  that  the
 grants  are  given  in  the  beginning  of

 the  year  to  carry  on  the  welfare  acti-
 vities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA):  (a)  Yes,  Sir.

 .  b)  Information  about  the  number
 of  Associations  that  have  received
 grants-in-aid  during  the  last  three

 years  and  the  total  amount  given  to
 them  is  as  follows:—

 No,  of
 Associa-  Total  Amo-

 tions  unt

 Rs.

 I97I-72-  85  96,745  93

 ‘1972-73,  +  «  92  78,779  “55

 1973-74  «.  «  85  1,06,547  40

 (c)  No,  Sir.  In  order  to  see  that
 the  grant-in-aid  is  Justified  by  the
 financial  position  of  the  grantee  and  to
 ensure  that  the  previous  grant  was
 spent  for  the  purpose  for  which  it  was
 intended,  the  associations  are  required
 to  submit  audited  statements  of  acco-
 unt  for  grants  given  in  the  previous
 yea:  before  further  grants  are  sanc-
 tioned  The  majority  of  the  Welfare
 Associationg  submit  the  accounts  of  the
 previous  year  by  the  prescribed  date,
 viz  30th  June,  and  are  sanctioned
 grants  by  the  middle  of  the  financial
 year  Sanction  of  grant-in-ald  is
 delayed  only  in  the  case  of  those  Asso-
 ciations  which  fail  to  observe  the  time
 schedule  and  submit  the  accounts  late
 or  take  unduly  long  time  to  gettle  fhe
 observations  made  on  the  accounts.  In
 the  case  of  Associations  known  to  be
 functioning  efficiently  and  making  pro-
 per  use  of  the  grants,  advance  grant-
 in-aid  up  to  25  per  cent  of  the  amount
 received  by  them  in  the  previous  year
 is  given  if  required  by  them  for  usé
 during  the  period  April-June.
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 ‘Documentary  film  on  the  life  of  late
 Dr.  Satyen  Bose

 *8l4.  SHRI  PRIYA  RANJAN  DAS
 MUNSI;:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  receiv-
 ed  any  offer  or  appeal  from  any  quar-
 ter  for  a  documentary  film  on  the  life
 of  Late  Dr.  Satyen  Bose,  the  prominent
 Scientist  of  India;  and

 (b)  if  so,  whether  such  documentary
 can  be  made  by  the  Ministry?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  I.  K.
 GUJRAL):  (a)  and  (b).  A  suggestion
 was  made  to  and  has  been  accepted  by
 the  Ministry  of  Information  and  Broad-
 casting  to  make  a  documentary  film  on
 late  Dr.  Satyen  Bose.

 Postal  delays  in  Panoor  and  Pathayak-
 kannu  Sub-Post  Offices  in  Catnanore

 District

 *8I6.  SHRI  0,  K.  CHANDRAPPAN.
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  is  lot  of  delay  in
 receipt  and  despatch  of  mails  jn  Pan-
 nor  and  Pathayakkunnu  Sub-post  offi-
 ces  in  Cannanore  District  in  Kerala;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  complaints  have  been
 received  by  Government;  and

 (d)  if  so,  the  steps  taken  to  remedy
 the  situation?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  हू.  BRAHMANANDA
 REDDY):  (a)  Yes,  Sir,  there  is  some
 delay.

 (b)  As  the  direct  mail  bus  from
 Tellichery  to  these  offices  hag  been  dis-
 continued,  because  this  bus  is  not  ope-
 rating  now,  the  mails  are  at  present
 507  LS—3
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 beintg  conveyed  by  a  circuitous  route.
 Hence  the  delay.

 (c)  Yes,  some  complaints  have  been
 received.

 (d)  The  steps  taken  are:—

 (i)  The  Regional  Transport  Autho-
 rity  has  been  approached  for
 arranging  a  bus  on  Tellichery-
 Panoor  direct  routes.

 (ii)  Two  cycle  runners  have  been
 engaged  for  bringing  mails
 from  November,  1973,  via
 Kuttaparamba.

 Sale  of  Adulterated  Cement  in  Black
 Market

 818.  SHRI  N.  SHIVAPPA:

 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawn  to  a  press  report  appearing  in
 Delhi  paper  dated  the  28th  March,
 974  with  the  heading  “mud  being
 sold  as  cement”;

 (b)  if  so,  whether  Consumer  Coun-
 cil  of  India  holds  the  same  views;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  andd  (c).  The  consumer  Council
 merely  reported  about  the  receipt  of
 complaints  from  big  cities  of  large
 scale  adulteration  and  sale  of  cement
 by  unscrupulous  elements  and  request-
 ed  for  an  inquiry  to  be  made.  The
 complaint  is  not  specified  and  is  rather
 in  general  terms.  Unless  specific  cases
 are  brought  to  the  notice  of  Govern-
 ment,  it  is  difficult  to  make  any  ¢ir
 quiry.
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 Sale  of  adulterated  cement  contra-
 venes  the  provisions  of  Cement  (Qua-
 lity  Control)  Order,  962  issued  under
 the  Essential  Commodities  Act,  1955.
 Thig  is  a  cognisable  offence  and  any
 person  contravening  the  provisions  of
 the  Act  could  be  proceeded  against
 in  a  Court  of  Law  on  a  report  in  writ-
 ing  of  the  facts  constituting  the  offence
 made  by  a  person  who  is  a  public  ser-
 vant  as  defined  under  Section  21  of  the
 Indian  Penal  Code.  Powers  have  been
 delegated  to  the  State  Governments
 under  the  Act  to  proceed  against  un-
 social  elements.

 Allocation  for  Social  Welfare  Pro-
 gramme  in  Fifth  Plan

 *824.  DR.  SARADISH  ROY:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  slash  down  the  allocation  for
 Social  Welfare  programmes  in  the
 Fifth  Plan;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  Conference  of  the
 Sccial  Welfare  Ministers  of  States
 held  at  New  Delhi  on  ist  February,
 974  opened  against  this  cut  in  Fifth
 Plan;  and

 (d)  if  s0,  the  reaction  of  the  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  At
 present  there  is  no  proposal  to  slash
 down  the  tentative  allocation  for
 Social  Welfare  Programme  in  the
 Fifth  Plan.

 (b)  Does  not  arise.

 {e)  and  (d).  The  Conference  of  the
 Social  Welfare  Ministers  of  States
 helg  at  New  Delhi  on  3lst  January,
 1974,  inter  alia  urged  that  the  allo-
 cations  already  made  for  the  Social
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 Welfare  Sector  in  the  Fifth  Plan
 should  not  be  allowed  to  become
 lower  as  this  sector  serves  primarily
 the  weaker  and  distressed  sections  of
 society.  This  will  be  kept  in  view
 while  finalising  the  Fifth  Plan.

 Radio  and  T.V.  Licence  Fees  and  Sets
 without  Licence

 *825.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  total  amount  recovered  as
 licence  fee  for  radio  and  T.V.  sets  in
 the  country,  State-wise  in  ‘1973;  and

 (b)  the  number  of  radio  and  T.V.
 sets  detecteq  ag  running  without
 licences  during  the  said  period,
 State-wise?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  K.  BRAHAMA-
 NANDA  REDDY):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [Placed  in  Library.  See
 [No.  LT-682/74]

 Construction  of  New  Capital  for
 Haryana

 *826.  SHRI  BIRENDRA  SINGH
 RAO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  amount  of  Rs  20
 crores  to  be  given  to  Haryana  for  the
 construction  of  a  new  Capital  has
 been  releaseg  by  the  Central  Govern-
 ment;

 (b)  whether  Haryana  Government
 have  informeg  the  Central  Govern-
 ment  about  the  steps  taken  for  the
 selection  of  a  site  for  its  new  Capital;
 and

 (c)  whether  Haryana  Government
 have  also  asked  for  an  increase  in
 the  amount  of  Rs.  20  crores  in  view
 of  the  steep  increase  in  the  cost  of
 construction  since  the  award  and  if
 so,  the  reaction  of  the  Government
 of  India  thereto?
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR
 DIKSHIT):  (a)  to  (c).  No,  Sir.

 Yeaport  of  Films

 *827.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  536  on  the  l4th  Novem-
 ker,  4973  regarding  import  of  films
 and  state:

 (a)  whether  the  details  about  the
 number  of  films  to  be  imported  and
 countries  from  where  to  be  imported
 have  since  been  worked  out;  and

 (b)  if  the  salient  features
 thereof?

 80,

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 I,  छू,  GUJRAL):  (a)  and  (9).  Salient
 feature  of  the  current  import  policy
 is  global  imports  through  the  canalis-
 ing  agency,  the  Film  Finance  Corpo-
 ration,  with  accent  of  quality  and
 ccmmercial  prospects  There  are  no
 country-wise  quotas.

 News  Report  “Mizo  Rebels,  Razakars
 Joined  heads  with  Chinese  trained

 Rebel  Nagas
 #828,  SHR  NIHAR  LASKAR:

 SHRI  BIBHUTI  MISHRA;

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the  press
 reports  in  a  local  daily  dated  the
 30th  March,  974  under  the  heading
 “Mizo  rebels,  Razakars  joineq  hands
 with  the  Chinese-trained  rebel
 Nagas;”

 (b)  if  so,  whether  this  has  created
 @  great  threat  to  the  security  of  the
 entire  north-eastern  region;  and

 (c)  the  stepg  taken  in  this  regard?
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR
 DIKSHIT):  (a)  ang  (b).  Govern-
 ment  have  seen  the  report  in  ques-
 tion.  There  is,  however,  no  definite
 confirmation  that  the  Mizo  rebels
 and  razakars  have  joined  hands  with
 the  Chinese-traineg  rebel  Nagas  to
 pose  a  new  threat  to  the  security  of
 the  north-eastern  region  of  India.

 (c)  Government  of  India  continu-
 ously  utilise  all  avenues  of  co-opera-
 tion  with  the  Government  of  Burma
 ang  Bangladesh  for  effectively  deal-
 ing  with  insurgency  in  the  border
 areas.  The  Governments  of  Manipur
 and  Nagaland,  the  Mizoram  Adminis-
 tration  and  the  security  forces  are
 exercising  utmost  vigil  in  this  mat~
 ter.

 Fellowship  given  to  junior  and  senior
 Fellows  by  C.S.LR.

 829,  DR.  LAXMINARAIN  PAN-
 DEYA:  Wul  the  Munister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  how  much  Fellowship,  the
 Council  of  Scientific  and  Industrial
 Research  is  giving  to  Junior  and
 Senior  Research  Fellows  per  month;

 (b)  since  when  fellowship  has  not
 been  increased;

 Cc)  whether  Government  propose
 to  increase  the  Fellowship;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  The  Council  of
 Scientific  and  Industrial  Research
 award  Junior  Research  Fellowships
 of  Rs.  300|-  per  month  and  Senior
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 Research  Fellowships  of  Res.  400}  per month  and  Re.  800|-  per  month  (for
 post-doctoral  research  fellows).

 <b)  Since  September,  1066,

 (ह)  The  matter  is  being  examined
 Jointly  by  the  CSIR,  University
 Grants  Commission  and  other  fellow-
 ship  awarding  agencies.

 (d)  Does  not  arise.

 ब्रिटेन  में  भारतीय  इंजीनियर

 790  3.  थी  हुकम  ग्ब्म्द  कछवाय  :  क्‍या

 विकास  बौर  प्रौघोगिकी  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  क्या  सरकार  का  विचार  ब्रिटेन

 स्थित  अपने  उच्च  ध्यानयोग  के  माध्यम  से  ब्रिटेन

 में  इस  समय  भारतीय  इंजीनियरों  की  संख्या

 के  बारे  मे  जानकारी  एकत्रित  करने  का  है  ?

 औद्योगिक  विकास  तथा  विशाल  झोर

 ब्रौद्योगिकों  मंत्री  (जो  सो०  सु्पसण्यम्‌)
 भारतीय  वैज्ञानिको,  इजीनियरो,  प्रौद्योगिकी

 विदा,  चिकित्सा  कार्मिकों  इरादी  का  विदेशों

 में  यू०  के०  सहित)  पंजीकरण  करने  के  लिये

 वैज्ञानिक  एवं  औद्योगिक  भ्रनुसंधान  परिषद्‌

 राष्ट्रीय  रजिस्टर  का  एक  प्रवासी  भारतीय

 अनुभाग  चलाती  है।  विदेशों  में  स्थित  भारतीय

 दूतावासों  मे  पजीकरण के  प्रपत्र  उपलब्ध  हैँ  |

 पजीकरण  स्वैच्छिक  है  ।

 I~l-974  को  i,303  जाइवीम

 इंजीनियरों  का  नाम  यू  के०  के  रजिस्टर  में

 दर्ज  था  ।
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 Amendment  of  Rules  for  grant  of
 scholarships  to  S.C.  amd  ‘Sa

 students

 7904  SHRI  AMBESH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  amend  the  rules  regarding  the
 grant  of  scholarships  to  the  students
 (boys  and  girls)  of  the  Scheduled
 Castes  and  Scheduled  Tribes;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN)  (a)  and  (b)
 The  Government  of  India  328  at  pre-
 sent  considering  amendment  of  the
 post-matuc  scholarships  rules  with  a
 view  to  rationalise  the  post-matric
 scholarships  scheme.

 T,  V.  Expansion  in  fifth  plan
 7905  SHRI  K  MALLANNA:  Wil?

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state
 the  targets  fixed  by  Government  for
 TV.  expansion  during  the  Fifth
 Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BOARDCASTING  (SHRI  DHARAM
 BIR  SINHA).  The  TV  stations  at
 Madras,  Lucknow  (with  a  relay  cen-
 tre  near  Kanpur,  Calcutta  (with  re-
 lay  centres  near  Madnapur  and@
 Asansol),  Jullundur  (with  relay  cen-
 tre  at  Kasauli)  and  a  relay  centre
 at  Mussoorie  wil]  be  established  dur-
 ing  Fifth  Plan  as  a  result  of  com-
 pletion  of  ‘on-going’  Fourth  Plan
 schemes  In  addition,  three  more
 stations  at  Patna,  Cuttack  and  Hyde-
 rabad  and  a  number  of  relay  centres
 attached  to  them  are  hkely  to  be
 established  as  part  of  the  new  Fifth
 Plan  schemes  to  give  ‘on-going’  co-
 verage  to  the  cluster  areas  which  will
 be  served  by  the  Satellite  Instruc-
 tional  Television  Experiment.
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 उत्तर  प्रदेश  में  पाकिस्तानी  पासपोर्ट  धारी
 प।किस्तानी  राष्ट्रिक

 7906.  भी  हुकस,अन्द  कछवाय  :  क्‍या

 म्ह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  पाकिस्तानी  पास-

 बोट  धारी  पाकिस्तानी  राष्ट्रिक ों  की,

 जिलेवार,  संख्या  कितनी  है;  और

 (ख)  इन  में  से  ऐसे  व्यक्तियों  की  संख्या

 कितनी  है  जिनके  वीसा  की  अवधि  गत  छः

 महीनों  के  दौरान  बढ़ाई  गई  है  ?

 गृह  मंत्रालय  में  उप-मंत्री  (श्री  एफएम

 मोहसिन)  :  (क)  शौर  (@)  सूचना

 एकत्रित  की  जा  रही  है  कौर  सभा  पटल  पर

 रख  दी  जायगी  ।

 गुजरात  की  द्ग्ण  कपड़ा  मिलों  में  नियंत्रक
 को  नियुक्ति

 7907.  भरी  हुकम  सर्द  कछवाय  :

 क्‍या  प्रौद्योगिक  जिसका  मती  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  गुजरात  मे  इस  समय  कितनी

 तथा  कौन-कौन  सी  रुग्ण  कपड़ा  मिलें  है  जहां
 सरकार  ने  नियंत्रक  नियुक्त  किये  हैं;  कौर

 (ख)  वर्ष  1973-74  के  दौरान  उक्त

 मिलों  द्वारा  भ्रमित  लाभ-हानि  का  ब्यौरा

 गया है  ?

 झोझ्ोगिक  विकास  मंत्रालय  में  रावण
 शंती  कभी  एम०  बो०  राणा):  (क)  और
 (ख).  एक  विवरण  सभा  पटल  पर  रखा  है  ।
 [प्रत्याय  में  रखा  गया  बोलिये  संख्या
 LT  6813/74)

 इंद्र ौर  डिब् रीजन  के  लिए  टेलीफोन  सलाहकार
 बोर्ड

 7908.  ची  मेवा  चरण  दीक्षित:
 क्या  संचार  मंत्नी  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  मध्य  प्रदेश  के  इन्दौर  डिवीजन
 के  जिलों  क ेलिए  टेलीफोन  सलाहकार  जोड़ों
 का  गठन  किया  गया  है,  और  यदि  हां,  तो
 पिछली  बार  ये  कब  गठित  किए  गए  थे
 शर  बोर्डों  के  विमान  सदस्यों  के  नाम  क्‍या
 हैं;

 (ख)  क्‍या  उनको  इन्दौर  डिवीजन
 की  टेलीफोन  व्यवस्था  के  कार्यकरण  के
 बारे  में  की  गई  शिकायतों  की  जानकारी  है;
 कौर

 (१)  गया  उक्त  बोर्डों  के  पुनर्गठन  का
 प्रस्ताव  है,  और  यदि  हां,  तो  कब  कौर
 टेलीफोन  प्रयोक्ता थों  की  शिकायतों  को  दूर
 करने  के  लिए  क्या  विशिष्ट  उपाय  किए
 गए  हैं  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (प्रो०
 शेर  सिह):  (क)  से  (ग).  जी  हां
 इंदौर  मे  एक  टेलीफोन  सलाहकार  समिति
 गठित  कर  दी  गई  है  t  यह  समिति  नवम्बर,
 972  में  गठित  की  गई  थी  और  इसका

 वर्तमान  कार्यकाल  समाप्त  होने  पर  नवम्बर
 1974 ¥  इसके  पुनर्गठित  किए  जाने  की
 संभावना  है  I  समिति  के  सदस्यों  के  नामों  की
 एक  सूची  संलग्न  है  ।

 पिछले  वर्ष  की  तुलना  में  इंदौर
 टेलीफोन  प्रणाली  के  कार्यकरण  में  सुधार
 हुजरा  है  ।  टेलीफोन  संबंधी  शिकायतों  में  ie
 प्रतिशत  दौर  खराबियों  में  5  प्रतिशत  की
 कमी  हुई  है  ।
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 '
 टेलीफोन  संबंधी  शिकायतों  भौर  खरा-

 बायो  को  कम  करने  के  लिए  विशेष  उपाय  किए
 जा  रहे  हैं,  ।  ह".  उपायों  में  से  कुछ  ये  हैं--

 किश्वर  पाइंटों  की  स्थायी  फिटिंग,  उपभोक्ता
 के  अहाते  तक  उचित  वायरिंग,  झ्रांतरिक

 झकझोर  बाहा  संयंत्र  इरादी  का  विशेष  रख-रखाव।
 a  विवरण

 इंदौर  की  टेलीफोन  सलाहकार  समिति
 कार्यकाल  समाप्त  होने  की  तिथि
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 बे  हित  जिनका  नाम
 प्रतिनिधित्व  करत  हैं

 ह  राज्य  सरकार  कलक्टर,  इंदौर

 2.  विधान-सभा  श्री  राधा  किशन

 सदस्य  मालवीय

 3.  संसद्‌  सदस्य.  श्री  फूल चन्द  वर्मा

 4.  व्यापार  एव  श्री  कैलाश  अग्रवाल
 वाणिज्य

 5  प्रेस  श्री  राहुल  बारपूते

 6.  चिकित्सा  डा०  आर०  जी०  गौड़
 व्यवसाय

 7.  जिन  हितों  का.  श्री  महेन्द्र  भटनागर

 कोई  प्रतिनिधि-
 त्व  नही  है

 मध्य  प्रदेश  में  जिला-पोजनाझों  का  क्रियाग्ययम

 7909.  श्री  गंगा  जरण  विकसित  :
 क्या  योजना  मंत्री  यह  बताने  की  कपा  करेगे
 किः

 (%)  मध्य  प्रदेश  राज्य  मैं  राज्य  जिला
 योजना भों  के  क्रियान्वयन  के  बारे  में  कितनी
 प्रगति  हुई  है  ?
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 (@)  क्या  जिले  पर  आघारित  योजना भों

 में  गैर-सरकारी  व्यक्तियों  की  शामिल  करने

 का  प्रस्ताव  है  ;

 (ग)  कया  योजना  आयोग  मध्य  प्रदेश  की

 इन  योजनायें  के  क्रियान्वयन  के  लिए  धन  की

 व्यवस्था  करता  है;  शौर

 (घ)  यदि  हां,  तो  कितनी  धनराशि

 की  व्यवस्था  की  गई  है?

 योजना.  मंत्रालय  में  राज्य  मम्मी

 बनी  सोहन  पगारिया)  $  (क)
 श्लोक  (ख)  मध्य  प्रदेश  की  पांचवी

 पंचवर्षीय  योजना  के  प्रारूप  के  अ्रनुसार  सभी

 खिलो  में  जिला  स्तर  पर  उचित  समन्वय  तथा

 परियोजनाओं  की  प्रगति  के  भ्रावधिक  मूल्याकन
 मैं  सहायता  के  लिए  जिला  आयोजन  कक्ष

 (सेलूस)  स्थापित  किए  गए  है  जिला

 आयोजन  समितियां  जिनमे  जिले  से  निर्वाचित

 संसद  सदस्य,  विधान  सभा  के  सदस्य,  जनपथ

 पंचायतों  के  अघ्यक्ष,  नगर  पालिका ग्र ों  कौर

 सहकारी  बैंक  के  प्रधान  सम्मिलित  है,  जिला

 प्रशासन  की  योजना  तथा  विकास  प्रक्रिया प्र ों

 मैं  सहायता  के  लिए  स्थापित  की  गई  हैं  t

 (ग)  राज्यों  को  केन्द्रीय  सहायता

 समेकित  अनुदान  शौर  समेकित  ऋण  के

 रूप  मे  दी  जाती  है,  न  कि  किन्हीं  विदेश

 कार्यक्रमों  या  क्षेत्रों  के  आधार  पर  यह  राज्य

 सरकार  का  कार्य  है  कि  वह  योजना  के  प्रावधानों

 में  स ेजिला  योजनाझों  के  क्रियान्वयन  के  लिए

 पर्याप्त  राशि  प्रदान  कर

 (घ)  प्रश्न  नहीं  उठता
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 Age  concession  withdrawn  in  cave  of
 released  Short  Service  and  Emergency
 Commissioned  Officers  to  appear  in

 LAS,  Examination

 70i9.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  PRIME  MINISTER
 be  pleased  to  state:

 (a)  whether  Government  have  since
 withdrawn  the  age  concession  given
 to  the  released  Short  Service  and
 Emergency  Commissioned  officers  for
 appearing  in  the  I.A,S.  examination;
 and

 (b)  if  so,  whether  it  will  not  affect
 adversely  the  Government  policy  of
 absorbing  the  ex-military  personnel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (b).  Released  Emergency
 Commissioned  Officers  and  Short  Ser-
 vice  Commissioned  Officens  were  en-
 titled  to  relaxation  in  age  for  appear-
 ing  in  the  IAS.  etc.  examinations,  in
 terms  of  the  Released  Emergency
 Commissioned  Officers  and  Short  Ser-
 vice  Commussioned  Officers  (Reserva-
 tion  of  Vacancies)  Rules,  97]  which
 were  in  force  upto  28th  January,  1974.
 These  Rules  have  accordingly  lapsed
 and  not  withdrawn,  The  concessions
 were  however,  intended  for  the  bene-
 fit  of  the  Emergency  Commissioned
 and  Short  Service  Commissioned
 Officers  who  had  joined  the  pre-com-
 mission  training  or  were  commission~
 ed  prior  to  400  January,  968  (the
 date  on  which  the  previous  emer-
 gency  was  (lifted)  in  order  to  com-
 pensate  to  them  the  chances  of  find-
 ing  suitable  civil  appointments,  which
 they  missed,  by  volunteering  to  join
 the  Army  during  the  previous  emer-
 gency.  Ae  the  Emergency  Commis-
 sioned  and  Short  Service  Commis-
 stoned  Officers  who  had  joined  the
 pre-commission  training  or  were  com-
 mssioned  prior  to  l0th  January,  2988
 have  already  utilised  the  chances
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 available  to  them,  for  appearing  at
 its  LAS.  ete,  examinations  during
 the  period  the  Rules  were  in  force,
 the  lapsing  of  the  Rules  with  effect
 from  29th  January,  974  does  not
 adversely  affect  the  Government's
 policy  of  absorbing  the  concerned  ex-
 Military  personnel.

 Opening  of  P.C.Os  in  Karol  Bagh
 Exchange,  Delhi

 ‘911,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  number  of  Public  Call
 Offices  on  the  waiting  list  in  Karol
 Bagh  Exchange,  the  period  since
 when  they  are  on  waiting  list  and
 the  approximate  time  likely  to  953
 taken  for  their  installation;  and

 (b)  the  number  of  pending  cases
 of  Public  Call  Office  connections  35
 Karol  Bagh  Exchange  recommended
 by  MPs  or  other  V.I.Ps  for  their
 installation  on  TOP  PRIORITY  basis
 and  the  position  with  regard  to  Pub-
 lic  Call  Office  connection  No.  KB}
 PCO}45?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  773

 demands  for  public  call  offices  are
 pending  in  ‘56’  and  ‘58’  Karol  Bagh
 Exchanges,  The  earliest  demand  is
 pending  since  i-l-97l  These  de-
 mands  cannot  be  met  at  present  due
 to  shortage  of  exchange  capacity.
 65,000  lines  are  being  added  to  the  di-
 fferent  exchanges  in  Delhi,  including
 the  Karol  Bagh  Area  during  the  5th
 five  years  plan,  These  demands  will  be
 gradually  met  when  capacity  becomes
 available.  Not  all  PCOs  are,  how-
 ever,  justified.  The  pending  applica-
 tions  are  being  scrutinised  and  cases
 which  are  fully  justified  and  feasible
 will  be  provided  gradually.
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 (b)  Thirteen  cases  received  from
 MPs  and  other  VIPs  are  also  under
 scrutiny.

 Applicaion  for  an  ordinary  type  of
 PCO  (without  a  coin  box)  registered
 under  No,  KB|/PCO|45  was  approved
 and  the  applicant  was  addressed  thr-
 ough  a  registered  letter  dated  3-2-1973
 0  execute  the  agreement  on  the  pre-
 scribed  form  forwarded  to  him  along-
 with  the  letter.  As  no  reply  was
 received,  two  registered  reminders
 ‘were  issued  which  were  refused  deli-
 very.  The  case  was,  therefore,  closed.

 Direct  Dialling  System  of  Telephones
 in  Gaya

 7912.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  gg  COM-
 MUNICATIONS  be  pleased  to  state:

 fa)  whether  Government  are  con-
 sidering  a  proposal  for  direct  diall-
 ing  system  of  telephones  in  Gaya
 (Bihar);  and

 (b)  if  so,  the  time  by  which  the
 job  is  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (PROF.  SHER  SINGH):  (a)
 There  is  a  proposal  to  set  up  an
 Automatic  exchange  at  Gaya.

 (b)  The  Government  is  making
 effarts  to  acquire  a  suitable  site,  The
 automatic  exchange  at  Gaya  is  ex-
 pected  to  be  ready  by  1979-80,  sub-
 ject  to  land  becoming  available  in
 time.

 Recovery  of  Arrears  of  Telephone
 Bills  in  Dethi

 1913,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 laxed  the  recovery  of  arrears  of  te
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 lephone,  bills,  pending  since  Decems
 ber,  3973  in  Delhi;

 .  a

 (b)  if  89,  the  total  amount  of
 arrears  to  be  recovered  for  the  year
 ‘1973;  and

 (९)  the  action  taken  so  far  against
 the  defaulters?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  No,  Sir.

 (b)  The  revenue  position  is  as  fol-
 lows:

 —
 Rs.  lakhs

 @  Amount  billed  during
 April-Decmber,  73  1699"  67

 (ii)  Amount  collected  out  of
 (i)  above  upto  December,

 73  Rs.  5§45°06

 (iii)  Arrears  as  on  3I-I2-73
 (including  bills  of  ear-
 lier  periods)  Rs.  343°97

 (c)  l.  As  the  bills  for  telephone
 service  876  issued  after  the  service  is
 availed  of,  some  bills  always  remain
 outstanding  and  recovery  of  these  is
 a  continuous  process  which  the  De-
 partment  is  treating  as  one  of  urgent
 importance.

 2  The  general  process  of  recovery
 of  unpaig  bills  is  as  follows: —

 Initially  a  reminder  is  issued  on
 telephone.  An  optional  faci-
 lity  of  issue  of  a  Regd.  re-
 minder  in  lieu  of  the  above
 has  been  introduced  recently.
 If  payment  is  not  forthcoming
 inspite  of  the  reminders,  the
 telephones  are  disconnected.
 After  discannection  the  re-
 covery  of  the  outstanding  bill
 is  effected  by  personal  contact
 or  by  demand  letters.  Final-
 ly  if  these  also  prove  ineffec-
 tive,  legal  action  is  resorted
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 to  in  the  case  of  private  sub-
 scribers  after  ensuring  pro-
 spects  of  recovery.  The  De-
 partment  is  thus  systemati-
 cally  chasing  the  defaulting
 subscribers  with  a  view  to
 collect  the  old  outstandings.

 3.  For  expediting  collection  of  out-
 standing  bills  from  Government  De-
 partments,  Chief  Secretaries  of  all
 the  State  Governments  and  Secreta-
 ries  of  Central  Ministries  have  been
 addressed  to  issue  instructions  to  the
 Government  Officers  to  settle  tele-
 phone  bills,  expeditiously  and  also  to
 nominate  a  Liaison  Officer  to  whom
 eases  of  outstanding  bills  can  be  re-
 ferred  by  the  Departmental  Officers
 for  expediting  realisation

 4.  A  special  reminder  has  been
 issued  recently  to  all  the  subscribers
 against  whom  bills  upto  3l-3-73  are
 outstanding.

 5  Apart  from  this  routine,  perio-
 dically  intensive  and  special  reviews
 are  made  to  realise  the  old  outstand-
 ings.

 Product-Mix

 ‘7914,  SHRI  BHALJIBHAI  PARMAR
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased
 to  refer  to  the  reply  given
 to  Starred  Question  No.  207  dated
 the  27th  February,  974  regarding
 permission  for  product-mix  to  under-
 takings  and  state  whether  Govern-
 ment  will  refer  to  the  Law  Ministry
 if  provision  for  allowing  product-

 mix  under  the  Industries  (Develop-
 ment  and  Regulation)  Act  was  there
 and  whether  the  Licensing  Com-
 mittee  was  empowered  to  take  a
 generalised  decision  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  In  exercise  of  the  powers
 ‘conferred  by  sub-section  a  of  Sec-
 ‘tion  28B  of  the  Industries  (Develop-
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 ment  and  Regulation)  Act,  1951,  Gov-
 ernment  issued  instructions  from  time
 to  time  regarding  the  product-mix
 of  undertakings  7  order  to  give  them
 necessary  flexibility  in  their  produc-
 tion  and  also  to  maximise  production
 subject  to  certain  conditions.  As
 stated  in  reply  to  Lok  Sabha  Starred
 Question  No.  07  on  the  27th  Feb-
 ruary,  ‘1974,  the  present  policy  of  the
 Government  in  regard  to  diversifica-
 tion  by  industrial  undertakings  is  set
 out  in  Notification  No.  S.O.  98(E)/
 IDRA|29B'73]l  dated  the  l6th  Feb-
 ruary,  973  which  wag  issued  in  con-
 sultation  with  the  Ministry  of  Law.

 Encouragement  to  State  Ejectronic
 Corporations  to  establish  more  em-

 ployment-oriented  industries

 ‘1915,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  ELECTRONICS  be
 pleased  to  state:

 (a)  whether  the  Central  Govern.
 ment  intend  to  encourage  the  State
 Electronic  Corporations  to  establish
 more  employment-oriented  industries;
 and

 (b)  if  so,  the  main  features  of  the
 scheme  and  the  extent  of  assistance
 proposed  to  be  given?

 THE  PRIME  MINISTER,
 ISTER  OF  ATOMIC
 MINISTER  OF  ELECTRONICS
 AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  The  Department  of
 Electronics  is  encouraging  State
 Governments  to  arrange  for  the  set-
 ting  up  of  electronic  units  in  the
 Small  ang  Medium  Sectors  so  as  to
 provide  suitable  avenues  of  employ-
 ment,  spectally  for  technically~-ortent-
 ed  entrepreneurs.  In  some  states
 such  as  Kerala,  West  Bengal  and
 Uttar  Pradesh,  separate  Electronic
 Development  Corporations  have  also
 been  established  by  the  State  Gov
 ernments  ang  these  are  further  en-

 रच्दडच्त  in  encouraging  the  setting  up

 MIN-
 ENERGY,
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 of  Small  and  Medium  units  to  which
 they  provide  support  in  various  ways.
 Wherever  possible,  Functional  Elect-
 ronic  Estates  are  being  encouraged
 for  establishment  so  that  entrepre-
 neurs  may  obtain  developeg  land  and
 readymade  work  places  for  operating
 their  units.  The  Department  is  also
 providing  a  grant  of  Rs.  25  lakhs  to
 each  State  Government  for  establish-
 ing  Testing  anq  Development  Centres
 on  such  Estates  so  as  to  ensure  high
 quality  of  the  electronic  products
 manufactured  by  the  Units  and  to
 enable  continuous  developmental
 work  to  improve  the  products  and
 produce  new  ones.  In  the  Fifth  Plan
 period,  it  is  expected  that  an  addi-
 tional  employment  opportunities  for
 36  lakh  persons  will  be  made  avail-
 able  through  electronic  units  both  in
 the  organiseq  as  well  as  in  the  small
 scale  sector.

 Exhibition  in  Delhi  by  Federation  of
 Association  of  Smal!  Scale  Industries

 ‘7916,  SHRI  MANI  RAM  GODARA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  recently  the  Federa-
 tion  of  Association  of  Small  Scale
 Industries  had  organised  an  exhibi-
 tion  in  Delhi;

 (b)  the  grant  given  by  Government
 to  organise  this  exhibition;

 ({c)  whether  any  audit  of  the
 accounts  was  done  by  Government;
 and  "ahs

 (a)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 An  “All  India  Exhibition  of  Small
 Industries”  was
 Federation  of  Associations  of  Small
 Industries  of  India  during  March
 April,  79]  in  New  Delhi.

 (b)  Rs.  1,50,000.

 APRIL  24,  974

 organised  by  the
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 (e)  and  (d).  The  Federation  being
 a  privat,  organisation,  their  accounts
 were  audited  by  Chartered  Accoun-
 tants.

 Trade  Directory  of  Smali  Scale
 Industries

 9917.  SHRI  MADHORAM  SHAR-
 MA:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Government  of  India
 had  given  any  grant  to  Federation
 of  Association  of  Small  Scale  In-
 dustries  to  bring  out  any  Trade  Direc-
 tory  of  Small  Scale  Industries;

 (b)  if  so,  the  date  on  which  the
 grant  was  given  and  the  amount
 thereof;  and

 (c)  whether  Government  wil]  Jay
 a  copy  of  the  Directory  on  the  Table
 of  the  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  963-64

 ‘1971-72

 Rs  27,000,-

 Rs  50,000

 (c)  A  copy  of  the  directory  com-
 piled  by  the  Federation  with  the
 financial  assistance  given  to  it  by
 Government  in  1963-64  has  been  made
 available  to  the  library  of  the  Par-
 liament.

 The  Second  directory  is  being  com-
 piled  by  the  Federation.

 Sanction  of  Pension  to  Freedom
 Fighters

 7918,  SHRI  SWAMI  BRAHMA-
 NANDJI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Pension  applications
 of  Freedom  Fighters  have  not  yet
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 been  sanctioned  in  the  case  of  (i)
 those  who  had  remained  for  more
 than  6  months  in  jail  as  under-trials
 but  were  not  convicted;  and  =  (ii)
 those  who  were  acquitted  on  appeal
 after  having  suffered  vigorous  impri-
 sonment  for  over  6  months;

 (b)  the  cases  of  those  who  had  been
 sentenced  to  6  months  and  above  for
 having  ‘participated  in  the  Individual
 Sateyagrah  Movement  in  4980  and
 98l  bet  were  released  before  the  ex-
 piry  of  six  months  as  the  result  of
 Gandhi-Irwin  Truce;  and

 (c)  when  the  Government  arrive
 at  a  decision  to  enable  the  above-
 mentioneg  Freedom  Fighters  to  get
 their  pensions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०).
 These  cases  will  be  disposed  of  in
 the  light  of  the  decisions  to  be  taken
 shortly.

 Sanction  of  pension  te  widows  of
 freedom  fighters

 ‘7919.  SHR  SWAMI  BRAHMA-
 NANDJI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names,  the  ages  and  the
 addresses,  State-wise,  of  the  widows
 of  the  Martyrs  and  of  Freedom  Figh-
 ters  whose  applications  for  the  grart
 of  the  pension  have  been  rejected  on
 the  ground  that  they  have  failed
 to  specify  the  exact  dates  of  release
 and  of  imprisonment  of  their  deceased
 husbands  although  they  had  produced
 sufficient  evidence  of  imprisonment  of
 Co-prisoner  MPs.  Ex-MPzs.,  MLA.
 Ex-M.L.A,  that  their  deceased  hus-
 bands  were  imprisoned  for  6  months
 ang  above;

 (b)  whether  these  widows  have  re-
 presented  that  in  view  of  the  lapse
 of  nearly  30  years  or  even  more  since
 the  imprisonment  of  their  deceased
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 husbands,  it  was  humanly  umnpossible
 for  them  to  specify  the  exact  dates
 of  the  imprisonment  and  of  :elease  of
 their  husbands;  and

 (c)  whether  Government  are  consi-
 dering  to  accept  as  sufficient,  the  fur-
 nished  information  ang  to  sanction
 pension  to  these  widows?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  प्,  H.  MOHSIN):  (a)  The
 information  asked  for  is  not  readily
 available,  However,  out  of  198,093.
 applications  received  upto  31-3-1974,
 119,373  have  been  disposed  of  and
 78,720  are  pending  as  they  ४7९  incOm-
 plete  upto  ‘15-4-1974,  76,65l  cases
 have  been  approved,  28,615  rejected
 and  14,107  filed  for  want  of  requisite
 information  for  considerable  time

 (hb)  and  (©).  The  cases  of  widows
 of  freedom  fighters  who  are  unable
 to  produce  prescribed  documentary
 evidence  regarding  political  suffer-
 ings  of  their  husbands  are  disposed
 of  in  the  light  of  State  Government
 verification  reports/recommendations
 of  State/District  level  Advisory  Com-
 mittees.

 Home  for  aged,  infirm  and  ailing  free-
 dom  fighters

 7920.  SHRI  SWAMI  BRAHMA-
 NANDJI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  buildings  have  been
 secured  for  the  two  temporary  Homes
 for  the  aged,  infirm,  ajling  and  physi-
 cally  handicapped  Freedom  Fighters
 from  the  North  to  be  established  in
 Delhi  and  for  the  South  to  be  esta-
 blished  in  Pondicherry;

 (b)  if  so,  the  dates  on  which  it  is
 proposed  to  start  such  Homes  and
 the  dates  on  which  Government  will
 invite  applications  for  admission  to
 these  Homes  through  advertisernente
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 in  newspapers  as  was  done  in  the
 case  of  pensions  for  Freedom  Fighters,
 and

 (c)  whether  Government  decided  to
 limit  admission  to  each  of  these  Homes
 to  only  50  and  to  deny  admission  to
 the  remaining  ageq  Freedom  Fighters
 who  would  wish  to  be  admitted  these-
 in  and  a  majority  of  whom  have  no
 near  ang  dear  one  to  look  after  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 Till  the  construction  of  permanent
 Homes  takes  place,  Government  pro-
 pose  to  start  a  temporary  Home  in
 Delhi,  depending  in  the  availability
 of  suitable  accommodation,  Further
 details  regarding  the  manner  of
 inviting  applications,  the  number  of
 persons  to  be  admitted,  the  day  to
 day  admunistration  and  all  other
 aspects  are  being  worked  out.  It  78
 not  possible  to  indicate  any  specific
 date  for  this  purpose.

 Managment  of  home  for  freedom  figh-
 ters

 7921,  SHRI  MD.  JAMILURRAH-
 MAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  entire  managment
 of  the  proposed  two  Homes  in  Delhi
 and  Pondicherry  for  the  aged,  infirm,
 ailing  and  physically  handicapped  Free-
 dom  Fighters  will  be  undertaken  by
 the  Government  of  India  itself  through
 any  of  its  Ministries  including  the
 Home,  Health,  the  Social  Welfare
 Ministry;  and

 (b)  the  reasons  why  the  day-to-day
 administration  of  the  Home  in  Delhi
 is  being  entrusted  to  the  Delhi  Ad-
 ministration  when  the  Freedom  Figh-
 ters  to  be  admitted  to  it  will  be  drawn
 from  all  the  Northern  States  of  the
 ecountry?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOMZ  ASFAIRS
 (SHRI  #  KH.  MOHBIN):  (a)  and  (b).
 The  scheme  is  to  be  implemented
 by  the  Ministry  of  Home  Affairg  in
 consultation  with  concerned  Minis-
 tries|Departments  of  the  Government
 of  India.  Further  details  relating  to
 day  to  day  administration  of  the
 Home  and  all  other  aspects  are  being
 worked  out.

 Evidence  for  Grant  of  Pension  to
 Freedom  Fighters

 7922.  SHRI  MD.  JAMILURRAH-
 MAN:

 SHRI  SWAMI
 NANDJI:

 BRAHMA-

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  the  number  of  Freedom  Fight-
 er  Pension  applicants,  State-wise,  to
 whom  Government  had  issued  no-
 tices  in  February,  974  that  owing  to
 non-supply  by  them  of  prescribed
 evidence  of  their  imprisonment,  their
 cases  had  been  filed  and  further  that
 in  the  event  of  their  not  furnishing
 the  required  information  by  3ist
 March,  1974,  their  pension  applica-
 tions  would  be  rejected;

 {b)  the  number,  State-wize,  of
 those  who  furnished  in  time  the  re-
 quired  information  and  results  there-
 of;

 (०)  the  number  State-wise  of
 those  applicants  who  failed  to  do  80,
 including  among  others,  those  who
 informed  that  it  was  not  possible  for
 them  to  produce  evidence  after  lapse
 of  80  years  and  above  of  their  im-
 prisonment  through  furnishing  of
 their  jail  records  and  certificates  of
 co-prisoner,  MPs,  Ex.  MPs,  M.LA.,
 Ex-M.L.As.;  and

 (a)  the  steps  Government  has
 taken  to  solve  their  diffteulties?
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 गुगल  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (@HRI  प्,  H.  MOHBSIN):  (a)  Infor-
 mation  is  given  in  the  attached
 statement.

 (b)  and  (ec).  The  required  infor-
 mation  is  not  readily  available.

 (d)  Such  cases  will  be  reviewed
 in  the  Hght  of  additional  information
 received  from  the  individuals,  The
 cases  of  applicants  who  are  unable
 te  produce  requisite  evidence  will
 be  referred  to  the  concerned  State
 Government/Union  Territory  Admi-
 nistration  with  request  that  they
 may  also  consult  the  State/District
 level  Committee  before  sending  their
 report

 Statement

 Name  of  the  State  Number
 of  cases
 filed  ior
 want  of
 information/
 evidence
 upto  37-3-

 3974

 Andhra  Pradesh  883
 Assam  3I4
 Bihar  2733
 Chandigarh  a  75
 Delhi  206
 Gujarat.  मु  है

 Haryana  +  269
 Himachal  Pradesh  4
 Jammu  &  Kashmir  267
 Kerala  7065

 Karnataka  .  3§2
 Madhya  Pradesh  ?  481
 Maharashtra  मु  57

 Orissa  .  3०
 Pondicherry  .  हे  259
 Punjab.  959
 Rajasthan  269
 Tami]  Nadu  580
 Uttar  Pradesh  2200
 West  Bengal  ae

 TOTAL  :  33944

 कबरा,  against  an  Inspector  of
 OID. t

 7823.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  one  Inspector  of  C.LD.,
 Crime  Branch,  was  caught  red-hand-
 ed  while  accepting  bribe  from  one
 notorious  bad  character  of  North
 District,  Delhi;  and

 (b)  if  ४०,  the  action  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b)  A  criminal  case  was  registered
 under  the  Prevention  of  Corruption
 Act  and  section  64  IP.C.  The  Ins-
 pector  was  arrested

 Inaugtration  of  East  District,  Delhi
 Police

 7924.  SHRI  BIBHUT]  MISHRA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  none  of  the  senior
 LP.S.  officers  posted  at  Delhi,  attend-
 ed  the  inauguration  of  recently  form-
 ed  East  District  (Delhj  Police),  due
 to  main  reason  that  a  junior  IPS,
 officer  was  posted  as  S.P.  of  this  dis-
 trict  and  it  has  created  di  sutisfac-
 tion  amongst  the  IPS.  officers  at
 Delhi;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H.  MOHSIN):  (a)  It  is  not
 correct  that  senior  I.P.S.  officers  did
 mot  attend  the  inauguration  of  the
 new  East  District  in  Delhi.  Most  of
 them  attended  it.

 (b)  Does  not  arise.
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 Expenditere  incurred  in  imparting
 Training  to  Engiaeering  Graduates
 and  Diploma  Holders  passing  out  of

 Polytechnics

 7925.  SHRI  S.  0.  SOMASUNDA-
 RAM:  Will  the  PRIME  MINISTER
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4748  on
 2%th  March,  974  regarding  Engineer-
 ing  Graduates  working  in  Engineer-
 ing  Departments  and  state:

 (a)  the  numb  of  Png:  iwering
 Diploma  Holders  a  «I  Giad  iates  pass-
 ing  out  of  polytechnics  and  engineer-
 ing  colleges  every  ysar  together  with
 the  annual  expenditure  incurred  to
 impart  training  to  them;  and

 (b)  the  number  of  vacancies  availa-
 ble  for  them  in  Central  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AIFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  According  to  information  avail-

 able,  the  number  of  graduates  and
 diploma  holders  who  qualified  during
 the  last  three  years  is  as  follows:—

 1970-71  72  72-73

 Engineering  Gra-
 luates  37768  18223  505

 Diploma  Hold-
 ers  22276  6563  5797

 Ihe  expenditure  on  training  varies
 «considerably  from  institution  to  insti-
 tution  and  State  to  State.  However,
 according  to  information  available,
 the  expenditure  on  training  of  an
 engineering  graduate  varies  between
 Re.  2,000  and  Rs.  3,500  per  year  and
 that  on  engineering  diploma  holders
 between  Rs.  i,000  and  Rs.  2,000.
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 (b)  The  number  of  vacancies  avail-
 able  for  them  varies  from  time  to  time
 and  from  department  to  department.
 No  centralised  information  in  this
 regard  is  available.

 खादी  ग्रामोद्योग  भवन,  नई  दिल्‍ली  में  खाली
 ब्रामोध्ोग  के  ग्रेड  लागू  करना

 7926,  भी  हीरालाल  डोडा  :  क्‍या
 झोद्योयिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  खादी  ग्रामय्योग  भवन,  नई  दिल्ली
 में  कौन-कौन  से  ग्रेड  किन-किन  पदों  के  लिए  है  ?

 (ख)  क्या  खादी  ग्रामोद्योग  आयोग
 के  सभी  ग्रेड  खादी  भवन  नई  दिल्‍ली  के  करमें-
 मारियो  पर  भी  लागू  होते  है  ;  और

 (ग)  यदि  नहीं,  तो  क्‍यों?

 झोश्षोगिक  विकास  मंत्रालय  में  उपमंत्री

 (शो  ज़ियाउर  रहमान  प्रसार)
 (क)  से  (ग).  सूचना  इकट्ठी  की

 जा  रही  है  और  सभा  पटल  पर  रख  दी  जायेगी

 खादी  ग्रामोद्योग  भवन,  लई  दिल्‍ली  के

 कर्म  ज।रियों  को  पदोन्नत

 7927.  भी  हीरालाल  डोडा  :  क्या
 औद्योगिक  विकास  मती  खादी  ग्राम  लोग  भवन,
 नई  दिल्ली  के  कर्मचारियों  की  वरिष्ठता  परीक्षा
 के  बारे  में  28  नवम्बर,  973  के  भ्रताराकित
 प्रश्न  संख्या  2580  के  भ्रन्तर  के  संबंध  मे  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  खादी  ग्रामोद्योग  भवन,  नई
 दिल्ली  के  कर्मचारियों  की  पदोन्नति  करके
 रिक्‍त  स्थान  भरने  के  लिये  | थ  तक  क्या

 कार्यवाही  की  गई  है  ;  कौर

 (ख)  ये  रिक्त  पद  कब  तक  भरे
 जाने  की  संभावना  है  ?
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 स्रौक्घोगिक  विकास  sawer  में  हुह
 (भी  जवाहर  रहुसाय  ज्न्तारी) :
 (क)  कौर  (ज)  खादी  ग्रामोद्योग
 भवन  नई  दिल्‍ली  के  लिए  कर्मचारियों  का  चयन
 करने  वाली  समिति  का  ठन  किया  जा  रहा  है।
 इस  समिति  का  गठन  हो  जाने  के  पश्चात्‌
 रिक्त  स्थानों  को  पदोन्नति  शौर  चयन  द्वारा
 भरने  के  संबंध  में  कार्यवाही  की  जायेगी  1

 खादी  ग्रामोफोन  भवत,  नई  दिल्‍ली  के
 कर्मचरियों  को  मकान  के  लिये  ऋण  देने

 की  सुविधाएं

 7928.  थी  होरा  लाल  डोडा  :  क्या
 ऑद्योगिक  बिकास  मत्  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  खादी  ग्रामोद्योग  आयोग  और
 खादी  ग्रामोद्योग  भवन,  नई  दिल्‍ली  के  कर्मचारियों
 को  सरकारी  कर्मचारियों  की  तरह  मकान  के
 लिये  ऋण  सुविधाए  दी  जाती  हैं,

 (ख)  यदि  नही,  तो  क्यों,  और

 (ग)  क्‍या  सरकार  उक्त  कर्मचारियों
 को  यह  सुविधा  देने  के  बारे  में  विचार  करेगी  ?

 झोश्चोगिक  विकास  मंत्रालय  में  उप-मंत्रो
 (भी  ज़ियाउर  रहमान  भारी)
 (क)  से  (7)  खादी  तथा  ग्रामों-
 योग  आयोग  के  कर्मचारियों  को  केन्द्र  सरकार
 के  कर्मचारियों  पर  लागू  नियमों  के  आधार  पर
 मकान  निर्माण  के  लिए  झप्रिम  राशि  मजूर
 करने  का  प्रस्ताव  सिद्धात  रूप  में  स्वीकार
 कर  लिया  गया  है।  मकान  निर्माण  के  लिए
 अग्रिम  राशि  की  मजूरी  सीधी  भ्रावश्यक
 नियमों  तथा  इन्हे  ट्रेडिग  स्टाफ  पर  भी  सागू
 करने  के  प्रश्न  को  प्रति  रूप  दिया  जाता  है।

 West  German  Development  Service

 7929.  SHRI  K.  MALLANNA:
 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  te
 state:

 (a)  whether  Government  are  aware
 that  the  West  German  Development
 Service  has  withdrawn  from  India;

 (b)  whether  there  is  a  feeling  in
 some  quarters  that  the  volunteers,
 were  in  a  manner  of  speaking,  taking
 up  job  opportunities  that  should  have
 gone  to  the  Indians  in  almost  ali
 trades  and  professions  who  were  vir-
 tually  as  well  qualified  but  out  of
 work;  and

 (c)  if  so,  the  facts  thereof  and  the
 reaction  of  Government  thereon?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM).  (a)  to  (ce).  The  Govern-
 ment  of  the  Federal  Republic  of  Ger-
 many  have  decided  to  discontinue  the
 activities  of  the  German  Volunteer
 Service  in  India  as  and  when  the  con-
 tracts  of  service  of  the  volunteers
 currently  working  here  expire  as
 Government  of  India  are  not  now
 soliciting  their  services  because  we
 have  sufficient  number  of  the  kind
 of  trained  personnel  sent  from  Ger-
 many  for  voluntary  service  in  India.

 Memorandum  from  Navnirman  Yuavak
 Samiti  of  Gujarat  regarding  demands
 Sng  meastires  for  restoration  of  nor-

 malcy  in  Gujarat

 7930  SHRI  ए.  M  MEHTA:  ा  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  whether  a  seven-member  depu-
 tation  of  Navnirman  Yuvak  Samiti  of
 Gujarat  met  President  on  6th  March,
 974  and  submitted  a  memorandum  to
 the  President  listing  their  demands
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 and  measures  Government  must  take
 for  restoration  of  normalcy  in  the
 State;  and

 (b)  if  so,  whether  the  Home  Minis-
 try  have  examineg  the  charges  nade
 by  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AIFFAIRS
 {SHRI  F.  प्र.  MOHSIN):  (a)  and  (b).
 Attention  is  invited  to  the  answer
 furnished  to  Unstarred  Question  No.
 8004  today.

 ~BynZor  sZusyoxe  ‘Usper0y  JO  ‘wontO tions  by  Hind  Motors  and
 Commercial  Bank

 1931.  SHRI  A.  K.  M.  ISHAQUE: Will  the  PRIME  MINISTER  be  plea-
 sed  to  state  the  progress  of  investi-
 gation  on  complaint  made  regarding
 violation  of  Foreign  Exchange  Regu-
 lation  Act  by  the  Hmd  Motors  and
 Unsted  Commercial  Bank  to  the  ex-
 tent  of  nearly  one  million  pounds?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)
 The  Directorate  of  Enforcement  had
 detected  a  case  of  forward  sale  of
 foreign  exchange  amounting  to
 £9,32,222  by  M/s,  United  Commercial
 Bank  Limited  to  M/s  Hindustan
 Motors  Limited  at  the  predevaluation
 rates  of  exchange  Upon  completion  of
 the  investigations  by  the  Directorate,
 the  necessary  adjudication  proceedings
 have  been  initiateg  by  issue  of  show
 cause  notices  to  a)  M/s  United  Com-
 mercial  Bank  Limited,  Calcutta,  and
 its  Directors  at  the  material  time;  (ii)
 S/Shi  R.  8  Shah  and  8,  L,  Purohit,
 the  then  General  Manager  and  Mana-
 ger  at  the  Calcutta  Main  Office  of  the
 bank  and  (i2)  M/s  Hindustan  Motors
 Limited,  Calcutta  and  its  Directors  at
 the  material  trme.

 The  C.BI,  has  also  registered  a
 case  against  the  Bank  and  M/s.
 Hindustan  Motors.  Its  investigation
 is  in  progress

 APRIL  24,  974
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 ite  में  न्वस्पीबाग  स्थित  इसक  वरन
 ह... ड  मैं शौरी  किये  गये  सैंमिंश  बेमौका

 विस्फोट'

 7932  थी  ुलचम्द  यो!  गया  नग्न
 मर्ज  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  इन्दौर  (मध्य  प्रदेश  में
 चम्पाबाग  'इसाक  आयरन  वर्कर  मे  5  फरवरी
 974  को  एक  दम  के  विस्फोट  के  कारण
 चार  व्यक्ति  मारे  गये  थे  तथा  श्न्प
 ह स  व्यक्ति  शायद  हो  गये  थे  ;  भर

 (ख)  यदि  हां,  तो  तत् पत् त्री  विवरण
 क्‍या  है  ?

 गृह  मंत्रालय  में  उप  मंत्री  (भी  एफ०
 एच०  मोहसिन)  :  (क)  शर  (ख)
 राज्य  सरकार  से  सूचना  एकत्रित  की
 जा  रही  है  शोर  प्राप्त  होने.  पर  ममा  पटन
 पर  रख  दी  जायेगी।

 इन्दौर  (मध्य  प्रदेश)  में  स्पा बांग  में  एक
 बज़्म-विस्फोट  के  संबंध  में  लोगो  को  गिरफ्तारी

 7933.  भी  फूलचंद  अर्सा  :  कया

 गृह  मन्नी  यह  बताने  की  कया  करेगे कि

 (क)  क्या  इन्दौर  पुलिस  ने  फरवरी,
 1974इसे  इन्दौर  चम्पालाल  में  एक  बम-विस्फोट

 के  सत्र  में  दो  व्यक्तियों  को  गिरफ्तार

 किया  था  और  उनके  कब्जे  से  तीर  बम  शन

 बरामद  किये  थे  ,

 (ख)  कार्य”  उन  अम-गैसों  की जाच  की

 गई  थी  और  क्यारे  बम  विस्फोट  योग्य  पाये

 गये  ,  और

 (ग)  यदि  हा.  तो  इल  सम्बंध  में  ब्यौरा

 ब्य  ह
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 ६.  मंज्रालप  में  उप-मंत्री  (भी  एफ०

 इच०  भोहलिंग):  (क)  से  (ग),  राज्य

 सरकार  से  सूचना  एकत्रित  को  जा  रहो

 है  भर  प्राप्त  होते  पर  नता  पटल  पर  रख

 दो  जायगी  ?

 American  and  U.N.O.  grant  to  Indian
 Asmembly  of  youth

 7934,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minster  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  Indian  Assembly  of
 Youth  organised  in  Chanakya  Puri,
 New  Delhj  is  getting  American  and
 U.N.O.  grants  to  run  some  of  their
 activities;  and

 (9)  if  80,  the  facts  thereof  and  reac-
 tion  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  BH.  MOHSIN):  (a)  and
 (b).  Information  is  being  collected
 ang  will  be  laid  on  the  Table  of  the
 House.

 Suspension  of  Operation  of  one  unit  of
 Tarapur  Atomic  Power  Station  for

 inspection

 7935.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  ATOMIC  ENERGY  ४2८९
 pleased  to  state:

 (a)  whether  Tarapur  Atomic  Power
 authorities  are  planning  to  suspend
 operation  of  one  of  its  units  for  in-
 spection  as  its  production  has  gone
 down;

 (b)  if  so,  to  what  extent  its  produc-
 tion  has  gone  down;  and

 507  L.S.—4.

 (c)  when  it  will  re-start  function-
 ing?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  it  present,  Unit  II  of
 the  Tarapur  Atomic  Power  Station
 is  under  annual  refuelling  outage.
 Unit  I  of  the  Station  is  under  normal
 operation  and  presently  there  is  no
 plan  to  suspend  its  operation  except
 for  attending  to  normal  maintenance/
 insection  requirements  as  and  when
 found  necessary.

 (b)  and  (c).  Do  not  arise.

 Closure  of  Industrial  Establishments
 in  U.P.  Towng  and  Faridabad  due  to

 power  shortage

 7936.  SHRI  SARJOO  PANDEY:
 SHRI  S,  N.  MISRA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  ‘fo  state:

 (a)  whether  many  industrial  esta-
 blishments  have  closed  down  in
 Uttar  Pradesh  towns  and  Faridabad
 due  to  acute  power  shortage;

 (b)  if  so,  how  many  workers  were
 laid  off;  and

 (०)  the  steps  Government  propose
 to  take  to  provide  employment  ६०
 these  workers?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  Cc
 SUBRAMANIAM):  (a)  to  (c).  So  far
 ag  Faridabad  ig  concerned,  no  indus-
 trial  establishment  was  closed  down
 due  to  power  shortage,  as  there  were
 only  temporary  shut  downs  on  certain
 dates  in  February  and  March,  1974.
 The  workers  were  only  temporarily
 laid  off  on  the  dates  when  power  was
 not  available.
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 According  to  the  W.B.  State  Gov-
 ernment,  in  Uttar  Pradesh  towns
 industrial  establishments  have  been
 affected  due  to  power  shortage  and
 that  6259  workers  were  laid  off  duting
 the  year  1973.  Uttar  Pradesh  Gov-
 ernment  are  considering  steps  to  be
 taken  to  provide  employment  to  these
 ‘workers,

 जम्मू  और  काश्मीर  सरकार  के  सरकारी
 लिफाफों  पर  जम्मू  काश्मीर  सरकार  को

 सेब!  में!  छापा  जाना

 7938.  श्री  लम्बोदर  दलियार  :  क्‍या
 संसार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (कं)  क्या  जम्मू  काश्मीर  राज्य  में
 राज्य  सरकार  अपने |  सरकार/  लिफाफों  पर
 भरत  सरकार  की  सेवा  मे'  न  छाप  कर

 “जम्मू  काश्मीर  सरकार  क॑;  सेवा  मे  छापती  है
 और  यह  प्रथा  भ्रमजाल।  के  27  वर्ष  बाद

 श्ाजुभी  बदस्तूर  चालू  है  ;

 (ख)  यदि  हां,  तो  इसके  कया  कारण

 हैं  -  भोर

 (3)  क्या  केन्द्रीय  सरकार  इस  विषय  में

 कोई  कारे बाई  करेगी  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  प्रो०  शेर

 सिह)  (क)  ज,  नही  ।  लिफाफा  का  पुराना
 स्टाक  खत्म  हो  जाने  के  वाद  अब  जम्मू  शोर
 कश्मीर  सरकार  झपने  सरकार,  काम  काज  के

 लिए  ऐसे  लिफाफे  छपाती  है  जिन  पर  भारत

 सरकार  की  सेवा  में  शब्द भ्र कित  रहते  है  ।

 (@)  जम्मू  ब्रोकर  कश्मीर  सरकार  को

 कुछ  समय  के  लिए,  जब  तक  कि  पुराना  स्टाक
 खत्म  न  हो  जाए,  ये  लिफाफा  इस्तेमाल  करने
 के  इजाजत  दे  दी  गई  थी  ।

 *
 (ग)  येहिदायते  कर  दी  गई  हैं  कि  जिन

 डाक  बस्तियों  पर--जम्मूकाश्मीर  सरक  र

 को  सेवा  मे  शब्द  लिखे  हो,  उन्हे  श्रदत्तमार

 वस्तुएं  माना  जाए।
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 y  Aotmeat  wat  Prey  te  Pei

 7939.  SHRI  JYOTIRMGY*  pbBu: Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state,

 (a)  whether  the  name  of  the  pre- sent  Lieutenant  Governor  of  Delhi  has
 been  included  in  the  Waiting  List  pre- pared  by  Government  Servants
 H.B.C.S.  m  390  nm  the  Alphabetical
 order  for  allotment  of  plots  m  New
 Delhi;

 (b)  whether  the  names  of  many
 other  applicants  who  haq_  applied
 much  earlier  were  not  included  in  the
 Waiting  List;  and

 (c)  if  so,  the  facts  thereof  and  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Accord-

 ing  to  information  received  from  the
 Delh:  Administration  the  Vasant
 Vihar  Government  servant's  Coope-
 rative  House  Building  Society  pre-
 8९7९१  m  969  and  970  supplemen-
 tary  lists  of  members  to  the  Delhi
 Administration  with  the  request  that
 additional  plots  may  be  carved  out  for
 allotment  to  the  persons  included  it
 those  lists.  Such  supplementary  lists
 were  sent  on  5th  Apr],  1969,  (50
 names)  l9th  January,  970  (26  names)
 and  in  August  970  (63  names).
 Seyen  other  persons  whpse
 land  had  been  acquired  by  the  Gopv-
 ernment  were  also  included  Of
 these,  only  the  list  of  25  sent  on
 January  19,  970  was  not  alphabeti-
 cally  order  Thus  a  total  waiting  list
 of  45  persons  consolidated  in  the  same
 order  in  which  the  lists  were  received
 was  prepared.  Of  these,  0  persons
 dropped  out  for  one  reason  or  the
 other  and  a  waiting  list  of  85  persons
 remained  In  this  list,  approved  by  the
 then  Lt.  Governor  in  September  1970,
 Sri  Baleshwar  Prasad’s  name  figured
 at  S]  No.  105.

 (b)  and  (०),  It  ig  learnt  from  Delhi
 Administration  that  complaints  were
 received  from  some  perséns  that  they
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 had  not  been  enrolled  ag  members
 though  they  had  submitted  necessary
 «applications  for  membership.  Accord-
 ing  to  report  obtained  by  Delhi  Admi-
 nistéiation  from  the  Cooperative
 Society,  the  Managing  Committee  had
 in  exercise  of  itg  powers,  gelected  the
 persons  for  enrolment  from  among  a
 large  number  of  applicants  and  this
 decision  of  the  Managing  Committee
 was  approved  by  the  Genera]  Body
 at  its  meeting  on  December  20,  1970.

 Movement  jaunched  by  students’
 Organisations  against  Price  Rise

 7940.  SHRI  DHAMANKAR:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  hig  ettention  has  been
 drawn  to  the  decision  of  many  a
 students’  organisation  to  shortly
 launch  a  militant  united  movement
 against  the  price  rise  and  increasing
 unemployment  in  the  country;

 (b)  whether  any  list  of  demands  has
 been  submitted  to  him  by  the  United
 Front  of  the  students  before  they
 really  start  their  agitation,  and

 (९)  if  so,  the  steps  taken  by  Gov-
 sernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०).
 Government  sre  aware  of  the  stu-
 ‘dents’  agitations  against  price  rise,
 unemployment,  etc,  Early  this  month,
 some  student  organisations  had  sub-
 mitted  a  joint  memorandum  to  the
 Prime  Minister  demanding  inter  alia,
 steps  to  solve  the  problem  of  price
 rise,  unemployment,  etc.  to  streng-
 then  ‘tthe  public  distribution  system
 and  to  stop  black-marketing,  hoard-
 ing  and  profiteering  with  the  support
 of  the  people.  Demands  were  also  made
 ‘to  provide  subsidised  standard  foog  to
 students  living  in  hostels,  to  increase
 the  amount  and  number  of  scholar-
 ships  and  to  ४8९  the  Maintenance  of
 ‘Internal  Security  Act  and  the  Defence
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 of  India  Rules  only  against  unpatrio-
 tie  and  anti-social  elements  including
 black-marketeers,  hoarders  and  pro-
 fieteers.

 Government  and  educational  autho-
 rities  are  making  all  possible  efforts  ta
 redress  genuine  grievances  of  students,

 Implementation  of  Self-employment
 Schemes  for  unemployed  Engineers  in

 States

 7941,  SHRI  TARUN  GOGOI:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  State  Governments
 have  failed  to  implement  the  schemes
 prepared  for  self-employment  of  job-
 less  egineers  introduced  at  the  instance
 of  the  Union  Government;

 (७)  if  so,  whether  this  scheme  nae
 been  implemented  only  in  the  Union
 Territory  of  Delhi;  nq

 (c)  whether  the  Union  Government
 propose  to  give  more  financial  assis-
 tance  to  the  Statg  Governments  in  this
 regarg  during  the  fifth  five  year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  No,  Sir.

 (b)  Besides  the  Union  Terntory  of
 Delhi,  proposals  regarding  —  self-
 employment  of  jobless  engincers
 received  from  other  States  were  also
 cleared  by  the  Planning  Commission
 ang  are  being  implemented.

 (c)  Self-employment  opportunities
 for  engineers  are  proposed  to  be
 created  on  a  large  stale  with  financial
 support  from  the  Public  Sector  Banks
 under  various  schemes  of  support  to
 technical  entrepreneurs,  In  addition,
 considerable  employment  is  likely  to
 be  generated  during  the  Fifth  Plan  for
 engineers,  along  with  other  categories
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 ef  personnel,  through  the  implemen-
 tation  of  different  Plan  programmes
 such  as,  large  medium  and  small-
 scale  industries,  agriculture,  soil
 conservation,  major,  medium  and
 minor  irrigation,  agro  service  centres
 communications,  command  area  deve-
 lopment,  etc,  On  the  basis  of  a  growth
 rate  of  55  per  cent  per  annum  envis-
 aged  during  the  Fifth  Five-Year  Plan,
 additisnal  requirements  for  engineers
 ‘would  be  about  85,000  Having  regard
 to  the  out-turn  of  engineers  during
 the  Fifth  Plan  period  and  the  back-
 log  of  unemployed  engineers  there
 may  not  be  any  serious  problem  of
 unemployment  among  the  engineers  27
 the  Fifth  Plan  period

 In  fact,  the  implementation  of
 various  Plans  and  Speeial  Employment
 Programmes  has  considerably  im-
 proved  the  situation  amongst  engi-
 neeiing  degree  holders  insofar  as  the
 back-log  of  unemployment  3s  concern-
 ed.  A  recent  quick  survey  conducted
 during  August/September,  973  by
 the  Directorate  General  of  Employ-
 ment  and  Training  at  the  instance  of
 Planning  Commission  showed,  inter
 alia  that  out  of  22,808  engineering
 degree  holder  job  seekers  on  the  live
 registers  of  employment  exchanges  as
 on  3l-2-972  in  the  whole  country,
 there  were  about  5,000  such  persons
 who  were  found  to  be  unemployed  It
 is  expected  that  the  situation  would
 have  improved  further  as  a  result  of
 the  implementation  of  various  Pro-
 grammes  which  gained  considerable
 momentum  in  the  latter  half  of  1973-
 74  In  this  connection,  it  may  also  be
 stated  that  while  the  number  of  engi-
 neering  degree  holders  seeking  jobs
 showed  an  increase  of  9.73  per  cent
 between  end  of  December,  97l  to
 December,  1972,  the  corresponding  in-
 crease  has  been  only  4.738  per  cent
 between  the  end  of  December,  972
 to  end  of  December,  973  As  against
 this  for  all  categories  of  job  seekers
 the  growth  rate  was  35.20  per  cent
 between  the  end  of  December,  97
 and  end  of  December,  972  and  it
 declined  to  9.9  per  cent  between  the
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 end  of  December,  972  to  December,
 1973,  (The  figures  for  973  are  pro-
 visional),

 Reservation  of  Posts  for  Scheduled
 Castes  and  Scheduled  Tribes

 7942.  SHRI  GAJADHAR  MAJHI:
 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  whether  some  posts  advertiset
 by  various  departments  ang  offices:
 are  specifically  declared  reserved  for
 Scheduled  Castes  and  Scheduled
 Tribes;  and

 (b)  whether  selection  for  those
 posts  38  made  only  from  Scheduled
 Caste  and  Scheduled  Tribe  candidates.
 or  they  are  requireq  to  compete  with
 other  candidates?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA:  (a)  Yes,  Sir.

 (b)  For  selection  against  reserved’
 vacancies,  whether  in  a  combined
 selection  for  recruitment  against  both
 reserved  and  unreserved  vacancies,  or
 in  a  separate  selection  held  for  re-
 cruitment  against  reserved  vacancie?
 only,  the  Scheduled  Caste  and  Sche-
 duled  Tribes  candidates  are  adjudged
 amongst  themselves  and  not  in  com~
 parison  with  genera!  candidates,

 Brainwashing  of  Hostile  Nagas  in
 China

 7943.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  interview  given  by  Mr.  Vizol,
 the  Chief  Minister  of  Nagaland,  to  the
 U.N.I.  regarding  the  brainwashing  of
 hostile  Nagas  in  China;
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 (b)  if  a0,  whether  Government  have
 ascertained  the  facts  in  this  regard;
 and

 (c)  the  estimated  number  of  China
 ‘trained  Nagag  who  are  still  at  large?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 In  an  interview  with  UNI,  the  Chief
 Minister  of  Nagaland  mentioned  that
 some  of  those  Nagas  who  received
 training  in  China  returned  with  a
 definite  change  of  outlook.

 (c)  According  to  information  avail-
 able  with  Government,  there  are
 about  250  China  trained  Nagas  still
 at  large  in  Nagaland.

 Impact  of  Lower  Rates  of  Sales  Tax
 ip  Delhi  on  Neighbouring  States

 7944.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  rate  of  Sales  Tax
 in  the  Union  Territory  of  Delhi  is

 Yower  than  that  in  the  neighbouring
 ‘State  of  Haryana;

 (b)  if  fo,  whether  Haryana  State
 have  been  suffering  huge  financial
 Josses  annually  due  to  thig  as  the
 Industrialists  Busin

 consignment,
 ‘Union  Territory  of  Delhi  with  a  view
 ‘to  avoid  payment  of  Sales  Tax  to
 ‘either  Haryana  or  Delhi;  and

 (९)  ४  -,  te  steps  taken  by  Gov-
 €mament  in  thiy  regardy
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN),  (a)  Yes,  Sir.
 There  ig  a  differential  in  rates  of  sales
 tax  between  Haryana  and  Delhi.

 (b)  and  (ec).  Government  are  aware
 that  Haryana  and  other  neighbouring
 States  of  Delhi  have  been  demanding
 higher  sales  tax  rates  in  Delhi.  How-
 ever,  Delhi  has  been  the  traditional
 centre  of  distributive  trade  for  Nor-
 thern  India.  Many  industrialists  and
 businessmen  having  factories  in  the
 neighbouring  States  have  their  regis-
 tered  office  in  Delhi  and  sell  their
 products  from  Delhi.  The  sales  made
 in  Delhi  are  eligible  to  tax  in  Delhi
 in  accordance  with  the  provisions  con-
 tained  in  the  Local  Act  or  the  Central
 Sales  Tax  Act,  1956,  unless  the  goods
 sold  are  exempt  from  tax  in  Delhi
 under  the  Local  Sales  Tax  Act,  in
 which  case  such  sales  will  be  exempt-
 ed  from  tax,

 विदेशी  कंपनियों  का  सरकारो करण

 7945.  भी  ला सलो  भाई:  क्या

 _भीचोगिक  विकास  मंत्री  यह  बताने  की

 कृपा  करेंगे कि  8

 (क)  4i972-73  तथा  1973-74
 के  दौरान  किन-कित  विदेशी  कम्पनियों का
 सरकारीकरण  किया  गया  है  ;  और

 (ल)  बर्थ  1974-75  के  दौरान
 किन-किन  ग्रन्थ  विदेशी  कम्पनियों  का  सरकारी
 करण  किया  जाएगा  ?

 शौच  शिक  विकास  सं  में  राज्य
 मंत्री  (थी  एम०  we  err)  :

 (क)  कौर  (जल).  बातचीत  जानकारी

 इकट्ठी  की  जा  रही  है  पौर  उपलब्ध  होते

 ही  सभा  ढब  पर  रख  दी  जायेगी  |
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 Import  Substitution  for  Concentrate

 7946.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE

 AND  TECHNOLOGY  be  pleased  to

 state:

 (a)  the  amount  of  foreign  exchange

 likely  to  be  saved  by  developing  im-

 port  substitutes  for  concentrate  in

 India;
 3

 (b)  whether  Government  have

 given  any  import  substitution  award

 for  aerated  water  concentrate  manu-

 facturing;  and

 (c)  the  Government’s  policy  regard-

 ing  giving  incentives  for  manufactur-

 jing  of  concentrate  for  aerated  waters

 for  precious  foreign  exchange?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-

 LOPMENT  (SHRI  M.  8.  RANA):  (a)

 (b).  Import  of  concentrates  for
 and
 the  manufacture  of  soft  drinks  is  not

 permitted.
 Only  such  raw  materials

 required  for  manufacture  of  concen-

 trate  as  are  not  available  in  the  coun-

 try  are  permitted  to  be  imported.

 The  question  of  giving  any  award

 for  import  substitution  for  aerated

 water  concentrate  in  the  circum-

 stances,  does  not  arise.’

 (c)  All  encouragement  and  assis-

 tance  is  being  given  for  manufacture

 of  raw  materials  which  go  into  the

 production  of  concentrates  for  soft
 drinks  with  a  view  to  saving  foreign

 exchange.

 Nationalisation  of  Foreign  Companies

 7947.  SHRI  ATAL  BIHARI
 VAJPAYEE:

 SHRI  JAGANNATHRAO
 JOSHI;

 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT
 AND  SCIENCE  AND

 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  propose  to

 nationalise  the  foreign  companies;  and

 (b)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  There  is  no  such

 proposal  under  the  consideration  of
 the  Government,

 (b)  Does  not  arise.

 Shortage  of  Raw  Material  in  Small
 Scale  Spectacle  Frame  Industry

 7948.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  INDUSTRIAL.
 DEVELOPMENT  AND  SCIENCE  AND:
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  small  scale  specta-.
 cle  frame  manufacturers  are  facing
 acute  shortage  of  raw  materials;  and.

 (b)  if  so,  the  reasons  therefor?’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY:  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  By  and  large  no  short-

 age  of  raw  materials  for  manufacture
 of  spectacle  frames  has  been  report-
 ed.

 (b)  Does  not  arise.

 Export  of  Goods  frem  Sick  Textile
 Mills

 7949.  SHRI  RAM  PRAKASH:  Will.
 the  Minister  of  INDUSTRIAL  DEVE-

 LOPMENT  AND  SCIENCE  AND

 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  sick  textile  mills  taker.

 over  by  Government  had  contributed
 to  our  export  trade  during  1972-73;  and

 (b)  if  so,  the  quantum  of  their  con-

 tribution?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRIAL

 DEVELOPMENT  (SHRI  M.  B.

 RANA):  (a)  Yes,  Sir.
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 (b)  The  textile  mills  under  Gov-
 ernment  managemest,  exported  goods
 during  the  years  972  and  973  to  the
 extent  of  about  Rs.  8.70  crores  and
 Rs.  20  crores  respectively.

 शराब  का  उत्पादन

 7950.  श्री  चम्कूलाल  चंद्राकर  क्या

 प्रौद्योगिक  विकास  मती  यह  बनाने  की  कृपा

 करेगे  कि

 (क)  क्‍या  स्वर्तक्षता  के  बाद  देश  में

 राबुद्का का  उत्पादन  और  बढा  है  ;

 4

 न  )  क्‍या  शराब  की  माग  दिन  प्रति-

 दिन  बढ़ती  जा  रही  है  ;

 ग)  यदि  हां,  तो  वर्ष  i947  तथा

 वर्ष  4973  में  इसका  उत्पादन  कितना-कितना

 था  ;  कौर 4
 5  4

 दुध)  तब  से  उक्त  अवधि  तक  सरकार

 को  कितनी  राव  हुई  ?

 औद्योगिक  बिकास  मंत्रालय  में  राय

 संती  (सौ  एस०  ate.  राणा)  :

 (क)  से  (व)  «  शराब  की  मांग  का

 झनुमात  नहीं  सगा गा  गया  है  |  उपलब्ध

 सूचना  के  अ्रनुसार  i947  में  शराब  का

 उत्पादन  करते  वाला  कोई  भी  एकक  संगठित

 क्षेत्र  मे नही  था  y  हाल  के  वर्षों  मे  स्वीकृत

 कुछ  एककों  में  उत्पादन  शुरु  हो  गया  है  किन्तु
 973  के  उनके  उत्पादन  के  सम्बन्ध  में  ठीक

 ठीक  जानकारी  तत्काल  उपलब्ध  नहीं  है
 केन्द्रीय  सरकार  को  शराब  के  उत्पादन  से

 कोई  राय  नही  होती  है  ।

 अनुसूचित  जातियों  झोर  झगुपुचि।  अत  द्वीपों

 के  लोगों  को  जनसंख्या

 795i.  श्री  झम्बेश :  क्‍या  'गृह  मंत्री

 यह  बताने  की  कृषि  करेगे  कि  :

 (क)  जनसंख्या  सम्बन्धी  नर्व  संत

 आकड़ो  के  अनुसार  देश  के  शहरी  शौर  ग्रामीण

 क्षेत्रों  में  रह  रहे  प्रनुसूचिद्त  जाति  भोर  अनुसूचित
 जनजाति  क  लोगो  कौ  जनसंख्या  सम्बन्धी

 अलग-अलग  अंडे  क्या  है  ;  शौर

 (च)  उनमे  स्त्री,  पुरुष  और  बच्चों

 की  संख्या  कितना  है  ?  है

 गृह  संचालक  में  उप  मंत्री  (भी  एफ  ०  एके

 मोहसिन)  (क) भर (ख) कौर  (ज)  97  की  जनगणना

 के  अनुसार  देश  के  ग्रामीण  तथा  शहरी  क्षेत्रों

 में  प्रनुसूचित  जातियों  तथा  भ्रनुसूचित  जब-
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 रेल-भाड़ों  में  वृद्धि  के  |... ड  -  हारा
 बिल्ली  देखने  स्टेशन  के  सामने  आयोजित

 किया  समा  प्रदर्शन

 7952.  शी  ज्ञानेश्वर  अलाव  यादव  :

 क्या  द क  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  स्थानीय  कांग्रेसी  नेताओं  ने  उस

 समय  गड़बड़  पैदा  करने  का  प्रयास  किया  था

 जब  कि  दिल्‍ली  रेलवे  स्टेशन  के  सामने  जनसंघ

 द्वारा  रेल-भाड़ों  में  वृद्धि  के  विरोध  में  एक
 प्रदर्शन  का  आयोजन  किया  गया  था  ;  और

 (ख)  यदि  हां,  तो  इस  संबंध  में  सरकार
 से  क्या  कार्यवाही  की  है  ?

 गृह  मं  में  उप-मंत्री  (जी  एक

 एच०  मोहसिन)  :(क)  जी  नहीं,  श्रीमान्‌  ।

 (ल)  प्रश्न  नहीं  उठता  |

 Activities  of  Various  Organisations

 ‘7953.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Prime  Minister  received
 &  memorandum  from  a  deputation  urg-
 ing  the  Government  to  ban  certain
 organisations;

 (७)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto;

 (c)  whether  the  Government  pos-
 sess  factual  reports  about  the  activities
 of  such  organisations  conducted  in  vio-
 lation  of  the  principles  and  provisions
 of  the  Indian  Constitution;

 (a)  if  20,  whether  Government  pro-
 pose  to  publish  such  reports  for  public
 appraisal;

 (e)  whether  innumerable  foreign
 countries  backed,  the  so  called  ‘friend.
 ship  Associations’,  operating  in  the
 country  and  trying  to  plant  foreign
 agenta  in  various  ways;  and

 (f)  whether  the  Government  will
 institute  a  public  judicial  inquiry  to
 investigate  into  the  activities  of  the
 organisations  referred  to  in  the  memo-
 randum  as  also  of  the  so  called  inter-
 national  friendship  associations  before
 taking  any  decision  regarding  the
 memorandum?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM  NI-
 WAS  MIRDHA):  (a)  Yes,  Sir,

 (b)  to  (f).  The  verious  organisa-
 tions  whose  activities  are  prejudi-
 cial  to  the  maintenance  of  communal
 harmony  and  to  the  interest  of  natio-
 nal  integration  can  be  dealt  with
 under  the  provisions  of  the  Criminal
 (Law  Amendment)  Act,  1972,  which
 enlarges  the  scope  of  the  definition
 of  “unlawful  essociation”  contained  in
 section  2  of  the  Unlawful  Activities
 (Prevention)  Act,  1967,  The  question
 whether  the  provisions  of  the  law
 should  be  invoked  in  respect  of  any
 organisation  is  examined  by  Govern-
 ment  from  time  to  time  in  the  light
 of  the  material  available  with  them
 in  respect  of  such  an  organisation.

 Government  have  no  information
 about  any  foreign  country  planting
 their  agents  through  the  friendship
 associations.

 Alternative  Routing  of  Telecommuni.
 cation  Traffic  between  Bombay  and

 Madras  and  among  various  State
 Capitals

 7956.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  consideration  of  Govern-
 ment  to  provide  alternate  routing  of
 the  telecommunication  traffic  between
 Bombay  and  Madras:
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 (b)  if  so,  the  time  by  which  the
 work  is  expecteg  to  be  completed;

 (c)  whether  there  is  also  a  proposal
 under  the  consideration  of  Government
 to  provide  alternate  routing  of  tele-
 communication  traffic  among  the  vari-
 ous  capitals  of  the  States  in  the  coun-
 try;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (PROF.  SHER  SINGH):  (a)
 and  (b).  Yes,  Sir.  At  present,  Bom-

 bay  is  connected  to  Madras  via  Ban-
 galore  by  a  960  channel  coaxial  cable

 system.  An  alternate  microwave/
 coaxial  system  routing  via  Poona,  Se-
 cunderabad  and  Vijayawada  is  con-
 templated  to  connect  Bombay  with
 Madras.  It  is  likely  to  be  completed
 by  mid  1976.  Section  Poona-Secun~
 derabad-Vijayawada-Madras  has_al-
 ready  been  completed  and  the  work
 on  Poona-Bombay  microwave  link  is
 in  progress.

 (c)  and  (d).  There  is  no  proposal
 under  consideration  with  Govt.  of
 India,  to  link  directly  the  State  Capi-
 tals  among  themselves.  However,
 with  completion  of  Microwave  and
 coaxial  schemes  proposed  in  5th  Five
 Year  Plan,  some  of  the  State  capitals
 will  get  connected  to  each  other.

 Registered  small  scale  industrieal  units
 in  West  Bengal,  Guarat  and

 Maharashtra

 7957.  SHRI  LUTFUL  HAQUE:

 SHRI  A.  K.  M.  ISHAQUE:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  the
 number  ef  small  scale  industrial  units
 registered  in  the  States  in  West  Bengal,
 Gujarat  and  Maharashtra  during  the
 Jast  three  years,  industry-Wise  district-
 wise,  total  capital  investment  and  the
 growth  of  production?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAURRAHMAN
 ANSARI):  68  statement  indicating
 the  district-wise  break-up  of  small
 scale  units  registered  with  the  Direc-
 tors  of  Industries  of  West  Bengal,
 Gujarat  and  Maharashtra  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-64i4/73].

 The  information  relating  to  total
 capital  investment  ete.  will  be  avai-
 lable  after  the  national  Census  of
 Small  Scale  Industries  is  completed.

 Setting  up  of  Units  by  large  Houses
 in  West  Bengal

 7958,  SHRI  LUTFUL  HAQUE:

 _SHRI  8.  N.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleasd  to  state:

 (a)  names’  of  the  firms,  belonging  to
 or  controlled  by  20  Larger  Houses  as
 classified  in  the  Industrial  Licensing
 Policy  Inquiry  Committee  report  for
 which  industrial  licences|letters  of
 intent  were  issued  to  establish  indus-
 trial  units  in  West  Bengal  during  last
 three  years,  with  location,  capacity  and
 capital  layout;  and

 (b)  date  of  receiving  letters  of

 intent}  licences  and  whether;  the  indus-
 try  has  come  up?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  and  (b):  The
 names  of  concerns  comprised  in  the
 20  Larger  Industrial  Houses  are  lis-
 ted  in  Appendix-II-A  (l)  of  Vol.  II  of
 the  Report  of  the  Industrial  Licens-
 ing  Policy  Inquiry  Committee  (1969),
 copies  of  which  are  available  in  the
 Parliament  Library.  Details  such  as

 the  name  of  the  party,  date  of  licence/
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 Letter  of  Intent,  capacity  approved,
 location  and  the  item  of  manufacture
 of  all  industritrial  licences  and  Let-
 ters  of  Intent  issued  by  Government
 from  time  to  time  are  published  in  the
 “Weekly  Bulletin  of  Industrial  Licen-
 ces,  Import  Licetaces  and  Export  Li-
 cences”,  “India  Trade  Journal”  and
 Copies  of  these  publications  are  also
 available  in  the  Parliament  Library.

 During  the  years  97l,  972  and
 1973,  45  Industrial  licences  and  7
 Letters  of  Intent  were  granted  to
 concerns  belonging  to  or  controlled  by
 20  Larger  Industrial  Houses  as  clas-
 sified  in  the  Report  of  the  Industria
 Licensing  Policy  Inquiry  Committee
 (1969)  for  location  of  industries  in
 West  Bengal.  Year-wise,  House-wise
 and  type-wise  break-up  is  given  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-68i5/74].  Of  the  45  Industrial
 licences  so  issued,  29  were  Carrying
 on  business  licences  which  are  issued
 to  regularise  the  capacity  which  is
 already  established  or  for  which  effec-
 tive  steps  had  been  taken.  As  regards
 other  approvals,  the  setting  up  of  a
 new  undertaking  tiormally  takes  about
 three  to  four  years  and  these  licences,
 therefore,  are  at  various  stages  of
 implementation.

 Crisis  in  Calcutta  Studios

 7959.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minis‘er  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  the  number  of  documentary  films
 taken  from  Calcutta,  Bombay  and
 Madras  Studios  during  1972-73;  1973-74
 under  Film  Division;

 (b)  whether  the  Ministry  is  aware
 that  Calcutta  studios  are  facing  acute
 crisis  due  to  financial  problems  and  as
 such  Technicians  and  other  workers
 are  facing  starvation;  and

 (c)  if  so,  the  reasons  for  not  increas-
 ing  the  number  of  documentaries  for
 Calcutia  Studios?

 THE  DEPUTY  MINISTER  IN  THE:
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  =  statement
 showing  films  commissioned  from  the
 film  makers  of  Bombay,  Calcutta  and
 Madras  during  1972-73;  1973-74  is.
 attached.

 (b)  Yes,  Sir.  Taking  note  of  this.
 situation,  Government  had  conducted
 a  detailed  study  and  its  recommenda-
 tions  were  placed  on  the  Table  of
 the  House  and  were  also  brought  to
 the  notice  of  the  State  Government  in
 whose  jurisdiction  the  greater  part  of
 the  action  lies.  Central  Government
 has  offered  to  assist  in  the  sponsor-
 ship  of  any  scheme  that  might  help
 in  the  revitalisation  of  West  Bengal
 film  industry  as  a  whole.

 (c)  With  a  view  ‘to  transferring  a
 part  of  the  work  of  the  Films  Divi-
 sion,  some  processing  work  was  as-
 signed  to  the  Calcutta  laboratories  and
 it  has  been  decided  to  set  up  a  Regio-
 nal  Film  Production  Centre  which
 will  commission  films  through  the
 Calcutta  based  producers  and  film
 workers.  Similarly,  the  proposal  to
 set  up  a  Television  Films  Production
 Centre  in  the  first  year  of  the  Fifth
 Plan  is  also.  under  Governments
 active  consideration.

 Statement

 Year  Bombay  Calcutta  Madras

 972-73.  “Ig
 |

 3

 1973-74  25  4  2
 sy

 Loss  to  industries  in  Orissa

 7960.  SHRI  P.  GAINGADEB.  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  shortage  of  coal,  fuel
 oil,  rail  wagons,  power  and  immovabi-

 lity  of  both  raw  material  and  finished
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 products  have  affected  various  indus-
 tries  particularly  in  Orissa;  and

 (b)  if  so,  the  names  of  the  indus-
 tnes  which  have  been  affected  most?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAH):  (a)  and  (b).  The  short-
 age  of  coal,  fulel  oil,  rail  wagons  and
 ‘transportation  bottle-necks  have,  in-
 ter  ala  affected  industrial  production
 in  the  country  including  Orissa.  The
 industries  which  have  been  affected
 most  are,  among  others,  metallurgi-
 cal,  engineering  and  chemical  indus-
 tries,

 Caleutta  Firm  Involved  in  Foreign  Ex-
 changes  Violation  Case

 ‘7961,  SHRI  CHANDRIKA  PRASAD:
 Will  the  PRIME  MINISTER  be  pleas-
 ed  to  state:

 (a)  whether  a  Calcutta  firm  M|s
 Associated  British  Machine  Tools
 ‘Mekers  (India)  Ltd.  was  involved  in
 ‘a  case  involving  foreign  exehange
 ‘worth  over  Rs,  4  crore;

 (b)  whether  the  firm  being  a  foreign
 concern,  a  security  of  Rs.  25  lakhs
 was  demanded  from  it  by  the  Govern-
 ment  on  the  basis  of  the  contraventiong
 ang  penalty  which  was  likely  to  be
 impoged  on  it  and  that  the  security  was
 deposited  by  it  with  the  Reserve  Bank
 of  India,  Calcutta  in  ‘1965;

 (c)  whether  the  case  against  the  firm
 has  recently  been  finalised  and  a  nomi-
 nal  penalty  of  more  than  Rs.  I  lakh
 has  been  imposed  and  the  Reserve
 Bank  of  India  Calcutta  hag  been  ins-
 tructed  to  refund  the  balance  to  the
 firm’s  nominee,  if  so,  the  reasons
 thereabout;  ang

 (a)  whether  the  adjudication  orders
 are  passed  by  the  officers  subject  to
 review  by  the  Government  and  if  not,
 the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF.
 AIRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA).  (a)  to  (c).  M/s.  ASsociat-
 ed  British  Machine  Toole  Makers
 (India)  Ltd.,  Calcutta,  were  involved
 in  certain  offences  under  the  Foreign
 Exchange  Regulation  Act,  1947,  The
 amount  for  which  Shew  Cause  No-
 tices  were  issued  to  the  firm  by  the
 Enforcement  Dhurectorate  came  to  a
 little  over  Rs,  26  lakhs.  The  amount  for
 which  offences  were  substantiated
 worked  out  to  Rs.  +2,06,000|-  (Approx.)
 The  case  was  adjudicated  and  a  pen-
 alty  of  Rs.  1,02,800  was  umposed.  The
 penalty  has  been  paid  in  full  by  the
 party.  No  appeal  has  been  filed  against
 the  adjudication  order.

 No  security  was  demanded  from
 Mjs.  Associated  British  Machines  To-
 ols  Makers  (India)  Ltd,  Calcutta,  The
 action  on  the  firm’s  request  to  the
 RBI  for  permission  to  make  remit-
 tance  abroad  had,  however,  remained
 in  abeyance  pending  the  conclusion  of
 the  adjudication  proceedings  referred
 to  above.

 (a)  There  is  no  provision  in  the
 Foreign  Exchange  Regulation  Act  em-
 powering  the  Central  Government  to
 review  the  orders  of  adjudication.  The
 Foreign  Exchange  Regulation  Appel-
 late  Board  can,  under  sub-section  (4)
 of  soction  52  of  Foreign  Exchange  Re-
 gulation  Act,  review  such  orders,
 either  on  its  own  motion  or  otherwise.

 Withdrawal  of  incentives  te  Small
 Scale  Industries  Ludhiana

 7962.  SHRI  P.  GANGADEB.
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  be  has  seey  a  Press  Re-
 port  appearing  in  a  Chandigarh  Paper
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 gated  the  l8th  March,  974  under  the
 caption  “Engineering  Units  have  start-
 ed  looking  up”;

 (b)  if  so,  whether  the  cash  incen-
 tives  to  the  small  scale  industries
 throughout  the  country,  particularly
 in  Ludhiana,  have  been  withdrawn;
 and

 (c)  if  so,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  and  (c).  The  decision  to  with-
 draw  or  reduce  the  admissibility  of
 cash  incentives  on  exports  does  not
 relate  exclusively  to  one  particular
 Sector  of  industries  or  region.  The
 decision  to  withdraw  or  reduce  the
 admissibility  of  cash  incentives  on
 exports  is  taken  in  view  of  the  higher
 unit  value  realisation  and  aléo  for  the
 fact  that  exports  could  move  even
 without  the  compensatory  support
 from  the  Government.  In  regard  to
 bicycles,  each  compensatory  support
 admissile  earlier  had  been  withdrawn
 wef.  22-2-74,  As  regards  bicycle
 components  the  cash  compensatory
 support  has  been  reduced  against  ex-
 ports  thereof  w.e.f.  14-3-74,  No
 change  in  regard  to  the  admissibility
 of  cash  compensatory  support  against
 exports  of  sewing  machines  has  been
 made.

 Newspaper  in  publi,  Sector

 7963.  SHRI  8  V.  NAIK:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  are  the  compelling  reasons
 for  not  having  a  newspaper  in  the
 public  sector;  and

 (b)  whether  the  same  reasons  ipso
 facto  are  not  applicable  to  other  me-
 dia  like  Radio  and  Television;

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  It  has  not  been
 found  necessary  to  have  a  newspaper
 in  the  public  sector.  However,  Gov-
 ernment  has  been  bringing  out  a  wall
 newspaper  in  Hindi,  Bengali,  Marathi,
 Tamil,  Urdu  and  English  with  a  view
 to  meeting  the  needs  of  readers  where
 the  newspapers  have  little  or  no
 penetration.  Government  may  take
 up  editions  in  other  languages  for
 specific  backward  areas  60  that  the
 people  at  large  have  access  to  infor-
 mation.  Government  also  brings
 out  several  periodicals  to  meet  diffe-
 rent  readership  needs,

 (b)  Does  not  arise.

 Issue  of  Letter  of  Intent  for  Industrial
 Units  in  Purulia,  West  Bengal

 7964.  SHRI  A.  K.  M.  ISHAQUE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  letter  of  intent
 issued  for  industrial  units  in  Purulia,
 West  Bengal;

 (b)  the  location,  capita,  investment
 and  the  proposed  capacity  of  each  unit;

 (९)  the  work  proceed  about  the  in-
 dustry  unit-wise  upto  date;  and

 (da)  when  the  units  will  start  func-
 tioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  to  (b).  No  letters  of
 intent  have  so  far  been  issued  for  lo-
 cation  of  industry  in  Purulia  District
 during  the  year  1971-73.  But  two  In-
 dustrial  Licences  were  issued  for  the
 Wheat  Products  in  this  period  with
 locations  in  Purulia  and  for  capacity
 of  15,000  tonnes  and  30,000  tonnes.
 each  per  annum,
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 Issue  of  Licences  for  Industrial  Units
 in  West  Bengal

 7965.  SHRI  A.  K.  M.  ISHAQUE;
 SHRI  8.  N.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  name  of  the  firms,  apart
 from  the  20  Larger  Houses,  who  have
 receiveq  the  industrial  licences  to  es-
 tablish  industrial  units  in  West  Ben-
 gal  during  last  three  years;

 (b)  the  total  capital  layout,  loca-
 tion  and  the  anticipated  capacity  unit-
 wise:  and

 (९)  name  of  new  industry  likely  to
 come  up  during  ‘1974-75?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  Cc  SUB-
 RAMANIAM):  (a)  to  (¢).  The  number
 of  Industrial  licences  issued  for  the
 establishment  of  industrial  undertak-
 ings  in  West  Bengal  to  firms  apart
 from  the  20  Larger  Houses  [as  classi-
 fied  in  the  Report  of  the  Industrial
 Licensing  Policy  Inquiry  Committee
 (1969)]  during  the  last  three  years  is
 as  follows:

 Year  No.

 wt  (sti‘~™S™~™~:”:”:CSD
 3972  45
 3973  30

 Details  such  as  names  of  the  licencees,
 Jocation,  item  of  manufacture  and
 capacity  of  industrial  licences  issued,
 are  published  by  Government  from
 time  to  time  in  the  ‘Weekly  Bulletin
 of  Industrial  Licences,  Import  Licences
 &  Export  Licences’,  “Indian  Trade
 Journal"  and  “Journal  of  Industry  &
 Trade“  Copies  of  these  publications
 are  available  in  the  Parliament  Lib-
 rary.

 Of  these  licences,  48  related  to  the
 establishment  of  new  undertakings  in
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 West  Bengal  and  they  relate  mainly  'to
 the  following  industries:

 (l)  Chemicals  (Other  than  Fer-
 tilisers)

 (2)  Electrical  lamps
 (3)  Food  Processing  Industries
 (4)  Fuel
 (5)  Leather  &  leather  goods
 (6)  Metellurgical  Industries  (fer-

 rous  &  non-ferrous)
 (7)  Vanaspati

 The  setting  up  of  a  new  undertaking
 normally  takeg  about  three  to  four
 years  after  the  issue  of  an  industrial
 licence,  These  licences,  therefore,  are
 at  various  stages  of  implementation.

 Provision  of  pathing  facility  for  tele-
 communication  staff

 7967.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K.  M.  MADHUKAR:

 चा  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  reasons  why  bathing  facility
 is  not  generally  provided  in  Telephone
 Exchanges,  P&T  Carrier  Stations,  Co-
 axial  Repeater,  Microwave  Repeater
 Statie.s,  where  the  staff  are  brought
 to  round  the  clock  duty  when  such
 bath  rooms  are  provided  for  all  the
 gazetted  officers  inspection  quarters;

 (b)  whether  bath  rooms  have  been
 provided  in  some  of  stations  in  the
 country  and  if  so,  on  what  conditions;

 (०)  whether  Toilet  with  wash  basins
 are  provided  in  all  the  exchanges,
 carrier  stations,  repeater  stations  and
 microwave  stations  and  if  so,  what
 exvenditure  will  be  incurred  on  addj-
 tional  tap  connection  for  bathing
 facility;  and

 (d)  whether  Government  propose  to
 eonrider  provision  for  such  emnie-
 yees?  '
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  and  (d).
 Inspection  quarters  provided  by  the
 Department  are  used  by  occupants  for
 stay  during  the  periods  of  halts  at  a
 station  while  on  tour  etc.  Therefore,
 provision  of  bathing  facility  in  the  ins-
 pection  quarters  is  essential.  The
 staff  coming  on  rotational  duty  in  tele-~
 phone  exchanges,  carrier  stations  and
 repeater  stations  are  not  generally  re-~
 quired  to  stay  at  the  place  of  their
 work  round  the  clock.  They  go  back
 to  the  place  of  their  normal  stay  after
 performing  specified  hours  of  duty.
 Therefore,  bathing  facility  for  the  staff
 coming  on  duty  is  not  necessary.

 At  present,  no  proposal  is  under
 consideration  of  the  Department  for
 Provision  of  bathing  facility  in  the
 telephone  exchanges,  carrier  stations
 and  other  attended  repeater  stations.

 (b)  The  information  is  not  readily
 available  and  would  be  furnished  after
 compilation,

 (c)  The  toilets,  wash  basins  are  pro-
 vided  in  all  the  exchanges,  carrier
 stations,  attendant  repeater  station  and
 including  microwave  attendant  repea-
 ter  stations.  Toilet  facilities  are  rot
 #enerally  provided  in  unattended  re-
 peater  stations.  Cost  of  providing
 bathing  facility  is  not  readily  available.

 d)  Reply  already  given  in  (a)  above,

 Manufacture  of  Microphones  and
 Trang  receivers  by  Philips  India

 7968.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  ELEC-
 TRONICS  be  pleased  to  state:

 (४)  whether  Government  have  given
 heence  to  Phillips  India,  to  manufac-
 ture  professional  grade  microphones
 and  trang  receivers  in  contrast  with
 the  Industry  Policy  Resolution;

 (b)  whether  some  Indian  firms  had
 applied  for  Hcence  for  the  same;  and

 (द  if  fo,  ‘the  outlines  théreof  and
 the  reason  for  giving  licence  to  such
 a  foreign  firm?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MIN‘STER  OF
 ELECTRONICS  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GAN-
 DHI):  (a)  to  (०).  An  applicativn  from
 M/s.  Philips  India  Ltd.  for  making
 Professional]  Grade  Microphones  is
 under  consideration  of  the  Govern-
 ment,  This  item  is  not  reserved  in  the
 Industrial  Policy  Resolution  for  the
 public-sector.  No  other  application
 has  been  received  from  any  other  firm
 for  this  item.

 After  the  national  emergency  in  Oc-
 tober,  1962,  the  Ministry  of  Defence
 had  placed  orders  on  M/s.  Philips  India
 in  ‘1963-64  to  produce  trans-receiver
 sets.  For  undertaking  such  orders.
 the  Company  was  issued  an  industrial
 licence  specifically  to  meet  Defence
 requirements  for  800  Wireless  sets
 per  annum.  Their  subsequent  applica-
 tion  for  the  manufacture  of  other  types
 of  trans-receivers  was  rejected  by  the
 Government  on  the  ground  that  the
 item  is  reserved  for  the  public-sector
 in  the  Industiial  Policy  Resolution.

 Licences  for  Trans  Receivers  have
 aiso  been  issued  to  Bharat  Electronics
 Limited,  Bangalore  and  the  Electro-
 nies  Corporation  of  India  Lmited,
 Hyderabad  (which  are  both  public
 sector  undertakings  of  the  Cen-
 tral  Government)  and  letters  of  intent
 have  been  issued  to  the  Punjab  State
 Industrial  Development  Corporation
 and  the  Haryana  State  Industrial  De-
 velopment  Corporation  which  are  both
 State  Government  Public-sector  un-
 dertakings.  An  applicatign  of  the  West
 Bengal  Industrial  Development  Corpo-
 ration  is  under  consideration  while  the
 Uttar  Pradesh  Industrial  Development
 Corporation  had  withdrawn  the  appli-
 cation  for  this  item  filed  by  them  ear-
 lier.  Since  this  is  an  item  reserved
 under  the  Industrial  Policy  Resolution
 for  the  public  sector,  there  has  been
 no  other  application  for  this  from  any
 other  private  sector  firm.
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 मंत्रालय  में  अस्थायी  कंवारी  Minister,  U.  P.  suggesting  appointment
 PE  er  Bd  ०  one  Ee  : काम  oq  -—soof'  an  arbitrator  The  matter  is  under

 my  7969.  श्री  हुकम  प्लम्स  कछवाय  .नया..  consideration.

 गृह  मंत्री  मतालयपुमे  भ्र स्थायी  कर्मचारियों

 के/बारे  मे  193.  दिसम्बर,  i973  के  प्रता-.  नई  दिल्ली  में  प्रायोजित  हुए,  राज्य  सूचना
 राकित  प्रश्न  सख्या  5376  के  उत्तर  के  सम्बन्ध  मंत्रियों  के  भ्यारहब  सम्मेलन  में  की  गई
 मे  यह  बताने  की  कृपा  करेगे  कि  सिफारिशों  का  किया न्य यत

 (क)  क्‍या इस  बीच  अपेक्षित  जानकारी  7971.  भी  मूलचन्द  डागा  :  क्‍या
 एकांत  कर  ली  गई  है.  ,  ओर

 सूचना  कौर  प्रसारण  मत्री  यह  बताने  की

 कृपा  करेगे  कि  दिसम्बर,  i972  मे  मई
 दिल्ली  में  आयोजित  हुए  सूचना  मंत्रियों  के

 ग्याहरवे  सम्मेलन  मे  की  गई  सिफारिशों

 गृह  सवाल  में  उप  -मंत्री  (श्री  एफ०एच०  का  क्रियान्वित  करने  के  लिए  दस  बीच  क्या

 मोहसिन)  (क)  जी  हा,  श्रीमान्‌  ।  कार्यवाही  की  गई  है  और  प्रत्येक  राज्य  ने
 किन-किन  सिफारिशों  को  क्रियान्वित  किया  है
 कौर  वे  किन-किन  तारीखों  को  क्रियान्वित
 की  गई  अथवा  उन्हे  कब  तक  क्रियान्वित  करने
 का  प्रस्ताव  है  ?

 (ख)  यदि  हा  तो  तत्सम्बन्धी  विवरण
 क्‍या  है  ?

 (ख)  विवरण  सभा  पटल  पर  रखा  है  ।

 प्रियाल  में  रखा  गया  |  देखिये  सख्या---

 6816'74]

 सूचना  और  प्रसारण  मंत्रालय  में

 U.P  Haryana  Boundary  Dispute  उप-मंत्री  (शो  धर्म बोर  सिह)  9  राज्यों
 के  सूचना  मंत्रियों  के  दिसम्बर,  §972

 720  SHRI  8  8  BHAURA  Will  मे  हुए  वावे  सम्मेलन  में  की  गई
 the  Mruster  of  HOME  AFFAIRS  be  मिफारिशे  फरवरी  973  में  सभी ’ Pleased  to  state.  ;

 सम्बन्धित  विभागो/मतालयो  राज्य  सरकारों
 (a)  whether  the  Haryana  Chief  aS

 गई  थी  ।  उन  पर  की  गई Munister  and  UP  Chief  Minister  had  इरादी
 को  भेज  दी  गई  उ

 कीः
 ‘

 a  ई

 agreed  to  refer  the  border  dispute  bet-  कार्रवाई  का  एक  विवरण  सदन
 की

 मेज
 ween  the  two  States  to  him,  and  पर  रख  दिया  गया  है  1  [प्रत्या लय  में  रखा

 (b)  if  so,  the  facts  thereof?  गया  tv  देखिये  सख्या  68i7  74]

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  राजस्थान  के  स्वतन्त्रता  सेनानियों  को

 (SHRI  F  H  MOHSIN)  (a)  and  (b)  A  पेंशन  देना
 part  of  the  boundary  between  Haiyana
 and  Uttar  Pradesh  has  been  defined  ag  7972.  श्री  मूलचन्द  डागा  :  क्‍या
 the  deep-strean  of  the  river  Yamuna  करेगे  हे
 and  this  deepstrcam  boundary  keeps  on  गृह  मंत्री  यह  बताने  की  कृपा  करेगे  कि:

 fluctuatin,  The  question  of  replaci.g
 the  deepstream  boundary  by  a  fixed  (क)  राजस्थान  में  पेंशन  प्राप्त  करने

 शाला,
 has

 os  been  enenne
 के  लिए  जिला-वार  कितने  स्वच्छता  सेनानियों

 attention  of  the  two  State  Govern-
 आवेदन-पत्र  उनके ments  Recently,  however,  a  commu-  से  प्रस्वेदन-पत्र  प्राप्त  हुए  तथा

 नाम
 nication  has  been  received  from  Chief  क्‍या  हैं;
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 (@)  उन  स्वतंत्रता  सेनानियों  के  नाम

 क्या  हैं  जिनके  प्राचीन-पत्न  स्वीकार  कर  लिए

 गए  हैं  भर  प्रत्येक  को  कितनी  पेंशन  देने  का

 प्रस्ताव  है  ;  शौर

 (ग)  कितने  स्वतंत्रता  सेनानियों  के

 जिला-वार  आवेदन-पत्र  विचाराधीन  है  और

 95

 उन  स्वतंत्रता  सेनानियों  के  नाम  कतरा

 जिनके  आवेदन-पत्र  विचाराधीन  हैं  ?

 गृह  मंत्रालय  में  उप-मंत्री  (श्री  एफ०

 एच०  मोहसिन)  :  (क)  से  (ग)  सहज

 उपलबध  सूचना  संलग्न  विवरण  में  दी  जाती

 है  t  प्रत्येक  मामले  में  नाम  तथा  पेंशन  की

 राशि  देना  संभव  नहीं  है

 विवरण

 प्राप्त,  पेंशन  के  लिये  अनुमोदित  तथा  स्पष्टीकरण  के  प्रभाव  में  अनिर्णीत  आवेदन-पत्तों  की
 संख्या  का  विवरण  |

 प्राप्त  आवेदन  वेतन  प्रदान.  भ्रपेक्षित  सूचना
 पत्तों  की  संख्या  करने  के  लिये  की  कमी  के

 क्रम  जिले  का  नाम  अनुमोदित  कारण

 सं०  मामलों  की  प्रकीर्णित

 संख्या  मामलों  की
 सख्या

 !  2  3  4  5

 l  अजमेर  69  80  55

 2  प्रकार  9i  39  4l

 3  बाड़मेर  2  2  _

 4  बूंदी  8  2  4

 5  बंटवारा  3  6  2

 6  भरतपुर  77  59  84

 7  बीकानेर  2  7  0

 8  भीलवाड़ा  59  5  23

 9  चित रण गढ़  29  6  3

 0  चुरू  67  20  24

 ll  डुंगरपुर  l  -

 2  गंगानगर  2]  9  85

 3°  जयपुर  70  64  59

 4  जोधपुर  99  53  20

 5  शुनझूनु  203  8l  8

 6  झालावाड़  0  2  5

 ्...“ -ाााालएिएएए
 507  L.S.—5.
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 ]  2  3  4  5

 7  कोटा  8  5

 8  नागौर  20  ]  7

 9  पाली  2  3  5

 20  सीकर  27  9

 24  सवाई  माधोपुर  9  3  5

 22  सिरोली  7  9  5

 23  टोंक  3  ]  नन

 24  उदयपुर  07  32  39

 जोड़  1,463  529  66

 Bureau  of  Industrial  Costs  and  Prices

 7873.  SHR]  ARVIND  M.  PATEL:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to

 tate:

 (a)  the  studies  in  which  Bureau  of
 Industrial  Costs  and  Prices  is  engaged
 at  present;  and

 (b)  when  they  are  likely  to  be  cum-
 pleted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  8.  RANA):  (a)
 The  Bureau  of  Industrial  Costs  &
 Prices  is  at  present  engaged  in  the
 following  studies:—

 (i)  Cost  price  studies  of  the  fol-
 lowing  items:  Commercial
 vehicles  (below  3  tonnes
 capacity)  including  jeeps:
 Chemicals  items,  namely,
 Phthalie  Arydride,  Nitroben-
 zene,  Aniline  and  synthetic
 detergents,  and  different
 varieties  of  paper.

 (ii)  Cost  investigation  in  respect
 of  certain  basic  drugs  and
 formulations;  and

 study  of
 and  cement

 manufacturing

 (ui)  Techno-economic
 paper,  sugar
 machinery
 industries.

 (b)  It  is  not  possible  to  say  pre-
 cisely  when  these  studies  would  be
 completed.  Much  would  depend  on
 the  timely  receipt  of  cost  and  other
 data  from  the  different  units.  Nor-~
 mally,  the  Bureau  completes  the
 studies  in  about  four  months  after  the
 receipt  of  the  necessary  data,

 British  Crown  inscribed  on  court  fee
 Stamps

 7974,  SHRI  BIRENDRA  SINGH
 RAO:

 SHRI  VASANT  SATHE:
 Will  the  Minister  of  HOME

 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 reports  on  the  3lst  March,  974  where-
 in  it  has  been  stated  that  even  after



 Zor  Written  Answers  VAISAKHA  4,

 27  yearg  of  independence,  the  British
 crown  still  holds  its  sway  in  India;
 Ashoka  lions  have  yet  to  establish
 their  full  authority  in  Rajasthan
 where  the  court  fee  stamps  bear  the
 facsimile  of  George  VI;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b)  The  Government  of  Rajasthan
 has  been  requested  to  discontinue  the
 sale  of  such  stamps  bearing  the  repro-
 duction  of  the  Crown  and  to  withdraw
 them  from  the  stamp  vendors.

 Activities  of  C.ILA.  in  Jammu  and
 Kashmir

 7975.  SHRI  VIRBHADRA  SINGH.

 SHRI  BANAMALI  BABU:

 Wil  =the  =  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  hag  been  drawn  to  the  news
 report  on  25th  March,  974  that
 American  C.LA,  Organisation  is  trying
 to  create  trouble  in  Jammu  and  Kash-
 mir  State;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN);  (a)  and  (b).
 Government  have  geen  the  relevant
 news-report,  The  Himalayan  Alpine
 Association  of  Japan  have  sought  the
 permission  of  the  Government  of
 Jammu  and  Kashmir  to  build  a  Cen-
 tre  as  well  as  a  Youth  and  Moun-
 taineers  Hostel  for  Japanese  people  in
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 Jammu  and  Kashmir.  The  matter  is
 under  consideration.

 Telephone  Service  in  Tripura

 7976,  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  trunk  calls  and  internal
 calls  are  not  properly  attended  to  by
 the  P  &  T.  Department  of  Tripura;
 and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  improve  the  situa-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF,  SHER  SINGH):  (a)  and  (b).
 The  local  callg  and  trunk  calls  in  all
 the  telephone  exchanges  in  Tripura
 (the  main  exchange  at  Agartala  and
 i2  other  cmaller  exchanges  in  the
 State)  are  being  attended  to  satisfac-
 torily.  For  a  brief  period  of  about  a
 fortnight  from  end  November  to
 Middle  of  December,  1973,  there  was
 some  deterioration  in  the  performance
 due  to  staff  agitations.

 Agartala  39  connected  to  Shillong
 and  to  the  other  smalicr  exchanges
 through  overhead  trunk  alignments.
 Due  to  the  difficult  terrain  which  is
 also  subjected  to  frequent  land  slides
 the  telecommunication  services  in  this
 area  at  times  get  disrupted.  Except
 for  such  occasional  disruptions,  the

 trunk  services  are  satisfactory.

 A  microwave  link  connecting  Agar-
 tala  with  Shillong  is  under  installation
 and  is  expected  to  be  commissioned
 shortly.  With  its  commissioning,
 Agartala  will  be  connected  to  the

 National  network  over  microwave/
 coaxial  routeg  and  the  efficiency  of
 trunk  traffic  from  Tripura  to  the  rest

 of  India  would  improve  considerably
 thereafter.
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 Difficult  areas  allowance  to  P.&.T.
 Employees  in  Tripura

 7977.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  difficult  area  allowance
 fs  given  to  the  Post  and  Telegraph
 employees  of  Tiipura;

 (b)  whether  it  hag  been  sanctioned
 for  the  current  year;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF  SHER  SINGH).  (a)  At  pre-
 sent  no  It  was  being  paid  upto
 28-2-1973  with  the  approval  of  Minis-
 try  of  Finance.

 (b)  No,

 fc)  The  question
 consideration.

 is  still  under

 Payment  of  floog  allowance  to  P.  &  'T.
 Employees  in  Tripura

 7978.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  a  flood  allowance  was
 granted  to  the  P.  &  T.  employees  of
 Tripura;  and

 (b)  when  it  was  granted  and  the
 reasons  why  it  hag  not  yet  been  dis-
 bursed?

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  and  (b).
 Rules  do  not  provide  for  the  grant  of
 flood  allowance  However,  P&T  em-
 ployees  affected  hy  floods  in  Tripura
 were  sanctioned  on  21-12-73  an
 advance  equal  to  one  month’s  pay
 limited  to  Rs.  500/-  The  amount  of
 advance  has  already  been  disbursed  to
 all  ehgible  applicants.

 24,  4974  Written  Answers  104

 Promotion  of  persons  belonging  to  8.0.
 and  S.T.  to  posts  of  Inspectors

 7979.  SHRI  SHASHI  BHUSHAN;

 SHRI  NAWAL  KISHORE
 SINHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 5365  dated  the  19th.  December,  4973
 and  state:

 (a)  whethe:  the  6  persons  belonging
 fo  Scheduled  Castes  included  in  the
 list  of  84  names  of  Sub-Inspectors  for
 promotion  to  the  posts  of  Inspectors
 fulfil  the  reserved  quota  for  Schedul-
 ed  Castes;

 (b)  7  not,  the  steps  taken  or  pro-
 posed  to  be  taken  to  see  that  the  quota
 reserved  for  them  is  filled;  and

 (c)  whether  the  clarification  which
 was  sought  from  the  Delhi  Adminis-
 tration  in  this  regard  has  since  been
 received  and  if  so,  the  particulars
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN)  (a)  No,  Sir.

 (b)  ang  (c)  The  Delhi  Administra-
 tion  have  informed  that  the  reserved
 vacancies  have  been  carried  forward
 to  the  next  recruitment  year  and  they
 will)  be  filled  as  soon  as  eligible  and
 suitable  candidates  belonging  to  the
 Scheduled  Castes  become  available.

 Arrests  of  hoarders,  blackmarketsors
 ang  adulterators  under  D.LR.  and

 MIS.A.

 7980.  SHRI  SHASHI  BHUSHAN:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  break  up  of  the  State-wise
 figures  of  the  adulterators,  hoarders,
 black-marketeers  anq  other  persons

 —
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 connecteq  with  malpractices  in  trade
 and  business  arrested  under  (i)
 MIS.A.  and  (if)  D.LR.  from  ist  Dec-
 ember,  973  to  3lst  March.  ‘1974;

 (b)  the  action  taken  against  each
 such  persons;  and

 (९)  the  other  measures  undertaken
 by  Government  to  deal  with  adultera-
 tors,  hoarders  ang  black-marketeers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN);  (a)  and  (b).
 The  information  is  being  collected  and
 ‘will  be  laid  on  the  Table  of  the  House.

 (c)  The  State  Governments  have
 been  advised  to  enforce  vigorously  the
 various  food  control  orders  strengthen
 their  machinery  for  dealing  with
 blackmarketeers  and  hoarders,  to
 ensure  observance  of  the  stock  jimits
 determined  by  Government  and,
 where  necessary,  to  invoke  the  pro-
 vusions  of  the  DIR  and  the  Mainten-
 unce  of  Internal  Security  Act  with  a
 view  to  disgorging  hoarded  —  stocks.
 ‘The  Government  are  also  examining
 the  question  of  amending  the  Essen-
 txal  Commodities  Act,  1955,  and  the
 Prevention  of  Food  Adulteration  Act,
 954  to  make  the  provisions  more
 effective  and  stringent  and  to  provide
 for  more  deterrent  punishments  to
 the  offenders.

 Promotion  of  Sub-InsPectors  in  Delhi
 Police

 ‘7981,  SHRI  SHASHI  BHUSHAN:
 Wil)  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  seniority  of  candi-
 dates  in  Delhi  Police  for  promotion  te
 Inspectors  from  Sub-Inspectors  is
 ignored  and  the  selection  is  made  on
 pick  and  choose  basig  when  the  scnior

 persons  fulfil  all  the  qualifications  for
 promotion  ang  their  service  records
 are  also  satisfactory;

 (b)  if  so,  reasons  for  ignoring  Sche-
 duled  Caste  Sub-Inspectors  of  966  and
 selecting  persons  of  4967  for  promotion
 to  the  posts  of  Inspectors;  and

 (c)  whether  it  would  be  ensured  to
 adhere  to  strict  seniority  when  the
 service  record  is  satisfactory  80  as  to
 remove  frustration?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H.  MOHSIN):  (a)  to  (c).
 The  criteria  for  promotion  to  the  rank
 of  Inspector  in  the  Delhi  Police  is
 prescribed  in  sub-rule  (l)  of  rule  3.l
 of  the  Punjab  Police  Rules  1984,
 framed  under  section  7  of  the  Police
 Act,  ‘1961,  and  made  applicable  to
 Delhi.  The  rule  reads  as  follows'—

 “Promotiois  from  one  rank  to
 another  and  from  one  grade  to
 another  mn  the  same  rank  shall  be
 made  by  selection  tempered  by
 seniority  Efficiency  and  honesty
 shall  be  the  main  facts  governing
 selection.  Specific  qualifications
 whether  m  the  nature  of  traming
 courses  passed  or  practical  experi-
 ence,  shall  be  carefully  considered
 in  each  case.  When  the  qualifica-
 tion  of  two  officers  are  otherwise
 equal,  the  senior  shall  be  promoted.
 This  rule  doeg  not  effect  increments
 within  a  time  scale.”

 A  Departmental  Promotion  Com-
 mittee  presided  over  by  the  Inspector
 General  of  Police,  Delhi  and  having
 two  Deputy  Inspectors  General  of
 Police  as  members  selects  persons  for
 such  appointment  strictly  according
 to  the  statutory  criteria.

 The  Deairtment  Piomotion  Com-
 wittee  which  assembled  on  28th  and
 3ist  August,  1978,  selected  persons  for
 promotion  by  merit.  Persons  found
 unsuitable  were  ignored.
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 Grant  of  pension  to  Freedom  Fighters

 7982.  SHRI  SWAMI  BRAHMA-
 NANDJI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  and  addresses  of
 Freedom  Fighters  whose  widows  and
 dependents  are  in  receipt  of  monthly
 pension  from  the  Central  Government
 and  the  ages  and  addresses  of  the
 recipients;

 (b)  the  names  and  other  particulars
 of  those  martyrs,  and  freedom  fighters
 whose  widows  and  or  dependents  have
 also  dieq  after  the  sanction  of  the
 pension  to  the  latter  by  the  Central
 Government  and  the  period  of  pension
 enjoyed  by  each  of  them;  and

 a)  the  names,  ages,  addresses  and
 other  particulars  of  martyrs  and  free-
 dom  fighters  whose  widows  or  depen-
 dents  did  not  at  all  get  any  pension
 from  the  Central  Government  having
 died  after  the  submission  of  their  ap-
 plications;  the  date  of  submission  of
 the  pensions  application  and  the  date
 cf  death  of  each?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 The  information  asked  for  is  not
 readily  available.  However,  out  of
 -1,98,093,  applications  received  till  31-3-
 1974,  1,19 373  have  been  finally  dis-
 posed  of.  These  include  76,651  appli-
 cations  approved  for  grant  of  pension,
 28,615,  rejected  and  7407  filed  for
 non-receipt  of  requisite  information
 for  considerable  time.  78,720  cases
 are  pending  as  they  are  incomplete.

 On  receipt  of  reports  of  deaths  of
 recipients  of  pension  prompt  action  to
 sanction  pension  to  the  surviving  eli-
 gible  dependents  of  the  freedom
 fighter  or  their  widows,  is  taken.
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 विभा गेस तर
 डाक  हरकारों  (Fo  डो०  एम०  सी)

 फूंको  महंगाई
 भत्ते

 का  भुगतान
 ae

 7983.  Sto  लक्ष्मीनारायण  पांडेय  :

 क्या  सच  र  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभागेत्तर  डाक  हरकारों
 (ईडी एमसी)  द्वारा  महंगाई  भत्ता

 बनाये  जाने  की  मांग  की  है  ;

 (ख)  कया  जिला  मंदसौर.  मध्य  प्रदेश
 में  अनेक  हरकारो  को  अगस्त,  972  तथा

 i  भ्रक्तूबर,  973  को  बढ़ाई  गई  धनराशि
 प्राप्त  नही  हुई  है  ,  श्र

 (ग)  यदि  हा,  तो  इसके  क्‍या  कारण  है  ?

 संसार  मंत्रालय  में  राज्य  मंत्री
 (प्रो०  शेर  सिह)  (क)  से  (ग)
 सूचना  एकत्न  किया  रही  है  जोर  इसे
 सभा-पटल  पर  रख  दिया  जाएगा।

 Representation  of  small  scale  indusiries
 against  entry  of  large  industries  in

 export  oriented  industries

 7985.  SHRI  SHRIKISHAN  MODI:
 Will  the  Mnunister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  bigger  industries  are
 allowed  to  enter  into  areas  of  produc-
 tion  reserved  for  them  in  the  name  of
 exports,  and

 (b)  if  so,  whether  small  scale  indus-
 tries  had  represented  against  it?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE.
 AND  TECHNOLOGY  (SHRI  c.
 SUBRAMANIAM):  (a)  and  (b).  In
 the  interest  of  stepping  up  exports,
 units  other  than  small-scale  units  can
 be  considered  for  expansion  or  crea-
 tion  of  new  capacities  in  respect  of
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 items  reserved  for  the  small  scale
 sector,  if  they  undertake  an  export
 obligation  of  a  minimum  of  75  per
 cent  of  the  new  or  additional  produc-
 tion.  It  will  however,  be  ensured
 that  the  proportion  allowed  for  indi-
 genous  caleg  is  not  so  large  as  to
 swamp  the  small  scale  units,  No
 ‘general  representation  in  this  regard
 has  been  received  but  representations
 in  individuals  cases,  as  and  when
 received,  are  dealt  with  on  merits,

 Scheme  from  Kerala  Government  for
 development  of  tribals  in  Munnar,

 Attappady,  Kasargod  and  Wynad

 7986,  SHRI  A.  K.  GOPALAN:  Wil
 the  Minster  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a}  whether  Kerala  Government
 have  submitted  a  scheme  for  the  deve-
 lopment  of  Tribals  in  Munnar,  Attap-
 pady,  Kasargod  and  Wynad  for  the
 approval  of  Central  Government;

 (b)  if  so,  the  main  features  thereof;
 and

 Govern- (c)  the  action  taken  by
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes  Sir.

 (b)  The  Govt  of  Kerala  has  pro-
 posed  special  area  and  tribal  develop-
 ment  programme  costing  Rs.  70  Crores
 during  the  5th  Five  Year  Plan  for  the
 following  areas:—

 Rs.  in
 crores)

 I.  Idikki  9°82
 a  Attapadi  .  s

 - 3.
 wand  Ch

 0°
 4.  (North  and  South)  Io"  35
 5.  5°00
 6  Western  Ghat  areas  20°00
 7.  Additive  employment

 Schemes  वि  10°00:

 TOTAL  :  7073

 (c)  No  decision  has  yet  been  taken.

 Establishment  of  a  unit  of  LT.  at
 Palghat  (Kerala)

 7987.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in  the
 establishment  of  a  unit  of  Indian  Tele-
 phone  Industries  at  Palghat,  Kerala;
 and

 (b)  when  the  unit  ig  likely  to  be
 established?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  and  (b)
 The  final  decision  to  set  up  a  unit  of
 Indian  Telephone  Industries  at  Pal-
 ghat  has  been  taken  recently  and  the
 Indian  Telephone  Industries  are  tak-
 ing  necessary  action  to  set  up  the
 factory,  ie.  taking  possession  of  the
 land  from  the  State  Government,
 design  of  the  buildings,  etc.  etc.  There
 has  been  no  delay  in  the  programme
 of  unit  being  established.

 Independent  Status  for  Precision  Ins-
 truments  Project,  Palghat

 7988.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  will  consi-
 der  to  give  the  Status  as  an  indepen-
 dent  for  the  Precision  Instruments
 Project,  Palghat;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 No,  Sir.

 (b)  Does  not  arise
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 Coordinated  plan  fer  solentific  and
 economic  development

 7989.  SHRI  S.  A,  MURUGANAN-
 THAM:  Will  the  Minister  af
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  formulate  a  coordinated  plan
 for  scientific  and  economic  develop-
 ment;  and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.  A
 comprehensive  Science  and  Techno-
 logy  Plan  as  an  integral  part  of  the
 Fifth  Five  Year  Plan  hag  been  for-
 mulated  after  incorporating  selected
 Science  and  Technology  programmes
 identified  by  the  National  Committee
 on  Science  &  Technology,

 (b)  The  broad  features  are  brought
 out  in  the  chapter  on  Science  &
 Technology  and  other  relevant  sectoral
 chapters  of  the  Draft  Fifth  Five  Year
 Plan  (1974—79)  Vol  IT  which  has
 heen  already  placed  on  the  Table  of
 the  House.

 Taking  over  of  foreign  shares  in  LT...
 Ltd,  Bangalore

 7990.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  594  on  the  i4th  November,
 973  regarding  taking  over  of  foreign
 shares  in  Indian  Telephone  Industries
 Limited,  Bangalore  and  state:

 (a)  whether  the  matter  hag  since
 becn  considered;  and

 (b)  if  so,  the  main  features  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  and  (b).
 ‘The  matter  is  still  under  Govern-
 ment’s  consideration,

 Research  and  Development  unit  for
 paper  industry

 7991,  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  be
 pleased  to  state;

 (a)  whether  a  proposal  for  the  es-
 tablishment  of  a  Research  and  Deve-
 lopment  Unit  for  paper  industry  was
 under  consideration  of  Government;

 (b)  if  so,  whether  a  final  decision
 has  since  been  taken  in  the  matter;  and

 (c)  if  so,  the  salient  features  there-
 cf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  8.  RANA):  (a)
 Yes  Sir.  The  question  of  setting  up
 of  a  Research  and  Development  Board
 on  paper  and  pulp  industries  is  eng-
 aging  Government's  attention.

 (b)  The  fina]  decision  in  the  matter
 is  expected  soon.

 (c)  Following  are  the  salient  fea-
 tures  of  the  Board:—

 (i)  To  coordinate  the  R  &  D  acti-
 vities  and  formulate  general
 policy  on  rsearch  and  deve-
 lopment:

 (a)  to  finance  various  research  and
 development  projects;
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 (iii)  to  finance  Research  and  Deve-
 lopment  work  in  various
 research  institutions  in  the
 country  including  the  Central
 Research  Institute  proposed  to
 be  set  up  and  provide  neces-
 sary  funds  for  meeting  such
 research  and  development
 work  from  the  cess  collected
 by  it.

 (iv)  to  appraise  the  working  of
 the  Research  Institutions.

 (v)  to  augment  the  existing  faci-
 Jities  in  the  various  research
 organisations.

 Provision  of  New  Telephone  appara.
 tas  for  telephone  subscribers

 7992.  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  new  telephone  appara-
 tus  is  provided  to  a  new  telephone  sub-
 scriber;

 (b)  whether  old  and  repaired  tele-
 phone  apparatus  were  supplied  to  new
 subscribers  from  Connaught  Place
 Exchange  during  1972;  and

 (c)  whether  those  old  and  repaired
 telephone  instruments  would  be  chang-
 ed  by  new  ones  as  gencrally  they  are
 defective;  if  so,  when  and  if  not  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  to  (०).
 Whenever  a  new  connection  is  opened,
 3  good  and  fully  serviceable  telephone
 mstrument  ig  installed.  Such  instru-
 ments  are  sometimes  new  and  some-
 ‘imes  fully  tested  and  repaired  ones.
 All  defective  instruments  are  always
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 repaired  or  changed.  Serviceable
 instruments  recovered  from  subscri-
 bers  on  closure  or  shifts  of  telephones
 have  necessarily  to  be  reused.

 Expansion  of  Pure  Drinks  Ltd.

 7993.  SHRI  INDARJIT  GUPTA:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  M/s.  Pure  Drinks  Ltd.
 has  sought  and  obtained  Government
 sanction  for  diversification  and  expan-
 sion  of  their  production  from  Coca-
 Cola  to  Fanta  Orange  and  Fanta  Grape
 brands  of  bottled  drinks;

 (b)  whether  introduction  of  these
 varieties  has  led  to  ६  rise  in  the  Coca-
 Cola  Export  Corporation’s  foreign  re-
 inittances  from  India;  and

 (c)  whether  thig  foreign  company’s
 incursion  into  the  field  of  orange  and
 grape  flavoured  drinks  is  considered
 essentis]  for  the  country’s  develop-
 ment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 M/s,  Pure  Drinks  (New  Delhi)  Pvt.
 Ltd.,  New  Delhi,  which  is  a  00  per
 cent  Indian  company,  hold  industrial
 licence  for  bottling  soft  drinks  imclu-
 ding  Coca  Cola.  No  separate  permis-
 sion  is  either  required  or  has  been
 granted  to  this  Company  for  produc-
 tion  of  Fanta  Orange  and  Fanta  Grape
 brands  of  bottled  drinks.

 (b)  Precise  information
 regard  is  not  available

 in  this

 (c)  Manufactute  of  beverage  con-
 centrates  is  a  non-scheduled  and  non-
 vriority  industry  and  appropriate
 restrictions  have  been  and  are  being
 placed  on  foreign  exchange  allocation
 to  and  remittances  by  M/s.  Coca  Cola
 Export  Corporation.
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 Research  on  problems  relating  to
 energy-crisis

 7994.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  CSIR  has  been  dir-
 ected  by  Government  to  focus  research
 in  its  relevant  laboratories  on  problems
 relating  to  the  energy-crisis;

 (b)  if  so,  how  many  such  research
 projects  have  been  undertaken  and  in
 what  specific  fields;  and

 (c)  what  are  the  industria]  units
 functicning  at  present  on  the  basis  of
 technical  know-how  developed  in  the
 CSIR  Laboratories?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  ‘TECHNOLOGY  (SHRI  c.
 SUBRAMANIAM):  (a)  Yes,  Sir.

 (b)  Emphasis  as.  bemg  laid  on  and

 priority  is  being  given  to:

 (l)  Utilsaton  of  the  major  indi-
 genous  source,  namely  coal,
 for  production  of  fuel  gas  and
 liquid  fuels  as  substitutes  for
 petroleum  products.

 (2)  Conservation  in  the  use  of
 petroleum  products  by  improv~-
 ments  of  efficiency  and  reduc-
 tion  of  waste.

 (3)  Long  term  programmes  for
 utilization  of  energy  sources
 (M.HLD.,  Solar  energy,  Geother-
 mal  energy,  Wind  Power  etc.).

 (4)  Production  of  fuels  (Gassous
 and  Liquid)  from  waste  mate-
 rials.

 (c)  The  position  is  given  below:

 (I)  Regional  Research  Laboratory
 (RRL)  Hyderabad

 Low  Temperature  Carbonisation  of
 non-caking  coals,  The  Public  Invest-
 ment  Board  has  sanctioned  the  first
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 Plant  based  on  this  process  and  Singa-
 reni  Collieries  have  been  assigned  the
 task  of  promoting  this  venture  till  a
 new  company  is  formed.

 (II)  Indian  Institute  of  Petroleum,
 Dehra  Dun

 (i)  Re-refining  of  used  lubricating
 oil  licensed  to  26  parties,

 (ii)  Hydrodesulphurisation  _  distil-
 late  fuels  licensed  to  5  parties  out  of
 which  2  are  in  operation.

 (iil)  Catalytic  reforming  of  naph-
 that  licensed  to  2-parties,  yet  to  go  into
 production.

 hydrogenation  of
 one

 (iv)  Selective
 pyrolysis  gasoline—licensed  to
 party.

 (v)  Production  of  white  oils-licens-
 eq  to  one  purty.

 (vy)  Production  of  Microcrystalline
 waxes  from  crude  oj]  tank  bottoms—
 licensed  to  one  party  in  under  pro-
 gress

 (Im)  Central  Building  Research  Insti-
 tute,  Roorkee.

 Solar  Heater  released  to  one  party
 and  is  als>  being  released  to  another
 party.

 (IV)  Central  Salt  &  Marine  Chemicals
 Research  Institute,  Bhavnagar

 The  detailed  drawings  etc,  of  the
 device  have  been  released  to  four
 parties  for  the  fabrication  of  solar
 still  for  their  captive  use.

 Clogure  of  small  plastic  industry

 7995.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  te
 state:

 (a)  whether  he  is  aware  that  sinc¢
 the  Budget  proposals  for  1974-75,  thé
 manufacturers  of  plastic  raw  materials
 have  suspended  their  sales  and  sup-
 plies;



 गाव  Written  Answers  VAISAKHA  4,  896  (SAKA)  Written  Answers

 (b)  if  so,  whether  this  has  led  to
 imminent  closure  of  small-scale  manu-
 facturers  of  plastic  goods  and  threaten-~
 ed  unemployment  of  nearly  50,000  per-
 sons  in  West  Bengal  alone;  and

 (९)  action  proposed  to  be  taken  in
 the  motter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Suspension  of  sales
 and  supplies  of  plastic  raw  materials
 by  the  manufacturers  has  not  been
 reported  to  the  Government.

 (b)  and  (ec),  It  is  a  fact  that  there
 ig  a  general  shortage  in  the  availabi-
 hty  of  plastic  raw  materals  Efforts
 ate  being  :nade  by  the  Government  to
 make  additional  allocation  of  raw
 materiais  to  the  small  scale  units
 ‘yeluding  those  in  West  Bengal,
 depending  upon  availabilty.

 स्थायी  एवं  भ्र स्थायी  केन्द्रीय  सरकारी
 कर्मचारियों  की  संख्या

 7996.  श्री  जगन्नाथ  राव  जोशी  :  क्‍या
 प्रधान  मंत्री  यह  बनने  की  तय  करेगे  कि

 ग्रह

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों

 की  कुल  संख्या क्या  है;  और

 (ख)  उन  में  से  कितने  स्थायी  हैं  और

 कितने  ऐसे  हैं  जिन्होने  0,  20  कौर  25  वर्षों  की
 सेवा  कर  ली  है  परन्तु  फिर  भी  वे  अस्थायी  है  ?

 गृह  मंत्रालय  तथा  कामिक  विभाग  में

 राज्य  मंत्री  (शो राम  निवास  मिर्ज़ा):  (क)
 मिलता.  पुनर्वास  मंत्रालय  कौ  रोजगार  तथा

 प्रशिक्षण  मह्  निदेश  लय  “केन्द्रीय  सरकार  के

 कर्मचरियों  की  जनमाया  मज़ामीन  करने

 के  लिये  प्रतिवर्ष  केन्द्रीय  सरकार  के  स्थायी

 सभा  अस्थाप्री  कमंच्रारियों  क ेसबब  मे  आंकड

 एक्ब्रित  ओर  साबित  करता  है।  3.  मार्च

 Loz  की  उक्त  गणना  के  अनुसार,  केन्द्रीय

 सरकार  के  अधीन  स्थायी  तथा  अस्थायी  कर्म-

 चोरियों  के  झा कड़े  निम्नलिखित  थे

 ae  कर्मचारियों  की  कुल  समय  स्थायी  प्र स्थायी.  कर्मचारियों  की  कुल  संख्या
 के  आधार  पर  स्थायी

 कर्म चा  रियो  की  प्रतिशतता

 31-3-71  26,98,657,  9,99,946  698,711  74.4

 (a)  अस्थियों  सरकारी  कर्मचारियों की

 संख्या"”  के  ब्यौरे  उनके  द्वारा  की  गई  सेवा  के  वर्षों

 की  संख्या  के  अनुसार,  निकाल  उपलब्ध  नही  है।

 फिर  नो,  इस  सम्बन्ध  में  पशु  कहा  ज  सकता  है

 कि  अ्रस्थायी  केन्द्रीय  सरकारी  कर्मचारियों  का

 स्थायीकरण  भारत  सरकार  के  विभिन्न  मंत्रा-

 लगो/विभागो  के  अधो  सक्षम  प्राधिकारियों

 द्वारा  उन  रिक्तियों  पर  किया  जाता  है  जी

 अस्थायी  पदो  पर,  अबवा  अस्थायी  पदों  के

 स्थायी  पदों  में  बदले  जाने  पर  उत्पन्न  ऐसी

 कोई  व्यवस्था  नही  है  कि  भ्रस्था्यी  सरकारी
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 कर्मचारियों  को,  कुछ  निश्चित  वर्ष
 की  सेवा  परी  कर  लेने  के  ब  द  स्थायी  कर  ही
 दिया  जाये  7  प्रत्येक  प्रतिष्ठान  में  भी  स्थिति
 उस  प्रतिष्ठान  के  स्थायी  अथवा  पूर्णतः
 होने  पर  भिन्न-भित  होती  है।  तदनुसार,
 प्रश्नों  माया  गई  सूचना  को  न  एकत्रित

 ही  किया  जा  रहा  है  कौर  न  उसे  रखा  ही
 जा  रहा  है  ।

 Forces  that  fomented  trouble  ‘n
 Gujarat  and  Biher

 7997.  SHRI  JAGANNATHRAO
 JOSHI:

 SHRI  NARENDRA  SINGH:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  number  of  persons  convicted  by
 Courts  of  Law  for  comm*tting  vio-
 lence,  arson  and  loot  in  the  recent
 distui  bance,  in  Gujarat  and  Bihar  in
 ‘1974,

 (b)  how  many  of  such  convicted  per-
 song  were  members  of  different  poli-
 tical  patties  or  non-political  parties;

 (९)  names  of  such  parties  and  num-
 bers  cf  such  persons  belonging  to  cach
 party;

 (d)  names  of  M.Ps.  or  ML.As.  or
 M.L.Cs.  who  were  arrested  committing
 violence,  arson  or  loot  in  Gujarat/
 Bihar  and  their  party  affiliations;  and

 (e)  to  which  political  party  or  stu-
 dents  organization  the  leaders  of  that
 mob  belonged  which  attacked  the
 Patna  Office  of  Searchlight?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  ह २३  MONSIN)  (a)  ७  (e).
 Jetailed  mformation  m  this  regard  is
 heing  enllected  from  the  State  Gov-
 ernments  concerned  and  will  be  placed
 cn  the  Table  of  the  House.
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 Cazes  ०  involvement  of  BSS,  and
 CPL  in  Acts  of  Violence

 7998.  SHRI  JAGANNATHRAO
 JOSHI;

 SHRI  NARENDRA  SINGH:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  such  cases  wherein  Courts  of  Law
 have  decided  that  the  Rashtriya
 Swayamsevak  Sangh  (RS.S.)  has
 been  responsible  for  acts  of  violence
 Statewise  and  if  so,  the  facte  thereof;
 and

 (b)  whether  Government  are  also
 aware  of  cases  wherein  members  of
 Communist  Party  of  India  have  been
 held  guilty  for  acto  of  violence  State-
 wise  and  if  so,  the  facts  thereof?

 TIE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN|  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 WIRDHA)  (a)  and  (b)  Facts  are
 Vong  ascertained

 Allocations  to  States  to  implement
 Old  Age  Pension  Schemes  ip  Fifth

 Plan

 7999  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Government  have  al-
 located  fund  for  cach  of  the  States
 for  the  Futh  Five  Year  Plan  to  im-
 plement  the  schemes  of  old  age  pen-
 sion  for  persons  having  no  source  of
 livehhood,  and

 (9)  if  so,  the  total  amount  alloca-
 ted  to  each  nf  the  States  and  the  main
 features  of  the  schemes  formulated
 for  the  purpose?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  Central
 Government  is  not  contemplating  to
 provide  funds  in  the  Fifth  Plan  to
 States  for  the  old  age  pension  scheme.
 However,  the  States  are  being  advised
 to  include  such  scheme  in  their  State
 Plans  within  the  allocations  made  for
 Social  Welfare  Sector  for  States.

 (b)  Does  not  arise,

 Price  og  Wrist  Watches

 8000.  SHRI  VEKHARIA:  wWull  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state.

 (a)  whether  Government  have  put
 any  ceiling  on  the  price  of  wrist
 watches  while  issuing  the  licences  for
 manufactuiing  watches;  and

 (b)  if  80,
 licence-wise?

 the  amount  thereof

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  8.  RANA):  (a)
 end  (hb).  Watch  is  not  an  Industry
 included  in  the  first  Schedule  to  the
 Industries  (Development  and  Regula-
 tion)  Act  and  no  licence  has,  there-
 fore  been  issued  to  any  party  for
 manufacture  of  wrist  watches  Gov-
 ernment  have  not  put  any  ceiling  on
 the  price  of  wrist  watches  while
 approving  of  schemeg  of  various
 parties,

 Application  for  Licence  from  Smug-
 sler  ter  setting  up  of  Wrist  Watch

 Factory

 8001,  SHRI  VEKHARIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  any  application  has
 been  made  by  a  known  smuggler  for
 the  licence  for  setting  up  wrist  watch
 factory  with  foreign  collaboration  in
 India;  ang
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 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  8,  RANA):  (a)
 und  (b).  Watch  is  not  an  industry
 included  in  the  first  Schedule  to  the
 Industries  (Development  ang  Regula-
 tion)  Act  and  no  licence  is  therefore,
 required  for  setting  up  a  writ  watch
 factory.

 It  38  not  possible  from  the  applica-
 tiong  for  foreign  collaboration  and
 -mnort  of  capital  goods  to  know  if  an
 applicant  is  9  smuggler  and  there  is
 no  informatior  that  any  of  the  appll-
 eceants  whose  schemes  have  been
 aprroved  is  a  smuggler.

 APplications  for  setting  up  Industries
 in  Junagarh  (Gujarat)

 8002.  SHRI  VEKHARIA:  Wul  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  for  setting  up  industries  in  the
 backward  districts  of  Junagarh  in
 Gujarat  State;

 (b)  the  names  of  such  industries
 for  which  applications  have  been  re-
 ceived  along  with  the  date  of  the  re-
 ceipt  of  such  applications  in  each
 case;

 (९)  the  action  taken  by  Government
 thereon;  and

 (d)  the  number  of  applicafions  still
 pending  and  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  to  (a).  As  per
 the  records  maintained  in  the  Minis-
 try  of  Industrial  Development,  Secre-
 tariat  for  Inaustrial  Approvals,  since
 January,  ‘7l',  seven  complete  applica-
 tions  for  setting  up  of  industries  in



 323  Written  Answers

 the  District  of  Junagarh  (Gujarat)
 lave  been  received.

 The  details  of  the  &pplications  dis-
 posed  of  are  given  in  the  attached
 statement.  Every  effort  is  being
 made  to  clear  the  two  applications
 which  are  pending  Details  of  pend-
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 ing  applications  are  not  normally  dis-
 closed.

 Statement

 Industrial  Licence  Applications  for
 Fstablishment  of  New  Undertakings
 in  the  District  Junagarh.

 Sl.  CLP  No.  Name  of  the  Undertaking  Item  of  Mfg.  Position
 No.  &  Date
 a

 3  4  2  3  4  5

 x  17tf{CLP/71  Mis.  Deepak  Industries,  Vegetable  Ghee  Pnma  Facie  Rejection
 (2I-1-71  Junagarh.  issued  on  II-I-72.

 ater
 2  36:9/CLP/72.  M/s.  GujaratAgroIndus-  Mango  Powder,  Letter  of  intent  issued  on Mango  Powder,  §  Letter  of  intent  issued  on

 Paria
 ;

 ia  Corpn.  5  Chiku  Powder,  26-2-73
 Abmedabad  Banana  Powder

 etc.

 3  385/CLP/73_  The  Gujarat  State  Fede-  Cotton  Yarn.  Industrial  Licence  issued
 24-2-73  ration  of  ve  00  I7-I0-73

 Spinning  Meta td.

 4  2469/CLP/73  Saurashtra  Minerals  White  Cement  Letter  of  intent  issued  on
 (22-10-73  Pvt.  Ltd..  Porbander  6-4-74.

 Cotton  Yarn.  Industrial  Licence  issued 5  3I06/ILS/73  Guyarat  State  Federation
 I9-32-73  of  Co-operatve  Spin-

 ming  Mills  Ltd.,  Por-
 bander,  Junagarh.

 On  (30-3-74

 राष्ट्रपति,  प्रधानमत्री  और  गह  मंत्री  को

 गुजरात  के  छानो  ट्वह्रा  दिया  गया  शामत

 8004.  श*#ी  शंकर  ख़्याल  सिंह :
 बया  गट  मिलती  सह  बताने  नदी  कृ  ता  7  रंगे  वि

 क्)  कसा  विगत  दिनों  में  गुजरात  के
 नागरिकों  तथा  छात्रों  के  विभिन्न  दलों  ने

 राष्ट्रपति  प्रधान  मंत्री  अर  गह  मंत्री  से  राज-
 धानी  में  मुलाकात  की  थी  और  कोई  ज्ञापन
 दिया  था.  और

 (ख)  सदी  हा,  तो  ज्ञापन  की  मुख्य
 जाते  ब्या  है मौर  इस  बे  में  सरकार  द्वारा
 क्या  कार्यवाही  की  गई  है  ?

 गृह  मंत्रालय  में  उप-मंत्री  (श्री  एफ०
 एच०  मोहसिन)  शरार  ग्र)  नवनिर्माण
 युवक  समिति,  गुजरात  के  एज  प्रतिनिधि

 मण्डल  और  बड़ौद  के  एम.  एस०  राव  विश्व-
 विद्यालय  के  छात्रों  केएक  ल  ने  रमण'
 6  और  मारे,  चप्  LE  को  राष्ट्रपति  को

 ज्ञापन  दिये।  नागाओं  ग्रेवाल  छात्रों  के
 दलो  ने  जा  प्रधानमत्री  म्रथवा  गह  मी  से
 मिले  थे  उनका  गुजरात  ह  सम्बन्धित  कोई
 ज्ञापन  नहीं  दिया  ज्ञापन  में  मुख्य  माग  (a)
 राज्य  विधान  सभा  भग  करने,  (2)  पुलिस
 गोली  बारी  व  तथा  कथित  पुलिस  ज्याद्ियो
 की  न्यायिक  जाच  चरने  प्राग  हवातो  के
 झ्राश्चितों  को  मुआवजा  देत,  ओर  (3)  चिमन
 भाई  पटेल  मंत्रिमंडल  के  वि  वध  भ्रष्टाचार
 के  प्रा रोपो  की  न्यायिक  जाच  करने  के  लिए
 थी।  पुलिस  कार्यवाही  से  विकलांग  व्यक्तियों
 को  रोजगार  की  व्यवस्था,  न्यूनतम  खाद्य  व
 अन्य  अ्रवश्यक  बस्तुम्नों  की  मात्रा  की  सप्लाई
 का  आश्वासन,  प्रत्येक  परिवार  को  भ्राता  वे
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 मौलिक  सुविधाएं,  गरीब  लोगों  को  चिकित्सा

 सहायता,  श्रनिवायें  प्राथमिक  शिक्षा,  कालेज

 शिक्षा  का  सावंभौमिकीफरण,  खेलकूद  व

 खाद्येतर  गतिविधियों  के  लिए  सुविधाएं  तथा

 शौर  अधिक  पॉलीटेक्निक  स्थापना  जैसी

 अन्य  मार्गों  भी  की  गई  है  ।

 2  गुजरात  विधान  सभा  5-3-1974.

 को  भंग  की  गई  थी,  पुलिस  गोलीबारी  और

 तथाकथित  पुलिस  जातियो  की  न्यायिक  जंच

 के  बारे  में,  जैसा  कि  गृह  मंत्रालय  में  राज्य

 मंत्री  ने  (21-2-1974  को  लोक  सभा  में  एक

 ध्यानाकर्षण  प्रस्ताव  पर  बहस  का  उत्तर  देते

 हुए  कहा  था,  पुलिस  की  तथाकथित  ज्यादतियों

 के  सम्बन्ध  में  प्राप्त  शिकायतों  की  पुरी

 तरह  से  जांच  की  जायगी  और  यदि  कोई

 दोषी  पाया  गया  तो  उसके  विरुद्ध  उपयुक्त

 कार्यवाही  की  जायगी  ।  जहां  तक  पुलिस
 गोलीबारी  में  हताहतों  के  भ्र/श्चितों  को  मुआवजे
 का  सम्बन्ध  है,  राज्य  सरकार  ने  सूचित  किया

 है  वे  मुख्य  मं  ती  के,  लीफन्डा  से  ५,000-00

 लग  के  अर्सा  का  500-70  रूपये  और  दे

 रहे  है  .जहां  तक  गिरता  के  भूतपूर्व'  मिश्रणों

 के  ह ग: क  भ्रष्टाचार  के  आरोपों  गैन्स  यक

 जांच  के  सम्बन्ध  है,  यदि  कोर्ट  विशिष्ट  आरोप

 प्रा  होते  हवा  सा मग  पहिया  के  अनुसार
 मामले  की  जांच  की  जायगी  ।  जहां  तक

 अनिवार्य  प्राथमिक  शिक्षा  की  मांग  का  सम्बन्ध

 है,  राज्य  सरकार  ने  सूचित  जिया  है  कि  यह
 राज्य  में  पहले  से  ही  निःशुल्क  है  ।  जवानों  में

 की  गई  न्य  मागों  के  सम्बन्ध  में  राज्य  सरकार

 द्वारा  राज्य  के  साधनों  की  स्थिति  के  समनुरूप
 यथोचित  कार्यवाही  की  जा  रही  है।
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 पटना  के  लिए  नई  टेलीफोन  डायरेक्टरी

 8005.  श्री  शंकर  दयाल  सिंह  :  क्‍या
 संचार  मंत्रों  यह  बताते  की  कृपा  करेगा  कि  :

 (क)  पटना  में  टेलीफोन  इंयरेकक्‍्टरीयों
 का  प्रकाशन  पिछली  बार  कब  हुआ  था  कौर

 पुन:  कब  होगा और

 (खा  टेलीफोन  डायरेक्टरी  कब  प्रकाशन
 साधारणतया  कितने  दिनो  बाद  किया  जाता  है?

 संचार  मंत्रालय  में  राज्य  मंत्री  (प्रो०

 “शोर  सिह)  :  (क)  विहार  डाक-तार

 सकील  की  एक्सचेंजों  ओर  पटना  टेलीफोन
 जिले  की  टेलीफोन  डायरेक्टरी  पिछली  बार

 फरवरी,  1974  8  प्रकाशित  की  गई  थी  1
 आशा  है  कि  डायरेक्टरी  का  अगला  संस्करण

 आगामी  वर्ष  के  प्रारम्भ  में  जारी  कर  दिया

 जाएगा  ।

 (ख)  लगभग  एक  वर्ष  ।

 आईपीएस  अधिकारियों  का  राज्यों  को
 आवंटन

 8006.  श्री  शंकर  दयाल  सिह :  क्‍या

 गह  मंत्री  यह  बताने  की  कृत  करेगे  कि  :

 (क)  भाई  ति  एस  तथा  आई  पी०

 एस०  अधिकारियों  का  राज्यों  में  आवेदन

 किस  आधार  पर  किया  जाता  है  और  इस  समय

 कितने  आई ०  ए  एस>  ओर  झाई०  पी०  एस०

 अ्रधिकारी,  राज्य-एस,  अप वंदित  है;  और

 (ख)  क्‍या  जिन  राज्यों  में  ऐसे  अधिन
 कारियों  की  नियुक्ति  होती  है,  उनकी  क्षेत्रीय

 भाषाओं  का  ज्ञान  उनके  लिये  आवश्यक  होता

 है?
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 गृह  मंत्रालय  मे  उप-मंत्री  (श्री  एफ०

 एच०  मोहसिन)  (%)  इस  नम्र  भारतीय

 पुलिस  सेवा  के  लिये.  निम्नलिखित  पद्धति

 से  नियुक्तियां  की  जाती  हैं;  eT

 (i)  संयुक्त  प्रतियोगी  परिवारों
 तथा  भारतीय  बणा पनिक  सेवा  शादी  (मिली-
 ज्ड  इम  जन्मी  कमान  t  we  संवाद  कमीशन

 ग्रा फीस र्स  )  परीक्षा त्रों  के  चयन  पे  भर्ती  ;
 कौर

 (Gi)  न्य  Ra  सेवा  अधिकारियों

 की  पदोन्नति  क्रय  के  :

 उपरोक्त  (i)  की  पद्धति  के  माध्यम  से

 भर्ती  किए  गए  उम्मीदवारों  के  सम्बन्ध  में,
 सामान्य  और  साथ  ही  राज्य  संवरे/  संयुक्त
 संवर्ग  में  झरिया  कोटा  थें  बध  |  शव

 50  प्रतिशत  रिक्तितर॑र्ण  अन्दर बालों  (इन्स/इ-
 डसे )  द्वारा  भरा  जाती हैं  आर  जेब  Fay

 बालों  (तराउटनइडस्ं)  द्वारा  भरो  जाती  हैं

 दोनों  नोटों  में  इनसाइडर'  रिक्तियों  का

 आवंटन  रैंक  तथा  प्राथमिकता  के  आधार
 पर  किया  जाता  है।  ऑआरउटसाइडर  शक्तियों

 में  सामान्‍य  शूर्प  उम्मीदवारों  के  लिए
 आवंटन  एफ  ऑस्कर  प्रयासों  घर  ग्रा धारित

 है।  आउटसाइड  रिक्तियों  में  अनुसूचित

 जाति/  जनजाति  तथा  महिला  उम्मीदवारों

 के  लिए  ग्रांट  रैंक  तथा  प्राथमिकता  पर

 आधारित  है  ।

 I--974  को  विभिन्‍न  संवर्गों  में

 सीधी  भर्ती  से  आये  उम्मीदवारों  की  (संख्या
 का  एक  विवरण  संलग्न  है।

 क्षेत्रीय  भाषाओं  ज्ञान  झ्ावश्यझ  नहीं  है
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 परन्तु  किसी  राज्य  अथवा  अनेक  राज्यों  के

 संयुक्त  संवर्ग  में  एक  उम्मीदवार  को  झ्रावंटित

 करने  के  बाद  ऐसा  ज्ञान  आवश्यक  है  जी  र--

 उम्मीदवार  को  ज्ञात  प्राप्त  कराया  जाता  है

 (विवरण

 i--974  को  विभिन्न  राज्य  संवर्गों/

 संयुक्त  सूत्रों  में  संगीत  प्रतियोगी  परी-

 क्षात्मों  और  भारतीय  प्रशासनिक  सेवा  आदि

 (रिलीज्ड  इमर्जन्सी  कमीशन/शार्ट  सर्विस

 कमीशन  ्राफीसर्स )  परीक्षात्रों  के  परीक्षा-

 कत  केदार  पर  लिखित  किए  गये  भारतीय

 पुलिस  सेवा  के  अधिकारियों  को  संख्या  का

 विवरण  t

 ऋफाोक  संवर्ग  का  नाम  संख्या

 ह द  दना  प्रदेश  64
 2  aaR Aas  45
 3  बिहार  8]
 4  गुजरात  54
 5  हरियाणा  26
 6  हिमाचल  बरदेई  26
 7  जम्मू  व  कश्मीर  9
 8  केरल  36
 9  मध्य  प्रदेश  33

 0  महाराष्ट्र  00

 il  मणिपुर--तीखुरा  9
 l2  कर्नाटक  59
 13  उड़ीसा  72
 4°  पंजाब  49
 5  राजस्थान  6l
 l6  तमिलनाडु  54
 l7  संघ  राज्य  घेर  46
 i8  उत्तर  प्रदेश  54

 l9  पश्चिम  वं  गाल  i4

 जोड़  ६  205
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 weal  को  आईएएस  अधिकारियों
 झा वंदन  हेतु  कसौटी

 8007.  भी  शंकर  बयान  सिह  :  क्या
 yar  स्त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  राज्यों  को  आई०  ०  एस०  अधि-
 कारियों  का  आवंटन  करने  के  सम्बन्ध  में  इस
 समय  कण  कसौटी  अपनाई  गई  है  और  राज्यो
 को  इस  समय  =  उन-एयर  कितने  अधियारी
 आवंटित  है  ,  और

 (ख  )  क्या  जिस  राज्य  से  उनकी  विरक्ति
 की  जा  रही  है  उसकी  प्रादेशिक  भाषा  ता  जान
 ननके  लिए  अवश्या  है  ?

 गृह  संचालक  तथा  कामिक  विभाग  में  राज्य
 से,  (जी  राम  निवास  र्ा)  (+१)  इस
 समय  भारतीय  प्रशासन-सेव/  में  निम्ब-
 लिखित  पत्तियों  से  नियुक्तियां  की  जाती
 है,  अर्थात

 (ip  सम्मिलित  प्रतियोगिता  चरी-
 कक्षाओं  तथा  प्रतिबंधित  भारतीय
 प्रभा मन  सेवा  शादी  पड़ोसियों
 द्वारा  भर्ती  ।

 (ii)  राज्य  सिल्ली  सेवा  के  अधि-
 कारिया  की  पदोन्नति  तथा  राज्य
 सरकारों के  प्रधान  सेवा  कर
 नके  गैर-  राज्य  सिविल  सेवा

 अधि  नारियों  का  चयन  |

 उपर्युक्त  (i)  को  पद्धति  द्वारा  भर्ती  किये

 गए  उम्मीदवारों  के  संबध  मे  किसी  राज्य  सबसे

 सयुक्त  सबसे  में  साम  तय  तथा  साथ  ही  आरक्षित
 रिक्तियों  के  को  ।  में  रिक्तियां  उसी  र/ज्य  के
 उम्मीदवार  (इनसाइडर  )  मे  से  भरी  जाती

 हैं  जो  so  प्रतिशत  रे  भर  क  ने  हों  ब्रोकर  गच

 रिक्तियों  बहदुरी  उम्मीदवारों  (्र/उटसाइडत )
 में  स ेभरी  जाता  है।  दोनो  ही  प्रकार  के  फोटों
 में  उसी  राज्य  के  उम्मीदवारों  की  रिक्तियों  मे

 507  L.S.—6.

 झ्रावटन  ,  रैंक  तथा  तरजीह  क  आधारपुर
 किया  जाता  है।  बाहरी  उमीदवारों  की
 रिक्तियों  पर  सामान्य  पुरुष  उम्मीदवारों  का
 झाड़न  रोस्टर  प्रणाली  के  भ्राघार  पर  किया
 जाता  है।  बाहरी  उम्मीदवारों,  की  रिक्तियों
 पर  भ्रनुसूचित  जाति  /  अनुसूचित  भ्रादिम
 जाति  तथा  महिला  उम्मीदवारों  का  आवंटन
 उनके  रैक  तथा  तरजीहो  के  भ्राता  पर  किया
 जाता  है  1

 I--974  को  विभिन्‍न  पंबर्गों  में  सीधे
 भर्ती  किए  गए  अधिकारियों  की  सख्या  की
 स्थिति  का  विवरण  संलग्न  है  1

 उपयुक्त  पद्धति  (ii)  के  द्वारा  भर्ती
 किए  गए  उम्मीदवारों  का  श्रावण  उसी  सब
 में  किया  जाता  है  ,जिसके  अधीन  वे  सेवाए  कर
 रहे  हैं

 (@)  राज्यो  की  प्रादेशिक  भाषाओं
 क  ज्ञान  आवंटन  के  लिए  पग्रावश्यक  नहीं  है,
 किन्तु  जब  किसी  उम्मीदवार  का  आवंटन
 किसी  राज्य  अबवा  कई  राज्यो  के  सयुक्त  सिर्फ़
 में  हो  जाता  है  तो  ऐसा  ज्ञान  उनके  लिए  भाव-
 इक  होता  है  कौर  उम्मीदवारों  को  उसका
 ज्ञान  करा  दया  जाता  है  1

 विवरण

 कम  सख्या  संवर्ग  का  नाम  सख्या

 l  आबन्ध  प्रदेश  76

 2  असम-मेघालय  92

 3  बिहार  87

 4  ग्रुजरात  436

 5  हरियाणा  8i

 6  हिमाचल  प्रदेश  57

 भ  चम्मू  सवा  कश्मीर  47

 8  केरल  82
 —_——
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 ऋम'  म्क्पा  सबने  का  नाम  सख्या

 9  मध्य  प्रदेश  200

 30  महाराष्ट्र  207

 4.0  मणिपुर-लिपिका  38

 i2  कर्नाटक  4329

 3°  नागालैंड  24

 l4  उड़ीसा  24

 5  पंजाब  702

 6  राजस्थान  118

 470  तमिलनाडु  65

 i8  संच-राज्य  क्षेत्र  9

 I9  उत्तर  प्रदेश  267

 20  पश्चिम  बंगाल  76

 जोड  2498

 शाकिर  छोड़ने  के  On  में  ee  देशों  से  awa

 सहायता  लेगा

 soos.  भी  शंकर  व्याल  सिंह  क्‍या

 ह्तरिवा  भावी  यह  बताते  की  कृपा  करेंगे  कि.

 (=)  अन्तरिक  भ्रध्ययन  एवं  राकेट

 छोडने के  क्रम  मे ंभारत  किन-किन  देशों  नें

 तकनीकी  सहायता  ले  रहा  है  ,  कौर

 ख)  इस  सम्बन्ध  में  भ्रम  तक  हुई  प्रगति

 का  विवरण  क्या  है  ?

 प्रधान  मंत्री,  फरकान  अर्थ  अंजु,

 (भीगती  इच् विरा  गांधी)  (कमजोर  व),
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 भारत  ने  कई  देशो  के  साथ  सहकारी  करार

 किए  है  भ्ौर|भधवा  सहकारी  कार्यक्रम  बनाए

 है,  जिनमें  फ़रास,  जर्मन  सधी  गणराज्य  ,

 जापान
 ,  यू०  के०  ,  सयुक्त  राज्य  प्रेमिका

 कौर  सोवियत  सथ  भी  शामिल  हैं।  सहकारी
 कार्यक्रमों  कौर  उनमे  हुई  प्रगति  के

 ब्यौरे,  भ्रन्तरिक्ष  विभाग  की  1973-74
 की  वार्षिक  रिपोर्ट  मे  दे  दिए  गए  है,  जिसकी

 प्रतिभा  ससदीय  पुस्तकालय  में  उपलब्ध  हैं  ।

 Anti-Sea  Erosion  Scheme  in
 Maharashtra

 8009  SHRI  SHANKERRAO  SA-
 VANT  Will  the  Minster  of  PLANN-

 ING  be  pleased  to  state:

 (a)  which  antisea  eromon  schemes
 an  Maharashtra  30  the  Fourth  Plan
 were  sponsored  by  the  Centre  and
 which  were  given  financial  assidtande
 by  the  Centre;

 (b)  the  amount  spent  by  the  Centre
 on  each  of  these  schemes;  and

 (c)  which  anti-sea  erosion  schemes
 in  the  same  State  are  going  to  be

 THE  MINIST£R  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING
 MOHAN  DHARIA)-  (७)  and  (b).  No
 anti-sea  erosion  scheme  was  sponso
 red  by  the  State  Govt.  for  financial
 assistance  by  the  Centre  during  the
 Fourth  Plan.  The  question  of  ashy
 financial  assistance  being  given  by
 the  centre  therefore  doeg  not  arise,

 (c)  There  is  vio  proposal  of  the
 State  Govt.  under  consideration  for
 Providing  special  financial

 — by  the  Centre  fer  any  artti-ced
 sion  scherne  in  Maharashtra  in  ths
 Fifth  Pias.
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 Sick  Textile  Milis  in  Maharashtra

 8010.  SHRI  SHRANKERRAO  SAV-
 ANT:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  the  number  and  names  of  sick
 textile  mills  in  Maharashtra  and  the
 wxTrangements  madé  to  run  them
 under  State  or  Central  supervision;
 and

 (b)  the  number  of  persons  at  pre-
 sent  employéd  in  each  of  such  mills
 and  the  statements  of  profit  and  loss
 during  ‘1971-72,  ‘1972-73  and  1978-747

 THE  MINISTER  OF  STATE  IN  THE

 734

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 and  (b).  At  present,  there  are  22  tex-
 tile  undertakings  in  Maharashtra,
 whose  management  has  been  taken
 over  by  Government  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  95]  ang  the  Sick  Textile  Under-
 takings  (Taking  Over  of  Management)
 Act,  1972.  2]  undertakings  are  being
 run  through  the  Maharashtra  State
 Textile  Corporation  and  one  under-
 taking  through  National  Textile  Cor-
 poration,  who  have  been  appointed  as
 Authorised  Controller/Custodian.  The
 names  of  these  undertakings,  workers
 on  their  rolls  and  the  profit/loss  made
 by  them  during  the  years  1971-72,
 ‘1972-73  and  ‘1973-74  are  as  follows:—

 Sl.  Name  of  the  undertaking
 Custodians

 Workers  on  Profit/Loss
 No.

 amb
 Ny  (Rs.  in  lakhs)

 x  2  3  4  5

 UNDER  INDUSTRIES  (DEVELOPMENT  AND  REGULATION)  ACT,  7957

 द  Model  Mills,  Nagpur,  Lid.,
 Nagpur

 S.R.G.  Mohta  Spg.  &  Wve.  MSTC
 Mills  Ltd.,  Akola

 3  India  United  Mills  Ltd.,  Bom-  MSTC
 bay  (6  Units)

 9  Aurangabad  Mills  MSTC
 Aurangabad

 itd,

 MSTC

 Year  of  Accounting

 GQuly-June)

 383  91-72  °  59
 Bm  45897]
 7973-74  12-70P-

 (upto
 3974 Fe

 Ye  Accounting
 July-June)

 (—)i2
 oP) 3972  cies :

 3  38  62(P)
 (Up  to  January,  7974)

 w6x0r  Year  of  Accounting

 7793  7977-72

 (January-December)
 1971

 (  435
 25

 7972  72476
 १973  (—4  08(P)

 930  Year  of  Accounting

 (January-December)

 १977  14:36
 7972  €(  —)r2:22
 7973  2  5602
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 x  2  3  4  5

 70
 Digvija

 Ss
 Pg

 &  Wvyg.  Mills  MSTC  2261  Year  of  Accounting
 Tporkbay  Ld  (January-December)

 7977  55°77
 972  or;
 7973  7700)

 a  Chhaganlal  Textile  Mills  Pvt.  MSTC  2349  Year  of  Accounting
 Ltd.,  Chalisgaon.  (March-Februsry)

 91-72  (—
 1972-73  द  4

 it
 a

 I973°74  26:02(P)

 12  Ahmedabad  Jupiter  Spg.  Wvg.  NTC  बाड़...  «Year  of  Accounting
 &  Mfg.  Co.  Ltd.,  Bombay  (April  ) P

 IQ7I-72  (--23  899)
 November,  77  to  March,  72)

 7972-73  6+34(P)
 ‘1973-74 -  72  7०7)

 (Upto  February,  74  )

 UNDER  THE  SICK  TEXTILE  UNDERTAKINGS  (TAKING  OVER  OF
 MANAGEMENT)  ACT,  1972

 33  Apollo  Mills  ,  Bombay  MSTC  2855  1973,  (—)18-93(P)

 14  Edward  Textile  Mills  Bombay  MSTC  2247  २975  30°  ष

 35  Jayashankar  Mills  Barsi,  Barss  ©MSTC  550  7973  18° 95(P)

 36  New-Kaiseri-Hind  Spg.  &  |  MSTC  2684  973  47  + 80(P)
 Wvg.  Mills,  Bombay

 37.  New  Partap  Sp  MSTC  2595  7973  20°  35(P)
 Mills,  Dhulia  (West  hand

 18  Osmanshahi  Mills,  Nanded  MSTC  3688  7973  64°  54(P)

 29  R.B.  Bansilal  Abirchand  Spg.  MSTC  4363  7973  36°  43(P)
 &  Wvg.  Mills,  Hinghanghat.

 20  Savatram  Ramprasad  Mills  MSTC  ‘1525  7973  22°08(P)
 Akola

 2r  SeksariaCotton  Mills,  Bombay  MSTC  3014  7973  (—)32°  53)

 22  Vidarbha  Mills  (Berar),  MSTC  7690  2975  38  23(P)
 Bllichpur

 (p)  Provisional
 Note  :  The  physical  possession  of  the  undertakings  at  Sl.  Nos.  73  to  22  was  taken  over  in

 November,  ‘1972.
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 Cemest  Factory  in  Maharashira

 80ll.  SHRI  SHANKER  RAO  SAV-
 ANT:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state:

 (a)  whether  Government  of  Maha-
 rashtra  have  recommended  the  erec-
 tion  of  cement  factories  in  that  State;
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 (9)  ig  so,  the  location  thereof;  and
 (c)  the  names  of  projects  which

 are  being  cleared  by  the  Central  Gov-
 ernment  during  the  Fifth  Five  Year
 Plan?

 THE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 and  (b).  The  following  schemes  have
 been  approved  as  recommended  by
 the  Government  of  Maharashtra:—

 Sl.  Name  of  the  Party
 No.

 Location  Capacity  Remarks
 (tonnes)

 i  Cements  &
 co

 2  Shn  D.  M.  Dahanukar,
 Bombay.

 Chemicals  India  Chanaka
 ‘as

 Rajura

 330,000  Letter  of  Intent

 330,000  Industrial  Licence

 (c)  Decision  on  the  following  sche-
 mes  will  be  taken  after  the  receipt
 a  eeepc  nnn  items  tee  eeepc  name  reneterapeaermgneee

 of  recommmendations  of  the  Govern-
 ment  of  Maharashtra:—

 Si.  Name  of  the  Party  Location  acity
 No.  (Tonnes:

 x  Shri  च्  P.  Agarwal,  Bombay  Rajura  660,000
 2  Mis  Bhate  &  Kelkar,  Poona  Rajura  400,000

 New  Telephene  Advisory  Committee
 fer  Bombay

 8012.  SHRI  SHANKERRAO  SAV-
 ANT:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  when  the  last  Telephone  Advi-
 sory  Committee  for  Bombay  was  dis-
 solved;

 (b)  the  reason  why  a  new  Advisory
 Committee  has  not  been  constituted
 still;  and

 (c)  when  the  new  Committee  will
 be  constituted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH);  (a)  The  last
 Telephone  Advisory  Committee  for
 Bombay  was  dissolveq  on  31,3.1974

 (b)  and  (e).  A  new  Telephone  Ad-
 visory  Committee’  at!  Bombay’  has

 been  constituted,  effective  from  4.4  74
 for  a  term  of  two  years.

 Scheduled  Caste  and  Scheduled  Tribe
 Under  Secretaries

 80i3.  SHRI  AMBESH:  Will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  the  number  pf  Under  Secreta-
 ries  promoted  during  the  lagt  three
 years,  year-wise;
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 (b)  the  number  of  Scheduled  Caste
 and  Scheduled  Tribe  Under  Secreta-

 Thes  promoted,  separately,  out  of
 them;  and

 (c)  ig  the  percentage  of  Scheduled
 Castes  and  Scheduled  Tribes  igs  not
 upto  the  mark,  the  efforts  being  made
 by  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA).  (a)  and  (b)  The  number
 of  Central  Secretariat  Service  Grade
 I  Officers  (Under  Secretanes)  inclu-
 ded  in  the  Select  List  for  promotion
 to  Selection  Grade  (Deputy  Secreta-
 ries)  during  the  last  three  years,  and
 the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  candidates  among
 them  is  as  follows:—

 General  S.C.  S.T.  Total

 3977  35  _  35
 7973  49  4  50
 7973  53  2  55

 Fae  ena  aaa  aa
 (९)  There  is  no  reservation  for  SC/,

 ST  employees  in  appointments  made
 by  promotion  from  one  Class  I  post
 to  another  on  the  basis  of  merit
 However,  the  Scheduled  Caste|Sche-
 duled  Tribe  officers  have  been  exten-
 deg  certain  concessions  ४  this  regard
 under  Ministry  of  Home  Affairs’
 O.M.  No.  /9/68-Ests  (SCT)  dated  26th
 which  are  kept  in  view  at  the  time
 Select  Lists  are  drawn  up  for  pro-
 motion  of  CSS  Officers  from  the
 Grade  of  Under  Secretaries  to  that  of
 Deputy  Secretaries

 हम  सुमित'  आती  छह  गुप्तिल  जनजाति

 झ्रायुंकत  हार!  प्राप्त  शिकायतें

 g0i4.  थी  जयेश:  क्या  गृह  मंत्री

 यहँ  बताने  की  #पा  करेंगे  कि  शत लीग

 वर्षों  “  में,  ध्षवार,  भाया  झनृसृचित
 जाति  तथा  अनुसूचित  जनजाति,  भारत  सरकार

 रामकृष्ण पुरम  नई  दिल्ली  तथा,  विभिन्‍न
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 wet  मे  भ्रनुसूचित  जाति  तथा  अनुसूचित
 जनजातिसो  के  सहायक  श्ायुक्तो  को  (क)

 कोरिया,  (ल)  सरकारी  भरी-
 कोरिया  द्वारा  परेशान  करने  तथा  भ्रमण
 करने,  (ग)  छुआछूत  (५४)  पेश  जल  कौर
 (3)  प्राय  मामलो  की,  पृथक  पृथक  कितनी

 शिकायते  प्राप्त  हुई  ?

 _  गृह  मंत्रालय  में  उप-मंत्री  भी  एफ०

 एस०  मोसीन)  मत तीन  बचों  के  दौरान

 भ्रनुतूचित  जातियो  तथा  अनुसूचित  जन  जातिय

 के  आयुक्त  को  प्राप्त  श्रेणीवार  शिकायतों  की
 संख्या  का  एक  विवरण  संलग्न  है।  अनुसूचित
 जातियो  तथा  अनुसूचित  जनजातियां  के

 झ्रावुक्त  का  राज्यों  मे  कोई  अनुसूचित  जातियों
 तथा  प्रनुसूचित  जन  जातियों  का  सहायक
 झा मुक्त  नही  है  1

 विवरण

 1971-72  972—73  973-74

 i.  नौकरियों  सम्बन्धी  मामले
 379  2078  3228

 wit  '  ‘
 2  छुप्माछृत  व  तब  करता

 639  629  7i6

 3.  भूमि तथा  कृषि
 60  38  2t0

 4  शिक्षा  249  244  22

 5.  मकान  433  229  64

 6.  वित्तीय

 नायता  32  34  88

 7.  विविध  62  4  204

 जोड़  2624  3456  4622
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 Unapent  amount  sUrrendered  by  West
 Bengal  Government

 80l5.  DR.  RANEN  SEN:

 SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  PLANNING
 ke  pleased  to  state:

 द  (ब)  whether  Rs.  80  crores  coud  not
 be  syent  by  West  Bengal  Government
 fer  yarious  development  Schemes  due
 to  engineers’  strike;

 Xb)  if  sp,  whether  the  State  Gov-
 emment  has  refunded  this  money  to
 the  Centre;

 &c)  whether  Central  Government
 ‘have  get  back  come  unspent  money
 frem  other  States  also;  and

 &  if  9,  the  total  amount  ratunded
 to  the  Centrat  Government  by  States?

 frm  acteisTng  Ov  St8
 Ov  Starr  IN  THE

 MENISTRY  OF*  G  (SHRI
 MOELAIN  DHARIA):  (a)  and  (०).  No,
 ्  Hull  Central.  assistance

 alioceed

 o4
 est,  Bengal  forthe  Annual

 -74  has  since  been  released
 provisionally  on  the  besis  of  the  re-
 pérted  anticipsted  Plan  expenditure
 of  Rs  137.68  crores  againat  the  Pian
 Oittay  of  Rs.  62.75  créet,  approved  by
 the  Planning  Commission.

 (q)  {d)  Jp  the  case,  af  other
 States  Ks  the.  Central  aagiftance  al-
 located  for  1978-74  has  been  provi
 sionally  released  in  full,  except  in
 case  of  Manipur  and  Meghalaya

 aie  थ  द्
 xeponted  .«  shortfall  of

 स्  aks 898  there  has  an  ov
 sharif  of  5  lgkhs  in  expendi-
 ture  against  the  approved  outlay  of
 Rs.  083  crores.

 1g

 बिहार  के  चअंम्पोौर्न  जिले  में  दे सो फोन

 को  कार्पेकरण

 soi6.  थी  विभूतिशसिष  :  क्‍या

 संचार  मती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  टेलीफोन  व्यवस्था  सारे

 देश  में  विशेषत:  उसर  बिहार  में  चम्पा रन

 जिले  मे  खराब  ही  रहती  है;

 (ख)  यदि  हां,  तो  क्या  भूतपूर्व  मंत्री  ने

 लगभग  दो  बच  दें  बिहार  के  संसद  सदस्यो

 झोर  बिहार  के  पी०  एम०  Fo  के  सम्मुख
 आश्वासन  दिया  था  कि  उपर्युक्त  जिले  मे

 टेलीफोन  व्यवस्था  ने  जुलाई,  i973  तक

 सुधार  किया  खागिगा  ;

 (=)  यदि  हां,  तो  क्या  उक्त  ब्राश्यासन

 का  क  तक  शासन  हुआ  है,  ;  कौर

 (थ)  मदि  नही,  तो  क्यो  ?

 खंखार  मना लय  में.  राज्य  भांति  (ito

 ate  लिए)  :  (क)  समूचे  देश  की  टेलीफोन

 सेवाए,  जिनमे  उत्तर  बिहार  का  चम्पारन

 हम  अमिय  है,  लब्योषजनक  हैं  घोर

 देलौफोर्द  है...  क्  पेग  नही  जूते

 स्थानीय  और  ट्रक  एक्सचेंजों  के  कार्य-चालन

 की  सीरत-समन  पर  जांच  करते  के  पता  बलता

 है  कि  टेलीफोन  सेवा  में  सुधार  हुआ  है  ।

 सेवा  में  भागे  और  सुधार  लाने  के  लिए  लगा-

 तार  विधिवत  कदम  उठाए  जा  रहे  हैं  ।
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 (a)  से  (4)  इस  संबंध  में  भूत-
 पुर्जे  संचार  मंत्री  ने  बिहार  के  संसद्‌  सदस्यों
 और  पोस्टमास्टर  जनरल  के  साथ  इस  राज्य
 की  दूर  संचार  सेवायों  में  सुधार  लाने  से  सम्ब-
 न्घित  उठाये  जाने  वाले  विभिन्न  कदमों  के

 भरे  में  विचार  विमर्श  किया  था  ।

 बिहार  में  सामान्य  रूप  से  और  उत्तरी

 बिहार  में  विशेष  रूप  से  दूरसंचार  की  सुविधा भों
 का  विकास  करने  के  लिए  निरन्तर  प्रयत्न

 किए  जा  रहे  हैं  ।  उपभोक्ताओं  के  अहाते
 में  टेलीफोनों  की  फिटिंग  स्थायी  की  जा  रही
 है  ।  चम्पा रन  जिले  के  मोतिहारी,  बगहा
 कौर  अन्य  स्थानों  में  खम्बों  पर  दी  गई  लम्बी
 टेलीफोन  लाइनो  की  जगह  जमींदोज  केबिल

 बिछाए  जा  रहे  हैं  ।  इस  जिले  में  लम्बी  दूरी
 की  संचार  सुविधा भों  में  सुधार  लाने  के  लिए
 000  किलोमीटर  से  झ्रध्चिक  लम्बे  के  तार

 वाले  ट्रंक  मार्गों  को  अल्यूमिनियम  कंडक्टर
 स्टील  तारों  के  मजबूत  सीटों  में  बदल  दिया
 गया  हैं  |  भ्र भी  हाल  ही  में  बगहा  कौर  बेतिया
 के  बीच  एक  तीन  चैनलों  की  करियर  प्रणाली
 स्थापित  की  गई  है  1  बेतिया  में  दो  ट्रंक  बोर्ड
 भी  लगाये  गये  हैं  ।

 इस  इलाके  में  बिजली  की  सप्लाई
 संतोषजनक  न  होने  की  बजह  से  टेलीफोन
 एक्सचेंजों  के  कार्य  चालन  में  कुछ  कठिनाई  होती
 है  इस  स्थिति  में  सुधार  खाने  के  लिए  इजन
 आल्टर नेट रों  की  वैकल्पिक  व्यवस्था  करने  के
 भी  प्यास  किए  जा  रहें  हैं

 8017.  SHRI  TARUN  GOGOI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  nearly  0  armed  Mizo
 Kuki  rebels  attacked  a  village  guard

 post  at  Momb!  in  Manipur  bordering
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 Mizoram  and  snatched  away  20  rifigs
 and  about  700  rounds  of  ammunition
 on  25th  March,  1974;

 (b)  if  so,  the  facts  thereof;  and

 (ec)  the  action  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  है  H.  MOHSIN):  (a)  and  (b).
 On  the  night  of  22nd  March,  974  a
 group  of  45  underground  personnel
 overpowered  the  sentries  on  duty  at
 the  Village  Guard  Post  at  Mombi  in
 Tengnoupal  sub-division  in  Manipur
 and  took  away  22  rifles  and  776  rounds
 of  ammunition.  bh

 (९)  All  the  22  rifles  were  sub-
 sequently  recovered  in  an  operation
 organiséd  by  the  Border  Security
 Force,  and  four  persons  suspected  to
 be  involved  in  the  incident  have  been
 arrested.

 Staff  of  Television  seat  Abroad  हम
 Training  ay

 om”
 8018,  SHRI  LALJI  BHAI:  Will  the

 Minister  of  INFORMATION  até)
 BROADCASTING  be  pleasey  to  state?

 (a)  the  number  and  names  of  the
 persons  including  Engineering  and
 Programme  staff  of  Television  who
 have  been  sent  abroad  more  than  ७०७8
 during  the  past  three  years;  and

 (b)  the  reasons  for  sending  them
 abroad  more  than  once?

 THE  DEPUTY  MINISTER  IN
 A MINISTRY  OF  INFORMA’

 AND  BROADCASTING  (SHRI  DHA-
 RAM  BIW  SINHA):  (a)  and  bh
 The  information  is  given  in  the
 enclosed  statement.  4
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 Statement

 Name  of  the  o  fficer  Period  Purpose

 ३०  Shri  Romesh  Chander  Director  TV  (i)  उनउनारए  For  attending  International  sym-~
 (Satellite)  to  on  Eucational  Satettite

 ख्ड्या  in  Educattonal  Broadcasting  st

 Gi)

 (iit)

 2  Shri  Shiv  Shankar  Sharma,  Pro-  a
 gramme  Executive,  TV.

 Gi)

 .  Shri  S.  K.  Mukherjee,  Engineer-in-  (i) 3
 Charge,  Khamp  ur.

 si

 (in)  i0-9-73.  To  stud
 to

 I0-I0-73

 Nice  (France),

 (3110-71  To  act  as  jury  for  the  7th  Japan
 to  Prize  Tokyo, ‘ize  contest,  held  at  T

 000९  0

 25-2-74f  To  attend  UN  Panel  Meeting  on
 to  Satellite  Broadcasting  system

 7-3-748
 vr

 Education  held  at  Tokyo,
 apan.

 3-3-73}  On  de
 al

 to  Bangla  Desh
 to  हद

 for  Vv  Cov erage  of
 the  Elec-

 9-3-7ञ  _—ittions  in  Bangla

 +31-8-73),  To  attend  ternational  Radia
 to  fIn and  TV  Exhibition  held  in

 9-9-73}  Berbn.

 9-3-72  To  Bangla  Desh  for  discussion  Puy
 to  connection  with  TV.

 7-4n 72

 improvements  m  he
 Zanzibar  Broadcasting  and  TV
 system.

 दिल्‍ली  में  टेलीफोन ों  का  एक  एक्सचेंज  से

 सरे  एक्सचेंज  में  स्थानान्तरण

 $01  भी  लालजी  भाई  :  कया संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  पराए  दिन  टेलीफोन
 चक  एक्सचेंज  से  दूसरे  एक्सचेंज  में  स्थानान्तरित

 कर  दिए  जाते  हैं  प्रौढ़  इससे  जनता को  काफी
 परेशानी  उठानी[पड़ती  है;  भौर

 (@)  यदि  हा,  ता  उसके  क्‍या  कारण

 कार्यक्रम  के  अनुसार  मौजूदा  टेलीफोन  एक्स-
 चीजों  की  क्षमता  मे  विस्तार  करने  की  वजह  से
 विभिन्न  एक्सचेंजों  के  विस्तार  क्षेत्र  म ेसमय
 समय  पर  फेर-बदल  करने  की  आवश्यकता
 होती  है  t  इसके  परिणामस्वरूप  कुछ  मौजूदा
 टेलीफोन  नंबरों  को  एक  एक्सचेंज  से  हटा  कर

 दूसरे  एक्सचेंज  से  सम्बद्ध  कर  दिया  जाता  है  ।
 ऐसे  मामलों  में,  प्रभावित  होने  वाले  टेलीफोन
 उपभोकताझों  को  असुविधा  x  हो  इसलिए
 पर्याप्त  समय  पर्व  नोटिस  दे  दिया  जाता  है  ।
 टेलीफोन  नंबरों  में  जो  परिवर्तन  होते  हैं,  उन्हें
 स्थानीय  दैनिक  समाचार-पत्तों  में  भी  प्रकाशित
 किया  जाता  है  t  जो  लोग  पुराने  नंबरों  को
 डायल  करते  हैं  उन्हें  सही  नंबर  बताने  के  लिये
 विशेष  प्रबन्ध  किये  जाते  हैं।  भारी  संख्या
 में  टेलीफोन  नंबरों  में  परिवर्तन  किये  जाने
 के  आद  एक  हफ्ते  तक  इस  तरह  की  सेवा
 जारी  रखी  जाती  है  a



 24/  Written  Answers

 wi  1972=73  और  1973~74  भें
 केस्ीय  सरकार  के  अधीन  कार्यालयों  के
 जि जाप नों  को  विभिन्न  पत्र्पब्रिकाशों  में
 बयान  में  सर्च  हुई  धन  राशि

 _ $020  भी  लालजी  भाई  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कया  करेंगे
 कि  वर्ष  972-73  झर  973-74

 में  केरलीय  सरकार:  के  रोन  कार्यालयों  के

 विज्ञापनों  को  विभिन्न  -पत्र-पत्रिकाग्रों  में

 छथयवाने  में  कुल  कितनी  घन  राशि  खर्च  हुई  ?

 और  प्रसारण  मज़करात  में

 (भी  धर्म बोर  सिह):  2972

 73  तथा  1973-74  (3I-I2
 973  तक)  के  दौरान  केद्रों  सरकार

 द्वारा  विज्ञापन  ओर  दृश्य  प्रचार  वदेगजप
 के  आशय  से  जारी  किए  गए  विज्ञापनों  पर

 किग्रा  गया  व्यय  इस  प्रकार  है  :--

 1972-73  1973-74

 (t-4-973  से

 ‘Bi-2-973  तक)

 पये
 ब्य

 1,92,52,831  1,08,65,593

 Unntilised  capaciti-in  Industrial  Units,

 West
 8021  SHRI  SAKTI  KUMAR  SAR-

 KAR:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE:  AND.  TECHNOLOGY  be
 pleased  to  state

 (a)  the  names  -of  .  the  indugtcial
 wnjts..of  West  Bengal  working  beiow
 capacity  during  the  last  three  years,

 ar-wise;  and

 (b)  the  measures  taken  up  to  ‘vork
 them  at  rated  capacity?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  .SUBRA
 MANIAM);  (a)  and  (b).  Industrial
 units,  not  only  in  West  Bengal  but
 in  other  parts  of  the  country  as  well,
 are  not  able  to  work  to  full  capa-
 city  due  to  various  constraints  relat-
 ing  to  availability  of  coal  furnaces
 oil,  power  and  transport.  Arising  out
 of  these  constraints,  the  inputs  by
 way  of  raw  material,  components  etc.
 for  consuming  industries  have  also
 been  adversely  affected.

 These  constraints  are  being  tackled
 by  the  Government  at  various  levels

 e.g.(i)  the  Standing  Committee  on
 furnace  oil  (constituteg  by  the  Minis-
 try  of  Petroleum  and  Chemicals)  are
 examining  the  availability  of  furnace
 oil  and  will  recommend  allocations
 to  be  made  to  industries  keeping
 view  the  progress  of  availability
 supply  of  coal  to  industries  which
 can  switch  over  to  coal  in  place  of
 furnace  oil;  (ii)  surplus  power  is
 certain  States  is  being  fully  utilised
 to  meet  the  shortage  in  deficit  States
 (iii)  power  generation  projects  under

 senting  or  ng  epee tricity
 Bot

 service;  (v)  Diesel  sets  have  been  in-
 malied  by  gome..of.the  Hlectricity
 Boards,  etc.  .

 Paper  Projects  in  North  Eastern  Region

 022  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the:-Minister  of  THDUS-

 SCIENCE  AND  (TECHNOLOGY  be
 pleased  to  state  a

 (a)  name  of  paper  projects  receiv-
 éd  tiptoe’  date  from  ‘Northiémn  and
 North  Eastern  Region  States  for  con-
 sideration;

 (b)  the  location,  capacity  and  the
 capital  ‘lé¥out  07  elit  eat  tie  pro-
 posals;  and  7  ४  2  et

 {c)  whether  any  of  the  proposal  hes
 been  cleared  yet?



 749  Written  Answers  VAISAKHA  4,  3896  (SAKA)  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE- LOPMENT  (SHRI  M,  B.  RANA):  (a)
 Apart  from  the  three  projects  of

 Hindustan  Paper  Corpoartion  to  set  up
 integrated  pulp  and  paper  mills  at
 Nagaland,  Nowgong  and  Cachar  in
 Assam,  the  Governments  of  Tripura,

 Manipur,  Arunachal  Pradesh,  Mizo-
 ram  and  the  District  Council  of  North
 Cachar  Hillg  have  proposed  establish-
 ment  of  paper|pulp  projects  in  their
 territories.

 I50
 +  t

 (b)  A  atatement  is  attached.

 (c)  A  formal  application  for  grast
 of  a  licence  was  received  from  Tripura
 Government.  A  letter  of  intent  is
 under  issue.  In  respect  of  other  Sche-
 mes,  the  Planning  Commussion  ig  tak-
 ing  an  integrated  view  so  that  inter
 se  priorty  could  be  fixed  on  these
 schemes.

 Statement

 Name  of  the  Project  Location  Capacity  Capital  cost

 Arunschal  Pradesh  +  Balukpong  380  tonnes  Rs.  37.76  crores.
 per  day.

 North  Cachar  Hifls  .  Diyungmukh  200  tonnes  Rs.  (22°44  crores.
 per  day.

 Manipnr  °  :  -  Chandighast  200  tooneas  Rs.  34°93  crores.
 नि  ह...  day.

 Tripura  .  «  Fatikan  250  tonnes  Rs,  45  crores.
 per  dsy,

 Mizoram  .  *  -  Bairabi  200  ‘tomes  Rs.  (24°91  crores.
 per  day.

 industrial  production  in  Gujarat

 8023.  SHRI  ह:  ‘M.  MEHTA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCTYENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Industrial  develop-
 ment  in  the  State  of  Gujarat  has  gone
 very  low  during  973  and  in  the
 beginning  of  ‘1974;  aad

 (b)  if  80,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM);  (S  and

 gts
 of

 Indistrdal  production
 sector  ate  not  riaintained  stateavise
 All  industrial  units  in  the  country,
 including  those  in  Gujarat,  have  not

 been  able  to  work  to  full  capacity
 due  to  various  constraints  like  coal,
 furnace  oil,  power  and  typesport.
 Arising  out,.of  thege  constraints  the
 inputs  by  way  of  raw  material,  com-
 ponents  ete.  for  consuming  industries

 have  also  been  adveraely  affected.

 The  following  comphratiye  figures
 showing  industrial  li¢tentes  and  letters
 of  intent  granted  in  favour  of  Gujarat
 would  show  that  there  has  been  no
 recegion  in  the  matter  of  industrial
 development  in  Gujarat:—

 January  to  March

 72972  2973  7973  7974

 Tague  6  79  24  ह.
 Letters  of  Imtent  95  98  at  26
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 Firing  in  Gujarat  on  27th  and
 28th  March,  974

 8024.  SHRI  P.  M.  MEHTA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  after  some  days  of
 lu,  the  firings  took  place  again  in
 Ahmedabad  and  other  parts  of  the
 State  in  Gujarat  on  27th  March,  974
 ang  28th  March,  974  and  if  so,  the

 reasons  of  the  firings;

 (b)  the  number  of  persons  died;

 (c)  whether  Government  of  Gujarat
 has  called  the  meeting  of  the  State
 M.Ps  and  has  also  reviewed  the  State
 Citizens  Council  to  improve  the  situa.
 tion;  and

 (d)  if  so,  to  what  extent  the  nor-
 malcy  has  been  returned  in  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्,  H.  MOHSIN):  (a)  to  (d).
 The  required  information  is  being  col-
 lected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.

 Ourb  on  consumption  of  cement,
 sagar  and  textile

 8026.  SHRI  JYOTIRMOY  8080:
 च्ण्शा  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have
 drawn  up  a  scheme  to  curb  internal
 consumption  of  sugar,  cement,  and
 textiles  with  a  view  to  boost  exports:

 (b)  if  so,  the  main  features  thereof;

 (c)  whether  curb  on  the  consump- tion  of  the  items  referred  to  above, will  result  in  further  aggravation  of
 the  problem  of  interna)  scarcity  and
 high  prices;  and
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 (a)  if  the  answer  to  (c)  be  in  the
 negative,  on  what  grounds  Govern-
 ment  are  clamping  curbs  on  the  con~
 sumption  of  the  items  of  daily
 necessaries  of  life  which  are  already
 scarce  and  costly  for  the  common
 man?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (a)  No  spccifie
 Scheme  to  curb  internal  consumption
 of  sugar  and  textiles,  with  a  view  to
 boost  exports,  has  been  drawn  up.
 With  regard  to  cement,  it  is  proposed
 to  export  three  lakh  tonnes  of  cement
 by  the  end  of  December,  1974  and
 another  5  lakhs  tonnes  during  975
 to  Iran  as  a  part  of  bilateral  trade
 negotiations  between  India  ang  Iran.
 To  the  extent  cement  is  exported,
 there  wil]  be  lesser  availability  of
 cement  for  internal  use  It  is,  how-
 ever,  being  attempted  to  mitigate  the

 impact  on  internal  availability  of  ce-
 ment  by  better  utilisation  of  the  instal-

 led  capacity  and  creation  of  additional
 capacity  in  the  country.

 Telephone  facilities  in  Villages  of
 Orissa

 8027.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  towns  and  vill-
 ages  having  telephone  facilities  in
 the  State  of  Orissa;  and

 (b)  The  number  of  villages,  dis-
 trict-wise  proposed  to  be  provided
 telephone  fecilities  particularly  in
 Adivasi  areas  during  1974095?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  The  num-
 ber  of  towns  and  villlages  in  the
 State  of  Orissa  having  telephone  faci-
 lity  is  449.
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 (b)  The  number  of  villages,  district-
 wise  proposed  to  be  provided  with
 telephone  facility  during  ‘1974-75,  is
 ag  under:—

 No.  of  the
 villages  where
 telep! fone  zs Name  of  the  Distt.  facility  is  |
 ly  to  be  pro-
 vided  in  1974"

 75

 r.  Bolangit  4

 2.  Balasore  द  3

 3.  Cuttack  है  ५:  |

 4.  Dhenkenal  3

 5.  Ganjam  5

 6.  Kalahandi  2

 7.  Keonjhar  3

 a  Koraput  4

 g.  Mayurbhanj  4

 10.  Phulbam  .  .  3

 uy.  Puri  ४  6

 rz.  Sambalpur  6

 13.  Sundergarh  Ni

 Except  Cuttack,  Ganjam,  Puri  and
 Sambalpur  all  other  districts  are  hack-
 ward  districts  and  Adivas-areas.  Area
 wnder  Rajnager  police  station  in  Purl
 is  also  a  backward  and  Adivasi  area.

 Popularisation  of  T.V.  Programmes

 8028.  SHRI  MOHINDER  SINGH
 GILL:

 SHRI  DHAMANKAR:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  the  steps  being  taken  to  see  that
 television  comes  within  the  reach  of
 the  common  man  and  its  programmes
 seek  to  bring  sociat  changes  in  view  of

 socio-economic,  problems  facing  the
 country  at  this  juncture?

 754

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA).  Some  Community  View-
 ing  sets  have  been  installeg  in  Delhi
 and  J&K  for  this  purpose.  More  sets
 are  proposed  to  be  installed  at  other
 stations  during  the  Fifth  Plan  period.
 Programme  like  Krishi  Darshan,
 Kamgar  Vishwa,  Ghar  Pariwar,  Nagar
 Nagarik  ete.  highlighting  social  and
 economic  problems  and  involving  the
 common  man  both  in  the  urban  and
 rural  areas  are  telecast.  Efforts  will
 be  made  to  telecast  more  such  9705
 grammes  in  future  as  new  T.V.  centres
 come  up.

 Rural  Industries  Project  in  Bastar
 MLP.

 8029,  SHRI  CHANDULAL  CHAN.
 DRAKAR:  Wil]  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Madhya  Pradesh  Gov-
 ernment  has  sent  a  proposal  to  his
 Ministry  to  start  one  Rural  Industries
 Project  in  the  District  of  Bastar;  and

 (b)  if  so,  the  reasons  for  delay  im
 setting  up  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Expansion  of  Triveni  Tissues  Limited

 8030.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  a  revised  ‘letter  of
 intent?  has  heen  issued  to  Triveni
 ‘Tissues  Limited  for  its  expansion  Pro-
 ject;
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 (b)  whether  the  company  has  asked
 for  financial  sesistance  in  foreign  ex-
 change  for  import  of  machinery  and
 instrument  required  for  the  expanison
 of  the  project;  and

 (c)  whether  the  company  has  sub-
 mitted  any  report  on  the  increase  in
 the  employment  potential  on  the  com-
 pletion  of  the  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 Mis.  Triven’  Tissueg-  Limited  who
 were  granted  a  letter  of  intent  for
 the  establishment  of  new  undertak-
 ing  in  Nenjangug  (Karnataka  State)
 for  rHanufacture  of  speciality  papers
 for  an  annual  capacity  of  10,000  ton-
 nes  subsequently  approached  for  per-
 mission  t6  complete  the  first  phase
 of  the  project  for  an  annual  capacily
 of  5,000  tonnes  in  their  existing  unit
 in  West  Bengal.  This  was  approved
 and  a  licence  hag  accordingly  been
 issued.

 (9)  The  party  was  advised  to  ap-
 proach  the  Industrie]  Credit  and  In-
 vestment  Corporation  of  India  Limited
 for  a  foreign  exchange  loan  for  im-
 port  of  capital  goeds  valued  at  Rs.
 87  25  lakhs.

 (c)  As  per  application  submitted
 by  the  party  for  grant  of  industrial
 licence,  the  scheme  envisaged  em-
 ployment  of  45  persons  and  236  per-
 sons  for  the  first  and  the  second  phase
 respectively.

 Opening  of  Telegraph|Telephone  Sub-
 '  ,  Divtlons

 803i.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  the  criteria  for  the  creation  of
 Telegraph  and  Telephone  sub-Divi-
 sions  in  the  Country;
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 (b)  the  names  of  New  Telegraph/
 Telephone  Subh-Diyisions  opened  ia
 the  country,  Circle-wise,  during  the
 financial  year  ‘1978-74;

 (०)  whether  the  conditions  ond
 criteria  are  relaxed  in  the  case  of
 Hilly  areas  in  the  country;  and

 (d)  if  go,  the  names  of  the  Tele-
 graph  Sub-Divisions  opened  in  the
 country  during  ‘1978-74  after  allowing
 suitable  relaxation  and  if  not,  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  The  cri-
 teria  for  creation  of  telegraph  and
 telephones  sub-divisions  are  as  be-
 low:-—

 a)  Telegraph  Sub-dirision  —A  Tele-
 graph  Sub-division  is  normally  created
 when  the  workload  reaches  2225  Equi-
 valent  Line  Mileage.

 Qi)  A  Telephone  Sub-divisior  is
 formed  generally  for  an  individual
 telephone  system  where  the  total
 number  of  working  telephone  lines
 exceeds  1000.

 (b)  A  statement  giving  the  infor-
 mation  is  encloseq  herewith.

 (०)  and  (d).  No  Sir.  These  condi-
 tions  have  not  been  relaxed  solely
 for  reason  of  the  regions  being  in
 Hilly  area.

 During  the  year  1978-74,  relaxation
 of  the  existing  criteria  was,  however
 made  in  respect  of  the  following
 telegraph  engineering  sub-divisions  on
 operational  and  administrative
 grounds:

 (i)  Bandaradua  Sub-division  in

 Arunachal  Pradesh  in  North-
 eastern  Circle.

 Gi)  Udampur  T.E.
 in  J&K  Circle.

 (ii)  Port  Blair  TE  Sub-division
 in  Andaman  snd  Nicobar  Is
 land  in  West  Bengal  Circle.

 Sub-division
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 Statement

 158

 Statement  showing  names  of  Telographs|Telephonie  Subdivisions  opened  during  the  year

 ete
 tT  1975974

 Name  of  Circle  Name  of  Telegraph  /Telephone  Sub-Dvns.

 ; a  Andhra.

 6  Jj.  &  K.  नि

 x.  Rajasthan

 Id  Tamil  Nedu

 3UP.  .  .

 २4  W.  Bengal.

 3.  Mahabubnagar  Teleg.  Sub-Dvn.
 2.  Guntur  Teleg.  Sub-Dvn.

 iw  Bandaradua  Teleg.  Sub-Dwn.
 i.  Bhagalpur  Phones  Sub-Dvn.
 2.  Saharsa  Teleg.  Sub-Dvn.
 3.  Dhanbad  Teleg.  Sub-Dvn.
 4.  Sarsaram  Do.

 re  Kalol  Teleg.  Sub-Dvn.
 2.  Godhra}  Do.
 3.  Navsari  Do.

 r,  Udhampur  Teleg.  Sub-Dvn.
 t.  Palghat  Phones  Sub-Dvn.
 2.  Bagalkot  Teleg.  Sub-Dvn.

 bh  Bellary  Phones  Sub-Dvn.
 2.  Ernakulam  Teleg.  Sub-Dyn.
 x.  Ulhasnagar  Teleg.  Sub-Dvn.
 2.  Baramati  Do.
 3.  Kothapur  Phones  Sub-Dvn.

 4.  Malegaon  Teleg.  Sub-Dvn.
 Se  Jalgaon  Phones  Sub-Dvn.
 we  Phulbani  Teleg.  Sub-Dvn.
 r.  Sirsa  Teleg.  Sub-Dvn.
 2.  Phagwaa  Teleg.  Sub-Dyn.
 3.  Pathankot  Phones  Sub-Dvn.
 4.  Rohtak  Do.
 5.  Karnal  Do.
 x.  Barmer  Teleg.  Sub-Dvn.

 2.  Sriganganagar  Pohnes  Sub-Dvn.
 3.  Hindaun  Teleg  Sub-Dvn.

 t.  Karur  Teleg.  Sub-Dvn.
 2.  Gobichetrypalayam  Teleg.  Sub-Dvn.
 3.  Tirunelveli  Teleg.  Sub-Dvn.

 Dehra  Dun  Teleg.  Sub-Dvn.
 2.  Faizabad  Teleg.  Sub-Dvn.

 oo  Port  Blair  Teleg.  Sub-Dvn
 \cdectrngnanenmceaosieereregtnapetes  tates  नर  कस  मीन  नाना  मानना  इनाम  तन  ete  सन  पं  का  भा  नाना  ता  भा  भा  इक  लाना  ५५००३  कप  न  वा  -  भा  ५  -  न  का  नमक  मानक
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 Altecation  of  Funds  to  Himachal
 Pradesh  for  Housing  in  Fifth  Pian

 8082.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  the  total  allocation  made  for
 housing  to  Himachal  Pradesh  during
 the  Fifth  Five  Year  Plan;

 (b)  whether  any  target  has  been
 fixed  regarding  the  number  of  houses
 to  be  constructed  with  this  allocation;
 and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (c).  The
 outlays  for  the  States  Fifth  Five  Year
 Plans  and  their  Sector-wise  break  up,
 including  those  of  Himachal  Pradesh
 have  xet  to  be  finalised.

 Jobs  Allocated  te  Himachal  Pradesh
 under  ‘Half-a-Millon  Jobs’

 Programme

 6038.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  the  total  number  of  jobs  allocat.
 ed  to  Himachal  Pradesh  under  the
 ‘half-a-Million  Job’  Programme;

 (b)  the  break-up  of  the  allocation,
 District-wise;

 (ec)  the  number  of  people  who  have
 been  provided  jobs  under  the  scheme
 so  far;  and

 (a)  whether  any  annual  target  has
 been  fixed  for  the  provision  of  jobs
 under  this  scheme  for  the  various
 States;  if  so,  the  annual  target  for
 Himachal  Pradesh?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to
 (ad):  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.
 See  No.  LT-688/74].
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 Cement  Price

 8084.  SHRI  D.  K.  PANDA:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state
 the  Government  price  of  cement  and
 the  available  price  in  the  market?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  M.B.  RANA):
 The  price  ang  distribution  of  cement
 is  regulated  under  the  provisions  of
 the  Cement  Control  Order,  967.  Under
 this  order,  a  uniform,  for.  destina-
 tion  price  is  fixed  which  igs  presently
 Rs  230.72  per  tonne  inclusive  of  Cen-
 tral  Excise  duty  (Rs.  4.53)  and  pack-
 ing  charges  (Rs.  38.19).

 Under  clause  i0  of  the  order,  the
 wholesale  and  retail  price  at  which
 cement  may  be  sold  is  to  be  fixed  by
 the  State  Governments  after  taking
 into  account  the  above  price,  handling
 and  transport  charges,  godown  charges,
 stockists  margin  of  profit,  local  taxes,
 if  any  additional  road  transport,  where
 allowed.  These  prices  vary  from  State
 to  State  and  from  place  to  place  in  the
 same  State.

 भारतीय  सर्व कण  संस्थान  हारा  बस्तियों

 के  बारे  में  भ्र मं धान

 8035.  भी  यहां  दीपक  सिह  साक्ष्य  :

 क्या  जिला  और  प्राशौगिकोी  मंत्री  रह  बताने

 की  कपा  करेंगे  कि

 (=)  क्‍या  भारतीय  सर्वेक्षण  संस्थान

 ने  i973-74  के  दौरान  वनस्पति  के  क्षेत्र

 में  कोई  अनुसंधान  कार्य  नहीं  किया,  और

 (ख)  यदि  हा,  तो  इसके  कण  कारण

 हैं?
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 ओशो धिक  विकास  छह  जीत  और  |

 प्रोद्योगिकी  मंत्री  बनी  eto  सुश्रमच्यम)  :

 (क)  भारतीय  सर्वेक्षण,  वनस्पति  के
 क्षेत्र

 में  प्रनूसंध्तान  के  कार्य  से  संबंधित  नही

 है  ।  तथापि,  भारतीय  वनस्पति  सर्वेक्षण

 ते,  जो  कि  संबन्धित  वैज्ञानिक  अधीनस्थ

 कार्यालय  है,  973-74  के  दौरान  वनस्पति

 के  क्षेत्र  में  प्रनुसंधान  कार्य  किया।

 (@)  प्रश्न  नहीं  उठता  ।

 बेश  में  तांबे  के  तार  की  जोरी

 8037.  श्री  महा  विषय  सिंह  शाक्य ८.
 क्या  संचार  मंत्रो  यह  बताने  की  कृपा  करेगे

 कि  :

 (क)  क्या  वर्ष  1973-74  में ताबे

 के  त  रो  को  अधिक  चोरियां  हुई  है  प्रौर

 (ख)  यदि  हां,  तो  कितनी  तथा  उसके

 परिणामस्वरूप  कितनी  हानि  हुई  द्रोह
 म

 संबंध  में  क्या  कार्यवाही  की  गई  ?

 संचार  मंत्रालय  में  राज्य  मंत्री(प्रो०  जेर

 सिह)  (क)  क्रोध  (व)  सूचना  एकत्र

 की  जा  रही  है  कौर  इसे  यथा नीत  समा-पटल

 पर  रख  दिया  जावेगा

 Funds  Earmarked  for  Creation  of
 Jobs  in  ‘1974-75

 8088,  SHRI  s.  N.  MISRA:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  earmarked  any  funds  for  the
 implementation  of  the  scheme  for

 507  L.S.—7.
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 ereating  jobs  In  the  country  during
 ‘1974-78;

 (b)  if  so,  the  names  of  such
 schemes  for  which  the  amounts  have
 been  earmarked;

 (९)  the  number  of  persons  who  are
 Sikely  to  get  employment  under  this
 scheme;  and

 (da)  whether  the  amounts  earmark-
 ed  for  1973-74  for  this  purpose  have
 been  fully  utilised;  and  if  not,  the
 reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to  (c)
 During  the  Fifth  Five  Year  Plan,
 considerable  job  opportunities  are
 expected  to  be  created  for  various
 categories  of  unemployed  persons
 through  the  implementation  of  various
 Plan  programmes  in  the  sectors  of
 Agriculture,  Soi]  Conservation,  Major,
 Medium  &  Minor  Irrigation,  Power
 Generation.  Agro-Service  Centres,
 Command  Area  Development,  Large,
 Small-Scale  and  Cottage  Industries,
 Education  and  Public  Health  etc.,  for
 which  much  larger  allocations  have
 been  proposed.

 In  addition,  a  sum  of  Rs.  40  crores
 hag  been  provided  in  the  Central
 Budget  ‘1974-75,  for  the  Employment
 Promotion  Programme  under  which
 Central  assistance  will  given  to  the
 States/Union  Territories  mainly  for
 implementation  of  self  employment
 schemes  for  benefit  of  various  catego~-
 ries  of  unemployed  persons  The  Pilot
 Intensive  Rural  Employment  Project,
 the  Drought  Prone  Areas  Programme,
 the  Small  Farmefs  Development
 Agency  will  also  directly  create  em-

 ployment  opportunities  in  rural  areas.
 Respective  provisions  for  these  schemes
 are  Rs.  3  crores,  Rs.  22  crores  and
 Rs.  2l  crores  in  ‘1974-75,

 It  is  not  possible  to  indicate  the
 nurnber  of  persons  likely  to  be  em~-

 ployed  under  each  scheme.
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 (d)  The  releases  of  Central  assis-
 Jor  various  special  programmes  for

 tanca  against  the  amounts  aliecated

 tcries  are  as  follows:—
 ‘1973-74  to  the  States  and  Union  Terri-

 '

 Crash  Schemes  for  Rural  Employment.
 2.  Pilot  Intensive  Rural  Employment  Project

 3.  Drought  Prone  Areas  Programme.

 4.  Small  Farmers  Development  Agency/Marginal  Farmers
 and  Agricultural  Labourers

 $.  Programme  for  Educated  Unemployed.
 6.  Special  Employment

 Ternitorics.

 7.  The  Half-a-Milhon  Jobs  Programme.

 Programme  tor  States  &  Union

 Rs.  lakhs

 द  2622°50  )  upto  28th  Febru-
 >  ary  3974

 118 9,  4
 2863-00

 .  7307  00

 +  58542.

 2244°49

 5398° 53

 As  the  year  1973-74  has  ended  only
 recently,  it  will  take  some  time  to
 know  the  extent  of  actual  utilisation
 of  these  amounts  by  the  States.

 Medernisation  in  Industries  in  Orissa.
 Punjab,  Gujarat,  Bangalore

 8039.  SHRI  RAGHUNANDAN
 LAL  BHATIA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleaseg  to
 state

 {a)  whether  under  utilisation  of
 the  installed  capacity,  lack  of  moder-
 nisation,  technical  know-how  and
 power  cut  are  one  of  the  major  fac-
 tors  responsible  for  the  deepening
 clivig  in  industries  in  various  parts
 cf  the  country  particularly  in  Orissa,
 Punjab,  Gujarat,  Bangalore;

 (b)  7  so,  whether  there  is  need  of
 modernisation  of  all  the  industries  in
 the  country;  ang

 (c)  the  measures  Centre  propose  to
 take  in  this  direction?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (ce)  The  major
 factors  responsible  for  under-utilisation

 of  installed  capacity  in  industries  in
 various  parts  of  the  country,  tnclud-
 ing  Orissa,  Punjab,  Gujarat  Bangalore
 etc,  are  among  others  shortage  of
 Power,  non-availability  of  adequate
 and  timely  supply  of  coal,  transport
 problems  and  countrywide  shortage  of
 industrial  raw-materials  as  well  as
 foreign  exchange  constraints  The
 need  for  modernisation  is  always  kept
 in  view  and  every  assistance  is  given
 by  the  Government  in  appropriate
 eases  as  for  examole  by  allocating
 foreign  exchange  for  replacenent  of
 outworn  machinery,  where  machinery
 has  to  be  imported

 -Problems  of  Smaji  Scale  Industries

 8041.  SHRI  PURUSHOTTAM
 KAKODKAR;:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleaseg  to
 state:

 (a)  whether  Government  are  aware
 of  the  problems  hy  the  small  scale
 industries:  and

 (b)  #  8०,  the  steps  taken  to  tackle
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARD):  (a)  and  (b):  The  problems
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 -al  present  faced  by  small  scale  indys-
 tries  mainly  relate  to  inadequate  avail-
 ability  of  credit  facilities  and  raw
 wmaterials.  Steps  are  taken  by  Gov-
 ernment  to  provide  more  credit  faci-
 ities  through  the  Government  agen-
 ies  and  financial  institutions  to  the
 small  scale  industries.  Similarly
 ‘efforts  are  also  made  to  make  available
 ‘more  raw  materials  (both  imported
 and  indigenous)  depending  upon  avail-
 ability.  |

 खादी  ग्रामोद्योग  भवन,  नई  दिल्ली  में
 सिल्क  साड़ियों  का  गायब  होना

 8042.  थी  फूल  बर्मा  :  क्‍या
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  खादी  ग्रामोद्योग  भवन,
 नई  दिल्ली  में  वर्ष  i97.  में  72  सिल्क
 साडियों  का  एक  पासंग  गायब  सुग्रा  था  ,

 (ख)  यदि  हा,  तो  इस  मामले  में
 क्या  कार्यवाही  की  गई  झोर  विभागीय  जांच
 में  इसके  लिए  किसे  जिम्मेदार  ठहराया  गया
 तथा  उन्हें  क्या  दण्ड  दिया  गया  ;

 (ग)  क्या  यह  मानना  पुर  को  भो
 दिया  गया  था,  और

 (घ)  यदि  हा,  तो  पुलिस  ने  कप
 निष्कर्ष  निकाले  और  उस  पर  सरका
 अथवा  खादी  ग्रा योग  ने  क्‍या  कार्य  वाही  की  ?

 औद्योगिक  विकास  मंत्रालय  में  उपमंत्री

 ही  लिटाकर  रहनुमा  प्रस् सारी)  :  (क)
 जी,  हां  ।

 (ख)  विभागों  तौर  पर  की  गई
 जाच  द्वारा  नुक़सान  के  लिए  जिम्मेदार  पाये
 गए  चार  कर्मचारियों  की  बेसन  बृद्धि या  रोक
 16  गद  थी  ।

 (ग)  जी,  हां  ।
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 (a)  पुलिस  द्वारा  प्रकरण  समाप्त  कर
 दिया  गया  है  |

 खादी  आाधोचषोग  न,  नई  दिल्‍ली में  कार्य .
 बहुक  मैनेजर  के  नाम  लेखा

 8043.  भी  फूलसस्द  अर्सा  :  ११
 औद्योगिक  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  खादी  भवन,  नई  दि  ी
 के  कार्यवाहक  मैनेजर  के  नाम  कर्मचारी
 खाते  तथा  प्रग्रिम  यात्रा  भत्ता  खाते  4

 कई  हजार  रुपये  पड़े  हैं जिन  की  अदायगी
 प्रभो  तक  नही  की  गई  है  ;

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य
 क्या  हैं  ;  शौर

 (ग)  क्‍या  खादी  आयोग  का  इस  प्रकार
 की  भ्र नियमितता ओं  के  बारे  मे  कोई  कार्यवाही
 शादी  करने  का  विचार  है  ?

 औद्योगिक  विकास  मंत्रालय  में  उप संतों

 कभी  ज़ियाउर  रहमान  अ्स्सारी)  (क)
 में  (ग).  जी,  नहीं  1  प्रतीक  ने
 पाच  विविन  दौरो  के  लिए  2450  रुपये
 की  राशि  यात्रा-प्रीमियम  घन  के  रूप  में  ली
 थी  कौर  यात्रा  भत्ते  क ेबिलो  का  समान
 किया  जा  रहा  है  1  इस  स्थिति  में  कार्यवाही
 करने  का  प्रश्न  नहीं  उठता  है  ।

 खादी  प्रामोशोग  बन,  नई  दिल्‍ली  में  स्टाक
 रख-रखाव  प्रणाली

 8044.  भो  फरज़न्द  र्क्मा  :

 थ्री  पाताल  बारुपाल :

 क्या  श्रोखोगिक  विकास  मती  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकारी  आश्वासनों  के
 उपरान्त  भी  खादी  ग्रामोद्योग  भवन,  नई
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 दिल्‍ली  में  स्टाक  रख  राजीव  की  प्र  गाली  अभी
 भी  दोष पूणे  है  ;

 (ख)  यदि  हां,  तो  क्‍या  स्टाक  मूल्य
 गों,  मिथकों  बाद.  में  ह्ह्ाक  को  सही  स्थिति

 सुनिश्चित  करने  के  लिए  कोई  कार्यवाही
 की  जाएगी  ताकि  वार्षिक  स्टाक  टिकट  के

 समय  माल  घटने  बढ़ने  की  सही  स्थिति  मालूम
 हो  सके  शौर  उसके  लिए  जिम्मेदारी  निश्चित
 की  जा  सके;  कौर

 (ग)  बया  स्टाक  रख  रखाव  को  प्रणाली
 भवन  प्रबन्धक  जान  ब्र  कर  दोषपूर्ण  रखते

 हैं  ;  और  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं?

 झोशोगिक  विकास  मंत्रालय  में  उपमंत्री

 (भी  जियाउर  रहमान  प्रसारित)  (क)  से

 (ग).  सूचना  इकट्ठी  कीजा  रही  है
 कौर  सभा  पटल  पर  रख  दी  जायेगी  1

 Utilization  of  Grants  given  to  the
 Indian  National  Science  Academy

 for  Research

 8045.  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state-

 (a)  the  names  of  the  projects  as-
 signed  to  the  Indian  National  Science
 Academy  for  research  during  1972-73;

 (b)  the  amount  granted  for  the
 purpose  during  the  same  period  and
 the  amount  spent  by  the  Academy  for
 holding  seminars,  conferences  and  on
 other  ceremonies;  and

 (c)  whether  the  Central  Govem-
 ment  have  ensured  that  the  money
 has  been  properly  utilised  and  if  s0,
 how?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  A  scheme  for  Scienti-
 fic  Research  and  Research  Training  in
 asic  Sciences’  was  assigned  to  INSA
 during  ‘1972-78,  One  hundred  and
 fifty  three  Research  Projects  were  in
 operation  at  the  end  of  973  in  various
 fields  as  given  below:—

 Scheme  No.  of
 Projects

 t  2

 (7)  Exploration  over  the  moun-
 tracts  of  the  Hima-

 layas  anil  Islands  over  the
 Arabian  Sea  and  the  Bay
 of  Bengal

 (2)  Science  Service  Centres  for

 roviding  Analytical  Faci-
 Fities  to  Scientific  Institu-
 tions  in  India

 (3)  Bio-Sciences  (¢.g.  Chemical
 studies  of  Lipid  metabolism
 in  Insect  Silk  worms  etc.)

 (4)  Chemistry  (c.g.  Investig
 tions

 on  the  components  of  tea
 and  related  polyphenolic
 materials;  Study  of  Plant
 viruses  etc.)

 Physics
 (e-g

 Lasers  Floures- 2
 cence  and  relations,  Liquid
 Crystals  etc.)  :

 (6)  Geo-Sciences  (e.g.  Mathe-
 matical  Geology  with  special
 reference  to  the  deveolpment
 of  tical  m-
 del  to  the  problem  of  genesis
 of  igneous  rocks  and  asso-

 aa
 mineral  deposits’

 etc.

 (7)  Medicine  and  Biochemistr

 eg.
 Medical  use  of  Nuclear

 pectrometery;  Genetic
 and  pees  alan

 netic  studies
 of  Lei  patients
 in  Ahmedabad).

 cy
 Engineering  (eg

 .  Aerobic )  reatment  of  Water  of  High
 BOD  ;  Low  Cost  Housing
 for  Defence  purposes  and
 Rural  Housing  etc  )
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 x

 Anthropol  Ethnobota ni- ©)
 cal  Tati  of  South  India
 aboriginal  tribes  study  of
 anthropological

 >
 variables

 in  some  selected  popula-
 tions  of  Himalayas).  2

 Tota  53

 (b)  A  sum  of  Rs,  2.02  lakhs  was
 provided  to  the  Academy  for  the
 Basic  Sciences  Research  Scheme.  An
 expenditure  of  Rs  2.090  lakhs  was
 incurred  under  the  scheme  during
 1972-73.  No  expenditure  was  incurred
 on  ‘Ceremonies  and  Tea  Parties’  under
 the  Scheme,  wall

 (९)  The  accounts  of  the  academy
 are  regularly  audited  by  a  firm  of
 Chartered  Accountants.

 States  te  have  their  own  Annual  /Fifth
 Plan  without  depending  on  Central

 Assistance

 8047.  SHRI  A  K  KOTRASHETTI-
 Will  the  Mimster  of  PLANNING
 be  pleased  to  state:

 (a)  whether  the  States  have  been
 informed  that  they  should  have  their
 own  Annual/Fifth  Five  Year  Plan,
 without  depending  on  Central  assis-
 tance;  and

 (b)  whether  this  would  amount  to
 virtual  plan  holiday?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA);:  (a)  and
 (k).  No,  Six.  An  amount  of  Rs,  755.5
 cropes  (excluding  Rs,  25  crores  yet  to
 be  allacated  among  States  for  hill  and
 tribal  areas)  by  way  of  Central  assis-
 tance  has  been  provided  for  the  year
 ‘1974-78,  and  it  has  already  been  inti-
 mated  to  the  States  while  approving
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 their  respective  Annual  Plans.  Central
 assistance  for  the  Fifth  Plans  of  States
 will  be  allocated  in  accordance  with
 the  principles  which  may  be  evolved
 by  the  National  Development  Council.
 The  question  of  virtual  plan  holiday,
 therefore,  does  not  arise,

 Manufacture  of  Plastic  Film  Capaci-
 tors

 8048.  SHRI  A.  K.  KOTRASHETTI:
 Will  the  Munister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  the  number  of  units  licensed  to
 manufacture  plastic  film  capacitors;

 (b)  whether  the  licensed  capacity
 for  film  capacitors  have  reached  a
 point  of  saturation;  and

 (c)  if  not  the  targetted  capacity  for
 these  plastic  film  capacitors?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  Industrial  licences  have
 been  issued  to  seven  Units  to  manu-
 facture  Plastic  Film  Capacitors;  in
 addition,  twenty-five  units  have  been
 granted  letters  of  intent.

 (b)  and  (c).  The  lcensed  capacity
 is  84  million,  while  the  capacity  fcr
 which  letters  of  intent  have  been  given
 ig  247  million.  The  targetted  capacity
 by  the  end  of  the  Fifth  Plan  period  is
 estimated  to  be  00  million.

 Asstciation  of  Ministers  and  Empley-
 ees  with  Internafional  Friendship

 Societies

 8049,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  Government  issued  a
 directive  to  the  Ministers  and  Officials
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 not  to  associate  or  identify  themselves
 with  societies  like  “International
 Friendship  Societies  in  India”;

 (b)  if  80,  the  names  of  such  societies
 referred  to  by  the  Government;

 (९)  whether  such  societies  also  in-
 clude  organisations  called  ‘Inter-
 national  Friendship  Association’;  if  so,
 the  names  of  such  Associations;

 (d)  whether  Government  inquired
 into  the  activities  of  such  societies
 and  associations;  if  so,  facts  there-
 about;  and

 (e)  whether  many  ministers  and
 official  violated  Government  direc-
 tives?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN).  (a)  to  (d)  It
 has  been  suggested  to  the  Ministers
 that  they  should  not  become  identified
 with  any  international  friendship
 society  by  becoming  its  patron,  menm-
 ber,  etc.  However,  the  extent  to
 which  they  may  otherwise  participate
 in  the  functions  organised  by  such
 societies  has  been  left  to  their  discre-
 tion.  Similarly,  Government  servants
 have  been  advised  not  to  accept  any
 office  in  or  membership  of  any  such
 society  or  participate  in  their  activi-
 ties.  They  may,  however,  after  obtain-
 ing  prior  permission  from  the  Secre-
 tary  to  Government  in  the  department
 concerned,  speak  before  such  societies
 on  non-controversial  matters.  No
 mention  was  made  of  any  specific
 society  or  association.  of  this  type
 while  communicating  these  sugges-
 tions.

 No  inquiry  has  been  conducted  into
 the  activities  of  international  friend-
 ship  societies,

 (e)  No  such  instance  has  come  to
 the  notice  of  the  Government.
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 Deployment  of  Central  Forces  in
 Gujarat  and  Bibar

 8050.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS.
 be  pleased  to  state:

 (a)  the  total  strength  of  the  CRP,
 BSF  and  other  Central  Security  and
 Semi-Security  forces  useq  by  the  Gov-
 ernment  for  dealing  with  the  recent
 happenings  of  Gujarat  and  Bihar;

 (b)  the  total  Army  personnel  asked
 to  aid  Civil  Government  in  Gujarat
 and  Bihar  for  the  similar  purposes.

 (c)  the  duration  of  employment  of
 such  security,  semi-security  and  armed
 forces;  and

 (a)  the  number  of  occassions  of  use
 of  fire  arms  by  such  forces  and  the
 number  of  casualties  followed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०:

 Gujarat:  (i)  From  second  week  of
 January,  974  till  fourth
 week  of  March,  1974,
 26  coys.  of  BSF  were
 deployed  in  Gujarat
 for  assisting  the  State
 Police  in  maintenance
 of  jaw  and  order,  Pre-
 sent  deployment  of
 BSF  in  Gujarat  is  of  2
 coys.  only.

 (ii)  Beginning  from  sé
 cond  week  of  January,
 1974.  34  coys.  of  CRP
 were  deployed  in  Guja-

 rat  on  interna]  secu-
 rity  duties.  The  pre-
 sent  deployment  is  ‘of
 27  coys.

 (iii)  Army  units  in  ade-
 quate  strength  were
 also  provided  to  the
 State  Govt.  on  three
 occasions  during  Janu-
 ary  and  February,
 1974,
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 Biker:  Beginning  from  third
 ,  week  of  March,  1974,

 48  coys.  of  BSF  and  2
 coys.  of  CRP  were  pro-
 videg  to  the  Govt.  of
 Bihar  for  internal  secu-
 rity  duties.  Present
 deployment  is  of  36
 coys.  of  BSF  and  2
 coys.  of  CRPF.  Army
 units  =  in  adequate
 strength  were  also  de-
 ployed  on  three  occa-
 sions  during  March-
 April,  974  in  aid  of
 civil  power.

 (da)  The  information  is  being  collect-
 eq  and  will  be  laid  on  the  Table  of
 the  House  on  its  receipt.

 Proposal  to  Prepare  a  Documentary
 Film  on  the  Life  of  Rao  Tula  Ram

 8051  SHRI  MUKHTIAR-  SINGH
 MALIK:  Will  the  Mimster  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  ‘o  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 prepare  8  documentary  film  on  the  life
 of  Rao  Tula  Ram,  a  great  Revolution-
 ary  and  857  Hero;  and

 (b)  xf  answer  to  part  (a)  is  in  affir-
 mative,  the  time  by  which  the  docu-
 mentary  film  wil}  be  ready  for  release?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA),  (a)  Not  at  present,  Sir.

 (b)  Doeg  not  arise.

 Contribution  to  Congress  Election  Fund
 by  Dealers  aud  Distributors  of  Truck

 Tyreg  ang  Tubes

 8052.  SHRI  MADHU  LIMAYE,  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  dealers
 and  distributors  of  trucks,  tyres  and
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 tubes  selling  these  goodg  at  a  heavy
 premium;

 (b)  whether  they  were  made  to
 contribute  money  to  the  Congress
 Election  Fund  out  of  the  premiums
 received  by  these  dealers  and  distri-
 butors  on  the  sales  of  these  products;

 (९)  if  so,  the  magnitude  thereof;
 and

 (d)  whether  it  is  a  fact  that  these
 contributions  have  further  increased
 the  price;  and  premiums  peid  for
 these  products?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  fom  SUBRA-
 MANIAM):  (a)  A  statement  is  attach-
 ed.

 (0)  to  (d).  No  such  information  s-
 available  with  this  Ministry  and  there
 seems  to  be  no  basis  for  the  allega-
 tions  made  in  (b).

 Statement

 The  production  of  tyres  and  tubes
 during  the  year  973  has  been  more
 than  that  m  the  year  ‘1972,  although
 the  avaslability  hag  not  been  equal  to
 the  demand.  All  varieties  of  tyres  and
 tubes  ate  not  in  short  supply.  Whue
 some  varieties  of  tyres  and  tubes  arc
 reported  to  be  selling  even  at  a  dis-
 count,  reports  have  appeared  of  cer-
 tain  categories  of  tyres  and  tubes,  par-
 ticularly  for  buses  and  trucks,  being
 sold  at  a  premium

 A  major  portion  of  the  production
 is  drawn  by  the  Defence,  original
 equipment  manufacturers,  DGS&D
 Rate  contract  parties.  State  Transport
 Undertakings  and  fleet  ownerg  having
 i0  or  more  vehicles,  directly  from  the

 industry  at  prices  fixed  by  the  industry
 and  as  such  there  is  no  scope  for  any
 premium  being  charged  in  respect  of
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 these  supplies.  The  possibility  of
 charging  a  premium  exists  only  in  res-
 pect  of  the  quantity  released  for  the
 replacement  market  through  the  deal-
 era,  The  only  satisfactory  solution  to
 eradicate  this  unsocial  practice  ig  ade-
 quate  production  in  line  with  the
 demand.  The  production  has  unfortu-
 nately  not  kept  pace  with  the  demand
 due  to  various  constraints  like  power
 cuts,  strikes  in  factories,  inadequate
 availability  of  raw  materials,  etc.

 The  Government  have,  therefore.
 been  concentrating  on  various  measures
 to  increase  the  production  to  the  ex-
 tent  possible  and  streamlining  the
 existing  channels  of  distribution  with
 a  view  to  plugging  the  loopholes  for
 mal-practices.  Tyres  and  tubes  have
 been  declareg  as  an  Essential  commo-
 dity  under  the  Essential  Commodities
 Act  and  the  State  Government  have
 been  requested  to  issue  orders  control-
 ling  the  sale  and  distribution  of  tyres
 and  tubes  within  their  territories.  They
 have  the  necessary  powers  to  take
 action  against  unsocial  elements  in-

 dulging  in  unethical  practices,  The
 Central  Government  has  also  issued
 the  Tyres  and  Tubes  (Price  Control)
 Order  973  fixing  the  prices  of  certain
 categories  of  tyres  and  tubes  in  short
 supply.

 Increase  in  the  Quota  of  Mass  Cireuls-
 tion  Dailies  during  974

 8053.  SHRI  MADHU  LIMAYE.  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  is  the  result  of  the  Gov-
 ernment  effort  to  obtain  newsprint
 from  various  countries  in  recent

 mortths;  made  |

 (b)  whether  the  Government  will
 be  able  to  increase  the  quota  of  mass
 circulation  dailies  during  the  year
 1974;  and
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 (c)  if  not,  whether  there  is  likely
 to  be  a  further  reduction  in  the  news-
 print  allocated  to  mass  circulation
 dailies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Fresh  contracts  80
 far  signed  for  supply  of  newsprint  in
 the  calendar  year  974  cover  a  quan-
 tity  of  66,000  tonnea.

 (b)  and  (c),  The  newsprint  quota  of
 newspapers,  including  dailies  for  ‘19T4-
 75  will  depend  on  the  quantity  of  news-
 print  available  for  distribution  and  the
 requirements  of  the  newspaper  indus-
 try.  Exact  availability  and  require-
 ments  are  being  worked  out;  for  the
 present,  it  is  not  possible  to  say  cate-
 gorically  whether  there  will  be  an  in-
 crease  or  reduction  of  quota.

 Total  estimated  outlay  for  T.V.  Centres
 during  ‘1073-748  and  ‘1974-35,

 8054.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  te
 state:

 (a)  whether  new  TV  centres  are

 being  started  in  the  coming  year;

 (b)  the  details  thereof;  and

 (c)  the  total  estimated  outlay  in
 1973-74  and  1974-75  on  the  existing
 centres  and  the  proposed  new  centres?

 {ug  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING

 '  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  9  A  TV
 Centre  at  Madras  and  an  interim  T.V.
 Station  at  Calcutta  are  expected  te  be
 commissioned  by  the  end  of  1974.

 (९)  A  statement  is  attached.
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 Statement

 Estimated  Capital  Estimated  Recurring
 Outlay  during  Expenditure  during

 1973-74  =  974°75  2973-74  1974°75

 (Rs.  in  Lakhs)

 (A)  Existing  TV  Centre

 r.  Delhi.  ‘103°  79  86°  28  52005  62-64
 2  Amritsar  t4°22  7°25  4  03  14°08

 3.  Srinagar  47*  73  79९  63  32°09,  32°r0

 Bombay  33°59  8-00) +
 49°46  4  38

 5.  Poona  997  oD  oy  2  |

 (B)  New  Centres  as  mentioned  m  reply
 to  part  (a)  of  the  question.  |

 te  Madras  ‘TV,Station  67* दे9  84°  52  Nil  ‘5°00
 2.  Calcutta  TV  Station  (Interim

 Set-up)  27°64  47°56  Nil  5°00

 Review  of  Functioning  of  Tarapur
 Atomic  Power  Project

 8055.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  a  review  has  been
 made  of  the  functioning  of  the  Tara-
 pur  Atomic  Power  Project  in  the
 Calendar  year  1978;

 (b)  what  was  the  original  target  of
 power  output  for  the  Tarapur  Pro-
 ject;

 (९)  the  actual  output  in  the  year
 1973;  and

 (a)  what  steps  have  been  taken  to
 improve  the  functioning  of  Tarapur
 Atomic  Power  Plant?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  MINISTER  OF
 ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  functioning  of  the

 Tarapur  Atomic  Power  Station  (TAPS)
 ig  kept  constantly  under  review  by  the
 Department  of  Atomic  Energy  (DAE).

 (b)  The  average  annual  output  from
 TAPS  over  its  life  is  expected  to  be
 about  2600  milhon  units  (i.e.  75  per
 cent  capacity  factor).  The  actual
 annual  output  is,  however.  expected  to
 vary  from  year  to  year  due  to  factors
 both  internal  as  well  ag  external  to
 the  Station.  The  output  from  TAPS
 during  the  calendar  year  973  was
 estimated  at  about  200  million  units.

 (९)  The  actual  output  from  TAPS
 during  the  calendar  year  798  came  to
 2067  million  units.

 (a)  The  performance  of  TAPS  com-
 pares  favourably  with  the  performance
 of  similar  nuclear  power  stations  else-
 where.  However,  constant  efforts  are
 keing  made  to  improve  its  performance
 to  the  maximum  possible  extent.  These
 efforts  include  design  changes,  where-
 ver  neceasary,  training  and  deployment
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 of  adequate  man-power  capable  of
 handling  sophisticated  jobs,  devising
 ways  and  means  to  bring  down  pro-
 gressively  the  periods  of  refuelling  and
 other  outages,  developing  methods  and
 equipment  systems  to  reduce  activity
 problems,  etc.  The  Station  perfor-
 mance  is  also  considerably  affected  by
 external  factors  such  as  transmission
 system  problems,  etc.  To  overcome
 this,  a  detailed  analysis  has  recently
 been  initiated  by  DAE  in  consultation
 with  the  Central  Water  and  Power
 Commission,  Maharashtra  State  Electri-
 city  Board,  Gujarat  State  Electricity
 Board  and  the  Tata  Electric  Co,  to
 determine  the  causes  and  effects  of
 disturhances  on  the  grid  and  to  deter-
 mine  the  extent  to  which  TAPS  and
 the  grid  safety  instrumentations  need
 modification  so  as  to  permit  more  re-
 jiable  power  production  without  +ac-
 iificing  safety.

 Production  of  Power  from  Kota  Atomic
 Power  Project

 ‘8058.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state:

 (a)  whether  Kota  Atomic  Power
 Project  has  commenced  production  of
 electric  power;

 (0)  if  so,  the  daily  output  achieved;
 and

 (९)  wher  will  full  capacity  output
 Le  achieved  in  this  atomic  power
 Plant?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  MINISTER  OF
 ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI);  (a)  The  first  unit  of  the
 Rajasthan  Atomic  Power  Station
 (RAPS)  starteq  commercial  operation
 from  December  15,  1973,  The  second
 unit  of  RAPS  is  still  under  construc-
 tion  and  is  expected  to  attain  critical.
 ty  in  ‘1976.  Full  commissioning  can  be
 expected  some  months  after  criticality,
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 (b)  and  (०),  At  present  RAPSI  igs
 Senerating  about  4  million  units  of
 electrical  energy  per  day  at  between
 170-180  MWe,  Power  generation  by this  unit  will  be  raised  gradually  to
 full  capacity  of  200  MWe  by  August/
 September,  1974,

 Maharashtra-Karnataka  Boundary
 dispute

 8057.  PROF,  MADHU  DANDAVATE: Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  workers  of  the
 Maharashtr:.  Ekikaran  Samiti  under- took  mass  protest  fast  to  protest
 against  the  failure  of  the  Union  Go-
 vernment  to  settle  the  pending  Maha-
 rashtra-Karnataka  border  dispute;  and

 (b)  if  so,  the  reaction  of  Govern~
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS (SHRI  FL  H  MOHSIN):  (a)  and  (b). The  Maharashtra  Ekikaran  Samiti  is
 reported  to  have  organised  g  l2  hour
 hunger  strike  in  Balgaum  on  the  26th
 March,  ‘1974,  to  draw  the  attention  of
 the  Government  towards  the  neeq  for
 an  early  solution  of  the  Maharashtra-
 Karnataka  border  dispute.  Efforts  in
 the  direction  of  identifying  areas  of
 agreement  between  the  Chief  Ministers
 concerned  and  securing  amicable  solu-
 tion  which  would  command  maximuni
 acceptability  have  been  in  progress
 and  are  continuing.

 Production  of  consumption  items  by Small  Industries
 8058.  SHRI  Cc.  K.  JAFFER

 SHARIEF:  Will  the  Minister  of  IN-
 DUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Bleased  to  state:

 (a)  whether  Government  have  made
 any  major  change  in  the  programme
 fur  developing  of  small  industries
 with  9  view  to  diverting  them  to  the
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 praduction  of  most  consumption  items;
 and

 (b)  if  so.  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI).  (a)  and  (b).  A  number  of
 items  of  mass  consumption  are  already
 being  produced  by  small  industries  in-
 cluding  handloom  cloth,  processed
 cereals  and  pulses  gur  and  khandsari,
 oil,  footwear,  matches,  hurricane  lan-
 terns,  soap.  bicycles  etc.  One  of  the
 main  objectives  envisaged  in  the  draft
 Fifth  Five  Year  Plan  is  to  step  up  fur-
 ther  production  of  such  commodities.

 Industries  in  North  Eastern  Region

 8058  SHRI  5.  N.  SINGH  DEO:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOFPMENT  be  pleaseg  to  state:

 (a)  the  name  of  the  firms  which
 have  not  gone  ahead  with  the  licences
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 to  establish  the  industry  in  North
 Eastern  Region  States;  and

 (b)  the  number  of  new  industries
 that  have  come  up  during  the  last
 three  years  in  these  States  with  their
 location  and  capacity?

 THE  MINISTER  OF  INDUSTRIAI..
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b),  During  1971
 to  1973,  twenty-six  industrial  licences
 were  issued  to  units  in  the  North
 Eastern  region.  Of  these,  nineteen
 were  for  the  establishment  of  new  in-
 dustrial  undertakings.  The  details  of
 the  location,  item  of  manufacture  and
 licensed  capacity  in  respect  of  these
 nineteen  licences,  are  indicated  in  the
 attached  Statement.

 The  setting  up  of  a  new  undertaking
 normally  takes  about  three  to  four
 years  after  the  issue  of  an  industrial
 licence.  It  is,  therefore,  premature  to
 expect  that  new  undertakings  in  res-
 pect  of  which  industrial  licences  have
 issued  during  the  last  three  years
 would  have  fructified  into  actual  pro-
 duction.  These  licences  are,  therefore,
 at  various  stages  of  implementation.

 Statement

 Lecation  of  Industrial  Unit  Item  ot  manufacture  Annual  capacity  app-
 roved.

 977
 t.  Assam  Menthanel  7,000,  tonnes

 Formalin  12,000  tonnes
 U.  F,  Glue  12,000,  fonnes
 U.  F.  Moulding

 Powder  1,000,  tonres
 P.  द  rom  Processed

 food  6,000  tonnes
 Non-concentrated

 Glue  I2,000  tonnes
 Concentrated  Glue  32,000  tonnes

 2.  Assam  न  .  हे  हे  Vanaspati  50  tonnes  per  diem

 3.  Goalparea  or  Cachar  Vanaspati  50  tonnes  per  diem
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 Location  of  Industrial  Unit  Item  of  manufacture  Annual  capacity  ap-
 prov  ed

 4972

 a  Dibrugarh  Distt.  «  Wheat  Products  27,000  tonnes

 SF  Goalpara  Distt.  e  Malt  Extract  2,100  tonnes

 6  Karimganj  Distt.  e  I.  Commercial  &
 Decorative  Plywood.  29,000  sq.meters

 2.  Teak  Vencers  ,  357,000  sq.meters
 7.  Goaelpara  Distt.  Wheat  Products  4§,cco  tonnes
 8.  Silchar  District  .  Wheat  Products  I§,¢co  tonnes
 a  Cochar  District  .  Ss  ‘1,250  tonnes  pcr —_

 diem.

 to.  Agartala,  Tripura  Wheat  products  30,000  tonnes
 az.  Dimapur,  Nagaland  .  Wheat  products  30,000  tonnes
 42,  Goaipara  District  द  I.  Caustic  Soda  7,700  tonnes

 2.  Chlorine  6,780  tonnes
 3.  Hydrochloric  Acid  1,650  tonnes

 33.  Shillong,  Meghalaya  न  Wheat  products  30,000  tonnes
 I4.  Dibrugarh,  Assam  Wheat  products  30,000  tonnes
 15.  Agartala,  Tnpura  Wheat  products  9,000  tonnes

 973
 16.  Imphal,  Manipur  Cotton  Yarn  25,520  spindles
 37...  Dhubn,  Assam  Wheat  products  36,000  tonnes
 38.  Gauripur,  Assam.  Wheat  products  15,000,  tonnes
 29.  Bongaigaon,  Assam  3.  Naptha  for

 Petrochemicals.  44,560  tcnnes
 3.  5.  R.  Naptha  87,800  tonnes
 3.  Mixed  Naptha  $8,000  tonnes

 ‘Foreign  Collaboration  Schemes  in
 West  Bengal

 8060.  SHRI  S.  N.  SINGH  DEO:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  the
 mame  of  approved  foreign  colladora-
 ‘tion  schemes  during  ‘1971-72,  and  i973-

 74,  year-wise  with  capacity,
 layout  and  the  location?

 capital

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  The  total  number  of  for-

 eign  collabor‘en  proposals  approved
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 during  1971,  972  and  978  were  as
 below:—  .  3

 Year  Total  No.  No.of  Foreign
 of  proposals anvo  bmw

 invest-
 approved  involving  ment

 foreign  involved
 capital  Rs.  .

 investment  lakhs

 3978  245  46  583°  8

 7972  257  37  622"  65

 3973  265  34  28r-  73

 Statements  of  foreign  collaboration
 proposalg  approved  during  1971,  972
 and  2973  indicating  the  name  of  the
 Indian  party,  name  of  the  foreign  col-
 laborator,  item  of  manufacture  and
 whether  the  proposal  also  involved
 foreign  capital  participation  are  avail-
 able  in  the  Parliament  Library.  The
 statement  for  the  year  973  referred  to
 above  also  indicates  the  location  of  the
 projecta  as  indicated  by  the  parties  in
 their  foreign  collaboration  applications.

 Statement  made  by  Shri  Jai  Prakash
 Narayan

 8082,  SHRI  R.  S.  PANDEY:  Will  tne
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government's  attention
 hag  been  drawn  to  the  statement  of
 Shri  Jai  Prakash  Narayan  that  country
 was  heading  towards  a  new  revolution
 if  present  economic  drift  and  people's
 frustration  was  not  checked;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ¥.  H.  MOHSIN):  (a)  Govern-
 ment  have  8९९१  some  press  reports
 about  the  statements  made  by  Shri  Jai
 Prakash  Narayan.
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 (b)  Government  are  keeping  in  close
 touch  with  the  law  and  pec  ag  “ie the  economic  situation  in  the  country
 and  initiating  whatever  measures  are
 feasible  and  desirable  for  the  mainten-
 ance  of  security  and  improvement  of
 the  economic  situation.

 U.P.’3  Backwardness  on  account  of’
 Private  Sector

 8063.  SHRI  PRABODH  CHANDRA:
 Will  the  Mhunister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  reports  attri-
 buting  U.P.’s  backwardness  to  the
 reliance  on  private  sector;  and

 (b)  if  80,
 contemplated?

 the  remedial  measures

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  No,  Sir,  No  such  report
 has  come  to  the  attention  of  Govern-
 ment  of  India.

 (9)  Does  not  arise.

 Meeting  of  Small  Scale  Industries
 Board

 8064.  SHRI  PRABODH  CHANDRA:
 Will  the  Muimster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND’
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  Sma‘
 Scale  Industries  Board  was  held  on
 the  23rd  January,  1974  and

 (b)  if  so,  the  conclusions  of  the
 meeting?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M,  8.  RANA):  (a>
 Yea,  Sir.
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 (b)  Important  recommendations  of
 the  meeting  related  to:

 (i)  need  for  early  completion  of
 census;

 (ii)  the  need  for  continued  credit
 facilities  to  small-scale  sector;  and

 (iii)  Promotion  of  mass  consump~
 tion  industries  and  agro-based  and
 ‘rural  industries,

 Cement  Facto-v  in  Orissa

 8005.  SHRI  SHYAM  SUNDER
 MOHAPATRA;  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  Orissa  has  potential
 for  more  cement  factories;  and

 (b)  if  so,  the  names  of  Districts
 where  the  factory  can  be  conveniently
 Jocated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LCFMENT  (SHRI  M.  8.  RANA):  (a)
 and  (b).  The  Ministry  of  Industrial
 Development  has  not  made  any  assess-
 ment  of  the  potential  of  the  State  of
 Orissa  for  setting  up  cement  factories.

 Census  Employees  in  Orissa

 8066  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  there  ig  agitation
 amcng  the  Census  employees  in  Orissa
 regarding  permanency  and  whether
 there  hag  been  any  representation  to
 the  Government  in  this  regard;  and

 (b)  if  so,  what  action  has  been
 taken  so  far?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Census
 employees  in  Orissa  have  urged  the
 conversion  of  temporary  posts  into
 permanent  ones.

 (b)  The  decennial  country-wide
 census  ig  a  huge  time-bound  opera-
 tion.  It  calls  for  recruitment  of  thou-
 sands  of  persons  on  a  strictly  tempo-
 rary  and  ad  hoc  bass.  Attempts  are
 continuously  being  made  to  help  re-
 trenched  census  employees  in  getting
 alternate  jobs  in  other  departments
 and  offices.  Ten  posts  have  so  far
 been  declared  permanent  in  the  Orissa
 census  office.  Two  of  them  have  been
 filled.  The  question  of  filling  the
 other  eight  is  under  consideration.
 Conversion  of  more  temporary  posts
 into  permanent  ones  can  be  taken  up
 only  when  staff  requirement  in  terms
 of  intercensal  work  becomes  clearer.

 Representation  for  Revision  of  Hostel
 Grant  and  Stipend  to  S.C.  &  S.7.

 Students

 8067.  SHRI  GADADHAR  SAHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  he  has  received  any
 representation  about  the  need  for
 revision  of  rate  of  Hostel  Grant  and
 stipend  given  to  the  Scheduled  Tribe
 and  Scheduled  Caste  students  reading
 in  schools  and  colleges  in  the  District
 of  Birbhum  in  West  Bengal  in  view
 of  the  great  rise  in  the  cost  of  living;
 and

 (b)  ig  80,  what  concrete  steps  were
 taken  or  are  being  taken  in  the  light
 of  the  representation  and  with  what
 results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  tb).

 No  Sir.  However,  hoste}  charges  have
 been  revised  by  West  Bengal  Govern~
 ment  from  Rs.  30/-  to  Rs.  45/.  per
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 month  in  the  rural]  areas  and  from
 Rs.  35/-  to  Rs.  50/-  per  month  in  Urban
 areas  both  in  the  case  of  Scheduled
 Castes  and  Scheduled  Tribes.  The
 question  of  enhancing  the  rates  of
 Post  Matric  Scholarships  is  also  cur-
 rently  engaging  the  attention  of  the
 Government  of  India

 Sub-plan  for  Development  of  Back-
 ward  areas  in  West  Bengal

 8068.  SHRI  GADADHAR  SAHA:
 Wil]  the  Minister  of  PLANNING  be
 Pleased  to  state:

 (a)  whether  in  the  State  plan  of
 the  West  Bengal  Government  there
 are  separate  sub-plans  for  the  deve-
 lopment  of  backward  areas  with  con-
 centration  of  Scheduled  Tribes.  and

 (b)  if  so,  the  broad  features  thereof,
 District-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b)  A
 separate  sub-plan  for  areas  with  large
 concentration  of  Scheduled  Tribes  in
 ‘West  Bengal,  which  the  State  Gov-
 ernment  were  asked  to  draw  up  in
 uccordance  with  the  guidelines  issued
 by  the  Planning  Commission,  is  still
 awaited.

 Decuments  lost  by  an  IPS.  Officer

 8Ch9.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Shri  Pukhraj  Mathur,
 LPS.  Zonal  Officer,  CIL.D.  Jodhpur
 ang  Bikaner  Division  (Rajasthan)  had
 lost  important  files  and  Border  draft
 on  the  night  of  6th  August,  4977  in  a
 running  train;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  the  lost  documents
 were  got  back;

 (d)  whether  any  action  has  been
 taken  against  thig  police  officer;  and

 (€)  if  so,  the  facts  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRi  F.  प्र.  MOHSIN):  (a)  and  (०).
 On  the  night  of  l6th  August,  i¢£7],
 when  Shri  Pukhraj  Mathur,  SP.,
 C.LD.,  Jodhpur,  was  travelling  by  train
 from  Jodhpur  to  Jaipur,  he  lost  an
 attache  containing  two  files,  one  of
 which  contained  some  notes  relevant
 for  discussion  in  the  Border  meeting
 to  be  held  at  Jaipu:  the  following  day.
 None  of  the  lost  papers  contained  any
 classified  information.

 (९)  No,  Sir.

 (dy  and  (९)  In  the  enquiry  conduc-
 ted  by  the  Chief  of  Intelligence  CID,
 Rajasthan,  it  was  found  that  the  loss
 of  the  files  was  neither  due  to  any
 sluggishness  or  carelessness  on  the
 part  of  the  officer,  nor  was  it  an  act
 of  pilferage  by  anti-social  elements,
 but  appeared  to  be  a  mere  case  of
 theft.  No  action  was,  therefore,  taken
 against  the  officer.

 Jessop  Designs  in  Private  Sector

 8070.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  sews
 report  appearing  in  a  Delhi  paper  on
 the  29th  March,  974  under  the  caption
 “Jessop  Designs  in  private  hands”;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 Yes,  Sir.

 (b)  and  (c).  It  is  not  correct  that  the
 designs  and  drawings  have  been  un-
 officially  delivered  to  a  private  firm
 of  Maharashtra.  The  question  of  any
 enquiry  into  this  matter  does  not

 arise.  The  report  of  the  Development
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 Consultants  has  been  duly  considered
 by  the  Management  and  a  number  of
 suggestions  have  been  implemented.
 The  Government  and  the  company
 are  constantly  trying  to  improve  the
 production  performance  of  the  com-
 pany  and  during  the  year  ended  3lst
 March,  ‘1974,  the  company’s  produc-
 tion  was  more  than  Rs,  24  crores  as
 against  only  Rs.  8  crores  during  the
 year  1970-71.  The  company  hopes  to
 achieve  a  turnover  of  more  than  Rs.  34
 crores  during  the  current  year  that
 wil]  end  on  3ist  March,  1975.

 Setting  up  of  Industries  in  India  by
 Scientists  and  Technologists  working
 Abroag  and  in  CSIR  Laboratories

 8071.  SHRI  VASANT  SATHE:

 SHRI  CHANDRA  SHEKHAR
 SINGH:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleaseg  to  state:

 (a)  whether  the  Council  of  Scienti-
 fic  and  Industrial  Research  has  for-
 mulated  any  scheme  to  help  Scientists
 and  Technologists  abroad  and  those
 working  in  CSIR  Laboratories  to  set
 Up  industries  in  India;  and

 (b)  if  so,  the  salient  features  of  the
 scheme?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  and  (b)  A  package  has
 been  approved  to  attract  Indian  Scien-
 tists,  Technologists  and  Engineers
 working  in  production  Unita  abroad,
 to  come  back  and  start  their  own  in-
 dustries  in  this  country,  particularly
 in  spheres  where  they  may  have  ac-
 quired  skills  in  production  techno-
 logy.

 The  main  features  of  this  scheme
 are  that  Scientists/technologists  who
 are  experienced  in  production  tech-
 nology  should  be  allowed  to  retain
 their  earnings  in  foreign  banks  for
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 a  given  period  and  use  them  for  im-
 port  of  essential  equipments,  spare
 parts  etc.  for  starting  industry.  They
 will  also  be  assisted  fn  obtaining  in-
 dustrial  licence  where  required,  and
 provided  facilities  for  itnport  of  capi-
 tal  goods  and  infrastructure  facilities
 such  as  power,  water  and  industrial
 site/building.  They  wil  also  be  pra-
 vided  assistance  in  raising  capital
 from  nationalised  banke  and  other
 financing  institutions  in  the  public
 sector.

 Details  of  other  scheme  to  help  any
 scientist  of  Council  of  Scientific  and
 Industria]  Research  (CSIR)  who
 wishes  to  set  up  a  production  plant
 based  on  a  CSIR  process  or  know-how
 have  not  yet  been  finalised.

 Utilisation  of  capacity  in  Engineering
 Industry  for  Consumer  Goods

 8072.  SHRI  D  D  DESAI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  under-utilisation  of
 capacity  for  consumer  goods  in  the
 engineering  industry  is  25  per  cent  to
 55  per  cent;

 (b)  if  so,  whether  in  certain  cases  it
 is  over  00  per  cent;  and

 (०)  whether  under-utilisation  of
 capacity  has  resulted  in  law  per  capita
 availability?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  8.  RANA):  (a)
 Yes,  Sir,  in  regard  to  certain  engi-
 neering  industries  producing  consu-
 mer  goods,

 (9)  The  unde;
 over  i00  per  cent.

 (ce)  Not  necessarily.  Actual  pro-
 duction  algo  depends  on  the  demand
 and  consumers’  preference.

 utilisation  is  not
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 समाचार  प्रसारण  केसा  स्थापित  करने  के

 सिद्धान्त

 8073.  थी  बिभूति  सिर  :  क्‍या

 सुचना  कौर  प्रसारण  मत।  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  समाचार  प्रसारण  केन्द्र  कौन
 से  सिद्धान्त  पर  सीमित  किये  जाते  है
 कौर

 (ख)  भारत  में  उनका  उपयोग  किन

 कामों  के  लिये  किया  जा  रहा  है  ?

 सूचना  शौर  प्रसारण  मम्बा लय  में

 उप-मिस्त्री  (क्रो  धमाकों  सिह)  (क)  कौर

 (ख).  आकाशवाणी  के  अलग

 प्रसारण  केन्द्र  नहीं  ह।

 समाचार

 आकाशवाणी  का  समाचार  सेवा  प्रभाग

 घरेलू  सेवायों  के  अन्तर्गत  is  भारतीय

 भाषाओं  तथा  3;  बोलियों  में  और  विदेशी

 सेवाओं  के  अन्तर्गत  23  भाषा झ्र ों  में  प्रतिदिन

 240  समाचार  बुलेटिन  प्रसारित  करता  है  ।

 समाचार  बुलेटिन  दिल्ली  स्थित  समाचार

 सेवा  प्रभाग  तथा  28  प्रादेशिक  केन्द्रों  मे  मूल
 रूप  से  तैयार  किए  जाते  है  प्रादेशिक  केन्द्रों

 में  प्रादेशिक  समाचार  बुलेटिन  तैयार  किए

 जाते  है।  बुलेटिनों  में  देश  विदेश  के  समाच:रक

 महत्व  के  घटना-क्रमों  का  तथ्यात्मक  तथा

 सही  विवरण  विलम्ब  प्रस्तुत  किया  जाता  है।
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 Offer  from  Japan  foy  manufacture  of
 Newsprint

 8074.  SHRI  M  RAM  GOPAL
 FEDDY  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCI-

 ENCE  AND  TECHNOLOGY  be  pleased
 to  state:

 (a)  whether  certain  newsprint
 manufacturers  of  Japan  have  offered
 their  surplus  capacity  for  utilsations
 by  India;  ang

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  (a)
 Certain  Japanese  entrepreneurs  ap~
 proached  through  Indian  Embassy  in
 Japan  for  setting  up  of  a  unit  in
 India  in  Joint  Collaboration  for  pro-
 duction  of  kraft  pulp.

 (b)  As  necessary  expertise  for  ma-
 nufacture  of  kraft  pulp  is  indigenous-
 ly  available,  and  as  per  current  policy
 foreign  collaboration  is  not  permitted
 in  this  line,  the  proposal  did  not  find
 favour.  However,  the  matter  is  being
 further  examined  in  details  taking
 into  account  the  possibilities  of  export
 as  also  obtaining  improved  technology.

 Development  of  Ghazipur

 8975.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  ४९  pleased  to
 state:

 (a)  the  criteria  of  including  districts
 for  grant  of  Cash  Subsidy;  and

 (b)  the  steps  taken  by  Government
 to  develop  industries  in  Ghazipur?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  A  note  is  laid  on  the
 Table  of  the  House.  [Placed  im  Libr-

 ary.  See  No  LT-68i9/74].

 (b)  “Uttar  Pradesh  Financial  Corpo-
 ration  (UPFC)  offers  term  loans  as
 well  as  working  capital  was  at  con-
 cessional  rate  and  at  reduced  margins.
 Certain  industries  having  power  had

 not  exceeding  20  HP  are  allowed

 power  subsidy  upto  9  paise  per  unit.
 A  i5  per  cent  price  preference  is

 given  to  Small  Scale  Industries  pro-
 ducts  manufactured  in  district.  Uttar
 Pradesh  Small  Industries  Corporation
 gives  technical  assistance  as  well  as

 help  in  making  of  finished  products,
 supply  of  raw  materials  and

 machinery  on  hire  purchase  as  far  as
 small  Scale  Industries  are  concerned.

 Loans  on  concessional  terms  are
 offered  by  the  UPFC  to  the  small  and
 medium  sized  projects  while  framing
 longer  grace  period,  longer  repayment
 period  and  reduced  margin.

 Telephone  Connections  in  the  Names
 of  Ex-M  Ps.

 8076.  SHRI  E,  V.  VIKHE  PATIL.
 Will  the  Mimster  of  COMMUNICA-

 TIONS  be  pleased  to  state:

 (a)  the  number  of  Telephone  Con-
 nections  in  the  names  of  Ex-membera
 of  Parliament  in  Delhi  and  New  Delhi;

 (b)  whether  some  of  these  tele-
 phones  are  being  used  by  those  other

 han  allottees  of  these  telephones  for
 commercinl  purposes  and  the  Ex-
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 M.Ps.  never  stayed  in  Delhi,  New
 Delhi  where  their  telephones  ere  in-
 stalled,  and

 (c)  if  so,  whether  the  Government
 will  make  enquiry  and  withdraw  such
 telephones;  if  not,  the  reasons  for  the
 same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  Separate
 record  of  telephone  connections  work-
 ing  for  Ex-MPs  is  not  being  main-
 tained.

 (b)  and  (c).  No  specific  anstance  has
 been  brought  to  the  notice  of  the
 Department.  Unauthorised  use  of  tele-
 Phones  by  a  party  other  than  the
 hirer  constitutes  breach  of  Indian  Te-
 legraph  Rules  and  necessary  action

 to  disconnect  such  telephones  ig  taken
 whenever  such  instances  come  to  the
 notice  of  the  Department.

 Memorandum  submitted  by  Telecom-
 munication  Engineering  Supervisors

 Association

 8077.  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  CHANDRA  SHEKHAR
 SINGH.

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 has
 received  any  memorandum  from  the
 “Telecommunication  Engineering  Sup-
 ervisors  Association”  Delhi  in  March
 or  April,  3974  for  special  allowance
 and  incentives  for  improving  their

 efficiency;

 (a)  whether  Government
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 (b)  if  60,  the  main  points  of  the

 memorandum;  and

 (९)  the  steps  taken  to  redress  their
 £rievances?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 {PROF.  SHER  SINGH):  (a)  No,

 (b)  and  (c).  Deo  not  arise.

 Priority  to  Agriculture  recommended
 by  National  Committee  on  Science

 and  Technology

 8078.  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  AMARSINH  CHAU-
 DHARI:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  National  Committee
 on  Science  and  Technology  has  urged
 the  Government  to  give  top  priority
 to  agriculture  including  fisheries,
 water  resources,  animal  husbandry
 and  post-harvest,  technology;

 (b)  if  50,  the  main  features  of  the
 plan;  and

 (c)  whether  Government  have
 accepted  the  suggestion;  and  if  so,  the
 amount  proposed  to  be  allotted  for
 the  purpose?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  com  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  The  programmes  in  the  agri-
 culture  sector  are  included  in  the
 draft  Science  -and  Technology  Plan
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 (974—79)  copies  of  which  have  sep-
 arately  been  laid  on  the  Table  of  the
 House.

 (०)  The  Fifth  Five  Year  Plan  pro-
 Posals  in  respect  of  these  programmes
 have  been  finalised.  Including  the
 provisions  for  foog  and  forestry,  the
 total  outlay  in  this  sector  would  be
 Rs.  25  crores.  The  programmes  are
 Now  being  finalised  in  consultation
 with  the  Ministry  of  Finance.

 Firing  in  Industrial  Areas  of  Okhia,
 Dethi

 8079.  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  CHANDRA  SHEKHAR
 SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  whether  some  persons  were  in-

 jured  due  to  lathi  charge,  tear-gas
 shells  and  firings  in  the  imdustrial

 areag  of  Okhla,  Delhi  during  the  first
 week  of  April,  ‘1974;

 (b)  if  so,  the  reasons  for  the  dis-
 turbances  and  the  number  of  persons
 arrested  in  this  regard;

 (c)  whether  any  enquiry  has  been
 ordered;  and

 (d)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  क्,  प्र.  MOSHIN):  (a)  and  (b).
 On  5th  April  1974,  a  group  of  work-

 erg  organised  a  demonstration  in  front
 of  an_  industrial  establishment  in

 Okhla  Delhi.  The  guard  of  the  estab-

 lishment  fired  5  to  6  rounds  as  a
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 result  of  which  seven  persons  were
 injured.  A  criminal  case  was  regis-
 tered  on  the  complaint  of  the  worke-s
 and  eleven  persons  were  arrested,  The
 Management  of  the  establishment  also
 lodged  a  complaint  of  rioting  and  dam-
 age  to  property  and  another  crimi-
 nal  case  was  registered.

 On  6th  April,  1974,  the  workers
 organized  a  bandh.  The  demonstra-
 tors  become  disorderly  and  violent.
 They  tried  to  set  fire  to  Property  and
 attacked  the  police.  The  police  used
 tear-smoke  to  disperse  the  crowd.
 Thirty-five  persons  were  arrested.
 Five  Agitators  sustained  minor  inju-
 Yies
 injured.

 (c)  No,  Sir.

 35  police  personnel  were  also

 (d)  Does  not  arise.

 Sale  of  Telecommunication  Equip- ments  to  Guyana

 4080,  SHRI  BANAMALI  BABU:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  COMMUNI. CATIONS  he  pleaseg  to  state.

 (a)  whether  a  proposal  is  under  the
 consideration  of  Government  to  send
 a  delegation  to  Guyana  to  negotiate
 the  sale  of  Telecommunication  equip-
 ments  in  that  country;  and

 (b)  if  so,  by  what  time  the  proposal
 is  likely  to  be  finalised  and  what  are
 the  main  features  of  the  proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  ang  (b).

 No.  However,  «  team  of  Engineers
 of  the  Indian  Telephone  Industries
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 Limited,  Bangalore,  visited  Guyana.
 recently  to  explore  possibilities  of
 selling  Telecommunication  equipments.
 The  proposals  for  sale  of  equipment
 are  under  considerafion  of  Indian
 Telephone  Industries  Limited.

 Charges  against  a  former  Union
 Minister

 8081  SHRI  INDRAJIT  GUPTA:
 Will  the  PRIME  MINISTER  be  pleased
 ta  state:

 (a)  whether  a  former  Union  Law
 Minister,  Shri  A.  K,  Sen.  has  been
 charge-sheeted  by  the  CBI;

 (b)  if  so,  the  subject  matter  of  the
 complaints  on  the  basis  of  which  he
 has  been  charged;  and

 (c)  whether  the  alleged  offences
 pertain  to  the  period  during  which
 Shri  Sen  was  a  Central  Minister?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA):  (a)  and  (b)  A  charge-sheet
 has  been  filed  in  court  by  the  Central
 Bureau  of  Investigation  against  Shri
 A.  K.  Sen  and  others  for  offences  per-
 taining  to  criminal  conspiracy  to  cheat
 and  cheating  the  Press  Registrar  and
 the  Advertising  Agencies  /Advertisers,
 by  making  certain  false  representa-
 tions  to  them  regarding  circulation
 figures  of  ‘Dainik  Basumati’.

 (c)  The  conspiracy  to  commit  the
 offences  dates  from  the  end  of  965
 or  beginning  of  1966.  Shri  A.  K.  Sen:
 was  a  Central  Minister  frow
 1%-4-1957  to  24-I-I966.
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 आदी  प्रत मो शोष  भजन,  मई  दिल्‍ली  को  लाभ

 तथा  हानि

 8082.  श्री  हीरालाल  डोडा  :  क्या

 वैज्ञानिक  बिकास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  खादी  ग्रामोद्योग  भवन,  नई  दिल्ली

 में  कुल  कितनी  पूजी  लगी  हुई  है  भ्र ौर  गत  तीन

 वषों  मे  इस  संस्था  के  शुद्ध  लाभ  हानि  का

 ब्यौरा  क्‍या  है,  ;  और

 (ख)  इस  संस्था  ने  आरंभ  से  अब  तक

 नकुल  कितनी  राशि  की  हानि  उठायी  अथवा

 लाभ  के  रूप  में  अजित  की  ?

 औद्योगिक  विकास  मंत्रालय  में  उप  मंत्री

 बी  ज़ियाउर  रहमान  झम्सारी) :  (क)

 और  (ख).  सूचना  इकट्ठी  की  जा  रही  है

 और  सभा-पटल  पर  रख  दी  जायेगी  ।

 Ban  on  CPL

 4083,  SHRI  JAGANNATHRAO
 JOSHI,

 SHRI  NARENDRA  SINGH:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Communist  Party
 of  India  was  ever  banned  in  India
 after  4650  August,  947  and  if  so,
 when;  and

 (b)  the  text  of  the  then  Home
 “Minister's  broadcast  stating  reasons
 ‘for  banning  the  Communist  Party  of
 India?

 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  HOME  AFFAIRS
 (SHRI  #,  प्र.  MOHSIN);  (a)  and  (०).
 ne  Communist  Party  of  India  was
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 banned  in  West  Bengal  in  1948.  By
 a  notification  dated  March  25,  1948,
 the  Government  of  West  Bengal  dec-
 jared  the  Communist  Party  of  India
 and  its  branches  and  volunteer  orga-
 nisations  unlawful  under  the  Indian
 Criminal  Law  (Amendment)  Act.
 The  West  Bengal  Home  Minister  in  a
 statement  in  the  Assembly  on  March
 27,  1948,  explained  the  Government’s
 decision  to  ban  the  party  in  the  State.

 Towards  the  end  of  1964,  some
 leaders  and  workerg  of  the  Left  Com-
 munist  Party  of  India,  who  were  in-
 dulging  in  activities  prejudicial  to  the
 security  of  the  country,  were  detained.
 The  party  as  such  was,  however,  not
 banned.  A  copy  of  the  Union  Home
 Minister’s  broadcast  to  the  nation  on
 January  l,  1965,  in  this  connection  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-6820
 174)

 Proposal  to  relay  special  Programme
 on  the  life  of  Rao  Tula  Ram  on

 his  Death  Anniversary

 8084.  Shri  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  there  ig  any  propesal
 under  consideration  of  Government  to
 relay  a  special  programme  on  the  life
 of  Rao  Tula  Ram,  a  great  Revolution-
 ery  and  a  Hero  of  857  Independence
 War.  on  his  death  anniversary  falling
 on  the  23rd  September,  ‘1974;  and

 (b)  if  so,  facts  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTNG  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  AIR  will
 broadcast  a  radio  programme  on  the
 role  of  Rao  Tula  Ram  in  857  Inde-
 pendence  War  on  a  suitable  occasion.



 2०3  Breakdown  of

 432.00  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RrrORTED  VIRTUAL  BREAKDOWN  OF
 POWER  SUPPLY  IN  WEST  BENGAL

 SHRI  TRIDIB  CHAUDHURI  (Ber-
 hampore):  [  call  the  attention  of  the
 Minister  of  Irrigation  and  Power  to
 the  following  matter  of  urgent  public
 importance  and  request  that  he  may
 make  a  statement  thereon:

 “The  reported  virtual  breakdown
 of  electric  power  supply  in  West
 Bengal  and  the  decision  of  impos-
 ing  a  40  per  ¢ent  blanket  cut  in
 electric  power  supply  to  all  consu-
 mers  including  industries.”

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):  In
 West  Bengal.  State  Electricity  Board
 ‘s  responsible  for  the  generation,  trans-

 cept  for  the  area  supplied  by  the
 Damodar  Valley  Corporation  in  terms
 of  its  statutory  responsibility.  The
 West  Bengal  Government  has  also
 licensed  the  Calcutta  Electric  Supply
 Corporation  Ltd.  and  a  few  other  small
 jicensees  to  generate  and  distribute
 electricity.  ’

 The  anticipated  demand  for  power
 in  West  Bengal  is  estimated  to  be
 about  900  MW,  excluding  the  DVC

 aiea.  Of  this,  the  demand  in  Calcutta
 itself  is  about  560  MW.  -The  installed
 capacity  in  the  State,  including  the
 licensees,  is  60  MW.  In  addition,  a
 320  MW  unit  has  been  commissioned
 at  Santaldih,  though  its  generation  has
 not  stabilised.

 The  actual  supply  of  power  has,
 however,  been  considerably  less,  The
 fire  accident  in  the  power  stantion  of
 Durgapur  projects  Ltd.  in  January,
 974  has  mainly  been  responsible  for
 reducing  its  ability  to  generate  only
 360  MW  against  an  installed  capacity
 of  28  MW.  The  capacity  of  the
 Calcutta  Electric  Supply  Corporation
 Ltd.  has  been  derated  due  to  the  old
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 age  of  the  sets  from  420  MW  to  897
 MW,  The  actual  generation  i5  about
 270  MW.  According  to  West  Bengal
 Government,  at  the  Bandel  Station,
 the  average  generation  38  only  about
 i70  MW,  against  the  installed  capacity
 of  330  MW  due  to  outages  and  diffi-
 culties  on  account  of  coal  quality  etc.
 The  total  average  generation  in  West
 Bengal  in  March  has  been  about  638
 MW.  The  energy  shortage  in  West
 Bengal  has  been  about  5  per  cent.

 The  Fourth  Plan  target  for  addi-
 tional  generating  capacity  to  be  created
 in  West  Bengal  was  251  MW.  The
 actual  achievement  was  only  3)  MW.
 The  failure  to  create  the  targetled
 generating  capacity,  coupled  with  the
 reduction  in  the  output  of  the  existin,s
 stations,  while  luads  continued  to
 giow,  resulted  in  creating  a  shortage
 of  power  in  the  State.  Consequently,
 the  State  Government  had  to  impose
 &  45  per  cent  cut  in  the  demand  of
 power  m  the  State,  including  Cal-
 cutta.  ba

 The  DVC  has  been  supplying  power
 not  only  to  areas  within  its  statutory
 responsibility,  but  also  to  the  Calcutta
 Electric  Supply  Corporation  Ltd.  and
 the  West  Bengal  State  Electricity
 Board.  The  contract  with  the  Cal-
 cutta  Electric  Supply  Cerporation  Ltd
 expired  in  4969  and  has  not  been  re-
 newed.  8  decision  had  also  been
 taken  in  965  that  the  DVC  would  be
 relieved  of  the  reseponsibility  of  sup-
 plying  power  to  areas  outside  its
 statutory  responsibility  by  1969.
 However,  duc  to  the  inability  of  the
 State  Electricity  Board  to  meet  this
 commitment,  this  decision  could  not
 be  implemented.  Keeping  in  view
 the  importance  of  Calcutta,  the  DVC
 continued  to  supply  power  according to  availabilty,  to  the  CESC.  These
 supplies  have  normally  ranged  between
 50—70  MW.  West  Bengal  has  not  been
 able  to  get  help  from  other  neigh-
 bouring  system  like  Bihar  and  Orissa
 due  to  their  own  problems,

 In  the  last  few  days,  the  generation
 in  the  Bandel  Station  of  West  Bengal
 has  declined  to  below  170  MW.  The
 actual  average  generation  in  the  past
 3  days  has  been  reduced  to  40  MW
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 at  Bandel,  The  generation  at  Santal-
 dih  which  was  50  MW  has  also  reduced
 to  zero.  The  generation  in  the  DVC
 system  has  dechned  to  below  400
 MW.  against  an  average  of  530  MW
 attamed  in  March  ‘1974.  The  DVC  is
 required  to  meet  the  needs  of  the
 Joads  within  the  valley  as  its  primaty
 responsibility  more  particularly  of
 tre  coal  mining,  railway  and  strel
 sectors  which  are  of  national  priority.
 Consequently,  the  DVC  has  been  able
 to  supply  only  between  25  and  30  MW
 to  the  Calcutta  Electric.  Supply
 Corporation  Ltd  As  a  consequence  of
 all  these  reductions,  the  shortage
 situation  has  been  further  aggravated
 during  the  last  week.

 The  West  Bengal  State  Electricity
 Board  has  reported  that  it  has  not  im-
 posed  anv  4(  per  cent  blanket  cut  in
 supply  to  all  consumers.  It  hag.
 however,  had  to  resort  to  load  shed-
 ding  from  time  to  time,  in  accordance
 with  the  actual  availability  of  power,
 This  is  in  aduition  to  the  5  per  cent
 cut  which  has  been  in  existence  for
 quite  some  time.

 The  situation  in  West  Bengal  and
 Calcutta  ig  likely  to  improve  when
 the  20  MW  unit  at  Sontaldih  in  West
 Bengal  stabilises  its  generation  and
 the  functioning  of  the  other  West
 Bengal  Stations  improve,  The
 Damodar  Valley  Corporation  would
 continue  to  assist  West  Bengal  as_  in
 the  past  and  when  its  generation  ex-
 ceeds  550  MW,  West  Bengal  would
 get  additional  assistance  upto  20  MW.

 SHRI  TRIDIB  CHAUDHURI:  In
 view  of  the  colossal  under-statement
 that  has  been  made  to  explain  away
 what  the  Economic  Times  has  said
 teday  that  there  is  complete  power
 chaos  in  West  Bengal  which  we  fear
 is  leading  West  Bengal  to  an  age  of
 darkness  and  also,  in  view  of  the
 shelter  that  the  statement  elicited
 from  the  West  Bengal,  State  Electri-
 city  Board  has  sought  to  take  behind
 the  way  in  which  my  Call  Attention
 motion  was  couched,  I  owe  an
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 apology  to  you.  Sir,  and  also  to  the
 House  and  I  want  to  place  before  the
 House  the  actual  situation  as  it
 obains.

 My  Call  Attention  motion  was  given
 on  the  basis  of  newspaper  reports  in
 al]  Bengal  daily  paperg  that  the  West
 Ben_al  Government  on  8th  April,
 3974  had  decided  that  they  would  am-
 pose  a  power  cut.  They  had,  actually
 informed  the  representatives  of  all
 Chambers  of  Commerce  and  Industry
 that  they  had  no  other  alternative
 but  to  impose  30  to  40  per  cent  blanket
 cut.  That  was  on  the  8th  and,  parti-
 cularly,  on  that  day,  for  12  hours,  the
 Major  part  of  tue  city  of  Calcutta  and
 the  industrial  suburbs  had  no  power
 supply.  rt

 Iam  giving  you  the  day  by  day
 developments.  On  that  day,  the  Chieti
 Minister  made  a_  siatement  to  the
 representatives  of  all  Chambers  of
 Commerce  and  Industry  that  the  West
 Bengal  Government  had  no  alternative
 arrangement  except  to  have  a  blanket
 cut  That  was  the  statement  made  by
 the  Chief  Minister  in  his  chamber  cf
 the  Assembly.  He  said  that  unless  the
 generating  agencies  ensured  a_  firn:
 supply  of  45  MW,  the  actual  cut  for
 Calcutta,  as  against  the  demand  of
 500  MW,  was  to  the  tune  of  75  MW.
 But  the  short-fall  was  35  per  cent
 that  day.  Then  the  next  day  this
 statement  about  a  blanket  power  cut
 was  denied  when  there  was  an  outcry
 in  the  State  of  West  Bengal.  Ths
 Power  Minister  of  West  Bengal  Gov-
 ernment  denied  that  there  was  any
 plan  to  impose  a  blanket  cut  and
 said—this  was  the  next  day,  ie.  i9th
 April—that  fhe  Government  was
 trying  to  evolve  a  new  power  distri-
 bution  formula  on  the  basis  of  400
 magawatts  and  would  try  to  make
 available  350  megawatts  for  industries
 but  that  there  was  no  plan  for  im-
 posing  a  blanket  cut.  Then  the  next
 dav  the  Chicf  Minister  asked  the
 Po  wer  Monister  fo  introduce  a  new
 rationing  formula.  From  the  20tb
 April  upto  28rd,  that  is,  yesterday,  the
 situation  has  gone  from  bad  to  woe
 and  on  the  22nd  the  shortfall  in
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 supply  was  205  megawatts,  that  is,
 4l  per  cent  cut  and  yesterday  it  was
 a  46  per  cent  cut.  That  is,  the  cut
 was  to  the  tune  of  230  megawatts.
 That  is  46  per  cent  as  I  have  atated.
 The  position  you  find  is  that  the  West
 Bengal  State  Assembly  had  to  adjourn
 its  sitting  in  the  midst  of  darkness
 yesterday  and  also  the  day  before
 yesterday.  Already  industries  are
 hard  hit.  The  biggest  industry  in
 West  Bengal  is  the  jute  industry.  I
 have  here  a  notice  published  by  the
 Indian  Jute  Mills  Association.  Here
 is  the  advertisement:

 ‘Chaotic  Power  Supply
 Hastening

 Jute  Industries’  Closure

 Power  cuts  are  squeezing  life  out
 of  jute.

 A  large  number  of  jute  mills  had
 virtually  no  power  for  six  day's

 running.
 Most  of  the  others  get  it  for  4  to  8

 hours  a  day.”
 The  new  formula  which  is  now

 being  discussed  for  the  last  3-4  days
 has  not  been  finalised  but  from  the
 indications  that  we  have  got  and  the
 andications  that  have  been  given  to
 the  representatives  of  Industry  and
 Chambers  of  Commerce,  it  seems  that
 the  amount  of  power  they  are  going
 to  make  available  to  the  industry
 would  make  it  possible  for  the  fac-
 tories  to  work  only  for  2-3  days.  This
 is  about  factories  round  about  Cal-
 cutta  But  as  far  ag  the  mofussil
 areas  are  concerned,  you  can  imagine
 what  is  the  position  from  the  fact
 that  in  the  Midnapore-Kharagpur
 areas  there  is  a  cut  of  75  per  cent  The
 export  potentialities  of  jute  which  is
 the  biggest  export  industry  have  been
 as  it  was  never  before,  there  are
 orders,  but  nothing  can  be  done
 because  the  factories  cannot  run.

 Same  is  the  position  with  regard  to
 toal  mines  and  coal  washeries,  Same is  the  position  with  regard  to  tea,
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 coal  and  even  railways.  The  Railway
 Board,  |  understand,  has  already
 written  to  the  State  Government  that
 they  would  be  forced  to  cut  down
 railway  services  because  of  this,  what
 is  euphemistically  called,  load  shedding
 which  38  not  really  load-shedding  but
 which  ig  virtually  a  break-down  in
 the  electric  supply  system.
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 The  Labour  Mumeter  of  the  State
 Government  called  all  the  trade  unons
 and  he  requested  them  to  agree  to
 lay-off  of  2  millon  to  3  millon
 workers  because  of  these  breakdowns
 in  electric  supply.  That  is  with  re-
 gard  to  the  effects.  So  far  as  causes
 are  concerned,  nobody  knows  what
 actually  38  the  cause.  For  three  or
 four  days  we  have  been  seeing  in
 Bengal  papers  that  the  Chief  Minister
 is  shouting  at  the  failure  of  the
 Central  Government  to  do  this  thing
 or  that  thing  Sv  far  as  Santhaldih
 power  station  is  concerned,  which  has
 been  newly  opened  by  the  Prime
 Minister,  the  State  Government  has
 said  that  electric  machinery  which
 was  supplied  by  Heavy  Electricals  was
 defective.  It  asked  the  Centre  to  send
 one  top  official  from  that  establish-
 ment  to  look  at  the  working  at
 Santhaldih  and  Bandel  power  stations
 and  I  do  not  know  what  has  happen-
 ed  The  Central  spokesman  here
 started  blaming  the  West  Bengal
 Government.  He  said,  they  are  to  be
 blamed  as  they  failed  to  put  up
 transmission  lines,  the  generation  is
 all-right,  but  in  Santhaldih  there  were
 no  proper  transmission  lines,  ete.  Then
 the  West  Bengal  Government  changes
 its  position  and  now  the  situation  is
 it  is  because  of  bad  machinery  supplied
 by  the  Central]  Government  and  also
 because  of  the  bag  quality  of  the  fur-
 nace  Oil  and  bad  quality  of  crude
 nothing  can  be  produced  there.  With
 regard  the  DVC  the  Minister  dees  not
 hold  out  any  promise  beyond  20  M.W.
 So,  I  leave  it  out.

 SHRI  K.  C.  PANT:  20  M.W.  addi-
 tional  to  what  is  supplied  now.

 SHRI  TRIDIB  CHAUDHURI:  Any-
 way  the  present  affairs  of  DVC  power
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 generation  is  at  a  very  serious  state.
 Whatever  power  we  could  draw  from
 Durgapur,  whatever  West  Bengal
 could  obtain  from  Chandrapura,  that
 also  is  gone.  There  has  been  explosion
 at  Chandrapura  last  night.  I  do  not
 know  what  would  be  the  effects.

 The  people  of  West  Bengal  feel  that
 they  are  plunging  into  an  era  of
 darkness  and  the  wheels  of  industry
 would  simply  stop  moving  causing
 serious  consequences.  This  is  a  serious
 explosive  situation  which  may  lead
 to  anything.  Therefore,  I  want  to
 ask,  firstly,  whether  in  view  of  the
 need  for  export  in  respect  of  jute  and
 other  commodities,  export-earning
 industries,  and  the  serious  conse-
 quences  with  regard  to  railway  com-
 munications  and  other  things  round-
 about  Calcutta,  will  the  Government
 institute  an  immediate  enquiry  for
 knowing  as  to  what  extent  the  Central
 agencies  have  been  reseponsible  for
 the  state  of  affairs  which  developed
 for  the  last  one  week  in  West  Bengal,
 particularly  with  reference  to  San-
 thaldih  and  also  with  reference  to
 Bandel  power  stations  where  equip-
 ments  are  mostly  supplied  by  the
 Bharat  Heavy  Electricals;  and,  thirdly,
 with  regard  to  D.V.C.  as  a,  whole.  In
 view  of  this  situation,  has  there  becn
 any  investigation  carried  out  from
 the  nearby  sources,  say,  from  U-P.,
 Orissa  or  other  places,  to  tide  over
 the  present  difficulties  till  the  situa-
 tion  in  West  Bengal  improves  a  little?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 First  of  all,  let  me  say  that  I  share
 fully  anxiety  of  my  hon.  friend  in
 respect  of  this  part  of  West  Bengal,
 more  particularly,  in  the  Calcutta  Area
 particularly  because  of  the  impact  on
 industries,  possibly,  the  impact  on
 other  vital  sectors  in  the  economy.  I
 have  mentioned  in  the  main  statement
 the  reasons  which  have  brought  about
 the  situation  in  the  last  few  days.

 I  would  like  to  assure  him  that  we
 have  been  in  touch  with  the  West
 Bengal  Government  and  I  have  myself
 talked  to  the  Chief  Minister  and  what-
 ever  help  or  assistance  hag  been  de-
 sire?  by  the  West  Bengal  Govern-
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 ment  has  been  given  by  us  to  the
 extent  possible  For  instance,  Shri
 Chaughuri  mentioned  that  West
 Bengal  Government  wanted  some  ex-
 perts  from  the  Bharat  Heavy  Electri-
 cals  to  be  sent  to  Santhaldih  and
 Bande].  Actually,  when  I  was  in
 Calcutta  some  time  back,  this  was
 mentioned  to  me  by  the  Chief  Mun-
 ister  and  the  Irrigation  and  Power
 Minister.  34  assured  him  of  all  help.
 Firstly,  what  I  did  op  coming  back
 here  was  to  get  in  tcuch  with  the
 concerned  Ministry.  An  expert  did  go
 immediately  the  very  day  or  the  next
 day  to  look  into  the  problem.

 It  is  possible  that  there  have  been
 break-downs  in  this  new  machinery.  I
 Can  say  positively  that  there  have  been
 break-downs  in  Badarpur  ang  in  8070
 Of  the  other  areas  Sc  far  as  Bandel
 goes,  this  not  an  indigenous  machi-
 nery.  And  BHEL  «x  pot  involv-
 ed.  As  far  as  Suttnciuah  is  concern-
 ed  B.H.EL,  has  supphed  the  plant.
 I  would  like  the  House  to  bear  in  mind
 that  these  are  units  manufactured  in
 the  country  for  the  first  time.  Some
 difficulties  have  arisen  The  reasons
 have  already  been  given  by  the  West
 Bengal  Government.  Among  them  is
 the  vairable  quality  of  coal  and  vis-
 cosity  of  oi]  and  so  on  But,  I  assure
 him  that  it  is  not  a  question  of  West
 Bengal  Government's  putting  the
 blame  on  the  Centre  and  the  Cetre’s
 putting  the  blame  on  West  Bengal.  He
 said  that  the  Chief  Minister  of  West
 Bengal  Government  has  been  saying
 this  that  the  centre  is  to  blame.  I
 have  not  seen  any  statement  by  the
 Chief  Minister  putting  the  blame  on
 the  Centre.  It  is  not  a  question  of
 putting  the  blame  on  someone;  this  is
 a  serious  matter.  The  West  Bengal
 Government  and  we  are  trying  our
 level  best  to  get  over  this  situation
 and  to  see  that  power  is  restored.  Su
 far  as  D.V.C,  is  concerned,  he  said  that
 the  Centre  should  look  into  it.  I  may
 tell  Shri  Chaudhuri  that  for  the  last
 so  many  months,  I  have  been  getting
 daily  reports  of  generation  of  power
 in  D.V.C  I  can  say  that  over  a  period
 of  months,  generation  bad  improved
 in  D.V.C.  except  in  the  month  of
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 February.  It  had  improved  con-
 siderably.  It  had  been  an  all-t:me

 high.  But,  lately,  it  has  come  down.
 There  were  certain  amounts  of  labour
 trouble  in  D.V.C.  But,  I  am  very
 glad  to  tel!  the  House  that  an  agree-
 ment  had  been  arrived  at  day  before
 yesterday  in  Calcutta  between  the

 D.V.C.  and  the  management  with  the
 help  of  Labour  Mimster  of  West
 Bengal.  I  have  every  hope  thal  DVC
 will  pick-up  again.  In  fact,  speak'n,
 of  today  the  latest  figures  m  the
 morning  were  385  MV  and  later  today
 it  was  expected  to  be  495  MV

 SHRI  TRIDIB  CHAUDHURI-  Whit
 part  of  it  was  made  available  to  West
 Bengal?

 SHRI  K,  C.  PANT:  Our  fiist  charge
 is  steel,  coal  and  the  railways  and
 within  that  we  have  been  able  to
 supply  20  to  30  MW.  I  would  uke  to
 give  more  We  have  been  supplying
 around  50  to  70  MVA  and  i¢  this  pro-
 duction  goes  above  550  MW  then  we
 will  supply  another  20  MW.  That  means
 we  can  supply  upto  90  MW.  That  does
 not  mean  if  the  situation  is  more  com-
 fortable  we  will  not  suply  more  but
 this  is  the  king  of  projection  that  wa
 have  made  so  that  West  Bengal  Gov-
 ernment  can  also  see  how  to  plan
 ahead.

 I  might  tell  the  hon.  Member  that
 a  Member  of  the  Central  Water  and
 Power  Commission,  who  is  one  of  the
 top-most  engineers  in  the  country  on
 thermal  side,  has  been  in  West  Bengal
 for  four  to  five  days.  He  has  heen
 visiting  the  power  plants  there.  Un-
 fortunately,  he  met  with  an  accident
 yesteday  and  get  fractured  his  leg.
 But  he  has  been  in  West  Bengal  for
 the  last  four  to  five  days  ta  see  what
 are  the  defects  and  how  can  they  be
 got  over  quickly.  We  are  trying  our
 level  best  to  help  in  any  way.  We
 have  approached  the  Bihar  Govern-
 ment  to  369  un  their  eneration  still
 farther.  They  did  step  up  their  gene-
 ration  but,  unfortunately,  three  of
 their  units  tripped  at  Pathratau.  Two
 of  them  were  brought  back  on  20th
 and  the  third  was  expected  to  be  back
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 today.  I  shall  certainly  look  into  it
 again  whether  Bihar  can  spare  more
 Power  to  West  Bengal.

 2I2

 SHRI  DINEN  BHATTACHARYA (Serampore):  I  am  glad  to  noie  that at  leas  the  new  Irrigation  Minister  has with  great  enthusiaism  expressed  his
 prous  wish  that  somethine  will  be
 agone  to  iemove  power  ciisis  in  West
 Bengal.  But  from  the  reality  of  the
 Situation  it  is  abundantly  clear  tout
 both  the  Central  Governmen:  and the  State  Government  are  most  callous, It  is  not  a  matter  of  few  days,  The
 Statesman  and  other  Calcutta  news- Papers  including  some  of  the  Dethi
 papers  have  also  repeatedly  announced
 that  there  is  a  serious  ctisis  in  pow  ६
 so  far  88  West  Bengal  is  concerned.
 There  are  some  comments  in  the  issue
 of  Stutesman  of  ‘18-7-1973.  which  should
 amply  prove  that  the  Central  Govern-
 ment  did  not  at  all  take  any  scrious
 measure  to  see  that  the  power  nusi-
 tion  improves  in  West  Bengal,

 On  the  l6th  July,  973  The  States
 man  had  reported:

 West  Bengal  is  a  special  case  for
 at  least  two  reasons  No  other  State

 was  so  severely  hit  for  so  long  and
 the  situation  is  steadily  deteriorat-
 ing.  Promises  of  improvement  have
 Jong  lost  all  credibility.”

 Nobody  has  any  confidence  either  in
 the  State  Government  or  in  the  pious which  expressed  now  by  the  hon  Min-
 ister.  The  day  the  Santaldih  plant was  opened  and  the  ceremony  was
 observed,  the  Prime  Minister  flew  to
 Santhaldih  in  a  helicopter,  but  the
 next  day  this  plan  was  not  in  a
 Position  to  generate  any  power.  People were  given  to  understand  for  so  long
 and  it  was  also  publicised  and  propa- gated  throughout  the  country  that  ae
 soon  ag  Sandaldih  was  commissioned,
 the  power  shortage  would  be  re
 moved,  May  I  know  what  steps  Gov-
 ernment  are  going  to  take  regarding
 this  fun  which  the  West  Bengal  Gov- ernment  had  indulged  in  by  installing
 a  machine  which  had  no  generating
 power?  दि
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 The  Statesman  has  also  pointed  out
 that  industries  in  West  Bengal  are
 losing  60  per  cent  of  their  capacity,
 and  they  are  not  in  a  position  to  reach
 even  40  per  cent  of  their  total  capacity
 because  of  this  power  crisis.  Not  only
 factorics,  but  hundreds  of  small  units
 have  had  to  stop  their  operetion
 because  they  are  not  gettmg  any
 power.  Besides  small  industries,  even
 hospital;  and  other  essential  institu-
 tions  have  had  to  suffer.  Government
 have  always  said  that  in  respect  of
 hospitals,  newspapers  and  the  teic-
 phone  and  wireless  departments,  there
 would  he  no  load  shedding  or  power
 crisis  ang  the  arrungements  wouiu  LE
 such  that  these  institutions  did  not
 suffer  from  power  shortage.  Recenitl;,
 however,  it  has  come  out  im  the  Cal-
 cutta  papers  that  in  the  cuurscos  an
 operation  On  a  pregnant  Jady,  sud-
 denly  there  was  load-shedding  and  as

 a  resu't  the  operation  could  not  be
 successful  and  the  child  died.

 The  hon.  Minister  has  said  in  his
 statement  that  about  l000MW  is  necs-
 sary  for  Calcutta,  excluding  the  DVC
 area.  But  we  know  how,  this  Govern-
 ment  is  functioning.  Regarding  the
 constitution  of  the  State  Electricity
 Board.  you  will  find  that  it  is  consti-
 tuted  of  men  who  do  not  know  anythg
 about  these  electricity  matters;  only
 some  administrative  heads  are  there.
 They  have  no  knowledge  about  the
 generation  of  electricity.

 As  regaris  the  Bandel  power  sta-
 tion,  there  are  four  turbines  I  met
 the  engineers  there  and  they  told  me
 that  one  turbine  should  be  kept  as  a
 standby  for  any  emergency.  But  what
 has  happened?  Mr.  Siddhartha
 Shanker  Ray  after  coming  to  power
 by  rigged  election  announced  that  he
 would  see  that  00000  villages  would
 be  electrified.  But  what  is  the  actual
 Position  now?  Every  house  in  the
 town  area  has  to  buy  a  lantern,  But
 even  with  the  lantern  they  are  finding
 it  difficult  to  manage,  because  only  a
 few  days  back,  the  Government  have
 curtailed  the  quota  of  kerosene  to
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 West  Bengal.  Will  Shri  Pant  be  kind
 enough  to  go  to  Calcutta  and  see
 whether  these  things  are  happening  or
 not?  For  hours  and  hours  there  is  no
 light.
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 MR.  SPEAKER:  Ask  your  question.

 SHRI  DINEN  BHATTACHARYYA:
 This  is  my  question.  In  spite  of  this
 fact,  there  is  gas  shortage,  there  is  no
 kerosene,  there  is  no  electricity,  Now
 what  will  the  students  do?

 AN  HON.  MEMBER:  Candie.

 SHRI  DINEN  BHATTACHARRYA:
 Candle  has  become  ten  times  costly.
 Regarding  thermal  power,  will  the
 Minister  kindly  inquire  into  the  func-
 tioning  of  the  Baudal  thermal  power
 stations?  I  categorically  state  that  m-
 spite  of  the  objection  of  the  persons
 at  the  top  in  the  thermal  power  sta-
 tion,  they  were  forced  to  run  all  the
 tuibines  with  the  reult  that  now  only
 two  turbines  are  working  and  two
 are  idle  because  of  breakdown.  So
 naturally  there  will  be  a  cut  in  the
 power  supply.

 As  regards  the  Calcutta  Electric
 Supply  Company,  many  things  have
 been  stated  here.  There  was  a  demand
 that  the  previous  agreement  having
 expired,  it  should  now  be  taken  over
 by  Government.  But  nothing  has
 been  done.  I  make  this  charge  that
 you  are  not  taking  it  over  and  you
 also  not  permitting  it  to  increase  its
 generating  power.  My  point  is  that
 you  should  immediately jake  it  over
 and  change  the  old  out  moded  machin-
 ery  which  is  there  and  there  may  be
 some  improvement  in  power  genera-
 tion.  You  must  take,  some  steps
 immediately.  The  old  outmoded  ma-
 chines  should  immediately  be  replaced
 by  new  ones.  Are  Government  going
 to  take  any  action  in  this  regard?

 So  my  first  question  is  this.  Do
 not  talk  of  future.  You  have  got  no
 future.  In  ten  years  there  may  be
 nothing.  So  the  people  of  West  Bengal
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 have  no  confidence  in  your  future
 planning  etc.  I  know  there  is  a  power
 crisis  throughout  India.  But  it  is  not
 ag  serious  as  in  West  Bengal  where
 for  hours  and  hours  you  will  find  no
 light.  So  what  steps  ere  you  going
 to  take  by  way  of  immediate  remedial
 measures?

 Siddhartha  Ray  has  set  up  a  com-
 mittee  to  go  into  the  matter  as  to  how
 the  Bharat  Heavy  Electricals  supplied
 that  generator,  whether  there  was
 bungling  or  not.  But  I  know  this  for
 certain.  The  member  chosen  for  that
 committee  may  be  a  High  Court
 Judge.  But  I  know  what  a  type  of
 man  he  is.  He  is  always  appeasing
 the  authorities.

 MR.  SPEAKER:  Come  to  the  ques-
 tion  now.

 SHRI  DINEN  BHATTACHARYYA:
 You  do  not  know  what  is  happening.

 MR.  SPEAKER:  I  know

 SHRI  DINEN  BHATTACHARYYA:
 You  will  understang  it  when  students

 .and  other  citizens  force  you  to  under-
 stand  what  is  happening  in  West
 Bengal.  It  is  not  an  easy  matter.
 The  whole  economy  is  collapsing.

 MR.  SPEAKER:  You  had  better
 ask  your  question.

 SHRI  DINEN  BHATTACHARYYA:
 What  steps  is  he  going  to  take  im-
 mediately  at  least  to  see  that  the  mi-
 nimum  requirement  of  power  in  West
 Bengal  is  met?  Secondly,  what  are
 you  going  to  do  with  regard  to  the

 «Calcutta  Electric  Supply  Company?

 Sir,  I  charge  the  Government  with
 corruption.  Something  hag  happend
 in  Santhaldih  and  for  which  Shrimati
 Indira  Gandhi  was  taken  there  to  in-
 augurate  it,  but  the  day  after  it  was
 seen  that  it  had  no  power  generating
 capacity.  What  is  the  Government
 going  to  do.  It  is  not  enough  to
 simply  express  a  wish  that  “we  will
 see  what  is  the  real  cause  in  regard  to
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 the  generating  capacity  at  Santhaldfh.”
 My  question  will  be  this.  Mr.  Pant,
 you  can  do  one  thing.  From  your
 Own  sources,  you  can  at  least  give  a
 clear-cut  statement  as  to  how  this
 BHEL  happened  to  supply  that  kind
 of  machinery.  I  say  they  have  got—

 MR.  SPEAKER:  Please  sit  down.
 45  minutes  have  passed.

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 mond  Harbour):  It  is  a  very  serious
 matter.  The  whole  State  igs  suffering
 in  darkness.  He  must  be  allowed  te
 speak  out.

 MR.  SPEAKER:  But  it  is  )Cur  deci-
 sion  that  the  first  Member  will  have
 five  to  seven  minutes  and  the  others
 will  have  five  minutes  each.  Now,
 already  45  minutes  have  passed.

 SHRI  DINEN  BHATTACHARYYA:
 It  has  been  taken  by  two  Members  80
 far.  So,  7  will  finish.

 MR.  SPEAKER:  You  do  not  finish
 at  all.

 SHRI  DINEN  BHATTACHARYYA:
 Only  one  thing.  That  is--

 SHRI  H,  N.  MUKERJEE  (Calcutta—
 North-East):  For  three  or  four  days
 now  I  have  been  in  West  Bengal.  If
 you  were  in  Calcutta  for  the  last  three
 or  four  days,  you  would  have  gone
 off  your  chump.

 MR.  SPEAKER:  I  will  take  you  to
 Punjab  and  you  will  have  the  grie-
 vance  almost  removed.

 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order.  That  statement  is
 not  correct.

 MR.  SPEAKER:  Please  git  down.

 SHRI  PILOO  MODY  (Godhra):
 Both  of  you  come  to  me  and  I  will
 eliminate  all  your  darkness.

 MR.  SPEAKER:  First,  remove  your
 own,
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 SHRI  DINEN  BHATTACHARYYA:
 I  will  ask  the  hon.  Minister,  what  is
 he  going  to  do  regarding  the  sort  of
 supPly  made  by  the  BHEL.  The  in-
 dustries  are  suffering  already.

 MR,  SPEAKER:  For
 p'ease  sit  down.

 God's  sake

 SHRI  DINEN  BHATTACHARYYA:
 I  am  finishing  The  jute  mills  alone
 suffereg  a  loss  of  about  Rs.  25  crores
 during  this  time,  What  are  you  doing?
 Our  economy  has  collapsed,  our  agri-
 culture  has  collapsed,  and  everything
 is  in  the  doldrums  there

 SHRI  PILOO  MODY:  And
 Congres:  haz  collapsed.

 the

 SHRI  DINEN  BHATTACHARYYA:
 The  Congress  is  collapsing.  Anyhow,
 they  are  trying  to  patch  up.  So,  these
 are  My  questions  Please  answer  them
 Even  the  Jugantar,  your  Congress
 paper,  has  said  that  for  God’s  sake,
 you  must  attend  to  West  Bengal  :e-
 garding  this  electricity.

 SHRI  K  C  PANT.  Sir,  the  pious
 wish  that  the  Congress  will  collapse
 is  not  borne  out  by  the  news  today;
 there  elections  have  been  won  by
 them,  and  it  has  come  out  in  the  papers
 today.  (Interruptions)

 MR  SPEAKFR;:  Please  sit  down.

 SHRI  K  C  PANT:  First,  he  men-
 tioned  that  the  Centre  has  not  taken
 the  situation  seriously,  In  my  reply
 to  the  questions  of  my  hon.  fricnd
 Shri  Chaudnari,  I  had  spelt  out  exactly
 how  we  are  concerned  with  the  prob-
 lem,  and  hoy  we  are  trying  to  come  to
 the  assistance  of  the  West  Bengal
 Government  in  every  possible  way.
 I  do  not  think  I  need  repeat  it  The
 hon.  Member  referred  to  other  States.
 (Interruptions)  It  is  not  a  question  of
 individual  help.  I  had  mentioned  it  and
 I  had  referred  to  the  point  earlier.  In
 fact,  he  has  covered  much  the  same
 ground,  But  he  hag  referred  te  the
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 situation  in  other  States  If  his  sugges-
 tion  is  that  the  Centre  is  more  con-
 cerned  about  other  States  than  about
 West  Bengal,  I  can  assure  him  that
 that  is  absolutely  not  true.  We  are  as
 much  concerned  about  West  Bengal  as
 about  the  other  States.  I  told  you,  the
 steps  we  have  taken  I  told  you.  we  had
 been  in  constant  touch  with  the  West
 Bengal  Government  They  hag  asked
 for  somebody  to  be  sent  there  We  had
 sent  our  men.  We  had  sent  our  own
 experts,  Our  own  experts  have  been
 there  for  the  Jast  four-five  days  In
 DVC,  we  had  some  trouble  which  we
 have  sorted  out  Juckily.  I  mentioned
 to  you  that  all  these  things  have  been
 engaging  our  attention  daily  in  the
 last  few  days.  The  main  point  which
 he  made,  I  thought  was  about  the  ma-
 chinery  which  hag  been  supplied  by
 BHEL  to  Santaldih,

 SHRI  DINEN  BHATTACHARYYA:
 What  about  Bandel?

 SHRI  K.  C.  PANT:  The  trouble  1,
 he  hag  not  been  listening  to  me  care-
 fully.

 SHRI  DINEN  BHATTACHARYYA:
 I  am  hearing  very  patiently.

 SHRI  फट  C  PANT:  Machinery  to
 Bande!  plant  has  not  been  supplied  by
 BHEL.  That  is  what  I  told  Mr  Chau-
 dhuri

 SHRI  DINEN  BHATTACHARYYA.
 My  point  is  this.  Everywhere  there
 are  four  turbines.  At  least,  one  tur-
 bine  must  he  a  stand  by.  You  have
 siolated  that.

 SHRI  K  0.  PANT.  I  wil  find  it  very
 difficult  to  get  into  a  designing  argu~
 ment  with  my  friend  across  the  floor,
 whether  there  should  be  a  stand-by
 turbine  or  not.  It  is  a  techmeal  ques-
 tion.  It  has  to  be  determined  on  the
 basis  of  varioug  considerations  and
 perhaps.  I  have  a  little  more  acquain-
 tance  in  this  fivid  than  my  hon.  friend.
 One  cannot  jump  to  a  general  con-
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 clusion  ang  Say  that  there  should  be
 a  stand-by  gennerator  in  all  cases  etc.
 If  there  are  suggestions,  if  they  con-
 cern  me,  I  shall  certainly  look  into
 them.  If  it  concerns  the  West  Bengal
 Government.  which  he  says  is  my
 Government—I  thought  it  was  his
 Government  also—if  he  passes  it  on

 to  me.  I  shall  certainly  pass  it  on  to
 the  West  Bengal  Government  for  their
 consideration.  I  welcome  constructive
 and  helpful  suggestions  from  him.  |
 would  repeat  that  it  is  not  fair
 to  cast  doubts  about  BHEL  machi-
 nery  for  the  simple  reason,  any-~

 -where  in  the  world  where  machinery
 is  made  for  the  first  time,  there  are
 ‘teething  troubles  and  one  learns  from
 experience.  BHEL  has  picked  up  in
 the  last  couple  of  years,  It  is  doing
 well  now  and  if  there  are  teething
 troubles,  we  will  get  over  them.  I  do
 not  think  we  should  be  unduly  per-
 turbed  over  this.  It  so  happened,  there
 is  difficulty  in  the  power  supply  situa-
 tion  just  now.  There  have  been  break-
 downs,  One  should  expect  teething
 troubles  when  new  plants  are  manu-
 factured  in  the  country  for  the  first
 time.  I  do  not  think  one  should  be
 unnecessarily  perturbed  over  this.  Our
 Ministry  hag  been  in  touch  with  BHEL
 several  times  over  this  matter.  When-
 ever  they  send  any  complaints  to  us,
 we  refer  it  to  the  BHEL.  We  shall
 certainly  look  into  it  again  in  respect
 ef  this  particular  plant.  Sir,  the  other
 major  point  which  he  made  was  about
 the  Calcutta  Electric  Supply  Company.
 West  Bengal  Government  has  not  sent
 any  proposal  that  they  want  to  take
 over  the  company.  Ag  far  as  jhe  re-
 placement  of  old  machines  is  concern-
 some  of  these  machines  are  very  oid
 and  probably  will  require  replace-
 ment.  I  have  noted  the  very  construc-
 tive  suggestion  which  he  made  that
 if  there  is  a  proposal  from  the  West
 Bengal  Government  that  these  should
 be  replaced,  we  should  agree  to  it.  I
 have  made  a  note  of  his  suggestion  and

 1  certainly  welcome  this  constructive
 and  helpful  suggestion.  If  proposals
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 come  from  them.  we  will  certainly
 look  into  them  with  great  sympathy
 considering  the  present  situation  in
 West  Bengal.

 I  think  I  have  covered  the  points
 along  with  the  answer  I  gave  to  Mr.
 Chaudhuri.  There,  I  have  outlined  the
 specific  measures  we  have  taken  re-
 cently  to  help  the  West  Bengal  Gov-
 ernment.

 SHRI  H.  प्  MUKERJEE:  Sir,  on  a
 point  of  order.  Is  this  in  crder  for  the
 Minister,  specially  Mr.  Pant,  who  is
 very  careful  in  giving  answers,  to
 evade  as  answer  to  a  question  which
 he  himself  hag  specified,  namely
 Santaldih  matter,  which  was  opened
 with  a  great  deal  of  fanfare  by  the
 Prime  Minister  and  which  West  Ben-
 gal  people  consider  to  be  a  practical
 joke,  cruelly  perpetrateq  on  them.  He
 said  he  was  giving  an  answer.  He  has
 not  given  the  answer  so  far,

 SHRI  K.  C.  PANT:  I  would  submit
 that  there  is  no  question  of  a  practical
 joke  there.  It  is  true  that  the  plant
 has  taken  a  number  of  months  to  come
 up,  It  was  actually  synchronised  in
 January.  Thereafter,  it  did  generate
 power.  Then  it  ran  into  some  problems,
 and  the  problems  are  similar  to  the
 problems  ran  into  in  some  of  the  other
 new  plants,  Therefore,  it  is  not  an
 isolated  case  We  havc  been  looking
 into  the  problem  of  no  only  Santaldih
 but  also  Badarpur  and  ono.her  plant,
 whether  the  same  kind  of  problems
 are  responsible  for  tnieakdown  and,
 if  so,  to  what  extent  we  can  identify
 the  causes.  I  do  not  want  I  create  any
 unnecessary  controversy.  One  of  the
 causes  which  has  been  mentioned  in
 ajl  these  uniis  is  the  unevcn  quality
 of  coal  that  is  supplied  That  is  a  mat-
 ter  which  we  have  to  tort  out  with
 the  coal  Ministry.  We  do  not  want  to
 raise  it  here.  lt  is  something  that  has
 to  be  sorted  out  within  the  Govern-
 ment.  I  will  go  into  it,  Santaldih  will
 generate  power,  once  the  teething
 troubles  are  got  over  There  is  no
 question  of  Santaldih  being  basically*
 weak  or  badly  planned  out.
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 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  Thought  it  may
 sound  somewhat  paradoxical,  every-
 thing  is  gloomy  on  the  power  front.
 We  hear  every  day,  and  we  are  ex-
 periencing,  load  sheeding  resulting  in
 partia]  or  total  closure  of  industrial
 units.  A  serious  news  has  appeared
 in  the  papers  that  in  hospitals  even
 operations  and  X-rays  have  come  to
 a  halt  because  of  load  shedding  Ano-
 ther  Calcutta  paper  hag  reported  that
 three  telephone  exchanges,  namely,
 Nos,  45,  47  and  48  were  not  working
 for  mpre  than  five  hourg  because  of
 shortage  of  power.  It  is  a  very  disturb-
 ing  news  that  the  economy  of  the  Stat-
 es  is  being,  crippled  by  the  shortage  of
 power,  The  only  persons  who  may  be
 happy  because  of  power  shedding  may
 be  the  prisoners  who  have  the  inten-
 tion  of  running  away  from  jails,  be-
 cause  a  report  in  the  Hindustan  Stan-
 dard  says  that  the  jail  authorities  have
 warned  that  regular  power  cuts  may
 Jure  some  prisoners  into  attempt  of
 jail  break.  I  hope  the  Minister  of  Irri-
 gation  and  Power  will  not  create  a
 situation  where  his  predecessor  Minis-
 try,  which  is  having  enough  troubles,
 may  have  further  troubles'

 Coming  to  the  serious  aspect  of  the
 whole  matter,  it  is  not  only  Wes.  Ben-
 gal  that  is  suffermg  because  of  Power
 cuts  but  the  entire  eastern  region  35
 today  being  crippled  with  power  cuts.
 In  the  original  notice  that  I  gave  for
 the  Calling  Attention,  I  included
 Assam  also  and,  therefore,  Sir  I  crave
 your  indulgence  to  refer  [0  some  of  the
 factual  matters  relating  to  Assam.

 It  is  very  unfortunate  that  even  in
 Assam  the  industrial  establishments
 are  working  much  less  than  the  desir-
 ed  limits  because  of  the  power  shed.
 ding  It  is  extremely  unfortunate  in
 view  of  the  fact  not  only  because
 Assam  and  the  entire  eastern  region
 is  backward  but  because  the  per  capita
 consumption  of  electricity  in  Assam
 and  Meghalaya  ig  the  lowest  in  this
 country.  According  to  statistics  Dethi,
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 which  is  the  centre  of  all  power,  con-
 sumes  the  highest  amount  of  electricity
 per  capita  with  288  kw,  as  against  the
 all-India  average  of  94  kw,  while  the
 per  capita  consumption  in  Assam  and
 Meghalaya  is  a  lamentable  23  kw,  My
 purpose  in  giving  this  figure  is  to  say
 that  there  bas  been  something  wrong
 in  the  entire  approach  of  the  Power
 Ministry  because,  if  the  potentialities
 are  properly  tapped,  the  north-east
 region  could  give  power  not  only  to
 the  north-east  region  but  even  to  Ben-
 ga}  because,  according  to  some  scien-
 tific  studies,  the  hydel  Power  poten-
 tiality  of  the  north-east  region  is  3.5
 million  kw  as  against  4]  million  kw
 of  the  entire  country.  Up  till  now  the
 installed  capacity  in  that  region  has
 been  1,60,000  kw,  which  is  .  per  cent
 of  the  all  India  figure.

 My  purpose  in  mentioning  all  this
 is  to  show  that  there  has  not  been
 any  serious  well-planned  effort  to
 tackle  this  problem,  even  though  a
 warning  was  given  by  such  an  impor-
 tant  person  as  the  ३४९  Dr.  Bhabha
 that  India  will  have  to  face  a  power
 crisis  at  some  Point  of  time  I  do  not
 understand  why  no  effort  was  made
 up  till  now  to  speed  up  the  completion
 of  projects,  hke  the  Gantak  project
 which  was  commissioned  ip  796  Its
 schedule  was  revised  in  969  and  yet
 it  is  nowhere  near  completion.

 Coming  to  Bengal  and  particularly
 Caleuita,  even  though  there  has  been
 an  acute  power  shortage  in  the  Jast
 few  weeks,  even  prior  to  that,  accord-
 ing  to  the  statistics  given  by  the  Gov-
 ernments  concerned,  it  was  apparent
 that  at  no  point  of  time  way  the  Gov-
 ernment  capable  of  supplying  the  total
 requirements  of  Bangal,  or  even  of
 Calcutta,

 The  total  supply  to  Calcutia,  accord-
 ing  to  one  estimate,  in  ‘1971-72,  was
 795  MW  as  against  the  demand  of  50
 MW.  Though  it  was  expected  that  the
 situation  may  ease  with  the  power
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 unity  coming  in  operation,  that  has
 also  failed  to  bring  the  desired  re-
 sult.  Even  in  regular  times,  as  against
 the  supply  of  93  MW,  the  total  de-
 mand  is  362  MW.  It  shows  that  even
 in  regular  times,  the  entire  north-eas-
 tern  region  is  suffering  from  the  power
 crisig  which  has  become  very  acute
 because  of  the  failure  which  Mr.  Pant
 has  tried  to  explain

 As  the  time  at  my  disposal  is  very
 limited,  I  would  like  to  ask  the  hon.
 Minister  to  reply  to  certain  queries.
 Firstly,  what  steps  the  Government  is
 taking  to  explore  the  immense  power
 potentiuliiies  of  the  north-eastern  re-
 gion  and,  particularly,  at  what  stages
 the  projects,  like,  Kemeng,  Loktak
 and  Kapili,  at  the  present  moment
 stand.  In  fact,  I  think,  if  you  really
 tap  the  immense  powcr  potentialities
 of  the  Brahmaputra  itself,  to  9  great
 extent  the  prospects  of  the  north-eas-
 tern  region  can  be  changed.  In  _  that
 connection,  I  would  like  to  know  what
 happened  to  the  Brahmaputra  Flood
 Control  Commission  Bill  which  was
 brought  last  year  before  the  Housc.
 It  is  not  coming.

 Secondly,  one  of  the  reasons  of  short-
 age  or  at  least  mal-adjustment  is  the
 persistent  overdrawals  by  industrial
 units  regardless  of  their  permissible
 offtake.  I  would  like  to  know  what
 steps  are  being  taken  to  restrict  the
 consumption  by  these  units  within  their
 permissible  limits.

 Thirdly,  considering  the  fact  that  the
 production  of  essentials  is  the  prime
 need  of  the  day.  what  steps  the  Gov-
 ernment  is  taking  to  introduce  some
 system  of  rationlisatign  and  cquitable
 distribution  of  electricity  so  that  essen-
 tial  gervices  and  essential  production
 units  may  not  suffer  because  of  the
 arbitrary  load-shedding  without  any
 rational  basis.

 Lastly,  I  want  to  know  what  steps
 the  Government  ic  taking  to  repair  the
 damaged  thermal  units  and  other  units
 for  adequate  supply  of  oa}  and  to
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 prevent  sabotaging  and  mal-adjust-
 ments  which  are  taking  place  in  those
 units,

 SHRI  हू,  C.  PANT:  About  the  north-
 eastern  region,  when  my  hon.  friend
 quotes  the  figures,  the  general  figures
 for  hydro-electric  potential  in  the
 north-eastern  region  are  very  im-
 pressive,  But  he  knows  that  it  is  all
 largely  related  to  harnessing  the
 Brahmaputra.  That  certainly  is  a
 colossal  task.  He  knows  it  better  than
 anybody  else,  as  he  lives  near  the
 Brahmaputra.  He  knows  the  attempts
 that  have  been  made  in  the  past  to
 even  contral  the  flooding  of  the  Brah-
 maputra.  ‘Even  that  has  posed  pro-
 blems.  The  possibility  of  creating  hy-
 @ro-electric  power  lies  at  the  bend
 where  the  Brahmaputra  flows  from
 Tibet  into  Arunachal  Pradesh.  That  is
 the  only  point  where  it  offers  the  real
 possibility  of  generating  hydro-electric
 power.  There  is  the  difficulty  in  tapping
 that  even  if  one  had  the  resources  to
 do  it  in  today’s  circumstances,

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  What  happened  to  that  Bill?

 SHRI  K  C.  PANT:  He  refers  to
 that  Flood  Control  Bill.

 The  Loktak  project  is  coming  up  and
 it  is  nearing  completion.  I  think,  the
 first  part  should  be  commissioned  very
 soon,  I  do  not  remember  the  exact
 date

 As  to  what  are  the  plans  for  West
 Bengal  for  future,  I  can  only  tell  him
 that  so  far  as  the  Fifth  Plan  period
 is  concerned,  the  continuing  schemes,
 the  new  schemes  and  the  D.V.C.
 schemes,  all  these  taken  together  in
 the  Central  sector  would  provide  an
 estimated  benefit  of  668  MW  to  West
 Bengal

 3.00  hrs.

 So  far  as  overdrawals  by  the  indus-
 tries  are  concerned,  as  he  himself  said,
 the  problem  now  is  power  supply  to
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 industries  except  in  those  cases  where
 the  industries  pot  paying  for  the
 power,  etc.  about  which  there  are  some
 disputes  between  the  State  Electricity
 Boards  and  industries  and  I  am  not  go-
 ing  into  that  aspect,  But,  generally
 speaking,  the  problem  is  to  supply
 power  to  industries  and  I  agree  with
 him  that  rationalisation  is  necessary.
 Actually,  we  have  drawn  up  some
 guidelines  and  those  guidelines  were
 sent  to  the  States  last  year  itself  ~to
 ensure  precisely  what  he  has  in  mind,
 that  essential]  services  ghould  get  prio-
 rity  and  those  industries  which  are
 crucial  to  the  national  economy  should
 get  priority  and  the  cut  should  be  ap-
 plied  beginning  with  the  wasteful  use
 of  energy  and  ostentatious  use  of
 energy  like  at  marriage  etc.  These
 guidelines  were  drawn  up  and  have
 been  sent  to  the  States.  Recently  we
 have  revised  these  guidlines  and  they
 are  now  in  the  Planning  Commission.
 After  their  seeing  them,  we  shall  again
 get  in  touch  with  regard  to  these
 matters,

 I  have  got  a  piece  of  information.
 Mr.  Tridib  Chaudhuri  has  told  us  about
 an  incident,  I  want  to  confirm  that
 there  has  been  an  accident  in  Chandra-
 pur  ang  unfortunately  a  technician
 has  been  seriously  injured.  I  do  not
 know  his  present  condition.

 SHRI  SAKTI  KUMAR  SARKAR
 (Joynagar);  Last  Saturday  and  Sun-
 day  the  cut  in  supply  as  he  expres-
 sed  ig  quite  contrary  to  what  we  ex-
 perienced  the  other  day.  I  heard  there
 about  ‘16-17  hours  load-shedding  was.
 going  on  in  Calcutta  for  the  last  few
 dayv.  So,  I  feel  what  he  has  stated
 now  is  quite  contrary  to  the  grim  rea-
 lity  there.

 I  want  to  express  some  of  the  views
 of  the  newspapers  in  a  concise  way.
 Yesterday's  newspaper  has  expressed
 that  the  Durgapur  thermal  power  sta-

 tion  went  out  of  commission.  The  DPL
 he  isp
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 supplied  60  megawatts  against  350  me-
 gawatts  in  the  evening.  DVC  supplies
 40  megawatts  against  75  megawatts.
 Calcutta  Electric  Supply  ‘Corporation
 supplies  225  megawatts  against  230
 megawatts  ang  Santaldih  went  out  of
 repair.

 This  is  the  condition.  The  daily
 average  shortage  varies  from  60  to  89
 megawatts  causing  serious  damage  to
 our  economy  as  well  as  the  public  life,

 What  has  been  expressed  by  other
 speakers  I  do  want  to  repeat  again.
 But  as  it  ig  stated  in  the  newspapers,
 T  am  again  repeating  that  60  per  cent
 of  the  capacity  in  the  major  industries
 now  remains  idle.  Mr.  H.  Hardley,
 Chairman  of  the  Associations  of  Indian
 Engineering  said  that  the  tota)  loss  in
 production  since  January  ‘1974,  38
 Rs.  76  crores.  He  has  also  stated  that
 the  power  cut  is  causing  excessive
 damage  to  the  plant  and  machinery.
 Massive  exports  orders  for  capital
 equipment,  consumer  goods  ang  other
 items  are  held  up  in  the  pipline.
 Penalty  implications  arise  in  delayed
 deliveries.  Moreover,  in  the  jute  indus-
 try,  it  is  saig  that  there  has  been  a
 recurring  loss  of  Rs.  25  crores  for  the
 last  three  months.

 In  view  of  all  these  facts,  it  can  be

 firmly  said  that  the  power  generation
 by  the  public  sector  DVC,  the  Electric

 Supply  Board  and  the  Durgapur  pro-
 ject  have  become  a  total  failure  caus-

 ing  unlimited  sufferings  for  the  people
 and  the  industries  including  agricul-
 ture  in  the  State  of  West  Bengal.

 It  is  also  true  that  they  are  not  ean

 pable  enough  to  maintain  their  machi-
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 neries,  Many  of  the  public  sector  en-
 terprises  are  white  elephatns,  Our
 consumers  are  being  unnecessarily
 taxed  for  the  upkeep  of  these  public
 sector  enterprises.  They  are  making
 losses  year  after  year.  The  only  hope
 against  hope  is  the  Calcutta  Electric
 Supply  Corporation,  which  has  been
 serving  people  anyhow  and  their  efforts
 deserve  praise  and  thanks;  otherwise.
 the  city  of  Calcutta  would  have  been
 plunged  into  darkness.  There  are  ra-
 dical  patriots  constantly  crying  for
 takeover  or  nationalisation.  Even  the
 target  date  was  fixed  as  1980.  As  a
 result  of  this  threat  they  are  not  tak-
 ing  proper  interest  in  the  matter,  in
 regard  to  maintenance.  The  machinery
 is  pretty  ola  and  it  may  collapse  any
 day,  Please  do  not  disturb  the  Calcut-
 ta  State  Electric  Supply  Corporation
 by  this  childish  talk  of  takeover  and
 allow  them  to  generate  more  and  more
 power,

 SHRI  JYOTIRMOY  BOSU:  What  is
 ‘childish  talk’?  Is  not  the  Industrial
 Policy  Resolution  very  clear  about  it?

 SHRI  SAKTI  KUMAR  SARKAR:
 We  should  allow  them  to  set  up  the
 extra  unit  of  installation  which  they
 have  asked  for  till  our  own  public
 sector  earns  maturity  and  experience.
 It  is  a  pity  that  public  sector  units  in
 power  generation  87९  stil]  minors  and
 not  adults  and  the  country  is  not
 safe  in  their  hands,  I  would  like  to
 know  as  to  what  amount  the  Calcutta
 Electric  Supply  Corporation  is  send-
 ing  to  England  as  a  part  of  the  profit
 every  year  and  whether  that  drainage
 is  bigger  than  what  we  earn  by  exports
 of  the  products  produced  by  the  fac-
 tories  run  by  the  power  of  the  Calcutta
 Electric  Supply  Corporation?  My  next
 serious  Point  is  this.  I  want  to  know
 why  the  Santhaldih  power  project
 went  out  of  order  which  was  com-
 missioned  practically  yesterday  by  our
 deg:  Prime  Minister.  Is  it  not  a  fact
 that  the  machinery  supplieq  by  BHEL
 a  public  sector  undertaking,  is  of  in-

 APRIL  24,  974

 का  ses

 Power  Supply  in  West  228
 Bengal  (C.A.),

 ferior  quality?  Is  it  not  the  fact  that
 the  Chief  Minister  Shri  Siddharatha
 Shankar  Ray  has  complained  about
 that  matter?  BHEL  is  our  prestigious
 plant,  at  least,  we  claim  it  openly;  is
 this  the  sample  of  their  production?
 We  want  a  thorough  probe  about  the
 supplies  made  to  Santhaldih  as  well
 as  q  thorough  enquiry  into  the  func-
 tioning  of  BHEL  to  avoid  recurrence
 of  such  things  in  future,  in  the  interest
 of  the  country.

 Sir  the  Durgapur  Projects  Limited
 could  not  function  according  to  their
 capacity  and  the  needs  of  the  people
 due  to  the  short  supply  of  coal  and
 also  inferior  quality  of  coal.  So,  the
 State  Chief  Minister  requested  the
 Centre  to  tag  some  mines  with  the
 DPL,  Why  the  Central  Government
 is  silent  about  this  matter?  I  want
 to  know  whether  the  Irrigation  and
 Power  Minister  will  pursue  the  cases
 and  persuade  the  Minister  of  Mines
 to  take  immediate  action.

 MR  SPEAKER:  It  is  not  very  es-
 sential  that  you  should  finish  this
 whole  speech?

 SHRI  SAKTI  KUMAR  SARKAR:
 These  are  only  vital  points...

 MR.  SPEAKER:  I
 written  is  there.

 see  something

 SHRI  SAKTI  KUMAR  SARKAR:  I
 am  mentioning  only  vital  points,  We
 see  this  sort  of  crisis  throughout  the
 length  and  breadth  of  the  country.  It
 has  also  been  developed  and  heighten-
 ed  within  the  last  two  years.  We  sus-
 pect  foulplay  and  sabotage  effort  from
 somewhere  either  from  within  or  from
 outside  the  country,  So  we  demand  for
 setting  up  of  this  High-powered  Com-
 mittee  immediately  by  the  Central
 Government  to  look  into  the  matter
 thoroughly  in  the  interest  of  the  very
 existence  of  the  nation’s  economy.  ,

 SHRI  K,  (्  PANT:  Sir,  my  han.
 friend  referreg  to  the  failure  of  the
 D.V.C.  I  have  already  dealt  with  that,
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 On  the  question  of  maintenance,  he
 waid  that  the  public  sector  units  were
 not  functioning  well.  This  kind  of
 sweeping  statement  is  not  correct,

 Many  of  the  units  are  working  well.
 Even  the  Durgapur  Project  Limited
 ‘was  working  well;  it  was  generating,
 ‘On  an  average,  175/180  M.W.  of  power
 prior  to  the  fire  accident  in  January
 1974,  It  was  only  after  that  the  gene-
 ration  level  had  fallen.  The  fire  resul-
 ted  in  affecting  the  production  in  27
 units  directly.  Three  have  been  taken
 out  for  overhaul.  That  is  a  regular
 feature.  So,  I  do  not  think  it  would
 be  right  to  make  such  a  sweeping  state-
 ment,  I  can  even  give  the  names  of
 several  public  secor  thermal  stations
 which  are  functioning  well.

 So  far  as  Santhaldih  ynit  goes,  T
 have  already  dealt  with  the  point.
 The  Chief  Minister  did  speak  to  me
 on  the  phone  and  mentioned  to  me
 the  gifficulties  encountered  in  Santhal-
 dih.  I  have  also  mentioned  to  him
 some  of  the  steps  we  have  taken  in
 that  direction.  I  would  again  repeat
 that  this  is  not  the  question  of  public
 or  private  sector  plant;  or  B.H.E.L.
 is  supplying  the  wrong  or  bad  machi-
 etc.  It  is  unfortunate  that  we  have
 justments  to  the  quality  of  coal  etc.,
 etc.  It  is  unfortunate  that  we  have
 come  to  a  stage  where  coal  supplied
 is  bad  in  quality  And  therefore  that
 imposed  certain  strains  on  the  power
 unit,  This  has  to  be  understood  and
 appreciated  and  a  way  out  has  to  be
 found  just  now,  Thermal  power  sta-
 tions  are  not  the  choosers  because  of
 the  present  situation  in  the  field  of
 transportation  of  coal.

 All  this  hag  got  to  be  sorted  out.  I
 do  not  think  it  is  correct  to  say  that
 the  B.ELE.L.  supplied  wrong  plants,
 or  it  had  supplied  bad  plants.  In
 fact,  many  of  their  plants  are  func-
 tioning  well  in  many  thermal  stations.
 The  B.HLE.L.  has  stepped  up  its  pro-
 duction  in  recent  months.  In  fact,
 we  are  not  getting  the  units  from  out-
 side.  BH.EL.  has  supplied  several
 units.  Therefore,  I  do  not  think  that
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 sweeping  statement  is  called  for.  What-
 ever  teething  troubles  we  have  en-
 countered  in  the  plants  our  experts  or
 their  experts  and  experts  in  the  State
 Electricity  Boarg  get  together  ang  sort
 out  those  problems.
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 I  agree  completely  with  the  concept
 that  the  mines  should  be  linkei  to
 thermal  stations.  It  is  not  always
 possible  to  anticipate  the  quality  of
 coal  even  if  a  certain  amount  of  ana-
 lysis  is  carried  out,  Quality  of  coal
 varies.  But,  nevertheless,  we  should
 do  sample  checking  and  link  the  coal
 mines  to  power  stations.  If  possible
 before  the  power  stations  are  design-
 ed,  so  that  the  quality  of  coal  can  be
 taken  into  account  in  designing  the
 power  stations.  It  is  not  merely  the
 poor  quality  of  coal  that  has  let  down
 our  power  stations.  We  are  getting
 different  quality  of  coal  than  what
 Was  assessed  while  we  designed  the
 Power  station.  This  has  caused  some
 difficulty,

 SHRI  A.  K.  M.  ISHAQUE  (Basi-
 rhat):  Sir,  the  list  is  before  us  that
 Calcutta  was  once  upon  a  time  Num-
 ber  One  city  in  this  country  from  the
 industrial  point  of  view,  from  the
 population  point  of  view  and  from
 the  cultural  point  of  view.  Now,  it
 has  come  down  to  Number  II  position.
 Calcutta  was  once  upon  a  time  Num-
 ber  I  port  ang  it  has  stepped  down  to
 the  tenth  position  among  the  Asian
 ports.

 Sir,  Calcutta  was  desired  city.
 Everybody  from  Bengal  or  for  that
 matter  from  India  wanted  to  be  in
 Calcutta  to  enjoy  the  beauty  of
 Calcutta.  Calcutta  is  now  a  city
 wherefrom  everybody  wants  to  run
 away,  There  are  selected  areas  in
 Calcutta  where  load-shedding  goes
 for  more  than  seventeen  to  eighteen
 hours  a  day.  The  other  day  when
 I  was  in  Calcutta  I  was  told  because
 of  power  shedding  people  cannot
 maintain  their  temper  and  casual
 fights  are  going  on.  This  the  nature
 of  power  crisis.  Yesterday  the  West
 Bengal  Legislative  Assembly  became
 the  victim  of  power  shedding  and  the
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 business  of  the  House  had  to  be
 conducted  in  candle  light  The  mic-
 ro-phone  system  failed  and  a  micro-
 phone  had  to  be  hired.  That  is  the
 depth  of  the  crisis.

 May  I  ask  the  hon.  Minister  when
 we  are  living  in  coa]  belt  how  is  it
 that  we  could  not  plan  our  needs?
 How  is  it  we  could  not  meet  this
 demand?  It  has  alrcady  come  in  the
 newspapers  that  West  Bengal  Gov-
 ernment  is  asking  the  industrialists

 to  go  in  for  ६  three  or  a  four  day
 week  and  the  industrialists  have  al-
 ready  made  a  demand  to  seek  the
 permission  of  the  West  Bengal  Gov-
 ernment  to  lay-off  casual  and  tem-
 porary  workers,  If  power  cannot  be
 produced  and  supplied  many  indus-
 tries  are  going  to  be  affected  and
 many  people  are  going  to  be  laid  off.
 If  that  happens  what  would  be  chain
 reaction  in  the  economy.  Already
 we  are  having  enough  of  unemploy-
 ed  people  there.  If  these  people  also
 entered  the  multitude  of  unemploy-
 ed  people  what  will  happen  to  West
 Bengal  Government.  Therefore,  I
 want  to  know  from  the  Minister
 whether  any  industry  will  be  allo-
 wed  to  lay  off  casual  or  temporary
 workers  now.  There  are  so  many
 cultural  centres  in  Calcutta  and  each
 one  is  dependant  on  power.  All  of
 them  are  in  the  private  sector  and
 some  of  them  belong  to  marginal
 people.  They  will  have  to  close  down
 and  in  case  they  close  down  all  these
 persons  will  go  out  of  employment.
 Therefore,  I  want  to  know  as  to  how
 this  power  crisis  is  going  to  be  met?

 My  next  point  is  so  far  as  Fourth
 Five  Year  Plan  is  concerned  distri-
 bution  and  generation  of  power  in
 the  different  regions  of  India  is  al-
 most  equal,  that  is,  in  the  northern,
 southern  eastern  and  western  zones

 the  generation  is  almost  equa).  It  is
 4,000MW.  It  may  be  a  bit  more  in
 one  zone  and  a  bit  less  in  another
 yone  but  it  is  almost  equal.  The
 position  at  the  end  of  the  Fifth  Plan
 in  regard  to  generation,  according  to
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 the  targets  set  by  the  Planning  Co---
 mission,  would  be  as  follows:  Nor-
 thern  zone:  9626  MW;  Western  zone:
 8l58  MW;  Southern  zone:  8576  MW;
 Eastern  zone:  7308  MW.  Why  is  it
 so  low  in  the  case  of  the  eastern  zone?
 Why  are  they’  killing  the  golden
 goose?  Why  are  they  killing  the
 eastern  zone  which  has  fed  India  so
 much,  the  eastern  zone  which  has
 brought  so  much  of  foreign  exchange
 to  develop  India?  Why  are  they
 developing  other  regions  at  the  cost
 of  this  region?  We  want  to  know
 from  the  hon,  Minister  why  this  dis-
 parity  has  been  allowed  to  peep  in
 the  matter  of  generation  of  power?
 Why  is  the  eastern  zone  which  is  in
 the  coal  belt  itself  being  denied  of
 power,  when  the  whole  economy  of
 the  State  has  been  power-orinted  and
 power-fashioned?
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 There  is  a  feeling  among  techno-~
 crates  that  all  this  power  crisis  is
 developing  only™  because  they  are
 taking  the  advice  from  the  admini-
 strators  or  the  IAS  people,  those  who
 have  no  ABC  knowledge  about  power.
 I  would  like  to  know  whether  the  hon,
 Minister  shares  this  feeling  of  theirs.

 SHRI  K.  C.  PANT:  First  and
 foremost,  I  would  like  to  assure  my
 hon.  friend  that  there  is  no  question
 of  discriminating  against  the  eastern
 region  in  the  formulation  of  the  Fifth
 Plan  power  targets.  But  we  had
 averaged  out  the  availability  of  power
 in  the  different  regions  and  come  to
 the  conclusion  that  they  were  about
 equal.  Then,  we  want  into  our  pro-
 jections.  But  if  we  really  go  into  the
 figures,  we  shall  find  that  they  are
 not  about  equal.  Averaging  out,  of
 course,  is  a  different  matter.  I  find
 that  the  availability  and  anticipation
 of  power,  as  per  the  February  dul-
 letin  is  as  follows:  Nothern  zone:
 5i.72  GWH:  Western  zone:  60.40
 GWH;  Sourthern  zone:  58.2  GWH;
 Eastern  Zone;  33.53  GWH.  Project-
 ing  from  this,  the  figures  that  the
 hon,  Member  has  quoted  do  not  show
 any  discrimination  against  the  eas-
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 ‘tern  zone  but  rather  it  show  a  nar-
 rowing  down  of  the  gap  in  power

 availability.  If  I  have  understood  him
 correctly,  that  was  the  way  he  was
 trying  to  put  the  figures  before  us.

 In  the  case  of  the  north-eastern
 region,  I  agree  with  Shri  Goswami
 that  this  is  very  low,  being  52  only,
 but  the  requirement  there  is  also  of
 this  order  namely  .52  and  the  short-
 age  there  at  present  is  really  very
 margina)  and  a  very  much  more  com-
 fortable  position  obtains  there  as
 compared  to  West  Bengal.

 So  far  as  the  planning  of  our  needs
 is  concerned,  I  have  mentioned  in  my
 main  statement  that  the  Fourth  Plan
 target  for  additional  generating  capa-
 city  in  West  Bengal  was  25]  MW  while
 the  actual  achivement  was  only  131
 MW.  It  is  this  basic  fact  which  has
 really  led  to  the  shortage.

 The  only  solution  now  is  that  we
 Should  get  more  power  generated
 from  the  existing  ‘units  and  we  should
 get  over  the  Santaldih  problems.  The
 West  Bengal  Government  have  to  get
 more  power  from  their  units.  This
 in  short  is  the  answer  to  the  problem.

 ‘Wherever  new  unit  are  coming  up,
 we  are  doing  everything  to  expedite
 the  process  of  commissioning  of  these
 new  units.  That  is  the  only  other
 immediate  solution  to  the  problem.

 The  hon.  Member  referred  to  the
 unemployed  people.  Of  course,  it  is
 a  large  problem  al]  over  the  country,
 But  I  am  told  that  in  West  Bengal
 the  engineers  are  on  cease-work  and
 work-to-rule.  This  was  what  the
 Chief  Minister  tol  me  yesterday.  I
 would  only  appeal  to  the  engineers
 that  considering  the  situation  in  West
 Bengal  just  now  and  considering  the
 difficulties  there,  they  may  consider
 whether  they  would  not  like  to  con-
 tribute  their  mite  in  getting  over
 this  problem,  iif  whatever  difficul-
 les  they  may  have  they  can  discuss
 with  the  West  Bengal  Government,
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 but  at  this  moment  all  of  us  must
 help  in  getting  over  these  difficul-
 ties,

 3.24  brs.

 PAPERS  LAID  ON  THE  TABLE

 Notification  UNDER  Customs  ACT,
 3962

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  On
 behalf  uf  Shri  हू,  R.  Ganesh,  I  bet  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No.  G.S.R.  ‘118 (E)  (Hind:  and
 English  versions)  published  in  Gazette
 of  India  dated  the  i6th  April,  1974,
 under  section  59  of  the  Customs  Act.
 ‘1962,  together  with  an  explanatory
 memorandum.  [Placeq  an  Library.
 See  No.  LT—6806/74}.

 NOTIFICATION  UNDER  ALL  INDIA
 Services  Act,  95]  &  DMC  Amor.

 RULES

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  On  behalf  of
 Shri  Ram  Niwas  Mirdha,  I  beg  to  lay
 on  the  Table—

 (i)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the

 2
 India  Services  Act,

 95]:—

 Gi)  The  Indian  Forest  Service
 (Probationers’  Final  Exa-
 mination)  (Amendment)
 Regulations,  1974,  pubdlish-
 ed  in  Notification  No.
 G.S.R.  342  in  Gazette  of
 India  dated  the  6th  April.
 1974,

 (ii)  The  Indian  Forest  Service
 (Pay)  Amendment  Rules.
 974  (Hindi  and  English
 versions)  published  in  No-
 tification  No.  G.S.R.  844  in
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 Gazette  of  India  dated  the
 the  6th  April,  1974,
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 [Placed  in  Library.  See  No.  LT~
 6807/74]

 (2)  A  statement  (as  on  3ist
 March,  974)  (Hindi  and
 English  versions)  of  the  deci-
 sions  taken  on  various  Reports
 of  the  Admunistrative  Re-
 forms  Commission  and  the
 implementation  of  these  de~
 cisions.  [Placeg  in  Library.
 See  No.  LT—6808/74]

 (3)  A  copy  of  the  Delhi  Munici-
 pal  Corporation  (Allowances
 of  Councillors  and  Aldermen)
 Amendment  Rules,  34
 (Hindi  and  English  versions)
 published  in  Notification  No.
 U-302/4/78-Delhi  in  Dethi
 Gazette  dated  the  5th  April,
 1974,  under  sub-section  (2)  of
 section  479  of  the  Delhi  Mu-
 nicipal  Corporation  Act,  1957,
 [Placed  in  Library.  See  No.
 LT—6809/74}

 ANNUAL  Report  or  ISI  ror  1972-73

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  M.  B.  RANA):  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Annua]  Report  (Hindi  and  Eng-
 lish  versions)  of  the  Indian  Standards
 Institution,  New  Delhi,  for  the  year
 (1972-73.  [Placeq  in  Library.  See  No.
 LT—-  6810/74}

 33.25  hrs.

 ESTIMATES  COMMITTEE

 STATEMENTS  SHOWING  FINAL  REPLIES
 Or  GOVERNMENT  IN  RESPECT  OF  CERTAIN

 RECOMMENDATIONS

 SHRI  R  K  SINHA  (Faizabad):
 I  beg  to  la--  on  the  Table  the  follow-
 ing  statements  showing  replies  to  the
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 recommendations  of  the  Estimates
 Committee  which  were  not  furnished
 by  Government  in  time  for  inclusion
 in  the  relevant  Action  Taken  Re-
 ports:

 L  Statement  showing  the  final
 replies  of  Government  includ-
 ed  in  Chapter  V  of  the  Thirty-
 Third  Report  of  the  Estimates
 Committee  (Fifth  Lok  Sabha)
 regarding  Action  taken  by
 Government  on  their  Thir-
 teenth  Report  on  the  Ministry
 of  Health  and  Family  Planti-
 ing  (Department  of  Family
 Planning)—Family  Planning
 Programme,  which  were  not
 furnished  by  Government  in
 time  for  inclusion  in  the  said
 Action  Taken  Report.

 2.  Statement  showing  the  final
 replies  of  Government  includ-
 ed  tn  Chapter  V  of  the  Forty-
 Fifth  Report  of  the  Estimates
 Committee  (Fifth  Lok  Sabha)
 regarding  Action  taken  by
 Government  on  their  Fortieth
 Report  on  the  Ministry  of
 Petroleum  and  Chemicals
 (Department  of  Chemicals) —
 Fertilizers,  which  were  not
 furnished  by  Government  in
 time  for  inclusion  in  the  safd
 Action  Taken  Report.

 43.253  hrs.

 COMMITTEE  ON  PRIVATE
 MEMBERS'  BILLS  AND  RESOLU-

 TIONS

 Fortreta  Report

 SHRI  G.  G.  SWELL  (Autonomous
 Districts);  I-beg  to  present  the  For-
 tieth  Report  of  the  Committee  on
 Private  Members’  Bilis  and  Resolu-
 tions,
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 33.26  hrs.
 ESTIMATES  COMMITTEE—<contd.

 #rrry-sevenra  anp  Srxvrers  Reports
 AND  MiNuTES

 SHRI  R.  K.  SINHA  (Faizabad):
 I  beg  to  present  the  following  Reports
 and  Minutes  of  the  Estimates  Com-
 mittee:—

 (1)  (i)  Fifty-seventh  Report  on
 the  Ministry  of  Health  and
 Family  Planning  (Depart-
 ment  of  Health)—Central
 Government  Health  Scheme.

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report.

 (2)  (i)  Sixtieth  Report  on  the
 Ministry  of  Industrial  Deve-
 lopment—Availability  and
 Distribution  of  Cement.

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report,

 38.963  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  NINETEENTH  REporT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  ६०  present  the
 Hundred  and  nineteenth  Report  of
 the  Public  Accounts  Committee  on
 Chapter  UI  of  the  Report  of  the  Com-
 ptroller  and  Auditor  General  of  India
 for  the  year  97l-72,  Union  Govern-
 yasnt  (Civil),  Revenue  Receipts,  Volu-
 toe  Ii;  Direct  Taxes  relating  to  In-
 come-tax.

 '  +  Seemed

 827  hrs,

 COMNITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Porty-nmra  AND  Firtrerx  Reports
 AND  Minutes

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  Y  beg  to  present  the  follow-
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 ing  Reports  and  Minutes  of  the  Com-
 mittee  on  Public  Undertakings :—

 qQ  Ww  Forty-ninth  Report  on
 Indian  Oil  Corporation  Limit-
 ed  (Marketing  Division).

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report.

 (2)  (i)  Fiftieth  Report  on  Ferti-
 lizer  Corporation  of  India
 Limited  (Marketing  and  Dis-

 tribution).

 (ii)  Minutes  of  the  sitting  of  the
 Committee  relating|  to  the
 above  Report.

 33.873  brs,

 MATTERS  UNDER  RULE  आए

 (i)  Rerortep  RAcket  about  Sstua-
 GLING  OF  URANIOM  FROM  JADUGUDA
 Comper  to  CHINA  AND  PAKISTAN

 wt  शंकर  दयाल  सिह  (चतरा)  :
 अध्यक्ष  महोदय,  श्राप  की  अननुमति  से  मैं
 सरकार  का  ध्यान  एक  महत्वपूर्ण  विषय  की
 झोर  आकर्षित  करना  चाहता  हूं  |  राज  के
 अखबारों  में  मेरे  साथ-साथ  बहुत  से  लोगों
 ने  देखा  होगा  कि  बिहार  के  जमशेदपुर
 के  पास  जादू मुड़ा  यूरेनियम  कारखाने  के  बारे
 में  एक  विक्स-समाचार  पाया  है  ।  यह  बड़े
 ही  दुख  की  बात  है  कि  यूरेनियम  ऐसा  कीमती
 पदार्थ  जो  एटामिक  एनर्जी  के  काम  में  लाया
 जाता  है  ,  उस  की  स्मग्लिग  बड़े  पैमाने  पर
 भारत  से  ऐसे  देशों  में  हो  रही  है  जो  देश  भारत
 के  दुश्मन  देश  हैं  -  जो  समाचार  पाया  है  उस
 के  अनुसार  चीन  कौर  पाकिस्तान  में  यहां
 से  यूरेनियम  स्मगल  हो  कर  जा  रहा  है  भोर  इस
 सिलसिले  में  पांच  व्यक्तियों  को  गिरफ्तार
 किया  गया  है  जिस  में  एक  कांस्टेबल  भी  है
 मैं  स्मरण  दिलाना  चाहता  हूं  कि  तीन  चार
 साल  पहले  ठीक  उसी  स्थान  पर  जहां  पर  कि
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 प्री  शकर  व्याल  सिह]
 यह  यूरेनियम  पाया  जाता  है  कुछ  नक्सलाइट
 लोगों  ने  पनी  गतिविधियां  दिखलाई  थी
 झोंक  उस  में  जो  लोग  गिरफ्तार  हुए  थे  उस  में

 एक  दो  विदेशी  युवतियां  भी  थी  इस  से  पता
 अलता  है  कि  जो  यूरेनियम  की  स्मगलिंग  वहा
 से  हो  रही  है  उस  मे  विदेशी  तत्व  भी  वहा  पर
 सक्रिय  हैं  -  साथ  साथ  वहा  के  जो  कर्मचारी

 हैं  बिना  उन  का  हाथ  इस  में  हुए  इस  तरह  का
 काम  नहीं  हो  सकता  है  1  इसलिए  में  चाहता

 हूं  कि  सरकार  इस  को  गभीरता  से  ले।  इस
 पर  एक  वक्तव्य  सदन  के  सामने  शाए  और
 आप  झगर  उचित  समझे  तो  इस  संबंध  मे  बहुत
 से  माननीय  सदस्यों  ने  कालीन  अटेंशन  भी  दिए
 हैं,  आप  उसे  मजूर  करे  7  विशेष  रूप  से  इस
 पर  बहस  के  लिए  मौका  दिया  जाना  चाहिए

 साथ  ही  मैं  यह  कहना  चाहूंगा  कि  इस  की

 सुरक्षा  के लिए  उचित  कार्यवाही  होनी  चाहिए
 क्योंकि  वहाँ  जो  सुरक्षा  दल  है,  जो  कांस्टेबल

 वर्ग रह  हैं  उन  का  भी  इस  में  हाथ  हैं  जो  कि
 इसी  समाचार  से  पता  चलता  है  यह  एक
 छोटासा  बावस-भ्र।/ईटम  है  जो  मैं  श्राप
 की  अनुमति  से  पढ़  देना  चाहता  हूं  t

 “Uranium  smuggled  to  China,
 Pakistan

 “Jameshedpur;  April  23:  A  big
 racket’  of  uranium  smuggling  from  the
 Jaduguda  complex;  35  km,  from  here;
 to  Pakistan  and  China  is  claimed  to
 have  been  unearthed  by  the  police.

 “The  police  raided  some  places  and
 arrested  five  persons  including  a

 constable,
 “About  five  kg.  of  urantum  powder

 and  yellow  cake  contained  in  plastic
 bags  with  tags  showing  their  price
 wére  also  recovered.

 “The  police  said  that  a  gang  of
 smuggiers  had  been  active  in  the  area
 for  some  time  and  used  to  smuggle
 uranium  via  Calcutta  and  Nepal”.

 मान्यवर,  कुछ  दिन  पहले  इस  सदन  में

 यह  बात  शाई  थी  कि  माफिया  संगठन  का  हैड
 क्वार्टर  साउथ  ईस्ट  एशिया  से  हिन्दुस्तान  की
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 तरफ  झा  रहा  है  जो  कि  बहुत  बड़ी  स्माग्लेंग
 का  कारोबार  करता  है।  मुझे  शर्क  है  कि  उन
 का  भी  हाथ  इस  में  न  हो,  इसलिए  मैं  चाहता

 हूं  कि सरकार  इस  संबंध  में  वक्‍तव्य  दे  और
 बाप  से  मैं  भ्रनुरोध  करना  चाहूंगा  कि  इस  पर
 कालिंग  एटेंशन  मंजूर  करे  शौर  दूसरे  सदस्यों

 को  भी  इस  पर  कहने  का  मौका  दें  ।

 SHRI  SAMAR  GUHA  (Contai):  This
 is  a  very  serious  matter  that  has  been
 raised.  Most  of  China’s  nuclear  wea-
 pons  are  based  on  uranium,  not  on
 plutonium.  That  there  is  &  smuggling
 racket  in  this  is  very  serious  Ht  can-
 not  be  without  the  conspiracy  and  col-
 lusion  of  some  big  gangs.  It  is  a  very
 serious  matter  and  I  would  request
 you  to  admit  a  call  attention  notice
 on  this.  ;

 sh  रामांबतार  शास्त्री  (पटना)  :
 अध्यन  जी,  मेरा  भी  निवेदन  यही  है  कि
 यह  मसला  बहत  झह्ित्वप्र्ग  हैं।  हमारे
 देश  के  लिए  यूरेनियम  की  कितनी  जरूरत  है,
 यह  कितना  महत्व पूग  है  --समी  लोग
 जानते  है।  इस  तरह  से  तो  हम  लोग  यहा
 बोल  कर  रहे  जायेंगे  झीर  मो  महोदय
 जवाब  नही  देंगे,  इस  लिये  मेरा  झंतुररीघधि
 है.  किटाप  काल-स्टेशन  स्वीकार  कर  ले
 ताकि  मती  महोदय  झपने  विस्तृत  बयान
 के  साथ  लंदन  के  साने  जायें  |

 MR.  SPEAKER:
 take  note  of  it.

 SHRI  JYOTIRMOY  BOSU  (Bti-
 mond@  Harbour):  f  wish  to  draw  yééfr
 kind  attention  to  the  fact  that  fife
 Chair  had  made  an  observation  the
 other  day  on  the  issue  raised
 namely,  the  rape  of  Naga  weit  |
 the  Border  Security  Force.  The  Chair
 had  observed:

 “I  have  given  certain  expressions
 and  IT  have  algo  given  certain
 directions,  that  the  Home
 Minister  may  make  a  thorough
 enquiry  into  it  and  comg  be-
 fore  the  House  with  whatever

 I  will  ask  hink  to
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 findings  he  has.  As  he  is
 personally  present,  if  he  wants
 to  say  something  he  can  say
 or  we  may  close  the  matter
 here.”

 That  was  said  on  the  18th  April,  and
 today  is  the  24th  April.  Seven  days
 almost  have  passed,  and  the  Home
 Minister  has  not  bothered  to  come
 before  the  House,  although  there  was
 a  clear  directive  from  the  Chair.  I
 would  like  the  Government  to  clarify
 this  and  come  forward  forthwith  with
 uw  report.

 MR.  SPEAKER:  You  may  be  aware
 ¢hat  when  any  Minister  is  asked  to
 make  g  statement,  he  should  give  the
 statement  within  a  reasonable  time,
 and  {f  there  is  going  to  be  any  delay,
 he  should  tell  the  House  that  that  is
 the  reason  for  the  delay.

 Mr.  Mohsin.

 SHRI  B.  V.  NAIK  (Kanara):  Sir,
 permit  me  tg  make  a  point  on  that
 point  of  order.

 MR.  SPEAKER:  Please  do  not  get
 up  any  time.  There  is  no  question
 of  a  point  of  order.  Nobody  was  on
 on  a  point  of  order.  Please  sit  down,

 SHRI  B.  द  NAIK:
 scope  of  rule  $77..

 It  is  about  the

 MR.  SPEAKER:
 you.

 I  have  not  called

 It  is  now  the  Home  Ministers’  turn.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  Sir,  we  shall
 make  wirfes  into  the  allegations

 this  House  and  whatever  is  the
 the  House  will  be  informed  of

 are  making  enquiries  and  as
 9007  ag  the  facts  are  available  to  us,

 Hee
 ba  very  glad  to  inform  the

 ae  }  | ~  oh
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 SHRI  JYOTIRMOY  BOSU:  A
 direction  was  given  on  the  Il
 April.  Seven  days  have  passed.

 MR  SPEAKER:  They  are  making
 an  enquiry.  As  soon  as  they  are
 ready,  they  will  inform  the  House.

 May  I  tel  you  that  if  they  have
 no  result  ready,  your  shouting;  can-
 not  help  them.  This  has  been  brou-
 ght  to  their  notice,  and  they  have
 said  that  an  enquiry  will  be  made.

 SHRI  B.  V.  Naik:  I  have  been
 trying  to  bring  to  the  notice  of  the
 House  that  0l  people  have  been  star-
 ving  for  seven  days,  and  I  have  not
 been  able  to  succeed  in  my  attempt
 30l  people  in  Mangalore;  peasants
 have  been  starving  for  seven  days.  I
 have  been  trying  to  place  that  case
 here  and  they  have  gone  on  an  inde-
 finite  strike...

 MR.  SPEAKER:  Even  now  you
 are  not  succeeding,  I  have  not  called
 you.

 SHRI  B.  तप  NAIK:  If  the  entire
 House  gets  concerned  about  New
 Delhi  and  the  surrounding  precincts
 only;  what  wil]  happen  te  the  outside
 areas  in  this  country?  (Interruptions)
 All  the  time  we  are  discussing  about
 22  godowns  in  New  Delhi.  There  are
 0l  people  who  have  starved  for
 seven  days.

 MR.  SPEAKER:  Shri  Madhu
 Limaye.

 SHRI  8.  द  NAIK:  I  have  not
 been  able  to  get  the  attention  of  the
 House.  I  must  register  my  protest
 as  we]l  a3  my  regret  and  place  it  on
 the  record  at  least.  Let  it  not  go  out
 of  the  record  here

 SHRI  JYOTIRMOY  BOSU:  Sir;  ६
 wish  to  say  about  a  Japsg  on  the
 part  of  the  Chair  in  the  matter  of
 arrest  and  custody  of  Ratan  Chandra
 Gupta.  There  was  a  clear  directive
 given  from  the  Cheir.
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 MR.  SPEAKER:  I  have  already
 seen  what  you  wrote  and  I  may  tell
 ‘you  that  when  the  Minister  brought
 it  to  my  notice;  I  asked  him  to  lay
 it  before  the  House.

 SHRI  JYOTIRMOY  BOSU:  Accor-
 ding  to  what  is  said  in  authoritative
 books  the  Speaker  comes  before  the
 House  and  makes  it  known—(Inter-
 yuptions)—Sir,  what  were  the  ob:er-
 vations  of  the  Chair?

 MR.  SPEAKER:  When  any  matter
 ig  brought  to  the  notice  of  the  Chair,
 whoever  sits  in  the  Chair,  the  Minis-
 ter—as  directed  by  the  Chair—has  to
 pring  it  before  the  House  and  that
 is  why  I  had  asked  him  to  bring  it
 before  the  House.  It  was  for  the
 House  to  decide;  not  for  the  Speaker
 or  any  individual.

 SHRI  JYOTIRMOY  BOSU:  I  shall
 read  out  the  observation.

 MR.  SPEAKER:  When  I  say  I
 told  him  to  bring  it  before  the  House
 please  do  not  raise  it.  It  is  no  use.
 I  257७१  him  to  bring  it  before  the
 House.

 SHRI  JYOTIRMOY  BOSU:

 “The  Speaker  as  in  overall  charge
 of  discipline  of  the  House
 and  therefore  he  should  be
 fully  seized  of  the  matter.
 Everything  should  come  be-
 fore  him,  and  it  would  be
 more  proper  if  he  himself
 mentions  to  the  House  what
 has  happened.”

 After  that,  a  motion  can  be  brought.
 I  think  that  will  be  more  regular.
 en  days  have  passed.  You  have  not
 pothered  to  come  before  the  House
 and  make  a  report  to  the  Hou‘e.

 MR.  SPEAKER:  ‘The  House  has
 already  taken  a  decision.

 It  says:

 SHRI  JYOTIRMOY  BOSU  छह  main-
 tain  again  that  what  was  done  was
 improper,  irregular  and  it  was  a  se-
 rious  lapse  on  the  part  of  the  Chair.
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 MR.  SPEAKER:  I  leave  it  to  the
 House.  I  am  in  the  hands  of  the
 Privileges  Committee,  Let  them
 examine  it  and  Jet  us  know.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 —North-East)  :  Would  you  kindly
 make  sure  that  we  are  not  treated  to
 an  exhibition  where  the  Chair  is  cross-
 examined  and  all  kinds  of  things  are
 brought  up?  It  is  bette:  if  these  things
 are  dscussed  in  your  Chamber,

 MR.  SPEAKER:  He  takes  pleasure
 in  bringing  everything  to  the  House.
 Members  bring  many  matters  here
 which  can  be  confined  to  the  Chamber.
 It  is  so  painful  sometimes.
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 SHRI  JYOTIRMOY  BOSU:  I  am
 rather  surprised.  I  have  quoted  from
 what  the  Chair  had  observed.  After
 I  made  a  submission  I  quoted  that.

 a)  OWNERSHIP  OF  LAND  RECLAIMED
 FROM  THE  SEA  WITHIN  TERRITORIAL

 WATERS  OF  INDIA

 थी  थू  लिमये  (बांका)  «©  अध्यक्ष

 महोदय,  कई  हफ्ते  पहले  मैंने  भारत  के  प्रादेशिक

 समुद्र  के  नीचे  की  ज़मीन  की  मिलकियत  का

 हवाले  उठाया  था  भोर  लोक  सभा  का

 ध्यान  इस  बात  की  झोर  खीचा  था  कि

 महाराष्ट्र  सरकार  केन्द्र  के  अधिकार  तथा

 सम्पत्ति  का  अपहरण  कर  रही  है।  महा-

 राष्ट्र  सरकार  का  लैड  रेवेन्यू  कोड  भी  धारा

 297  का  उल्लंघन  करता  है।  उस  को

 राष्ट्रपति  की  स्वीकृति  कैसे  मिली  यह  रहस्य-

 पूर्ण  बात  है  7  धारा  297  इस  प्रकार

 है

 “All  Iands,  minerals  and  other
 things  of  value  underlying
 the  ocean  within  the  territo-
 rial  waters  or  the  continental
 shelf  of  India  shall  vest  in
 the  Union  and  be  held  for  the
 purposes  of  the  Union”.
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 साथ  साथ  श्राप  केन्द्रीय  सूची  की  एण्ट्री  27

 भी  देखिये

 “Ports  declared  by  or  under  law
 made  by  Parliament  or  exist-
 ing  law  to  be  major  ports,  in-
 cluding  their  delimitation,
 and  the  constitution  and
 powers  of  port  authorities
 therein.”

 आप  से  मैंने  बार  बार  प्रार्थना  की  है  कि
 मंत्री  महोदय  को  इस  प्रश्न  पर  सफ़ाई  देने  का
 आदेश  आप  दे  ।  कभी  कभी  तो  आप  ऐसे
 आदेश  देते  है,  मगर  इस  विषय  में  श्राप  ने  कोई
 स्पष्ट  आदेश  नही  दिया  है।  मैंने इस  सम्बन्ध
 में  श्री  रघुरमैया  जी  को  भी  पत्र  लिखा  था।

 उन्होंने  कहा  कि  अगले  सप्ताह  में  श्री  गोखले
 जवाब  देंगे  ।  श्री  गोखले  ने  स्वयं  मुझ  को

 कहा  कि  बहुत  जल्द  उत्तर  देंगे,  लेकिन  ताज्जुब
 है  अभी  तक  सरकार  की  तरफ  से  कोई
 स्पष्टीकरण  नहीं  पाया  ।

 कल  बम्बई  के  मेरे  एक  मित्र  ने
 “लोकसत्ता'  दैनिक  में  छपे  एक  समाचार
 का  कतरन  मेरे  पास  भेजा  है।  यह  सब  से
 ग्रीक  बिक्री वाला  मराठी  दैनिक  है  1
 इस  में  विधि  मंत्रालय के  द्वारा  दी  गई  जानकारी
 के  आधार  पर  लोक  सत्ता  के  प्रतिनिधि  ने  मेरी
 बातों  को  गलत  बताने  का  प्रयास  किया  ।

 पूरे  समाचार  की  मंशा  है  कि  मेरी  दलीलों
 को  जेशुनियाद  साबित  किया  जाय  शरीर

 दृाराष्ट्र  सरकार  को  सही  ठहराया  जाय  |
 मगर  लोकसता  मेरे  बयान  की  अपने  से  कोई
 झ्रालोचना  करता  तो  मैं  कुछ  नही  कहता  ।
 लेकिन  लोक  सत्ता  के  सम्वाददाता  ने  श्री  हरि-
 भाई  गोखले  शौर  विधि  मंत्रालय  का  हथियार
 बन  कर  मेरे  ऊपर  ग्राक्षेप  किये  ह ै--यह  बहुत
 ग्र नुच षित  है  ।  मैंने  जो  वक्तव्य  दिया  था
 बहू  आप  की  झ्र नुम ति  से  दिशा  भा  1  मेरा
 इस  में  कोई  व्यक्तिगत  स्वार्थ  नहीं  था।
 मैं  केन्द्र  की  जमीन  भ्र ौर  जायदाद  को  रक्षा
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 करना  चाहत  था,  संविधान  को  गरिमा  को

 बनाना  चाहता  था,  लेकिन  यह  खेर  की  बात

 है  कि  मंत्री  महिला  अपनो  सफ़ाई  सदन  में
 देने  के  बजाय  अप्रत्यक्ष  ढंग  से  मेरे  ऊपर
 समाचार  पत्तों  के  द्वारा  हमला  कर  रहे  है
 मेरे  जैसे  कमजोर  और  सत्ताहीन  सदस्य  की
 बातें  लोकसत्ता  के  प्रतिनिधि  कभी  नहीं
 छापते,  लेकिन  श्री  हरिभाई  गोखले  स्वयं
 केन्द्रीय  कावीना  के  सदस्य  है,  केनल  के  कानों
 की  रक्षा  करना  उन  का  कत्तव्य  हू,  मगर
 वे  महाराष्ट्र  सरकार  से  मिल  कर  मेरे  खिलाफ,
 प्रचार  करवा  रहेहै  ।

 अध्यक्ष  महोदय,  इसमे  करोड़ों  रुपये
 की  ज़मीनों  की  बिक्री  श्री  वसन्‍्तराव  नायक
 ने  की  है  इसलिए  शाप  मेहरबानी  करके  मुझे
 कानून  मन्त्री  क ेखिलाफ  नियम  84  के  तहत
 प्रस्ताव  पेश  करने  की  इजाजत दे  दें  f

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFIARS  (SHRI
 H.  R.  GOKHALE):  It  is  true  that
 hon.  Member  had  raised  a  question
 which  I  sought  and  do  think,  is  inte-
 resting  and  somewhat  complicated,
 which  involves  an  interpretation  of
 article  297  of  the  Constituion.  That  is
 why,  even  though  you  have  not  given
 any  direction,  I  have  myself  written
 to  your  Secretariat,  informing  them
 that  I  am  examining  this  question  and
 will  make  a  statement  as  early  as
 possible.  When  I  happened  to  meet
 the  hon.  Member  a  week  ago,  I  my-
 self  told  him  that  I  am  examining  this
 question  and  will  make  a  statement.
 I  do  net  want  to  run  away  from  that
 comitment,  but  is  a  question  of  time.
 This  is  qa  matter  which  requires  care-
 ful  examination  because  it  is  not  a
 question  of  Bombay  alone;  whatever
 view  we  take  on  arte  297  will  apply
 to  all  the  four  shores  of  the  country.
 We  have  to  examine  all  the  aspecta  of
 the  laws  of  the  sea  and  international
 law  will  have  to  be  gone  into.  Sir,  I
 assure  you  and  I  assure  the  hon.
 Member  that  next  week  I  will  make
 a  statement.
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 [Shri  H.  BR.  Gokhale]  की  मम  लिमये  :  प्रा पने  कहा  कि
 With  reference  to  the  other  aspect,

 the  clipping  to  which  a  reference  is
 made,  unfortunately,  I  have  not  read
 this  clipping  from  Lokasatta.  If
 something  of  this  type  has  appeared
 in  the  Lokasatta,  I  can  assure  the  hon,
 Member  and  the  House  that  Shri
 Prabhakar  Gokhale,  to  whom  a  refe-
 rence  has  been  made  ana  who  is  the
 correspondent  of  Lékasatta  has  never
 met  me  at  all  and  I  have  not  talked  to
 him  anything  at  any  time  with  regard
 to  this  question.

 et  मधु  लिये  :  मैंने  जनबूझ  कर
 उनका  नाम  नहीं  लिया  था  ।

 SHRI  H.  R.  GOKHALE:  Even
 though  there  is  reference  in  this  clip-
 ping  to  the  Law  Ministry,  I  assure
 him  that  I  have  not  met  him  or  spoken
 to  him  with  reference  to  this  question.

 sit  मधु  लिमये  :  मैं  एक  ही  बिल

 कहना  चाहता  हूं।  झगर  लोकसभा'  ने
 भेरी  कोई  आलोचना  को  नीति  ती  मैं  कुछ
 नदीं  कहता  क्योंकि  मैं  प्रेस  स्वतन्त्रता  का

 हामी  हूं  लेकिन  विधि  मंत्रालय  का  हवाला

 दे  करके  कि  विधि  मंत्रालय  ने  जो  जानकारी
 लोक  की  थी  उसके  झ्राधार  पर  मेरी  अलोचना
 को  है।  झगर  विधि  मंत्री  ने  नहीं  किया

 है  तो  कया  मंत्रालय  की  कॉंस्ट्रक्टिव  जिम्मे-

 दौरा  इनकी  नहीं  है?  इनको  जांच  करना

 चाहिए  जब  तक  पालिश  कमेन्ट  में घ्ापका  जवाब

 नहीं  जाये,  मुझ  जल्दी  की  कई  बात  नहीं  है,
 मैं  भी  जानता  हूं  यह  काम्प्पीकेटेड  मामला

 है  और  मैं  इन्तजार  करने  के  लिए  तैयार  हो
 जाऊंगो  लेकिन  मेरा  कहना  है  लीक  क्‍यों

 किया  ?

 द... ह  जोक्स  :  किसी  स्पेसिफिक
 छह  की  मीम  लें  तो  पूछा  जा  सकता  है  लेकिन

 यह  तो  रोज़ाना  निकलता  है  कि  फलां  जगह
 से,  इधर  से  'उधर  से  पत।  चला  है  तो  जनरल

 रेफ्रेन्स  में  भी  उसके  खिलाफ  प्रिविलेज  मोशन

 भाये,  ठीक  नही  होगा  ।

 बयान  दीजिए  तो  मैंने  प्राविधिक  के  लिए  इं सिस्ट

 नही  किया  लेकिन  विधि  मंत्रालय  की  कासिम-
 स्टीव  जिम्मेदारी  विधि  मंत्री  को  है

 ी  चिकन  महाजन  (कांगड़ा)  :

 जब  स्त्री  ने  कह  दिया  कि  मैंने  नही  कहा

 (  व्यवधान  )

 श्री  मधु  लिमये

 डिफेन्स करने  की  क्यू  बात  है  |

 अ्रपको  इसमे

 (व्यवध  ने  )

 MR.  SPEAKER:  Some  hon.  Men-
 bers  wanted  to  raise  the  question  of
 regiona]  imbalance  under  rule  377.
 In  that  they  have  introduced  many
 other  things.  It  is  too  broad  a  ques-
 tion  to  be  taken  up  under  rule  377.
 In  any  case,  I  will  give  them  one  mi-
 nute  each.  So  many  things  have  been
 mentioned  here.  On  the  one  side,  they
 talk  of  regional  imbalance.  On  the
 other  side,  they  talk  of  discrimination
 resulting  in  firing.  So  far  as  the
 railways  are  concerned,  I  have  al-
 ready  admitted  a  calling  attention
 for  tomorrow  on  the  threatened  rail-
 way  strike.  I  will  give  you  one  minute
 each.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  On  what  basis  do  you
 allow  matters  under  377?

 MR.  SPEAKER:  I  admit  only  one.

 SHRI  DINEN  BHATTACHARYYA:
 How?  By  lottery?

 '
 MR.  SPEAKER:  We  see  the  impor-

 tance  of  it.  I  am  not  prepared  to
 even  answer  this  in  the  House.

 5

 SHRI  DINEN  BHATTACHARYYA:
 Is  it  your  discretion?
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 23.46  hrs

 [MR.  Deputy-SpEAKER  in  ‘the  Chair.]

 (iii)  REPORTED  FIRING  aT  AURANGABAD,
 MAHNARASHTRa

 MR.  DEPUTY  SPEAKER:  We  re-
 sume  discussion  on  the  Demands  of
 the  Ministry  of  Agriculture...  (Inter-
 ruptons).

 SHRI  SHIVAJIRAO  8.  DESHMUKH
 (Parabhani):  The  Speaker  hag  allowed
 it.

 MR.  DEPUTY  SPEAKER;  I  am  not
 going  to  be  unfair  to  anybody.  I  as-
 sumed  that  has  been  disposed  of,  It
 was  a  genuine  mistake.  Now,  I  look
 into  the  Order  Paper  and  I  see  that
 his  name  is  there.  So,  I  will  allow
 him.

 Yesterday  also,  I  was  particularly
 gensitive  when  Mr.  Mavalankar  wan-
 ted  to  pressurise  me  when  the  Spea-
 ker  had  disallowed  him.  He  wanted
 me  to  allow  him,  That  would  be
 very  irregular.  In  this  case,  I  find,
 his  name  is  there.  But  this  is  re-
 lating  to  police  firing  in  Aurangabad.

 SHRI  SHIVAJIRAO  8.  DESHMUKH;
 Sir,  the  innocent  sons  and  daughters
 of  Marathwada  studying  in  schools
 and  colleges  will  be  grateful  to  you
 for  allowing  the  attention  of  this
 august  House  to  be  drawn  to  a  very

 grave  matter  of  urgency.

 The  students  of  Marathwada  have
 been  forced  to  launch  an  agitation
 which  goes  to  meet  the  very  demands
 for  which  this  august  House  has  stood
 ail  throughout.  This  august  House
 has,  time  and  agein,  decided  that
 there  shoulg  be  uniform  development,
 that  the  process  of  development  should
 not  be  the  monopoly  of  a  few  regions
 ang  that  wherever  there  are  regional
 {mbalances,  they  should  be  removed

 Matters  Under  Rule  VAISAKHA  4,  896  (SAKA)  Matters  Under  2
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 forthwith.  For  that,  the  recourse  has
 been  taken  to  the  process  of  planning.

 The  students  are  most  agitated  on
 this  simple  basic  fact  that  the  per
 capita  spending  of  development  ex-
 penditure  in  Marathwada,  apart  from
 their  reasonable  stand  on  back-log
 for  years  together,  has  been  falling
 Play  to  Plan  ang  from  year  to  year.
 Now,  the  people  of  Marathwada  have
 come  to  the  end  of  their  patience.
 Tie  students  of  Marathwada  are  in
 the  streets  demanding  the  basic  de-
 mand  of  removal  of  regional  im-
 balance.

 When  Marathwada  wag  scaracity-
 hit  for  three  consecutive  years,  the
 hon.  Prime  Minister  had  promised  the
 conversion  of  the  Manmad-Purli-
 Vaijnath  metre-guage  into  broad-
 gauge  and  the  conversion  of  the
 Miraj-Latur  narrow-gauge  into  broad-
 gauge.  No  funds  are  provided  by  the
 Railway  Ministry.  There  is  the  failure
 of  the  Railway  Minister;  there  is  the
 failure  of  the  Planning  Commission
 and  there  is  the  failure  of  Central
 admjnistration  to  ensure  that  reason-
 able  demands  of  the  people  of  Marath-
 wada  for  the  development  of  Marath-
 wada  are  legitimately  met.

 The  innocent  boys  and  girls  are
 facing  bullets  every  day.  I  request
 the  Government  to  kindly  inquire  in-
 to  the  launching  of  the  agitation.  It
 happened  because  3000  students  were
 calleg  for  interview  on  a  single  day
 for  84  posts.  Two  students  were
 fired  at  point  blank  in  Bismatnagar  in
 my  constituency.

 MR.  DEPUTY  SPEAKER:  Before  I
 call  other  Members,  as  I  said  the
 other  day.  the  time  is  out  of  joints
 and  we  also  appear  to  be  out  of
 joints.  I  really  do  not  know  how  we
 are  functioning.  This  is  a  State  matter.
 This  is  something  that  happens  with-
 in  a  State.  Shri  Shivajirao  8.  Desh-
 mukh  belongs  to  the  ruling  party  of
 that  State.  He  raised  this  matter.  I
 allowed  it  because  I  find  it  is  on  the
 Order  Paper  here,  (Interruptions).
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 [Mr.  Deputy-Speaker]

 This  is  a  State  matter.  I  am  allow-
 ing  it  because  it  is  on  the  Order
 Paper.  But  there  is  a  note  also  here.
 (Interruptions).  The  States  are  de-
 manding  that  there  should  be  more
 autonomy  and  that  there  should  be
 no  interference  with  the  States.  But
 here  we  are  discussing  affairs  within
 the  State  even  when  there  is  State
 Assembly,  even  when  there  is  a  State
 Government.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Lest  there  be  any  misun-
 derstanding  of  the  problem  Mr.  Pandit
 is  raising,  we  do  not  want  any  inter-
 ference  with  the  States.  What  all
 we  want  is  that  the  regional  imbalan-
 ces  should  be  removed  by  Central
 assistance.  That  is  why  he  is  rais-
 ing  this  matter  and  the  Speaker  was
 perfectly  right  in  allowing  him.

 MR.  DEPUTY  SPEAKER:  I  am  only
 pointing  out  the  procedure.  If  we  80
 on  in  thig  way,  then  there  is  no  limit
 and  I  do  not  know  how  to  proceed.
 In  any  case,  I  allow  him.

 sit  एस०  टी०  -पंडित  (कौर)  :

 औरंगाबाद,  मराठवाड़ा  में  जो  परमिट-

 फायरिंग  हुई  है,  विद्यार्थियों  का  आन्दोलन

 था  और  वह  आन्दोलन  इसलिए  था  कि

 मराठवाड़ा  का  डेवलपमेंट  नही  हुआ  है  ।

 'इरीगेशन  प्रोजेक्ट,  रेलवे  और  कम्युनिकेशन
 आदि  के  प्रोजेक्ट  ऐसे  है  जिन  का  केन्द्र  सें

 सीधा  सम्बन्ध  है।  इस  दिशा  में  जो  सब  तक

 डेवलपमेंट  नही  हुआ  तो  उस  हालत  में  सेन्टर

 पिक्चर  में  श्री  जाता  है।  मराठवाड़ा  पहले

 हैदराबाद  स्टेट  से  था  उस  समय  उसकी

 उपेक्षा  हुई  कौर  जब  वह  क्षेत्र  महाराष्ट्र  में

 प्राया  तो  फिर  उस  की  ज्यादा  उपेक्षा  हुई,
 और  वह  क्षेत्र  ग्रेनरी  होते  हुए  भी  जो  प्रोजेक्ट

 सेन्टर  से  सम्बन्धित  हैं  उन  को  हाथ  में  नहीं

 APRIL  24,  974  Matters  Under  Rule  252

 लिया  गया  इसलिए  केन्द्रीय  सरकार  पिक्चर

 में  भरा  जाती  है।  इसलिए  जो,  भ्रसंतोष  है
 उसका  कारण  यही  है  कि  जो  डेवलपमेंट

 प्रोग्राम्स  सेन्टर  से  सम्बन्धित  हैं  उन  को

 हाथ  में  नहीं  लिया  जा  रहा  है  जिसकी  वजह  से

 विद्यार्थी  असंतुष्ट  हैं।  भाप  लोग  जब  कुछ

 नही  कर  सकते  तो  असंतोष  होगा  ही  ।

 परसों  की  फ़ायरिंग  में  कई  आदमी  मेरे  हैं  t

 इसलिए  उस  क्षेत्र  का  जल्दी  डेवलपमेंट  हो  यही
 प्रदर्शनकारी  चाहते  है।  (व्यवधान  )

 SHRI  VASANT  SATHE  (Akola);  I
 want  to  make  a  submission  on  this,

 MR.  DEPUTY  SPEAKER:  I  really
 do  not  know,  The  hon  Member  is  a
 Member  of  the  Panel  of  Chairmen.
 One  irregularity  has  been  done,  Now
 certain  names  are  there.  The  hon.
 Member’s  name  is  not  there  and  he
 has  not  given  any  notice.  Does  he
 want  to  commit  another  irregularity?

 SHRI  VASANT  SATHE:  I  was  not
 wanting  to  make  a  submission  on
 this.  I  have  something  different  to
 say  on  that  point,  I  am  on  the  point
 of  procedure.  I  wanted  to  make  a
 submission  on  that  if  you  were  to
 allow  me.

 MR.  DEPUTY  SPEAKER:  We  are
 running  behind  time.  It  is  now  2  oO
 clock.  I  cannot  allow  any  more
 Members,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  want  to  tell  you  something.  We  are
 discussing  the  Demands  for  Grants
 of  A’griculture  Ministry.  It  is  to  be
 reported  in  the  Press.  Now,  I  am
 told  the  Supreme  Court  has  given  a
 judgement  against  PTI  employees...

 MR.  DEPUTY  SPEAKER:  Now  from
 agriculture  to  PTI?
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 SHRI  8.  M.  BANERJEE;  Because
 the  proceedings  will  not  be  reported
 in  the  Press.  The  Supreme  Court
 Save  a  judgement  yesterday  striking
 down  the  Central  Government’s  order
 regarding  the  application  of  the  Wage
 Board  award  to  PII  employees,  I
 feel  because  of  that  the  PTI  employees
 are  extremely  angry  and  they  will  not
 report  even  the  Parliament's  proceed-
 ings.  So,  the  Government  should  in-
 tervene  in  the  matter.

 MR.  DEPUTY  SPEAKER:  Mr.
 Banerjee,  you  are  very  clever,  but  I
 am  not  that  dull.

 Now  we  will  proceed  with  the  fur-
 ther  discussion  of  the  Demands  for
 Grants  in  respect  of  the  Ministry  of
 Agriculture.

 Shri  Shivanath  Singh  to  continue
 his  speech.

 33.55  hrs.

 DEMANDS  FOR  GRANTS,  (1974.75-
 Contd.

 Ministry  oF  AGRICULTURE—contd.

 it  शिव  नाथ  सिह  (377)  :  उपाध्यक्ष
 जी  जैसा  मैं  कल  कह  रहा  था  कि  देश  में

 हरित  क्रान्ति  हुई,  खेती  के  मामले  में  प्रगति

 हुई  लेकिन  जितना  काश्तकार  को  उस  का
 लाभ  मिलना  चाहिए  था  वह  नहीं  मिल  पाया  ।
 काश्तकार  द्वारा  पैदा  की  गई  चीज़  की  कीमत
 तय  करने  का  प्राधिकार  दूसरे  आदमियों
 को  है,  उस  को  खुद  को  नहीं  है,  जब  कि
 इस  के  विपरीत  उद्योग  में  जो  माल  पैदा

 होता  है  उस  की  कीमत  स्वयं  उद्योगपति  तय
 करता  हैं।  यह  ठीक  है  कि  इन  दिलों  महंगाई
 की  वजह  से  काश्तकार  को  कुछ  ज्यादा  पैसा
 मिलने  लगा  है,  लेकिन  फिर  भी  बिचौलिये
 काश्तकार  की  कमाई  को  खा  रहे  हैं।  इस-
 लिए  ऐस्रीकल्बर  प्रोड्यूस  के  मामले  में  इन
 बिचौलियों  को  बाप  दूर  कीजिए  कौर  जितनी
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 भी  फ़ेयर  कौर  रीज  नेवल  कीमत  काश्तकार
 को  मिल  सकती  है  वह  दीजिए।  बीच  के
 आदमियों  को  निकालिये,  और  जो  काश्त-
 कार  की  प्रोड्यूस  है  उसका  री ज़ने बिल

 प्राइस  पर  मार्केट  सरकार  पैदा  करे  तभी
 काश्तकार  को  फ़ायदा  मिल  सकता  है  ।

 दूसरी  बात  यह  कह  रहा  था  आज  काश्त--
 कार  को  सरकारी  संस्थाओं  से  कर्ज  पर  पैसा
 मिल  रहा  है  कौर  उसको  साहुकार  के  यहां
 नहीं  जाना  पड़ता'  सरकार  से  पैसा  मिल  रहा
 है  लेकिन  जिन  कामों  के  लिये  किसान  को  पैसा
 दिया  जाता  है,  चाहे  कुएं  हों,  या  ट्यूबवेल  हों  उन
 का  रिटन  उसको  फौरन  नहीं  मिलता  और  उस
 का  कारण  यह  है  कि  उसको  समय  पर  बिजली

 नहीं  मिलती  ।  काश्तकार  को  टुबबेल  के  लिये,
 पम्पिंग  सैट  के  लिये  रुपया  मिलता  है  लेकिन

 पांच,  पांच  साल  पक  उसको  बिजली  नहीं
 मिलती  है  जिसकी  बजह  से  उसको  अपने

 इन्वेस्टमेंट  का  'मिटने  नहीं  मिलता  है  1  इस
 तरफ  सरकार  ध्यान  दे  जिससे  एग्रीकल्चर'
 प्रोडक्शन  बढ़े  t

 एग्रीकल्चर  के  मामले  में  बहुत  कुछ  पेपर
 पर  चरागे  बढ़  गये,  जब  कि  वास्तविकता  में  उतने

 नहीं  बढ़े  क्योंकि  हम  देखते  हैं  कि  एग्रीकल्चर
 सैक्टर  में  प्लान  के  भ्रमर  जितना  इन्वेस्टमेंट

 होना  चाहिये  वह  हर  प्लान  में  कम  हुआ  है:
 आर  वह  इन्हें-टेंट  घटते  घटने  3  परसेंट  रह
 गया  है।  मगर  हम  चाहते  हैं  कि  एग्रीकल्चर
 प्रोडक्शन  बढ़े  तो  इस  सैक्टर  के  लिये  कम  से  कम
 25  परसेंट  इन्वेस्टमेंट  होना  चाहिये  v  इसके

 बगैर  काम  नहीं  चलेगा  ।

 माननीय  शिन्दे  साहब  कह  रहे  थे  कि
 ग्रोथ  रेट  नहीं  बढ़  सकती  ।  मैं  मानता  हूं  कि
 जो  झालरे डी  डेबलप्ड  कन् ट्रीज  है  वहां  ग्रोथ  रेड

 नहीं  बढ़  सकती  ।  लेकिन  भारत  की  तो  एक
 ग्रोइन  इकोनोमी  है,  भाज  हमारे  यहा  बहुत  सी
 वेस्ट  लैंड  पड़ी  हुई  है,  ऐसे  इलाके  हैं  जहां  सिचाई
 के  साधन  न  होने  की  बहू  से  खेती  नहीं  हो
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 सकती,  ऐसी  अमीरों  को  खेती  के  इन्दर  लाया
 जा  सकता  है  कौर  ग्रोथ  रेट  बढ़ायी  जा  सकती

 है।  इसलिये  ग्रोथ  रेट  को  बढ़ाने  का  प्रोग्राम

 होना  चाहिये  ताकि  किसान  को  अधिक  मदद
 दे  सकें।

 आज  किसान  की  यह  हालत  है  कि  इंडस्ट्री
 के  लिये  श्राप  बहुत  कम  रेट  पर  बिजली  देते  है,
 जब  कि  किसान  को  13,  75  पैसे  पर  यूनिट
 पर  देते  हैं।  वह  किसान  जो  खुले  आसमान  मे

 जाड़ा,  गर्मी  और  बरसात  में  काम  करता  है
 18,  8  घंटे  लेकिन  इंडस्ट्री  में  इतनी  मेहनत

 नहीं  करनी  पड़ती  |  त:  हमें  किसान  को
 बिग  कंडीशन  को  इम्प्रूव  करना  पडेगा  ।
 उद्योग  में  काम  करने  वाले  मजदूर  को
 उतनी  हार्डशिष  नहीं  होती  जितनी  कि
 काश्तकार  को  ।  लेकिन  काश्तकार  को  उसकी
 मेहनत  के  अनुसार  रिटर्न  नहीं  मिलता  है  ।
 इसलिये  उस  को  सहूलियत  देनी  चाहिये  |

 खाद  और  दूसरे  इनपुट  आपको  किसान
 को  रिजनेबिल  प्राइस  पर  देने  पडेगे  ।  नगर
 नहीं  देंगे  तो  हमारे  एग्रीकल्चर  प्रोडक्शन  को

 नुक्सान  पहुंचेगा  ।  कृषि  के  इन्दर  इन्वेस्टमेंट
 बहुत  कम  हुआ  |  अगर  भाप  060-61  से
 1970-71  की  फिरसे  को  देंखे  तो  पायेंगे

 पब्लिक  ऐक्सपेंसेज  का  माउन्ट  एग्रीकल्चर
 पर  तिगुना  बढ़ा,  लेकिन  इंडस्ट्री  पर  5  गुना
 बढ़  गया  है,  और  एग्रीकल्चर  प्रोडक्शन  25,
 26  परसेंट  बढ़ा  है  इन  0  सालों  में  ।  तो  जहा
 ऐक्सपेंडिचर  तिगुना  हुआ  है,  इंडस्ट्री  के

 मुकाबले  में  एग्रीकल्चर  में  हमारा  इन्वेस्टमेंट
 पढ़िना  एक्सचेंजर  से  ज्यादा  होना  चाहिये
 था  |  श्राप  कह  सकते  है  कि-बड़े  बड़े  बाध,
 बिजली  की  योजनायें,  इनको  भी  एग्रीकल्चर
 में  ही  लते  हैं  तो  भी  290  करोड़  से  893
 करोड़  पर  पहुंचा  है,  जब  कि  इंडस्ट्री  में  इनवेस्ट-
 मेंट  i42  करोड़  की  जगह  72  करोड  पहुंच
 गया  है।
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 ग्राम  हम  कह  सकते  हैं  कि  हमारा  देश
 खाद्यान्न  में  सेल्फ-सफिशिय्रेंट  हैं  हालांकि
 काम  पर  ही  पह  है,  लेकिन  हम
 गांवों  की  हालत  जानते  हैं।  पिछले  साल  संगरूर
 अकाल  पड़ा  और  दोनों  फैसले  खत्म  हो  गई
 लेकिन  फिर  भी  4  मिलियन  टन  भ्र नाज  हम
 स्पोर्ट  कर  पाएं  कौर  बाकी  सब  हमारे  किस्त-
 कारों  ने  दिया  in  हस  साल  भी  बाहर  से  इम्पोर्ट
 कर  सकते  हैं,  लेकिन  वास्तविकता  यह  है  कि

 हमारे  देश  में  आज  भी  अनाज  का  सरप्लस
 भंडार  है  कौर  बागे  जाने  वाले  6,  8  महीनों  में
 अगर  एक  दाना  भी  न  हो,  तो  भी  सरप्लस
 अनाज  है।  इस  बात  से  चिंतित  होने  की
 आवश्यकता  नहीं  है  1

 °

 उपाध्यक्ष  महोदय,  बाहर  से  जो  हम
 अनाज  मंगाते  हैं  उस  पर  हमें  बहुत  बड़ा  एकाउन्ट
 खर्च  करना  पड़ता  है  1  वह  खर्च  न  कीजिये
 क्योंकि  राज  हमारे  देश  के  भ्रन्दर  काफी  भंडार

 है  लेकिन  ठीक  तरह  से  उसको  रेग्लेराइजेशन
 हो  और  किसानों  से  कन्जयुमर  के  पास  वह

 पहुंचे,  इस  के  लिए  आपके  सिस्टम  में  सुधार
 की  ग्रा वश्य कता  है  1

 अपने  खाद्यान्न  के  संबंध  मे  एक  बई
 पालिसी  घोषित  की  है  कि  i05  रुपये  प्रति
 क्विंटल  पर  व्यापारी  किसान से  गेहूं  लेगा  और
 उसको  50  रुपये  तक  बेचने  की  भाप  ने  छूट
 दी  है।  हमारे  दल  ने  एक  नीति  निर्धारित  की

 है  और  एक  वफादार  सिपाही  के  नाते  मैं  उस
 का  पूर्ण  समर्थन  करता  हूं  लेकिन  मेरी  कुछ
 अपनी  शंकाएं  हैं।  आप  व्यापारी  द्वारा  05
 रुप  में  खरीद  करने  की  बात  सोचते  हैं  लेकिन
 हो  सकता  है  कि  i05  की  बजाय  व्यापारी
 को  25  या  30  रुपये  प्रति  बचीं टल  में  वह
 मिले  ।  श्राप  व्यापारी  को  एक  सरप्लस  स्टेट
 से  डफिसिट  स्टेट  में  सप्लाई  करने  की  इजाजत
 देने  वाले  हैं  ।  मैं  माननीय  मंत्री  जी  से  एक
 निवेदन  करना  चाहूंगा  कि  और  जानना  चाहूंगा
 कि  अगर  एक  काश्तकार  झपकी  लेवी  की  कंडी-
 शन  को  पूरा  कर  देता  है,  भ्रापको  लेबी  का  50
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 परसेंट  गेहूं  दे  देता  है,  तो  उसको  भी  आप
 डेफिसिट्ट  स्टेट  में  गेहूँ  भेजने  झर  बेचने  की

 सहूलियत  देगा  चाहते  है ंया  कहीं  देगा  चाहते  ह
 यह  एक  फिल्मी  कट  बात है  |  राज'  किसान
 कॉमन सें  शंका  है  कि सरकार  यह  चाहती  है  कि
 यह  व्यापारी के  हाथ  सें  जाये  ।  वह  चाहता है
 कि  व्यापारी  को  मुनाफा  हुये  बिना  यह  बिके
 कौर  इसके  लिये  एक  बहुत  बड़ा  एजीटेशन
 है।  पंजाब  में  बहुत  से  किसान  इसीलिये  प्रमाण
 नही  ला  रहें  हैं।  वे  कहते  हैं  कि  व्यापारी हमारे
 बीच  में  क्‍यों  जाये  ।  इसलिए  सरकार  को  इस
 औज़ार  भी  ध्यान  देना  चाहिये  कि  जब  दाप
 किसान  से  50  परसेंट लेवी  लेने  के बाद  डेफिसिट
 स्टेटस  में  अनाज  बेचने की  इजाजत  देने  वाले  हैं,

 तो  किसान को  भी,  झगर  बह  530  परसेंट
 लेबी  का  कह  दे  देता  है,  डेफिसिट  स्टेट्स  में  अगर
 कथित  कता  हो,  तो  अनाज  बेचने  की
 इजाजत  हो  ।

 मैं  एक  निवेदन  करना  चाहता  हूं  कि  जहां
 शापने यह वह  सोचा कि  05  क्य  में  किसान से
 गेहूं  दिया  ज्तयना  कौर  i  sews  में  व्यापारी
 उसे  बेचेगा,  तो  यह  संभावना  बढती  नहीं  है  कि
 गकपारी  आपको  सही er  में&0  परसेंट  1

 का  ड  दे  दे  ।  गह  एक  इम्प्रसिधिल -  हैं
 ौर बहू हो बह  हो  नहीं  सकता  इसलिये  कि  ऋण  पाव
 ने  १33,  ॥34  रपये  जति  क्विंटल  के  हिसाब
 से  जो  दुकानदार  हैं,  उनके  धारा  अपनी  सप्लाई
 करने  का  भाव  रखा  है,  तो  इससे  कम  पर  भाप

 को  कहीं  गेहूं  मिलने  बाला  नहीं  है  t  भाष  क्‍या
 यह  समझते  हैं  कि  व्यापारी  इससे  ईमानदार  हैं
 कि  मे  135,  136  रुपये  के  हिशाम  से  खरीद
 कर  आपको  205  क्यों  पर  बाप  को  देने  ।  वे

 झपको  सही  फीसद  देने  वाले  नहीं  है।  यह  हो
 सकता  है  कि  &  आपको  मंडियों  में  से  गेहूं  न
 खरीदे  कौर  कहीं  शौर  ते  खरीदें  ।  इसके

 एयर  कहत  बड़ा  झगड़ा  होने  बाला  है  ।  इस

 लिये  यह  पा खिली  ग्रुप  एक्सपेरीमेंट  के  तौर पर
 कीजिये  लेकिन  इस  में  सुधार  करने कौ  भ्रावश्य-
 कता  है।

 807  LS—i0

 VAISAKHA  4,  3896  (SAKA)  DG.  WILT  as

 एक  आखरी  बा।  मै यह  निवेदन  करना

 चाहूँगा  कि  जिस  तरह  का  समझौता  प्रा पने
 व्यापारियों  के  साथ  किया  है,  क्या  ही4  कोई
 कौर  समझौता  नहीं  करने  को  तयार  है
 आप  के  हेडली  चार्जेज  26  ओर  27  साये
 प्रति  क्विंटल  जाते  हैं  ।  क्‍या  माननीय  कृषि
 मंत्री  जी  इस  कत  को  मानने के  लिए  तैयार  हैं
 कि  अगर  कोई  20  रुपये  में  इस  को  करने  की
 गन्दी  दे,  तो  उस  को  आप  मह  काम दे  देंगे  |
 आज  जो  आपके  26  और  27  रुपये  प्रति
 क्विंटल  हैंडलिंग  चार्जेज  शा  रहें  हैं  यह  बहुत
 ज्यादा  हैं  और  इसके  भ्रन्दर  सारी  मशीनरी  का

 बहुत  बड़ा  हाथ  है।  भौर  किसी  भी  व्यापार के
 लिये  इस  प्रकार  की  चीज  संभव  नहीं  हो

 सकती  क्योंकि  इसले  कंज्यूमर  को  नुक्सान है
 और  काश्तकार  को  भी  घाटा  है  ।  इसलिये
 भाप  इन  हैंडलर  चैलेंज  को  कम  कीजिये
 चौंकी  20  और  is  रुपये  प्रति  बचीटल में में
 यह  हो  सकता  है  (चंडी)

 मैं  खत्म  कर  रहा  हु  -  शाखरी बात वह हैं क  कह  हैं
 कि  आप  कोझपरेटिण्न  के  मामले को  सुप्रिया  !
 मिसेज'  एके माओ  में  कोआपरेटिव  की  मशीनरी
 उसका  एक  कार्ट  मन  बई  है  और  लब  काम
 उसकी  मारकर  हो।

 इन  शब्दों  के  साथ  मैं  कृषि  मंजा सन  की
 मांगों  का  समर्थन  करता  हूं  +

 34.90  hrs.

 MR.  DEPUTY-SPEAKER:  The
 Minister  will  reply  at  4  P.M.  There
 are  thirteen  more  from  the  Congress
 Benches  and  a  few  more  from  the
 Opposition.  The  Whip  of  the  Congress
 Party  has  requested  me  that  the  Cong-
 resa  Members  may  be  given  eight
 minutes  each.

 I  wouly  request  them  to  cooperate
 with  me  and  with  him  in  keeping
 within  the  time.

 Shri  Ram  Chandra  Vikal.
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 ली  राज जमा  fers  (बागपत:
 उपाध्यक्ष  महोदय,  कृषि  अनुदानों  पर

 ह...  बहस में  जो  बाप  ने  मुझे  बोलने का  रूसी

 दिया,  उस  के  लिए  मैं  आप  का  बहुत  अनु+
 सहित  हूं  ।  इस  विभाग  की  मांगों  का  मैं

 सब बन  करता  हूं।  साथ  ही  मैं  यह  कहना
 चाहता  हूं  कि  इस  विभाग  से  सम्बन्धित सारे
 कार्य  जन-जीएस  से  और  इस  देश  के  बहुत
 बड़े  भाग  से  सम्बन्ध रखते  हैं  शोर  ।  प्राणी-
 मात्र  उन  पर  भचर्चित भी  हैं  ।

 शिन्दे  साहब  का  व्यान  मैंने  अखबारों  में

 पढ़ा  और  मौर्य  जी  का  भाषण  मैंने  यहां
 बैठ कर  सुता  कौर  उन्होंने  ग्रह  शझा शा
 व्यक्त  की  है  कि  देश  बहुत  जल्द  प्राइम-
 निर्भर  होगा  बियॉन्  के,मामले में । में।  उस के
 लिए  मैं  उन्हें  निराश मही  करना  चाहता।
 मैं  आजशवान्‌  देता हूं  कि शौर  भाषा  करता  हूं  कि
 उन  की  यह  भावना  पूरी  हो  लेकिन  देश  के
 झन्नोत्पादक  शौर  देश  के  मजदूर  जो  खेत  में

 कौर  शान  में  कास  करते  हैं,  ये  सीमा  हमारे
 देश के  वे  शोध  हैं  जो  इस  देश  में  अधिक  कान्ति

 लाने  बाले  हैं  मगर  उपाध्यक्ष महोदय,  साथ हीं
 साथ  यह  भी  बहुत  जरूरी  है  कि  हस  देश  में  जो
 आर्थिक  विषमता  फैली  हुई  है,  जी  समानता

 है  और  उसकी  वजह  से  चारों  तरफ  भ्रसंतोष
 और  निराशा  फैली  हुईं  है,  यह  दूर  हो  |  राज
 जो  पैदा  करने  वाला  है,  उससे  चिक  मुनाफा
 शकल  बदलने  वाला  चाहे  उद्योगपति  हो  शौर
 चाहे  जगह  बदलने  बाला  व्यापारी  हो  और  साथ
 में  मैं  जोर  देता  हूं  सरकारी  कर्मचारी  को  भी
 उठाता  है  |  ये  ज्यादा  सुखी  कौर  सम्पन्न  हैं
 और  ज्यादा  मुनाफा'  कमाते  हैं  और  ज्यादा
 आराम  सै  रहते  हैं  उसके  मुकाबले  जो  कि  पैदा

 करता  है।  अगर  हमारे  देश  में  श्रमिक  क्रान्ति
 में  कोई  रोड़ा  है  तो  ये  तीन  वर्ग  हैं  जो  कि  इस
 देश  के  मेहनतकश।  को  भागे  नहीं  बढने  देते
 कौर  इस  देश  मे  जो  झा धिक  विषमता  है,  उस
 को  मिटने  नही  देते  और  भ्रामक  क्रान्ति  करने
 वालों  को  सादर  ओर  सम्मान  नहीं  देते  ।
 यह  एक  विशेष  कारण  है  ।
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 अब  मैं  जंती  महोदय  से  कुछ  मामूली
 दिक्कतें  बताना  चाहता  हूं  जो  कि  व्यवहारिक
 नहीं  है  भौर  कब  ay  समग्र  ा  गया  है  जब  कि
 देश  में  चारों  तरफ  संतोष  झोर  निराशा  फैंसी

 हुई  है  कि  हम  को  यह  सोचना  पड़ेगा  कि  हम
 बन्द  सरकारी  कर्मचारियों  के  जो  विचार  हैं

 उनको  अपने  मुहं  से  सदन  में  न  कहें  जब  हल

 को  बदलना  पड़ेता  क्‍योंकि वे  विचार  व्यवहारिक

 नहीं  होते  ।  मैं  दावे  के  साथ  कहना  चाहता हूं
 और  मैं  नेक  उदाहरण  दे  सकता  हूं  कि  ये  व्ययन

 हारिक  नहीं  होते  ।

 उपाध्यक्ष  महोदय,  उत्तर  प्रदेश  भरे  एक
 फैसला  लिया  मया  था  कि  हम  किसान  को

 सहायता  देंगे  ऋण  के  सब  में  चाहे बह  पश्चिम
 सैफ  के  लिये  हो,  चाहे  ट्यूबवेल  के  लिये,  चाहे
 श्रेणी  के  लिये  भर  चाहे  बशर  के  लिये  हो  था
 किसी  भी  मशीनरी  के  लिये  हो,  हम  किसानों
 को  सीधे  चैक  देंगे  कौर  किसी  फर्म  या  किसी

 दुकानदार  के  नाम  से  चैक  नहीं  काटेंगे  ।  यह

 फैसला  बैकों  ने  रोक  दिया  कौर  उसको  जलने

 नहीं  दिना।  मैं  वित्त  मंत्नी  औ  चव्हाण  से  दिल्ली
 में  मिला  और  उन्होंने  दिल  से  रहे  कहा  कि  यह
 फैसला  उत्तर  प्रदेश  के  किसानों के  लिये  ही  क्यों
 हो  रहा  है,  यह  तो  हमारे  देश  के  किसानों  के

 हक  में  होगा  चाहिये  ।  यह  फैसला बड़ा  व्यय--
 हारिक  है  क्योंकि  वह  औ  चैक  मिलता  है  फर्म
 को,  तो  उसमें  सरकारी  कर्मचारी  भी  संबंधित

 होता  है  कौर  उसमें  खुले  रूप  में  टशन  हैं,
 भ्रष्टाचार  है  और  किसानों  को  जो  सही'  राशि

 है,  वह  महीं  मिल  शांति।  उसमें  काफी  भाटा-
 धार  है  और  तही  राशि  उसे  नहीं  मिल  पाती

 *

 कौर  पता  नहीं  कितना  उसको  दफ्तरों  में  जा

 कर  धक्के  खाने  पड़ते  हैं।  प्रभी  इस  बारे  में
 वित्त  मंत्रालय  का  फैसला  नहीं  हुआ  है  ।  में
 कृषि  मंत्रालय  को  इसलिये  महत्वपूर्ण  भानत'

 हूं  कि  जहां जन  जीवन से  इसका  संबंध  है,  गहरे
 कोई  विभाग  'ऐसा  नहीं  है,  जिसका  इससे
 सम्पर्क  ने  हो  हर  जिसका  प्रभाव  इस  विभाग
 पर  न  पड़ता  हो  चाहे वह  वित्त  मंत्रालय  हो  व



 26s  DG.  ‘1974-75

 रेल  मंत्रालय  या  और  कोई  मंत्रालय  हो  कौर

 हे  बह  सिंचाई  मंत्रालय हो  ;  सभी का  किसी

 न  किसी  रूप  में  इस  कृषि  मंत्रालय  पर  असर

 पड़ता  है  भौर  वह  लोट  फेर  कर  इस  देश  के

 किसानों -पर  पड़ता  है  तो  वित्त  मंत्री जी  ने
 जो  झाशवासन  दिया  था,  वह  अभी  तक  पूरा

 नहीं  हुआ  है  ।  एक  छोटा  सा  सुझाव  है  भौर
 उसमें  कोई  दिक्कत  नहीं  है  मगर  क्‍योंकि

 सरकारी  भ्रफसर  उसमें  साझीदार  होते  हैं

 कौर एक  तौर  से,  मैं  सबके  लिये  यह  बात  नहीं

 कहना  चाहता,  बहुत  से  अफसर  अच्छे  लोग

 हैं,  लेकिन  कुछ  लोग  इस  को  अमल  में  नहीं
 शाने  देना  चाहते  हैं  ।

 इसो  तरह  से  मैं  एक  शौर  बात  कहना

 चाहता  हूं  1  भाष  ने  यहीं  दिल्ली  में  लोग  ग्रोवर

 क्रम  पर  पाबन्दी  लगा  दी  है।  एक  छोटी  सी

 बात  है  भर  मौके  साहब  से  भी  लोगों  ने  इस

 बारे  में  बात  की  है।  कौर  उन्होंने  मीटिंग  भी

 की  है,  लेकिन  यह  बात  मेरी  समझ  में  नहीं

 आती  है।  मैं  दस  साल  से  शिन्दे  साहब  से  इस

 सवाल  पर  बड़  रहा  हु  कि  आखिर  प्राय  दिल्ली

 में  ही  इस  पर  बैन  क्‍यों  लगाते  हैं  :  बम्बई  में

 खोया  जा  सकता  है  शौर  वहां  पर  क्रीम बन  सकती

 हैं  जबकि  वह  दिल्ली  से  भी  बड़ा  जहर  है  लेकिन

 यहां  पर  श्राप  ने  दिल्लो  में  दूध  के  उत्पादकों

 पर  खोया  या  क्रीम  बनाने  पर  पाबन्दी  जय  दी

 है  ।  दिल्‍ली  के  झ्ड़ोस-पड़ोस  में  जो  बेचारे

 किसान  मे शी  पाल  कर  भ्र पना  गुजारा  करते  हैं

 कौर  जिनको  इस  मई,  जून  के  महीने  में  थोडे

 ज्यादा  पैसे  मिल  जाते,  उन  उत्पादकों  के  लिये

 आपने  कानून  बना  कर  दिया  यह  पाबन्दी  लगा

 दी  है।  पहले  तो  दिल्ली के  प्रेस  प/स  के  दो  जिलों,
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 मेरठ  शौर  बुलन्हशहूर  में  खोया  और  कीम

 बनाने  के  लिये  सिर्फ  दो  महीने  को  लिये

 पाबंदी  लगता  थी,  लेकिन  श्व  की  बार  इस

 को  भार  महीने  कै  लिए  लगा  विया  है  कौर  जब

 इस  पर  आपत्ति  उठाई  गई,  तो  इसको

 आपने  धीरे-धीरे  हरियाणा  में  शुरू  कर

 दिया  कौर  तक  के  रूप  में  मुझे  बताया  गया

 है  कि  कानपुर  और  लखनऊ  में  भी  इसको

 कर  रहें  हैं।  यह  एक  गलत  बात  है.  और

 दिल्ली  के  लोग  ही  इससे  परेशान  है।  मैं  इस

 तक  के  हक  में  नहीं  हूं  कि  झगर  कानपुर  ब्र

 लखनऊ  में  पाबन्दी  लग  जायगी,  तो  इससे

 हमारे  यहां  के  किसान  या  भूमिहीन  लोगों  की

 कोई  संतुष्टि  होगी  ।  झपकी  आईस-क्रीम

 बत  सकती  है  ।  क्‍योंकि  बड़े  लोगों

 की  दावतों  में  वह  सर्वे  की  जाती  हैं  ।

 कुल्फी  बन  सकती  है,  आईस  क्रीम  बन  कर

 दिल्‍ली के बाहर  जा  सकती  हैभौर  जा  रही

 है,  उस  पर  रोक  नही  है।  दूध  की  फैक्ट्रिरियां

 है  जो  दूसरी  चीजे  उससे  बनाती  है  चाह  फिर  वे

 सहारनपुर  हो  या  मुजफर गर  मे  हों,  मु रादा-

 बाद  में  हों,  भरतपुर  में  हो  भोर  चूकि  वे  बडे

 उद्योगपति  हैं  इस  वास्ते  उन  पर  कोई  पाबन्दी

 नहीं  लग  सकती  है।  छोटे-छोटे  लोग  जिनका

 दूध  दिल्‍ली  में  नही  अ्राता है  उन  पर  शाप

 पाबन्दी  लगा  रहे  है।  कहा  तक  यह  ब्यबहारित

 हैं  इसमें  मै जाना  नही  चाहता  हू।  झपने  घर

 में  कोई  गाय  पालता  है  तो  वह  क्‍यों  खोया  तही

 बना  सकता  है?  जो  पाबन्दी  भागने  लगाई  है

 इससे  बड़ा  भ्रष्टाचार  हो  रहा  है।  पुलिस  को

 पया  देकर  क्रीम  भी  बन  रही  है।  खोया भी  बन

 रहा  है।  मुजफ्फरनगर,  मुरादाबाद  भौरमुथरा रा
 से  बह  दिल्ली  ही  कर  बम्बई  जा  सकता  है  लेकिन
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 दिल्ली  में  इस्तेमाल  नहीं  हो  सकता  है।  यह
 समझ  से  बाहर  की  बात  है।  इस  तरह  से  काम

 करके  छापने  पचास  साठ  हजार  परिवारों  की

 रोजी  एक  दम  बन्द  कर  दी  है  चार  महीने  के

 लिए  ।  श्राप  सारी  दिल्ली  को  दूध  फिर  भी

 नही  दे  सकते  है।  गैर  सरकारी  लोगो  के  मुकाबले

 उनके  बराबर  आप  एन  लोगों  को  दूध
 भी  नहीं  देना  चाहते  है  ।  ब  उत्पादन  करने

 वाला  को  कैसे  प्रोत्साहन  मिल  सकता  है  ।

 मिल्क  स्कीम  के  अफसर  चन्द  इन  गरीब  लोगो

 का  गला  ही  घोट  देना  चाहते  हैं।  लेकिन  यहा
 मिल्क  स्कीम  की  बात  नही  है  ।  उत्पादन  के

 रास्ते  मे  जो  अड़चने  है  उनको  प्राकार  दूर  करना

 होगा  ।  भ्रष्टाचार  के  बोझ  को  भी  समाप्त

 करना  होगा  ।  चूकि  ये  चीजे  मिल  रही  है

 इसलिये  देश  में  आर्थिक  क्रान्ति  भी  नहीं  ा

 रही  है।  इस  तरह  की  नीतियों  को  भाषणों

 बदलना  होगा  ।

 मैं  यह  चाहता  हू  कि  किसान  की  फसल

 और  उसके  मवेशी  का  बीमा  हो  ।  यह  नहीं

 हुआ  हैं  ।  कोई  रूपरेखा  इसके  लिये  तैयार

 छापने  नही  की  है।  चौथी  योजना  समाप्त  हो

 गई  है।  पांचवी  मे  तो  आप  इस  चीज  को  कम

 से  कम  लागू  करे।  यह  बहुत  जरूरी  है  ।

 शोध  कार्य  चाहे  कृषि  संस्थानों  में  हो  या

 कमी  कालेजों  में  हो  या  फार्मो  मे  हो  उनके

 साथ  आपको  नजदीक  के  गोवा  को  जोड़  देना

 जाहिए।  इससे  शोध  के  प्रसार  का  जो  काम

 है  वह  बहुत  जल्दी  गायों  तक  पहंच  जाएगा
 और  उन  के  ज्ञान  से  गाव  वालों  को  लाभ

 होगा  7  और  उससे  देश  की  आशिक  प्रगति

 होगी  i
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 जो  वर्कशाप  खुले  हुए  है  उन  के  साथ  भी
 गाँवों  के'  किसानो  का  आपको  सम्बन्ध  जोड़
 देता  चाहिए।

 जो  घाटा  के  फार्म  हैं  या  शोध  कार्य  हैं
 उनको  ग्राहको  बन्द  कर  देना  चाहिए।  मैं

 अनुभव  के  ग्रा धार  पर  कहता  हू  कि  घाटे  के

 कामो  को  बन्द  करने  की  नौबत  दाती  है  तो
 व  मुनाफे  मे  चलने  लग  जाते  हैं।  कारण

 यह  है  कि  सरकारी  कर्मचारी  जो  है  वे  समझते

 हैं  कि  उनकी  राज़ो  ता  बनी  हुई  है  कौर  अगर

 वे  घाटे  मे  चलते  है  तो  इसपे  उनको  कया

 फके  पढ़ता  है  लेकिन  जब  बन्द  होने  को  बात

 होती  है  ता  यह  सदस़्य”  उनके  सामने  आती

 है  कि  उनका  अब  क्या  होगा  कौर  तब  वे  मुनाफे
 में  बदलने  लग  जाते  है।  अनेकों  उदाहरण

 इसके  बारे  मे  दिए  जा  सकते  हैं।  मैंने  इसको

 अमल  में  लग”  था  इसलिए  मैं  यह  कह  रहा

 हु।  कोई  भी  सरकारी  काम  घाटे  मे  नहीं

 हीना  चाहिए

 एक  बड़ी  माग  है।  कानपुर  मे  कृषि
 विश्वविद्यालय  खोले  जाने  की  माग  एक

 पुरानी  माग  है।  कृषि  मती  ने  इसके  बारे

 में  आश्वासन  भी  दिया  है  में  प्रार्थना

 करता  हू  कि  इसको  हद  शीघ्र  पुरा  करे।

 भूमि  के  संरक्षण  के  बारे  मैं  मैं  एक  बात

 जरूर  कहता  चाहता  हूँ  7  पता  नहीं  हमारे
 देश  के  श्री  शास्त्री  शौर  कृषि  मंत्रालय  से

 सम्बन्धित  जो  लोग  हैं  वे  इस  बात  को  क्‍यों

 नहीं  समझते  हैं  कि  किसानी  को  भूमि  अजित

 करने  का  अधिगृहित  करने  का  जो  तरीका

 है  वह  गलत  है।  दिल्‍ली  या  दूसरा  कोई

 शहर  हो  उपजाऊ  जमीन  जीत  कर  ली
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 जाती  है  पौर  बह  जमीन  खेती  के  काम  में  से

 निकल  जाती  है।  [... ह  नहीं  इसका  प्रदाता

 क्यों  नहीं  लगाया  जाता  है  फिर  जमात

 &  नहीं  निकलती  है  बल्कि  किसानों  की  कमी-

 नाइयों  ओर  परेशानियां  भी  बढ़ती  हैं  जोर

 सरकार  जो  आश्वासन  देती  है  उनको  पूरा  भी

 नहीं  किया  जाता  हैं  7  इस  ओर  अप  विशेष

 ध्यान  दें  ।

 मौर्य  जी  ने  बताया  कि  53  करोड़  रुपया

 किसानों  का  सिल  मालिकों  की  तरफ  बकाया

 है।  यह  एक  साल  का  है  झोर  गन्ने  का  मूल्य

 है  1  लेकिन  ऐसी  भी  मिलें  है  जिन  की

 तरफ  किसानो  का  दो  दो  वर्ष  का  बकाया  पड़ा

 हुआ  है  क्या  इसका  सूद  उनको  मिलेगा  ?

 मिल  मालिक  तो  गरीब  नहीं  हैं।  किसान  जो

 उधार  लेता  है,  सरकारी  ऋण  लेना  है,  उसको

 अगर  वह  सदा  नहीं  कर  पाता  है  तो  सूद  समेत

 उसके  यहा  कुकी  हो  जाती  है,  मेशी  कुड़क

 कर  लिए  जाते  हैं।  लेकिन  यहां  किल्लत
 क्या  करे।  मैं  चाहता हूं  कि सिल  सालिकों  से

 बाप  उनका  पैसा  उनको  दिलवाए  t

 ez  प्रदेश  में  मिल  मालिकों  ने  गे  के

 बाले  दो  रुपये  शिव कम  कर दिए थे  !

 मौर्य  जी  का  मैं  शा भारी  हुं  कि  उन्होंने  कहां

 डोरा  किग्रा  भोर  हू  व्यवस्था  को  कि  उनको
 शबा  तेरह  बप  स ेकम  बह  नही  होने  देंगे  ।

 यह  जो  उन्होंने वहां  किसानों की  मदद  की  है

 इसके  लिए  मैं  उसको  धन्यवाद  देता  हूं  ।

 शो  मुक्की पाथ  स्त्री  (वैक्सीन)  |

 हमारे  कृषि  विभाग  में  तीन  मंत्री  है,  जो
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 बहुत ही  अनुभवी हैं,  कर्मठ हैं, हैं,  क्रियाशील

 हैं।  उनके  हाथ  में  यह  महकमा है  ।

 तरक्की  देश  ने  की  है,  काफी  की  है
 इस  सें  कोई  सन्देह  नहीं  है।  उनके

 भ्र धीन  किसानों  से  सम्बन्धित  एग्रीकल्चरल

 प्रकाशित  कमिशन  भी  है,  एग्रीकल्चर

 कमिशन  भी  है,  कंसल टे टिव  कमेटी  भी  है।

 सब  कुछ  है।  लेकिन  उसके  बावजूद
 भी  किसान  की  जो  सही  स्थिति  है  उसकी

 सही  तसवीर  हाउस  के  सामने  बहुत  कम

 आती  है।  किसान  को  कुलक  कहा  जाता

 है।  लेकिन  कभी  किसी ने  देखने  या

 महसूस  करने  की  कोशिश  की  है  कि  जमीन
 किस  हिसाब  से  किसानों के  पास  है?
 सवा  छः:  एकड़  से  नीचे  जिन  के  पास  ज़मीन

 हैं  वे  सत्तर  परसेंट  किसान  हैं।  उसके

 बाद  दस  बारह  एकड़  तक  ज़मीन  जिन

 के  पास  होवे  25  परसेंट  होंगे।  भव

 दो  तीन  परसेंट  ही  किसान  ऐसे  हैं  जिनके
 पास  इससे  ज्यादा  जमीन  है।  हमेशा

 कहूँ  दिया  जाता  है  कि  किसान  तो  कुलक
 है,  किसान  कौ  इकोनोमिक  हालत  भ्र्च्छी

 है,  उनको  बड़े  जमींदार  की  तरह  से  बयान

 कर  दिया  जाता  है।  किसान  कई  तरह

 के  हैं।  वे  हैं  जो  दिमाग  में  खेती  करते

 हैं,  किताबों  में  देती  करते  हैं,  कागजों  में

 होती  करते  हैं,  वे  भी  हैं  जो  जमीन  पर

 सोती  करते  हैं।  कब  जिन्होंने  पढ़  लिख

 लिया,  दिमाग  लड़ाया,  वैज्ञानिको ंने  लड़ाया

 आर झाई सी ए पाई  सी  ७  भार  जेसे  जो  महकमें है

 उन्होंने  रिसर्च  क्रिया,  अच्छे  बीज  निकाले

 अच्छे  तरीके  खेती  के  निकाले  कौर  जम

 उनको  व्वेब्रहार  में  लाया  गया  तो  किसान

 मे  पैदावार  को  बढ़ाया।  गह  चीन  तो
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 जरूरी  है  ही  लेकिन  इसके  साथ  साथ  मैं

 समझता हूं  कि  इस  क्षेत्र  में  हम  को  प्रैक्टिकल

 होना  भी  जरूरी  है।  जिन  लोगों  को  खेती
 का  तजुर्बा  है  कौर  जो  पढ़े  लिखे  वैज्ञानिक

 हैं  उन  में  समन्वय  स्थापित  करके  हमको
 खेती को  तरक़्की  देनी  चाहिये।  समन्वित
 ढंग से  इस  काम को  किया  जाना  चाहिये।

 हमारे  यहां  मध्य  श्रेणी  के,  छोटी  श्रेणी

 के,  बिता  ज़मीन  वाले,  जिन  के  पास  बैल

 हैं  लेकिन  जमीन  नहीं  है  किसान हैं  कौर

 उसके  बाद  खेत  मजदूर हैं।  इन  खेत

 मजदूरों  की  संख्या  भी  बहुत  ज्यादा  है

 लेकिन  उसके  बारे  में  कभी  कभी  भ्रम

 हो  जाया  करता  है।  मेरा  नस्र  निवेदन

 ह ैकि  भ्रमर  सही  तरीके  से  देखा  जाए  तो
 आपको  पता  चलेगा  कि  उस  में  गड़बड़

 हो  जाती है।  आप  कहत ेहैं  कि 47

 परसेंट  कृषि  मजदूर  हैं  गांवों
 में  ऐसा  हो

 गया है  कि  जिस  किसी के  साथ  हरिजन

 शब्द  लग  गया  उसको  कमी  मजदूर  कह
 दिया  गया  ।  लेकिन  वास्तविकता  यह  हैं

 कि  शिक्षा  के  प्रसार  के  साथ  तथा  रोजगार

 के  अवसर  उनको  उपलब्ध  हो  जाने

 के  कारण  उन  में  से  बहुत  से  मिलों

 में  काम  करने  लग  गए  है,  बहुत से  ट्रेड

 मेना  गए  हैं  या  दूसरे  घ्  करमे  लग  गए

 हैं।  इस  तरह से  उनका  व्यवसाय  हो

 बदल  गया  है।  मेरी  राय  में  ये  जो  आंकड़े

 है  थे  गलत हैं,  इन  में  गोलमाल  है।  इस

 से  सही  स्थिति  का  पता  नहीं  चलता

 है।  भ्र सली  किसान  जो  दो  कौन  प्रतिशत

 हैं  उसको  छोड़  कर  शेष  जो  छोटे  किसान

 हैं  उनकी  क्या  आर्थिक  स्थिति है  इसको

 APRIL  24,  974  0.6,  1074-75,  268

 झप  देखें।  झांके  जमाने में  कोई  भी

 शायद  हवालात  में  जाना  पसन्द  नहीं  करेगा।

 लेकिन  इन  लोगों  में  से  बहुत  के  हवालात
 में  हैं।  जिन्होंने  कोभोप्रेटिव  सोसाइटी
 से  कर्जा  सिया  है,  सरकार  से  कर्जा  लिया

 हैं,  साहुकार  से  कर्जा  लिया है  कौर एक
 बारी वाला  होता  है  जिस  की  सूद  की  दर

 बहुत  ऊंची  होती  है  उससे  कर्जा  लिया

 है  उन  में  से  कई  हवालात में  है।  उनकी

 झा धिक  हालत  बहुत  खराब  हैं  ।  कह
 दिया  जाता  है  कि  किसान  की  स्थिति  बहुत

 बढ़िया  हो  गई  है।  इसको सुन  कर

 ताज्जुब  होता  है  ।  एक  वकील  जो

 रोज़ाना  पांच सौ  रुपये  एक  एक  मुकदमें
 मेले  लेता  है  वह  भी  कहता  है  कि  किसान

 की  हालत  बहुत  बढ़िया  है,  एक  डॉक्टर

 जो  मरीजों से  एक  एक  हजार  रुपया ले

 लेता है  बह  भी  कहता है  कि  किसान  की

 हालत  बढ़िया  हो  गई  है,  किसान  राज

 धनी हो  गया है,  उद्योगपति  जो  लाखों

 रुपया  कमाता है  बहु  भी  यही  कहता  है  ।

 शब  किसान  की  हालत  का  अंदाजा  हसी

 से  लगाया  जा  सकता है  कि  पता  लगाया

 जाए  कि  कितने  किसान  तहसीलों के
 शरीर  हवालात  में  इस  वास्ते  बन्द  कर  दिए

 जाते हैं  कि  वे  कर्ज की  श्रदाथगी  नहीं कर

 पाते हैं।  मैं  चाहता हूं  कि  भाप  फिगर्स

 भगाएं  जिलों  से  इसके  बारे  में  दौर  |... ड
 आपको  पता  चल  जाएगा कि  राज  हजारों
 किसान  हवालात में  इसलिए  बल्द  पढ़े  हैं

 कि  वे  बैंको का,  सरकार का  तथा  दूसरों
 का  पैसा  नहीं  दे  पाए  हैं।  कौन  आदमी

 है  जिस की  स्थिति  अगर  श्रच्छी ही ही  तो

 बह  हवालात  में  जाना  चाहेगा  ?
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 सरकार ने  बहुत  काम  किया है,  बहुत
 किया  जा  सकता  था  कौर  आागे भी भी  बहुत
 करने को  हैं  लेकिन  हमारे  देश  में  एक  रोटेशन
 जलता  है।  जब  पैदावार  अच्छी हो हो  जाती
 है  तो  न  तो  उचित  दाम  मिलते हैं  भोर  न  ही
 दूसरी  फेसिलिटी  मिलती  है  ।  इसका
 नतीजा  यह  होता  है  कि  अगली  बार  किसान
 की  उपज  घट  जाती  है  और  कठिन  स्थिति
 पैदा  हो  जाती  है।  तब  सरकार  की
 निगाह  उधर  जाती  है  और  दुबारा  फिर
 वह  किसानों को  कुछ  सहूलियतें  देती है  ।
 फिर  पैदावार  कुछ  बढ़ती  है  और  फिर  वही
 हालत  हो  जाती  है  कि  उसको  सुविधायें
 नहीं  मिलती हैं,  कीमत  ठीक  नहीं  मिलती
 है  कौर  यह  अक्सर  चलता  ा
 रहा  है  कौर  लापरवाही  होती  रहती
 है।  पांच छः  साल  में  यह  रोटेशन  होता
 है,  जिस  में  सरप्लल  भी  हो  जाता  है  और
 ढेफ़िसिट  भी  हो  जाता  है।  इस  सिलसिले
 अं  सरकार  की  कोई  पालिसी  नहीं है
 उत को  इस  बारे  में  कोई  पालिसी  बनानी
 चाहिए  ।

 हमारे  यहाँ  प्रश्न  रेवोल्यूशन  आया  ।
 देश  आत्म-निर्भर  हुआ  शौर  बाहर से  अनाज
 मंगाना  हम्द  हुआ।  लेकिन  1972=73

 में सूखा  पड़ा और  फिर  शक् ताल  की  स्थिति
 कैद  हैँ1  " हाक  कण  होने से  बहुर
 से  अनाज  मंदाना  चडा ।  i9739~74
 में  ६... उ  फिश  कुछ  श्न्च्ठी  हुई  भोर  उपज
 फिर  बढ़ी  ।  लेकिन  आज  हम  कसी  को
 स्विति में में  से  यूजर  रहे  हैं।  सरकार  को
 कोई  मिली  बनानी  चाहिए,  जिस  से
 फैंस  को  ब्वॉयज'  शु विधा नें  मिलती रहे  ।

 सुबिधायो  के  बारे  मे  भाज  क्या  हालत
 है!  सरकार  बौर  बैक  कर्ज  देते  है  ny
 wat  उत्तर  प्रदेश के  भूतपूर्व  कृषि  मंत्री  बोल

 रहे  थे  ।  जन् होते  किसान  को  स्थिति  को
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 सदन  के  सामने  पता।  उन्होंने  कहा  कि
 सरकार  किसानो  को  कर्जा  देने  में  छोटी
 सी  सुविधा  देना  चाहती  थी,  लेकिन  वह
 भी  बैंको ने  रोक ली  है।  जिस को  भारत
 के  वित्त  मंत्नी  भो  देना  चाहते  है,  वह  भी
 बैंको  ने  रोक  ली  है।

 राज  देश  में  अगर  कोई  सब  से  ज्यादा
 कम  आमदिनों  वाला  और  बुच्ची  व्यक्ति

 है,  तो  वह  किसान  है,  या  उपभोक्ता  हैं।
 उन  दोनो  की  गर्दन  व्यापारी  के  हाथ  मे

 है  या  सरकारी  कर्मचारी  और  सरकारी
 अफसर  के  हाथ  मे  है।  आज  ऐसी  बरी
 स्थिति  हो  गई  है.  कि  खेती  बड़ो  हो  या  छोटी,
 एक  आदमी  ऐसा  जरूर  होना  चाहिए,
 जो  शहर  में  दफ्तरों  की  गशत  लगाता

 रहे।  झगर  दस  बोले  बले  किसान  को
 भी  खाद  जेनो  होगी,  तो  उसे  पाच सौ
 नीचे  बाले  किसान  को  तरह  शहर के  चक्कर
 काटने  पड़ेंगे।  यह  बात  अलग है  कि  दस
 जीने  वाले  को  कम  सिलेगा  और  पाय
 सौ  बीते  बाले  को  ज्यादा  मिल  जायेगा।
 खाद  लेगा  हो  या  सिचाई  के  साधन

 बढ़ाने  हों,  तेन  बा  बोज  लेना  हो,  इन
 कामों  को  करने  के  लिए  सेती  पर  एक
 आदमी  फालतू  होता  चाहिए  ।

 हम  पिछले  पच्चीस  साल  में  किसान

 को  प्रोड्यूस  के  मार्केटिंग  क ेलिए  कोई  अच्छा

 प्रबन्ध  नहों  कर  पाये  है।  हम  अभी  तक

 ऐसो  कोई  व्यवस्था  नही  कर  सक ेहै  कि किसान

 शहर  में  झा  कर  एक  हो  जगह  से  खाद,

 बीज,  मिट्टी  का  तेल  ओर  डीजल  शादी

 से  सके  ।  जहा  किसान  की  प्रोड्यूस  को

 लेने  को  उचित  व्यवस्था  होनी  चाहिए  कौर

 उस  को  उचित  मूल्य  देना  चाहिए,  वहा

 कानज्यूमर  गुंडा  शोर  उसको  खेती  की

 उपज  बढ़ाने  को  सोज़ो  के  बारे  में  ऐसो
 व्यवस्था  धनी  चाहिए  कि  होलसेलर  कोई

 भी  हो,  लेकिन  एक  रिटेल  डालर  बता  दिया

 जायें,  जहा  से  किसी  को  खाद,  तेल  और
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 बीज  शादी  सब  चीजें  मिल  जपें  और
 एक  लग  आदमी  को  इसके  लिए  बार-बार
 न  भागना  पड़े।

 श्री  स्वामी  बरह्मानन्दजी  (हमीरपुर)  :
 उपाध्यक्ष  महोदय,  मैं  कृषि  मंत्नियों  और

 हमारे  पक्ष  और  विपक्ष  के  सदस्यों  को

 बधाई  देना  चाहता  हु,  क्योकि  उन्होंने  ऋषि
 के  बारे  में  अच्छे  सुझाव  दिये  हैं।  यह  ठीक
 है  कि  हमारे  मंत्री लोग  गलती  भी  करते  है  ।
 जो  काम  करता  है,  उस  से  चलती  भी  होती
 है।  लेकिन  इस  में  मस्तियों  का  क्‍या

 कुसूर  है
 ?  आखिर  हमारी  विचार-धारा

 क्या  है?  हम  क्‍या  है  ?  प्रसाद,
 साम्यवाद  कौर  गा घी वाद  में  से  हम  किस
 को  मानते  हैं  ?  गर  हम  पूजीवाद  है
 ओर  थ्रमरीका  के  पीछे  चलना  चाहते  है,  तो
 फिर  तो  पोल  मोदी  को  ता  सौंप  देनी

 चाहिए  ।  अगर  हम  साम्यवादी  हैं,  तो
 श्री  हीरेन  मुकर्जी  या  श्री  ज्योतिर्मय  बसु  को
 सजा  दे  देती  चाहिए।  तो  फिर  क्‍या  हम
 गा घो वादों  हैं  ?  गांधीजी  ने  कहा  था  कि

 स्वराज्य  हमने  के  बाद  एक  कलम  से  गोहत्या
 बन्द  हो  जायेगी।  कइयों  हुई?  =  बिना
 गऊप्ो के  बैल  कहाँ  से  आयेंगे  ?

 जाता  गाधी  ने  कहा  था  कि  इस  देश
 में  पंचायती  राज  होगा।  आज  हमारी
 अदालतैं--पुत्रीम  कोर्ट  ग्रोवर  हुई  कोर्ट
 अपनी--कैसा  न्याय  करती  हैं  ?  हम  देखते

 हैं  कि  मुठठी  भर  अनाज  चुराने  वाले  या
 दो  गन्ने  तोड़े  बले  को  तो  हु थक डी  लगा  दी
 जाती  है,  लेकिन  गलत  इंग  से  हजारो
 लाखों  रुपये  कमाने  वाले  पूंजीपतियों  शौर
 व्यापारियों  प्रौढ़  भ्रष्ट  मक्कारी  प्राधिकारियों
 और  मिनिस्टरों  को  हथकड़ी  न  लगाई
 जाती  है।  इस  लिपिकों  बदलना  चाहिए।
 हम  गा घो वाद  बनता  चाहिए।  जमीन
 फ्  बटवा।रा  कायदे  से  होता  चाहिए।
 लेकिन  वह  कहा  हो  यहाँ  मैं  देखता
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 है  कि  गरीब  भ्रांतियों  के  नास  जमीनों  के

 पट्टे  काले  कोट  पहनने  वाले  बकील  डाकुओं
 द्वारा  दाबे  करा के  खत्म  कर  दिये  गये  हैं।
 जिन  लोगो  की  जमीनें  हैं,  थे  खेतो पर  काल
 करने  वाले  मजदूरों  के  साथ  प्रयास  करके
 हैं।  महात्मा  गांधी ने  कहा  था  कि  जो  “दा
 करेगा,  बहु  भागेगा  ।  ऐसा  कहां  हुआ
 है?  इस  में  नीति  का  दोष  है  कौर  ह
 नीति  में  परिवर्तन  करन  चाहिए।

 इस  में  सब  जिम्मेदारी  एम0  पीज0
 की  है।  वे  क्यो  नही  पार्टी  मे  कहते  हैं
 कीजो  कुछ  हम  कहेंगे,  वहू  79  होगा  ?

 आज  ऐसा  नहीं  होता  है।  नेता  लोग  बैठ
 कर  तय  कर  लेते  है  और  हमारे  पास  भावेश
 था  जाते  हैं।  होना  यह  चाहिए  कि  हम
 पब्लिक की  बात  कहे,  हमरी  बात  कैबिनेट
 माने  शोर  कैबिनेट  की  बात  प्रधान  मंत्री
 मानें  ।  अज  उल्टा  होता  हैँ  1  जो
 कुछ  वे  चाहते  है,  वह  हम  पर  ढूंसा  जाता
 हँ।  राज  गरीब  के  लिए  क्‍या  हो  नहाई

 ?

 कुछ  नहीं
 ह

 गांधीजी  से  कहा  था  कि  शराब-  बन्द  कर
 दी  जाये  राज  हमारे  झाड़ियों  के  मुंह  से

 शराब  की  गंध  जाती  है।  रान कयों नहीं बल्द क्यों  नहीं  कद
 की  जाती  है?  इसी  तरह  तस्वीर की  पैदाकर
 पर  कानून  रोक  तगा  देगी  चाहिए,  ताकि  हम
 झर धिक  गल्ला  पैदा  कर  सके  ।  फैंसी  कपड़े  को,
 जिस  को  हमारे  लड़के-लड़कियां  पहनते  हैं,
 बन्द  कर  देगा  जाहिए।  इसी  तरह  सिलेगा  को
 खत्म  कर  देना  चाहिए  ।  टेलीविजन  की  श्री
 कोई  चारू रत  नहीं  है।  इस  सब  को  मद  कर  के

 सारा  हया  कृषि  पर  कक  चाहिए  ।  रंजन-
 पति  डाकघरों  ने जो  रुपया  इकट्ठा  कर  रक्षा
 है,  चाहे  कोई  भ्रमणकारी  हो,  मिनिस्टर  हो,  शौर
 चाहे  इधर  या  उधर  का  कोई  सदस्य  हो,  मगर
 उन्होंने  अष्ट  तरीके  प्रिया कर  च्फ्या  कमाया
 है,  तो  उस  सब  श्ष्ये  को  कलिकाल  कर  खेती  में

 लगा  देना  चाहिए  V  हम  लोग  सैंटूल  हाल  में  बैठ
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 कर  बचा  करते  हैं,  रोते  हैं।  क्यों  नहीं  हम  पार्टी

 में  बैठकर  यह  तय  करते  हैं  कि  हम  गांधीवादी

 हैं।  भ्रमर  हम  गांधीवादी  नहीं  हैं,  कौर  साम्य-
 बाद  हैं,  तो  श्री  ज्योतिर्मय  बसु  को  प्रधान  मंत्री
 जगा  देना  चाहिए  |  अगर  हम  पूंजीवादी  या
 अमरीकावादी  हैं,  तो  श्री  पीलू  मोदी  को  प्रधान
 अंधी  बना  दें।  वह  अमरीका  की  भ्रच्छी  वकालत
 करेंगे  ।

 लेकिन  में  तो  यह  समझता  हूं  कि हम  लोग
 न  पू  जनवादी  हैं,  न  साम्यवादी  या  समाजवादी
 हैं  कौर  न  गांधीवादी  हैं।  हम  लोन  तो  क्सी बादी
 हैं  ।  हम  लोगों  के  दिमाग  इन्हीं  बातों  में  लगे

 रहते  हैं  कि  बिहार  में  इतने  मिनिस्टर  हटा  दिये
 ये  और  इतने  मिनिस्टर  बना  दिये  गये,  फलां
 को  मिनिस्टर  बना  दिया  गया,  आदि  ।  और
 कोई  काम  नहीं  पता  है  +  मेम्बरों  का  यह
 काम  है  कि  ये  नेता  को  कहें  कि  हमारी  नीति
 गांधीवादी  है  भौर  हम  उस  के  अनुसार  चलेंगे  ।

 इस  सदन  में  ज्यादातर  उस  बर्ग  के  लोग

 हैं,  को  खेती  नहीं  करते  हैं  ।  मैं  स्वंय  किसान
 को  लड़का  है|  मैं  56  साल  से  सत्यासी  है  ।
 मेरे  सहा विद्वालय  में  खेती  होती  है  शौर  एक
 शाला है।  मैं  कैसे  को  नहीं  छूता  हे  मोर  अभी
 भी  मांग  कर  खाता  हूं।  यहां  बहुत  कम  किस  न

 होंगे  ।  कोई  बनिया  होगा  ।  चाहे  से  ज्यादा
 तो  पंडित हैं,  जो  भीख  मांगने  वाले  हैं.  जो  भीख
 भाव  कर  खाते  रहे  हैं  ।

 राज्य  सभा  को  प  करता  चाहिए  ।

 आह  एक  यतीमखाना है  |  जो  लोग  हार  जाते
 हैं,  |  यतीम  हो  कते  हैं,  उन  की  उप  में  रखा
 जाता  है  |  उस  वर  पैसा  खर्च  होता  है  t

 आज  देश  में  कान्ति  मची  हुई  है।  रोम जल  रहा

 था  कौर  उस  का  राजा  |...  बंशी  दवा  रहा  था

 यह  हालत  है  |  में  यह  कहता  हूं  कि  हम  सारे
 मेयर  और  शारे  विरोधी  मिलकर,  ये  कहे  के
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 विरोधी  हैं,  सव॒  मिल  कर  किसानों  को  तैयार
 करें,  किसानों  की  तरक्की  करें  शोर  पूंजीवाद  को
 खत्म  करें,  यह्‌  जी  यतीमखाना  बने  हुए  हैं.  इन
 को  खत्म  करें  और  नेताशाही  को  खत्म  करें  |

 *SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Deputy  Speaker,
 Sir,  I  rise  to  oppose  the  Budget  de-
 mands  of  the  Ministry  of  Agriculture
 Sir,  today  in  our  country  we  are  faced
 with  a  crisis  in  partically  every  sphere.
 There  is  crisis  in  our  economy,  in  our
 industry  and  al)  these  have  resulted
 from  the  crisis  in  our  agricultural
 sphere.  Als  all  are  aware,  over  70
 per  cent  of  our  population  live  in
 villages  and  are  dependent  on  agricul-
 ture.  Unless  there  is  an  improvement
 in  our  agriculture  and  consequent  im-
 provement  in  the  lives  of  the  people
 living  in  the  rural  areas,  there  cannot
 be  any  progress  jn  our  country.  But
 T  regret  to  say  that  although  we  have
 completed  our  Fourth  Five  Year  Pian,
 no  improvement  is  noticeable  in  our
 country  in  the  agricultural  sphere
 As  the  plans  progress,  we  find  that
 the  number  of  agricultural  labourers
 in  the  villages  goes  on  increasing.

 some  States  like,  Andhra
 Bihar.  Gujarat,  Himachal

 tantly  on  the  increase.
 dwan  district  is  known  es  the  granary
 of  West  Bengal.  In  ‘Memari’  thana
 of  that  district,  where  irrigation  fa-
 cilities  are  available  and  3  crops  are
 harvested  every  yeer,  the  statistics
 collecteg  by  the  West  Bengal  Govern-
 ment  show  that  the  number  of  land-
 less  agricultural  labour  fas  gone  UP
 to  almost  35  per  cent  in  the  course
 of  the  last  3  or  4  years.

 *The  Original  speech  was  delivered  in  Bengali.
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 In  ‘Kanksa’  thana  of  the-same  dis-

 trict,  the  number  of  landless  labou-
 rers  have  outstrippeq  the  number  of
 producers.  We  find  that  the  people
 living  in  the  villages  are  today  fac-
 ed  with  the  severest  crisis.  There  is
 food  crisis  after  26  years  of  inde-
 pendence  due  to  the  absolute  failure
 of  the  Agricultural  Ministry.  Sir,
 while  intervening  in  this  debate  the
 other  day,  Shri  A.  P.  Shinde,  hon.
 Minister  of  State  furnished  some
 figures  and  said  that  in  the  First  Five
 Year  Plan  65  million  tons  of  food-
 grains  were  produced,  In  the  Second
 Five  Year  Plan  the  production  went
 up  to  75  million  tons.  In  the  third
 Pian  the  production  was  8]  million
 tong  and  in  the  Fourth  Plan  the  pro-
 duction  bas  gone  upto  402  million
 tons.  He  hag  tried  to  impress  that
 the  production  of  foodgrains  has  gone
 up.  But  he  dig  not  mention  what
 were  the  per-capita  figure  of  con-
 sumption  of  foodgrains.  He  conve-
 niently  suppressed  those  figures  be-
 cause  from  that  we  will  find  that
 While  the  total  production  of  food-
 grains  have  gone  up,  the  per  capita
 allocation  of  food  hag  continually  de-
 clined.

 Sir,  I  will  not  prolong  my  speech.
 I  will  only  stress  that  the  Govern-
 ment  are  depriving  West  Benga]  in
 allocation  of  food.  In  the  towns  and
 villages  of  West  Bengal  the  system  of
 modified  rationing  has  collapsed.  In
 the  city  of  Calcutta  due  steps  are
 being  issued  by  ration  shops  althaugh
 the  Government  denied  this.  The
 people  in  the  villages  are  starving.
 I  visited  ‘Bankura’  a  few  days  ago.
 There  I  foung  that  the  villagers  and
 ‘Adivasie’  are  subsisting  on  the  boil-
 ed  leaves  and  roots  of  certain  plants
 Even  the  seeds  of  ‘Shyaol’  grass
 which  is  used  as  fodder  for  the  cattle
 ३8  being  eaten  by  them.  A  few  days
 ago  it  wes  said  by  the  Congress  in
 ‘West  Bengal  that  nobody  will  be
 allowed  to  starve.  Sir,  in  the  issue
 of  the  ‘Jugantar’  paper  dated  the  28
 April  it  has  been  published  on  be-
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 half  of  the  West  Bengal  Congress.
 that  no  body  will  starve.  ‘Two  Mi-
 nisters  of  West  Bengal  Government
 own  thig  paper.  They  are  Shri  Pra-
 fulla  Kanti  Ghosh,  Food  Minister
 and  Shri  Tarun  Kanti  Ghosh,  Minis
 ter  for  Industries.  But,  Sir,  in  the
 issue  of  the  same  ‘Jugantar’  paper
 dated  the  22nd  April,  news  reports
 appeared  wnder  the  caption  ‘Death
 by  starvation.  —~‘Young  children  sold
 and  suicides  committed’  driven  by
 want.  This  is  the  condition  prevail-
 ing  in  West  Bengal.  I  will  not  go
 into  the  details  of  these  news  reports
 I  will  only  caution  the  Agriculture
 Minister  and  the  Central  Govern-
 ment  that  today  early  in  the  month
 of  ‘Vaisakh’  rice  ig  selling  at  Rs.  4|-
 or  4.50  a  Kg.  in  Burdwan,  Durgapur
 etc.  The  people  of  West  Bengal  will
 not  stare  helplessly  if  the  Govern-
 ment  pushes  them  towards  starvation.
 Already  the  people  of  Gujarat,  Bihar
 etc.  have  startey  struggle  and  have
 risen  in  revolt.  The  people  of  West
 Bengal  will  not  lag  behind  if  they
 are  deprived  of  their  legitimate  share

 “of  food.  The  combined  wrath  of  the
 deprived  people  will  burst  upon  the
 Government  and  teach  them  the  right
 lesson.  I  will  warn  the  Government
 to  take  heed  while  yet  there  is  time.
 With  that  Sir,  I  oppose  the  demands
 of  the  Agriculture  Ministry  spd  con-
 clude  my  speech.

 भी  भगतराम  मम हर  (जांजगीर)  :

 उपाध्यक्ष बहो दम,  हम  सब  यकों  की  भलाई
 की  जातें  तो  करते  हैं  वर  उन  का  कोच  रोक

 सकते  में  प्रथी  तक  समर्थ  रहे  हैं  t  ave  देश
 में  सब  से  ज्यादा  शोषण  उन्हीं  का  हो  रहा  है  ।
 उन  की  मेहनत  की  उचित  कीमत wee  वहीं
 मिल  रही  है।  प्राण  कृषि  में  काम,  भरते  नही

 चीजों  की  कीमतें  भ्ासलान  छू  रही  हैं।  ने  श्री

 समय  पर  नहीं  मिलती  हैं।  बीज,  खाद,  भारी,
 कीटनाशक  दवाइयां,  पेट्राल,  डी जल,  हल,  बैल
 और  प्रस्थ  उपकरणों  की  कीमतें  कई  धुन  ज्यादा
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 हो  गई  हैं।  हस  से  एक  साधारण  कृषक  की

 मुख्यतः  खेती  पर  निर्भर  है  की  झाम दानी  दो
 से  ठाई  रुपये  प्रति  दिल  है  I  वहीं  पर  एक
 साधारण  मजदूर  भी  कम  से  कम  5-7
 रुपये  प्रति  दिन  मजदूरी  पाता  है।  इस  पर  भी
 आए  दिन  मजदूर,  इंजीनियर,  डाक्टर,  एवं  अन्य
 शासकीय  प्रशासकीय  कर्मचारिंगणजों  कृषकों
 से  काफी  अच्छी  झआथिक  स्थिति  में  हैं  वेतन  भत्ता
 बोनस  एवं  अन्य  सुविधाएं  बढाने  की  मांग  में
 हड़ताल  करते  रहते  हैं।  संगठित  होने  से  सरकार
 उन  की  मांगों  को  मान  भी  लेती  है  t  उन्हें
 वेतन  भी  अधिक  मिलना  चाहिए  तथा  दूसरी
 झोर  सस्ती  कीमत  में  भ्र नाज  एवं  अन्य  प्रावश्यक
 वस्तुएं  भी  उपलब्ध  होनी  चाहिए  a  मैं  से

 तुलनात्मक  दृष्टि  से  यह  विचार  रखा  है  किसी
 गलत  भावना  से  नही  ।

 इस  तरह  देखा  जाय  तो  80  फीसदी  कृषकों
 को  उन  के  उत्पादन  की  जो  कीमत  मिलनी

 साहिए  वह  नही  मिल  पा  रही  है।  कृषकों से
 अनाज  सस्ती  कीमत  में  खरीदा  जाता  है  तथा

 उन्हें  स्वत:  आवश्यकता  पड़ने  पर  ड्योढी

 दुगुनी  कीमत  पर  बेचा  जाता  है।  इस  प्रकार
 शासन  कृषकों  का  संगठित  हो  कर  अपनी  मांगें
 रखने  के  लिए  बाध्य  रहा  है।  समय  रहते

 शासन  कृषकों  की  उक्त  समस्याधों का का  हल  करे
 अन्यथा  उत्पादन  पर  उल्टा  असर  पड़ेगा

 अन्य  प्रदेश में  70  प्रतिशत  जोतें  0

 एकड़ या  उस  से  कम  क्षेत्र  की  हैं।  झा वादी
 का  84  प्रतिशत  कृषि  पर  आघारित  है

 मध्य  प्रदेश  शासन  ने  भूमि  सीमी  बंदी  नियम
 बनाया है,  जिस में  5  मानक  एकड़  रखा  है।
 अर्घेनलॉजित  i0  एकड़  तथा  असिंचित  5

 एकड़े है।  बह  भूमि  का  मापदण्ड है।  मैं  शासन
 से  लालिमा  चाहता  हूं  कि  क्या  छत्तीसगढ़  के

 5  मानक  एकड़  मालवा  या  हवेली  क्षेत्र  के  5

 नामक  शक  की  बराबरी  कर  सकता  है  ?

 क्या  चिना  जमीन  के  उपजाऊपने  की  जांच  के

 सीमा बन्दी  नियम  बनाया  जा  सकता  है-मह
 अनुचित  है  ।  दूसरी  और  शहरी  सम्पत्ति  की
 सीमा बंदी  कभी  तक  लागू  न  कर  सरकार
 किसानों  के  साथ  सौतेला  व्यवहार  कर  रही  है  t

 मैं  छत्तीसगढ़  के  काश्तकारों  की  और  से

 छत्तीसगढ़  के  १0  स्टैण्डर्ड  एकड़  के  बदले  या

 हवेली  क्षेत्र  के  5  एकड़  लेने  का  जाफर  देता  हूं
 क्या  वहां  के  काश्तकार  इस  तरह  का  बदला  मन्जूर
 करेंगे--मैं  समझता  हूं  कि  वे  भी  स्वीकार  नहीं
 करेगे  मेरे  कहने  का  तात्पर्य  यह  है  कि  उपज
 एवं  कृषि  की  अन्य  दृष्टियों  से  पहाड़ी  क्षेत्र  एवं
 कटोरी  क्षेत्र  में कोई  फर्क  नहीं  रखा  गया  है--
 जो  कि  छत्तीसगढ़वालों  के  साथ  घोर  न्याय

 है।

 दूसरी  भर  शासन  ने  भूमि सीमा  बन्दी

 कानून  को  तो  बनाया,  लेकिन  चकबन्दी के लिये के  लिये

 कोई  कानून नहीं  बनाया  t  जैसा  कि  मैंने पहले
 बताया  था-भ्रधिकांश,  शायक  १0  एकड

 से  कम  खाते  के  हैं,  उन  की  जमीन  20  टुकड़ों
 में  दास-पच्चीस जगहों  में  हैं।  ये  तप्ती  खेती
 की  तरक्की  करना  चाहते हुए  भी  नहीं कर  सकते
 हैं।  उसे  मां  खुदवाने,  पम्प  लगाने  के  लिये
 विपरीत  लीग  एकड  का  चक  रखना  आवश्यक

 है,  जोकि  उस  के  पास  नहीं  है।  भरत: वह  शास-
 किया  सहायता  का  उपयोग  नहीं  कर  सकता  ।
 आज की  आधुनिक  पत्तियां  झफ्याने  कौ  प्रबल
 इच्छा  रखते  हुए  भी  ह  उस  से  बेचते  रह
 जाता  है।  राज  यह  अपने  खेत  में  इंटेसिव
 कस्टीवेशन  महीं  कर  सकता  तथा  न  ही  मिनट
 कामिल  कर  सकता  हैं,  जैसे  मछली  पालन,  मुर्गी
 पालन,  दूरी  के  पश्‌  पालन  नहीं  कर  सकता,  बहु-
 फल ली  कार्यक्रम  नहीं  अपना  सकता  ।  अतः

 भूमि  सीमा  लागू  करने  के  पूर्व चकर्वदी की  अनि०
 बोर्ड  किया  जाना  चाहिये जो  कि  कृषि  कौ  उपज

 बढ़ाने  की  दिशा  में  प्रथम  चरण  है  1

 छत,  ता  में  भोरा  कौशल  एन  ट

 स्टेट  फ्िजाइकर  कॉर्पोरेशन  माता वात  की
 कठिनाइयों  के  कारण  विशेष  दिलचस्पी  नहीं
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 [at  भगत  राम  मनहर]
 लेते  हैं,  जब  कि  मांग  काफ़ी  है  तथा  व्यापार
 की  भृंजाइश  भी  है।  फलस्वरुप  यह  देखा  गया
 है  कि  धान  के  क्षेत्र  में  प्रावश्यकतानूसार  निजी

 सूत्रों  स ेखाद  उपलब्ध  नहीं  होता  है  श्र  खाद
 के  लिये  पूर्णत:  पूल  व्यवस्था  पर  ही  निर्भर  रहना
 पड़ता  है  जोकि  सहकारिता  के  माध्यम  से
 वितरित  होती  है  भ्रम  नगद  ख रहनेवाले
 खाद  से  वंचित  रह  जाते  हैं।  इस  प्रकार  सह-
 कारिता  विभाग  का  एकाधिकार  होने  से  कृषकों
 को  समय  पर  खाद  नहीं  मिलता  तथा  उस  के
 के  लिये  काफी  कठिनाइयों  का  सामना  करना
 पड़ता  है  तथा  ड्योढ़ा  टगौर  दुगना  दाम  देना
 पडता  है

 छत्तीसगढ़  में  कोयले  का  टूट  भण्डार  है
 'उस  को  यं  खाद  की  बढ़ती  हुई  मांग  को

 महेश्वरी  रखते  हुए  शासन  से  मरा  अनुरोध
 है  कि  कोरबा  कौ  तरह  कोयला  पर  ग्राघारित

 दूसरा  फर्टिलाइजर  प्लांट  सरगुजा  में  भी  शुरु
 'करें  ताकि  छत्तीसगढ़  के  साथ  ही  साथ  देश  की
 रपतायणजिक  खाद  की  आवश्यकता  की  पूति  कुछ
 अंश  में  ही  हो  सके  ।

 हमारे  कृषि  वैज्ञानिक  ने  पिक  पैदावार
 देनेवाली  नई  किस्मों  का  झाकिध्कार  कर  हरित
 शान्ति  में  योगदान  दे  कर  कृषि  विभाग  को

 डूबने  के  पचाया  है,  इस  के  सिये  बे  बधाई  के
 पत्र हैं  1  उन  के  प्रयासों  से  ही  किक  फसल
 बैबा  करने  में  हम  कुछ  सफलता  प्राप्त  कर  सके
 हैं।  इस  में  सन्देह  तहीं  कि  पैदावार  सो  बढ़ी  है,
 लेकिन  उठ  के  गृह  (क्वालिटी),  जैसे  उस  की

 सुगन्ध,  मीटिंग  क्वालिटी,  खाद,  इत्यादि  में

 काफ़ी  प्रकार  आ  कया  है।  कृषि  वैज्ञानिकों से
 £ "६  wage  है  कि  इस  दिला  में  प्रयास  करेंगे  कि
 फसलों  की  इस  प्रकार  की  झोरिजनेलिटी

 कायम  रहे  1

 मध्य  प्रदेश  बिजली  उत्पादन  में  आधिक्य

 बाला  प्रदेश  है।  70,414 Wee wey reer weer  मध्य  प्रदेश  में
 है,  उन  में  से  31-12-73  तक  10,278
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 ग्रामों में विद्युतीकरण किया  गया  है,  जो  24.  6
 प्रतिशत  है  ।  इस  के  विपरीत  लारे  देश  का
 झौसत  26.2  प्रतिशत  है  I  मेरा  मतलब  ag
 है  कि  झपने  भर  में  अरेरा  है  जब  कि  हम
 दूसरे  प्रान्तों  को  बिजली  दे  रहे  है--ग्रामीण
 उत्थान  के  जति  मध्य  देश  शासन  कितना

 जागरुक  है,  यह  उस  का  उदाहरण  है  $  श्राप
 इसके  दूसरे  पहलू को  भी  देखिये---कृषक  को
 खेली के  लिये  37  पैसे  प्रति  यूनिट  की  दर  पर
 बिजली  दी  जाती  है,  जब  कि  ब्रोध्ोगिक  संस्थानों
 को,  पू  जी पतियों को  5.  3  पैसे से  9  पैसे  प्रति

 यूनिट  पर  बिजली  दी  जाती  है।  मेरा  शासन
 से  अनुरोध  है  कि  मध्य  प्रदेश  के  सभी  भ्रामो  का

 विद्युतीकरण  कर  कृषकों  को  राहत  प्रदान  क रेगे।

 श्री  बशेश्वरनाथ  शाव  (अजमेर)  :
 माननीय  उपाध्याय  महोदय  मैं  कृषि  सजावट
 द्वारा  प्रस्तुत  मत्था  कासम प्रत  करता  है  ।
 कृषि  मंत्रालय  के  ग्रथित  कुड  भेजो  में  किया
 व  कमजोरियां  होने  के  उधर  नर  भी  इस
 बात  से  इन्कार  नहों  फिया  ज  सकना  कि
 कई  क्षेत्रों  मे  हुई  प्रतिभा  कौर  उपलब्धिया

 सराहनीय  हैं,  जिन  पर  देश  को  गये  है  1

 मेरे  पल  सीमित  समय  पीते  के  कलाम
 कृषि  मंत्री  जी  के  57  न  आप  के  मकान  >

 अनेकों  विषय  में  से  एक  महत्वपूर्ण  विषय
 की  झोर  प्रभावित  करत।  चाहता  हूं  ।  इस
 सम्बन्ध  मे  यदि  हम  ने  समय  रहते  प्र  भावपूर्ण
 कार्यवाही  नहीं  की  तो  हम  रे  प्रजातान्त्रिक
 ढांचे  को  गम्भीर  खतरा  उत्पन्न  हो  जायगा
 तभी  देश  के  ग्रामों  क्षेत्रो  ले  रहते  बची
 जनता  की  शारदा  समाप्त  ही  जायगी  ।  हम।री
 योजनाओं,  गीतिका,  कार्यक्रम  कितने  श्री  अच्छे
 क्यों  ने  हो,  दि  उन  को  क्रिए/ल्विति  बोलपुर,
 त्रुटिपूर्ण  ओर  निहित  स्रावों  से  श्रेरित  है  तो

 हमारी  उपलब्धिया  सवाल  को,  भिशेधषकर

 गरीब  सबके  कौकबी  प्रेरित  रहो  कर  सकती  |

 हमारे  देश  की  महान  जतन  जिस  ने  छिले
 पा  आम  चुराव  मे  प्रजावन्न  में  व्श्विःस
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 जौर  आस्था  प्रकट  की  है,  हमारे  देश  की
 जनता  प्रपनी  भ्रकांक्षाओ्रों  और  भाजनाप्रों  की
 पूर्ति  के  हेतु  भ्र हिंसात्मक  ढंग  से  हमारे  देश  '

 के  बधिक  झोर  समाजिक  ढांचे  को  परि-
 वलित  करन  क।  इच्छुक  है  ।  हमारे  बेश  के
 महान  नेताओं  और  संविधान  के  निर्माताओं
 ने भ्ारम्भ  से  यह  महसूस  किया  कि  लोकतन्त्र
 की  सुरक्षा  के  हेतु  हमें  सत्ता  का  निर्भीकता  के
 साथ  विकेन्द्रीकरण  करना  च।हिये  ।  इसी
 कारण  से  संविधान  के  अनुच्छेद  40  मे  बाप
 देखेंगे--राज्य  सरकारों  को  ओर  केन्द्रीय
 सरकार  को  पंचायतों  का  सगठन  करने  के  लिये
 अ्ग्नसर  होने  के  लिये  प्रेरित  किया  गया  हैं  ।
 इस  के  साथ  हू  यह  प्रदेश  भी  दिये  गये  है
 कि  वे  उन्हें  शक्ति  और  अधिक र  प्रदान  करे  ।
 यह  बात  ठीक  है  कि  हमारी  केन्द्रीय  सरकार
 राज्य  सरकारों  को  केवल  मार्के-दशेर  दे  सकती
 है  ।  समर  साथ  ही  साथ  उत  को  यह  भी

 महसूस  करना  चाहिये  कि  जितनी  भी
 शीघ्रता  से  सत्ता  का  हम  विकेन्द्रीकरण
 कर  सकेंगे  लोकतंत्र  को  सुदृढ़  करने  हेतु

 “उतना  ही  माग  प्रशस्त  होगा  ।  हमारे  देश
 के  महान  नेताओं  ने  जो  सकल्प  लिया,  उस  के

 अनुभव  हम  ने  959  में  बड़े  उत्साह
 से  पंचायत  राज्य  का  उदास  किया,  अपनी
 मित  देते  लोकतान्त्रिक  ठग  से  हस्तांतरित
 करने  का  मिथ्या  किया  ।  लेकिन  जितनी
 सत्ता  का  विकेन्द्रीकरण  होना  है,  वह  राज्यों
 की  सत्ता  का  विकेन्द्रीकरण  होना  है.  जब  हमे
 पंगु  के  रूप  में  केवल  मर्ग-दिन  देते  रहे
 तो  बहु  विकेन्द्रीकरण  करो  भी  नहीं  हो
 पायेगा  ॥

 शाप  ने  देखा  कि  बड़े  उत्साह  के  साथ
 t959  में  इस  का  आरम्भ  किया  गया,

 लेकिन  शे  शनै  उस  का  वह  स्वरूप,  जिस
 ढंग  से  हमे  अपनो  उपलब्धियां  करना  चाहते
 थे,  नहीं  |  सका ।  यह  भिश्ती  बात है
 कि  जब  तक  हम  संविधान  के  अन्दर  परिवर्तित
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 att  संशोधन  नही  करेंगे,  जिस  प्रकार  से
 हमारे  सिवान  के  इन्दर,  जो  हमारा
 संघ  है,  उस  के  भ्र धि कार  अलैहदा  है,
 जो  हमारी  राज्य  सरकारे  है  उन  के
 अ्रधिकार  अलैहदा  है,  उसी  प्रकार  से  पंचायत
 राज्य  की  जितनी  भी  संस्थायें  हैं,  उनके
 सम्बन्ध  में  संविधान  में  संशोधन  करना
 पड़ेगा,  इस  प्रकार  की  धारायें  उस  में  डालनी
 होगी  जिस  मे  हम  राज्य  सरकारी  को  निर्देश
 दे  सके,  वाध्य  कर  सकें  कि  वे  अपने  आप  इस
 प्रजातान्त्रिक  ढांचे  को  कायम  रखने  के  लिये
 इस  प्रकार  की  सत्ता  हस्तांतरित  करें,
 जब  तक  ऐसा  नही  होगा,  मैं  समझता  हूं
 किस्म  लोकतंत्र  को  सुरक्षित  नही  रख  सकेंगे।
 आज  जितनी  भी  म्रोजनायें  हैं.  उन  के  प्रकार
 हम  चाहने  हैं  कि  देश  का  प्रत्येक  नागरिक
 भागीदार  बने,  लेकिन  उस  को  भागीदार
 बनाने  के  लिये  हमें  सला  का  निम्न  स्तर
 तक  चुने  हुए  प्रतिनिधियों  मे  विकेन्द्रीकरण
 करना  पड़ेगा,  उस  को  वास्तव  में  भागीदार
 बनाना  होगा  v

 adi  म.ननीय  स्वामी  जी  ने  अपने
 विचार  सदन  के  सामने  रखे  थे---कुछ  म।ननीय
 सदस्य  हंस  रहे  थे,  कुछ  उन  की  सराहना  कर
 रहे  थे,  लेकिन  वास्तव  में  वे  देश  के  प्रत्येक
 नागरिक  की  भावनाओें  को  सदन  के  सामने
 रख  रहे  थे  |  हम  ने  इतनी  योजनाके  बनाई,
 लेकिन  वे  कार्यान्वित  नहीं  होने  पाईं,  उन  में
 क्या  दोष  है,  क्या  लुटिया  हैं  ?  उनका  मुख्य
 कारण  यह  है  कि  हम  जनता  को  जभी  तक
 उसमें  भागीदार  सही  बना  सके  |  हम  केवल
 अ्रफसरणशाही  पर  आधारित  है  t  हमारी
 योजनाके  प्रौढ़  भाव नारें  बहुत  अच्छी  हैं  ।

 मैं  मस्ती  महोदय  ले  निवेदन  करना  चाहता
 हूं  कि  प्यार  उन्होंने  इस  समग्र  प्रभावपूर्ण
 कदम  नहीं  उठाये  तो  बड़ो  गम्भीर  परिस्थिति
 पैदा  हो  सकती  है  ।  हर  खोल  हमारे  राज्यो
 के  मंत्रियों  की  मीटिंग  होतो  है  बौर  हमने
 झपती  रिपोर्ट  में  बताया  है  कि  पंचायतों  का



 283  DG,  Min,  of  Agri.  APRIL  26,  १974  D.G.  Min,  of  Agri.  284

 [at  विशेश्वर  साथ  भांग]  इस  कृषकों  को  जितना  लाभ  पहुं बना  चाहिये

 हमने  जाल  बिछा  दिया  है।  केवल  बिहार  में...  नहीं  पहुंच  रहा  है।  कभी  भ्र भी  कृषि  मंत्री

 कुछ  जगह  और  नागालैण्ड  मे  कुछ  जगह  नहीं...  2  अप्रैल  को  अजमेर  गए  थे  भौर  उन्होंने

 है  लेकिन  मैं  वास्तव  में  यह  कहना  चहता
 कि  कई  राज्यों  मे  पंचायती  राज  सस् थामो
 को  चुनाव  कितने  वर्षों  तक  नहीं  हुआ,  राज

 अगर  आप  सोचें  कि  राज्य  सरकारों  का,
 विधान  संभागों  का  चुनाव  न  हो  तो  जिला

 का  प्रजातंत्र  मे  किस  प्रकार  की  आस्था

 रहेगी  ?  उसी  प्रकार  से  हमे  यह  भी  निर्णय

 करना  चाहिए  कि  हम  पंचायती  राज  संस्था प्रो
 के  ऐसे  ढांचे  को  बनायें,  हमारी  एक  अलग

 सूची  हो  जिसमे  उनके  भ्र धि कारों  वा  वर्ग

 दिया  हो  और  उनके  चुनावों  की  व्यवस्था

 हम  निर्वाचन  आयोग  के  द्वारा  करवायें  ।

 जो  हमारा  निर्वाचन  योग  है  उसका  ही

 यह  दायित्व  हो  कि  वह  ग्राम  पंचायतों  का

 शिव  चिन,  रक्षण,  निर्देशन  शौर  नियन्त्रण

 करे  ।  इस  प्रकार  से  मैं  समझता  हू  इस  ढाचे
 को  हम  एक  अच्छा  ढांचा  वन  सके  गे।  इसका
 दायित्व  हमें  निर्वाचित  ग्रायोग  को  देन।  च।  हिए
 ताकि  चुनाव  समय  पर  हो  सके  और  लोगों

 की  राज  जो  आस्था  पत्रा यत राज  के  प्रति

 है  बहू  समाप्त  न  हो  ।  यह  हो  मकता  है  कि

 राज्य  सरकारे  संकुचित  दृष्टिकोण  के  कारण

 चुनाव  नही  कर  पाती  या  दूसरी  चीजे  हैं  कि

 अपने  आप  को  सत्ता  में  बनाये  रखने  के  लिए
 या  उनको  जिस  प्रकार  से  उचित  और  ठीक  लगे
 उसका  उपभोग  करती  हैं  ।

 इसके  प्रति रिक्त  मैं  कृषि  मस्ती  महोदय
 का  ध्यान  इस  बात  पर  भी  दिलना  चाहूंगा
 शक  गरीबी  हरिजनों  कार्यक्रम  के  भ्र धीन  कुछ
 योजनायें  उन्होंने  चलाई  जैसे  क्रैश,  सीमान्त

 एवं  भूमिहीन  तथा  ७३  कृषक  योजनाये  है
 जो  हमारे  कृषकों  मे  लधु  सीमान्त  भर  खेती-

 हर  मजदूर  हैं  या  हमारे  राज्यों  के  जो  गरीब

 तबके  के  लोग  हैं  उन  तक  राहत  पहुंचाते
 को  कोशिश  की  है  लेकिन  मैं  उन  का  ध्यान

 इस  और  आर्थिक  करना  चाहता

 है  कि  उन  योजनाओं  के  द्वारा  वास्तव  में

 वहां  पर  सीमान्त  अर  भूमिहीन  समीकरण
 के  अधीन  कार्यरत  कुछ  अधिकारियों  को
 पारितोषिक  भी  जित्तरित  किया  लेकिन
 मैं  उनसे  निवेदन  करना  चाहता  हू  कि  अजमेर
 के  अन्दर  जो  सीमान्त  कृषकों  की  योजना
 चल  रही  है  उसमे  तीन  वर्ष  की  अवधि  में  केवल
 59  लाख  का  ब्या  किया  गया  है  जिसके

 लिए  उन्होने  श्वा  निराश!  व्यक्त  की  लेकिन
 इस  योजना  के  अन्तत  सीमान्त  कुतर्को  कौर

 भूमिहीनों  के  लिए  करीब  बारह  लाख  स्प या

 खर्चा  हुआ  और  बाकी  तमाम  ख़ासता
 और  सहयोग  दूसरी  एजेंसियों  को  है।  टन

 अभिकरण  पर  प्रशासनिक  व्यय  4  5  लेबर

 रुपया  हुआ  ।  इसलिए  मैं  समझते।  हू  यदि

 वास्तव  में  हम  चाहते  है  हमारी  योजना

 सफल  हों  तो  हम  जनता  को  आह्वान  बारे

 और  उनको  उसमें  भागीदार  बनाये  ।  इन
 शब्दों  के  साथ  मैं  आपका  वहुत  आभारी  ह
 कि  छापने  मुझे  समय  दिया  ।

 शबी  लालजी  साई  (उदयपुर)  :  उपाध्यक्ष

 महोदय,  इसपने  कृषि  मंत्रालय  के  अनुदानों  पर
 मुझे  बोलने  का  अवसर  प्रदान  किया  उसके

 लिए  मैं  आपका  झा भारी  हु  कौर  .  आपको

 धन्यवाद  देता  हूं  ।

 भारत  एक  कृषि  प्रधान  देश  है।  कांग्रेस

 पार्टी  को  इस  देश  में  शासन  करते  25  साल  हो

 राए,  इन  25  सालों  में  किसानों  के  सामने

 क्या  क्‍या  विकास  की  बाते  झाई,  क्‍या  क्या

 नुकसान  की  बातें  भाई  कौर  क्या  क्या  समस्या

 उनके  सामने  शाई  ।  सबसे  पहली  समस्या

 किसान  के  सामने  मंहगाई  की  है।  राज

 महंगाई  जितनी  बढ़  गई  है  उसकी  कोई  सीमा

 नहीं  ।  राज  प्रत्येक  जाया,  गेहूं,  चना
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 जौ,  मक्का  तथा  गम्य  जितनी  जीवनोपयोगी

 वस्तुयें  हैं  वे इतनी  मंहगी  हो  गई  हैं  कि  प्रत्येक

 किसान  उनको  खरीद  नहीं  सकता  है  |

 तो  सबसे  पहली  समस्या  मंहगाई  की  है

 'जिसके  कारण  बहू  जीवनोपयोगी  वस्तुयें

 खरीद  नहीं  सकता  है।  किसान  किसी

 'प्रकार  से  इस  भयंकर  महंगाई  का  सामना

 कर  सकता  है,  कर  रहा  है  लेकिन  इस

 बहाई  के  पग्सतिरिक्त  उसके  सामने  दूसरी
 समस्‍यायें  न  गई  ।  उसके  सामने  दूसरी
 समस्या  जो  है  वह  है  अभाव  की  समस्या।

 अभाव  के  कारण  उसको  खाद्यान्न  मिल  नही

 सकता  है,  दूसरी  जीवनोपयोगी  वस्तुयें  उसको

 'मिल  नहीं  सकती  हैं  क्योकि  वह  उपलब्ध

 नही  हैं।  भाप  अनुमान  लगा  सकते  हैं
 कि  अभाव  की  समस्‍या,  चीज़ों  के  उपलब्ध

 4  होने की  समस्या से  बढ़कर  कौर  कौन  सी
 समस्या  हो  सकती  है।  इस  प्रकार  से  पहली

 समस्या  तो  मंहगाई  की  है,  दूसरी  समस्या

 अभाव की  है।  ऐसी  स्थिति मे  यदि  उसको

 कहीं  से  कुछ  चीजें  मिल  भी  रही  हैं  जैसे  गेहू,

 कोयला,  तेल,  कपड़ा  तो  वह  बडी  मुश्किल
 से  मिल  रहीं हैं।  इसके  साथ  साथ  उसके

 सामने  एक  तीसरी  समस्या  झा  रही  है  और

 वह  समस्या  है  मिलावट  की  q  ग्राम

 देश में  मिलावट  के  जो  आंकड़ ेहै.  सरकारी

 झांकने  उनके  अनुसार  जनवरी  से  नवम्बर

 तक  की  अवधि  मे  4087  फ़ासले  मिलावट

 के  हुए  हैं  जिनमें  घातक  मामलों  की  सख्या

 8068 है  कौर  साधारण  मामलों की  सख्या

 3024  है।  इस  कार  से  तीसरी  प्राब्लम

 हमारे  सामने  ा  रही  है  मिलावट  की  t

 मैं  आपके  माध्यम  से  माननीय  मंत्री जी  से

 जानना  चाहता  हूं  कि  ऐ  कौन  से  कदम  उठाने

 गए  हैं  जिनसे  पहले  तो  मंहगाई  को  रोका
 जा  सके  कौर  दूसरे जो  अभाव  हैं,  जीवनोपयोगी

 बस्तुये  नहीं  मिलती  हैं  जैसे  कोयला,

 पानी  बिजली,  तेल  आदि  कृषि  सम्बन्धी

 जो  चीजें  हैं  उनका  भ्र भावन  हो  उसके  लिए

 सरकार  कौन  से  कदम  उठा  रही  है।  इसके

 उपरान्त  जो  मिलावट  की  समस्या  है  उसके

 लिए  सरकार  कौन  से  कदम  उठा  रही  है  ny

 खाद्यान्न  खाकर  अगर  लोग  बीमार  पड

 जाते  हैं  तो यह  आशा  करते  हैं  कि  हास्पिटल

 में  उनकी  दवाई  होगी  कौर  दवाई  होने  से

 हम  ज़िन्दा  रह  सकेंगे  लेकिन  उसके  बजाज

 सारे  देश  में  प्राजकल  अ्रखबारों  में  यह  चा

 रहा  है  कि  ग्लूकोज़  के  ऐसे  इंजेक्शन  लग

 रहे  है  जिनसे  लोगो  की  मृत्यु  हो  रही  है  t

 इस  प्रकार  से  दवाइयों  पर  भी  लोगो  को  जो

 आशा  थी  वह  भी  समाप्त  हो  रही  हैं।  दो

 इससे  बढ़कर  राज  दूसरी कौर  कौन  सी
 प्राब्लम  हो  सकती  हैं।  मैं  जानना  चाहता

 हू  इस  मिलावट  को  रोकने  के  लिए  सरकार

 कौन से  कदम  उठा  रही  है।  राज्यों  को

 सरकारो  ने  तथा  केन्द्र  की  सरकार  ने  इस
 सम्बन्ध मे  कौन  से  कदम  उठाए  है?

 4.54  hrs.
 {SaRr  DinesH  CRANDRA  GOSWAMI  in  the
 Chair}

 इसके  साथ  ही  राज  एक  बडी  प्राब्लम  महू

 है  कि  जो  भूमिहीन  लोग  हैं  उनको  भूमि  नही
 मिल  रही  है।  राज  अधिकाश  राज्य

 सरकारे  भूमिहीनों  को  भूमि  देने  मे  विफल

 हो  गई  है।  इसका  कारण  यह  है  कि  जो
 बड़े  बड़े  किसान  हैं  उनका  अधिकांश  सरकारों

 पर  वजन  है  जिसकी  वजह  से  सरकारों
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 भूमिहीनों  को  भूमि  नहीं  दे  रही  है  1  मै

 आपके  द्वारा  बताना  चाहता  हूं  कि  भ्रधिकांश

 राज्यो ंमें  प्रतिरक्षण  के  मुकदमे  चल  रहे  हैं  1

 उसमें  यह  हो  रहा  है  कि  एक  भूमिहीन  जिसने

 नाजायज़  कब्जा  कर  रखा  है  उससे  प्रति

 चप  एक  नीचे  पर  500  रुपया  वसूल  किया

 जा  रहा  है।  यद्यपि  सरकार  ने  उसका

 रास्ता  निकाल  रखा  है,  उनको  एलाट मेट

 करना  या  रेग्युलराइ  करना--  यह  दो

 रास्ते  है  लेकिन  उसको  कार्यान्वित  नहीं
 किया  जा  रहा  है।  ऐसी  हालत  में  एक  गरीब

 भूमिहीन  किसान  से  एक  नीचे  "र  प्रति  वर्ष

 500  रुपया  वसूल  करना  उसका  कत्ल  करने

 के,  समान  है।  इसके  कारण  उनमे  बडा

 रोष  फैल  रहा  है।  मैं  चाहूंगा  कि  प्रत्येक

 राज्य  में  इस  प्रकार  के  भ्रतिक्रमण  के  मुकदमों
 का  फैसला  करके  वह  भूमि  उनको  दी  जाये  1

 इसके  अलावा  जहा  पर  वारिश  नहीं  हो  रही

 है,  उसका  सरकार  बहाना  लेती  है  लेक्नि

 किसानों  की  मुसीबतों  को  सुलझाती  नहीं  है  ।

 झोर  साथ  ही  साथ  जंगलों  को  खत्म  किया

 जा  रहा  है,  उठ  को  गलत  ढंग  से  काटा  जा
 रहा  है  जिस  से  होता  यह  है  कि  भ्रधिकाश
 मैदान  रेगिस्तान  हो  रहे  हैं  भौर  वर्षा  नहीं  होती।
 तो  सरकार  कृषि  के  सम्बन्ध  में  ऐसे
 झनुसस्धान  कार्य  करे  जिस  से  भ्र धिक  से  अधिक
 मीन  भूमिहीनों  को  मिल  सके  और  उस
 पर  खेती  हो  सके  ।

 35.54  hrs.

 जितने  भी  हमारे  बिजली  पैदा  करने  के

 मुताबिक  राज्यों  में  छोटे  छोटे  पिकनिक
 ६...  है  उन  पर  जोर  दिया  जाय  जिस  से  अधिक
 से  प्रतीक  बिजली  पैदा  हो  सके  और  किसानों
 को  लाभ  पहुंचे
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 श्री  नागेश्वर  दिलेरी  (मछलीशहूर)  :
 सभापति  जौ,  कृषि  की  भोर  यदि  स्वतंत्रता
 के  वाद  तुरन्त  हूं  समुचित  रूप  से  ह.
 दिया  गया  होता  तो  राज  देश  में  जो  इतनी
 परेशानी  की  परिस्थिति  पैदा  हुई  है  पौर
 चारो  तरफ़  वाही  ताहि  मची  हुई  है  वह
 सम्भवत:  न  होती  ।  उस  समय  अरबों
 रु0  का  गल्ला  विदेशों  से  मंगाया  जा  रहा  था

 और  खेती  की  तरफ़  इस  तरह  ध्यान  न  दिया
 गया  कि  हम  अपने  पैर  पर  बड़े  होते।  एयर
 i965  का  पाकिस्तान  का  युद्ध  न  होता
 और  अमरीकी  से  गल्ला  देना  बन्द  न  कर  दिया
 होता  तो  हमारा  ध्यान  खेती  की  तरफ़
 जाता  भी  नहीं।  हलके  हल्के  हाथों  हम
 खेती  का  काम  देखते ।  संयोग  हुआ  कि  जब
 अमरीका  ने  हमें  गल्ला  देने  से  मना  किया
 उस  के  बाद  हमारा  ध्यान  गया  और  तत्काल
 प्रधान  मंत्री  श्री  लाल  बहादुर  शास्त्री  ने
 जय  जवान  जय  किसान”  का  नारा  दिया

 झोले  देश  ने  निगाह  डाली।  उन्होंने  एक
 बात  उस  संकट  के  समय  यह  भी  कही  थी  कि

 सप्ताह  में  एक  दिन  लोग  उपवास  करें
 लेकिन  वे  भी  हालत  थोड़े  ही  दिनों  तक  रही
 आज  हालत  ऐसी  हो  गईं  है  कि  उपवास
 की  बात  तो  कोई  सोचता  हू!  नहीं,  झगर
 कोई  उपवास  करता  है  तो  दकियानूसी  बात
 समझी  जाती  है।  लेकिन  इसके  पीछे  कमर

 इस  पर  ही  ध्यान  दिया  जाता  हर  सामप्रदाथ
 3,  हर  धर्म  में  उपवास  करते का  निगम
 है,  मगर  नियमानुकूल  ही  उपवास  करते
 ती  भी  हमारे  देश  की  गल्ले  की  समस्या  में

 बहुत  कुछ  सहयोग  मिलता  1  लेकिन  वह

 बात  भी  नहीं ई  राज  भी  उस  तरह  को
 प्रोत्साहन  नहीं  दिया  जा  रहा है  1

 खेती  के  साथ  लगा  हुआ  पशुपालन  का
 काम  है,  फल  उद्यान  का  काम  है।  बड़ी
 तेजी से  भ्राजादी  के  बाद  बांध  बगीचे  कटे
 जलाने की  लकड़ी  के  जिसे  शौर  इमारती
 लकड़ी के  लिये।  उस  का  भी  कृषि पर
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 बहुत  बुरा  प्रसर  पड़ा  ।  पुराने  जमाने
 मे  हर  गांव  में  पशुता  के  चराने  के  लिये

 चरागाह  होते  थे,  लकिन  उन  चरागाहो  की
 सरकारी  कागज़ों  मे  कोई  णेढ्री  नहीं  होती
 थी  परिणाम  हुआ  कि  बडी  बरी  तरह
 चरागाह  टूट,  हैं  -  राज  पशुधन  पर  एक
 बडी  क्षीणता  आयी  है।  गाय,  बैल,  भेड़,
 बकरी  का  पालन  करना  मुश्किल  हो  गया

 है,  और  इन  का  न  पालन  करने  से  हमारी
 कृषि  पर  बड़ा  बुरा  म  पड़ा  है।

 दूध,  घी  के  अभाव  में  जहा  प्रश्न  पर
 बोझ  पडा,  वहा  पर  खेती  की  कर्मा  हुई  भर
 उस  से  पैदावार मे  कर्मी  आयी।  इस  तरफ़
 अगर  बढ़ावा  देना  चाहते  हैंतो  राज  इस  बात
 की  व्यवस्था  करनी  होगी  कि  हर  गाव  में
 जर  देती  के  लिये  जो  दिया  जाय,  खेती  के
 लिये  जमीन  छोड़ी  जाय,  वहा  मुहिम
 चरागाह  के  लिये  ज़मीन  छोडी  जानी  चाहिये  ।

 जहां  जंगल  कौर  बगीचे  लगाये  जाते  थे  वहा
 उन  से  ज़मीन  का  कटाव  रुकता  था,  फल  शोर
 लकड़ी  मिलती  थी।  जो  इस  बुरी  तरह
 से  जंगल  बाग  बगीचे  कटे  उस  से  खेत  कट

 रहे  हैं,
 वर्षा  में  मिट्टी  कट  रही  है  |  इस  से  ज़र्म/न  की
 खर्रा  शक्ति  कम  हो  रही  है,  पैदावार  पर

 बुरा  असर  पड़ता  है।

 हम  को  स्वाभाविक  खाद  नहीं  मिल  रही
 है।  उर्वरक  खाद  के  लिये  पहले  तो

 प्रोत्साहन  दिया  गया,  लोगों  ने  आज़माइश
 की  सस्ते  दामों  पर  ।  हमारे  लोग  जब  उस
 का  लाभ  देखने  लगे  तो  राज  उस  की  भी

 कम हो  गई  है  कौर जो  कुछ  सुलभ  भी

 है  वह  ब्लैक  मार्केट  में  इस  तरह  से  मिल  रही
 ह ैकि  वास्तव  मे ंउस  की  जिन  को  जरूरत
 है  वह  तो  नहीं  पाते  हैं  बल्कि  ब्लैक  मार्के टियर्स
 उस  के  परमिट  बनवा  कर  मुनाफ़ा  कमा

 रहे  हैं  सौर  उस  का  गलत  ढंग  से  इस्तेमाल  हो
 रहा  है।  इस  तरफ़  सरकार  का  ध्यान
 जाना  चाहिए  4
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 कृषि  बुनियादी  चीज़  है।  मगर  कृषि  ठोक
 नही  रहती  है  तो  दूसरे  उद्योग-पन्ने  ठीक  से

 नही  चल  पायेगे।  लेकिन  कृषि  को  बुनियाद
 राज  तक  नहीं  माना  जा  रहा  है  और  उद्योग
 घघो को  प्रोत्साहन  दिया  जाता  है।  लेकिन
 जब  कृषि  का  मामला  डावाडोल  होता  है  तो
 सारे  उद्योगधेघे  जगमगा  जाते  हैं।  इसलिये
 देश  के  लोगों  का  अधिक  से  अधिक  बोझा
 भी  कृषि  पर  है,  इस  पर  अधिक  लोगों
 का  जीवन  निर्भर  है,  चाहे  किसान  के  रूप  मे
 हो,  चाहे  मजदूर  के  रूप  में  और  चाहे  व्यापारी
 के  रूप  मे,  चाहे  कुछ  लोग  उन  की  वकालत

 कर  के  अपना  भरनपोषण  करते  है।  लेकिन
 ज्यादा  से  ज्यादा  जोर  खेती  पर  है।  और
 उस  की  जो  उपेक्षा  की  जाती  है  सरकार  को
 उसी  मात्रा  मे  ध्यान  देना  चाहिये  जितने
 उस  पर  लोग  निर्भर  हैं।

 खेतो  के  साथ  स'थ  अगर  कम  करती  है
 तो  ऑद्योगिक  केत,  मे,  आधिक  क्षेत्र  में  v

 सहकारिता  का  एक  बढ़ा  भार!  आन्दोलन
 चलाया  गया  था  ।  अगर  हम  व्यक्तिगत
 व्यापारियों  का  हटाने'  चाहते  हैं,  प्राणिक

 सुबीर  लगना  चाहते  हैं,  हम  सामूहिक  रूप
 में  लोगो  मे  तरक्की  पैदा  करना  चाहते  हैं
 तो  महरू  रता  का  काम  बहुत  भ्र'वश्ण्क  है।
 लेकिन  इस  को  भी  बाये  हाथ  से  देखा  जा

 रहा  है।  इस  पर  उतना  पूरा  जोर  रहो  दिया
 जा  रहा  है।  परिणाम  यह  है  कि  सहकारी  द
 के  काम  में  उतन'  लाभ  नही  हो  रहा  है  जितन
 उम  में  भ्रष्टाचार  पैदा'  हो  गया  है।  कप  पर
 सरकार  को  ध्यान  देन।  चहिये।  भ्रष्टाचार
 को  देख  कर  इस  को  उना  की  जय  यह  देश
 के  लिये  हितकर  नहीं  होग”,  गाव  के  लिये
 समाज  के  लिये  गीतकार  नहीं  हगा  इन

 सहकारी  समितियों  क'  जाल  गाव  गाव  में

 च्चा  उपभोक्‍त'  सहकारी  समितियों  के  रूप
 मे  हो  चाहे  क्रम  देने  वाला  हो,  चाई पशूमा  ऋ
 पालन  करने  बनी  सोच  इटली  हों,  इन
 का  भ्र धिक  मे  अधिक  निर्माण  करन!  चाहिये,
 धिक  से  ब्रूनी”  इत  के  माध्यम  ह ड  क
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 (श्री  नागेश्वर  द्विवेदी)
 ग्रोवर  श्राजनीति  कमों  कर  संकलन  करत:

 चाहिये।  और  गांव-गांव  में  सरकारी
 सम्सिणां  बतर  जायें  और  उन  को  महंत

 गठते  का  लेने  देने  गू  करें  तो  मैं  समझता

 हैं  हि बदल  कुछ  'केठिवाईयां  जो  व्यापारियों
 की  वजह  पे  पैक  होतो  हैं  वह  खत्म  हो  जपें ।

 कौर  मैं चंगा  कि  सरकार  इस  बात  पर

 पात  दे।  अगर  सचिव  गत्ते  की  स्प

 लोगांे  पास  पहुंचा'  चहते  हैं  तो.  किसान
 जो  गलना  पैदा  करता  है  उससे  राजस्वों  को

 जे:  व्य ूगी  की  जाये  वह  गलने  के  रूप  में

 लो  जा  इस  तरह  से  झा सानो  होग:
 ओर  यह  मामला  ग्रग्सापी  से  सुलझ  जायगा।

 मैं  समरी.।  हूं  इस  से  ज्यादा!  कठिनाई  नहीं
 आयेगा  |

 ध:  माननीय  भाग  जी  ने  कहीं

 हमारे  शासन  के  विकेन्द्रीकीोणण  की,  और

 उस  के  लिये  पंच:यतों  के  बनाने  की  बात  हमारे
 संविधान  में  रबी  गई  है।  लेकिन  तज

 पंचायतों  के  काम  की  भी  पूरी  उपेक्षा  की  जा

 रही  प्रान्त  वाले  केन्द्र  /  तो  अधिकार

 मांगते  हैं,  ले  किन  केन्द्र  वाले  अपने  अधिकार

 जिला  परिषदों  को,  विकास  क्षेत्रों  को  और

 गांव  पंडितों  को  नहीं  देते  चहते  यह
 गाँव  पंचायतों  देश  के  शासन  की  रीड़

 हैं  । अगर  उन  के  ऊपर  आप  विश्वास  कर  के

 काम  करेंगे  तो  काम  अच्छी  तरह  से.  चलेगा!

 शाप  ऊपर  ऊर  से  इंतजाम  नहों  कर  पाएँगे
 पंचायतों  को  ग्रुप  को  विश्वास  में  लेन

 पड़ेगा  ।  यदि  शासन  जो  मंजू  करत:

 चाहते  हैं,  देश  को  मजबूत  करता  चाहते  हैं
 तो  इत  पंचायतों  को  जितवा  मजबूत  बत  सकेंगे

 उतना  ही  अच्छा  होगा  ।  यह  देशकी  रीढ़  प्रौढ़
 इन्हीं  क ेबत  पर  शासन  ग्रच्छी  तरह  से  चल

 सकता  है|  प्रबन्ध  अ्रन्छ  होता  है  और

 हमारी  जायज  की  कठ  नइया  हैं  वह  मत  हो
 सकती  हैं  7  हम  इस  के  हारा  बेरो जग-  रो

 को  समर  भी  हल  कर  सकते  A,  श्र  टाचार

 का  भो  दूर  कर  साधते  हैं।  हमारी  सारी
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 वासता  उस  तरफ  जानी  चाहिये।  अगर

 दम ते  गांव  पंचायतों  की  उपेक्षा  की  तो  कपी

 दिन  शासन  प्रबन्ध  में  हम/री  वहीं  स्थिति

 की  उपेक्षा होती  जा!  खेती  करने  से

 रु  जोती  क्षेत्र  में  हो  गई  डे।

 इन  शब्दों  के  साथ  में  इन  अनुदानों  का

 संभवत  करा  हूं  1

 SHRI  5.  N.  SINGH  DEO  (Bankura):
 Mr.  Chairman,  Sir,  I  rise  to  support
 the  Demands  for  Grants  as  have  been
 placed  before  the  House  by  the  hon.
 Minister.  It  ig  needless  for  me  to  say
 that  agriculture  is  the  backbone  of
 our  nation  as  70  per  cent  of  our
 population  is  dependent  on  agricul-
 ture  for  their  living.  So,  if  we  want
 to  make  any  progress  or  development
 in  our  national  life,  then  agriculture
 should  be  given  first  priority  compared
 to  any  other  subject.

 But  I  am  sorry  to  note  that  the  out-
 lay  on  agriculture  has  been  reduced.
 If  we  take  into  account  the  compara-
 tive  figures  of  the  total  plan  outlay,
 we  will  find  that  in  the  fouth  Plan
 while  35  per  cent  was  set  apart  for
 agriculture,  now,  in  the  fifth  five  year
 Plan,  it  has  been  reduced  to  33  per
 cent.  This  should  not  have  been  done
 In  the  fifth  Plan,  more  funds  should
 have  been  allocated  for  the  develop-
 ment  of  agriculture,  because  we  have
 seen  how  our  Green  Revolution  of
 which  we  boast  so  much,  has  gradually
 faded  out  as  a  result  of  two  consecu-
 tive  droughts  followed  by  floods  in
 some  of  our  States.  And  now’  wears
 facing  a  grim  situation  due  to  acute
 shortage  of  food  in  our  country.  Now
 We  have  reached  such  a  situation  that
 if  we  cannot  feed  our  evergrowing
 population.  and  if  we  cannot  grow
 more,  then  we  will  have  to  starve.

 MR.  CHAIRMAN:  Mr.  Singh  Deo,
 you  are  not  audible  to  the  interpre-
 térs.  So,  please  come  forward  and
 speak.
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 SHRI  8,  N.  SINGH  DEO:  So,  if  we
 want  te  avoid  such  an  ugly  situation,
 then  proper  and  adequate  arrange-
 ments  should  be  made  for  the  aug-
 mentation  of  food  in  our  country.  But
 I  am  sorry  J  do  not  find  any  proper
 <o-ordination  between  one  department
 of  Government  with  the  other.  I  do
 not  know  how  the  desired  target  of
 food  production  could  ever  be  achieved
 under  euch  circumstances.

 Sunce  the  time  allowed  to  me  is
 very  short,  I  will  confine  myself  to
 the  problems  of  agriculture  in  West
 Bengal  and  also  the  food  situation
 there.  You  know  as  a  result  of  parti-
 tien  of  Bengal  and  the  formation  of
 East  Pakistan,  now  Bangladesh  thé
 total  area  of  West  Bengal  has  been
 reduceg  to  one-third,  Over  and  above,
 mearly  a  crores  of  people  from  East
 Pakistan,  now  bangladesh,  have  come
 here  and  permanently  settled  down
 im  our  State  of  West  Bengal.  Besides
 this,  about  one-third  of  its  total  agri-
 cultural  land  is  now  devoted  to  the
 growing  of  jute  and  tea  which  are
 both  big  foreign  exchange  earning
 iteme  for  our  country.  All  these  fac-
 tors  have  resulted  in  reducing  our
 State  into  a  deficit  State  so  far  as
 food  and  agriculture  is  concerned.  I
 therefore  request  the  hon.  Minister
 of  Agriculture  to  take  note  of  all  these
 factors  and  provide  more  food  and
 funds  for  the  agricultural  develop-
 ment  of  our  State  and  make  it  self-
 sufficient  in  food.

 Coming  to  the  problem  of  food  and
 agriculture  in  the  two  districts  of
 Purulia  and  Bankura  from  where  I
 actually  come,  I  might  say  that  these
 two  districts  are  chronic  drought-
 affected  areas  and  are  mostly  inhabit-
 @q  by  poor  peasants  and  labourers.
 Whenever  there  is  irregular  or  less
 rainfall  the  poor  people  are  in  grave
 distress.  They  are  to  depend  on
 gratuitous  relief  and  test  relief  by  the
 Government  for  which  every  year
 crorea  of  rupees  are  spent  to  provied
 them  with  temporary  work  for  their
 living.  But  it  is  not  a  healthy  practice.
 I  am  sorry  that  in  spite  of  our  repeat-
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 ed  requests,  nothing  of  a  permanent
 nature  has  been  done  to  solve  this
 problem  there.

 In  thig  conection,  |  might  suggest
 that  there  are  inumerable  rivulets
 and  ‘nallas’  in  this  area,  and  if  em-
 barkments  are  constructed  over  them
 and  rainwater  is  collected  for  irriga-
 tion  purposes  then  the  food  problem
 could  be  solevd  to  some  extent.  Tanks
 and  wells  should  be  dug  both  for
 irrigation  and  drinking  purposes  in
 the  villages.

 Ove:  and  above  this,  the  method  of
 dry  cultivation  should  be  introduced
 in  this  area  as  we  find  in  some  parts
 of  South  India,  epecialy  in  Andhra
 Pradesh.  I  woukd  request  our  hon.
 Minister  of  Agriculutre  to  open  dry-
 farming  research  stations  at  Purulia
 and  Bankura  so  that  the  local  people
 of  this  area  take  up  such  scientific
 methods  of  dry  farming  cultivation  in
 those  areas.  But  until  and  unless
 such  develoment  programmes  and
 dry-farming  methods  of  cultivation
 are  actually  taken  up,  I  would  request
 the  Central  Government  to  give  more
 food  and  funds  so  that  the  poor  and  the
 helpless  people  of  these  chronically
 drought-affected  districts  could  be
 saved.

 Mr.  Chairman,  Sir,  you  would
 not  believe  that  thousands  of  people
 are  living  below  the  poverty  line,  and
 they  have  been  compelled  to  take
 grass-roots  and  leaves  of  trees  to
 eatisfy  their  hunger  anyhow.  I  wuold
 therefore,  request  our  Minister  of  Ag-
 riculture  to  take  a  serious  view  of
 the  situation  there  and  take  all  the
 necessary  steps  so  that  the  poor  and
 the  helpless  people  in  those  areas  are
 saved  from  starvation.

 With  these  words,  I  support  the  De-
 mands  for  Grants  presented  to  the
 House.

 थ्री  शिवशंकर साव  यादव  (खगरिया)
 सभापति  महोदय,  मैं  प्राय  को  धन्यवाद

 देता  हुं  कि  शाप  मुझे  बोलते  की  इजाजत

 दी  है।
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 (श्री'  शिवशकर  प्रसाद  यादव)
 यह  कृषि  विभाग  इतना  महत्वपूर्ण  विभाग

 है  कि  इस  के  लिए  अनुदानों  की  जो
 माग  की  गई  है,  वह  ही  क्‍यों,  उस  से  कौर

 ही  ग्रसित  मांग  की  आवश्यकता  थी  क्योंकि
 इस  कृषि  पर  देश  का  केवल  मानव  ही  नहीं
 बल्कि  सारे  प्राणियों  का  जीवन  निर्भर  करता

 है  ।  इसलिए  इस  का  महत्व  सब  से  बड़ा
 है  लेकिन  ढ्ग्ख  की  बात  है  कि  राज  27  वर्षों
 की  आज़ादी  के  बाद  भी  इस  कृषि  की  और
 जो  ध्यान  दिया  जाना  चाहिए  था,  वहू  ध्यान
 राज  तक  नहीं  दिया  गया  भोर  राज  जब  कि
 परिस्थिति  काबू  से  बाहर  हो  गई  है,  ऐसा  लगता
 है  जैसे  कि  हम  हाय-तोबा  मचा  रहे  हैं।  इस
 उपेक्षा  का  नतीजा  यह  हो  रहा  है  कि  केवल

 बिहार  &  नहीं,  केवल  गुजरात  हो  नहीं  बल्कि

 समुचे  देश  में  हाहाकार  मचा  हुमा  है  ।

 बिहार  मैं  तो  इस  महंगाई,  भ्रष्टाचार,  अन्न
 प्रभाव  धौर  इन  सब  चीजों  की  वजह  से  जो
 आन्दोलन  उठ  खड़ा  हुआ,  उस  के  चलते
 कितने  ही  भ्रामक  मौत  के  घाट  उतार
 दिये  बजे।

 सभापति  महोदय  ,  सरकार  की  शोर
 से  कभी  सत्ताधारी  दल  के  कितने  ही  मित्रों
 ने  भी  कहा  है  कि  कृषि  की  कौर  सरकार  का
 बर्ताव  सेले  बेटे  जैसा  है  क्‍योंकि  जहां
 उद्योगों  की  सुविधा  के  लिए  बीबीसी
 की  लिए  दर  5  पैसे,  7  पैसे  प्रति  यूनिट
 लगती  है,  वहां  किसानों  को  15,  17  कौर
 20  पैसे  प्रति  यूनिट  देना  पड़ता  है।  इस  से

 पता  लगता  है  कि  सरकार  की  नीति  किसानो
 के  साथ  यह  नीति  नहीं  है  जो  कि  इस  महत्व-
 पूर्ण  विभाग के  लिए  होनी  चाहिए  थी।

 हमारे  सामने  जो  भांकड़े  रखे  जाते  है,
 उन  आंकड़ों  को  देख  कर  तो  ऐसा  लगता

 है  कि  हमारे  देश  में  किसी  चीज़  की  कमी

 नहीं  है,  झन  की  कमी  नही  है  लेकिन
 आंकड़ें  तैयार  किस  तरह  से  किये  नाते  हैं,
 इस  की  जानकारी  झगर  प्राय  को  सही  हो,
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 तो  मैं  समझता  हूं  कि  3न  झ्राकड़ों  पर  श्राप  का
 विश्वास  नहीं  रहेगा  t  मैं  देहात  का  रहने-
 वाला  हू,  मै  ज  नता  हूं  कि  वहां  कभी  कोई
 अधिकारी  जमीन  पर  जा  कर  न  खत  का
 एसेसमेंट  करता  है  और  न  पैदावार
 का  एसेसमेंट  करता  है  कौर  दफ़्तर  मेट्ूबैठ
 बैठे  आंकड़े  तैयार  कर  देता  है।

 बीज  शौर  खाद  का  जो  वितरण  होता
 है  हमारे  यहा  बिहार  में  हम  को  इस  बात
 का  अनुभव  है  कि  जिन  लोगों  के  पास  एक
 एक  धूर  भी  जमीन  नही  है  ,  उन  को  बीज
 दिये  गये  कौर  उन  को  खाद  दिया  गया  कौर
 उस  के  शिखाधार  पर  आंकड़े  तैयार  किये  गये
 कि  इतनी  जमीन  आबाद  हो  मई  झगर  इस
 तरह  से  भ्रांकडे  तैयार  होंगे,  तो  सही  झ्लांकडे

 हम  प्राप्त  नहीं  कर  सकते  है।

 एक  बात  मैं  लेवी  के  बारे में  कहना
 चाहता  हूं  7  पिछले  दफा  जो  लेवी  लगाई  गई
 थी  देश  में,  तो  76  रुपये  क्विंटल  किसानों
 के  लिये  भाव  तय  किया  गया  था  लेवी  का

 गेहूं  देने  के  लिए  में  सिद्धांत लेबी  के  खिलाफ

 नहीं  हू  लेकिन  उसमें  कोई  ध्यवह्ारिकता  पर
 ध्यान  नहीं  दिया  गया  था।  जो  सरकारी  उत्तर-
 दायी  लोग  थे  उन्होंने  भी  बिहार  में  यह
 घोषित  किया  था  कि  एक  किसान  को

 एक  क्विंटल  गेहूँ  पैदा  करने  के  लिए
 l05  रुपये  खर्च  करने  पड़ते  हैं।  लेकिन  उस

 समय  76  रुपये  गेहूं  का  मूल्य  निर्घारित  कर
 दिया  गया  ।  अगर  तभी  किसान  का  जो
 खर्चे  जाता  है  श्र  जो  सरकारी  आंकड़ों  के

 मुताबिक  खर्च  जाता  है  उस  हिसाव  से  उसको
 भाव  दे  दिया  जाता  तो  शोज  झमन  की  कमी

 नहीं  होती  ।  मै  नहीं  मानता  कि  हमारे
 देश  में  गेहूं  का  प्रभाव  है।  लेकिन  हुआ  क्‍या  है
 छोट  लोगों  से  तो  लेवी  वसूल कर  ली  गई  है
 जबर्दस्ती  लेकिन  जो  बड़े  लोग  थे  जिन
 के  यहां  दो  तीन  हजार  मन  गेहूं  मौजूद  था
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 मुझे  इसकी  जानकारी  है  कि  वैसे  लोगों  से
 केवल  बीस  या  पंद्रह  गिवंटल  ही  वसूल  कौ  गई

 है शौर  उनको  मुक्ति  दे  दी  गई  है।  मैं  प्राकार
 अध् टाचार  का  एक  उदाहरण  देता  हूं  ।

 साहेबपुर  कमल  में  एक  बी  डी  को  साहब
 थे।  उन्होंने  बहा  बड़ी  धघाघली  मचाई  ।
 उसके  खिलाफ  मैंने  भ्रावाज़  उठाई,  लिखा पड़ी
 की  [दौर  उनके  खिलाफ  कई  बार

 इम ब्या यारी  हुई।  पेसेफिक  चीज़  उनके
 ऊपर  थे  जिसके  सबूत  मेरे  पास  मौजूद  थे

 लेकिन  नतीजा  क्‍या  हुआ  उनको  थोड़े
 दिन  के  लिए  ट्रांसफर  कर  दिया  गया  और
 बाद  में  उसको  एक  मिनिस्टर  साहब  ने  अपना

 प्राइवेट  फैक्ट्री  बना लिया  ।  यह  भ्रष्टाचार
 का  हाल  है।  इन्हीं  कारणों  से  हमारे
 देश  में  आन्दोलन  होते  हैं,  घेराव  होते  हैं
 और  इस  तरह  की  दूसरी  चीज़ों  होती  हैं  ।

 बिहार  में  नदिया  बहुत  हैं।  वहा  पर

 बहुत  कम  गहराई  में  पानी  मिलता  है  1

 लेकिन  उसका  उपयोग  सिंचाई  के  लिए  करने

 का  प्रबन्ध  नहीं  फप  जात  है  |  वहां
 लिस्ट  इसरिगेतिद्वार  ये  बारिंगद्वारासिवई
 को  ठप वस् था की  ज।  सकती  है।  स,  यन

 नही  किया  है।  जिन  लायो  न  रिंग  कि

 भी  है  उनको  बिजली  नही  मिल  रहो  है  प्र/र

 इस  वजह  से  भी  बड़ी  परिणामों  है।

 डीलरशिप  देत  में  बहुत  पाल  हो  रह!

 है।  सरकार  को  नीति  है  जि  जिस  आदमी

 के  पास  मिल  हो  घाटा  का  उस  के  गेहू  न  दि।।

 जाए।  लेकिन  हम  ?  यहा  मुरला गज  बाजार

 में  केवल  उन्हीं  लागो  का  गेहू  दिया  गया  है
 बेचने  के  लिए  जिन  के  पस  सिने  है  इस  तरह
 से  भ््टातार  को  अप्रत्यक्ष  रूप  से  सरकार

 बढ़ावा  द  रही  है।  इस  तरह की  चीजों

 की  तरफ  ध्याम  सेमी  दिय।  जाएगा  तो  देश  का

 कामयाब  नहीं  होगा  ।

 श्री  दवी यप  सिंह  (बाह्य  दिल्ली  )

 &  कप  मतलब  की  जागो  का  समर्थन  करने

 के  लिए  खड़ा  डुपर  हूं।  राज  रेश  में  बाया  प्रो
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 की  कमरों  के  कारण  चारों  तरक  परेशानी

 महसूस  की  जा  रह!  हैँ  7  इसके  दो  तान

 कारण  हैं  सबरे  बड़ा  कारण  है  किसानों

 को  ठीक  भाव  न  मिलना  ।  कोई  भी

 चीज़  चाहे  वह  इंडस्ट्री में  बने  या  खेत  में  पै  ।।  हो

 जब  तक  उसका  उचित  मूल्य  नहीं  पिला  रो

 पैदा  करने  वाला  परेशान  तो  होगा  प्रौर  वह  ज्यादा

 पैदा  नहीं  कर  सकेगा  ।  मु  97I-72

 जनता  याद  है  जो  की  हरित  क्रान्ति  का  जमाना

 था।  त  किसानों  ने  बहुत  ज्यादा  प्रताप  पैदा

 किया  ।  हमारे  प्राइम  मिनिस्टर  की  पुकार
 पर  किसान  देश  को  श्र  से  भर

 देने  के  लिये  सैयार  हो  गये  थे  और  कहो  लगे

 कि  हम  बाहर  से  प्रतीकों  श्र  नहीं  मंगाने

 देंगे।  मु  पह  भी  याद  है  कि  गवनेयेंट  ने  यह

 घोषित  किय”  थाकि  76  पये  से  चीन  मर

 किसान  का  भेड़ें  बिकेगा  ६.1  उसको  गवर्नमेंट

 खरीद  लेगी  कई  मेरिट  में  मैं  तब  गया

 था।  मैंने  उनको  अनाज  से  भर  गया  देखा  था

 तब  लाला  उनके  माल  को  खरीदना  नहींथा

 यह  कह  कर  की  यह  खरीद  के  काबिल  नहीं  है

 फूड  कारपोरेशन  के  जो  प्रकार  या  पैसे  बदर

 वहा  होते  हैं  बे  भी  उसको  अनफिट  कर  देते  हैं।

 नतीजा  यह  होता  था  कि  परेशान  ही  कर  किसान

 60-62  या  65  में  लाला  को  उस  को  बेच

 कर  चला  जाता  था।  लाला  प्रगति  दिन  उसी

 गेहूं  को  फूड  कारपोरेशन  के  हाथ  में  76  रुपये

 में  बेच  देता  था  किसी  दूसरे  किस त  के  नामे  से

 और  कारपोरेशन  उसको  76  में  खरीद  लेपो

 थी।  कैसे  यह  हो  जाता  है  इसको  ड्राप  समझ

 सकते  हैं  ।  किसानों  को  उचित  कीमत  नहीं

 मिली।  नतीजा  यह  हुआ कि  1973समें  अनाज

 की  क्रम  शकों  हुई  ।  सरकार  ने  कहा  कि

 हम  76  रूपये  के  भाव  पर  खरीदेंगे  जौर  कीट

 के  2  a“  oo  ७  ०३.५  ४१३  ~~
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 [aft  शिवशंकर  ब्र नाद  यादव]

 ट्रेड  को  उसने  नेशनल/इज  कर  दिया  ।प्रभी  पूर्व
 वक्ता  ने  बताया  कि  सरकारी  रोकने  यह  बताते

 हैं  कि  सरकारी  फार्म  तक  से  गेहूँ  05  या

 I07  रुपये  से  निकलता  है।  तब  कीप्स "न  उस  को

 76  पये  में  कैसे  बेंच  सकता  था  ।  किस न  न

 दिक का  का  अनु नव  दिया  छोटा  हिस  ने

 मजबूर  होकर  ले  आप!  शोर  उसका  गे  76

 रुपये  मे  बिका  उन  दिनों  में  मैं  राज॑स्थान,

 हरियाणा  बौर  उतर  प्रदेश  के  कुठ  गांवों  मे

 भया  था।  वहा  किसान  एक  बात  कहता  था  ।

 सरकार  वैक्सीन  की  76  के  विजय  85  रुपए

 कोम  t  कर  दे  यानी  ना  रुपये  बड़ा  दे  और  इसी

 तरह  से  देवी  गेहु  कि  95  कर  दे  श्र  उसको  भें,

 नौ  दस  पये  सरकार  धड़ा  दे  तो  किसना  का

 राहत  मिल  सकती  थी  ।  मैने  आदरणीय  प्रधान

 मंत्री  से  यह  बात  कही  ।  मैने  उनको  कह  कि

 नाथ  के  किस  त  इससे  परेशान  हैंग्रौर  चाहते  है

 कि  o1  रुपये  फी  क्विंटल  कीमत  बढ़ा  दो  ज  ये

 उन्होने  मुझे  धर  सह  के  पास  भेज  ।  मैंने

 सारी  बास  उन्हें  बताई।  धर  साहब  ने  कहू  कि

 ध्र्भी  तक  हमने  76  रुपये  का  भाव  दिया  है

 अब भागे  हम  कंपे  बड़ा  सकते  हैं।  मुझे  ए#
 घात  याद  आ  गयी  है।  रोहतक  के  अन्दर  एक

 परवारी  होता  था  जिसका  नाम  फूल  सिद  थ।  |

 बहू  रिश्वत  बहुत  लिया  करता  था।  किसी  से

 दो  रुपये,  किसी  से  पाच  रुपये  और  किसी  से

 दस  रुपये  1  एक  घार  उस  अंत  झा

 गई  झर  उसने  सम  मे  लिया  कि  बह  गलती  कर

 रहा  है।  उसने  जिस  किसी  से  भी  रिश्वत  ली
 शी  जब  कर  उसको  उसके  घर  पर  वापिस  कर
 दी।  इस  पद  से  भी  उसने  इस्तीफा  दे  दिया  t

 बह  भगत  फूल  सिह  कुलयात  और  रोहतक  और

 हर्यि/णा  के  ग्रन्दर  उसको  भगत  फूल  सिंह  के
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 नाम  से  पूजा  जाता  है।  मेने  उनसे  कहा  कि

 आप  इनको  भी  ज्यादा  दे  सकते  हैं  और  जिनको

 कम  दाम  अपने  दिये  है  उनको  भी  घर  पर

 उनके  जा  कर  आप  नौ  दस  रुपये  के  हिसाव
 पे  ज्यादा  दे  सकते  हैं  कौर  ये  भावों  दुसराएं
 देंगे,  आशीर्वाद  देगे  और  कहेगे  कि  इंदिरा

 गांधी  की  हकूमत  में  इस  तरह  से  हरे  साथ

 न्याय  किया  गया  है,  दम  प्रा  मन  फिया  गया

 है  लेकिन  हमारी  धात  नह!  सुदी  गई  ।  नतीजा

 यह  हुमा  कि  इस  बार  किस,  ते  ने  कम  बापरे ।

 मैं  भो  सन  हू  मैं  जात  हू  कि  भाव  कम

 हाने  की  बजह  से  पे  उन्हों  कन  बोया ।  दरिया

 कारण  उत्पादन  कम  होने  का  यर  है  ध 2  बारिश

 नही  हुई,  प्रकृति  का  प्रकोप  हुनर  पुरा  साल

 चला  गया  बरी  नहीं  हई।  तीसरी  घात  यह

 है  फि  जाड़ा  पड  गप,  पल"  पड  गवा  गर्दी

 पड़  गई।  श्री  ६६  चीज  पर  किसान  का  कोई
 वश  नही  है  1  नतीज,  यट  ढपा  फि  उत्पादन

 में  कपी  हुई  है

 अब  आपने  05  क”  भाव  रवा है  प्रौढ़

 यह  कहा  है  कि  जीतता  दुकानदार  ऋ  देगा

 उसका  आधा  भाग  उसको  05  के  निर्धारित

 मूल्य  पर  आपको  देता  हग!  फिर  चाहे  वह  किसी

 भाव  पर  भी  खरीदे।  मैं  नही  ज।नता  हु  अगर

 फूड  कारपोरेशन  के  लोग  अरघ  अच्छे  हो  गये

 हो।  लेकिन  t97.  a  i972  की  जा  हालत

 हूँ  वह  हमारे  सामने  हैँ  ।  प्रखर  किस!  ने  ६00

 क्विंटल  बेगूं  खरीदा  तो  मैं  नि/तस्टर  साहब  से

 पूछता  चाहता  हु  कि  आपके  पास  क्‍या

 सबूत  है  कि  उसने  इतना  ही  खरीदा  ?  अगर

 किसी  ने  soo  क्विंटल  सरोदा  और  फुड कार-
 परेशान  के  इंस्पेक्टर  से  मिलकर  उसने  900७
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 लखा  दिया  प्रौढ़  हेड  सौ  क्विंटल  दिया  तो

 उसके  पास  तो  साढ़े  तीन  सौ  क्विंटल  बन  गय

 इस  तरह  की  दिक्कत  को  आप  बैठे  दूर  करेंगे,

 इसका  पने  क्‍या  इलाज  सोचा  है  ?

 मैं  चाहता  हूं  कि  छोटे  किसान  के  लिये,

 खेतिहर  मजदूर  के  लिये  श्राप  एग्रो  इंडस्ट्रीज

 हर  गांव  में  खोले  और  उनसे  उनको  ताम  दे  ।

 नह  कई  महीने  खाली  बैठा  रहता  है।  जब  वह

 खाली  रहता  है  तो  अपनी  तरफ  थे  एसो  इधर-

 ट्रीज  के  जरिये  आप  उनको  भीड़  रह  झाम

 अगर  दे  देगे  तो  मैं  समझत!  हु  कि  आपका

 वे  लोग  गण गात  करेंगे।  इससे  उनकी

 आमदनी  थोडी  और  बढ  जायेगी

 दिल्‍ली  मे  :5%  करीब  गांव  हैं,  जिनकी

 जमीन  एम्पायर  हो  मई  है  ।  वहां  के  लोगों

 में  हरियाणा  में  जमीन  ले  ली  है  भोर  वे  वहां
 खेती  करते  हैं।  उनकी  फैमीलीज  यहां  दिल्‍ली

 में  रहती  १  1  वे  लोग  हरियाणा  में  गेहूं,  बाज  र

 या  दूसरे  अनाज  की  पैदावार  करते  हैं  ।

 वे  चाहते  हैं  कि  थे  भपनी  पैदावार  को  दिल्ली

 में  लाकर  अपनी  फैमीलीज  को  खिला  सके,

 लेकिन  वे  ऐसा  नहीं  कर  सकते  हैं  ।  मिसाल

 के  दौर  पर  मेरी  जमीन  हरियाणा  में  बल्‍लभगढ़

 के  पास  है।  पिछले  साल  मेरे  यहां  जो  गेहूं  पैदा

 हुआ,  मुझे  उसको  76  रुपये  क्विंटल  के  हिसाब

 से  ब्रेन।  पट्ठा  और  मैं  उसको  यहां  अपनी  फैमिली

 के  इस्तेमाल  के  लिये  नही  ला  सका  ।  मैं  श्री

 मौर्य  से  दरख़्वास्त  करूगा  कि  जो  लोग  हरियाणा
 में  खुद  झपने  पैदा  किये  हुये  अनाज  को  दिल्ली

 में  ग्र पनी  फैमिली  को  खिलाने  के  लिये  लान
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 चाहते  हैं,  उन्हें  इसकी  इजाजत  दी  जामी

 चाहिये  ।

 ,  मैं  कृषि  मंत्रालय  की  डिसांड्ज  का  समर्थन

 करता  हूं  1

 शी  नागेश  ब्रा  यादव  (सीतामढ़ी)  :
 सभापति  महोदय,  मैं  कृषि  मंत्रालय  की  मांगों
 का  समर्थन  करता  हूं  ।

 मैंने  सीतामढ़ी  जिले  के  बारे  में  कृषि
 राज्य  मंत्री  से निवेदन  किया  था  कि  और  इस
 संबंध  में  5  श्रीशैल  को  उन्हें  एक  पत्र  भी  लिखा
 था  1  सीतामढ़ी  के  सैंकड़ो  गावों  मे  29  मार्च,
 को  डेढ़  बजे  रात्रि  क ेसमय  एक  भरकर  गांधी

 भाई भोर  करीब  एक  एक,  डेढ़  किलो  के  ओले
 पड़े  ।  बेचारे  किसानों  की  परिश्रम  से  गेहूं  की
 रबी  की---जो  खेती  की  थी,  बहू  बिल्कुल  नष्ट

 हो  गई  ।  भोले  पड़ने  से  सीतामढी  के  किसानों
 को  करीब  दो  करोड़  रुपये  की  क्षति  हुई  है  ।
 उन  किसानों  को  मदद  देने  के  संबंध  में  मैंने
 जो  पत्न  लिखा  था,  मुझे  दुख  के  साथ  कहना  पड़ता
 &  कि  श्री  शिन्दे  ने  22  अप्रैल  को--करीब  बीस
 दिन  बाद--उसके  उत्तर  में  मझे  पत्र  लिखा  |
 उस  पत्र  में  उन्होंने  लिखा  हैः

 “Please  refer  to  your  letter  dated
 the  5th  April,  974  regarding  the
 damage  caused  by  hailstorm  in  cer-
 tain  areas  in  Bihar.  Bihar  Govern-
 ment  has  reporteg  that  some  areas
 in  the  districts  of  Sitamarj  and
 Motuhari  were  affected  by  hailstorm
 towards  the  end  of  March  ‘1974.  The
 State  Government  has  made  neces-
 sary  arrangements  to  deal  with  the
 situation  and  has  already  placed
 adequate  funds  at  the  disposal  of
 the  local  officers  for  rendering  {m-
 mediate  relief.  Execution  of  hard
 manual  labour  schemes  distribution
 of  house  building  grant  ang  other
 relief  measures  such  as  funds  for
 advance  for  taccavi  loans  etc.  are
 also  being  undertaken  in  the
 affecteq  areas.
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 ी  नागेन्द्र  प्रसाद  यादव]  किलो  के  हिसाब  से  बिकती  है  लेकिन  बगल  में
 Reasonable  quantities  of  food-  w#  दुकान  पर  चलती  4  रुपये  कौर  4.50

 grains  have  been  made  available  to
 the  State  Government  from  the
 Central  pool.
 My  Mimstry  has,  however,  forward-

 ed  a  copy  of  your  letter  to  the  State
 Government.

 मुझे  दुख  के  साथ  कहना  पडता  है  कि  मैने  जो
 पत्र  श्री  शिन्दे  को  लिखा,  उसकी  प्रति  उन्होंने
 स्टेट  गवर्नमेट  को  भेज  दी  है,  लेकिन  स्टेट

 गवर्मेट-बिहार  सरकार-के  पास  अ्नश्न  नही  है।
 सीतामढी  जिले  के  सैकड़ो  गांवों  में  बोले  पडने
 से  किसानो  की  दो  करोड़  रुपये  की  बर्बादी

 हुई  है  ।  लेकिन  बिहार  सरकार  की  झोर  से

 एक  छटांक  अन्न  भी  नही  दिया  गया  है,  और  न

 ही  एक  पैसा  भी  दिया  गया  है।  पहले  तो  वहा
 पर  चार  दिन  तक  भारी  बारिश  होती  रही  ।
 किसान  अपने  खलिहानों  में  रवी  की  फसल
 काट  कर  लाये  थे,  लेकिन  उन  बेचारा  की  फसल

 खलिहान  में  सड  गई,  झोर  जो  कुछ  बची,  वह
 29  मार्च  को  एक  एक,  डेढ  डेढ़  किलो  के  बोले
 पडने  से  नष्ट  हो  गई  ।

 मैं  दोनो  राज्य  मतियॉ  से  निवेदन
 करूगा  कि  दोनो  में  से  एक  मेरे  साथ  चले,
 तिथि  निश्चित  करे  कौर  सीतामढी  चलें  1  वहा
 सैकड़ो  गोवा  में  जो  बर्बादी  हुई  है  उसको  वह
 स्वय  देखें  ।  वह  सीतामढी  के  डिस्ट्रिक्ट  मंजी-

 स्ट्रेट  से सरवे  करा  ले  कि  वहा  सैकड़ों  गाबा  मे
 शोले  गिरने  से  जो  हानि  हुई  है,  उसको  देखते

 हुए  वहा  प्रति  मास  क्ति ने  कनन्न  की  आवश्यकता
 है  ।  भारत  सरकार  उस  श्री  को  डायरेक्ट

 डिस्ट्रिक्ट  मैजिस्ट्रेट,  सीतामढ़ी  को  भेजने  की
 व्यवस्था  करें  ।  इस  के  अतिरिकत  वह  उचित
 रेट  पर  गेह  कौर  अन्य  आवश्य।  सुविधायें
 देने  की  भी  समुचित  व्यवस्था  करे  ।

 &  आपके  माध्यम  से  स्त्री  महोदय  का
 ध्यान  देश  में  चीनी  वितरण  की  वर्तमान
 व्यवस्था  की  ओर  खीचना  चाहता  ह  ।  मै
 दिल्ली  में  दिखता  ह  वि  बप  भवन  और  रेल

 भवन  के  बदलने  सरकार  का  ए।  कानर्ज्यूमर
 स्टार  #  1  वहा  ज्ञानी  2-20  रुपये  प्रति

 रुपये  प्रति  किलो  के  हिसाब  से  बिकती  है  ।

 यह  बहुत  दुख  की  बात  है।  जो  बड़े  बड़े सरकारी
 झ्र धि कारी  कौर  पूजीपति  है,  जिनके  लिये
 राशन  कार्ड  की  व्यवस्था  है,  उन  को  चीनी
 2  20  रुपये  प्रति  किलो  के  हिसाब  से  मिलती

 है  ।  लेकिन  जो  करीब  ओर  हरिजन  हैं,  जिनके
 लाने  जभी  राशन  कार्ड  की  व्यवस्था  नहीं  है,
 उनको  चीनी  4  रुपये  और  4  50  रुपये  प्रति
 किलो  के  हिसाब  से  बेची  जाती  है  ।

 इसलिये  मेरा  निवेदन  है  कि  जितनी
 जल्दी  हो  सके,  सरकार  चीनी  वितरण  की  इस

 दोषपूर्ण  व्यवस्था  को  समाप्त  करे,  और  यदि
 चीनी  की  कमी  है,  तो  सभी  लोगों  को  एक
 तरह  के  रेट  से  चीनी  बेची  जाये।  लेकिन
 यदि  श्राप  उस  तरह  की  व्यवस्था  नहीं  कर
 सकते  है  देश  मे  तो  कम  से  कम  हर  एक  भझ्रादभी
 के  लिये  चार  चार  छटाक  प्रति  हफ्ता  देने  के
 लिये  नही  है  तो  दो  ही  छट,क  दे  प्रति  हफ्ता
 लेकिन  सभी  लोगों  के  लिये  धनी  गरीब  सरकारी
 अधिकारी  सभी  के  लिये  2  रुपये  20  पैसे  प्रति
 किलोग्राम  के  हिसाब  से  पूरे  देश  में  चीनी  के
 वितरण  की  व्यवस्था  करे,  यह  मेरा  निवेदन  है

 हमारे  बजुर्ग  साथी  श्री  डी०  एन०  तिवारी
 साहब  से  हम  संसद  सदस्यों  को  सीख  लेनी

 चाहिये  ।  ये  झपने  कम् पाउन्ड  की  पूरी  जोताई
 करके  गेहू  इत्यादि  की  पैदावार  करते  हैं  भौर
 सब्जी  भी  इतनी  पैदा  करते  है  कि  अपने  भी
 खाते  है  और  अपने  साथियों  को  भी  खिलाते  हैं  t
 लेकिन  उनसे  बातचीत  करने  से  पता  लगा  कि
 सैकडों  बोझ  गेहू  कट  करके  उनके  कम् पाउन्ड  में
 रखा  हुआ  है,  अभी  तक  दौनी  की  व्यवस्था  उस
 के  लिये  नहीं  हो  पाई  है।  इसलिये  मेरा  निवेदन
 है  मंत्री  महोदय  से  कि  जितनी  जल्दी  हो  सके
 उसकी  दौनी  की  व्यवस्था  कर  दे  ।

 मैं  आपके  माध्यम  से  तीनो  मंत्रियों  का
 ध्यान  ट्यूबवेल  की  शरीर  ले  जाना  चाहता  हु  ।
 उत्तरी  बिहार  में  ट्यूबवेल  की  कमी  है  इस
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 लिये  मेरा  निवेदन  है  कि  उत्तरी  बिहार  जहाँ

 करीब  20  फुट  5  फूट  और  0  फुट  पर

 पानी  उपलब्ध  है  वहा  के  लिये  500  दूयून्वेल

 देने  की  व्यवस्था  करे  जिससे  हम  हर  पैदा  कर

 सकें  कहना  तो  बहुत  कुछ  था  लेकिन

 समयाभाव  के  कारण  मेरे  बहुत  से  प्वाइंट  च्

 गये  ।  जो  भी  छापने  समय  दिया  उसके  लिये

 धन्यवाद  |

 (Interruptions)

 MR  CHAIRMAN.  I  have  not  given
 my  permission  to  anyone.
 will  go  on  record  Mr  N  P,  Yadav,
 you  will  please  resume  your  seat

 Shri  R.  P  Yadav

 ett  राजेश  प्रसाद  यादव  (मधेपुरा)

 सभापति  महोदय,  मैं  कृषि  मवा लय  द्वारा

 प्रस्तुत  मागो  के  समर्थेत  मे  खडा  हुआ  हू  ।

 भारत  के  70  प्रतिशत  लोग  खेती  तथा  खेती

 के  सबंधित  कारोबार  ५२  निर्भर  करते  हैं।  कृषि

 की  तरक्की  ही  देश  की  तरक्की  है  कृषि  की

 तरक्की  पर  केवल  गरीबी  को  दूर  करना  तथा

 झाधथिक  प्रात्म-निर्भरता  ही  नहीं  बल्कि  जनतंत्र

 का  स्थायित्व  भी  निर्भर  करता  है  1

 खेती  की  तरक्की  मुख्यत  तीन  बातों  पर

 निर्भर  करती  है  ।  पहली  है  सिचाई,  दूसरी  है

 उत्तम  बीज  और  तीसरी  है  उर्वरक  ।  दुख  के

 साथ  कहना  पड़ता  है  कि  स्वतंत्रता  प्राप्ति  के

 25  वर्षों  के बाद  भी  भारत  में  खेती  योग्य  भूमि

 के  25  प्रतिशत  में  हो  सिचाई  हो  पाती  है।

 उससे  मे 15  प्रतिशत  में  तो  एश्योई  इरीगेशन

 है  प्रौढ़  Lo  प्रतिशत  वर्षा  पर  निर्भर  करता  है।

 यह  मानी  हुई  बात  है  कि  यदि  हम  पानी  की

 व्यवस्था  कर  दें  तो  इतनी  ज्यादा  उपज  होगी
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 जिसका  कि  दाज  नही  हो  सकता  ।  जहां  तक

 5  प्रतिशत  एपिसोड  इरीगेशन  की  बात  है  उस

 के  बारे  में  भी  मैं  कुछ  कहना  चाहता  हूं  ।  मैं

 बिहार  के  उस  भाग  से  जाता  हू  जहां  पर  कोसी

 नदी  का  चलते  जाता  है  जिससे  सिचाई  होती

 हैं  जिस  समय  कोसी  नदी  बाघी  गई  थी

 बहुत  बडी  साशा  लोगों  को  थी  कि  उसके

 माध्यम  से  वहां  की  गरीबी  मिट  सकेगी  1

 लेकिन  तकलीफ  के  साथ  कहना  पडता  है  कि

 कोसी  नदी  का  जो  चैनेल  है  उसकी  राज  यह
 गति  है  कि  हम  जब  अपने  क्षेत्र  मे  जाते  हैं  तो

 लोग  हाथ  जोडकर  कहते  हैं  कि  अपनी

 कोसी  नदी  को  वापस  ले  जाओ,  इसके  चैनेल

 को  वापस  ले  जाओ  ।  हमे  सिचाई  की  व्यवस्था

 नही  चाहिये  ।  हम  पृछते  हैं  कि  क्यो  ?  तो

 वह  कहते  हैं  कि कारण  यह  है  कि  जिस  समय

 सिचाई  की  जरूरत  होती  है  तो  उस  समय  पानी

 मही  मिलता  1  कहा  जाता  है  कि  बालू  भा  गया

 है।  लेकिन  पता  नहीं  क्यों  जिस  समय  लोगों

 को  पानी  की  आवश्यकता  होती  है  उसी  समय

 में  उसमें  बालू  निकाला  जाता  है  I  कारण

 उसका  क्या  है,  यह  आप  जान  सकते  हैं,  मैं  तो

 नही  जानता  हू  ।  दूसरी  बात  यह  है  कि  स्टैग-

 नेशन  साफ  वाटर  इतना  होता  है  कि  जहां  पहले

 जो  भी  उपज  होती  है  हमारे  इलाके  में  वहाँ

 पानी  इस  कदर  फैल  जाता  है  कि  कोई  उपज

 वहा  नहीं  हो  पाती  in  उसके  निकास  की  कोई

 व्यवस्था  नही  है  1  तीसरी  बात  यह  है  कि  जो

 सरकार  की  तरफ  से  कमाई  एरिया  डिक्लेयर

 किया  गया  है  कि  इतनी  जमीन  में  हम  सिंचाई

 करेगे  उसका  वह  बाज़ाबता  सेन्ट  लेते  है,  लेकिन

 पानी  ले  या  न  ले  उस  को  उतने  पानी  का  रेन्स

 देना  है।  जब  लोग  परेशान  है  कि  इस
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 सिचाई  से  आखिर  हमे  क्‍या  फायदा  है  ?

 फायदे  के  बजाये  बिक  नुक्सान  है।  इसीलिये

 लोग  कहते  हैं  हाथ  जोड  करके  श्राप  इस  सिचाई

 की  व्यवस्था  को  वापस  ले  जाइए  ।  हम  वैसे  ही

 ठीक  थे,  कभी  भी  वैसे  ही  ठीक  रहना  चाहते

 हैं।  तो  मैं  आग्रह  करूगा  सरकार  से  कि

 इस  झ।र  वह  ध्यान  दे  ।  जहा  एड़ियों  इरीगेशन

 है  45  प्रतिशत  उसकी  यह  स्थिति  है  ।  जहां

 एश्योर्ड  इरीगेशन  नही  है  उस  के  बारे  में  तो

 कुछ  कहना  ही  नही  है  t

 दूसरी  बात  है  उत्तम  बीज  1  उत्तम  बीज

 की  जबाबदेह  राष्ट्रीय  बीज  नियम  पर  है।

 राष्ट्रीय  बीज  निगम  का  कुछ  तज़किरा  मैं  श्राप

 के  सामने  रखना  चाहता  हूं  -  नेशनल  सीड्स

 कारपोरेशन  का  जो  भी  हाल  हैं  उसके  बारे  मे

 हाउस  में  भी  बहुत  बार  चर्चा  हो  चुकी  है  भोर

 कालिंग  स्टेशन  के  माध्यम  से  यह  मामला

 सदन  के  सामने  भा  चुका  है  1  पेपर  मे  भी  भा

 चुका  है  ।  उसमे  इतना  बडा  गडबड थो टाला

 है  कि  जिसके  बारे  मे  कहना  कुछ  ठीक  नहीं

 लगता।  लेकिन  हकीकत  यह  है  कि  जब  972

 में  इस  के  ब्रदर  बहुत  सारी  राबिया  आई,

 इससे  बडे  बडे  अफसर  भ्रष्ट  हो  गए  ।  प्रभी

 आपने  देखा  होगा  बगला  देश  को  सीड  भेजना

 था  चालू  का  उसमे  सड़ा  हुआ  तो  खैर  भेज'  ही

 गया  उसके  अ्लाबा  ट्रांसपोर्ट  की  जो  कास्ट  थी

 बह  बहुत  बढ  गई  ।  उसे  डाइरेक्ट  यहा  से

 गला  देश  भेजना  था।  वह  न  भेजकर  कलकत्ता

 मे  ही  किया  |  उसके  भदर  इतना  थाना  हुआ
 (4  उसके  बारे  में  हाउस  में  फिर !  शन  हुआ  है
 और  हम  चाहेंगे  कि  माननीय  नबी  महोदय
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 इस  पर  जरा  हयात  दे,  केवल  जवाब  के  दृष्टिकोण
 से  नहीं,  बल्कि  ईमानदारी  से  ध्यान  दें  ताकि

 कुछ  स्थिति  उसकी  ठीक  हो  सके  t97)  #

 वहा  की  यूनियनों  ने  एक  रे प्रेजेन्टेशन  प्राइम
 मिनिस्टर  को  दिया  जिसमे  उन्होंने  बताया

 कि  इसके  चार  पाच  पदाधिकारी  इसमे  जो

 भ्रष्टाचार  फैला  हुआ  है  उसके  लिये  जवाबदेह

 हैं।  तीन  चार  पदाधिकारियों  का  उमम॑  जिक्र

 किया  जिसमे  सर्वश्री  ज।०  सी०  एन०  चेहल,
 रीजनल  मैनेजिंग  डायरेक्टर  थे,  दूसरे  थे  एम०

 एस०  जोशी,  रीजनल  मैसेजर  दिल्‍ली  तीसरे

 बेबी  एस राना,  रीजनल  मैनेजर  पूना  और

 चौथे  थे  ए०  सी  ०सक्सेना,  डिप्टी  चीफ  प्रोडक्शन

 अाफिसर,  इन  चार  प्रफेसरों  के  बारे  मे  उन्होंने

 लिखा  ।  इसी  आ्राधार  पर  कालीन  प्रवेंशन

 भी  राज्य  सभा  मे  पाया  जिसको  ठीक  मानकर

 सरकार  ने  कहा  कि  ठीक  है  हम  एक  इन्क्वायरी
 कमीशन  नियुक्त  कर  देते,  हैं।  एक  सर्दी  ५

 इन्क्वायरी  कमीशन  बैठा  जिसके  चीफ  हुये
 श्री  बी०  एन०  गाडगिल,  मेम्बर  राज्य  सभा

 जब  यह  इन्क्वायरी  शुरू  हुई  तो  उस  पर  इतने

 प्रेशर  पड़ने  लगे  कि  उनको  लाचार  होकर

 रिजाइन  करना  पड़ा  ।  इन्क्वायरी  करने  के

 पहले  ही  उनको  रिजाइन  करना  पडा।  ये  ब्यूरो-
 केस,  य ेअफसर  उसके  लिये  रीजन  कुछ  भी

 द।  इन  लोगो  का  कहना  है  कि  उनका  टाइम

 नहीं  था,  लेकिन  ऐसी  बात  नहीं  थी  वे  उनको

 कोई  भी  फाइल  नहीं  देते  थे,  इसलिये  समाचार
 होकर  जब  उन्होने  देखा  कि  में  एंक्वायरी  नहीं
 कर  सकता  हू  तो  उन्होंने  रिजाइन  कर  दिया
 इस  तरह  की  हालत  नेशनल  सीड  कारपोरेशन
 की  है  जिस  पर  यह  निर्भर  है  कि  देश  भर  को
 अच्छा  बीज  सप्लाई  करे।  मैं  चाहूंगा  कि  इस
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 का  थौर  प्रोब  हो  और  वास्तव  मे  इसको  रीझा-

 गें ना इज  किया  जाये,  ईमानदारी  से,  बचाव

 के  दृष्टिकोण  से  नहीं  ।  मैं  मंत्री  महोदय  से

 झा ग्रह  कराया  कि  उन  के  विभाग  की  बात  है

 इसलिये  शील्ड  करने  की  बात  नही  होनी

 चाहिये  ।

 सोच रो  बल  यह है  कि  देश  मे उबेर  का

 अकाल है.  बहुत  मुश्किल  से  भारतीय  किस  ने
 ने  बहू  राजीव  समा  है  कि  जो  कमी  रल  खेद
 उस  पर  निमेख  फिया  जाये  ।  उन्होंने  निखर
 करना  कुछ  किया  लेकिन  अब  ह  लत  यह  है.  कि

 कही  मी  खाद  नही  मिलती  है।  जहा  मे।  मिल  वी
 है  वह  बिता  बैक  के  नहू  मिलती  t  ae
 तरीके  से  कही  नहीं  मिलती  ।  अगर  यह
 स्थिति  ढी  तो  जो  झाड़ने  हरित  ऋति  के
 नारा  दिया  है  बढ  कहा  तक  पुर  हो  सकेगा?
 इसलिये  इस  को  भी  मतों  मार्ग  हब्स  तोर
 से  देश  ।

 खाद  किस  नोव  मे  फकितली  द।  ज  ये
 उसकी  जाच  भो  ज्रावक्यक  है  सीर  जाद
 के  लिये  या  तो  इत  की  तरफ  सेवाएं  डब्लू
 गांवों  में  हैं  लेकिन  यह  श्राज क्या  करते  हैं  कि
 जी  गावों  के  मुखिया  या  मुख्य  लाग  हैं  उनके
 पास  रहते  हैं  ओर  खाते  हैं  प्रो  उसके  बाद
 आराम  से  रिपोर्ट  दाखिल  करते  हैं  कही  जमीन
 की  जाच  नही  होती  है  कि  किस  जमीन  में  किस-
 नी  खाद  देनी  चाहिये,  कितना!  पति  देन/

 चाहिये,  यह  सध  कुछ  नहीं  होत,  ।

 उन्नत  खेती  यदि  करना  चाहने  है  तो  उस
 के  लिये  औजार  भी  उन्नत  जिस्म  के  होने
 चाहिये  ।

 श्राप  को  मालूम  होगा  कि  हमारे  प्ण्हा
 जो  ट्रैक्टर  बनते  हैं  उत  की  कीमत  25-30
 हजार  होती  है।  आपने  अभी  लैंड  सालिग
 का  कानून  कागज़  पर  बनाया  है  जिस  से
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 छोटे  छोटे  प्ल/टस  बनेंगे--ऐंचो  हालत
 में,  छोटा  किसान  25-30  हुडा"  रुपये  का

 ट्रैक्टर  कैसे  खरीदेगा  ।  द्ग  लिए  मेरा
 आप 1  है  पि श्राप  छोटे  दूक्टने  बन'ने  की
 अवस्था  बारे,  जो  5-7  हजार  की  की  मत  के

 हूं!  और  जैसा  अभी  हमें  कुक  माननीय
 सदस्यो  ने  सुझाव  दिया  कि  बाप  कुछ  ट्रै कट् से
 बनकस  में  रखें  जहा  लोग  ज़रूरत  पड़ने  पर
 किराया  दे  कर  ट्रैक्टर  की  सुविधा  प्राप्त  कर
 सके

 ट्रैक्टसे  के  सम्बन्ध  में  एप  बात  और

 कहना  चाहता  हु--देहाती  मे  जो  ट्रैक्टर
 खराब  होते  हैं  उन  क  |  मरम्मत  के  लिए  (र्डस्ट्रक्ट
 हैड-क्वाटर्स  मे  या  कई  बार  त।  बढ़त  दूर
 ले  जाना  पडता  है--इसस  बहत  नुक़सान
 होता  है.  मरा  आग्रह  है  कि  सोवाइल
 वर्कशाप  बनाये  जाय  तथा  हर  ब्लाक-लेबल
 पर  ट्रैक्टर  वंशागत  जरूर  होना  चाहिए
 ताकि  उन  की  मरम्मत  की  जा  सके  |

 प्लाट  प्रोटीन  भी  एक  र्ण्त्त्वपर्ण
 समस्या है।  नई  बोर  उन्नत  फिल्मों  के
 जाने  से  कभी  कभी  ऋष्प्प  में  खराब,  भी
 भा  जाती  है--जिस  के  लिए  व्याख्या  होनी
 चाहिए  ।  पिसाता  को  प्लाट  प्रोटेक्शन  के

 लिए.  शिक्षित  किया  जानी  चाहिए  त्या

 उन्हें  हर  प्रकार  की  सुविधायें  उपलब्ध  कराई
 जानी  चाहिए  ।

 एजेंडे-मार्केट  का  जहा  तव  सम्बन्ध  है-
 सरकार  यदि  ज्यादा  दाम  तय  करती  है  तो
 जो  उपभोक्ता  है,  वह  शिकायत  क  ता  है।
 यदि  कम  दास  तय  करती  है  तो  उद्दीन  शिकायत
 करता  है  |  इस  लिए  मेरा  झाग  है  कि
 दानो  में  संतुलन  रखते  हए  इस  तरह  की
 व्यवस्था  करे  कि  दामों  के  सम्बन्ध  मे  न

 उपभोक्‍ता  को  शिकायत  हो  झर  न  गगप्चस  को

 कोई  शिकायत  हो  ।
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 एक  मत  का  जिक्र  मैं  अवश्य  करना  चाहता
 हु--भूमि-साधारण  कानून  कागज  पर  तो  पास
 हा  चुका  है,  लेकिन  बहत  सारी  स्टेट्स  में
 अभी  लागू  नहीं  ड्रा  है  ।  प्यार  इस
 कानून  को  लागू  भो  करे  तो  ईस  में  इस
 तरह  के  डिटेक्टिव  कलाम  है,  इतने  क्लोज़

 हैं  कि  किसी  को  हजारो  एकड  जमीन  हे,
 लेकिन  कागज़  में  जो  सीलिंग  की  गई  है,  वह
 नियम  के  मुताबिक  है।  नतीज/थह हो  रह  है
 कि  सर पण तरा  जप  नन  उतनतद्व  नही  है  रही  है।
 मैं  चाहत  हु  कि  पर कर  गजाधर  कोई  ऐसो
 बपवबरयां करे  जिस  से  सरप्लस  जीन  हरि-
 जना  बोर  दूसरे  भूमिहीन  किसानो  को
 खेरी टर  मजदूरों  को  दी  i  सके,  जो  ज  स्वत
 मे  उस  पर  खगी  कर  सके  ।

 बेक  का  राष्ट्रीयकरण  दस  लिए  किया
 गया  या  कि  छोटे  किसानों  को  खेती  करने  के

 लिए  उन  बैंको  से  लग  मिल  सके  ।  लेकिन

 मुझे  दुख  के  साथ  कहने!  पढ़ता  हैं  कि  ऐसा  नहीं
 हुआ  ।  i960  तक  जब  कि  बैकों  क्र
 नैशनलाइजेशत  नहीं  ह्य्रा  था  बड़े  पूजो पति या
 को,  बड़े  बड़  घराना  को  440  करोड  20
 लाख  रुपया  उचार  दिए  गये,  था,  लेकिन

 राष्ट्रीयकरण  के  बाद  एक  वर्ष  में  ही  535
 करोड़  किया  उन  को  दिय  गया,  इसपे  किस
 को  फायदा  हुमा ?  जो  म  रवा डी  है,  बड़े
 बड़े  पोती  है,  वे  इस  का  फायदा  उठा  रहे
 है।  मैं  मारी  महोदय  सेवाकर  करेगा  कि
 याद  श्राप  चाहते है  कि  छोटे  किस'नों  को
 बढावा  मिले  तो  उन  के  जिए  लगा  को  उचित
 व्यवस्था  कीजिये।  अच्छे  बीज  की  व्यवस्था
 हा,  उबर का  की  व्यवस्था  हो  सिचाई  की
 व्यवस्था  की  जे  ये,  उन  के  क्राप्स  का  संरक्षण
 हा  जिस  से  उतने  की  बेती  शग  बढ़  सके
 अरार  डन  माध्यम  ते  दस  भी  अरब  जा  सके।

 कुमारी  मणिवेन  पटेल  (साथर  कहा)  :
 सभापति  महोदय,  मैं  इस  चर्चा  से  इस  लिये
 भाग  ले  रही  हू  कि  कुछ  खास  बातो  की  तरफ
 मंत्री  महोदय  का  ध्यान  खीच  सके  |
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 इण्डियन  नेशनल  डेरी  डवलपमेंट  बोर्ड
 बोर्ड  ने  .969  में  एक  भाजपा  रखा  था  |
 दो  साल  तक  उस  की  मंजूरी  नहीं  मिली,
 972  तक  दिल्‍ली  के  कृषि  मंत्रालय  में  उस

 पर  खेती  होती  रही,  दो  साल  के  बाद  उस
 की  मंजूरी  मिली  ।  यहा  डा०  कोरियन  ने
 ब्ल्ड  फड़  प्रोजेक्ट  वालो  से  बात  की  थी  शौर
 झा ग्रह  किया  था  कि  मैं  क्वालिटी  के  बारे  में
 कोई  कम्प्रोमाइज  करने  चाल  नहीं  हू  ।
 उन्होंने  जो  माल  रिजेक्ट  किया  था  बह  माल
 श्राप  की  मिनिस्ट्री  ने  स्वीकार  कर  लिया
 कौर  उसे  बगला  देश  को  दिया,  जिस  में
 हमारी  सरकार  की  काफी  बदनामी  हुई  ।
 मैं  पूछती  हू  कि  श्राप  ऐसा  क्यो  करते  है
 अगर  काम  करना  है  तो  जल्दी  करे  द्रोह  ठीक
 से  करें,  तब  उस  का  फायदा  होगा  1

 हमारे  इन्ही  डा०  कोरियन  ने  हमारी

 आमूल  डेरी  का  विकास  किया  था  t  जब  हम
 ने  इस  को  शुरू  किया  था  तो  एक  छोटा
 सा  मकान  केन्द्रीय  सरकार  से  किराये  पर
 लेकर  शुरू  किया  था,  देहात  की  20  सह-
 कारी  मंडलिया  से  आरम्भ  हुआ  लेकिन
 राज  600  सहकारी  मीडिया  इस  मे  है
 जिन  का  सारा  दूध  इस  डेरी  को  मिलता  है
 शौर  यह  डेरी  राज  सारे  एशिया  में  सब  से

 बड़ी  डेरी  है  ह:-1 ल  लिये  मेरा  कहना  है  कि
 देरी  मही  करनी  श्व  लिये  i  ae  श्राप  फ्लड-
 आपरेशन  का  काम  ठीक  से  चलाना  चाहते  है
 तो  फौरन  मंजूरी  दिया  करे  ।  इलाज  वहा
 मे  माजरी  लेने  के लिये  बार  बार  आदमी
 को  रत्ना  पडता  है,  आप  के  महालय  में  कोई
 ने  कोई  रोडा  अटकता  ही  रहता  |  चाहे  आप
 का  मंत्रालय  हो,  प्लानिंग  कमीशन  हो  या

 कोई  भी  विभाग  हो--यदि  ब्लड-आपरेशन
 को  सक्सेसफुल  करना  है,  सारे  देश  मे  जो  दूध
 की  कमी  है  उस  सकट  से  उस  को  निकालना  है
 तो  उस  का  एक  ही  रास्ता  है  कि  जो  यहा  पर
 हर  चीज  से  ड्राप  के  महालय  में  या  प्लानिंग
 कमीशन  में  या  और  जगहों  पर  जो  रोडा
 डाला  जाता  है  बहुत  डालिये  और  शीघ्रता  से
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 कामो  की  मंजूरी  देनी  चाहिये  जो  बड़े
 उद्योगपति  होते  हैं  वे  तो  अपने  कामों  के
 लिये  लाइनों  प्रोफेसर  रखते  हैं  जोर  उन  के
 द्वारा  श्राप  के  यहां  दोनों  का  मामला  चलता

 है,  इस  तरह  से  हम  तो  नहीं  कर  सकते  है,
 जिससे  देश  का  बहुत  नुक़सान  होता  है  ।  मेरा
 बाप  से  भ्रामरी  है  कि  श्राप  स्वयं  इस  को  देखें
 कि  एक  बार  माजरी  देने  के  बाद  उस  में

 रोड़ा  नदी  डाला  जाये  ।  तैबुन  देने  का
 काम  जल्‍दी  होना  चाहिये  ।

 दूसरी  बात--छाप  शहरो  में  अनाज
 रखने  के  लिये  गोदाम  बनाते  हैं,  उन  में  साल
 भर  का  अनाज  भरते  हैं:--मैं  पूछती  हुं--
 क्या  श्राप  ने  कभी  अपने  घर  में  2  महीने
 के  लिये  भ्र नाज  भरा  है  ।  यह  काम  तो  देहातों
 मे  होना  चाहिये  |  मेरी  राय तो  यह  है  कि  भाप
 इस  को  किसानों  के  पास  ही  रहने  दें  और
 उन  को  कह  दें  कि  हम  बाप  से  तब  लेंगे  जब
 हम  को  जरूरत  पड़ेगी  कौर  बाप  को  थ
 दाम  देंगे  ।  लेकिन  आप  क्‍या  करते  हैं---उन
 से  70  रुपये  में  लेते  हैं  कौर  70  में  बेचते हैं
 -+हस  तरह  से  शाप  को  किसानों  से  कैसे
 झन गाज  मिलेगा,  उन  का  उत्साह  कैसे  बढ़ेंगा  ।

 शाप  भव वारों  में  देते  हैं  कि  रन  के
 दाम  गिरे  हैं  ।  लेकिन  मैंने  भ्रहमदाबाद  मे
 देखा  है  गेहूं  के  दाम  नहीं  गिरे  हैं  ।  गुजरात
 गवर्नमेंट  जो  दाम  बतलाती  है  उस  दाम  में
 बाजार  में  गेहूं  नही  मिलता  है  ।  राज  बाजार
 में  गेहूं  का  दाम  कितना  है,  चीनी  का  दाम
 कितना  है,  दूसरे  भ्र नाज  का  दाम  कितना  हैं--
 बाप  ज़रा  बाजार  मे  जाकर  म।लूम  कीजिये  ।
 लेकिन  झगर  बाप  मोटर  में  बैठ  कर  कौर
 सिक्‍योरिटी  प्रोफेसर  के  साथ  जायेगे  तो
 भाप  को  सही  दामों  का  पता  नहीं  लगेगा,
 लेकिन  झगर  भाप  साधारण  आदमी  की  तरह
 से  जायेंगे,  लोग  श्राप  को  मिनिस्टर  के  रूप  में
 नहीं  पहचानेगा  तव  बाप  को  सही  दामों  का
 पता  लग  जायेगा  ।
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 कप  की  राशि  की  दुकानों  पर
 शाति  हैं  तो  वहां  जो  भ्र नाज  मिलता  है  उस  मे
 ध्राघा  कंकर  होता  है  कौर  वह  भी  हर  हफ्ते
 नही  मिलता  है  चीनी  नही  मिलती  है--अब
 झगर  हम  को  महीने  मे  चीनी  नही  मिलते
 जिस  महीने  की  नही  मिलती  हाउस  महीने
 की  लैप्स  हो  जाती  है  ।  यह  कोटा  कहा  जाता

 है,  कौन  खाता  है  ।  जिस  के  पास  कार्ड  है,
 जब  उस  क।  नही  मिलती  है  तो  वह  चीनी

 कहा  जाती  है--ऐसी  व्यवस्था  किस  काम
 की  है  ।  भ्रमर  ऐसी  व्यवस्था  करनी, है  तो
 श्राप  राशनिंग  छोड़  दे,  सस्ते  दामों  की  दुकानों
 का  काम  धाप  से  नहीं  चलेगा

 i6.00  hrs,

 मैं  खास  तौर  से  हस  बात  पर ब्यान
 दिलाना  चाहती  हूं  कि  नेशनल  डेरी  डेवलपमेंट
 का  जो  काम  है  उसमें  शीघ्रता  भायेझौर
 उसमें  कोई  रोड़ा  मत  डालें  ।

 2

 कोई
 उत्साह  से  काम  करने  वाला/हो  तो  उसको

 प्रोत्साहन  मिलना  चाहिए  t  भ्र मूल  ढेरी
 एशिया  में  बहुत  बड़ी  डेरी  है  उसको  [काम
 करने  का  मौका  देना  चाहिए  4

 श्री  emrera  मिथ  (माडर्न;)  सभापति
 जी,  कृषि  हमारी  प्रथ॑-व्यवस्था  की  रीढ़  है|
 विकसित  कृषि  के  बल  पर  ही  हम  अपने
 देश  को  श्री  सम्पन्न  बना  सकते  हैं  1  मुझे  यह
 कहते  हुए  बडी  प्रसन्नता  हो  रही  है  कि  आज़ादी
 के  बाद  हमारी  सरकार  ने  इसको  समझा
 कौर  अपनी  विभिन्न  पंचवर्षीय  योजना पो
 के  माध्यम  से  कृषि  के  विकास  पर  जोर  दिया ।
 फलत:  कृषि  जगत  में  हलचल  पैदा  हुई,
 आती  हुई  शौर  उत्पादन  मे  वृद्धि  हुई  t  किन्तु
 बावजूद  इस  बात  के  ऐसा  लगता  है  कि  इसमे

 मूलभूत  कुछ  त्रुटियां  रह  गईं,  या  अभी  भी

 हैं  जिनके  चलते  कृषि  मे  जो  विकास  हमा
 उसका  फल  अमीरों  को  हो  ज्यादा  मिला
 कौर  गरीब  वर्ग  के  लोग  उपेक्षित  ही  रहे  ।

 यह  बात  इससे  भी  साफ  होती  है  कि  एक
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 1६ /  जगन्नाथ  मिश्र]
 लाख  से  ऊपर  गांवों  में  हमने  भ्र भी-  तक  शुद्ध
 पानी  पीने  की  व्यवस्था  नहीं  की  है  ।  80
 परसेन्ट  ग्रामीणों  में  हमने  प्रभी  तक  औषधालय
 की  व्यवस्था  नहीं  की  है  1  कुल  55  करोड़
 की  आबादी  में  8  करोड़  खेतिहर  हैं  और
 5  करोड़  कृषि  लेबरस  हैं  और  इन्हीं  लोगों

 के  जिम्मे  सारे  देशवासियों  को  खिलाने-
 पिलाने  का  दायित्व  है  ।  इसलिए  इनका
 काम  बड़ा  महत्वपूर्ण  है  तो  मैं  चाहूंगा  कि
 इनको  उचित  सम्मान  मिले  खेती  में  वे
 सफल  रहें  इसके  लिए  उनको  बढ़ावा  दिया
 जाये  और  चाहिए  कि  सभी  झपने  किसान
 भाइयों  को  राज  का  देवता  कहें  तथा  उनकी

 झोपड़ियों  को  अपना  देवालय  मानें  ।  पूरी
 कृषि  की  20  परसेन्ट  जो  ज़मीन  है  इस  जमीन
 में  साठ  परसेन्ट  वैसे  लोगों  के  द्वारा  खेती
 की  जाती  है  जिसके  पास  तीन  हेक्टर  से  5

 हेक्टर  जमीन  है  कौर  38  परसेन्ट  लोग  80
 प्रतिशत  ज़मीन  को  रखे  हुए  हैं। ये  सभी
 चुनौतियां  हैं  कृषि  मंत्रालय  के  सामने  जिनको
 उसे  स्वीकार  करना  है  कौर  उनको  हल
 करने  की  तरकीब  सोचनी  हैं  जिससे  कृषि
 का  विकास  हो  सके  ।  30  एकड़  से  ज्यादा
 कमीन  वालों  की  संख्या  15-16  लाख  है
 है  कौर  सरकार  के  कृषि  कार्यक्रम  के  भ्रन्तगंत

 उन्हीं  लोगों  को  विकास  के  अवसर  मिले  हैं  ।
 यो  पांच  करोड़  लोग  हैं  जिनके  पास  5

 हैक्टर  से  ज्यादा  जमीन  नहीं  है  वे  ज्यादा
 संभावित  नहीं  हो  सके  हैं  ।

 जहां  तक  लैंड  सालिग  ऐक्ट  का  प्रश्न

 है,  इसमें  दो  चीजें  ऐसी  हैं  जिनके  कारण  यह
 ऐक्ट  सफल  नहीं  हो  रहा  है  ।  पहले  तो  जो

 भूमिचोर  हैं  उन्होंने,  जब  सरकार  ने  नियमों
 को  लागू  भ॑;  नहीं  किया  था  तभी  जो  सरप्लस
 जमीन  थी  उसकी  उक्‍्दरवाईज़  व्यवस्था  कर
 लो  1  दूसरे  जो  भी  जमीन  कानून  के  अन्तर्गत
 प्राप्त  हो सकी  है  उसका  वितरण  एक  और
 हरनेक  कारणों  से  रुका  हुआ  है,  मुकदमे  चल
 रहे  हैं,  यह  होता  है  प्रौढ़  वह  होता  है  तथा
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 उसका  नतीजा  यह  होता  है  कि  गरीबों  को
 जमीन  नहीं  मिल  रही  है  i

 बैंकों  का  जो  नेशनलाईज्ैशन  किया  गया
 था  उसका  मुख्य  उद्देश्य  यह  था  कि  गरीबों
 को  कजे  मिलने  में  सुविधा  हो  जिससे  वे
 कृषि  का  काम  कर  सकें  लेकिन  हम  अपने
 लक्ष्य  से  बहुत  दूर हो  गए।  उन  को  कर्ज
 मिलता  नहीं  है  ।  एक  तो  नियम  बड़े  जटिल

 है  कौर  यदि  नियमों  के  अन्तर्गत  वे  झा भी
 जाते  हैं  तो  अधिकारियों  और  कर्मचारियों
 के  चलते  उसको  ऋण  मिलता  नहीं
 है  ।  परिणामस्वरूप  वे  खेती  में  अपना  मन

 नहीं  लगा  सकते  हैं  -  उनको  अवसर  नहीं
 मिलता  है  कि  अपनी  खेती  को  विकसित  कर
 सकें  ।  यह  बात  सही  है  कि  किसानों  को,
 गरीबों  को,  हरिजनों  को  तथा  अन्य  कमर
 बर्ग के  लोगों  को सरकार  की  ओर से  उचित

 सहायता  मिले  इसके  लिए  सरकार  से  दो
 संस्थानों  की  स्थापना  की  है--एक  है  स्माल
 फार्म र्स  डेवलपमेंट  एजेन्सी  बौर  दूसरी  है
 मालिनी  फार्मेसी  ऐंड  एग्रीकल्चरल  लेबर

 एजेन्सी  ।  यह  बात  भी  सही  है  कि  पह  बहुत
 अच्छा  काम  हैं  लेकिन  इसको  हम  बहुत
 कम  रुपया  देते  हैं  ।  साल  में  एक  किसान
 को  मुश्किल  से  करीब  60-65  रुपया  देते

 हैं  ।  भाप  ही  सोचें  कि 60-65  रुपए  में  एक
 किसान  क्या  कर  लेगा  ?  उसमें  वह  क्‍या
 बीज  खरीदेगा,  क्‍या  खाद  खरीदेगा,  क्‍या
 झोौजार  खरीदेगा  या  शौर  क्या  कर  लेगा  ?
 तो  यह  रकम  बहुत  कम  साबित  होती  है
 इसमें  अवाय  वृद्धि  होनी  चाहिए  कौर
 इसके  जरिए  किसानों  को  यथेष्ट  सहायता
 दिये  जाने  की  व्यवस्था  की  जानी  चाहिए---
 यह  मेरा  सुझाव  है  ।

 इसके  बाद  मैं  इरीगेशन  कौर  कलेक्ट्री-
 सिटी  प्रोजेक्ट्स  पर  प्राता  हूँ  7  भव  तक  जो
 योजनायें  बनी  हैं  उन  पर  75  सौ  करोड़
 रुपया  सरकार  ने  ऊर्जा  किया  है  भ्रव  सारे
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 देश  में  जो  होता  हो  लेकिन  हमारे  यहां  भी
 एक-भाव  बड़ी  बड़ी  योजनायें  चालू  हुई  हैं
 लेकिन  उसका  काम  पूरा  नही  हुमा  हैं  शौर
 मालम  नहीं  कब  पूरा  होगा  ।  जैसे  हमारे
 यहां  कोसी  और  गण्डक  योजनाये  हैं  उनके

 लिए  यहां  पर  बडी  कोशिश  की  कि  केन्द्रीय
 सरकार  इन  योजनाकारों  के  कार्यान्वयन  का
 भार  अपने  ऊपर  ले  ले  लेकिन  हम  उसमे

 सफल  नहीं  हो  सके  हैं।  यदि  शब  भी  इस  प२
 सरकार  विचार  करे  तो  बरच्छा  है  नहीं  तो
 स्टेट  गवर्नमेंट  को  पूरा  रुपया  मिले  ताकि
 इस  योजनाके  का  शीघ्रातिशीघ्र क्र  कार्यान्वयन
 हो  सके  और  जनता  को  उसका  लाभ  मिल  सके  |

 इसके  साथ  ही  मैं  यह  भी  कहना  चाहूंगा
 कि  वही  थोजनाझों  के  लावा  छोटी  छोटी
 ग्रो जनाये  हैं  उनके  कार्यान्वयन  की  व्यवस्था
 की  जाये  त।  उससे  ज्यादा  फायदा  हो  सकता  है  +t

 हमारे  क्षेत्र  में  दो छोटी  योजनायें  हैं,  दो  कैलारस

 हैं  उनका  यदि  जीणोंद्वार  कर  विया  जाये
 सो  उससे  हजारों  एकड़  ज़मीन  में  प्रश्न  का
 उत्पादन  बढ़  जायेगा  ।  जैसे  भकुप्रा  कैनाल
 शौर  किस  कैनाल--इन  दोनों  का  जीणों-
 दार  हो  जाये  तो  लाखो  मन  प्रनाज  की
 पैदावार  हो  ।  मैं  चाहूंगा  सरकार  इस  पर
 गम्भीरता  से  विचार  करे  |

 इसके  अतिरिक्त  जहां  से  मैं  भाता  हूं
 यह  कोसी  की  बेल्ट  है,  वहा  बहुत  सारी
 जमीन  यों  ही  पड़ी  हुई  है,  बहुत  कम  ज़मीन
 में  उपज  होती  हैं  1  मैं  वहां  की  जो  वास्तविक
 स्थिति  है  उसका  वर्णन  करना  चाहता  हूं  t

 wet  पर  जमीन  मे  जो  थोड़ी  उपज  होती  भी

 है  उस  पर  भी  आक्रमण  बोल  दिया  जाता  है
 कौर  उस  उपज  को  लूट  लिया  जाता  है  कौर
 किसान  मुंह  ताकते  रह  जाते  हैं।  (व्यवधान)
 आप  इसको  भ्र पने  पर  न  लें,  इसमें  दूसरी
 पाटियों  के  लोग  भी  है
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 साथ  ही  इस  देश  में  जगल  बहुत  हैं
 लेकिन  उनसे  हम  अधिक  लाभ  नहीं  ले  रहे
 हैं।  यह  इस  बात  से  साबित  होता  है  कि  कौर
 देशों  में  प्रति  वर्ष  एक  एकड़  में  दो  सौ  रुपए
 की  आय  होती  है  जबकि  अपने  देश  में  हम  एक
 एकड़  में  मुश्किल  से  0  रुपए  प्राप्ति  करते  है  ।

 इसलिए  बनों  के  विकास  पर  भी  समुचित
 ध्यान  दिया  जाना  चाहिए  ।

 इसी  प्रकार  से  केन्द्रीय  सरकार  स्टेट्स
 को  क्रैश  प्रोग्राम्स  के  श्रन्त्गंत  रुपया  देती

 है  जिससे  डेवलपमेंट  का  काम  हो  रहा  है।
 उससे  बहुत  अच्छा  काम  हो  रहा  है  ।  हमारे
 यहा  बिहार  मे  रोड  डेवलपमेंट  का  काम

 होता  है  ।  हमारे  क्षेत्र  मे घोधरडीहा  प्रखर
 में  दो  सड़कों  की  मंजरी  हुई  तो  लोगों  को
 बड़ी  प्रसन्नता  हुई  और  उनका  कोआपरेशन
 इतना  मिला  कि  रास्ते  मे  जो  धर  थे  उनको

 उन्होंने  अपने  से  ही  तोड़  दिया  कौर  योजना
 का  स्वागत  किया  ।  लेकिन  रुपए  के  अभाव
 में  उन  सड़कों  का  पक्की करण  नहीं  हो  रहा
 है  ।  मैं  निवेदन  करना  चाहता  हूं  कि  आपके
 समक्ष  भी  रुपए  का  सवाल  है,  महंगाई  है
 लेकिन  मैं  आपको  विश्वास  दिलाना  चाहता
 हूं  कि  जितने  भी  काम  हो  रहे  हैं  उनमें  यह
 कर्मा  सबसे  सफल  है  कौर  इसकी  सफलता
 कौर  हो  सके  उसके  लिए  आप  यथेष्ट

 सहायता  दें  ताकि  इस  कार्यक्रम  के  प्रश्नगत
 जो  बिहार  में  काम  शुरू  हुआ  है  वह  पूरा
 हो  सके  ।

 एक  बात  की  ओर  मैं  कौर  ध्यान  भ्राकषित
 करना  चाहता  हूं  जिसके  सम्बन्ध  में  इस  सदन
 में  कालिंग  अटेंशन  के  अवसर  पर  चर्चा  चली,
 स्टार्स  ब्वैश्वन  में  भी  चर्चा  बली  कौर
 कल  श्री  गेदा सिह  जी  ने  भी  उसकी  चर्चा  की
 थी  |  में  भी  ऐसा  अनुभव  करता  हूं  कि  यह
 जो  शुगर  इण्डस्ट्री  है  इसके  नेबूलाईजेशन
 पर  सरकार  शीघ्रातिशीघ्र  विचार  करे  t
 जिनके  पास  बंगला  है,  बहुत  सारी  रमिन  है
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 वे  इसमें  अन्न  उपजाते  हैं  वे  शौर  ज्यादा  उपजा
 सके  ।  इसलिये  जो  -आ्रावश्यक  सामान  है  जैसे
 खाद,  बीज,  वह  उनको  मिले  ताकि  ज्यादा
 उपज  हो  सके  t

 इन  शब्दों  के  साथ  मै  कृषि  मंत्नालय  की
 मांगों  का  समर्थन  करता  हू  ।

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  Mr.  Chairman,  I  rise
 to  support  the  Demands  of  the  Mini-
 stry  of  Agriculture.  I  have  no  doubt
 that  the  price  rise  of  foodgrains  and
 defective  distribution  system  are  the
 root  causes  of  the  present  riots  in
 various  parts  of  the  country,  specially
 in  Bihar.  So,  immediate  steps  should
 be  taken  to  tone  up  the  food  control
 and  distribution  machinery  in  the
 whole  country.  The  officials  of  the
 Food  Corporation  of  India  and  the
 Government  depots  and  stores  take
 high-handed  action  and  they  do  not
 bother  about  distribution.  I  come
 from  Jamshedpur  where  FCI  has  got
 a  godown.  Whenever  we  are  short  of
 foodgrains  they  wait  till  they  get
 sanction  from  Delhi  and  Ranchi,  which
 sometimes  takes  as  much  as  45  days, even  when  an  SOS  ie  sent.  This
 should  be  looked  into  by  the  Agricul-
 ture  Minister

 Singhbhum  and  Jamshedpur  are
 deficit  areas  in  Bihar,  so  far  as  food-
 grains  are  concerned.  The  Central
 Government  dump  their  foodgrains  in
 Patna  in  the  godowns  of  the  FCI  and
 it  takes  two  to  three  months  for  the
 foodgraing  to  reach  Jamshedpur  and
 Ranchi.  Steps  should  be  taken  to
 expedite  the  movement  of  foodgrains
 already  there  and  there  should  be
 direct  supply  to  the  big  cities  which
 are  now  depending  on  the  Centre  for
 foodgrains.

 Coming  to  corruption,  I  was  more
 shocked  than  eurprised  to  read  a  re-
 Port  in  the  papers  that  the  Maharash-
 tra  Government  had  to  bribe  the  FCI
 officials  to  get  the  release  of  foodgains
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 ty  Maharashtra.  This  was  stated  by
 Shri  Shinde,  Minister  of  Agriculutre
 and  Food,  in  Rajasthan,  I  hope  the
 Minister  will  ensure  that  such  things

 do  not  take  place.

 In  972  the  hon.  Minister,  Shri
 Shinde,  announceg  in  this  .august House  that  by  973  we  would  be  sur-
 Plus  in  foodgrains  and  we  would  even
 export  foodgrains,  and  the  USA  Aid
 through  PL  480  was  suspended.  The
 iesult  is  that  we  have  now  to  depend
 on  other  countries.  In  future,  such
 statements  should  not  be  made  on  the
 advice  of  the  bureaucrats.

 The  farmers  should  be  exempted
 from  agricutlural  income-tax.  I
 would  like  to  know  what  steps  the
 Government  propose  to  take  against
 hoardergs  and  blackmarketeers.  The
 Government  should  amend  the  Food
 Control  Act  and  those  who  contravene
 the  Act  should  be  awarded  life  gen-
 tence,  if  not  death  penalty.  Govern-
 ment  should  not  simply  blame  drought,
 flood  and  other  natural  calamities  for
 shortfall  in  production.  They  should
 make  alternative  arrangements  so  that
 the  impact  of  these  calamities  would
 not  be  much.  We  should  not  export
 foodgrains  out  of  India,  as  long  ag  we

 are  short  of  food-grains.

 Now  the  tribal  and  backward  areas
 of  Bihar  are  being  neglected.  The
 farmers  are  not  given  any  guidance
 in  agriculture,  Nor  are  there  any
 schemes  of  minor  irrigation  in  Jam-
 shedpur  or  Singhbhum.  If  the  pro-
 jects  of  construction  of  damg  in
 suvarnrekha  river,  already  sanctioned,
 are  taken  up,  it  can  irrigate  thousands
 of  acreg  of  land  in  Bihar,  Bengal  and
 Orissa.  So,  the  construction  of  dams
 should  be  taken  up  without  delay.

 The  water  pump  eets  supplied  to  the
 farmers  are  of  an  inferior  quality.
 The  departmental  officers  who  pur-
 chased  them  should  be  proceeded  with
 for  corrupt  practices
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 The  aid  given  to  the  farmers  for
 the  purchase  of  bullocks,  cows  end
 pulfaloes  do  not  reach  them  in
 fall.  Inetead  of  money,  they  should
 be  given  bullocks  and  cowg  to  avoid
 corrupt  practices  of  the  officers.

 Lastly,  I  suggest  that  the  Govern-
 ment  should  introduce  two  types  of
 farms,  judt  like  in  the  Soviet  Union,
 State  Farms  and  Collective  Farms.
 This  will  improve  the  production  of
 foodgrains.  The  sooner  the  better.
 Our  vast  country  will  not  prosper
 only  with  industrial  progresa  if  it  is
 not  backeg  by  the  agricultural  sur-

 plus.  a4

 With  these  suggestions,  I  heartily
 support  the  Demands  for  Grants  of
 the  Ministry  of  Agriculutre.

 सती  शहोदराधाई  राय  (सागर)  :
 सभापति  जी,  धन्यवाद  है  मुश्किल  में  मौका
 मिला  1  कई  लोगों  को  तो  कई  कई  दफा
 बोलते  है  जोर  कुछ  को  मौका  ही  नही  देते  ।
 मैं  कृषि  मंत्रालय  की  जागो  का  समर्थन  करती

 हूं,  साथ  ही  साथ  यह  भी  कहना  है  कि  i947
 में  जो  जमीन  की  हालत  थी  बहू  शब  नहीं  है
 सरकार  ने  कृषि  में  तरक्की  की  हैं  जौर  काफ़ी,
 जमीन  में  सिंचाई  है  :  इस  साल  अपने  जिले
 में  श्र  उत्तर  प्रदेश  में  चुनाव  के  अमेय  एक
 ही  चीज़  देखी  शोर  वह  यह  कि  पाला

 पढ़ने  से  झुलसी,  मसूर,  अरहर  भोर  चना
 मारा  गया  ।  लेकिन  गेहू  बहुत  हुभा है  |  एक
 एक  खेत  में  सुनहला  गेहूं  इतना  हुआ  है  कि
 काटते  समय  खेत  से  बाहर  हो  गया  है  t

 किसानों  के  पास  इस  साल  काफ़ी  गल्‍ला  हुसना
 है

 रहा  सवाल  थो  भूमिहीन  हैं  तो  भूमि
 कहीं  बची  नहीं,  बैठने  तक  को  जमीन  नहीं  है  ।
 ह: छ  शिकार  कहां  से  जमीन  1... 2  ।  देहातों  में
 झोर तो  की  |...  तक  के  लिये  जगह  नहीं  है
 खलिहान  कौर  |. 2  के  सात्विक  तक  मकान
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 बन  गये  सच  जमीन  सरकार  कहां  से  जाये  ?
 ह... ल  बचे  जंगल  |  तो  जंगल  ही  श्राप  कटवा  दें
 कौर  बह  जमीन  हरिजनों  जौर  प्रा दि वासियों
 को  दे  दें  ।  मैंने  देखा  है  कि जमीन  झगर  किसी

 हरिजन,  भ्रादिवासी  को  दे  भी  दें  तो  पहले
 सो  खेती  करने  के  लिये  बैल  चाहिये।  आजकल
 बैल  ढाई,  तीन  हजार  Go  से  कम  नही  मिलते

 इसलिये  उन  बेचारों  के  लिये  बैल  लेना  ही
 समस्या  है  बाप  कहते  हैं  कि  भैंस,  बैल  रख  ।
 जब  जमीन  नहीं  बची  तो  कहा  चरायेंगे  उत
 को  i  लोग  परेशान हैं  |  आप ने  जो  आदि-
 वासी  और  हरिजन  को  4,  6  एकड़  जमीन
 दी  है  तो  पहले  तो  खेती  के  लिय  बैल  चाहिये
 तीन  हुजार  के,  उस  के  बाद  साल  भर  के  लिये

 बीज  वगैरह  शौर  खेती  के  उपकरण

 चाहिए  ।  जब  बहू  परेशान  हो  जाता  है  तो
 बगल  का  बड़ा  किसान  उस  को  झपने  घर  ले
 जाता  है  भर  कहता  है  कि  6,000  रु०

 लो  झोर  जमीन  हमें  दे  दो  ।  वह  बेचारा
 उस  ज़मीन  को  बड़े  किसान  को  बेच  देता  है
 कौर  फिर  शहर  को  चला  जाता  है  वहां  जा
 कर  राणा  खरीदता  है,  कोई  धंधा  करता  है
 जिस  से  10,  20  रु०  रोज़  कमाता  है

 अगर  भूमि  आप  को  भूमिहीनो  में  बांटनी

 है  तो  4,  6  एकड  न  दीजिये  बल्कि  10,  2

 एकड़  दीजिये  जिस  से  साल  भर  किसानी

 कर  सके  ।  वैसे  तो  हर  कोई  किसानी  नहीं
 करना  चाहता,  कीच  में  कौन  जाय  t  शहर
 में  मजे  से  सिनेमा  देखेंगे,  दूसरा  धंधा  करेगे

 जिस  में  फ़ायदा  है  खेती  में  क्या  रखा  है  ।

 तो  आपको  इन  तमाम  बातों  को  सोच  कर

 कदम  उठाने  चाहिये  ।  जिस  को  जमीन  दे

 10,  2  एकड़  से  कम  नहीं  होनी  चाहिये
 4  एकड़  में  वह  बे  चारा  क्या  करेगा  ?  हमारे

 प्रिय  प्रदेश  में  बीड़ी  का  धधा  है  ।  लोग  खेती

 भी  करते  हैं  भोर  बीड़ी  भो  बनाते  हैं।  लेकिन

 दूसरे  प्रान्तों  में  दूसरा  धंधा  नहीं  है,  न  कोई

 उद्योग  है,  न  कुछ  है.  1  तो  सब  प्रान्त  एक  से

 नहीं  हैं  ।  जैसे  पंजाब,  हरियाणा,  मध्य  प्रदेश
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 पीसती  सहोदरा  बाई  राय]

 शौर  उत्तर  प्रदेश  में  गेह  ज्यादा  होता  है,
 जब  कि  दूसरे  प्रान्तों  में  नहीं  होता  ॥  नगर

 यह  चार  प्रान्त  गेहूं  पैदा  न  करें  तो  सारा  देश

 भूखो  मर  जायेगा  ।

 खेती  की  उन्नति  के  लिये  श्राप  कदम

 उठाएं  ।  जहा  सिंचाई  के  साधन  नही  है  बहा
 सिचाई  के  साधनों  का  भी  प्रबन्ध  कीजिये  ।

 हमारे  मध्य  प्रदेश  मे  बैसे  सिचाई  के  साधन
 घीरे  धीरे  सब  जगह  हो  रहे  है  ।  बहा  टयूबवैल
 हैं,  पम्प  हैं  : नदियों  स ेभी  सिचाई  होती  है  ।

 काफी  बागीचे  लगने  लगे  है,  चालू  होने  लगे

 हैं  ।  जहा  जहा  सिंचाई  के  कराधन  नहीं  है
 कौर  उपलब्ध  हो  सकते  हैं,  बहा  श्राप  इनको
 उपलब्ध  कराएं  |

 मिलिट्री  के लोग  जब  निकलते  है  तो
 उनको  हर  जिले  मे  ज़मीन  दी  जाती  है  1
 बे  उसका  जोतते  तो  नहीं  बेवॉच  कर
 रुपया  ले  कर  चले  जाते  है  |  हमारे  सागर
 कंटोनमेंट  के  बारे  में  मैने  एक  पत्र  मोर्य
 जी  को  दिया  है,  एक  प्रधान  पत्नी  का  दिया  है,
 एक  गृह  मंत्री  को  दिया  है  |  वहा  हमारे  हमारे
 25--30  हजार  लोग  बसे  हुए  हैं  1  वहा  वे
 खेती  कर  रहे  है  आलू  गेहु,  सब्जियां  उगा

 रहे  है  ।  अब  मिलिट्री  ने  आदेश  दिया  है  कि
 इसका  खाली  करो,  रिटायर  लोग  आएंगे
 और  उनको  वहा  वसा एंग  ।  ऐसी  बात  नहीं
 है  कि  सागर  कंटोनमेंट  से  ही  दरख्वास्त
 झाई  हो  ।  और  चार  छ  जगह  से  भी  आई
 है।  मैं  चाहती  हु  वि  अप  इस  घ  रे  से  मोच
 समझ  कर  कदम  उठाए  |  नगर  आपने  जल्दी
 पदम  कोई  उठाना  तो  आन्दोलन  एक  और
 उठने  वाला  है  यह  मैं  आपको  चेतावनी  दे
 देती  हू,  एक  अफकत भौर  आने  वाली  है।
 तब  काम  कैसे  चलेगा  |

 गल् लेके  बटवारे  का  भी  सवाल  है।  योजना
 तो  शाप  अच्छी  बनाते  है,  प्रान्त  के  स्तर  पर
 प्राणी  बनती  है,  लेकिन  जिले  के  स्तर  पर,
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 कलेक्टर  के  स्तर  पर,  तहमीलदार  के  स्तर  पर
 जा  कर  वह  खर  ब  हो  जाती  है.  समाप्त  हो
 जाती  है  ।  पटवारी  तक  जाते  जति  सब
 खत्म  हो  जाता  है  ।  वहा  पैसे  क ेबिना  काम

 ही  नही  चल  सकता  है  ।  इस  तरफ  भी  आपको
 ध्यान  देना  चाहिये  ।

 बैंको  से  कर्जा  लेना  होता  है  तो  दम  बार
 तो  दर बस्ते  ले  कर  जाता  पडता  है  और
 चार  हजार  मिलने  होते  है  तो  चार  सौ  बहा
 देने  पड़ते  हैं,  एक  हजार  लेना  हो  तो  एक  सौ

 पहले  देने  पड़ते  है।  रह  जो  भ्रष्टचार  हैं
 यह  भी  दूर  होन'  चाहिये  ।  कुशमा  खोदना  होता
 है  तो  बाधा  तो  पहले  दे  देते  है  और  बाकी  का

 कहते  है  कि  तीन  किश्तों  में  दिया  जाएगा
 इम  तरह  से  कुशा  अधूरा  ही  रह  जाता  है  ।

 मौर्य  जी  ना  आए  है  t  आप  हवाई  जहाज
 से  हर  प्रान्त  और  हर  जिने  में  जाए  और  वहा
 जा  कर  देखें  कि  क्य।  हो  रहा  है  ।  शिन्दे  शहब
 भी  जाए  ।  देहात  देहात  में  शहर  शहर  में
 जाए  और  बहा  की  कठिनाइयों  को  देखें
 द्रोह  उसको  हल  करें  ।  तव  जा  कर  कृषि
 के  मामले  में  श्राप  आ्रात्म  निर्भर  हो  सकते  हैं  ।
 तभी  खेली  की  उन्नति  हो  सकती  है  ।

 बटवारे  की  थोड़ी  कमी  हो  जाती  है
 तो  दूसरी  पाटिया  आन्दोलन  करती  हैं,
 लोगो  को  उकसाती  है  चूकि  बोट  हमें  मिले
 हैं,  इनको  नही  मिलते  है  तो  उनको  कहते
 है  कि  यह--है  नतीजा  काग्रेस  को  वोट  देने
 का  ।  इसी  कारण  से  तुम्हारी  यह  हालत  हुई
 है  ।  उनको  आप  ऐसा  करते  का  मीका

 ही  नदें।

 जो  ईमानदार  अफसर  हैं  उसको  दूसरे
 अफसर  रहने  ही  नहीं  देते हैं,  उसका  तथादला
 करवा  दिया  जाता  है  इस  तरफ  आपका
 ध्यान  जाता  चाहिये  ।  पटवारी  तहमीलेशर
 ही  झ्रापका  तकता  फ्ल टेंगे  ।  इस  वास्ते  आप

 इधर  ध्यान दें  कि  के  ठीक  तरह  से  काम  करें।
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 भ्रष्टाचार  का  यह  हाल  है  कि  दूध  की
 बोतल  होटल  से  आप  लेने  जाएं  तो  बहा
 जितनी  कप  चाहे  मापकों  एक  रुपये  बोतल
 के  हिसाव  से  मिल  जाएगी  लेकिन  डिपो  काले

 हल  लोगो को  कह  देत ेहैं  कि  खत्म  हो  गया  है
 ऋक् रमा  आपका  इंतजाम  है  ?  इस  तरह  को
 बीजे  तो  हैं  इनकी  तरफ  आप  ध्यान  दे  ।

 मैं मनत  मे  हनन'  ही  कहने!  चाहती  हू
 कि  मिलिट्री  एरिया  मे  हमारी  जो  जमीन  है
 कैटो नमे टस  में  है  वहा  जो  लोग  खेतीबाड़ी
 कर  रहे  है  उनको  हटाया  ने  जाए  1  मिलिट्री
 बले  जा  तग  कर  रहे  है  इसका  बन्द  किया
 जाए  नही  तो  आन्दोलन  होगा  ।  चार  छा
 कैटोनमैटप  से  इस  तरह  को  दरखवष्मते
 झाई  है  कौर  उसकी  तरफ  श्रमिकों  ध्यान
 देता  चहिये  ।  उन  जोगा  को  प्राण  दूसरी
 जगहां  पर  गहरा  मे,  देहातो  मं  दे  सकते  है  tv
 जह  उन  पर  बसते  भी  नहीं  है,  बेच  रख  चले
 जाते  है  ।  भूमिहीन  श्रादिव  सीमा  का  हरि-
 जनों  ग्रन्थि  का  चार  एण्ड  नहीं  बल्कि  a
 lo%  12 एकड  जमीन  श्राप  दे  ताकि  साल

 भर  उस  जमीन  पर  वे  काम  वर  सके  और
 अपना  गुज़ारा  चला  सके  7  लोगा  का  प्रथम
 बैत  खरीदते  के  जिए  बंद  के  लिए  मिठाई  के
 जिए,  बिजली  के  लिए  हजारों  के  निए  कजे
 दे  1  उनक  लिए  छोट-छोट  जैक नाका
 इस्लाम  करे  t  वे  बीस  तीस  हजार  इन  पर
 खर्च  नहीं  कर  सकते  है

 मौर्य  साहब  तीसरे  नम्बर  पर  भाए  हैं  ।
 ये  लड़के है,  नवयुवक हैं  ।  वे  ऐसे  कदम
 'उठाएं  कि  दोनों  मंत्री  पीछे  रह  जाए  शौर
 यह  बडे  अंधी  बन  सके।  बड़े  फ्री  तो  भ्रम
 रिटायर होने  बाले  हूं,  बूढ़े  धरा दमी, हैं,  उत  से
 अधिक  काम  भी  नहीं  होता  है  ।  इन  में  नया

 खून  हैं।  वे  देश  की  उन्नति  कौर  कृषि  में
 उचित  करके  दिखाएं।  विरोधी  जो  हम
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 लोगों  को  गालिया  देते  हैं  वह  ऐसी  व्यवस्थ  करें
 कि  वे  न  दे  पाए  कौर  हमारी  जनता  खुश
 हो  और  हम  फिर  भागे  जीत  कर  आते  रहे

 ft  पाताल  बारुपाल  (गंगानगर)
 मैं  कृषि  मंत्रालय  की  मागो  का  समर्थन  तो  करता

 है  लेकिन  अनुशासन  के  नाते  करता  हू,  परन्तु
 झन्तर्रात्मा  से  नही  ।  मुझे  डाक्टरों  ने  सलाह
 दी  है  कि  मैं  भ्र धिक  न  बोला  ।  प्रदीप  बोलने  से

 मुझ  को  उन्होने  मना  कर  रखा  है  I  लेकिन  जिस
 जनता  ने  मूझ  को  पाचवी  बार  चुन  कर  भेजा
 है  उस  जनता  की  तथा  उस  क्षेत्र  की  समस्या ग्र ों
 का  समाधान  कराने  के  लिए  यदि  मुझे  ज्यादा
 बोला  पड़े  कौर  हस  मैं  मेरे  प्राण  भी  चले
 जाए  ही  मैं  भ्र पने  को  सौभाग्यशाली  समझना

 यह  कहा  जाता  है  कि  चीज़ों  का  अभाव
 है।  लेकिन  मैं  कहता  हु  कि  अभाव  नही  है  t
 कोई  भी  चीज़  हो  श्राप  उसको  प्राप्त  कर
 सकते  है।  लेकिन  वह  आपको  ब्लैक  में  दौर
 दुगुने  दामों  मे  ही  मिल  सकती  है  ।  यह
 बाते  आपको  मानती  पड़ेगी  कि  वितरण
 व्यवस्था  बिल्कुल  गलत  है,  गलत  है,
 गलत  है।

 मैं  जिस  क्षेत्र  से  भ्राता  हु  वहा  के  किसान
 को  न  खाद  मिल  है  न  सीमेट  मिला  है,  न
 ट्रैक्टर  के  लिए  डोजल  मिला  है  कौर  न  ही
 मिल  रहा  है।  उन  से  बाप  लेबी  ले
 कौर  उनको  सीमेट  न  मिले,  लोहा  न  मिले  तो

 यह  ठीक  नही  है।  हम  उनको  दे  तो  कुछ  नहीं
 झौर  लेवी  ले  यह  मारे  लिए  शर्म  की  बात  क्‍या
 नहीं  है?  कोई भी  चीज़  प्राय  प्राप्त कर  सकते
 हैं  लेकिन  दुगुने  दामों  मे  t

 सारी  यह  चीज़  पैदा  कैसे  हुई  शौर  किस
 बजह  से  हुई  ?  हमारी  प्रधान  मती  ने
 समावाद  का  नारा  लगाया  था  y  उन्होने
 कहा  था  कि  हम  देश  मे  समानता  ला  कर
 रहेंगे,  गरीब  वर्ग  को  उठा  कर  रहेंगे  ।



 उम्र  DG  Min,  of  Agri

 [at  पन्‍नालाल  बारुपाल]

 सभी  से  साम्राज्यवादी  शक्तियों  ने,  सामन्त-
 शादी  शिष्यों  ने,  पूंजीवादी  शक्तियों  ने,
 फिरकापरस्त  शक्तियों  ने  एक  जुट  हो  कर

 उनकी  नीतियों  के  ऊपर  हमला  बोल  दिया

 कौर  भ्र व्यवस्था  पैदा  कर  दी।  बाप  इनके

 इनमें  राज  दे  कर  देख  लें  ये  कुछ  भी  नहीं
 कर  पायेंगे  ।  ये  लोग  बिल्कुल  असमर्थ

 हैं

 मैं  अपने  क्षेत्र की बात  कहता  हूं  ।  मेरे

 क्षेत्र  मे ंहमारी  पोलिटिकल  पावर  नही  है  ।

 बूरे  डिविजन  से  कांग्रेस  का  एक  ही  मैं  एम  पी
 जाता  हू  7  23  साल  से  मैं  बराबर  एम  पी
 जला  झा  रहा  हूं।  लेकिन  वहां  की  समस्या प्रो

 का  समाधान  नही  हो  पाया  है  1  किसानों
 को  पूरा  पानी  नहीं  मिलता  है।  पानी  बीच  मे

 टूट  जाता  है।  खाद  उनको  नहीं  मिलती

 है

 मेरे  क्षेत्र  के ऊपर  श्राप  रहम  करो  ।
 उस  क्षेत्र  की  समस् यथा दयो  का  अध्ययन  करने
 के  लिए  आप  कोई  विशेष  कमेटी  बनाएं
 जो  वहां  जाए  और  समाधान  आपको  सुझाएं  t

 wer  पर  कृषि  महाविद्यालय  भी  खोला  जाए  t

 यह  माम  बहुत  पुरानी  है।  उसको  पिछड़ा

 हुआ  इलाका  भी  घोषित  किया  जाना  चाहिए
 राजस्थान  सरकार  ने  अभी  तक  ऐसा  नही  किया

 है  I  जब  तक  आप  उसको  पिछड़ा  हुमा
 इलाका  घोषित  नहीं  करेंगे  तब  तक  वहां
 इण्डस्ट्री  नहीं  खुल  सकती  है,  कुछ  भी  विकास

 का  काम  नहीं  हो  सकता  है।  मैं  बाप  से  मिला

 हूं,  प्लानिंग  मिनिस्टर  से  मिला  हूं,  वित्त  मंत्री
 से  भी  मिला  हूँ।  सब  मछलियों  से  मिला

 हूं।  झपका  भी  झपना  प्रोसीजर  होता  है  ।
 लेकिन  उधर  आपका  ध्यान  नहीं  जाता

 है।

 हरिजनों  के  नाम  पर  तरह  तरह  के  नारे

 लगाए  जाते  हैं।  यह  कहा  जाता  है  कि
 उनको  जमीनें  दी  गई  हैं,  दूसरी  सूविधायें  दी
 मई  हैं।  आपने  हम  लोगों  को  धूणा  का  पात
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 wer  दिया  @  हम  को  यही  जवाब  दिया
 जाता  है  कि  राज  तुम्हारा  है,  खूब  लूटते  हो,
 खसोटते  हो  ।  मेरे  पास  यह  पंद्रह  हर
 लोगो  की  सूची  है  जिन  को  राजस्थान  नहर  क्षेत्र

 में  कर्मों  एलाट की  गई  है।  इस  में  लगभग
 बारह  हुजूर  ऐसे  ब्यक्ति  हैं  जो  बिल्कुल  बोगस

 हैं।  थे  या  तो  सरकारी  नौकर  हैं  या  फिर
 वे  दुकानो  मे  काम  करते हैं  या  दूसरे  काम  करते

 हैं  ।  हरिजनों  को  जो  जमीने  दी  गई  हैं  ऐसी
 जगह  दी  गई  हैं  जहां  पाती  वहीं  लगता  है
 या  फिर  उनको  करे  टिब्बों  पर  दे  दी  गई  हैं
 झोर  कह  दिया  गया  है  कि  तुम  को  हमने
 इतना  ऊंचा  चढ़ा  दिया  है।  या  फिर  ऐसी
 जमीने  उनको  दी  गई  है  जिन  का  कब्जा  उनको

 नही  मिलता  है  क्योकि  गोली  बन्दूक  लिए  लोक

 वहां  बैठे  हैं  फ्लोर  उनको  कब्जा  लेने  नही  देते

 हैं।  राजस्थान  सरकार  ने  एक  हाई  पावर्ड
 कमेटी  बनाई  थी  इस  सब  की  जाच  करने  के

 लिए  ।  उसको  बने  तीन  बरस  हो  गए  है।
 उसकी  एक  मीटिंग  भी  नही  हुई  है  गवर्नर
 तीन  तीन  महीने  करके  उसके  कार्यकाल  को
 बढ़ाता  जाता  है।  लेकिन  एक  भी  मीटिंग

 नही  होती  है।  मैं  मांग  करता  हू  कि जब  तक

 एलाटमेट्स  की  पूरी  तरह  जाच  न  हो  जाए
 तब  तक  एलाट मेट्स  को  परमानेन्ट  न  किया

 जाए  |  अफसर  लोग  धडाधघड  इसको
 परमानेन्ट  कर  रहे  हैं।  इस  बाप  बन्द
 कराएं  ।  यह  जो  सारा  पुलिन्दा  है  इसको
 मैं  यहा  फेंकता  हूँ  ।  इसकी  बाप  जाच

 कराएं  4

 MR,  CHAIRMAN:  Shri  Barupai  Ji,
 you  are  a  very  senior  and  sober  Mem-
 ber.  You  have  thrown  that  bundle,
 I  think,  in  a  moment  of  excitement.  I
 hope  you  will  apologise  ot  the  House
 for  that.

 की  पाताल  लाशिगात,  यातना  करता

 मैंने  सीखा  ही  नहीं है  7  मुझे  बाप  बाहर
 निकाल  सकते  हैं,  मेरे  से  श्राप  इस्तीफा  लें

 सकते  हैं  माफी  मैंने  कभी  सहीं  मांगी  t
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 MR.  CHAIRMAN:  I  request  you  to
 apologise.  You  have,  of  course,  done
 it  in  an  excitement.  This  is  not  pro-
 per.  You  owe  and  apology  to  the
 House.  ub  Be

 श्री  पन्नालाल  ‘area  :  जब  मैंने

 शोर  मचाया  तो  राजस्थान  सरकार  मे  वह  हाई
 पावर्ड  कमेटी  बनाई  ।  लेकिन  उसकी  एक
 भी  मीटिंग  नहीं  हुईं।  फिर  श्राप  कहते  हैं
 कि  मैं  माफी  मांगूं,  समझ  में  नहीं  आता  है  1

 इसकी  पूरी  जांच  आप  कराएं।  मैं  आप  से

 माफी  मांगता  हूं  ।

 DR.  H.  P,  SHARMA;  (Alwar):  Sir,
 if  you  see  the  record,  he  has  already
 said  ‘Sorry’.  I  suppose  that  would  do.

 MR.  CHAIRMAN:  The  thing  that  he
 fhas  done  is  not  a  contempt  as  he  hat
 felt  exercised  because  of  the  people
 of  his  constituency.  I  quite  appreci-
 ate  it.  As  he  said  ‘sorry’  I  think  the
 Members  will  take  no  notice  of  it.
 Mr.  Barupal,  you  will  please  continue.

 क्रि  पश्चाताप  आरूृपाल  :  हमको

 बेवकूफ  बताया  जा  रहा  है।  अफसर  लोग

 परमानेन्ट  एलाटमेंट्स  कर  रहे  हैं  ।  इसको

 श्राप  रोकें  उस  वक्‍त  तक  जब  तक  पूरी  जांच  न

 हो  जाए।  पिता  जो  है  वह  दिमाग  से  काम

 है  कौर  माता  हृदय  से  करती है  ।

 याची  का  पालन  पोषण  at  करती  है  क्‍योंकि

 वह  हृदय  से  काम  लेती  है।  वही  अच्छे
 तरीके  से  उसको  पाल  सकती  है  ।  पिता

 को  जब  बच्चा  दे  दिया  जाता  है  सरवर  बह  उस

 पर  पेशाब  कर  देता  है  तो  चह  उसको  झालम

 फेंक  देगा  ।  उस  में  वृद्ध  जरूर है  लेकिन

 अच्चा  पालने  की  क्षमता  नहीं  है।  मैं जो  कहता

 हैं  वह  हृदय  से  कहता  हूं

 राज  देश  में  जो  हालत  है,  उस  की

 वजह  से  डम  लोगों  को  मूंह  नहीं  दिखा  सकते

 हैं  7  जगह  जगह  पर  अख्तियार  शोर  बैठक

 मार्केटिंग  है  मेरा  दो  बोतल  दूध  का  कार्ड

 है,  लेकिन  मुझे  दूध  नहीं  मिलता  है  ।  एम  ०पीज०

 को  समय  पर  राशन  नहीं  मिलता  है  जो

 राशन  i5  arte  को  मिलना  चाहिए,

 बह  25  तारीख  को  मित्रता  है  ।  मेरे  परिवार

 में  चार  आदमी  हैं  और  साठ  आदमी  रोज

 मेरे  घर  पर  गाते  हैं  ।  इस  स्थिति  में  हम  क्यो

 खाये  ?  इस  वजह  से  मजबूर  हो  कर  हम
 को  चोरी  करना  पड़ती  है  और  कही
 नन  कही  से  अनाज  का  इंतजाम  करना

 पड़ता  है  ।  इस  व्यवस्था  में  सुधार  करना

 चाहिए  ।

 यहां  पर  चापलसी  की  जो  बातें  कहीं

 जाती  है,  मैं  उन्हें  पसन्द  नहीं  करता  हूं।  कई

 माननीय  सदस्यों  ने  प्रपने  भाषणों  में  अच्छी

 बात  कही  हैं।  मैं  उन  से  सहमत  हु  ।  “चाह

 गई  चिन्ता  मिटी,  मनुवा  बेपरवाह,  चाकू

 कुछ  नहीं  चाहिये,  वही  शाहीन  का  शाह  v

 मुझे  तो  ऐसा  लगता  है  कि  जिन  लोगों ने

 मुझे  पांच  दफा  चुनकर  यहा  भेजा  है,  या  तो  वे

 बेवकूफ  हैं,  या  मैं  बेवकूफ  हूं,  क्योंकि  सरकार

 मेरी  बातों  की  तरफ  ध्यान  नहीं  देती ह ैऔर  ,

 या  सव से मेंट  बेवकूफ  है,  जो  मेरी  बातों  को  नहीं

 मानती है  में  माशा  करता  हूं  कि  मैंने  डो

 बालें  कहीं  हैं,  मंत्री  महोदय  उत  पर  विचार

 करेंगे  ।
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 शी  रामावतार  शास्त्री  (पटना)  :  सभा-
 पति  महोदय,  माननीय  सदस्य,  श्री  घबराता,
 ने  जिन  भावनाओं  को  श्रमी  व्यक्त  किया  है,
 वे  भावनाये  हमारे  देश  के  कोने-कोने  मे,  जौर
 रोम-रोम  समाई  हुई  हैं।  सरकार  की  गलत

 मुनाफालोर-मौर-गल्ना  चोर  पक्षो  तथा  देश  मे

 पूजीवाद  का  विभाग  करने  की  नीति  के  कारण

 ही  इतना  शोर  महंगाई,  प्रभाव  भोर  भ्रष्टाचार

 है,  कौर  तमाम  तरह  को  बुराइया  हमारे  समाज
 में  व्याप्त  हैं।  देश  के  हर  एक  भाग  में  लोग

 भूखे  मर  रहे  है।  खाने  को  नही  मिल  रहा  है  1
 अगर  किसी  के  पास  पैसा  है,  तो  उसे  अ्रनाज

 नहीं  मिलता  है,  शर  अगर  कही  अनाज

 है,  तो  लोगो  के  पास  उसको  खरीदने  के  लिये
 पैसा  नही  है  ।

 यह  स्थिति  पूरे  मुल्क  की  है।  लेकिन  मै
 उस  राज्य  से  आता  हु,  यानो  बिहार  प्रदेश  से,
 जो  बहुत  ही  भूखा  राज्य  है।  वहा  गाते  की
 कमी  है  a  आवश्यकता  से  कम  गल्ला  वहा  भेजा
 जाता  है।  देश  में  गले  की  इतनी  कमी  नहीं
 है,  जिसकी  बजह  से  महंगाई  इतनी  बढ़  जाये
 और  अभाव  इतना  ज्यादा  हा  जाये  ।  कहा
 जाता  है  कि  हमारे  मुल्क  मे  गल्‍ले  की  केवल
 दस  प्रतिशत  कमी  है।  लेकिन  स्थिति  इतनी

 भयावह  है--त्राहि-जाहि  मची  हुई  है--उसका
 अनुमान  हम  नहीं  लगा  सकते  ।

 मैं  खुद  पटना  से  आता  हु,  जो  विश्वास  की
 राजधानी  है  श्राप  शायद  विश्वास  नहीं
 करेगे  कि  वहा  साठ  फीसदी  लाग  दाना  टाइम
 खाना  नहीं  खा  फ़ासले  हैं,  क्योंकि  उनके  पास
 पैसा  नहीं  है।  और  जिनके  पास  पैसा  है  भी,
 उनको  अनाज  नही  मिलता  है।  राशन  की  संघ

 दुकाने  खालो  पड़ी  हुई  हैं  ।  कौर  उन
 पर  इस  आशय  की  तकिया  लटकी  हुई
 हैं  -  वहा  500  ग्राम  प्रति  व्यक्ति
 के  हिसाब  से  गल्ला  दिया  जाता  है  शौर
 वह  भी  एक  महीने  पर,  जब  कि  पहले
 i350  ग्राम  प्रति  व्यक्ति  गिला  25  बबी

 मे  दिया  जाता  था।  यही  हालत  पुरे  सूबे  की  है।
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 इस  समय  बिहार  को  पच्चीस  हजार  टन  गल्‍ला
 प्रति  मास  दिया  जाता  है।  यह  प्रत्युत  आवश्यक

 है  कि  बहा  एक  लाख  पते  गल्ला  प्रति  मास
 भेजने  की  व्यवस्था  की  जाये,  ताकि  लोगों  को
 नियमित  रूप  से  शौर  पर्याप्त  मात्रा  से  गल्‍ला
 उपलब्ध  हो  सके  ।

 राज  पूरे  बिहार  मे  छात्रो,  मजदूरों  शौर
 सरकारी  कर्मचारियों  मे  प्र सतोष  है,  क्योकि
 उन  सबको  महंगाई  भर  प्रभाव  का  सामना
 करना  पड़  रहा  है।  वे  लोग  इस  बात  को  लेकर
 आन्दोलन  कर  रहे  है  कि  सरकार  अपनी

 मुनाफाखोर  कौर  गिला-चोर-पक्षी  नीति
 को  बदले  ।

 सरकार  ने  गेहू  के  थोक  ब्याप/र  को
 छोड  कर  मु ताऊ खोरों  और  गल्‍्ताचोरो  को
 व्यापार  करने  की  जो  इजाजत  दे  दी  है,  उससे
 वे  कौर  ज्यादा  शोख  हो  गये  हे  ब्रोकर  वे  जन ता
 को  श्र  ज्यादा  लूट  रहे  है।  सरकार  को  उनके
 खिलाफ  सख्त  कार्यवाही  करनी  चाहिये  ॥
 सरदार  की  वर्तमान  नीतियो  के  प्रति  विहार
 के  छात्रो  नौजवानो,  किसानों  शौर  मजदूरों
 में  जा  ग्रसता  है.  उसका!  इस्तेमाल  वे  दक्षिणी-
 पथी  तत्व  और  स्त्रियों  को  पूरी  के  लिये  कर

 रहे  हैं  जो  यहा  पर  हिटलर  राज्य  कायम
 करने  का  सपना  देख  रह  है।  सरकार  अपनी
 गलत  नीतियो  के  कारण  उनको  यह  मौका  दे

 रही  है।

 इस  मंत्रालय  में  मुनाफालोर-पोर-गल्ल,-
 बोर-पक्षी  अफ़सरान  भरे  पड़े  हैं।  वे  नहीं
 चाहते  कि  सरकार  गल्‍ले  का  थोक  व्यापार
 अपने  हाथ  मे  लेकर  उसको  ठीक  ढंग  से
 चला  सके  t  स्वयं  मंत्री  महोदय  भी  इस
 स्थिति  में  नहीं  हैँ.  कि  वह  निधियों  को  दीक

 तरह  से  निर्धारित  कर  सके  कौर  जो  नीतियां
 निर्धारित  की  जायें  उनको  भ्र पने  महालय  शौर
 झपने  अधिकारियों  के  द्वारा  कार्यान्वित  करा
 सके  ।
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 *
 इस  लिये  मैं  निवेदन  करना  चाहता  हूं  कि

 झगर  सरकार
 जनता  को  भूख,  अभाव,  भ्रष्टाचार

 कौर  घूसखोरी  से  बचाना  चाहती  है,  तो  वह

 पूरे  हिन्दुस्तान  में  शहरों  में  राशनिंग  व्यवस्था

 लागू  करे,  ताकि  तमाम  लोगों  को  निश्चित

 समय  पर  और  निश्चित  मात्रा  में  गल्‍ला  मिल

 सके  ।  देहातों  में  गरीब  किसानों  श्र  खेतिहर

 मजदूरों  के  लिये  जो  राशन  की  दुकानें

 खुली  हुई  हैं,  उनमें  गल्ला  सप्लाई  करने

 की  व्यवस्था  करे  ।  अभी  मैं  बोकारों  गया

 था।  वहां  इस्पात  मजदूरों  का  सम्मेलन  था

 जिसमें  पुरे  हिन्दुस्तान  से  जाये  ये  दो  लाख

 कर्म  चोरियों  के  प्रतिनिधि  भाग  ले  रहे  थे  उन्हें
 तथा  न्य  मजदूरों  को  सस्ते  दर  पर  गल्ला

 देने  की  व्यवस्था  की  जाये  बरना  हमारे  उद्योग

 धधे  ठप्प  हो  जायेगे  ।  रेलवे  में  भी  हडताल
 की  स्थिति  पैदा  हो  गई  है,  क्योकि  रेल  कर्मचारी

 भी  सस्ते  दामों  पर  गले  की  सहूलियत  मांग  रहे

 है  ।  उनके  लिये  भी  व्यवस्था  की  जाये  ।

 ताकि  हमारी  जो  लाइफ  लाइन  है,  प्राथमिक

 व्यवस्था  है,  वह  चले  7  जमीन  का  बटवारा

 कीजिए  ।  जिस  सूबे  से  मै  कराता  ह  वहां
 28-28  हजार  एकड़  जमीन  रखने  वाले

 लोग  भरे  पड़े  हैं,  4-4  हजार  एकड़  जमीन

 रखने  वाले  पड़े  हुए  हैं  जो  श्राप  की  हुकूमत  में

 मंत्री  रह  चुके  हैं  छोर  प्रभी  भी  कोशिश  कर  रहे

 हैं  फिर  मंत्री  बनने  के  लिए  ।  तो  जमीन

 का  बेंट बारा  कीजिए  t  जोतने  वालों  को

 जमीन  दीजिए  ।  तभी  सचमुच  में  गल्‍ले

 की  पैदावार  बेबी  ।  मुनाफाखोरों  के

 'खिलाफ,  धल्लाचोरों  के  खिलाफ  कार्यवाही

 कीजिए  छात्रों को  डी  ०  कराई  ०  घार०  में  बन्द  कर

 दिया  जाता  है।  प्रभी  हमारे  रेल  के  एम्प्ला-

 ्य  को  सैंकड़ों  की  तादाद  में  सीसा  शीर  डी०

 आई०  कार  में  जेलों  में  बन्द  किय।  जा  रह  हैं।

 तो,  ये  जो  मुनाफाखोर  भर  गल्ला चोर

 “जो  भ्रष्टाचार  करने  वाले  हैं  ऐसे  लोगो  को

 जेलखानों  में  बन्द  कीजिए,  उन  को

 डी०  भाई  करार  कौर  मिसा  में  बन्द

 कीजिए  तभी  बाप  स्थिति  में  सुधार  ला  सकते
 *  हैं  और  जनता  के  असंतोष  को  दूर  कर  सकते

 हैं।  उस  असंतोष  को  दक्षिण  पंथी  ताकतों

 द्वारा  इस्तेमाल  करने  से  श्राप  तभी  रोक  सकते

 हैं।  जो  लोग  हिटलर  मंसूबे  को  लेकर

 हिन्दुस्तान  में  संसदीय  जनतत्न  की  हत्या  करना

 चाहते  हैं  तभी  उन  को  आप  शिकस्त  दे  सकते

 है।  यदि  बाप  की  नीति  सही  रही  तो  इस

 काम  में  मजदूर  मदद  कर  सकते  है,  किसान

 मदद  कर  सकते  है  1  लेकिन  अगर  यही
 वर्तमान  नीति  बनी  रही  गल्ला चोर  और

 पंजी परस्त  नीति  तो  फिर  किसी  की  मदद  नही
 मिलेगी  शोर  उन  के  असंतोष  को  हिटलर  की

 विचारधारा  को  मानने  वाले  इस्तेमाल  कर

 लगे  ।  यदि  आप  ऐसी  स्थिति  में  नहीं  हैं,  ऐसा

 नही  कर  सकते  है  तो  मैं  तो  माग  करूगा  कि

 आप  को  इस्तीफा  दे  देना  चाहिए  ।  श्राप  के

 मंत्रालय  को  झोवरहाल  करने  की  जरूरत

 है।  जब  तक  ऐसा  बाप  नही  करेंगे  तब  तक

 काम  नहीं  चलेगा।  प्रो हम  चाहेंगे  कि  भेज

 बाप  इस  बात  की  घोषणा  करें  कि  आप  अपनी

 कब  की  नीति  में  कौर  कृषि  की  नीति  में  आमूल

 परिवर्तन  करना  चाहते  है  |  तभी  देश

 की  स्थिति  में  सुधार  होगा।  जिन  भावनाओं

 को  अभी  आपकी  ही  पार्टी  के  सदस्य  भरी

 बारूपाल  जी  ने  पेश  किया  उस  भावनाओं  को
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 भरी  राम  सहाय  पांडे  (राजनंदगांव)  3

 खाल  श्र  कृषि  मंत्रालय  के  प्रति  मेँ  बढ़ी  सहारा

 भूति  की  बष्टि  से  देख  ता  हूं।  सब  से  पहली  चात

 मैं धाप  के  सम्मुख  यह  उपस्थित  करना  चाहता

 ह्  कि  इस  मवा लय  को  मजबूत  करने  की

 ग्रावश्यकता  है  ।  इस  मंत्रालय  के  ऊपर  खेती

 को  संभालने  आर  खाद्य  उत्पादन  करने  का

 दायित्व  है  लेकिन  सब  से  जो  मौलिक  बात  है

 खेती  के  सबंध  में  वह  है  पाती/सिचाई  को

 संबंध  से  पानी  कौर  बिजली  ये  दो  मुख्य  बाते  है।

 लिफ्ट  इरीगेशन  के  काम  में  या  कुए  से  सिंचाई

 के  काम  में  बिजली  की  ग्रावश्यक्ता  है,  इसलिए

 इस  को  भी  इस  मे  जोड़  दिया  जाय।  में  इस

 मंत्रालय  के  हाथ  मजबूत  करना  चाहता  हु  भ्रौर

 यह  राय  देता  हु  कि  बिजली  कौर  खाद  जो  एक

 पेट्रो-केमिकल  वाई-प्रोडक्ट  है  पेट्रोलियम  का

 वह  भी  इस  से  जोड़  दिया  जय  कौर  पंचवर्षीय

 योजना  के  बडे  भारी  प्रावधान  में  खेती  को  सव  से

 ज्यादा  मजबूत  बनाया  जाय  क्यो  कि  25  वर्ष

 का  अनुभव  हमारा  यह  है  कि  हम  सब  सदस्य

 किसान  के  द्वारा  चुन  कर  भाते  हैं।  किसान

 ग्रश्नदाता  है  एक  नये  परिवेश  में  एक  नई

 परिभाषा  में  हम  ने  उत  को  सम्बोधित  किया  है।

 उन  के  पास  जहा  जमीन  नहीं  है  वहा  उन्हें
 जमीन  बाटनी  चाहिए  1  पानी नही  हैं,  वहा  पानी

 पहुंचाना  चाहिए।  3  हजार  6  सौ  मिनियल  एकड

 वाटर  फीट  पानी  हमारे  यहा  ऊपर  से  बरसता  है।
 83  ऐसी  नदियां  हैं  जो  पेरीनियल  वाटर  देती

 हैं,  बराबर  फूलों  करती  हैं  जैसे  निंदा  है  शर

 भी  नदियां  हैं।  मैसेज  बेल्ट  में  इतना  ज्यादा

 ग्राउंड  वाटर  है  कि  भाप  बिजली  कौर  कीं  की

 सिंचाई  का  प्रावधान  कर  दें,  टैंक  इरीगेशन,

 लिफ्ट  इरीगेशन  इत्यादि  की  व्यवस्था  कर  दें  तो
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 प्रश्न  की  करो  न  रहे  v  नगर  हमारा्ूरा  कर्ेट्रेशन

 इरीमेगत  पर  हो  जार  तो  हम  अपने  मामले

 में  बड़ी  ध्रासानों  में  व्रात्य-निर्भर  हो  सस्ते  हैं  t

 यह  मिनिस्ट्री  श्राप  ने अलग  कर  रखी  है
 बिजली  का  इस  से  सबंध  नहीं  है।  तो  मेरा  यह

 कहना  हैं  कि  इस  को  एक  काम्प्रीदेंसिव  मंत्रालय

 बनाया  जाय,  मिनिस्टर  इसके  सोने  चर  पाल

 या  छ.  यों  न  रहे,  एक  काम्प्रोहंसिव  मिनिस्ट्री
 विनोद  चाहिए  यह  मेरी  माग  है

 25  वर्ष  के  ग्रनमुभव  के  बाद  दौर  चार

 पच  वर्षीय  योजना ग्रो  के  भूमि  के  बाद  ऐसा

 लगता  है  कि  यही  एक  खेती  का  सेक्टर  है  जिस

 में  सारे  वेलफेयर  के  काम  को  इकठ्ठा  कर  देना

 चाहिए  ग्रोवर  53  हजार  करोड़  रुपये  का  जो

 प्रावधान  पच  वर्षीय  योजना  में  है  उप  का

 अधिक  से  अधिक  व्यय,  उस  का  अधिक  से

 अधिक  छोटे  रियलिटी  की  खोज  हम  को  खेती

 के  सेक्टर  में  करनी  चाहिए  यह  नही  भूलना

 चाहिए  कि  टोटल  फारेन  एक्सचेंज  की  अभी

 का  79  प्रतिशत  खेती  के  सेक्टर  से  मिलता  है

 जूट  चाय  वगैरह  से  ।  लेकिन  यह  सेक्टर  सब

 से  ज्यादा  नेस जेक् टेड  है।  जहा  राज  लड़के  गावों

 में  निकल  कर  के  नौकरी  के  लिए  शहरो  मे  शाति

 हैं  मगर  सिंचाई  का  पानी  का,  हाईचिड  सीड

 का,  गोडाउन  का,  खाद  इत्यादि  का  सारा

 इंतजाम  कर  दिया  जाय,  जमीन  का  बटवारा,

 एफोरेस्टेशन  यहां  सब  हो  जाय  तो  क्यों  लड़के

 शहरों में  भाएंगे  f फिर  यह  जो  प्रोषश्फली  हो

 रहा  है  गायों  से  शहरों  की  तरफ  बह  दक  जान था

 कौर  किसान के  हाव  मिट्टीं  से  गोले  हो  जाएंगे।

 किसान के  हाथों  को  काम  मिल  जादिमगाा  खिंचाई

 की  व्यवस्था  को  टाप  प्रावरिंटी  हमें  देशी  होगी
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 बरना  बह  ते  नी  का  बैल  जहां  से  वला  बडी  का

 बही  रहता है।  25  बे  के  बाद  राज

 57  करोड़  की  आजादी  का  सामना  हमें  करता

 पढ़  रहा  है।  हर  प्रात:  काल  हमारे  सामने

 उन्हें  भोजन  देने  को  समस्या  रहती  हैं।  यह

 साय  दायित्व  किस  पर  है  1  यह  दायित्व  इस

 मंत्रालय  पर  भ्रमर  है  यो  हस  दायित्व  का  निर्वाह

 करने  के  लिए  किसान  को  हमें  मजबूत  करना

 होगा।  पंच  वर्षीय  योजना  में  तमाम  काम  अगर

 ग्रुप  बन्द  कर  दें  शर  53  हजार  करोड़  पूरा

 खेती  के  सेक्टर  पर  लग  दें  तो  दस  से  प्रोसेसिंग

 इंडस्ट्री  को  भी  फायदा  होग।,  विजयी  पानी  का

 समन्वय  हो  सकेगा  शौर  खेती  का  बंटवारा

 भी  हो  सकेगा।  हम  वाही  माम  ब्राही माम  के

 संदर्भ  में  मां  बिना  दे  हिं  कहू  कर  जो  भीख

 मांगते  हैं,  दो  मिलियन  टन  रूस  से  मिल  गया

 तो  उस  की  जय  जय  कर  करने  लगे,  पी  एल

 480  मिल  गया  तो  उसको  जय  जयकार  करने

 लगे,  उस  के  बजाय  इंटरनेशनल  पालिटिक्स  में

 भी  हमें  सम्म/|न  के  साय  कौर  गौरव  तथा  गरिमा
 के  साथ  रहने  के  लिए  भी  यह प्रावश्यक  है।  इतने

 बड़े  गणतंत्र  की  धात  हम  करते  हैं।  8  या

 Lo  प्रतिशत  का  प्रभाव  जो  है  करियर  कहता  है

 कि  हम  उस  को  पुरा  करेंगे।  किसान  सही  माने

 में  अन्नदाता  है  1  चोरबाजारी  तो  किसान

 करता  नहीं,  वह  वो  पैदा  करता  है।  | (13  माने

 में  वह  अन्नदाता  है  शौर  वही  सव  से  ज्यादा

 भूखा  है  भोर  उसी  के  पास  साधनों  का  प्रभाव

 है।  इसलिए  इस  मंत्रालय  को  मजबूत  करता

 जाहिए

 ,  दुनिया  भर  में  हमारा  सब  से  बड़ा  गण  तंज

 a  लेकिन  हर  चीज  का  उत्पादन  हमारे  यहां
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 के  है।  जापान  शौर  जेनी  को  देखिए  ।

 जापान  की  ध्रावादी  दस  करोड़  की  है  जौर  6

 करोड़  की  प्रा बादी  जमीनी  की  है  t  एफ-
 रोटेशन  से पांच  सी  साड़  पोल  सौ  करोड़  रुपये  की

 इनकम  पर-एकड़  वहां  कराती  है  कौर  हमारे  यहां
 कितनी  जाती  है--2  रुपये  ।  हमारे  यहां
 7सौपौंड  से  या  12सी  पौंड  पैनी  क्राप

 का  ब्लड  जाता  है,  7  सी  पौंड  गेहूं  का  र्ल्ड

 मत  है  जब  कि  दुनिया में  3हजार  या  3500

 के  करीब  आता  है।  यह  क्‍्योंझाता  है?  200

 पाँच  प्रति  एकड़  फर्टिलाइजर  का  इस्तेमाल

 जापात  करता  है  कौर  जापान  के  भूगोल  की

 स्थिति  जाप  देखें  तो  केवल  16 प्रतिश्त  धरती

 पर  खेती  होती  है।  हमारे  यहा  i00%  72

 आदमी  गांव  में  रहते  हैं  पौर  44  करोड  एकड

 धरती  हमारे  पास  है।  83  नदिया  हैं  ।

 3500  मिलियन  एकड़  वाटर  फोट  पानी  ऊपर

 से गिरता  है।  एंश्योड  रेनफाल  है।  नदियां  हैं,

 पानी  हैं,  कुए हैं,  जोन  के  तो  वे  पती  है  लेकिल

 आज  केवल  हल  जोतने  से  खेती  नहीं  होगी

 राज  विज्ञान  क  द्वारा  खेती  होतो  है  :  विज्ञान

 के  बाध्य से  खेलों  होगी।  उस  के  साधनों  को

 बटोर  कर  किसान  को  बोलो  को  भर  देते  से

 खेती  होगी  t

 a  सब  किसान  के  अनुचित  हैं  किये हम
 को  चयन  कर  क  भेजते  हैं।  इसलिए  मैं  बहुत

 उत्सुक  था  कि  उन  की  तरफ  से  प्रो  नहीं  तो  कम

 से  कम  शासू तो तो  बहाऊँ  जो  बेचारे  विपन्न  हैं,

 “किचन  हैं,  भये  हैं,  साधनहीन  है  जोर  उन्हीं

 से  हुम  सब  प्राणों करते  है।  प्रंरूश  नियंत्रण,

 भाव  तय  करना  इत्यादि  गा  उन्हीं  को  सफर

 करना  पड़ता  है।  इसलिए  बही भावन
 से  भोर
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 पनी  राम  सहाय  पाड़े]

 हृदय  से  जैसे  कि  वा रूपल  जो  से  कहा,  उन्होंने

 झआात्ण  से  कहा,  हुम  आत्मा  कौर  हृदय  दोनो  से

 वो  ते  हैं  भर  बृद्धि  से  भी  बोलते  है  भ्र ौर

 हमारा  ख्याल  है  कि  पत्र  वर्षीय  योजना  जितनी

 हमारी  फेल  हुई  उन  को  देखते  हुए  पूरा  का

 पूरा  इस  सेक्टर  को  समान  लिया  जाय  ताकि

 भिक्षा  देहि  भिक्षा  देहि  को  बात  कभी  तो

 समाप्त  हा  कभी  तो  उस  में  विराम  लग  जोय  t

 st  राम  रतन  वर्मा  :  मैं  कल  कृषि

 मंत्नालय  के  राज्य  मत्री  श्री  मौयें  जी  का  इस

 मंत्रालय  की  मागों  के  बारे  मे  भाषण  सुन  रहां

 था  1  वे  एक  योग्य  व्यक्ति  हैं  भोर  उन्होंने

 बहुत  अच्छी  अच्छी  बाते  कही  हैं,  लेकिन  एक

 बात  मेरी  समझ  में  नही  कराई  ।  उन्होंने  कहा

 कि  जिस  तरह  से  गल्ले  का  उत्पादन  बढा  है,

 उसी  तरह  से  जनसंख्या  भी  बडी  है  कौर  जनसख्या

 के  बढ़ने  क ेकारण  हम  लोग  ऐसी  स्थिति  में  श्री

 गये  हैं  कि हम  को  भरपेट  भोजन  नही  मिलता  है

 कम  से  कम  पचास  फीसदी  आवादी  को  बाधा

 पेट  रहना  पडाता  है  ।  इन्ही  शब्दों  से  या  इस

 से  कुछ  हेर-फेर  कर  के  उन्होंने  यह  बात  कही

 थी,  लेकिन  उस  का  आ्राशय  यही  था  *

 श्री मनु,  बडे  ही  आश्यां  की  बात  है--

 4947  के  पहले  वर्थ-कन्ट्रोल  जेसी  कोई  बात

 नही  थी,  वरना  राज  हम  में  से  बहुत  से  लोग

 यहा  नहीं  होते  ।  यदि  i930  के  पहले  यहा

 वर्थ-कन्ट्रोल  जैसी  बात  होती  तो  शायद  बहुत

 से  मिनिस्टर  या  बहुत  से  पुराने  सदस्य  जो  यहां

 बैठे  हैं,  वे  यहां  पर  नहीं  होते  ।  इस  लिये  प्रगति

 सफलता  को  किसी  पर  डाल  कर  या  किसी

 आद-विशेष  पर  डालकर  या  प्रकृति  पर  दोष

 देकर  नहीं  छिपाया  जा  सकता  ।  मगर  उन्होंने
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 प्रारम्भ  के  ही  छोटी  इरीगेशन  योजनाझो  पर

 ध्यान  दिया  होता,  72  बड़े  बाध  बनाने  के  बजाय

 लिफ्ट-इरिगेशन  या  छोटे  छोटे  बांध  बनाये

 जाते,  नालो  से  पानी  उठाया  जाता,  ट्यूब-बैल
 बनाये  जाते  तो  आज  जिंस  तरह  से  प्रा वादी  बढ़ी

 है,  उसी  तरह  से  उपज  भी  बढ़ती  और  मेरा

 पूर्ण  विश्वास  है  कि  जो  परेशानी  राज  आप  को

 हो  रही  है,  वह  परेशानी  इस  तरह  से  न  होती  t

 महात्मा  गाघी  जी  ने  भी  इसी  बात  को  पहले

 कहा  था।  आप  सव  लोग  उन  के  रास्ते  पर  चलते

 है  भर  मुझे  प्रसन्नता  है  कि  भ्राप  मे  से  बहुत  से

 लोग  हृदय  की  भाषा  बोलते  हैं  ।  मुझे  ग्राश्चर्य

 होता  हैं  कि  श्राप  मे  से  बहुत  लोगो  के  पास

 हृदय  भी  है--प्रभी  तक  तो  मै  समझता  था  कि

 श्राप  लोगो  के  पास  विभाग  है,  हृदय  नहीं  है

 लेकिन  आज  वा ख्याल  जी  की  बात  सुन  कर

 मैं  बहुत  प्रभावित  हुआ  कि  उन  के  पास  भी

 हृदय  है,  उन  के  पास  भी  हरिजनों  और  गिरि जनो

 के  बारे  मे  सोचने  के  लिये  दिल  मे  दर्द  है।  मैं

 श्राप  को  अपने  जिले  के  हरिजनों  की  बात

 बतलाता  हू--मेरे  यहा  हरिजनों  को  भूमि
 वाली  गई--5-6  बीघा  या  io  ater  भूमि
 उन  को  दी  गई,  लेकिन  इतनी  कम  भूमि  से  क्या

 होगा  ।  वादा  जैसी  जगह  मे  जहा  ऊसर  और

 बजर  जमीन  है,  वहा  5-6  नीचे  का  क्‍या

 अस्तित्व  है  i  जैसा  एक  अन्य  माननीय  सदस्य

 ने  कहा--प्र गर  आप  चाहते  है  कि  उन  का  कुछ
 भला  हो  तो  14-15  बचें  से  कम  जमीन

 उन  को  न  दें,  ताकि  ये  अपने  परिवार  का  पालन-

 पोषण  कर  सकें,  उस  में  भी  बहुत  से  लोग  उन

 को  कब्ज़ा  नही  देते  हैं।  इतनी  ज़मीन  उन  को

 प्रवीण  मिलनी  चाहिये  जिस  से  उन  का  नजारा

 हो  सको  साथ  ही  साथ  यह  देखने  की  भी
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 जरूरत  है  कि  उन  को  कब्जा  मिले,  उन  को

 बैलों  के  लिये  ऋण  मिले,  उन  को  खाद  शौर

 बीज  समय  पर  मिले--यदि  बाप  ये  सब  बातें

 नही  देखेंगे  तो  बाप  का  यहा  कहना  फाइलों  पर

 ही  रह  जायज़ा,  उस  का  कोई  फल  निकलने-

 वाला  नहीं  है  |

 इन  शब्दों  के  साथ  मैं  इस  मंत्रालय  की

 मांगों  का  विरोध  करता  हू  ।

 भी  मूल  ग्रन्थ  डागा  (पाली2  सभापति

 जी,  2  झक्तूवर,  952  को  प०  जवाहर  लाल

 नेहरु  ने  नागौर  मे  एक  दीपक  जलाया  था

 श्री  गजराज  सिह--कोटा  (झाल।वाड़)
 952  में  नही  10858  में  ।

 को  मल  याद  डागा  ठीक  हे,  958
 मे  ।  उस  के  बाद  आप  ने  सामुदायिक  विकास
 योजनाके  का  जाल  सारे  हिन्दुस्तान  में  फैला
 दिया  और  राज  6  हजार  सामुदायिक  विकास
 योजनाये  हिन्दुस्तान  मे  काम  कर  रही  है  1
 इस  का  79  प्रतिशत  पैसा  केवल  सरकारी  कर्म-
 मारियो  पर  खर्च  होता  है,  वाकी  23  प्रतिशत
 में  आप  का  एडमिनिस्ट्रेशन  क्या  काम  करता  है
 मैं  इस  प्रश्न  का  जवाब  चाहता  हु  ।  यह  जाल
 आप  ने  क्‍यों  विंछाया  था,  इस  का  क्‍या  परिणाम
 निकल  रहा  है--इन  बातो  का  जवाब  दे  ।  ये
 लोकतांत्रिक  इकाइयां  खत्म  हो  गई  है,  पंचायत
 राज्य  प्री  बानो  नहीं  है  |  भाप  ने  राजस्थान
 का  965  का  डेटा  दिया  है,  965  से  जो
 पंचायतें  बैठी  हैं,  9  साल  हो  गये  उन  के  चुनाव
 नहीं  हुए--करो  (व्यवधान)
 हिमाचल  प्रदेश  में  965  %  चुनाव  हुए.  .

 ah
 धारणा  सिह  (मंदी)  :  हिमाचल

 प्रदेश  में  चुनाव  हो  चुके  हैं
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 थी  भूल  कन  डागा  :  यहा  तो  965
 लिखा  है--न्या तो  यह  डेटा  गलत  है  या  माननी ।
 सदस्य  गलत  कह  रहे  हैं  i  मैं  इन  के  भ्र लावा
 और  भी  कई  झा कडे  वाला  सकता  हूं  t

 wit  ato  बी०  नायक  (किनारा)  :

 कर्णादक  में  968  में  हुए  थे  ।

 पीछे
 as

 थ्री  मूल  ग्य  डाया  :  मेरे  पीछे  बैठे  हुए:
 सदस्य  मेरी  बात  का  समर्थन  कर  रहे  हैं।  इन

 सामुदायिक  योजनाओं  पर  श्राप  रुपया  खर्च
 कर  रहे  हैं  लेकिन  इन  का  क्या  लाभ  हो  रहा  है  ।

 वहा  'डबैलपमेन्ट  झ्राफिसर  रखे  हुए  हैं,  वेट्रनेरी
 डाक्टर  रखे  हुए  हैं--लेकिन  ये  क्या  करते  हैं  ।
 डाक्टरों  के  पास  औज़ार  तक  नही  हैं।  सेनीटेशन
 इंस्पेक्टर  हैं--ये  क्या  करेगे  गाव  में  जहा
 पानी  ही  नही  है  सैनीटेशन  का  क्या  काम  होगा।
 शाप  क्यो  ऐसी  रिपोर्ट  देते  हैं,  इस  से  क्‍या
 फायदा  है  ?  इन  को  लिखनेवाले  कौन  हैं,  क्या
 इन  की  गर्दन  कभी  सच्चाई  के  सामने  नीची

 होती  है,  क्‍या  रिपोर्ट  आप  देने  है--ये  लिखते  है-

 “The  mobilisation  of  local  resour-
 ces  through  taxation  by  the  Pan-
 chayat:  Ra)  institutions  on  their
 own  effort,  has  been  on  increase”

 आप  के  इन  आकाश  पर  कोई  विश्वास  नही  करता
 इन  पंचायतों  में  कुछ  ऐसे  भ्रम/माजिक  तत्व  घुस
 गये  हैं  जो  उन  को  छोडना  नही  चाहते  हैं,  9
 साल  से  जमे  बैठे  है।  श्री  वलबत  राय  मेहता
 जी  मे  जब  पनी  रिपोर्ट  लिखी  थी  तो  उन्होंने
 कहा  था  कि  इस के  द्वारा  देश  के  अन्दर  जागृति
 का  शखनाद  फूक  दिया  जायगा,  गाव  का  आदमी
 अपने  पैरो  पर  खडा  हो  सकेगा  और  वह  समझेगा
 कि  यह  हिन्दुस्तान  मेरा  है,  मैं  हिन्दुस्तान  को
 बनानेवाला  हू  ।  लेकिन  ये  सारी  लोकतान्धक्तिक
 इकाइया  खत्म  हो  गई  और  भव  यह  रिजल्ट
 निकला  है--

 “There  has  been  a  steady  fall  in
 voluntary  contributione  mainly  due
 to  the  fall  in  the  Government  ex-
 Penditure  on  community  works  end
 amenities.
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 ली  मूल  चन्द  डा  गा]
 It  was  ह:  4.5  crores,  during  3900«

 67,  Rs.  2  crores  during  1967-68,  Rs.
 22  crores  during  1968-69,  Rs.  4.8
 crores  during  1969-70  and  Rs.  2.2
 crores  during  1970-71."

 आखिर  कप  ने  इन  सामुदायिक  विकास

 योजनाओं  को  क्यो  बना  रखा  है--इसलिये

 कि  आप  ने  इन  में  बहुत  झक सरों  को  लगा

 रखा  है।  मैं  पूछता  हू  कि  श्राप  हमारे  जवान

 लडको  के  साथ  क्‍यों  जुल्म  कर  “रहे  हैं,

 वे  वहा  अपनी  जिन्दगी  के  साथ  खिलवाड़

 कर  हे  है  उन  का  यौवन  बिगड़  रह  है,

 सैकड़ों  को  लगा  रखा  है,  लेकिन  जरा  पूछिये

 कि  वे  गाव  में  क्या  करते  हैं,  उन  के  पास  क्‍या

 काम  है,  उन  का  एक्शन  क्‍या  है  ?  साधु-
 दायिक  विकास  के  द्वार।  देश  की  उन  तति  की,

 देश  के  विकास  की  जो  कल्पना  की  गई  थी--

 क्या  वह  पुरी  हो  रही  है  -  प्राय  ने  वहा

 पौष्टिक  आहार  की  योजना  चलाई  है

 महिला  मिल  बनाया  है  युवक  मिल  बनाया

 है  और  न  जाने  कितने  मान  बत।  रखें  है--
 मैं  इन  रिपोर्ट  लिखने  वालो  से  पुछना  चाहता

 हुलिया  वे  फोल  करते  है  कि  यह  महिला
 मिल  क्या  काम  करता  है।  तरह  युवक
 मण्डल  क्या  काम  करते  हैं?  क्यो  ग्यान

 दुनिया  में  धोखा  देना  चाहते हैं?  कौर  यह  सब

 औ  बड़ा  धोखा  तो  झपने  बाप  को  है  4  इसलिए
 मैं  जानना  चाहता  हूं  कि  हमारे  पूज्य  पीड़ित

 जी  धौर  श्री  वलवन्तराय  मेहता  ने  i065  मे

 सामुदायिक  विकास  का  ह 16  स्वप्न  देखा  था

 उसका  क्या  नतीजा  होगा  ?
 27.90  brs.

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI  ¥.  A.  AHMED):  Sir,
 during  the  last  three  days,  a  large

 number  of  members  have  participat-
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 ed  in  the  discussion  on  the  Demands
 of  my  Ministry.  I  know  that  memy
 more  members  are  anxious  to  parti-
 cipate  in  this  discussion.  That  only
 shows  to  what  extent  importance  is
 attached  to  agriculture  and  the  allied
 subjects  in  this  House.  I  am  very
 grateful  to  those  hon,  Members  for
 the  many  valuable  suggestions  and  ob-
 servations  which  they  have  made  in
 the  course  of  this  discussion.  But,
 before  I  go  to  the  various  matters

 which  have  been  raised  in  the  course
 of  this  debate,  I  would  like  to  point
 out  that  I  have  been  relieved  of  my
 task  to  a  great  extent  because  of  the
 valuable  intervention  made  by  my  two
 colleagues,  who  have  very  effectively
 and  in  detail  dealt  with  many  of  the
 points  which  have  been  raised  by  the
 hon,  Members.

 So  far  as  the  performance  of  the
 Agriculture  Ministry  s  concerned,
 there  have  been  doubts  in  the  minds
 of  the  people  that  during  the  past
 few  years  no  such  development,  no
 such  progress  and  no  such  effective
 steps  have  been  taken  of  which  the
 Ministry  or  the  Department  can  be
 proud  of  I  do  not  for  the  moment
 take  the  stand  that  all  that  has  been
 done  ‘was  right,  that  no  mistakes
 were  made  and  that  there  is  nothing
 more  to  be  done,  so  far  as  the  pro-
 gramme  of  production  and  the  deve-
 lopment  in  various  fields  of  agricul-
 ture  are  concerned.  But  I  would  like
 to  point  out  that  those  people  who
 make  these  allegations  that  nothing
 has  been  done  in  the  past  few  years
 are  completely  blind  to  the  facts  and
 figures,

 If  we  look  to  the  production  of
 foodgrains,  we  will  find  that  even  in
 the  Fourth  Plan,  when  we  had  two
 very  bad  drought  years,  our  average
 production  was  much  more  than  the
 average  production  of  the  Third  Plan.
 I  would  not  like  to  quote  the  figures
 which  have  already  been  mentionéd
 by  Shri  Shinde...

 SHRI  ह:  M.  MEHTA  (Bhavnagar):
 We  do  not  want  figures;  we  want
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 SHRI  FL  A.  ANMED:  ow  but  7
 would  ke  to  point  out  that  so  far
 as  even  the  worst  year  of  the  Fourth
 Plan  is  concerned,  we  had  a  produc-
 tion  of  about  95  million  tonnes  last

 your.
 which  was  the  highest  figure

 ing  the  Third  Plan  period.

 My  hon.  friend  said,  “We  want  food;
 we  do  not  want  figures.”  I  would
 like  to  point  out  that  even  what  pro-
 duction  we  have  in  our  country  is
 sufficient  to  go  round  to  ail  the  peo-
 ple  ...(Interruptions)  For  the  dis-
 appearance  of  foodgrains  it  is  not  the
 Agriculture  Ministry  which  is  respon-
 sible  but  it  is  the  hon.  Members  on
 the  cpposite  side....  (Interruptions).

 SHRI  PILOO  MODY  (Godhra):  I
 want  to  find  out  whether  he  was
 blaming  the  C.P.I,  who  pushed  him
 to  take  over  wholesale  trade  in  wheat

 (Interruptions)

 SHRI  F.  A.  AHMED:  Whatever
 suits  the  hon.  Member,  he  may  say.
 He  can  also  take  that  remark.  That
 is  also  meant  for  him.

 SHRI  PILOO  MODY:  I  don’t  take
 foodgrains.

 SHRI  F.  A.  AHMED:  I  am  very
 glad  to  hear  it.

 PROF.  MADHU  DANDAVATE
 (Rajapur):If  you  make  the  Opposi-

 tion  responsible  for  hoarding  and
 black-marketing,  that  is  not  a  proper
 statement...  (Interruptions).

 aly  cre  रतन  शर्मा  :  भ्रमर  मिनिस्टर
 साहन  को  यह  बात  बिस्कुट  तय  है.  कि  विरोधी

 पक्ष  वालों  ने  यह  सब  किया  है  तो  उसके

 खिलाफ  मुकदमा  क्यों  नहीं  चलाते  हैं  भर

 उनको  जेल  क्यों  नहीं  भजते  हैं?  इस  तरह का
 स्टेटमेंट  देकर  देश  में  ह... क  वातावरण  क्यों
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 पैदा  करना  चाहते  हैं  कि  विरोधी  पक्ष  झींगे

 डाल  रहा  है  जबकि  वास्तव  में  वे  अपनी

 फ़ेदयोर  को  छिपाना  चाहते  हैं  ।

 SHRI  F.  A.  AHMED:  When  the  hon.
 Members  had  their  say,  not  for  a
 moment  J  disturbed  them,  But  when
 I  am  saying  something,  I  do  not  see
 any  reason,  any  justification,  why
 they  should  not  listen  to  me.

 What  I  was  trying  to  point  out  was
 that  if  it  had  not  been  for  the  fact
 that,  on  the  one  hand,  they  were  ask-
 ing  the  producers  not  to  part  with
 grains  and,  on  the  other  hand,  they
 were  asking  others  to  encourage  hoard-
 ing,  etc.  there  would  have  been  no
 shortage.  Therefore,  what  I  was  say-
 ing  was,  .f  we  take  into  consideration
 what  we  have  been  producing  during
 the  past  few  years,  whet  production
 of  foodgrains  we  have  in  our  country
 38  sufficient  to  go  round  to  all  the

 people  provided  two  or  three  things
 are  accepted,

 Firstly,  it  has  to  be  admitted  that
 there  is  inequality  in  production  in
 different  parts  of  the  country.  There
 are  some  States  which  are  surplus
 States  and  there  are  other  States
 which  are  deficit  States  so  fa:  as  pro-
 duction  is  concerned.  About  the  States
 which  are  surplus,  there  has  been  an
 anxiety  on  the  part  of  those  sur-
 plus  States  not  to  part  with  the  sur-
 plus  which  they  have  in  their  own
 areas  so  that  it  may  be  taken  to  de-
 ficit  areas.  That  is  one  aspect  which
 has  to  be  taken  into  consideration.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Is  it  that  Opposition
 parties  are  ruling  in’  the  various
 States?  Is  hoarding  also  because  of
 the  opposition?

 SHRI  PILOO  MODY:  Will  you
 please  tel]  us  as  to  what  was  the  per
 capita  production  in  the  Third  Plan
 and  what  was  the  per  capita  produc-
 tion  in  the  Fourth  Plan.
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 SHRI  F,  A.  AHMED:  I  have  given
 the  figures.  Even  with  the  present
 rate  of  production,  the  hon.  Member
 will  see  that  even  if  we  give  50  kg
 per  capita  per  year,  the  food  produc-
 tion  which  we  are  producing  today  is
 sufficient  to  go  round  in  the  country.
 it  is  unfortunate  that  to-day  the  pro-
 duction  is  not  uniform,  al}  over  the
 country  and  it  is  because  of  this  in-
 equitable  distribution  in  production
 that  there  is  some  sort  of  an  imbalan-
 ce  in  the  country  which  has_  taken
 place  during  the  past  few  years...

 SHRI  PILOO  MODY:  But  where  is
 ail  the  food  going?

 SHRI  DARBARA  SINGH  (Hoshiar-
 pur):  To  Mr.  Piloo  Mody.

 SHRI  F.  A.  ALIIMED:  The  hon.  Mem-
 ber  is  r00f  of  the  fact  as  to  where
 aj]  the  food  is  going.

 SHRI  PILOO  MODY:  I  do  not  mind
 Ins  cracking  a  joke  about  my  size  I
 never  objected  to  it,  But  I  am  ask-
 ing  a  serious  question  as  to  where  all
 this  food  is  soing.  If  the  Minister
 maintains  that  it  is  all  due  to  hoard-
 ing,  then  first  of  all  you  should  know
 -what  a  hoarder  is,  Hoarder  is  a  per-
 son  who  goes  on  hoarding.  But  no-
 body  can  go  on  hoarding,  he  has  to
 unload  sooner  or  later.  Where  has  it
 all  gone?

 SHRI  A.  छू.  M  ISHAQUE  (Basir-
 hat):  It  has  gone  underground,

 SHRI  PILOO  MODY:  If  the  per
 capita  consumption  is  sufficient,  as
 you  say,  then  where  has  all  the  food
 gcne?

 SHRI  F.  A.  AHMED:  I  am  sure  Mr.
 Filoo  Mody  is  not  without  food  any
 day.  He  is  getting  the  food  every
 day,

 SHRI  PILOO  MODY  I  have  already
 tcld  you  that  I  do  not  eat  your  food.

 So,
 you  better  talk  about  somebody

 else,

 MR,  CHAIRMAN:  Then  let  some-
 -body  else  put  the  question.
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 श्री  लालजी  wk  :  कया  सरकार  ने

 मुनाफाखोरों  भर  जमाखोरों  के  आगे  घुटने
 नही  टेक  है  ?

 MR  CHAIRMAN:  You  first  permit
 him  to  have  his  gay.  After  he  com-
 pletes,  I  will  give  you  a  chance..  (In-
 terruptions)  I  am  on  my  legs.  Why
 do  you  not  listen  to  me?  If  I  permit
 questions  while  the  Minister  is  speak-
 ing,  there  will  be  no  end  to  it.  So,
 let  him  complete.  After  that,  if  some
 clarifications  are  still  required,  I  will
 give  you  a  chance

 श्री  लाल ओं  भाई  :  मैं  इसी  मुद्दे  पर
 प्रश्न  करना  चाहता  हु  ।  (व्यवधान  )

 MR  CHAIRMAN:  This  is  very
 unfair  when  I  have  told  you  that  I
 will  give  you  a  chance  If  you  still
 persist,  I  shall  have  to  ask  the  Minis-
 ter  to  continue  and  I  shall  not  give
 you  a  chance  even  though  I  said  I
 would  give  you,

 SHRI  F,  A.  AHMED:  In  the  course
 of  the  speeches,  some  hon.  Members
 had  eapicssed  the  dissatisfaction  that
 suffiaent  provision  was  not  made  in
 the  Fifth  Five-Year  Plan  It  was
 said  that  while  in  the  Fourth
 Five-Year  Plun  there  was  a  provision
 of  about  20.7  per  cent  of  investment,

 so  far  as  the  Fifth  Five-Year  Plan
 is  concerned,  the  investment  has  been
 reduced  to  about  20.l  per  cent  of  the
 entire  expenditure  which  is  to  be  in-
 curred  during  the  Fifth  Five-Year
 Plan.  I  would  like  to  point  out  that
 though  it  is  true  that  we  would  have
 liked  more  expenditure  so  far  as  agri-
 cultural  production  programmes  are
 concerned,  this  matter  however  has
 got  to  be  viewed  in  the  context  of
 the  hmitation  of  resources,  in  the  con-
 text  of  requirements  for  other  very
 necessary  items,  I  would  have  been
 certainly  more  happier  if  more  per-
 centage  of  allocation  had  been  made
 to  the  Agriculture  Ministry  for  the
 purpose  of  carrying  out  its  program-
 mes,  But  at  the  same  time  I  would
 like  to  point  out  that  the  provision
 of  Re.  3672  crores  in  the  Third  Plan
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 das  been  increased  to  Re.  3466  crores
 in  the  Fourth  Plan  and  this  has  been
 now  inereased  to  Rs,  747  crores  in
 the  Fifth  Plan,  Apart  from  that  the
 hon.  Members  would  have  seen  the
 Frevision  made  for  assistance  from
 financia]  institutions  and  it  is  hoped
 that  only  for  the  short-term  loans
 both  from  cooperatives  and  commer-
 ial  banks  instead  of  Rs.  725  crores
 towards  the  end  of  Fourth  Plan
 (1973-74)  now  Rs.  700  crores  would
 be  available  by  the  end  of  the  Fifth
 Five-Year  Plan,

 And  so  far  as  medium  and  long-
 term  loans  are  concerned,  as  against
 Rs.  200  crores  of  the  Fourth  Plan,
 now  Rs.  2400  crores  would  be  avail-

 able  for  medium  and  long-term  loans.

 Apart  from  that  hon.  Members
 weuld  no  doubt  realise  that  there  is
 a  big  investment  made  so  far  as  de-
 velopment  of  power  is  concerned,  so
 far  as  machinery  manufacture  with
 which  Agriculture  Ministry  is  concern-
 ed  et.  A  good  investment  has  been
 made  there  as  also  in  the  matter  of
 preduction  of  fertilisers.  If  we  take
 all  these  factors  into  consideration  we
 can  see  that  within  the  limitations
 within  which  we  have  got  to  work,
 there  38  enough  consideration  which
 has  been  given  to  Agriculture  Minis-
 try;  somehow  or  other  if  we  could
 manage,  we  would  have  welcomed
 even  a  higher  allocation;  and  that
 would  have  yielded  much  more  results.

 I  would  like  to  point  out  that  we
 have  to  look  to  this  question  of  in-

 creased  production  in  the  country  not
 only  with  regard  to  production  of
 food  but  also  with  regard  to  produc-
 tion  of  commercial  crops  and  also
 with  regard  to  what  invesiment  is
 made  in  the  shape  of  various  infra-
 structure  facilities  in  the  country.  If
 we  look  to  the  development  of  irriga-
 tion,  particularly  minor  irrigation,
 the  position  is  this,  We  fixed  a  tar-
 get  of  about  7  million  hectares  of  land;
 not  only  have  we  achieved  the  tar-
 get,  but  we  have  exceeded  the  tar-
 get  by  one  million  hectares  more.
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 Instead  of  7  million  hectares  of  land,
 we  have  provided  irrigation  to  8  mil-
 lion  hectares  of  land,

 It  is  true  that  to-day  the  irrigation
 facilities  which  we  need  for  our
 country  are  not  sufficient  so  far  as
 minor  irrigation  is  concerned,  We
 have  taken  a  policy  decision  in  the
 right  durection.  In  the  last  two  years,
 We  are  spending  more  and  more  so  far
 as  minor  irrigation  is  concerned.

 If  we  take  the  percentage  of  minor,
 medium  and  major  irrigations,  you
 will  find  that  to-day,  under  the  minor
 irrigation,  the  area  that  has  been  cov-
 ered  is  nearly  55  per  cent  while,  under
 the  medium  and  major  irrigations,
 the  area  covered  is  only  45  per  cent.
 This  fact  has  also  to  be  taken  into
 consideration.

 Then,  some  hon.  Members  have
 said  that  so  far  as  development  of  ag-
 riculture  is  concerned,  the  most  es-
 sential  thing  is  about  the  implemen-
 tation  of  land  reforms.  I  entirely

 agree  with  the  observations  that  have
 been  made  by  them.  I  would  like
 to  point  out  that  so  far  as  enactments
 of  laws  are  concerned,  practically,
 all  the  States  have  enacted  the  laws
 as  far  as  land-ceiling  is  concerned.
 Except  in  the  case  of  Tmpura  and

 Manipur  where  legisaltion  has  not

 yet  been  enacted,  in  the  case  of  all
 other  States,  Legislation  has  been  en-
 acted  as  has  been  pointed  out  by  my
 colleagues.  We  have  to  know  the

 surplus  lands  which  are  made  avail-
 able.  Till  to-day,  I  have  not  received
 replies  from  all  the  State.  But,  of

 the  States,  it  appears  that  the  surplus
 land  likely  to  be  available  with  them
 will  be  about  37  lakhs  acres.  I  hope
 that  arrangements  will  be  made  by
 those  States  to  distribute  those  lands
 to  the  landless  people  as  eatly  88

 possible.

 The  other  day  one  of  the  hon,  Mem-
 bers,  I  think,  Sbri  Bhattacharyya,
 suggested  that  the  ceiling  in  so  far  as
 irrigated  lands  are  concerned,  should
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 (Shri  F.  A.  Ahmed}
 be  about  25  acres.  |  woud  like  to
 point  out  to  him  that  only  the  other
 day,  the  Central  Land  Reforms  Com-
 mittee  went  into  this  question  after
 receiving  various  suggestions  from  the
 State  Governments  and  various  other
 bodies.  They  decided  that  so  far  as
 ceiling  is  concerned,  for  the  irrigated
 area  where  we  can  have  two  crops  or
 more,  the  same  should  be  between  ten
 to  eighteen  acres;  so  far  as  lands
 where  we  have  irrigation  for  one  crop
 only,  the  ceiling  should  be  27  acres.
 So  far  as  the  unirrigated  land  is  con-
 cerned,  the  ceiling  should  be  within
 54  acres.  After  taking  into  considera-
 tion  informations  received,  it  seems
 that  about  37  lakhs  of  acres  of  land
 is  likely  to  be  surplus.  The  question
 put  to  me  was:  how  much  of  the  lands
 would  be  found  to  be  surplus  that
 would  be  available,  If  we  accept  the
 suggestion  made  by  Shri  Bhatta-
 charyya,  I  can  tell  him  that  so  far
 as  we  are  concerned,  we  have  no
 basis  on  which  we  can  give  our  assess-
 ment.  Whatever  figures  we  have
 got,  we  have  to  depend  on  State  Gov-
 ernments.  I  hope  that  they  will  take
 our  advice  into  consideration  and  ex-
 pedite  the  matter  as  early  as  possible
 so  that  the  laws  may  be  implemented
 and  the  benefit  of  giving  lands  to  the
 landless  people  may  be  implemented
 as  early  as  possible.  J  would  how-
 ever  like  to  point  out  one  thing.
 Having  regard  to  the  lands  which
 have  become  surplus,  the  hon,  Mem-
 bers  must  realise  whether  the  distri-
 bution  of  the  surplus  land  will  satisfy
 the  requirements  of  all  the  landless
 people  in  our  country.  Perhaps,  th
 hon.  Members  have  no  idea  so  far  as
 Jandless  labourers  are  concerned.  In
 our  country,  their  number  will  not  be
 Jess  than  47  million.  I  do  not  know
 whether,  to-day,  we  have  sufficient
 surplus  lands  in  order  to  distribute
 them  to  these  people.

 Some  of  my  hon.  friends  have  sug-
 gested  very  rightly  that  in  the  matter
 of  distribution  of  land,  we  should
 take  every  care  so  far  as  Scheduled
 Castes  and  Scheduled  Tribes  people
 are  concerned  and  we  should  see  they
 are  given  adequate  land  for  the  pur-
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 pose  of  earning  their  livelihood  so  that
 it  may  be  possible  for  them  to  have
 proper  existence  in  those  hilly  and
 backward  areas.  That  is  the  instrue-
 tion  which  has  been  conveyed  to  all  the
 State  Governments  and  I  have  no
 doubt  that  this  instruction  will  be  car-
 ried  out.  In  the  matter  of  distribut-
 ing  land  they  will  give  first  preference
 to  such  landless  people  who  are  Sche-
 duled  Castes  and  Scheduled  Tribes
 and  they  are  economic  holdings  so  that
 it  may  be  possible  for  them  to  have  a
 suitable  existence.  As  regards  gov-
 ernment  land  also  we  shall  take  it  up
 with  the  State  Governments  that  it
 should  be  distributed  as  early  as  pos-
 sible.

 Another  important  point  to  wricls
 my  hon.  friend  Shri  Bhattacharyya
 made  some  observations  was  that
 nearly  0  per  cent  of  the  farmers  ope-
 rate  on  two-third  of  the  agricultural
 land  and  nearly  50  per  cent  of  the  pro-
 duction  is  under  their  influence.  I  do
 not  know  wherefrom  he  has  got  those
 figures.  I  would  like  to  have  source
 from  which  he  has  collected  the  same.
 So  far  as  we  are  concerned  we  are
 having  agricultural  census  in  1970-71
 which  is  still  in  the  course  of  prepa-
 ration  and  after  the  figures  from  the
 census  are  available  it  will  be  possi-

 able  to  indicate  what  number  of  people
 and  what  category  of  people  are  hold-
 ing  what  area  of  land.

 Then  the  question  was  raised  about
 the  credit  facilities.  A  large  number
 of  Members  made  observations  that  so
 far  as  credit  facilities  are  concerned
 they  were  not  adequate  and  particu-
 larly  so  far  as  the  small  and  marginal
 farmers  were  concerned  they  wete
 not  getting  the  necessary  assistance
 from  the  financial  institutions  or  the
 commercial  banks.  May  I,  fist  of  all,
 inform  the  hon.  Members  that  80  far
 as  the  credit  facilities  are  concerned
 I  have  already  indicated  the  figures
 which  have  to  be  provided  both  through
 the  cooperatives  and  commercial  bank#
 as  qa  short-term,  medium  term  and
 long-ferm  loan  and  I  hope  that  these
 crwedit  institutions  will!  pay  their  part
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 properly  and  see  that  these  facilities
 are  provided  to  the  cultivators  as
 early  as  possible.  The  ection  taken
 by  various  institutions  is  under  con-
 tinuous  review  and  I  am  taking  up
 the  matter  from  time  to  time  with
 the  Finance  Ministry  to  see  that  the
 policy  laid  down  in  this  respect  is
 fully  implemented  by  these  credit
 institutions.  I  would  like  to  point  out
 one  thing  that  we  have  indicated  to
 these  institutions  that  «so  far  our
 policy  is  that  it  has  to  be  production
 oriented,  that  is,  credit  has  to  be
 provided  to  the  people  not  on  any
 other  basis  except  on  the  basis  that
 whatever  programme  comes  before
 them  they  should  examine  whether  it
 is  production  oriented  or  not.  If  it  is
 production  oriented  then  they  have  to
 seo  particularly  30  far  as  the  small
 farmer  and  the  weaker  sections  are
 concerned  that  they  are  not  troubled
 with  the  requirements  of  mortgaging
 their  land  or  providing  any  security.
 We  have  said  for  loana  upto  two  to
 three  thousand  they  need  not  ask  for
 any  secuvity.  They  should  straight-
 away  give  these  loans  without  the
 insistence  of  mortgage  and  i  security.

 We  have  also  gaid  that  so  far  as  the
 small  tarmerg  and  other  weaker  sec-
 tions  are  concerned,  they  should  also
 fix  lower  margin  and  longer  payment
 schedule  etc.  so  that  it  may  be  possi-
 ble  for  them  to  return  these  loans
 without  any  difficulty.

 Therefore,  I  would  like  to  point  out
 that  all  these  measures  which  we  have
 undertaken  whether  in  the  direction
 of  irrigation  or  in  the  direction  of
 providing  credit  facilities,  are  mea-
 sures  which  will  help  in  increased
 production  in  our  country,  whether  it
 be  of  foodgrains  or  of  other  commer-
 cial  crops,

 But  [  would  like  to  point  out  that
 there  is  a  constraint  so  far  as  ferti-
 liser  is  concerned.  During  the  past
 few  years  we  have  noticed  that  the
 507  LS—3
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 requirement  of  fertilisers  is  increas-
 ing  beyond  our  capacity  to  meet  it.
 For  1973-74,  our  capacity  to  produce
 indigenous  fertilisers  was  22  lakh
 tonnes.  But  unfortunately,  in  spite  of
 ou.  effort,  for  varioug  reasons  such
 as  power  shortage,  labour  strikes  and
 various  other  things,  our  production
 vf  both  kinds  of  fertilisers,  nitrogen-
 oug  85  well  as  phosphatic,  was  not
 more  than  3  lakh  tonnes.  Therefore,
 while  we  have  a  capacity  of  about  22
 lakh  tonnes,  we  could  get  only  about
 ३9  lakh  tonnes  of  fertilisers,

 In  regard  to  the  fertilisers  to  be
 imported  from  outside,  at  the  last
 moment,  the  contract  had  to  be  can-
 celled  even  though  we  had  increased
 the  price  and  given  them  more  price
 than  what  had  initially  been  agreed
 upon.  Because  of  the  West  Asian
 crisis,  they  were  not  able  to  manu-
 facture  fertilisers  in  their  own  coun-
 try  and  because  of  this  difficulty  thev
 were  not  able  to  keep  up  the  contract,
 and  therefore,  we  were  not  in  a  posi-
 tion  to  meet  the  requirement  of  the
 rabi  crop  during  this  year,  with  the
 result  that  our  crop  has  been  affected
 thereby.

 So  far  as  kharif  is  concerned,  I
 would  like  to  point  out  that  in  spite
 of  this  difficulty,  we  have  somehow  or
 other  been  able  to  make  arTange- ‘ents  so  far  a8  the  requirement  for
 the  kharif  crop  ig  concerned.  The
 States  had  asked  for  44  lakh  tonnes  of
 fertilisers  only  for  the  kharif  crop.
 We  went  into  the  figures  and  after
 examusing  the  requirements  of  every
 State  on  the  basis  of  their  previous
 performance  and  on  the  basis  of  their
 production  with  high-yielding  varie-
 ties  and  other  varieties,  we  have  been
 able  to  make  arrangements,  But  we
 are  still  on  the  look-out  and  we  are
 still  making  an  effort  to  see  how  tn
 make  up  the  requirement  so  far  as
 the  rabi  of  1974-75,  is  concerned.

 In  this  connection.  a  question  was
 raised  by  my  hon.  friend  from  Andhra
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 Pradesh  that  we  gave  them  inadequate
 quantity  of  fertilisers.  I  would  lke
 to  point  that  there  728  a  misgiving  in
 the  minds  of  certain  people  that  we
 are  not  being  fair  to  some  of  the
 States  and  to  some  States  we  give  a
 higher  quantity  of  fertilisers  than  is
 necessary.  What  we  arte  doing  is  this.
 Formerly,  we  used  to  distribute  ferti-
 lisers  for  the  kharif  crop  on  the  basis
 of  77  per  cent  increase  over  what  we
 had  given  last  year,  and  in  the  case
 of  rabi  an  increase  of  22  per  cent  over
 what  we  had  given  last  year.  But
 now  we  have  changed  that  pattern.
 Now,  we  take  into  consideration  the
 quantity  consumed  by  every  State
 and  the  production  programme  g:ven

 by  each  state  and  on  that  basis  we
 calculate  the  quantity  required  for
 every  State  and  make  the  allocation
 out  of  what  is  available  to  us,  and  on
 that  basis,  we  distribute  the  fertilisers.
 The  Minister  from  Andhra  Pradesh
 had  come  and  pointed  out  some  mis-
 take.  Unfortunately.  the  mistake  was
 not  on  the  part  of  the  Central  Gov-
 ernment  but  it  was  on  the  part  of
 thc  State  Government  because  they
 had  indicated  that  the  area  under  the
 high  yielding  variety  was  only  7  lakh
 acies  but  later  on  he  said  that  the
 area  was  3  lakh  acres.  We  verified

 and  found  that  it  was  a  bona  fide
 mistake,  and  we  have  given  them  a
 further  increase:  about  10,000  tonnes
 more  fertiliser  fhas  been  given  to

 Andhra  Pradesh,  and  I  hope  that  it
 will  be  possible  for  them  to  meet
 their  requirement  with  this.

 SHRI  K.  SURYANARAYANA
 (Eluru):  Can  you  not  link  it  up  with
 procurement  at  the  farmers’  level  and
 at  the  State  level?

 SHRI  B.  V.  NAIK:  Why  not  link  it
 up  with  effective  demand?

 SHRI  F.  A,  AHMED:  So  far  as
 distribution  of  fertiliser  is  concerned.
 as  hon  members  are  aware,  I  have
 control  over  fertiliser  which  is  the
 Pou!  fertiliser  which  is  imported  from
 foreign  countries.  I  have  laid  down
 as  a  policy  that  the  entire  quantity
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 will  be  given  out  of  that  quota  to  the
 State  Governments  and  the  State
 Governments  have  been  instructed  to
 distribute  it  through  co~operative
 societies.  So  far  as  fertiliser  which  is
 produced  in  the  country  is  concerned.
 I  took  up  this  matter  with  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 they  have  agreed  that  50  per  cent  of
 the  indigenously  manufactured  ferti-
 liser  will  also  be  given  to  the  States
 for  distribution  throug  the  co-operative
 societies,  but  the  other  50  per  cent
 will  have  to  be  distributed  through
 individuals.

 AN  HON.  MEMBER:  Why?
 SHRI  K.  SURYANARAYANA:  The

 Ministry  of  Petroleum  and  Chemicals
 is  not  the  producer  of  food.  You  are
 responsible  to  the  House  for  food
 production.

 SIR]  F.  A.  AHMED:  They  say  they
 ale  in  a  difficulty  because  under  the
 terms  on  which  these  units  were  set
 up,  one  of  the  conditions  was  that  this
 will  also  have  to  be  distributed  through
 individuals.  The  Ministry  ig  looking
 into  the  matter  ang  will  see  to  what
 extent  they  can  have  this  changed  so
 that  it  may  be  possible  for  them  to
 see  that  this  is  also  distributed  through
 co-operatives  (Interruptions).

 SHRI  K.  SURYANARAYANA;:  You
 have  changed  the  Constitution

 MR.  CHAIRMAN,  I  have  not  per-
 mitted  any  questions  now.  If  you
 have  any  question,  I  will  permit  you
 later  on.

 SHRI  F.  A.  AHMED:  I  think  it
 will  be  better  for  hon,  memberg  to
 raise  this  question  when  my  colleague,
 the  Minister  of  Petroleum  and  Chemi-
 cals,  ig  here.  They  can  persuade  him
 to  have  this  50  per  cent  also  distribu~
 ted  through  co-operatives  (Interrup-
 tions.

 AN  HON.  MEMBER:  Yes  are  a
 Cabinet  Minister.  You  should  do  it.

 SHRI  ्,  A.  AHMED:  88  for  the
 other  question  which  some  hon.  mem-
 bers  raised  that  it  should  be  linked
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 up  with  procurement,  this  is  for  the
 State  Governments  to  manage.  If
 they  can  manage  it,  I  have  no  objec-
 tion.

 SHRI  BHOGENDRA  JHA  (WJa-
 nagar)  The  whole  salers  can  n.anage
 it.  Why  not  hand  over  the  country  to
 them?

 SHRI  F  A.  AHMED;  No  question  of
 wholesalers,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Food  has  been  handed  over  to  the
 wholesalers  and  Agriculture  to  the
 State  Mimstries  Why  not  dissolve
 the  Ministry?

 SHR]  ्य  A  AHMED:  I  would  lke
 to  pomt  out  that  in  spite  of  these
 difheullies  we  aie  Making  an  effort.
 But  we  have  to  depend  to  a_  certain
 extent  on  the  vagaries  of  the  weather.
 We  have  to  depend  also  on  circums-
 tances  winch  are  not  within  our  con-
 trol  But  {  can  say  that  if  nothing
 goes  very  seriously  wrong,  we  are  In
 the  right  direction  of  having  increas-
 ed  production  in  the  country;  given
 good  weather,  good  monsoon,  it  was
 possible  fo.  us  to  have  a  very  good
 khariff  crop  Whatever  target  we
 had  fixed  had  almost  been  achieved
 J  have  no  doubi  that  so  far  as  the
 rabi  crop  is  concerned,  in  spite  of
 these  difficulties,  we  shall  be  very
 near  the  traget  which  we  have  fixed
 But  after  two  bad  years,  one  after  the
 other  particularly  when  our  previous
 huffer  stock  had  peen  exhausted,  there
 have  been  difficulties  so  far  as  avafi-
 ability  of  foodgrains  in  the  country  is
 concerned  But  let  ug  hope  that  we
 hive  2  good  monsoon  next  time  and
 also  one  or  two  good  rahi  crops  and
 then  that  will  help  us  out  of  our
 difficulties,

 Now,  some  hon.  Members  have
 rained  the  question  about  the  crash
 scheme  for  rural  employment.  An  hon
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 Members  are  aware,  this  scheme  was
 tuken  up  in  tne  year  1971,  and  it  was
 a  three-year  scheme.  The  idea  was
 that  through  this  scheme  employment
 in  the  rural  areas  should  be  generated
 and  at  least  employment  should  be
 provided  to  about  1,000  people  in
 every  district.  Also,  the  idea  was
 that  in  that  process  some  infra-struc-
 ture  should  be  created  in  the  rural
 areas  in  the  direction  of  construction
 of  roads  minor  irrigation,  and  so
 forth  Hon  Members  have  insisted
 that  this  crash  scheme  for  unemploy-
 ment  should  be  continued,  but  as  it
 was  a  fomth  five  year  Plan  scheme,
 a  Centrally-sponsored  scheme  that  35
 not  proposed  to  be  continue  during
 the  fifth  Plan.  The  reason  is  that
 under  the  Plan,  they  are  providing
 Rs  500  crores  for  the  construction  of
 rural  roads  Therefore,  they  say  that
 when  a  provision  is  being  made  for  a
 programme  like  the  drought  prone
 area  programme,  dry  area  programme
 construction  of  rural  roads  programme
 and  also  the  minimum  need-based
 programme,  there  ig  no  necessity  for
 extending  this  programme,  That  diffi-
 culty  is  there,  and  so  this  scheme  will
 not  be  continued  in  the  fifth  five  year
 Plan  period.

 So  far  as  the  drought-prone  area
 programme  is  concerned,  that  also
 has  been  taken  up  in  many  of  our
 districts  YI  would  like  to  point  out
 that  last  vear,  on  account  of  the
 limitation  on  our  resources,  our  expen-
 diture  on  this  prog-amme  tae  been
 cut  down  from  Rs  00  crores  to  about
 Rs  ह  crores  and  that  is  why  there  is
 some  complaint  from  some  of  the
 States  I  think  for  the  next  year  we
 ave  still  waiting  to  know  what  amount
 would  be  available  But  this  ts  a
 verv  useful  programme  and  as  some
 of  our  areas  are  areas  where  you  have
 ether  no  rain  or  scanty  rain,  it  is
 desirable  that  this  programme  should
 also  be  continued  but  should  also  be
 extended  so  that  the  difficulty  of  the
 reonle  in  those  areas  may  be  met.
 This  is  so  far  as  agricultural  produc-
 tion  is  concerned.
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 I  would  now  lke  to  revert  to  the

 question  of  food  for  a  while.  Though
 many  Members  have  not  made  many
 ubservations  so  far  as  food  1s  con-
 cerned,  4  would  lke  to  take  this
 opportunity  of  removing  s0me  doubts
 and  misgivings  which  have  been
 expressed  by  some  of  the  hon,  Mem-
 bers  Jt  was  said  that  we  have  not
 been  able  to  give  an  adequate  price  to
 the  cultivators.  First  of  all,  I  would
 like  to  point  out  that  before  we  took
 the  decision  of  fixmg  the  pmce  of
 Rs.  05  per  quintal  for  wheat,  we  had
 before  us  the  cost  of  production  figures
 prepared  by  the  Agricultural  Univer-
 sities  jin  Uttar  Pradesh  and  Punjak
 ana  also  other  figures  and  on  that
 basis  we  thought  that  the  price  which
 we  have  fixed  covered  the  cost  of
 production.  Even  taking  into  consi-
 deration  the  fact  that  this  was  consi-
 dered  to  be  a  suitable  price  in  the
 year  1970-71  when,  at  that  price,  the
 cultivator  was  not  able  to  gell  his
 wheat  to  a  private  grain  dealer  and
 had  to  come  to  us  to  sell  3६  and  at
 that  time  he  did  not  get  more  than
 Rs,  65  to  Rs.  66  from  the  grain  dealers
 —even  taking  that  into  consideration
 —and  adding  to  that  the  rise  in  the
 cost  since  that  period  to  this  period
 which  comes  to  about  37  per  cent  or
 38  per  cent,  I  personally  feel  that  the
 price  which  has  been  given  so  far  as
 wheat  is  concerned  will  not  only  meet
 the  cost  of  production  of  the  cultivator,
 but  also  will  give  him  some  incentives,
 some  profits  for  the  purpose  of  increas-
 ing  the  production  from  year  to  year. Some  Members  have  said  that  this
 Brice  ig  not  adequate.  I  do  not  know
 what  the  hon.  Members  want.  On  the
 One  hand,  those  very  Members  say that  the  price  is  not  adequate.  On  the
 other  hand,  they  are  opposed  to  the
 increase  in  price  so  far  as  the  consu-
 mer  38  concerned.  I  do  not  understand
 how  they  can  have  both  the  ways.  If
 the  price  to  the  cultivator  has  to  be
 increased,  because  it  does  not  meet  the
 cost  af  production,  the  consumer  has
 to  take  the  grain  at  a  higher  price.

 In  fact,  we  are  very  grateful  to  our
 farmers  in  the  country  for  the  very
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 valuable  work  which  they  have  been
 doing  in  increasing  our  production.
 They  are  our  back-bones  and  there  is
 nothing  that  we  will  not  do  to  encour-
 age  the  farmers  in  our  country.  We
 want  that  they  should  be  given  all  the
 necessary  assistance  and  all  the  neces-
 sary  help  so  far  as  they  are  concern-
 ed.  We  woulg  also  ask  them  that  they
 should  also  try  not  only  to  take  ad-
 vantage  of  the  various  facilities  which
 the  Government  are  providing,  but
 they  should  also  attend  to  ००9७  mana-
 gement  A  good  deal  of  increase  in
 production  and  increase  in  productivity
 dcpends  on  crop  management  and  that
 has  been  shown  by  the  farmers  in  vury
 progressive  areas  hke  Puniab,  Hary-
 ana,  Tamil  Nadu,  Andhra  Pradesh  etc.
 Wherever  farmers  have  giver,  personal
 attention  to  crop  management,  produc-
 tivity  has  increased

 Unfortunately,  my  friend  Mr.  Mava-
 lankar  ig  not  here.  The  other  day,  he
 raised  a  very  pertinent  question,  what
 has  been  the  effect  of  intensive  area
 development  programme  which  we
 have  taken  up  In  the  year  962  or  1963.
 I  would  like  to  point  out  to  him  that
 it  is  true  that  we  took  up  that  pro-
 gramme  to  begin  with  under  foreign
 aid  Now,  the  programme  is  being
 continued  in  some  of  the  States,  and
 whatever  has  been  done  in  some  of
 those  States,  I  think,  is  something  of
 which  we  can  be  proud  of  I  would
 mention  only  one  district  in  Punjab,
 that  18,  Ludmana.  There,  the  yield  of
 wheat  has  been  33  quintals  per  hectare,
 which  38  even  higher  than  the  average
 yield  in  the  United  States.  This  has
 shown  that  if  they  are  given  an  oppor-
 tunity,  they  can  surpass  the  record  set
 in  other  countries.  Today,  our  average
 yield  of  wheat  is  about  3  or  l4  quin-
 tals  If,  today,  our  country,  particu-
 larly  those  wheat  growing  areas  like
 Punjab,  Haryana,  UP,  Madhya  Pradesh
 and  Bihar  can  take  up  their  yield  to
 about  33  quintals  per  hectare,  you  can
 see  what  production  of  wheat  we  can
 have  in  our  country.  There  is  no
 reason  why  we  should  not  be  able  to
 do  it.  During  the  past  few  years,  we
 have  almost  doubled  our  wheat  pro-



 36r  DG.  ‘1974-75.

 duction.  We  are  proceeding  in  that
 direction.  We  are  trying  to  help  these
 areas  by  providing  facilities  for  irriga-
 tion,  by  giving  them  as  much  fertiliser
 a8  possible,  and  wherever  chemical
 fertiliser  is  not  available,  we  are  ask-

 i
 to  mix  it  with  organic  ferti-

 SHRI  M  RAM  GOPAL  REDDY
 (Nizamabad):  What  about  the  destruc-
 tion  of  forests?

 SHRI  ह  A.  AHMED:  So  far  as  the
 price  is  concerned,  we  consider  that  it
 is  adequate.  While  we  are  trying  to
 luip  the  farmers,  I  would  very  atrong- ly  appeal  to  them  that  they  should
 help  us,  help  the  State  Governments, help  the  Central  Government,  by
 bringing  all  their  produce  to  the
 tmandis  and  give  them  to  the  Govern-
 ment  for  the  purpose  of  purchase,

 Here  I  would  like  to  point  out  that
 7  there  is  a  farmer  or  producer  who
 wants  to  take  ot  thi  piodure  to  Ma-
 harashtra  or  West  Bengal  in  order  to
 &et  a  higher  price,  I  have  no  objection
 I  will  not  stand  in  his  way,  But  he  will
 have  to  take  a  licence  from  me,  take
 permission  from  me  and  give  me  half
 the  foodgrains  If  they  really  want  to
 be  helpful  to  the  consumers,  they  can

 do  that.  but  they  should  take  permis- sion  from  me  (Interruptions)  an  hon
 Member  has  asked  ax  to  who  wilt  give
 the  licence  The  order  has  to  be  icsu-
 ed  by  us  and  the  licence  has  to  be
 given  by  the  State  Government.  I
 hope  the  State  Governments  will  co-
 operative  with  us  in  this  matter.

 So  far  as  the  Tamil  Nadu  Govern-
 ment  fs  concerned.  it  has  raised  a  very
 important  matter  about  the  Bill  which
 it  has  sent  ug  for  our  approval,  regard-
 ing  the  Essential  Commodities  Act.
 Since  we  are  ourselves  bringing  an
 amendment  to  the  Essential  Com-
 modities  Act,  which  we  hope  to
 Place  before  this  House  during
 tis  session,  where  we  want  to
 tighten  the  provisions  dealing  with
 hoarders  and  so  on,  I  hope  that  will
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 serve  the  purpose  which  the  Tamil
 Nadu  Government  hag  in  view.

 The  hon.  Member,  Shri  Swaminathan,
 from  Tamil  Nadu  said  that  he  was  very
 much  grieved  that  we  had  instructed
 the  State  Governments  to  remove  the
 restriction  on  movement  of  coarse
 grains.  The  hon.  Member  must  realise
 that  we  ate  une  country  and  We  must
 have  an  all-India  outlook.  It  is  not
 enough  for  us  to  think  in  terms  of  only
 one  state.

 SHR’  C  T.  DHANDAPANI  (Dhara-
 puram):  Why  this  ig  applied  only  to
 foodgrains?  What  about  water  supply?
 The  Centra]  Government  will  not  in-
 terfere  there.  They  interfere  only  in
 the  case  of  food.

 SHRI  F.  A.  AHMED:  Even  though
 we  may  be  coming  from  different  parts
 of  the  country,  we  are  all  Indians.  50,
 it  is  necessary  for  all  of  us  that  we
 should  not  do  anything  which  is  likely
 to  endange:  or  damage  the  unity  of
 India.  That  is  one  aspect  which  we
 have  to  keep  in  mind  Whether  we
 come  from  Punjab,  Haryana,  Uttar
 Pradesh,  Andhra  Pradesh  or  Tamil
 Nadu,  we  should  not  be  parochial.  If
 we  have  surplus  foodgrams,  we  should
 try  to  help  other  States  which  are  de-
 fic.  If  we  do  not  take  that  view.
 then  you  can  realise  what  difficulties
 we  can  have  in  our  country  and  how
 injunious  it  can  be  to  our  cause,  to  our
 interest  and  to  our  integrity.  Therefore,
 I  would  make  an  appeal  to  Tamil
 Nadu.  They  wanted  an  assurance  from
 me,  so  far  as  rice  is  concerned,  whe-
 ther  I  om  giing  to  remove  the  existing
 arrangement  of  zonal  restrictions.  I

 will  not  do  anything  of  the  sort  But
 I  would  like  Tamil  Nadu  «lso  to  help
 me  in  that  connection  and  see  that
 whatever  has  been  fixed  should  be
 Fiven  to  me  for  the  purpose  of  distri-
 bution  to  other  States.  I  hope,  my
 hon.  friend  will  convey  our  senti-
 ments.

 SHRI  C.  T.  DHANDAPANT:  This  is
 not  the  correct  approach  that  he  is
 making.
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 SHRI  FA.  APMEETY  १  know  th
 Chief  Minister,  whenever  we  ped asked  for  assistance.  has  given  that
 assistance.  I  Have  no  007४  that!  what-
 evet  has  been  agreed’  upon  will  be
 ultimately  given  Hy  him.  Now,  they
 have  a  good  crop.  If  they  can  certainly
 give  us  rite  according  to  an  atrange-~ ment  fixed  upon,  that  will  be  helpful

 ook
 for  distribution  from  the  Central

 There  are  many  other  points  which
 have  been  raised  by  some  of  the  hon.
 Members.  I  would  like  to  point  out
 One  thing  that  some  of  the  observations
 that  have  been  made  do  not  reaily
 concern  us.  They  really  concern  the
 State  Governments  But  I  would  like
 to  tell  the  hon,  Members  that  we  have
 taken  note  of  those  points  and  we
 shell  convey  the  views  of  the  hon.
 Members  s0  that  the  suggestions  are
 accepted  by  the  State  Governments
 and  :mplemented  ir,  |  2  interest  of  the
 country.

 Before  I  conclude,  I  would  like  to
 point  out  that  there  should  be  no  mis-
 givings  80  far  as  our  new  policy  of
 take-over  is  concerned  [I  would  like
 to  point  out  the  three  main  objectives
 in  our  policy  which  we  adopted  last
 year  and  which  we  have  modified
 this  year.  What  are  the  three  mein
 objectives?  The  first  main  objective
 is  that  the  producer  should  get  a  pro~
 per  price  so  that  he  may  have  the
 incentive  for  increasing  production
 in  our  country.  The  second  vbjective
 is  that  the  foodgrains  in  our  couritry
 should  be  avaiable  throughout  the
 country.  The  third  objective  is  that

 so  far  as  vulnerable  sections  of  our
 society  are  concerned,  they  must  be
 supplied  with  foodgrains  at  a  reason-
 able  price.  These  are  the  main  ob-
 jectives  of  our  policy.

 So  far  as  the  procedure  is  zoncern-
 ed,  it  is  the  means,  not  an  end  in  it-
 self,  We  tried  a  particular  method.
 Whatever  may  be  the  reason,  that
 did  not  help  us  in  meeting  these  ob-
 jectives.  Therefore,  we  are  trying  ano-
 ther  procedure.  I  would  like  to  seek
 the  cooperation  of  the  hon.  Members
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 to  see  that  these  objectives  are  not
 interfered  with  so  that  it  may  be
 possible  for  us  to  make  foodgraing
 available  to  all  the  people  throughout
 the  couritry  without  much
 There  was  no  justification  for  food-

 gains  being  available  in  one  State  at
 about  Rs,  l00  or  Rs.  05  or  Ra.  lie
 and  in  another  State  at  about  Rs,  250
 or  Rs.  300  a  quintal.

 I  hope,  the  steps  thet  we  have
 taken  will  enable  us  to  remove  the
 distortion  and  make  the  foodgrains
 available  to  all  the  people  chrough-
 out  the  country.  I  can  say  this  much
 that  there  is  no  agreement  between
 grain  dealers  and  ourselves.  There  is
 no  understanding  or  any  agreement
 whatsoever  They  have  to  function
 under  a  heence  under  certain  restric-
 lions,  wndei  certain  terms  and  condi-
 tions,  Whenever  those  conditions
 are  not  umplemented  or  there  is  any
 breach  of  those  conditions,  those  h-
 cences  will  be  cancelled.  And  neces-
 sary  action  will  be  taken
 under  the  law  Therefore,  |  would
 like  the  hon  Members  to  realise  that
 to-day  we  are  faced  with  a  difficult
 situation  and  I  am  sure  that  it  is  in
 the  interests  of  all  of  us  to  which-
 ever  Party  we  may  belong  that  we
 should  try  to  see  that  these  difficulties
 are  removed  as  early  as  possible.  I
 will  seek  their  co-operation  and  hope
 that  they  will  be  able  to  rise  above
 their  politics  sn  far  ag  this  matter  is
 concerned  and  that  they  will  give
 their  fullest  co-operation.

 8  00  hrs.

 SEVERAL  HON  MEMBERS  ROSE—

 MR  CHAIRMAN:  There  is  no
 time  left  I  will  permit  only  Shri
 Laln  Bhai  to  put  a  question.  I  have
 promiseq  him.  (Interruptions)  Shri
 Lalji  Bhai.

 श्री  जाल जी  माई:  मैं  जानता  चाहता

 हैं  राजस्थान  प्रदेश  में बनू  966k  लगातार
 972  तक  जिन  श्रादिषासियों  का  कब्जा है श्र...  A,
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 जमीन  पर  और  सरकार  उनके  ऊपर  भतिकमण

 के  मुकदमे  चला  रही  है,  अभी  सक  इतने  सालो
 से  उनका  फैसला  नहीं  हों  रहा  हैं  भौर  उन

 आदिवासियों  से  एक  नीचे  पर  प्रति  वर्ष

 पांच  सौ  रूपया  लेकर  उनको  बेदखल  किया  जा

 रहा  है  जिसके  कारण  लोगों  में  बहुत  रोष

 बढ  रहा  है,  क्या  स्त्री  महोदय  राज्य  सरकार

 को  निर्देश  देंगे  कि  उन  मुकदमो  के  फैसले  जल्दी

 किये  जाये  और  उन्ही  लोगो  के  नास  से  वह

 जमीन  एलाट  या  रेग्युलराशज़  की  जाये  ?

 SHRI  F  A  AHMED  Let  the  hon.
 Mcmber  send  it  to  me  in  writing  and
 I  will  forward  it  to  the  State  Gov-
 ernment

 MR  CHAIRMAN  Now,  there  are
 a  number  of  cut  motions  if  the  hon
 Members  agree  I  will  put  them  all
 together:  to  the  vote  of  the  House

 SHRI  BHOGENDRA  JHA  My  cut
 motion  No  l]  may  be  put  to  vote
 separately

 MR  CHAIRMAN  Now,  the  ques-
 tion  38

 “That  the  demand  under  the  head
 ‘Department  of  Agriculture’  be  re-
 duced  to  Re  1”

 {Failure  to  umplement  the  amen-
 ded  land  cetling  laws  and  distribut-
 ing  the  surplus  land  among  the
 landless  particularly  in  the  Union
 territories  (I)  ]

 The  Lok  Sabha  divided:

 Division  No.  12)  8  08  hrs.

 AYES

 Banertee,  Shri  8  M
 Bhaura  Shri  B  8

 Dandavate,  Pref  Madhu

 Dhandapani,  Shri  ९.  T.

 Goswami,  Shrimati  Bibha  Ghosh

 Halder,  Shri  Krishna  Chandra

 Huda,  Shri  Noorul

 Jha,  Shri  Bhogendra

 Mehta  Shri  P  M.

 Mukherjee,  Shri  Samar

 Pajanor,  Shri  Aravinda  Bala

 *Shastri,  Shri  Ramavatar

 NOES

 Ahmed,  Shri  F  A

 Bhanamali  Babu  Shri
 Baiupal,  Shr:  Panna  Lal

 Basappa  Shri  K
 Bacumatari,  Shri  D
 Bhargava  Shri  Basheshwar  Nath
 Bhatia  Shri  Raghunandan  Lal

 Brn  Raj  Smgh-Kotah,  Shri

 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chikkalngaah  Shri  K

 Daga,  Shri  M  C
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dumada  Shr  L  K

 Dwived:,  Shri  Nageshwar
 Ganesh,  Shri  K  R

 Gangadeb,  Shr  P
 Gavit  Shn  T  मं
 Gill,  Shi  Mohinder  Singh
 Gomango  Shri  Giridhar

 Gopal  Shri  K
 Gotkhmde  Shri  Annasaheb

 Gowda  Shri  Pampan

 *He  voted  by  mistake  from  a  wrong
 accordingly.

 seat  and  later  informed  the  Speaker
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 Hari  Kishore  Singh,  Shri
 Ishaque.  Shri  A.  K.  M.
 Jadeja,  Shri  D.  P.
 dha,  Shri  Chiranjib
 Kakodkar,  Shri  Purushottam
 Kamble,  Shri  T.  D.
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kedar  Nath  Singh,  Shri
 Kotrashetti,  Shri  A.  K.
 Kushok  Bakula,  Shri
 Mahishi,  Dr,  Sarojini
 Mandal,  Shri  Jagdish  Narain
 Mardal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Maurya.  Shri  B.  P.
 Mohsin,  Shri  ह  H.
 Murmu,  Shri  Yogesh  Chandrg
 Naik,  Shri  B,  प्
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  RB.  S.
 Paswan,  Shri  Ram  Bhagat
 Patnaik,  Shri  J.  B.
 Peje.  Shri  Ss.  L.
 Pradhani,  Shri  K.

 -Purty,  Shri  M.  5.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Ram  Dhan,  Shri
 Rao,  Shri  P,  Ankineedu  Prasad
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Rohatgi,  Shrimati  Sushila
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 Rudra  Pratap  Singh,  Shri

 Sadhu  Ram.  Shri
 Saini,  Shri  Mulki  Raj
 Saksena,  Prof.  S.  L,
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr.
 Sarkar,  Shri  Sakti  Kumar
 Savant,  Shri  Shankerrao
 Shailani.  Shri  Chandra
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Nawal  Kishore
 Shasiri,  Shri  Biswanarayan

 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Shinde,  Shri  Annasaheb  P.
 Sinhe.  Shri  Dharam  Bir
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Surayanarayan,  Shri  K.
 Unnikrishnan,  Shri  K.  P,
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Virbhadra  Singh,  Shri
 Yadav,  Shri  N.  P.

 MR.  CHAIRMAN:  ‘The  result  of
 the  division  is:

 Ayes:  12;  Noes:  91.

 The  motion  was  negatived.

 MR.  CHAIRMAN;  I  will  now  put
 Cut  motions  Nds.  2,  2  and  5  were

 put  and  negatived
 Cut  motions  Nos,  2,  2  and  5  were

 put  and  negatived.

 MR.  CHAIRMAN:  I  will  now  put
 Cut  motion  No.  6  to  the  vote  of  the
 House,

 Cut  motion  No.  6  was  put  and
 negatived:
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 SHRI  BHOGENDRA  JHA;  Cut
 motion  No.  37  may  be  put  separately.

 MR  CHAIRMAN:  As  the  Lobbies
 have  already  been  cleared,  I  am  not
 asking  tor  the  clearance  of  the  Lobby
 again,  if  the  House  agrees  to  it

 Now  the  question  38.

 ‘Thut  the  demand  under  the  head
 ‘Department  of  Food’  be  reduced  to
 Re.  1”

 [Failure  to  take  over  entirely
 wholesale  trade  of  all  foodgrains
 and  to  p  ocure  entire  market-
 able  .urplus  through  a  system
 of  graded  levy  to  ensure  a  re-
 gular  supply  at  controlled  prices
 to  the  weaker  sections  in  rural
 arcas  ind  vulnerable  sections  in
 urban  und  industrial  areas

 Qqyy)

 The  Lok  Sabha  divided,

 Division  No,  3]  (48l  hrs.

 AYES

 Bancij3ee  Shri  S  M
 Bhaura,  Shri  B  S
 Dandavatc,  Prof  Madhu
 Goswami,  Shrimat:  Bibha  Ghosh
 Falde:,  895  Krishna  Chandra

 Jha  Shi  Bhogendia

 Mehta  Shi  P  M
 Mukherjee,  Shri  Samar

 *Shastri,  Shri  Ramavatar

 NOES

 Ahmed,  Shr.  F  A
 Banamah  Babu,  Shr
 Baiupal,  Shi:  Panna  Lal

 Basappa,  Shri  K
 Bhargava.  Shri  Basheshwar  Nath

 Bhatia,  Shri  Raghunandan  Lal

 Brij  Raj  Singh-Kotah,  Shri

 Ciakicshwar  Singh,  Shri

 Cnandrakar,  Shri  Chandulal

 Ch.il.kalingaiah,  Shri  K

 Daza,  Shi  M,  C.

 Darbara  Singh  Shr

 Das,  Shiz  Anad:  Charan

 Dumada,  Shri  L  K

 Dwivedi,  Shri  Nageshwar
 Ganesh,  8973  K  R.

 Gangadeb,  Shri  P

 Givit,  Shri  T  H
 Gill,  Shri  Mohinder  Singh

 Gomango,  Shr  Guidhai

 Gopal,  Shr  K

 Gotkhinde,  Shri  Annasaheb

 Gov  da,  Shi.  Pampan
 Hari  Kishore  Singh,  Shri

 Tshaqne  Shr}  A  K  M

 Jadeja  Shir  D  P
 ‘ha  Shri  Chiranjib
 Ke  hodkar,  Shr  Pulushottam
 K-  4Je,  Shr  T  D

 wapul,  Shri  Sat  Pal

 Karan  Singh,  Dr

 Kedar  Nath  Singh,  Shri

 Aheuraseth,  Shri  A  K

 Kushok  Bakula  Shi

 Mahishi,  Dr  Sarojini

 Mandal,  Shri  Jadish  Narain

 Mandal,  Shn  Yamuna  Prasad

 Manhar,  Shri  Bhagatram

 erry  OCC  Re,  LLL TEL  LEE

 *He  voted  by  mistake  from  a  wrong  seat  and  later  informed  the  Speaker
 accordingly,
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 Maurya,  Shri  B.  P.
 Mohsin,  Shri  F',  H.
 Murmu  Ghri  Yogesh  Chandra
 Negi,  Shr:  Pratap  Singh
 Oraon,  Shri  Kartik

 ‘Oraon,  Shri  Tuna
 Painuli,  Shri  Peripoornanand
 Pandey,  Shri  Damodar
 Pandey,  Shr  Krishna  Chandra
 Pandey  Shri  Narsingh  Narain
 Pandey,  Shri  R  S
 Paswan,  Shri  Ram  Bhagat
 Patnaik,  Shri  J.  B
 Peje,  Sh  S  L.
 Pradhan,  Shri  K
 Purty,  Shr:  M  5

 Raghu  Ramaiah,  Shri  K
 Rai,  Shrimat:  Sahodraba
 Ra;  Bahadur,  Shri
 Ram  Dhan,  Shr
 Rao,  Shri  P  Ankimeedu  Prasad
 Rathia,  Shr:  Umed  Singh
 Raut,  Shri  Bhola
 Reddy,  Shr:  M  Ram  Gopal
 Redy,  Shri  P  Ganga
 Rohatgi,  Shrimati  Sushila
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saim,  Shri  Mulk:  Raj
 Saksena,  Prof  S  L
 Samanta  Shn  S  C
 Sankata  Prasad,  Dr
 Sarkar,  Shn  Sakt:  Mumar
 Savant,  Shri  ShankerTao
 Shailani,  Shri  Chandra
 Shankaranand,  Shri  B
 Sharma,  Dr  H  P

 Sharma  Shr  Nawal  Kishore
 Shastri,  Shri  Biswanarayan
 Shastri  Shri  Sheopujan
 Shenoy,  Shri  P  R.
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 Shinde,  Sari  Annasaheb  ह
 Sinha,  Shri  Dhatam  Bir
 Sohan  La],  Shri  T.
 Sokhi  Shri  Swaran  Singh
 Suryanerayana,  Shri  K.
 Unnikrishnan,  Shr:  K.  8,
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Varbhadra  Singh,  Shri
 Yadav,  Shri  N  P.

 MR  CHAIRMAN:  The  result*  of
 the  division  8s

 Ayes:  9,  Noes.  89:

 The  motion  wus  negatiwed.

 MR  CHAIRMAN  Do  you  want  to
 press  any  other  Cut  Motion?

 SHRI  S  M  BANERJEE:  Let  the
 Lobbies  be  cleared  because  many Members  might  wish  to  vote  for  that

 MR  CHAIRMAN:  Let  me  first  put the  other  cut  motions  to  the  vote  of
 the  House

 I  will  put  Cut  Motions  Nos.  i9  to  23,
 39  to  43,  49,  5I  to  53,  54  to  59,  60  and
 61,  69  to  7  and  74  to  8  to  the  vote
 of  the  House

 The  cut  Motions  were  put  and  nega-
 twed

 MR  CHAIRMAN:  T  shall  put  Cut
 motion  No  72  to  the  vote  of  the
 house

 SHRI  S  M  BANERJEE:  I  would
 like  to  press  for  a  division

 MR  CHAIRMAN:  Let  the  Lobby  be
 cleared

 Now,  the  question  is:
 “That  the  demand  under  the  head

 Department  of  Food’  be  reduced  to
 Re  om

 [Failure  to  nationalise  sugar  mills  in
 U.P  and  Bihar  (72)).

 “Shri  Noorul  Huda  also  recorded  his  vote  for  AYES.
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 WMivision  No.  74

 AYES

 Banerjee,  Shri  8.  M.

 Bhaura,  Shri  B.  8.

 Dandavate,  Prof.  Madhu

 Dhandapani,  Shri  C.  T.

 Geswami,  Shrimati  Bibha  Ghosh

 Halder,  Shri  Krishna  Chandra

 Huda,  Shri  Noorul

 Jha,  Shri  Bhogendra

 Mehta,  Shri  P.  M.

 Mukherjee,  Shri  Samar

 Sakesena,  Prof.  8.  L..

 *Shastri,  Shrj  Ramavtar

 NOES

 Ahmed,  Shri  F.  A.
 Banamali  Babu,  Shri
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Bhargava,  Shri  Basheshwar  Nath

 Bhatia,  Shri  Raghunandan  Lal
 Brij  Raj  Singh-Kotah,  Shri
 Chakleshwar  Singh.  Shri
 Chandrakar,  Shri  Ci.sndulal
 Chikkalingaiah,  Shri  K.
 Daga,  Shri  M.  C.
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Gavit,  Shri  T.  HK
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 Gill  Shri  Mohinder  Singh

 Gomango,  Shri  Giridhar

 Gopal,  Shri  K.

 Gotkhinda,  Shri  Annasaheb

 Gowda,  Shri  Pampan
 Hari  Kishere  Singh,  Shri

 Ishaque,  Shri  A.  K.  M.

 Jadeja,  Shri  D.  P.

 dha,  Shri  Chiranjib

 Kakodkar,  Shri  Purushottam

 Kamble,  Shri  T.  D.

 Kapur,  Shri  Sat  Pal

 Karan,  Singh.  Dr.

 Kedar  Nath  Singh,  Shri

 Kotrashetti,  Shri  A.  K.

 Kushok  Bakula,  Shri

 Mahishi,  Dr.  Sarojini

 Mandal,  Shr  Jagdish  Narain

 Mandal,  Shri  Yamuna  Prasad

 Manhar,  Shn  Bhagatram

 Maurya,  Shri  B.  P.

 Mohsin,  Shri  F.  H.

 Murmu,  Shr  Yogesh  Chandra

 Naik,  Shri  8.  V.

 Negi,  Shri  Pratap  Singh
 Oraon.  Shri  Kartik

 Oraon,  Shri  Tuna

 Painuli,  Shri  Paripoornanand

 Pandey,  Shri  Damodar

 Pandey,  Shri  Krishna  Chandra

 Pandey,  Shri  R.  &
 Paswan,  Shr;  Rar  Bhagat

 Patnak,  Shri  J.  B.

 Peje,  Shri  S.  L.

 374

 *He  voted’  by  mistake  from  a  wrong  seat  and  later  informed  the  Speaker
 accordingly.
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 Pradhani,  Shn  K.
 Purty,  Shr  M.  8,
 Raghu  Ramaiah,  Shr  K.
 Ra,  Shrimati  Sahodrabai
 Raj)  Bahadur,  Shri
 Ram  Dhan,  Shri
 Rao,  Shr  P  Ankineedu  Prasada
 Ratha,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Redd},  Shr.  M  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Rohatgi  Shrimat:  Sushila
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Samanta,  Shi  8  com
 Sankata  Prasad,  Dr
 Sarkar,  Shri  Sakt.  Kumar

 Savant  Shri  Shankarrao
 Shaiani,  Shr:  Chandra
 Shankaranand,  Snri  B
 Sharma,  Dr  H  P
 Sha  Shri  Nawal!  Kishore
 Sh.  str’  Shri  Biswanarayan
 Shastn,  Shri  Sheopujan
 Shenoy,  Shn  P  R.

 Shinde,  Shri  Annasaheb  P.
 Sinha,  Shri  Dharam  Bir
 Sohan  La),  Shri  T
 Sokh:,  Shri  Swaian  Singh
 Suryanaray  ana  Shri  K
 Unnikrishnan,  Shri:  K  P,
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Virbhadra  Singh,  Shri

 MR  CHAIRMAN  The  result*  |  th
 divigion  1st

 Ayes:  12,  Noes  87.

 The  motion  was  negatived,

 APRIL  24,  974

 ‘lok  Sabha,  are
 Ed  )

 DG.  1974-75,  376

 MR.  CHAIRMAN:  I  shall  put  cut
 motion  No  73  to  the  vote  of  the
 House

 Cut  motton  No  73  was  put  and
 negattved,

 MR  CHAIRMAN:  The  question  is

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  Piesident
 to  complete  the  sums  xecessary  to
 defiay  the  charges  that  will  come

 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1975,  in  respect  of  the  heads  of
 demands  centered  in  the  second
 column  thereof  against  Demands
 Nos  |  to  0  reliting  to  the  Ministry
 of  Agriculture”

 The  motion  was  adopiid

 (The  motions  fur  Demard  —  for
 Giants,  which  were  adopted  by  the

 errcduced  below

 DrmMann  No  i——DpaxrTMEN  oF

 AGRICULTURE

 That  a  sum  not  exceeding  Rs
 )  30,00,000  on  Revenue  Account  be
 gianted  to  the  President  to  compl  te
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending

 the  3ist  day  of  March,  1975,  in
 respect  of  ‘Department  of  Agri-
 culture’  nD

 DemAnpd  No  2—DepaARTMENT  Or
 AuRICULTURAL  RESEARCH  AND

 EpucaTIon

 ‘That  a  sum  not  exceeding
 Rs_  6,50,000  on  Revenue  Account  be
 granted  to  the  Presid  nt  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending

 “Shri  Narsingh  Narain  Pandey  also  recorded  his  vote  for  NOES
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 the  3ist  day  of  March,  ‘1975,  in  Demanp  No.  7—~PAyMENTS  To  INDIAN
 reppect  of  ‘Department  of  Agri-
 cultural  Research  and  Education’.”

 DemAnp  No.  3—AGRICULTURE

 “That  a  sum  not.  exceeding
 Rs.  65,23,26,000  on  Revenue  Account

 and  not  exceeding  Rs.  3,06,60,42,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975,  in
 respect  of  ‘Agriculture’.”

 DemAnp  No.  4—FisHERIES

 “That  a  sum  not  exceeding
 Rs  6,17,97,000  on  Revenue  Account
 and  not  exceeding  Rs.  1,06,50,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1975,  in
 respect  of  ‘Fisheries’.”

 Demanp  No,  5—Antrar  HusBANDRY
 AND  Darry  DEVELOPMENT

 “That  a  sum  Not  exceeding
 Rs  26,41,11,000  on  Revenue  Account
 ang  not  exceeding  Rs,  2,40,33,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975,  in
 respect  of  ‘Animal  Husbandry  and
 Dairy  Development’.”

 DemAnp  No,  6—Forest

 “That  a  sum  not  exceeding
 Rs,  7,49,00,000  on  Revenue  Account
 and  not  exceeding  Rs,  45,83,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges

 Counci,  or  AGRICULTURE  RESEARCH

 “That  a  sum  not  exceeding  Rs.
 29,11,80,000  on  Revenue  Account  be
 granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Payments  to  Indian  Coun-
 cil  of  Agricultural  Research’.”

 DEMAND  NO,  8—DEPARTMENT  OF  Foop

 “That  a  sum  not  exceeding  Rs.
 100,10,58,000  on  Revenue  Account
 and  not  exceeding  Rs.  10,99,83,000
 on  Capital  Account  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March.  1975,  in  respect
 of  ‘Department  of  Food’.”

 DEMAND  NO,  9—DePARTMENT  oF  Com-
 Mountry  DEVELOPMENT

 “That  a  sum  not  exceeding  Rs.
 24,65,11,000  on  revenue  Account  be
 granted  to  the  President  to  comp-
 lete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Department  of  Community
 Development’.”

 Demanp  no.  0—Deparrment  or  Co-
 OPERATION

 “That  a  sum  not  exceeding  Rs.
 5,58,68,000  on  Revenue  Account  and
 not  exceeding  Rs.  -17,59,37,000  on
 Capital  Account  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March  1975,  in  respect  of  ‘Depart-
 ment  of  Cooperation’  re

 MR.  CHAIRMAN:  Now,  the  House
 will  take  up  Half  an-Hour  discussion
 standing  in  the  name  of  Shri  Chandra
 Shailani.

 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1975,  in
 respect  of  ‘Forest’.”
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 HALF-AN-HOUR  DISCUSSION

 SELECTION  OF  SCHEDULED  CasTes  CANDI-
 DATES  FOR  RECRUITMENT  TO  CLERICAI

 GRADE  BY  DENA  BANK

 st  चन्द  शैला नो  (  हाथरस  )  :

 सभापति  जी,  शेड्यूल्ड  काइट्स  के  लोगो  पर

 होने  वाले  अल्मा चारों  की  चर्चा  इस  सदन  मे

 शौर  सदन  के  बाहर  आये  दिन  होती  रहती

 है  ।  आज  भी  मैं  इसी  प्रकार  की  एक  चर्चा

 उठाना  चाहता  हूं  -  कहा  नही  था  सकता  कि

 शेड्यूल्ड  काइट्स  के  लोगो  पर  होने  वाले

 जुल्म,  अत्याचार  कब  खत्म  होगे  शौर  यह

 चचा  क्य  बन्द  होगी  ?  मेल  ऐसा  ख्याल

 है  कि  जब  देश  में  शोषित,  सर्वहारा,  छूत
 शौर  पददलित  कहे  जाने  वाले  लोगों  पर  होने

 वाले  अत्याचार  बन्द  हो  जायेगे  तो  इस  तरह

 की  चर्चा ये  भी  समाप्त  हो  जायेगी  1  इन

 लोगों  पर  भ्रष्टाचार  भावो,  कानो  मे,  शहरों

 में,  सभी  जगह  होते  है  7  कही  जमीदार  करता

 है,  कही  पूँजीपति  करता  है,  कहीं  बड़े

 आदमी  करते  हैं,  कही  साहुकार  करता

 है  तो  कही  पुलिस  करती  है  राज  मैं  जिस

 प्रकार  की  चर्चा  करना  चाहता  हू  वह  भी  ऐसे

 ही  अत्याचारों  से  सम्बन्ध  रखती  है,  और

 मुझे  अंफसोस  इस  बात  पर  होता  है  कि  यह

 झत्याजार  देश  की  लोकप्रिय  सरकार  की

 छत्रछाया  मे  पल  रही  शौर  राजे,  महाराजे

 जैसे  विलासिता पूर्ण  जोवन  व्यतीत  कर  रही

 नौकरशाही  के  द्वारा  क्रिया  जा  रहा  है।  पा

 अप्रैल  को  मेरे  तारकीन  प्रश्न  575

 के  उत्तर  मे  बिस  मची  ने  जो  उत्तर  दिया

 उससे  मैं  सन्तुष्ट  नही  हू  I  देश  में  4  राष्ट्रीय-

 कृत  बैंक  हैं  जिन  में  से  देना  बैक  एक  है

 APRIL  24,  1974  S.C.  Candidates  by  Dena
 Bank  (H.A.H.)

 पर सौबल  मैनेजर  ने  28  अप्रैल,  1973  को

 शेड्सूल्ड  क्रस्ट  के  दस  उम्मीदवारों  को

 एप्वाइंटमेट  लैटर  दिए  ।  इन  में  से  एक  मेरे

 हाथ  में  है।  यह  रीजनल  है  1  इस  पर

 पर्सोनल  मैनेजर  के  हस्ताक्षर  हैं  ।  इसको  मैं

 आ्रापकी  सेवा  में  पढ़  देना  चाहता  हूं  ।
 DENA  BANK

 From
 Personel  Manager,
 Indian  Mercantile  Mansion  (Annexe),
 Second  Floor,
 Wood  House  Road,
 Bombay-l,
 To
 Shri  Krshan  Gopal,  B9/6383,
 No.  7,  Dev  Nagar,  New  Delhi-5.

 Dear  Sir,
 Re:  Your  employment  in  the  banks

 Further  to  the  written  test  and
 ora]  mterivew,  we  are  glad  to  inform
 you  that  you  have  been  selected  for
 appointment  in  the  bank  in  the  clen-
 cal  cadre,  subject  to  your  being  found
 medically  fit  by  the  bank’s  authorised
 doctor  and  completion  of  other  forma-
 hties,

 Gali

 Please  cal]  on  our  Regional  Mana-
 ger  at  26A,  Akhash  Deep,  Barakhamba
 Road,  New  Delhi-l  on  or  before
 15-5-73  who  will  arrange  to  get  you
 examined  by  the  bank’s  authorised
 doctor

 You  are  also  required  to  submit  to
 the  Regional  Manager,  testimonials
 and  attested  copies  of  certificates  and
 marks-sheets  etc  On  completion  of
 formahties,  and  if  you  are  found
 medically  fit,  you  will  be  posted  at
 any  of  our  branches  in  Delhi  region,
 which  please  note.

 Tf  you  have  any  difficulty  in  the
 matter,  please  write  to  us.

 Yours  faithtully,
 हित-

 Personnel  Manager.
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 मैं  जरूरत  नहीं  समझता  बताने  की  कि
 राज  24  अप्रैल,  974  है।  एक  साल  पूरा
 होने  में  तीन  दिन  ही  बाकी  रह  गए  हैं  ।
 लेकिन  इन  दस  शैड्यूल्ड  कास्ट  के  उम्मीदवारों
 में  से  किसी  की  भी  पोस्टिंग  किसी  भी  ब्राच  मे

 नहीं  की  गई  है  जबकि  इससे  पहले  इसी  लिस्ट

 में,  इसी  रिटन  टैस्ट  मे,  इसी  इंटरव्यू  से  पास

 हुए  कास्ट  हिन्दू  की  पोस्टिंग  उसी  वक्‍त  कर
 दी  गई  थी  t

 झगड़ा  क्‍या  है  ?  विश्वस्त  सूत्रों  से  मुझे
 पता  यह  चला  है  कि  बैक  मैनेजमैंट  झर
 बैक  एम्प्लायीज  यूनियन  का  भ्रामक  में  झगडा
 है।  जिस  वक्‍त  इन  उम्मीदवारों  की  एप्वाइटमेट
 का  प्रश्न  धाया  तो  यूनियन  के  लोगो  ने  झगडा
 खडा  कर  दिया  ।  झगड़ा  यह  खड़ा  किया  कि

 यूनियन  के  जो  लोग  बैक  में  काम  करते  है
 उनके  कुछ  सम्बन्धी  और  रिश्तेदार  भी  इसी
 टैस्ट  में  बैठे  थे,  इटरव्यू  मे  आए  थे  और  वे
 पास  नहीं  हो  पाए  और  उनको  नौकरी  नही
 मिली  इसलिए  उन्होंने  इस  से  श्रडगा  खड़ा
 किया  ।

 29  अक्तूबर  972  को  इसका  इतिहास

 शुरू  होता  है  ।  लगभग  6i0  उम्मीदवारों
 को  लिखित  परीक्षा  के  लिए  बुलाया  गया  ।
 उन  में  से  भ्र धि काश  लोग  दिल्ली,  चड़ीगढ़,
 मेरठ,  जयपुर  प्राणी  की  एम्प्लॉयमेंट  एक्सचेंज
 से  बुलाए  गए  शेष  बैक  मे  काम  करने  वाले  जो
 कर्मचारी  हैं  उनके  सम्बन्धी  थे  ।  इन  6i0
 में  से  26  उम्मीदवारों  को  इंटरव्यू  के  लिए

 बुलाया  गया  ।  इन  में  से  4  उम्मीदवारों
 का  पहले  बैच  में  सिलेक्शन  हुआ  कौर  उनको

 तुरन्त  एप्याइंटमेट  लैटर  दे  दिए  गए  और

 उनकी  पोस्टिंग  भी  हो  गई  ।

 इसके  बाद  दूसरा  बैच  निकला  ।  यह
 2i  आदमियों  का  था  ।  उस  मे  ये  अभागे
 दस  शैड्यूल्ड  कास्ट  के  लोग  भी  थे  यह
 28  अप्रैल,  973  को  लिस्ट  जारी  हुई  और

 Selection  of  VAISAKHA  4,  896  (SAKA)  S.C.  Candida
 Dena  Bank  ae

 a

 तब  ये  एप्वाइंटमेंट  लैटर  दिए  गए  t  एक
 लैटर  मैंने  भ्र भी  आपको  इन  में  से  पड़  कर

 सुनाया  है  |  परिगणित  जातियों  और  जन
 जातियों  के  इन  दस  उम्मीदवारों  &  जब

 एक्साइटमेंट  लैटर  जारी  होते  है  तब  गज़ब  की
 बात  है  कि  देना  बैक  एम्प्लायीज़  मुनीम
 दिल्‍ली  की  शाखा  कुछ  एतराज़  उठाती  है  t
 विश्वस्त  सूत्रों  से  ज्ञात  हुआ  है  कि  चूकि  उनके

 कुछ  रिश्तेदार  कौर  सम्बन्धी  प्वाइंट  नहीं

 हो  पाए  थे  इस  वास्ते  उन्होंने  यह  अडंगा
 लगाया  ।

 जहा  तक  बैक  के  उच्चाधिकारियों  का
 सम्बन्ध  है  उन्होंने  इस  सम्बन्ध  मे  जो  कार्रवाई
 की,  जो  रोल  सदा  किया  वह  बहुत  ही  पक्षपात-

 पूर्ण  किया  ।  शैड्यूल्ड  कास्ट  के  गरीब  लोगो

 का  तो  कोई  कसूर  नही  हैं  t  उन्होंने  इम्तहान
 में  क्वालिफाई  किया,  इंटरव्यू  से  क्वालिफाई

 किया,  मेडिकल  भी  ये  फिट  पाए  गए  और  जो

 दूसरी  शर्तें  थी  वे  भी  इन्होने  पूरी  की  लेकिन

 फिर  भी  क्यो  इनकी  पोस्तीन  नहीं  की  जा  रही

 है,  यह  समक्ष  मे  नही  जाता  |  एक  बरस  के

 करीब  होने  को  भाया  है  i  वित्त  मंत्री  ने  जो

 उत्तर  दिया  है  उस  मे  उन्होंने  एडमिट  किया  है
 कि  बैक  एम्प्नायीज़  यूनियन  के  झण्डे  की  वजह
 से  इस  में  कुछ  जमकर  पड  गया  है  जिस  की

 वजह  से  उनको  एप्वाइटमेट  लैटर  नहीं  दिए

 गए  हैं  ।  उसकी  पोस्टिंग  का  आश्वासन

 उन्होंने  दिया  था  लेकिन  वह  कब  होगी,  किस

 तारीख  से  होगी,  कितना  समय  लगेगा  इस

 सम्बन्ध  में  वित्त  मत्ती  ने  कुछ  नही  बताया है  1

 इन  शेड्यूल  कास्ट  के  उम्मीदवारों  का  भविष्य

 तबाह  करने  का  बैक  के  उच्चाधिकारियों  ने

 निश्चय  कर  लिया  है,  यह  बहुत  ही  खेदजनक

 है  |  इसका  सबूत  यह  है  कि  देना  बैक  से  नई

 दिल्ली  के  टाइम्स  श्राफ  इडिया  समाचारपत्र

 मे  8  दिसम्बर,  973  को  एक  विज्ञापन

 छापा  है  जिसके  द्वारा  इन्ही  जगहों  के  लिए

 नए  आावेदनपत्न  आमंत्रित  किए  गए  है।

 इस  बीच  जिन  को  एप्वाइटमैंट  लैटर  मिले
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 उन्होंने  वित्त  मंत्रालय  के  बैंकिंग  डिपार्टमेंट
 के  उच्चाधिकारियों  से  सम्पर्क  स्थापित
 किया  लेकिन  उन्होंने  जो  उत्तर  उनको  दिया

 ग्रह  बहुत  ही  खेदजनक  है  ।  जब  ये  उनके
 पास  फरियाद  ले  कर  गए,  अपनी  किस्मत  का
 फैसला  कराने  के  लिए  गए  तो  उन्होंने  जवाब
 दिया  कि  यह  एडमिनिस्ट्रेटिव  मामला  हैं  और
 इसमें  गवर्नमैंट  इंटरफीयर  करने  में  प्र समर्थ  है।
 वे  मंत्री  जी  क ेपास  गए।  दु स्वयं  मैंने  इस  सम्बन्ध
 में  कार्रवाई  की  है  कौर  दूसरे  लोगों  ने  भी  की

 है  :  वहां,  से/इन्साफ़  नहीं  मिला  ।  उच्चा-
 शिकारियों  से  इंसाफ़  नहीं  मिला  a  तब  मजबूर
 हो,कर  भाज  यह  प्रश्न  इस  देश  के  सब  से  बड़े
 सदन  में  लाना  पड़ा  है  1  ग्राम  यहां  पर  भी
 इन्साफ  नहीं  मिलता  है,  तो  श्राप  बतायें  कि
 शरीब  कहां  जायें,  किस  प्राप्त  में  जायें,
 जहां  उन्हें  इन्साफ  मिल  सके  t

 अनुसूचित  जातियों  भर  प्रनुसूचित
 जन-जातियों  के  लोगों  के  लिए  सरकारी
 नौकरियों  में  प्रसारण  के  लिए  भारतीय
 संविधान  में  प्रावधान  है  और  इस  सम्बन्ध  में
 सरकार  द्वारा  समय-समय  पर  जो  आदेश
 जारी  किये  जाते  हैं,  बैंक  प्रबन्धकों  को  उन  पर
 अमल  करना  चाहिए  ।  क्या  वित्त  मंत्री  जी

 यह  बताने  की  कृपा  करेंगे  कि  क्‍या  बैंकों  के

 राष्ट्रीकरण  के  बाद  वित्त  मंत्रालय  ने  बैंकों
 के  लिए  इस  प्रकार  के  आदेश  जारी  किये  हैं
 पति  उन्हें  बैंकों  की  नौकरियों  में  भ्रनुसूचित
 जातियों  और  अनुसूचित  जन-जातियों  के
 आरक्षण  का  सख्ती  से  पालन  करना  चाहिए,
 यदि  हां,  तो  सरकार  को  ऐसे  बैंक  प्रबन्धकों  के

 खिलाफ  सख्त  कार्यवाही  करनी  चाहिए,
 जो  खुल्लम-खुल्ला  सरकारी  श्रादेशों  की

 भ्रवहिलना  करते  हैं  ।

 देश  में  4  राष्ट्रीयकृत  बैंक  है,  शौर  उन
 बैंकों  के  स्टाफ़  में  शिड्यूल्ड  काइट्स  परसेंटेज
 क्‍या  है,  यदि  श्राप  यह  सुनेंगे,  तो  हैरान  होंगे  ।
 आप  यह  सोचने  पर  मजबूर  होंगे  कि  पिछले
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 सताईस  साल  में  हमने  शिड्यूल्ड  काइट्स  के
 लोगों  के  लिए  क्या  किया  है,  हालांकि  सरकार
 की  तरफ़  से  तरह-तरह  के  ढिंढोरे  पीटे  जाते  हैं
 कि  शिड्यूल्ड  काइट्स  के  लोगों  को  इतनी
 ज़मीनें  दी  जा  रही  हैं,  उन  के  लिए  नौकरियों
 में  इतना  आरक्षण  है,  बाद  ।  लेकिन

 वास्तविकता  क्‍या  है  ?  इस  समय  मैं  दूसरे
 मामलों  में  नहीं  जाना  चाहता  हूं।  क्लास  वन

 शौर  क्लास  टू  की  नौकरियों  में  शिड्यूल्ड
 काइट्स  के  लोगों  का  क्‍या  परसेंटेज  है,  यह
 इस  समय  असंगत  होगा  ।  इस  लिए  राज

 राष्ट्रीयकृत  बलों  में  शिड्यूल्ड  काइट्स  का

 परसेंटेज  क्या  है,  श्राप  उस  पर  गौर
 फरमाइय े|

 ये  आंकड़े  मेरे  नहीं  हैं,  बल्कि  स्वयं  वित्त

 मंत्री जी  3  हदी  3  दिसम्बर,  972  को  एक
 बयान  में  ये  आंकड़े  दिये  थे  ।

 सुपर वाइ जिंग  स्टाफ

 जेनरल  :  30,828,  अर्थात्  99.  8  परसेंट

 शिड्यूल्ड  काइट्स  शौर

 शिड्यूल्ड  ट्राइब्ज  :  64  अर्थात्
 0.  2  परसेंट

 क्लेरिकल  स्टाफ
 जेनरल  :  85,507,  भर्थात्‌  98.  5  परसेंट

 शिडड्ल्य  काइट्स  ब्रोकर  शिडपूल्ड  ट्राइब्ज:

 1,308  अर्थात्‌
 i.5  परसेंट

 सबाडिनेट  स्टाफ

 जेनरल :  38,87,  अर्थात्8  3  परसेंट

 शिड्यूल्ड  काइट्स  और

 शिड्यूल  ट्राइबल  :  3,003  अर्थात्‌
 12.  7  परसेंट

 आप  स्वयं  सोचिये  कि  क्या  ये  झांकड़े  संतोषजनक
 हैं;  यदि  नहीं,  तो  इस  स्थिति  के  लिए  कौन

 जिम्मेदार  है  ?  मैं  यह  मेनन  करना  भी

 झ्रावश्यक  समझता  हूं  कि  इसी  तरह  का  एक



 मामला  अलीगढ़  के  स्टेट  बैक  में  हुला  है।  वहां
 पर  इम्तहान  हुआ  शर  शिड्यूल  काइट्स
 के  लड़कों  ने  क्वालिफाई  किया  ।  आप  को

 ताज्जुब  होगा  कि  वहां  पर  भ्रधिकांश  उम्मीदवार
 ये  लिये  गये,  जो  वहां  पर  काम  करने  वाले
 प्राधिकारियों  कौर  कर्मचारियों  के  या  तो
 बेटे-बेटी  थे,  या  उन  के  रिश्तेदार  और  सगे
 सम्बन्धी  थे  ।  उन  के  अलावा  केवल  एक

 शिड्यूल्ड  काइट्स  का  लड़का  लिया  गया

 वित्त  मंत्री  जी  भ्रम  किवी  कारण

 यहां  उपस्थित  बड़ी  है।  मैं  झादरगीय

 बहन  से,  जो  उप-बहिश्त  मंत्री  है,  यह  कुत्ता
 चाहता  हु  कि  क्‍या  उन  के  यहा  इस  तरह
 का  कोई  नियम  हैकि  बैंक  में  नई  नौकरी
 देते  वक्‍त  ऐसे  लोगो  को  प्रेकरेंस  दिये

 जाये,  जो  उस  बैक  मे  काम  करते  वाले
 कप  मारियो  ग्रोवर  अधिकारियो  के  रिश्तेदार
 य  बेटे,  बेटी  है।  अगर  इस  तरह  का  कोई
 नियम  है,  तो  हमे  बताई  जायें,  और  अगर

 नही  है,  तो  फिर  इस  तरह  का  पक्षपात
 क्यो  होता है?

 तुक  साल  पे  इन  दस  शिडू कूल्ड  कास्ट

 के  उध्पादगरों  को  एपयायटमेट  लेटर्ज़

 दे  रखें  हैं।  इस  का  मतलब  यह  है  कि  एवं
 साल  से  वे  सरकारी  मुलाजिम  है  7  लेकि

 झ्र थी  तक  एफ  नया  पैसा  भी  तन्स्वाहू
 यो  भर  का  नही  मिला  है।  मै  यह  जानना

 चाहता  हु  कि  क्या  सरकार  क'  यह  विचार

 हैँ कि  उन्हे  पिछले  एहसान के  पताके  रू

 में  कुक  रुपया  दिया  जाये।

 मैं  यह  कह  कर  भर्ती  बात  समाप्त

 करूंगा  कि  समय  बहुत  बदल  चुक  है।
 दाज देशमें  जो  सरक  र  है,  उस  को  बैकबोन

 जब  शोषित  और  सिंजारा  बांके  लोग  है  ।

 इस  देश  में  जित  लोगो  से  फिदा  उठाया

 907  L.S--r4
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 है  कौर  जो  सम्पन्न  हए हैं,  उन  का  रिश्ता,
 उन  का  नाता,  उनकी  आस्था  और  उनका
 विश्वास  इस  सरकार  से,  शर  जिस  पार्टी
 की  यह  सरकार  है,  उस  से  हट  चुका
 है!  देश  का  शोषित  ,  सर्वहारा,  कर्मठ
 प्रौढ़  पददलित  शिडपूल्ड  कास्ट  और
 बैकवर्ड  क्लासिक  का  तरीका  ही  ऐसा
 है,  जो  राज  भी  इस  सरकार  में,  और  देश
 के  कर्ण धा रो  में  विश्वास  करता  है

 मैं  आप  के  माध्यम  से  सरकार  से  यह
 जानना  चाहता  हूं  कि  क्‍या  उन  के  भाग्य  का
 फ़ैसला  होगा,  इस  तरह  के  जुल्म  कौर
 अत्याचार  कब  तक  होते  रहेंगे,  क्या  इसको
 कोई  सीमा  है,  यदि  हैं  तो कब  तक  उन  के  भाग्य
 का  फ़ैसला  हो  जायेगा।

 MR,  CHAIRMAN:  Four  Members
 have  obtained  priority.  First,  Mr.
 Nauk,  to  ask  a  question.

 भी  dto  सोहनलाल  (करी  बाग)  :
 सभापति  महोदय,  मैं  इस  मामल ेसे  सम्बन्धित

 हु।  मैं  कुछ  बताना  चाहता  हूं  मैंने
 Bw  ter  लिखे हैं.

 MR.  CHAIRMAN:  No;  Sorry.  I  can-
 not  permit  you  under  the  rules.  Mr.
 Naik.

 SHRI  B  ्य  NAIK  (Kanara):  Mr.
 Chairman,  the  reply  given  by  the  hon.
 Minister  of  Finance  on  the  5th  April
 ends  up  by  saying  that  “the  bank
 management  is  looking  into  the  matter
 and  hopes  to  come  to  a  decision  short-
 ly.’  FY

 As  the  hon.  Member  Shri  Shailani
 has  already  pointed  out  from  the
 point  of  view  of  the  scheduled  castes
 very  justificably  that  they  need  al
 the  suppart  from  the  nationalised
 banks,  I  would  like  to  say  som

 .about  the  banking  side  of  it.  We
 have  got  in  this  country  many  banks,
 some  are  Gujarati  banks..
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 MR.  CHAIRMAN::  Mr.  Naik,  under
 the  rules...

 SHRI  B.  V.  NAIK:  I  am  not  making
 a  statement.

 MR.  CHAIRMAN:  Pose  your  ques-
 tion.

 SHRI  B.  V.  NAIK:  From  the  gene-
 ral,  I  will  come  to  a  specific  question
 Some  are  Parsi  banks  and  so  on.  At
 least,  we.  who  come  from  Karnataka,
 have  got  the  experience  particularly
 of  some  of  the  southern  banks  where
 very  restrictive  employment  practices
 are  going  on.  They  are  not  monopo-
 listic  restrictive  trade  practices.  But,
 they  are  very  restrictive  equivalent
 practices,  Shri  Shailani  has  been  good
 enough  to  find  out  a  case  in  point  at
 least  three  years  after  nationalisation
 Will  the  hon.  Minister  be  able  to  pay
 some  attention  to  this  subject?  While
 it  is  true  that  in  the  public  sector  as
 a  whole,  influence,  jobbery,  feather-
 bedding  and  other  evils  in  regard  to
 personnel  policies  are  going  on,  it  38
 still  concrete  in  the  case  of  nationalis-
 ed  banks  which  have  got  a  tradition
 It  was  clarified  the  other  day  that
 there  we-e  trade  unions.  After  all,
 what  is  the  trade  union  made  of?  It
 is  made  up  of  those  employees  who
 have  been  in  existence  and  who  have
 come  through  the  back-door;  they
 have  not  come  through  the  front-
 door,  as  Mr  Shailani  has  pointed  out

 To  come  concrete,  as  promised  in
 the  past  by  the  hon.  Minister,  will
 they  constitute  a  non-official  commit-
 tee  to  look  into  the  management  of
 small,  medium  and  big  branches  of
 nationalised  banks  as  soon  as  possible?
 If  they  are  agreeable  to  this  sugges-
 tion,  they  may  take  the  most  :eputed
 persons  locally  available.  If  they  are
 agreeable  to  do  it,  by  which  time
 the  hon.  Minister  will  be  able  to  imp-
 lement  this  or  execute  this,  which  has
 been  promised  repeatedly  in  the  past?
 My  question  is  very  specific.  When
 are  you  going  to  constitute  non-offi-
 cial  advsiory  committees  in  respect
 of  each  one  of  the  branches  of  these
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 nationalised  banks?  lf  so,  when  and
 how  soon?  I  want  a  specific  answer.

 SHRI  GIRIDHAR  GOMANGO:
 (Koraput):  Mr,  Chairman,  Sir,  before

 I  ask  a  question  on  this,  I  would  like
 to  point  out  the  reply  given  by  the
 Minister  to  this  question,  Starred
 Question  No.  575  of  3th  April.  He
 mentioned  in  his  answer  that  the
 employees’  Union  raised  certain  ob-
 jections  to  the  recruitment  on  grounds
 of  allowed  irregularities  I  would  like
 to  know  from  the  hon.  Minister,  what
 is  the  nature  of  the  objections  raised
 by  the  Union?  The  Minister  has  also
 stated  in  his  reply  that  22  scheduled
 caste  candidates  have  been  selected
 for  appointment.  I  would  like  to
 know,  did  the  employees’  Union  raise
 objection  in  regard  to  the  recruit-
 ment  policy  of  the  bank.  so  far  as  these
 scheduled  caste  candidates  are  con-
 cerned?  Sir,  you  know,  not  only  the
 Dena  Bank  but  other  nationalised
 banks  are  not  observing  the  rules  and
 regulations  and  the  provision  under
 Article  335  of  the  (Constitution.  I
 would  like  to  know  from  the  hon
 Minister,  what  steps  have  been  taken
 to  correct  the  situation?  Sir.  my  last
 question  is  this.  It  is  a  question  of  ap-
 pointment  or  recruitment.  The  Cons-
 titution  has  given  the  right  to  the
 scheduled  castes  and  scheduled  tribes
 to  place  their  problems  before  the
 Government.

 It  hag  been  mentioned  clearly  in
 the  Constitution  that  the  claims  of
 the  members  of  the  Scheduled  Castes
 and  Tribes  shall  be  taken  into  con-
 sideration,  consistent  with  the  main-
 tenance  of  the  efficiency  of  the  ad-
 ministration  in  the  making  of  appoint-
 ment  to  services  and  posts  in  connec-
 tion  with  the  affairs  of  the  Union  or
 of  a  State.  In  article  335  these  two
 points  are  specifidally  mentioned.
 Where  is  the  question  of  the  efficiency
 of  the  administration  when  the  rights
 of  the  people  have  not  beert  upheld
 Since  the  wording  of  the  article  is
 “in  connection  with  the  affairs  of  the
 Union  or  the  State,  may  I  know  whe-
 ther  any  directive  has  been  issued
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 by  the  Government  of  India  to  tn
 Stutes  also  to  implement  this?  Lactly,
 as  Shri  Naik  has  said,  there  should
 be  a  Commission  of  Inquiry  to  go  into
 the  question  of  not  only  Dena  Bank
 but  also  other  banks  and  see  that  the
 constitutional  provision  is  observed
 by  them.  I  support  his  viewpoints

 *SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Chairman,  Sir,
 you  are  aware  of  the  fact  that  Dena
 Bank  its  a  nationalised  bank.  In  the
 year  966  the  Government  had  issued
 orders  for  reservation  of  posts  for
 scheduJed  caste  and  scheduled
 Tribes  candidates  for  appointment  to
 the  banks.  So  far  as  the  nationalised
 banks  are  concerned  a  similar  order
 was  issued  in  the  year  3970  How-
 ever,  we  find  Sir,  that  in  the  State
 ‘Bank  as  on  7972  out  of  the  total
 number  of  supervisory  posts  the  per-
 centage  of  Scheduled  Caste  candidates
 was  0.25  per  cent  and  ‘the  percentage
 of  Scheduled  Tribe  candidates  002
 per  cent.  Therefure  Sir,  it  will  be  seen
 that  even  among  these  two  categories
 of  candidates  the  position  of  the  Sche-
 duled  Tribe.candidates  is  worst  while
 the  position  of  scheduled  caste  candi-
 dates  js  not  happy.  Now,  I  would  bke
 to  know  from  the  hon.  Minister  whe-
 ther  the  State  Bank  and  the  other
 nationalised  banks  intimate  to  the
 Government  at  the  beginning  of  the
 financial  year  the  number  of  posts
 that  they  are  going  to  fill  up  and
 whether  they  also  indicate  the  num-
 ber  of  posts  they  are  going  to  reserve
 for  Schedule  Caste  and  Schedule
 Tribe  candidates?  l  would  also
 hke  to  know  from  the  hon.  Minister
 whether  the  banks  while  intimating
 to  the  employment  exchanges  about
 the  number  of  vancancies  to  be  filled
 also.  indicate  the  number  of  posts
 to  be  filled  by  the  scheduled  caste
 candidates  and  also  the  number  of
 those  to  be  filled  by  the  sheduled
 tribes  candidates?

 Sir,  in  regard  to  the  ३.88  recruit-
 ment,  you  must  be  aware  of  the  fact
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 Su,  that  facilities  of  pre-examunation
 training  is  already  available  for  the
 scheduled  castes  and  scheduled  tribes
 candidates.
 lke  to  know  whether  similar  facili-
 ties  are  also  available  for  the  schedu-
 led  caste  candidates  before  they  sit
 in  examinations  for  recruitment  in
 banks?

 My  predecessor  speakers  have  al-

 ready  pointed  out  that  in  the  first  ins-
 tance  the  employment  exchange  had
 sent  names  of  60  candidates  out  of  it
 224  appeared  in  the  test  and  finally  41
 candidates  were  selected  out  of  them
 2  were  scheduled  caste  candidates  and
 al)  the  4l  caadidates  were  usked  to
 appear  for  the  medical  test.  In  the
 second  lot  22  candidates  were  »selec-
 ted  out  of  which  0  weie  scheduled
 castes  candidates  and  the  rest  were
 general  candidates  anq  all  these  cand:~
 dates  were  also  asked  to  appear  for
 medical  examination.  In  the  mean  time
 objections  were  raised  by  the  Union
 of  the  Bank  employees  that  certain
 irregularities  were  committed  in  mat-
 ters  of  recruitment.  I  would  there-
 fore  ike  to  know  from  the  hon.  Min
 ster  whether  she  has  examined  what
 particular  irregulartie,  have  taken
 place  in  this  selections.  While  nor-
 mally  I  will  give  due  importance  to
 tha  views  of  the  employees’  Union
 but  in  this  case  we  find  that  the  candi-
 dates  had  taken  the  test,  they  had
 passed  the  examination  and  they
 were  about  to  be  appointed.  The  ad~
 vertisement  for  these  posts  were  is-
 sued  in  79742  and  today  is  the  24th  of
 April,  ‘1974,  Quite  a  long  time  has
 elapsed  in  between  these  two  dates,
 and  I  would  like  to  know  from  the
 hon.  Minister  whether  she  has  been
 able  to  examine  the  matter  carefully
 and  closely  during  this  period  in  re-
 gard  to  the  irregularity  charges  and  if
 so,  her  findings  in  the  matter?

 भी  रामावतार  शास्त्री  (पटना)  :
 सभापति  जी,  भ्रनुसूचित  जाति  कौर  प्रनुसूचित

 हूजन-जातियों हूँ की की  नौकरी  में  क्या  स्थिति

 है  यहू  हम  सभी  लोग  जानते हैं  शर  क

 The he  Original  spec speeth  was  delivered  in  Bangali.

 In  this  context  I  would’  .
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 [थी  रामा बयार  श  1:11
 बार  मुन्ने  भो  राष्ट्रीयकृत  जैको  के  बारे  में
 शौर  खास  तौर  से  जो  पटता  में  राष्ट्रीय क्त
 बैठें  उत  के  बारे में  सवाल  उठाने  का
 मौका  मिला है  जिन  के  उत्तर  से  बराबर

 यही  पता  चला  कि  इन  जाति प्रो  की

 नियुक्ति  और  पदोन्नति  (प्रोमोशन)  के  बा  रे
 में  नियमों  का  उनवान  बराबर  किया
 जाता  रहा  है।  मेरी  यह  भी  जानकारी

 है  कि  बैक  एम्पनाईनग  रुपोशिएशत,  आल

 इंडिया  बैंक  एम्पलाइज  एसोसिएशन,

 दूसरे  शो  के  एसोसिएशन  या  युतियन्स
 की  होती  बराबर  यह  रहो  है  कि  श्रगुपूचित
 जाति  और  अनुसूचित  जन-जाति प्र ों  का
 जो  कोटा  सरकार  ने  निर्धारित  किया है.
 उस  के  मुताबिक  उन  को  जगह  मिले,

 नियुक्ति  में  भी  धौर  प्रमोशन  मे  भी।  तो
 मैं  यह  जातना  चाहता  हुं  कि  इस  सिलसिले  मे
 अगर  देता  बैंक  की  बैंक  एम्पलाइज  स्पो  शिशन
 ने  कोई  अनियमितता  का  सवाल  उठाया
 तो  वह  ठीक  ही  उठाया  है,  वह  क्‍या  है  श्राप
 बताइये  |  लेकिन  मैं  यह  जानना  चाहता

 हफ  कोई  ब्रतियमितता  है  या  नहीं  है--
 इस  का  फैसला  देते  मे  देर  क्यों  लग  रही  है।
 जब  हम  यह  मानते  हैं  कि  यह  बहुत  प्राप्यक
 बात  है,  इस  का  फैसला  शीघ्र  होता  चाहिये
 तो  किर  विलम्ब  क्यों  हो  रहा  है?

 (ख)  देता  बैंकों  काम  करने  वाले
 कर्मचारियों  की  कुल  क्या  किरतो  है  और
 उस  पुषा के  अ्रनुपात  में  अनुसूचित  जातियों
 शर  अनुसूचित  जन  जातियों  को  कितनी
 जगह  मिलनी  चाहियें  और  आप  ने  प्रतीक
 कितनी  जगहें  दी हैं  शोर  जो  जगह  बाकी

 रह  गई  हैं  उन्हें  भाप  कब  तक  भरने
 की  कोशिश  करेगे?

 (ग)  यह  जो  तूतिया  होती  हैं--
 शाव  जो  बहस  का पुदद  उठाये  गा  है,
 उस  से  ग्रन्दाज्ञा  लगाया  सन्देह  मन  में  पैदा
 ह््भ्ा  कि  कोई  आदमी  जाता  है  और  अपने
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 मनमाने  तरीके  से  भरती  क्रेता  है  t

 ऐसी  भ्रामक  किसी  के  दिल  मे  नहीं  रहे,
 इस  दृष्टि  से  में  जानना  चाहता  हु  कि

 नियुक्ति  का  मापदण्ड  क्या  है  कौर  कोई
 लोग  नियुक्ति  करते  हैं  ?  कोई  बाड़ी
 है  या  तन्हा  कोई  भादो  है  या  नियुक्ति
 करने  वालो  में  बैंक  एम्पलाइज  एसोसिएशन
 या  युनियन  के  रिप्रेजेंटेटिव  भी  होते  हैं
 या  नहीं और  इस  बैंक  में  हैं  या  नहीं  ?

 विल  मंत्रालय  में  उपमंत्री  (निमतो
 चु शोला  रोहतगी)  :  मान्यवर,  सब  से

 पहले  तो  मैं  श्री  सैलानी  जी  को  बधाई
 पता  हू,  राज  उन्होने  इस  प्रश्न  के  द्वारा

 एक  बड़े  महत्वपूर्ण  विषय  की  शोर  सारे
 सदन  का  ध्यान  झाक षित  किया  है  और

 एक  ऐसी  ज्वलत  चीज़  हमारे  सामने  आई

 है,  जिस  का  उत्तर  देने  का  मुझे  मौका  मिला

 है  भौर  मैं  चाहती  हू  कि  बैंकों  के  बारे  से,
 विशेषकर  राष्ट्रीयकृत  बैठो  के  बारे  में

 वस्तुस्थिति  ड्राप  के  सामने  रखू।

 सब  से  पहले  तो  सैलानी  जी  ने  कहा
 कि  यह  जुल्म  शौर  भ्रष्टाचार  जो  देव

 होता  चला  पाया  है  आज  भी  चला  भा  रहा
 है--इस  में  सन्देह  नहीं  कि  यह  बड़े  खेद
 और  लज्जा  की  बात  हैं  कौर  इस  सदन
 में  बारबार  कहा  गया  है  कि  जब  कभी  भी

 ऐसी  घटनायें  होती  हैं  श्राप  को  कौर  हम
 को  मिल  कर  शीघ्र  से  शीघ्र  अपने  बीच
 में  से  उनको  हटाना  है  ।

 लेकिन  जहा  तक  इस  विशेष  प्रश्न
 का  सम्बन्ध  है  इस  में  और  उस  की  राय
 में  काफी  भेद  है  कौर  मुझे  यह  जानकारी
 देते  हुए  खुशी  होती  है  कि  इस  विषय  में
 प्रत्या चार  से  बैंक  का  कोई  सम्बन्ध  नहीं
 है  ।  इस  सम्बन्ध  मे  उन्होंने जो  प्रश्न  उठाए
 हैं--उन  का  जवाब  में  आप  के  माध्यम

 से  दूगी  और  मुझें  विश्वास है  कि  उन  का
 समाधान  हो  सकेगा  -
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 मान्यवर,  इन्होंने  सब  से  पहले  तो

 राजे-महाराजों  का  जिक्र  किया  और

 हमारे  यहा  जो  ब्यूरोक्रेसी  काम  कर

 रही  है  शायद  उसी  से  यह  सम्बन्ध  जोडने
 का  प्रयास  किया  है।  ड्राप  ने  सूची  भी

 बहुत  सी  चीज़ो  की  दी  है  जिन  को  समय
 समय  पर  जल्द  से  जल्द  लिया  जायेगा  ।
 लेकिन  जहाँ  तक  दीना  बैक  का  डायरेक्ट
 सम्बन्ध  है,  इस  में  इस  घटना  से  और  जो

 ब्यूरोक्रेसी  है  उस  से  कोई  सम्बन्ध  नही  है।
 उन्होंने  साल  भर  के  लिये  या  दो  साल  के
 लिये  झपने  एक  प्रॉस्पेक्टिव  'पानी
 के  अनुसार  सोचा  था  कि  उन्हे  63  आदमियों
 की  नियुक्ति  की  आवश्यकता  पडेगी
 उस के  अनुसार  उन्होंने  पहली  दफा  मे  ही  63
 झाड़ियों  को  चुन  लिया,  एप्वाइन्टमेन्ट
 के  लिये  63  आदमियों  का  सिलेक्शन  हो
 गया  और  इनमे  ले  4  को  एप्वाइन्टमेन्ट
 लेटने  भेज  दिये  गये,  जिन  मे  2  सेक्युलर
 काइट्स  शौर  6  सेइ्यूल्ड  ट्राइब्स  के  थे  ।
 मान्यवर,  यह  जो  आरोप  लगाया  गया  है
 कि  जो  ब्यूरोक्रेसी  के  रिश्तेदार  थे  या  कास्ट-

 हिन्दूज़  थे  उन  का  एप्वाइन्टमेन्ट  हो  गया,
 यह  चीज़  सत्य  से  परे  है,  क्योकि  63  में  से
 4]  का  एप्वाइन्टमेन्ट  हुआ ,  उनमे  से
 8  सैडयूल्ड  काइट्स  और  सैडयूल्ड  ट्राइब्स

 के  थे  जो  शायद  45  प्रतिशत  होता  है
 यह  आरोप  एक  मिथ्या  भारोप  है,  वास्तविक
 स्थिति  मैंने  आप  के  समक्ष  रखी  है,  इसमे
 किसी  भी  प्रकार  के  अत्याचार,  जुल्म  या
 पक्षपात  की  बात  नहीं  पाती  ।

 अब  दूसरा  प्रश्न  जो  आप  ने  पूछा  है--
 जिस  में  22  कैन्डी डेट्स  की  नियुक्ति  का
 मामला  है  जिन  में  से  0  शेडयूल्ड  काइट्स
 के  लोगो  की  नियुक्ति  नहीं  हो  पाई  है--
 मैं  श्राप  से  निवेदन  करू  कि  बैक  की  ओर
 से  यह  चीज़  नहीं  शोक  गई  थी,  यह  झगड़ा
 भी  बाद  से  उठा,  हीटर  यूनियन  राश्वलरी
 का  प्रश्न  भी  बाद  में  उठा  ,  लेकिन  वास्तविकता
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 यह  है  कि  जब  22  की  एप्वाइन्टमेन्ट  का
 मामला  शाया  तो  यूनियन  की  तरफ  से
 इस  में  कई  तरह  की  डिस्त्रीपेन्सीज़,  मैल-
 प्रेक्टिकल  के  इस्तेमाल  (के  आरोप
 लगाये  गये  ।  इस  लिये  बैक  न  अपनी  तरफ
 से  शीघ्र  ही  एक  हाई-पचवई  आदमी  के
 द्वारा  जाच  कराई  जाच  के  बाद  ऐसा
 महसूस  हुआ  कि  इस  में  कुछ  तथ्य  हैं,  इस
 लिये  यह  निर्णय  लिया  गया  कि  सारे  के  सारे
 आदमियों  को  एबेएन्स  मे  रख  दिया  जाये  ।

 चूकि  45  आदमियों  को  एप्वाइन्टमेट  लैटर्स
 मिल  चुके  थे,  इस  लिये  सोंचा  गया  कि  उन
 को  रोकना  उचित  नहीं  है  और  22  आ्रादभियों
 को  जिनको  लैटर  आफ  एप्वाइन्टमेन्ट
 नही  दिये  है,  उन  को  सिर्फ
 लैटर  आफ  इन्टीमेशन  मिलें  थे  कि  वे  सिलेक्ट

 हो  गये  है,  उन  के  बारे  मे  यह  सोचा  गया
 कि  जब  तक  एंक्वायरी  होती  है  कौर  तथ्य
 सामने  आते  है,  इन  22  ग्रामीणो  को
 रोक  दिया  जाये,  इन  मे  0  शेडयूल्ड  काइट्स  के
 और  i2  जनरल  लोग  थे  ।  इन  को  इस  लिये

 नही  राका  गया  कि  ये  शेडयूल्ड  कास्ट  के
 थे,  किसी  अ्रत्याचार,  की  भावना  नहीं  थी  ।

 तीसरा  प्रश्न  यह  था  कि  “हमारे  बाकी
 के  अभागे  शेड्यूल्ड  काइट्स  वालो  को  नहीं
 लिया  गया  क्  इस  सम्बन्ध  में  मैं  यही
 निवेदन  करना  चाहती  हु  कि  यूनियन
 ने  कुछ  शिकायते  की  थी  शौर  कुछ  तथ्य
 भी  मिले  थे।  उन  के  पत्र  आये  स्लो--इस
 लिये  यही  उचित  समझा  गया  कि  इन  को  रोक
 दिया  जाय  ।  जहा  तक  हाउस  की  एश्योरेंस
 की  बात  कही  गई  है--  उन  के  बारे  मे  भी

 कुछ  निर्णय  हुए  है,  उन  की  मैं  बाद  थे

 बतलाउगी,  लेकिन  यह  बात  मैं  स्पष्ट  रूप
 से  कहना  चाहती  ह्  कि  हमारी  पार्टी  की
 संविधान  के  भ्रन्तगेंत  सदैव  यह  भावना  रही
 है  और  हमेशा  हमारा  प्रयास  रहा  है  कि  हम
 शीघ्र  से  शी  क्र इस  काम  को  करे  शोर  इस  मामले
 में  किसी  तरह की  ढिलाई न  की  जाय।
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 श्रीमती  ख़ुशी  वा  रोहतगी]
 अब  जहा  तक  यूनियन  की  राइवलरी  की

 बात  है--उस  के  कारण  यह  चीज  हुई  है  या

 नही  हुई  है--यह  कहना  तो  मुश्किल  बात

 है,  क्योकि, यहा  पोलीटीकल  फैसले  नही  होते
 हैं।  मैं  माननीय  सदन  को  यह  विश्वास
 अवश्य  दिलाना  चाहती  हू  कि  किसी  भी
 पोलिटिकल  एफिलियेशन  के  कारण  हमारे
 राष्ट्रीयकृत  बैकों  वी  रेक्रूटमेट  नीति  पर  कोई
 असर  नहीं  पडेगा।  आदमी  मैरिट्स  पर
 सिलेक्ट  हो,  अच्छा  आदम  सिलेक्ट  हो,
 अच्छा  काम  दे  सके,  रिजर्वेशन  के  अ्रनुसार
 कार्य  (हो,  उस का  पोलिटिकल  एफिलियेशन
 क्या  है,  ,इस  के  [तथ्यों  मे  कहा  तक  जाया  जा
 सकता  है,  इस  का  इस  मामले  से  डायरेक्टरी
 कोई  सम्बन्ध  नहीं  है।  हमारा  उद्देश्य
 केवल  यही  है  कि  राष्ट्रीह्ृवत  बैक  अच्छी  तरह
 से  ईमानदारी  से  काम  करे  और  निर्धारित
 नीति  के  अनुज  किये  कर।

 जहा  तक  नी  का  सम्बन्ध  है--यह
 प्रारोप  लगाया;  जाता  है  कि  संविधान

 के  अ्रन्तर्गत  जो  नीति  निर्धारित  की  गई  है,
 उस  का  पालन  सही  किया  जाता  है।  मै

 इस  सम्बन्ध  म॑  यही  निवेदन  करना  चाहती

 हैं  कि  एक  हाई-पावन  कमेटी  है  जिस  मे
 प्रधान  मंत्री  जी  सवा  समय  समय  पर
 प्रिसाइड  करती  है  और  शेडयूत्ड  काइट्स
 और  शैडयूल्ड  ट्राइब्स  के  भाइयों  के  प्रापर
 रि प्रेजेन्टेशन  के  बारे  में  सारे  देश  में  जो
 प्रगति  होती  है,  समय  समय  पर  उस  पर
 विचार  किया  जाता  है  |  कभी  हाल  मं

 इस  कमेटी  की  मीटिंग  9  अप्रैल,  974
 का  हुई  थी  ।  देगव्यापी  सारी  चीज़े  इस
 कमेटी  के  समक्ष  आती  हैं  क्‍या  प्रगति  हुई
 है,  क्या  ढील  है,  एक  बड़े  ऊचे  मच  से  इस
 पर  बात  होती  है  ।

 सेनानी  जी  को  यह  मालम  होगा  कि
 स  सम्बन्ध  में  हमारी  एक  पालियामेन्द्री

 कमेटी  भी  है  इस  कमेटी  ने  सार  चीजो
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 पर  गौर  किया  है,  अच्छे  सुझाव  दिये  है,
 बिशेष  कर  'रिजवी  बैक  के  बारे  द ह  उन्होने
 अपनी  राय  जाहिर  की  है  ।

 49  00  hrs

 SHRI  9  BASUMATARI  (Kokra)-
 har)  May  I  know  whether  the  Mini-
 ster  cares  to  study  the  Report  sub-
 mitted  by  the  Committee  on  Welfare
 of  Scheduled  Castes  ang  Sé¢heduled
 Tribes?

 SHRIMATI  SUSHILA  ROHATGI  I
 am  afraid  it  will  speak  a  of  the
 Members  themselves  after  publishing
 the  Report  if  the  Minister  does  not
 care  to  read  the  Report  As  a  duty
 bound  the  Ministry  examines  it  first
 Implementation  48  Jater  Conside~ation
 stage  is  earlicr  Furst  stage  is  consi-~
 deration  stage

 I  am  sure  that  full  account  will  be
 taken  of  the  Jabour  and  the  pain  with
 which  the  problem  has  heen  raised
 by  the  hon  Members  I  may  assure

 you  that  full  justice  will  be  done  to  it

 यह  रिजर्व  बैंक  के  बारे  में  जो  है  उसका
 एग्जामिन  कर  रह  हैँ  1  बाद  में  यह  भी  ह््प्ा
 है  वि  जितनी  हमारी  रण्टट्रीयक्‌त  बै  को  है  उसमे
 जितनी  ऐसी  खोज  है  उनमें  क्य  ममिया  है
 उनका  रिजर्वेशन  काटा  पूरा  ही  रहा  है  था  तही

 जैगफिशेन  ती  जो  ५  कुठ  फ  गर्म  कोर  की  हैं
 जेनिन  में  इस  पोज़ीशन  में  तही  हु  यह  कह  सकू
 ज्रिवह  कहा तक  सही  हैं  फिर  भो  जिन  ।।  पर्केन्डंज
 बात  तर  हिए  वह  मो  नही  हमर"  है  ।  मरे
 पस  देना  बैक  की  फोग  है  मैं  श्राप करो ंताऊ
 कि  पता  जसा  में  उम्र  टिव  वी  शीतल  कार्स
 और  शेफ़ील्ड  ट्राइबल  के  रेकूटमट  की  फिगर्स
 अच्छी  हैं  लेकिन  उसमें  बॉर  सी  स्कोर  है  t
 ty  राष्ट्रीय क्त  वेष  में  कहा  तक  उसको

 सुधारा  जा  सकता  है  उस  पर  हम  बिचार  कर  रहे
 है  ।  मैं  यह  थी  कहना  चाहती  कि  बैंकिंग
 क्मीशत  की  कुठ  सिफारिश  सर  कार  के  सामने

 आई  है  जिसमे  उन्होने  यूनिफाम  पैटन  के  बारे
 मे  विचार  किया  है  ौर  सरकार  ने  भी  विचार
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 किया  है।  राणा  है  सदन  में  इसी  सत्र  में  कोई
 इस  तरह  का  बिल  16  सकेगा  जिसमें  रिक्रूटमेन्ट
 के  बारें  में  कोई  यूनिफार्म  पैटने  हो  ऐसी  चीज

 होगी  ।  तो  सरकार  के  सामने  सारी  चीज़े
 विचाराधीन  हैं

 st  कनिक  उरांव  (नोदारडगा)
 जो  दिया  गया  है  उसमें  हो  सकता  है.  मेइयूल्ड
 कास्ट  त  हो  |

 श्रीमती  सु झोला  रोहतगी  :  उसके  निए
 तो  कुछ  नामे  और  प्रोसीजर  डे  ।  उसके
 आधार  पर  सेलेक्शन  हम्  या  नहीं  हुमा  उसके
 बारे  गाया  कोई  सुझाव  हो  ता  बीते
 लेकिन  वह  तो  दूसरी  चोट  हे  ।

 दूसरा  प्रश्न  पशु  उठा  फि  वित्त  महावत
 से  क्रोध  ठीक  उत्तर  प्रप्त  नही  हुमा  |  इसका
 नमन्त्रीदे  हे  हैं,  त  माला  दे  रह  है  न  सरक'र
 दे  रही  है  तो  इ  सके  बारे  में  मै  न ेबताया  कि  स्वयं
 माननीय  वित्त  मन्त्री  जा  ने  जिले  मतदान
 की  और  से  बताय!  था,  वित्त  उतरी  जी  ब्रज  यह
 पर  नही  है,  वे  क॒प्रालालामबुर  में  जिए  को
 बेकिंग  मीटिंग  में  गए  हुए  है--मै  भो  श्राप  को
 बताती  हू  कि  सारी  खोज  सरकार  के  समक्ष  है
 और  उतार  विचार  ही  रहा  है  ।  बित  मंत्रो
 जी  ने  सबंध  उस  दिन  आश्वासन  दिया  था  कि
 किस  कारण  से  ढिलाई  है  उसका  पत्रा  लगा  रे

 है  कौर  उसके  बारे  में  बनाएगी  कि  क्‍या  हु प्रा है।

 बेकस  में  अग्रभाग  के  बारे  में  आपने  पुछा
 कि  आदेश  दिया  गया  या  नही  तो  970
 में  राष्ट्रीय क्त  बैंकों  में  शायद  i2  प्रतिशत
 ओर  5प्रतिशत  का  अनुपात  था--  2  प्रतिशत
 शेडयूल्ड  कास्ट  और  5  प्रतिशत  शे  इपूल्डट्ूइब्ज
 पर  उसको  बढ़ा  दिया  गया  है।  शब  75  प्रति-
 शत  और  साढ़े  7  प्रतिशत  का  अनुपात  रखा
 गया  है।  तोजो  यह  कहा  जाता  हैँ  कि  सरकार
 केबल  ढिढोरा  पीटती  है  इस  धात  को  मैं  मानते
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 के  लिए  तैयार  नहीं  हू  ।  मानवीय  सदस्य
 शायद  आदेश  में  ऐसा  कह  गर  ये  उनके  दिल
 में  जो  दुख  है  उसके  कारण  ७8  कह  गए  ।  मैं
 उनको  आश्वासन  देना  चाहती  हु  कि  इसी

 हम  सब  एक  है,  जो  भी  कदम  इस  सम्बन्ध  में
 उठाये  जायेंगे  उसमें  हम  एक  सथ  रहेंगें

 मा उत रीय  सदस्य  ने  अलीगढ़  स्टेट  बैक  की
 कोई  घटता  बताई  ।  माननीय  सदस्य  इसके
 बारे  में  मंत्रालय  को  सूचना  दे  दिये  तो  जो  भी
 जाच  होगी  उसको  हम  करवा  लेगे  लेकिन  इस
 समय  मेरे  पास  उसके  बारे  में  कोई  फोगप

 नही  है  ।

 यह  प्रश्नों  भी  किय'  गया  कया  कुछ  पूरा

 काबूल  है  कि  जो  रिश्तेदार  हो  उनके  साथ  कुछ
 विशेष  कमा  क्य!  जीतो  रेस!  कोई  कामन
 नही  है।  सरकार  नहीं  चाहती  कि  कोर्ट  विशेष
 पक्ष पात्र  हो  लेकिन  कोई  झ्रादमी  र्न्षो  से  वहा
 काम  फर  रह  हो,  उसका  कम  करते  करते

 ड्यूटी  में  ही  देहान्त  ही!  जाये  तो  उसके  कोई
 घनिष्ट  सम्बन्धी  हों  उसके  लिए  कम्पैगनेट
 ग्राउंड  पर  ग्र वश्य  विचार  किया  जता है लेकिन
 खास  रिश्तेदारों  के  लिए  कोई  कोट  हो  अलग
 में  ऐसा  नही  है  ।

 श्री  टो०  सोहनलाल  (करोलबाग)
 जो टेस्ट लेते  हे  उनमे  मैं  ने  खुद  देखा  है  कि  बड़ा
 पक्षपात  होता  है  तो  इसके  लिए  क्‍या  कोई

 दूसरी  बड़ी  बनायेंगे  जो  टेस्ट  लेकर  उनको

 एग्जामिन  करे  या  पचे  दूसरी  जगह  जाय॑  ?

 श्रीमती  सुशीलता  रोहतगी  माननीय
 सदस्य  ने  बड़ा  पर्दनी  सबाल  उठाया  है  ।

 रिक्रूटमेंट  सम्बन्ध  में  समय  समय  पर  कहा  गया

 कि  एरेग्युने  रिलीज़  और  माल प्रैक्टिस  सुनने
 में  कराई  है।  किसी  दफतर  में  दरियागंज  के
 कही  से  कुछ  कैंडिडेट  को  ज्यादा  बुला  लिया
 गया  या  लखनऊ  से  या  दूसरी  जगह  से  नहीं
 बुलाया  गया,  कुछ  लोगों  को  सूचना  मिली
 शरीर  कुछ  को  नहीं  मिसरी  और  कुछ  को  बहुत
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 श्रीमती  सुशीला रो  होगी]  हुई  है  और  खो निर्णय  किया है,  की  झाग्जे-
 देर  में  सूचना  मित्री  या  कुछ  लोगो  के  साथ
 रिजल्ट  देखते  से  पक्षपात  हद्द  तरह  की
 चीजे  हैं  तो इन  सब  चीजो  को  रोकने  के  लिए
 विशेषकर  देना  बैंक  मे  एक  हाई  कमेटी  बना  टी

 जो  इन  सारी  चीजो  को  एग्जाम  करेगी  कि

 फीचर  मे  जो  रिक्रूटमेन्ट  हो  उसको  यूनिफार्म
 कैसे  कनाल'  जा  सकता  है  ।  तो  इसके  निए
 एक  कमेटी  निराकृत  हो  गई  है  ।

 शैलानी  जी  ने  एक  मुख्य  चीज  भत्ते  तथा
 काम्पैंसेशन  की  उठाई  i  इस  सम्बन्ध  मे  मैं

 कहना  चाहेगी  कि  इस  प्रकार  का  फार्म  जरुर

 है,  जो  इन्फर्मेशन  श्राफ  सेलेक्शन  है  वह  उनके
 पास  गया  था  t  मैं  इसकी  टेक्निकैलिटी  में
 नही  जाना  चाहती  क्योकि  मैं  इस  प्रश्न  को

 हयूमन  ऐंजिल  से  लेना  चाहती  हु  ।  इतने
 दिनो  से  जिनका  सेलेक्शन  हुआ  और  एप्बाइट-
 कमेन्ट  नही  गधा  उनके  लिए  चिन्ता  होता  स्वामी-
 वि  है।  आगे  के  भाग्य  का  क्या  निर्णय

 होगा  इसका  लेकर  ही  उन्होंने  शायद  यह  प्रश्न

 यहा  पर  रखा  है  |  इस  सम्बन्ध  में  मैं  कहना
 चाहती  हू  कि  सेलेक्शन  के  इन्फर्मेशन  का  जो
 लैटर  जाता  है  वह  एप्वाइन्टमेन्ट  नही  होता  है  t
 wa  मेडिकल  टेस्ट  हो  गया,  दूसरी  फार्मेलिटीज

 हो  गई  उसके  वाद  में  दूसरा  जो  लैटर  श्राफ

 एप्वाइटमेन्ट  है  वह  उनके  पास  नहीं  पहला  ।
 लेटर  श्राफ  एप्वाइन्टमेन्ट  जो  होता  है  उसमे
 किस  जगह  पर,  किस  सैलरी  पर  और  कसि
 टम्से  ऐसे  कीन्स  पर--वह  सारी  चीजे

 होती  हैं।  तो  चूकि  इस  प्रकार  का  कोई  बाइ डिग
 कमिटमेंट  नही  था  इसलिए  कम्पेन्सेशन  य  भत्ते
 का  प्रश्न  नहीं  उठता  ।  इतना  जरूर  है  कि
 उनको  दिक्कत  हुई  है  कौर  उसको  ध्यान  मे  रखते

 हुए  उस  दिन  आश्वासन  दिया  था  श्र  राज  मैं
 माननीय  सदस्य  को  बताना  चाहती  हू  कि
 चेयरमैन  से  मेरी  बात  हुई  है,  मैनेजर  से  भी
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 शन  चल  रहा  था  उस  पर  निर्णय  किया  है उसको
 विदु हा  कर  लेगे  शौर  भाषा  है  दो  तीन  दिन  में
 इस  प्रकार  के  हमारे  जो  शेड्यल्ड  कास्ट  भाई  हैं
 उनके  लिए  किसी  प्रकार  कोशिश  करके  जल्दी  मे
 जल्दी  एप्वाइन्टमेन्ट  हो  जायेगा  ।  हो  सकता  है
 ज्यादा  से  ज्यादा  एक  हफ्ता  लगे  ।  इन  लोगों
 के  लिए  जो  0%  22  मे  से  उनके  लिए  आशा

 है  हफ्ते  भर  में  भ्र वश्य  हो  जायेगा  ।  इसके
 अतिरिक्त  और  भी  हैं  जो  मे  लेट  किए  गए  हैं।
 जो  मेरिट  मे  भा  गये  है  उन  के  साथ  भी  यही
 प्रयास  क्या  जा  रहा  है  कि  हफते  तक  के  भ्रमर
 उन  के  वारे  में  देख  लिया  जाय  ।  कुछ  ऐसा
 सुनने  मे  आया  है  5  लोगों  के  बारे  मे  कोई
 खास  बात  रही  ।  उन  का  केस  विचाराधीन  है।
 पर  फिर  भी  आशा  की  जाती  है  कि  जितने
 लोग  हैं  उन  सब  को  अच्छी  तरह  से  देख  कर  के,
 चैयरमैन  ने  अपने  लेवल  पर  कोशिश  की  है  कि  इस
 चैनल।  देखा  जाय  और  हफ्ते  भर  के  प्रकार

 ऐपाइटमेट  लैटर्स  इश्यू  हो  जाये  ।  मेरा  विश्वास
 है  कि  इस  के  बाद  जितने  हमारे  यहा  बैठे  हैं,  जिन्हों
 ने  इस  मे  दिलचस्पी  ली,  वह  सतुष्ट  हो  जायेगे  ।

 जहा  तक  बैक  लोग  की  बात  है  सरकार
 की  नीति  है  कि  जिनके  कोटे  मे  जो  कमी  है  उस
 को  ध्यान  मे  रख  कर  उस  बैंक  लोम  की  पूति
 जल्दी  से  जल्दी  की  जा  सके  ni  इन  सब  बातों
 के  बाद  जो  मैं  ने  बाप  को  बतायी  मेरा  विश्वास  है
 कि  आप  सभी  सहमत  होगे  कि  सरकार  की
 तरफ  से,  वित्त  मंत्रालय  की  श्र  से  कौर  बैंक
 की  ओर  से  रेकटमेट  और  ऐपोइटमेट  7

 कोई  ऐसी  गलती  नही  होगी  ।

 39  0  brs,

 The  Lok  Sabha  then  adjourned  till’
 Eleven  of  the  Clock  on  Thursday,
 Apri  25  974/Vaisakha  5,  896  (Saka)


